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 Phe  Lek  Sabha  mere  at  Eleven
 atthe  Clock

 [Mr.  Speaker  in  rhe  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Deadlock  between  India  and  Yugoslavia
 over  the  purchase  of  Tankers

 +
 SHRI  R.  V.  NAIK
 SHRI  MAHENDRA  MAJHI  :
 SHRI  J].  MOHAMMED  IMAM  :
 SHRI  70.  N.  DEB:
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  there  has  been  a  deadlock
 between  India  and  Yugoslavia  over  the
 purchase  of  Tankers  ;

 (b!  if  50  the  details  thereof  ;  and
 (c)  whether  attention  of  Government

 has  been  invited  io  this  regard  to  a  report
 in  the  Feonomic  Times  of  the  13th
 December,  39(  and  if  so,  the  reaction
 thereto  ?

 *Sl

 THE  DEPU!Y  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  No,  Sir.  The  Shipping
 Corporation  of  India  “have  been  offered
 certain  terms  which  are  now  being  examined
 by  the  Government  of  India

 (by  Does  not  arise,
 tc)  Yes,  Sir.  However  since  the  matter

 is  still  under  consideration  of  the  Govern-
 ment,  the  question  of  Government's  reaction
 fo  the  press  report  does  not  arise  af  this
 stage.

 2

 SHRI  R.  V.  NAIK:  Sir,  under  the  old
 agreement  in  connection  with  Yugoslav  aid,
 the  Government  of  India  was  allowed  to
 utilise  50  per  cent  of  the  aid  for  the
 purchas,  of  ships  and  50  per  cent  of  the
 aid  for  the  purchase  of  equipment  and
 machinery  and  the  whole  amount  was  to  be
 repaid  in  rupees  only  at  the  rate  of  2  per
 cent  interest  within  0  years.  Now,  according
 to  the  new  unde  ding,  after  December,
 1969,  the  Government  of  India  is  allowed
 to  purchase  ships  for  75  per  cent  of  the  aid
 amount  and  25  per  cent  for  the  purchase  of
 machinery  and  equipment.  But  the  most
 important  thing  is  that  the  repayment  that
 is  to  be  made  is  70  per  cent  in  hard  currency
 and  30  per  cent  in  rupees  at  the  rate  of
 6  per  cent  within  8  yeara  with  the  result  that
 we  are  losers  all  along  the  line  What  is
 the  thinking  of  this  Government  in  this
 regard  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  8,  R.  BHAGAT):  It  Is  true
 that  in  the  new  offer  for  these  tankers,
 Yugoslavia  has  asked  for  down  payment,  70
 per  cent  in  U.S,  dollars  and  30  per  cent  in
 rupee  currency.  ॥  a  departure  from  the
 past.  But  it  is  not  true  that  we  have  agreed
 to  this.  Their  offer  is  there  and  it  is  under
 our  examination,  There  is  no  question  of
 agrecing  to  these  terms  at  the  present
 moment.

 SHRI  R.  ९.  NAIK:  Is  it  @  fact  that
 for  the  last  two  yeara,  in  order  to  make  its
 currency  strong,  the  Yugoslav  Government
 is  trying  to  pressurise  India  into  giving  up
 rupee  paymen'  system  with  regard  to  trade
 and  debt  repayment  and,  if  so,  what  is  the
 attitude  of  our  Government  in  this  regard.

 SHRI  B.R.  BHAGAT:  There  is  no
 question  of  any  pressure.  The  Yugoslavia
 Minister  for  Trade  came  last  year  and  then
 I  want  there  in  December  last  and  we  had
 discussions.  They  raised  the  question  of
 change  in  the  mode  of  payment.  But  there
 the  two  Governments  have  agreed  that  till
 March,  1972,  there  ia  no  question  of  change
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 in  the  mode  of  payment  and  that  any
 change,  after  that,  will  be  thoroughly
 discussed  between  the  two  Governments  and
 there  can  be  a  change  only  if  there  is  an
 agreement  between  the  two  Governments,

 SHRI  R.V.  NAIK:  The  Yugoslav
 Minister  of  Trade  has  come  out  with  the
 statement  that  the  Government  of  India  has
 agreed  to  do  away  with  the  rupee  payment.
 Does  the  hon.  Minister  here  contradict  the
 statement  that  has  come  out  in  the  papers  ?
 Ide  not  say  that  it  is  Government  of
 India’s  statement  But  the  statement  of  the
 Trade  Minister  Yuposlavia  says  that  the
 Government  of  India  has  agreed  to  do  away
 with  the  rupee  payment  system.  What  is  the
 correct  position  ?

 SHRI  B.R.  BHAGAT:  We  have  not
 agreed  to  do  away  with  it.  What  we  have
 agreed  to  is  that  till  March.  1972,  the  present
 mode  of  paynent  wil!  continue  and,  after
 that,  if  there  is  to  be  any  change  in  the
 made  of  payment,  the  two  Governments  wi!l
 discuss  it.  The  two  Governments  have  also
 agreed  that  any  change  in  the  mode  of
 payment  should  not  dislocate  trade  between
 two  countries  and  that  we  should  provide
 for  expansion  and  growing  relations  in  trade
 matters  between  the  two  countries  and  any
 change  can  be  arrived  at  as  a  result  of
 discussion  and  in  the  national  interest  of  the
 two  countries.

 SHRI  MANENDRA  MAJHI:  May  I
 know  from  the  hon.  Minister  whether  the
 Yugoslav  Minister:  of  Trade  has  stated  that
 th:  Government  of  India  has  agreed  to  give
 up  the  rupee  payment  svstem  after  172  ?
 Is  this  a  tact  and,  i!  not,  whit  is  the  correct
 pesivon  at  present  i

 MR  SPEAKER  It  is  the  came  question
 as  put  by  Shri  Naik.  The  Minister  has
 already  replied  to  it.

 SHRI  MAHENDRA  MAJHI:  |  would
 like  to  know  whether  it  is  a  fact  that  in
 answer  toa  question,  the  Yueoslay  Minister
 of  Trade  has  stated  that  payment  on  contract
 concluded  earlice  and  executed  after  1972

 be  made  in  rupees.  How  will  this
 the  terms  of  agreement

 aMzet  the  purchase  and  import  of  3600
 Inia  wagons  by  Yugoslav  Government
 under  an  agreement  now  being  concluded

 will
 interpretation  of
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 with  India  on
 payment  basis  ?

 long-term  and  deferred

 SHRI  RAM  SEWAK:  This  question
 has  already  been  replied  to  by  the  hon.
 Minister.

 MR.  SPEAKER:  He  has  answered  it
 while  replying  to  ao  earlier  question.

 SHRI  R.  द  NAIK  :  May  I  submit  there
 is  a  difference  ?  The  hon.  Member  is  asking
 about  the  import  of  3600  Indian  wagons  by
 Yugoslavia.

 MR,  SPEAKER:  It  is
 question.

 the  same

 SHRI  5.  K.  TAPURIAH  :  He  has  asked
 about  the  wagons.

 SHRI  LOBO  PRABHU  :  We  have  the
 rigit  to  put  questions.  He  can  explain  it
 again.

 SHRI  CHENGALRAYA  NAIDU  :  His
 question  is  different;  ie  has  asked  about
 wagons.

 MR.  SPEAKER  :  Has  the  Minister  got
 anything  more  to  say  7

 SHRI  B.  R.  BHAGAT  :  If  the  question
 of  any  change  in  the  mode  of  payment  is
 agreed  upon  between  the  two  Governments
 after  March,  1972,  that  concern  all
 trade.

 will

 SHRI  D.  N.  DEB:  Mav  I  know  from
 the  hon.  Minister  whether  it  is  a  fact  that
 in  view  of  the  unethical  trade  practices  and
 inferior  quality  cf  the  goods  in  compari-on
 to  the  international  market,  and  the  high
 price  of  the  East’  European  countries,  India
 insisted  on  rupee  payment  and,  in  view  of
 this,  if  the  Yugoslav  Government  insists  on
 scrapping  the  rupee  payment,  will  the
 Government  reconsider  its  policy  of  cxport-
 import  trade  with  the  Fast  European
 countries,  ह  a  Yugoslavia?  May  I  also
 know  how  will  this  affect  the  terms  of
 agreement  made  for  supply  of  3600  railway
 wagons  .

 MR.  SPEAKER:  It  is  the  same
 question.  I  do  not  know  whether  the
 Minister  has  anything  new  to  say.
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 SHRI  D.N.  DEB:  I  would  like  to
 know  whether  they  are  changing  the  trade
 patter  and  they  are  having  a  re-thinking
 about  the  -olicy  of  export-import  trade  with
 the  East  European  countries,  say,  for
 example,  Yugoslavia,

 SHRI  B.  R.  BHAGAT:  Every  year,  we
 re-negotiate,  enter  into  fresh  agreements,
 annual  trade  plans  and  there  is  a  continuous
 process  of  re-assessing,  re-thinking,  re-
 examining  our  trade  patterns.

 SHRI  S.  KANDAPPAN  :  It  is  unfor-
 tunate  that  there  is  a  small  talk  about
 promotion  of  trade  between  India  and
 Yugoslavia  and.  as  hus  been  pointed  out,
 that  the  Yugoslav  Government  should
 stipulate  conditions  which  we  find  it  very
 difficult  to  accept.  ्र  would  like  to  know,
 since  lankers  are  a  must  for  us,  whether
 the  Government  is  considering  of  exploring
 other  sources  from  where  we  can  get  tankers
 al  advamiageous  rales.

 SHRI  B.  R.  BHAGAT:  We  are  also
 exploring  other  foreign  markets,  ¢  Rs  Japao
 and  Spain,  They  are  the  wother  two
 countries  to  which  we  have  gone  for  these
 tankers’  supply.

 Review  of  Policy  to  Permit  Pakistani
 Pilgrims  to  Visit  India

 512,  SHRI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given  to
 Unstarre:|  Question  No.  ‘591,  dated  the  25th
 February,  l970  and  state  :

 (a)  whether  Government  review
 their  policy  of  permitting  Pakistani  pilgrims
 who  visit  India  ;  and

 (bi  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SUREFNDRA  PAL  SINGH):  (a)
 and  (b)  Government  keep  their  policy
 unde:  review  white  permitting  Pakistani
 pilgrims  to  com:  to  India  and  contitoue  to
 press  the  Government  of  Pakistan  for
 facilities  to  Indian  pilgrims  visiting  Pakistan.

 will

 SHRI  V.  NARASIMHA  RAO:  Does  the
 Pakistan  Government  give  the  same  facilities
 to  Indians  who  visit  Pakistan  ?  If  not,  what
 oes:  the  Geverpment  propose  to  do  ?
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 SHRI  SURENDRA  PAL  SINGH:  The
 Government  of  Pakistan  does  allow  pilgrim
 Parties  to  go  to  Pakistan  on  five  occasions
 every  year.  There  are  a  number  of  other
 pilgrims  who  also  want  to  go  there  soinctinie
 to  visit  other  shrines,  But  they  are  tot
 allowed  to  go,  and  this  matter  has  been
 taken  up  with  the  Pakistan  Government  on
 a  number  of  occasions.  We  are  hoping  that
 Our  negotiations  and  discussions  with  the
 Pakistan  Government  will  enable  us  to
 persuade  them  to  abide  by  the  terms  of  the
 agreement  in  this  regard.

 SHRI  V.  NARASIMHA  RAO:  Do  our
 Government  take  sufficient  care  to  see  that
 Pakistanis  arc  not  allowed  to  indulge  in
 sabotage  and  anti-Indian  activities  ?

 SHRI  JYOTIRMOY  BASU  :  How  will
 that  question  arise  ?

 SHRI  LOBO  PRABHU  :
 are  Communists.

 Because  they

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  ‘(SHRI  DINESH  SINGH):
 Naturally  Government  take  security  precau-
 tious  i  connection  with  foreigners  who
 come  to  India,  Wedo  not  keep  a  check
 on  them  but  naturally  we  ensure  that  no
 anti-national  activities  are  indulged  in  by
 them  here,

 श्री  जनेदवर  मिश्र  :  ्रध्यक्ष  महोदय,  मैं
 इसी  से  लगे  हुए  दो  प्रलग  अलग  सवाल  सर-
 कार  से  पूछगा।  पहला  यह  कि  क्या  सरकार
 को  जानकारी  है  कि  परातिस्तान  में  हिन्द
 के  कितने  तीर्थ  स्थान  हैं  और  हिन्दुस्तान  में

 मुसलमानों  के  कितने  तीर्थ  स्थान  हैं  अर्थात्‌
 उनकी  तादात  कया  है  ?

 दूसरा  मेरा  सवाल  है  कि  क्या  विदेश  सन्‍्त्री
 जी  यह  बतलायेंगे  कि  जिस  तरीके  से  नैपाल
 के  साथ  ग्राने  जान  पर  कोर्ट  बंदिश  नहीं  है
 उसी  तरीके  से  पाब्स्तान  के  ग्रनन्दर  हिन्दश्नों
 के  तीथं  स्थानों  पर  जाने  जाने  वाले  हिन्दुओं
 को  झौर  यहा  हिन्दुरतान  के  अन्दर  मुगलमानों
 के  तीर्थ  स्थानों  में  मुसलमानों  के  शाने  जाने
 वर  बंटिण  न  लगाने  के  बारे  भें  जरूरी  ह
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 वाही  करेंगे  ताकि  शागे  चल  कर  हिन्दुस्तान
 शौर  पाकिस्तान  का  कभी  एका  हो  सके  ?

 सरकार  इसके  लिए  क्‍या  कुछ  सोच  रही  है  ?

 श्री  विनेश  सिह:  जहां  तक  माननीय
 सदस्य  के  दूसरे  सवाल  का  ताल्‍लुक  है  वह  एक

 सुझाव  है  कि  इस  तरीके  से  काम  होना  चाहिए  ।

 जाहिर  है  कि  हम  यह  कोशिश  कर  रहे  हैं  कि

 हिन्दुस्तान  शौर  पाकिस्तान  के  बीच  में  जो
 रुकावटें  हैं  वह  कम  हों  और  खत्म  हो  जाय॑  शौर

 हिन्दुस्तान  और  पाकिस्तान  के  बीच  में  इन  तीर्थ
 स्थानों  पर  दोनों  तरफ  के  लोग  प्लासानी  से  झा
 जा  सकें  |  हमारी  कोशिश  यही  है  कि  प्रासानी
 से  हिन्दुस्तान  श्रौर  पाकिस्तान  के  बीच  में
 लोग  उन  स्थानों  पर  शा  जा  सकें  लेकिन  झभी
 ऐसी  सुविधायें  विद्यमान  नहीं  है  जिससे  कि
 लोग  शा  जा  सकें  |  हमारी  बहुत  कोशिज्ञों  के

 बावजूद  भी  पाकिस्तान  ने  प्रपने  वहां  स्थित

 हिन्दू  तीर्थ  स्थानों  में  यहां  से  लोगों  को  जाने
 के  लिए  सुविधायें  नहीं  दी  है।  अभी  भी  यहां
 से  जो  हिन्दू  तीर्थ  यात्री  वहां  पाकिस्तान  में
 स्थित  भ्रपने  तीर्थ  स्थानों  की  यात्रा  के  लिये
 जाते  हैं  तो  जैसा  कि  हमारे  साथी  ने  अभी
 बताया  उन्होंने  रुकावटें  डाली  हैं  1

 जहां  तक  कि  यह  सवाल  कि  पाकिस्तान
 में  कितने  तीर्थ  स्थान  हैं  उसके  बारे  में  हमारा
 कुछ  एक  झंदाज  है  कि  वहां  कितने  खास-खास
 तीर्थ  स्थान  हैं  बाकी  जो  छोटे  छोटे  मन्दिर
 या  गुरुद्वारे  और  भी  हैं  उनकी  पूरी  जानकारी
 हमारे  पास  झभी  नहीं  है...

 श्री  जनेपवर  मिथ् :  जैसे  यहां  पर  प्रज-
 भेर  शरीफ  है  बसे  वहां  भी  क्या  है  भौर  क्‍या
 इसकी  जानकारी  मन्‍्त्री  महोदय  को  है  |  भ्रगर
 उनको  जानकारी  नहीं  है  तो  फिर  यहां  से
 लोगो  को  भेजेंगे  कसे?

 थी  'दिनेहा  सिह:  माननीय  सदस्य  अगर
 मेरी  पूरी  बात  सुनने  की  तकलीफ  फरमायें
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 तो  शायद  उनकी  सक  में श्र  जायेगा  in  मैं

 यह  बतला  रहा  था  कि  हमकों  प्रंदाज  है  कि
 कितने  वहां  पर  मुख्य  स्थान  हैं  साथ  ही  मैं

 यह  भी  कह  रहा  था  कि  उन  खास  खास  तीर्थ
 स्थानों  के  ग्रलावा  बहुत  से  छोटे  छोटे  स्थान
 भी  वहां  थे  देहातों  में  जैसे  वह  मन्दिर  होते  हैं  या

 गुरुद्वारे  होते  हैं  लेकिन  चुंकि  वहां  पाकिस्तान
 से  जो  और  धर्म  के  लोग  थे  वह  ज्यादा  तादाद
 में  पद्चमी  पाकिस्तान  से  करीब  करीब  सभी,
 इधर  आ  गये  हैं।  इसलिए  उनको  देखरेख  का
 या  कि  वह  ब  वहां  पर  किस  हालत  में  हैं
 इसकी  हमको  पूरी  जानकारी  या  खबर  नहीं
 है  |  प्रलबत्ता  कुछ  खास  जो  महत्वपूर्ण  स्थान
 है  और  हमाना  झंदाज  है  कि  करीब  225  या
 250  तीर्थ  स्थान  हैं,  वे  किस  हालत में  हैं
 ऊन  सबके  बारे  में  पाकिस्तान  से  जानने  की
 कोशिश  करते  हैं  कि  उनकी  खबर  मिले  शौर
 उनकी  देखरेख  का  ठीक  इंतजाम  हों  सके  i

 जहां  तक  हिन्दुस्तान  का  रावाल  है  यहां
 इस  देश  म॑  बहुत  बड़ी  संख्या  में  मुसलमानों
 के  तीर्थ  स्थान  विद्यमान  हैं  लेकिन  हमारे  देश
 भें  चूंकि  मुसलमान  काफी  तादाद  भें  बसते  हैं
 इसलिए  उनकी  देखरेख  हो  रही  है  बौर  उसके
 बारे  में  हमें  कोई  कदम  उठाने  को  ब्रावश्यकता
 नहीं  है  ।

 SHRI  MANUBHAI  PATEL:  What
 we  see  is  this,  sometimes,  due  to  the
 inefficiency  of  the  arrangements  for  checking,
 some  undesirable  elements  smuggle  through
 with  the  pilgrims,  wnder  the  guise  of
 pilgrims,  and  then,  they  create  ull  sorts  of
 troubles.  Even  last  time.  Shri  Jayaprakash
 Narain  and  the  Home  Minister,  both  have
 said  this  that  the  Ahmadabad  riots  were  due
 to  some  of  the  outsiders  who  had  thei  hands
 there  and  who  tried  to  create  trouble.
 (/nterruption)  In  the  light  of  this,  May  I
 hnow,  whether  you  have  taken  any  measures
 tighten  up  the  machinery  to  check  such
 undesirable  elements  who  come  along  with
 these  pilgrims  ?

 SHRI  DINESH  SINGH:  ‘lke  Home
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 Minister  has  already  discussed  this  matice
 in  the  House,  (/aterruption)

 SHRI  MANUBHAI  PATEL  :  I  am  not
 able  to  hear  what  the  Minister  has  szid.

 MR.  SPEAKER:  Will
 repeat  it  ?

 you  kindly

 SHRI  DINESH  SINGH:  The  Home
 Minister  has  already  discussed  this  matter
 in  the  House.

 SHRI  MANUBHAI  PATEL:  Sir,  I
 quoted  Ahmadabad  as  an  instance  and  I
 wanted  to  know  from  him  whether  he  has
 tightened  up  the  machinery  to  check  this.
 That  was  my  question.

 SHRI  DNIESH  SINGH:  I  have  already
 answered  this—in  reply  to  the  Question  put
 by  the  hon.  Member  from  the  Swatantra
 party,  When  foreigners  come,  we  naturally
 take  precautions  so  that  they  do  not  indulge
 in  anti  national  activities,  It  is  impossible
 to  keep  track  ofeach  one  of  them.  But,
 we  do  try  this,  to  see  that  they  do  not
 indulge  in  anti-national  activities.

 SHRI  C.  K.  BHATTACHARYYA  :  OF
 late,  Pakistani  troops  being  stationed  on  the
 top  of  Chandranag  Hill  near  Chittagong  in
 Fast  Bengal  has  been  very  much  ini  the
 news.  That  is  one  of  the  most  sacred  places
 for  Hindu  Pilgrimage  in  Pakistan,  and
 perhaps  the  most  sacred  in  the  eastern  parts
 of  the  country,  But  up  till  now,  the  requests
 of  almest  all  the  pilgrims  who  want  to  visit
 that  place  have  been  repeatedly  turned  down
 by  Pakistan,  and  even  the  External  Affairs
 Ministry  has  not  been  un  able  to  help  them.
 Reports  have  appeared  in  the  press  that
 even  the  External  Affairs  Ministry  tas  not
 been  able  to  help  the  pilgrims  who  want  to
 visit  this  most  sacred  place  which  is  now
 violated  by  the  posting  of  the  Army  there,
 Will  the  hon.  Minister  tell  us  the  impedi-
 ments  which  stand  in  the  way  of  the
 Ministry  in  securing  the  permission  of  the
 Pakistani  authorities  for  these  Hindu
 pilgrims  to  visit  the  Chandranag  temple,  or
 will  he  do  something  to  help  them  ?

 SHRI  DINESH  SINGH  :  This  matter
 was  discussed  on  a  calling-attention-potice  in

 ghis  House  only  recently,  and  we  had
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 indicuted  that  Pakistan  had  not  permitted
 the  pilgrims  to  go  there,  There  is  no
 impediment  from  our  side,  but  Pakistan  does
 not  permit  them.

 SHRI  C.  K.  BHATTACHARYYA:  We
 permit  Pakistani  pilgrims  to  come,  but  our
 Ministry  cannot  pérsuide  the  Pakistan
 authorities  to  permit  the  Hindu  pilgrims  to
 go  there,  That  is  the  crux  of  the  whole
 problem,

 श्री  wo  fag  mere:  पाकिस्तान  से  जो

 पिल  ग्रिम्ज  यहां  श्राते  हैं  श्रौर  खासकर  श्री  मेहर
 बाबा  के  दर्शनों  के  लिए  क्‍या  यह  सही  नहीं  है
 कि  उनको  सिर्फ  सी  क्लास  का  वीसा  दिया
 जाता  है  और  उनको  पन्द्रह  दिन  के  भीतर
 यात्रा  समाप्त  कर  वापिस  चले  जाना  पड़ता
 है  -  क्‍या  उनको  बी  क्लास  का  बीसा  दिया
 जाएगा  कया श्राप  निशाय  लेंगे  कि  पाकिस्तान
 जिस  प्रकार  का  व्यवहार  हमारे  पिलग्रिम्ज  के
 साथ  पाकिस्तान  में  करता  है,  वैसा  ही  व्यवहार
 पाकिस्तानी  पिलग्रिम्ज  के  साथ  यहां  किया
 जाए  ?

 श्री  सुरेश  पाल  सिह  :  हमारी  हमेदा
 यही  नीति  रही  है  कि  जो  यात्री  पाकिस्तान
 से  हिन्दुस्तान  ग्राते  है  उनके  लिए  जो  कुछ
 सहूलियतें  दी  जाती  हैं,  दी  जायें।

 माननीय  सदस्य  ने  वीसा  के  बारे  में  कहा
 है  श्गर  कोई  कठिनाई  पड़ा  है  तो  वह  हमको
 लिखें  भ्रौर  हम  ग्राइंदा  कोशिश  करेंगे  कि  वीसा
 इतने  समय  के  लिए  दिया  जाए  कि  वे  सब
 प्रपनी  यात्रा  प्लासाती  से  पूरी  कर  सके  t

 क्री  शाम  गोपाल  शासबाले  :  प्रतिवर्ष
 कितन  पाकिस्तानी  तीर्थ  यात्री  भारत  में
 झाते  हैं  झौंर  भारत  से  किसने  ती  यात्री
 पाकिस्तान  जाते  हैं  ?

 क्या  यह  सच  है  कि  पारपत्र  की  भ्रवधि
 समाप्त  हो  जाने  के  बाद  भी  कुछ  तीर्थ  यात्री
 बहीं  रह  जाते  हैं  ौर  उस  प्रकार  मं.  >पद्रव



 i  Orai  Answers

 कराते  हैं  जैसे  कि  पटेल  साहब  ने  कहा  कि

 अहमदाबाद  मे  करवाये  तथा  अश्रन्य  स्थानों  में
 पर  करवायें  |  भे  जानता  हुँ  कि  विदेशी  यात्रियों
 पर  जब  वे  यहां  रहते  हैं,  प्रापका  निमंत्रण  किस
 प्रकार  का  होता  है  ।  क्‍या  सी  आई  डी  बाले
 प्रापको  इत्तिला  देते  हैं  कि  फलां  फलां  पर

 निगाह  रखी  जाए,  ह.  लाग  गड़बड़ी  कर  रहे
 हैं  ?  इन  तीनों  बातों  का  जवाब  ग्राना  चाहिए  1

 श्री  सुरेशपाल  सिह  :  जहां  तक  तादाद
 का  सवाल  है,  968  |  40L8  यात्री  भारत
 से  बैस्ट  पाकिस्तान  गए  और  1969  4  6746

 गए।  1968  में  पाकिस्तान  से  035  यात्री

 झौर  969  में  532  यात्री  भारत  ग्राये  1
 ब्रपनी  यात्रा  खत्म  होने  के  बाद  थे  यहा  रह
 जाते  हैं  या  वापिस  चले  जाते  हैं,  जहां  तक

 इसका  सम्बन्ध  है,  हमारी  इत्तिला  ्तो  यह  है

 कि  सबके  सब  जब  इनकी  यात्रा  समाप्त  हों
 जाती  है,  वापिस  चले  जाते  हैं  ।

 SHRI  BAL  RAJ  MADHOK:  He  is
 misleading  the  House.  There  is  the  Home
 Minister's  admission  already  on  record  that
 4000  Pakistanis  had  overstayed  in  India  after
 their  visu  time  had  expired,  and  their
 whereabouts  were  not  known.

 SHRI  DINESH  SINGH  :  The  question
 was  in  respect  of  the  pilgrims  who  came.
 But  my  hon.  friend  is  talking  of  general
 visitors  who  are  coming.

 SHRI  SAMAR  GUHA:  May  I  know
 whether  it  is  a  fact  that  during  the  lust  thee
 months,  the  issue  of  passports  to  any  Hindu
 or  Buddhist  citizen  to  East  Pakistan  has
 been  completely  stopped  but  on  the  contrary
 hundreds  of  pussports  have  been  issued  by
 the  Government  of  Pakistan  and  accordingly
 visas  by  the  Government  of  India,  and  if  so,
 what  steps  Government  are  taking  to  see
 that  the  Hindus  and  Buddhists  could  visit
 the  places  of  pilgrimage  in  Pakistan  ?  May
 ]  also  know  one  other  thing  from  the  hon.
 Minister  ?  For  the  last  three  years,  many
 Members  of  Parli  t  and  I  myself  had
 sent  memoranda  to  the  Prime  Minister  and
 to  he  External  Affairs  Minister  and  had
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 about  one  gentleman  called  Maharaj
 Trilokya  Chakravarti,  who  is  82  years  old,
 and  who  is  one  of  the  oldest  revolutionaries
 of  India,  and  who  has  been  in  jail  for  the
 Jast  30  years  ;  he  has  been  pathetically  trying
 to  come  to  India  to  pay  a  visit  to  Dakshi-
 neshwar  as  his  last  wish  and  to  see  his
 relatives  and  friends,  particularly  the  old
 revolutionary  friends  and  then  go  back,
 But  for  the  last  three  years,  nothing  has
 been  done  by  this  Government  to  see  that
 this  old  revolutionary  could  fulfil  his  last
 wish.  I  would  like  to  know  whether  the
 Prime  Minister  will  directly  write  a  etter
 to  President  Yahya  Khan  of  Pakistan  to
 make  it  possible  for  Maharaj  Trilokya
 Chakravarti,  the  oldest  revolutionary  of
 India  to  come  and  visit  Dakshineshwar
 temple.

 AN  HON.  MEMBER  :
 revolutionaries  here

 And  the  new

 SHRI  DINESH  SINGH:  The  House
 is  aware  of  the  difficu'ties  the  minority
 communities  face  in  Pakistan.  and  we  have
 discussed  them  a  number  of  times.  It  is
 well  known  that  Pakistan  has  heen  discrimi-
 nating  against  Hindus,  but  we  do  our  best
 to  bring  this  to  the  notice  of  Pakistan  that
 under  the  Nehru-Liaquat  Pact,  they  should
 give  facilities  to  people  to  come  to  India.
 But  the  House  is  aware  of  the  general
 difficulties  and  there  is  nothing  that  we  can
 do  to  compel  Pakistan  except  to  go  on
 trying  to  persuade  them.

 SHRI  SAMAR  GUHA:  He  has  not
 replied  to  my  s:cond  question  about
 Maharaj  Trilokya  Chakravarti,  For  the  last
 three  years,  dozens  of  Jetters  have  been
 written  by  Members  of  Parli  and  we
 had  met  the  Prime  Minister  and  also  the
 External  Affairs  Minister,  but  nothing  has
 been  done.

 MR.  SPEAKER:  The  hon.  Member  is
 asking  @  specific  question  which  perhaps  may
 not  be  relevant,  but  if  the  hon.  Minister
 wants,  he  can  answer  it,

 SHRI  RAL  RAJ  MADHOK  :  He  can
 eay  that  he  will  try.

 si}  vie  राय  :  त्रिलोक्य  चक़बर्ती  के

 also  personally  met  them  and  bad  talks  बारे  में  जवाब  आना  चाहिए  |  वह  बहुत  बड़े
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 क्रान्तिकारी  थे  ।  आजादी  के  दिनों  के  आन्दोलन

 को  नहीं  भूलना  चाहिए।

 SHRI  DINESH  SINGH  :  We  have  been
 trying  our  best  to  persuade  Pakistan,  but
 there  is  no  way  by  which  we  can  compel
 Pakistan  in  this  regard.

 SHRi  SAMAR  GUHA:  Can  the  Prime
 Minister  not  write  to  President  Yahya
 Khan  ?  This  is  an  exceptional  case.

 The  hon.  Minister  should  answer  this
 question...

 MR.  SPEAKER  :  Will  the  hoa.  Member
 please  sit  down  7

 SHRI  SAMAR  GUHA:  I  have  some
 obligation  to  that  old  man,  who  is  82  years
 old,  and  who  is  one  of  the  oldest  revolutio-
 naries  cf  India

 MR.  SPEAKER  :  It  is  within  the  scope
 of  the  miin  question  and  yet  |  had  allowed
 the  question  to  be  answered.

 SHRI  SAMAR  GUHA  :  For  the  last
 three  years,  we  have  been  writing  letters  and
 ani  we  have  also  met  the  Prime  Minister
 and  the  External  Alfairs  Minister...

 SHRI  HEM  BARUA  :  The  question  is
 a  very  specific  question,  namely  whether  the
 Prime  Minister  ix  going  to  write  to  the
 President  of  Pakistan  about  Maharaj
 Trilokya  Chakravarti  so  that  he  might  be
 permitted  to  come  here.

 क्री  राम  चरर :  पिछले  साल  पश्चिमी
 पाकिस्तान  से  कितने  तीर्थ  यात्री  भारत  आए  ?

 हिन्दुओं  के  जो  तीर्थ  स्थान  पश्चिमी  पाकि-

 स्तान  में  हैं  उनकी  देखरेख  के  बारे  में  क्या  सर-

 कार  ने  अपने  राजदूत  को  कोई  आदेश  दिये  हैं  ?

 क्या  उनको  लिखा  गया  है  कि  उनकी  पवित्रता

 बनाए  रखने  के  लिए,  उनकों  सुरक्षित  रखने  के

 लिए  वह  उनकी  देखरेख  का  प्रबन्ध  करें  ?

 श्री  बिनेश  सिंह  :  इसका  उत्तर  अभी  दिया
 जा  चुका  है  1
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 SHRI  SAMAR  GUHA:  I  did  not  get
 @  specific  answer  to  my  specific  question...

 MR.  SPEAKER:  It  was  not  relevant  to
 the  main  question.

 SHRI  SAMAR  GUHA  :  Certainly,  it
 it  is  relevant.  How  can  vou  say  that  it  is
 not  relevant  ?

 MR.  SPEAKER  ;  I  am  very  sorry  that
 it  is  not  relevant,  Still,  |  had  allowed  it.

 SHRI  SAMAR  GUHA:  They  know
 this.  We  have  met  the  hon.  Minister  on
 several  occasions.  Members  of  Parliament,
 from  both  Houses,  have  met  him...

 MR.  SPEAKER  :  Let  the  hoo,  Member
 please  sit  down.

 SHRI  SAMAR  GUHA:
 specific  answer.

 I]  want  a

 MR.  SPEAKER  :  Whenever  he  gets  up,
 it  is  very  difficult  to  control  him.

 SHRI  SAMAR  GUHA:  I  have  been
 in  communication  with  him  for  the  last  three
 years.

 SHRI  DINESH  SINGH  :  I  said  that
 we  had  been  trying  and  we  shall  continue  to
 try.

 SHRI  JYOTIRMOY  BASU  :  Is  it  not  a
 fact  that  the  Pakistan  Government  in  the
 past  have  allowed  passage  for  a  number  of
 Sikh  pilgrim  groups  and  very  recently  also
 they  had  given  permission  to  a  group  of
 Sikh  pilgrims  to  makes  their  pilgrimage,  and
 ifso,  may  I  know  whether  they  have  not
 accorded  ail  possible  facilities  and  help  to
 them,  and  if  they  have  not  accorded  all  help
 and  facilities,  may  |  know  whether  the
 Government  of  India  will  accord  all  possible
 reception  to  the  Pakistani  pilgrims  who  come
 and  visit  our  country  ?

 SHRI  DINESH  SINGH  :  I  have  just
 now  given  the  figures  of  the  pilgrims  that
 came  from  Pakistan  to  India  and  also  those
 who  went  from  India  to  Pakistan.  So  far
 as  we  are  concerned.  we  give  every  possible
 facility  to  the  Pakistani  pilgrims  visiting
 India.  Those  of  our  pilgrims  who  have
 visited  Pakistan,  have  come  across  cerigiq
 difficulties  from  time  to  time...
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 SHRI  RAIL  RAT  MADHOK  :  They
 have  been  treated  very  shabbily.

 SHRI  DINESH  SINGH  :  ...and  they
 have  been  brought  to  the  notice  of  Pakistan.
 But  Pakistan  has  not  allowed  all  the  pilgrims
 that  have  wanted  to  go  from  India  to
 Pakistan.

 st  रवि  राय  :  अभी  श्री  समर  गृह  के
 सवाल  के  जवाब  में  मन्त्री  महोदय  ने  कहा  कि
 बह  श्री  त्रिलाक  चक्रवर्ती  को  चिकित्सा  के  लिए
 भारत  में  लाने  के  लिए  कुछ  कार्यवाही  कर

 रहे  हैं।  उनकी  तबियत  बहुत  खराब  है।  में

 यह  जानना  चाहता  हूँ  कि  इस  सम्बन्ध  या
 सरकार  ने  क्‍या  पग  उठाये  हैं  ।  क्‍या  सरकार
 इस  बारे  में  प्रधान  मन्‍्त्री  की  ओर  से  पाकिस्तान
 के  राष्ट्रपति  को  कोई  चिट्ठी  लिखी  गई  है  ;
 यदि  हां,  तो  उसका  क्‍या  जवाब  आया  है  ?  क्‍या
 मन्त्री  महोदय  इस  विषय  में  पूरा  ब्यौरा  सदन
 का  देंगे  ?

 क्री  विनेश  सिह  :  चिकित्सा  का  सवाल
 तो  दूसरा  है।  माननीय  सदस्य  ने  तो  उनके

 यहां  पर  तीथ॑-यात्रा  के  लिए  आने  की  बात

 पूछी  थी  |  हम  ने  कहा  था  कि  हमने  इस  बारे
 भें  कोशिश  की  है  और  पाकिस्तान  को  कहा  है
 कि  जो  आना  चाहते  हैं,  उनकों  आने  की  सूविधा
 देनी  चाहिए  ।  माननीय  सदस्य  चिकित्सा  की
 नई  बात  कह  रहे  हैं  ।

 SHRI  5.  M.  SOLANKI  :  Certain
 Pakistani  pilgrims  come  to  India  and  stay
 here  in  disguise  as  fakirs  or  blind  men.  I
 want  to  know  how  many  original  fakirs  are
 Staying  in  our  country  in  this  way.

 MR,  SPEAKER
 pilgrims.

 This  is  about

 SHRI  DINESH  SINGH  :  I  am  not
 quite  clear  about  original  fakirs  and  artificial
 fakirs.

 SHRI  5.  ५.  TAPURIAH  :
 political  fakirs.

 It  is  about
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 SHRI  DINESH  SINGH  :
 many  political  fakirs  also.

 There  are

 Manufacture  of  Fighting  Planes  in  India
 #513.  SHRIS.M.  BANERJEE:  Will

 the  Minister  of  DEFENCE  be  pleased  to
 stale  :

 (a)  what  further  progress  has  been  made
 regarding  manufacture  of  fighting  planes  in
 India  ;  and

 (by)  whether  it  is  a  fact  that  the  fighting
 planes  produced  in  H.  A.  L.,  Bangalore  are
 comparable  to  such  planes  produced  in  any
 other  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  (a)  The  HF-24  Mk.  I,  the  Gnat
 and  the  Mig-2]  are  currently  being  manufac-
 tured  by  the  Hindustan  Aeronautics  Ltd,  to
 meet  the  requirements  of  A  F.

 (b)  Yes,  Sir;  the  aircraft  manufactured
 by  Hindustan  Aeronautics  Ltd.  are  up  to
 international  standard.

 SHRI  5.  M.  BANERJEE  :  Apart  from
 these  types  of  fighting  ‘planes,  are  Govern-
 Men!  contemplating  mannfacturing  some  of
 the  newest  types  of  ‘planes  ?  I  know  some
 of  our  ‘planes  being  manufactured  now  are
 very  good  and  internationally  accepted,  but
 there  are  better  types  of  ‘planes  also  both  in
 Russia  and  other  countries,  better  than
 MIG-2].  Are  steps  being  taken  to  see  those
 types  of  ‘planes  are  also  manufactured  in
 HAL  and  other  units  ?

 SHRI  L.  N.  MISHRA:  I  have  said
 that  we  manufacture  HF-24,  Gnat  and
 Mig-2|.  So  we  are  also  gotng  to  have  a
 modified  version  of  Mig-2l,  the  Mig-2)M,
 and  we  are  also  doing  research  work  on
 designing  a  new  type  of  plane  which
 will  have  better  capacity  for  ground  attack
 purposes.

 SHRI  s.  M.  BANERJEE:  May!  know
 whether  it  is  a  fact  that  during  the  Fourth
 Plan  the  Defence  Ministry  is  likely  to  achieve
 self-sufficiency  in  the  matter  of  fighting
 planes  and  If  not,  why  not,  and  if  so,
 when  ?

 SHRI  L.  N.  MISHRA  :  It  is  difficult  to
 achieve  self-sufficiency,  but  we  are  on  the
 way  almost  to  reach  the  point  of  |
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 reliance  so  far  as  fighting  planes  are  con-
 cerned,

 SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  :  We  are  told  that  HAL  could
 Produce  many  more  planes  than  at  present.
 So,  may  |  know  if  the  Government  would
 take  steps  to  utilise  the  ful:  capacity  of
 HAL?

 SHRI  L.  N.  MISHRA:  So  far  as  the
 Mig  factory  is  concerned,  it  is  «  fact  that  we
 are  not  using  the  full  capacity,  It  has  got  a
 much  bigger  capacity  and  in  course  of  time
 we  will  be  able  to  utilise  the  full  capacity  of
 the  Mig  complex.

 SHRI  BAL  RAJ  MADHOK:  MayI
 know  whether  it  isa  fact  that  at  HAL  we
 have  developed  a  new  air  frame  which  can  be
 used  not  only  for  supersonte  but  super-
 supersonic  fights,  but  we  do  not  have  ao
 engine  for  it.  Weare  still  using  the  Gnat
 engine,  and  the  new  ecneine  we  have  to
 develop  could  net  be  developed  because  our
 collaboration  with  Egypt  tailed.  May  T  know
 how  long  it  will  take  tr  develop  that  engine
 to  fit  into  that  air  frame  so  that  we  may  be
 self-sufficient  in  the  most  modern  fighter
 planes  ?

 SHRI  L.S  MISHRA:  That  contract
 Or  agrreement  we  had  with  the  U  AR  is  a
 different  question  [Jt  is  a  fact  that  we  have
 a  better  frame  so  far  as  the  HF-24  is  con-
 cerned,  andi  we  wit  to  have  a  new  original
 known  as  the  re-heat  system,  A  trial  was
 made,  and  as  hon.  Member  knows,  unfortu-
 nately  it  me!  with  an  accident  about  two
 months  back.  We  are  at  it  and  the  new
 engine  will  be  again  tricd

 SHRI  BAL  RAJ  MADHOK:  He  ‘s
 frying  'o  mislead  the  Howe.  That  engine
 was  imported  from  «utside  and  was  not
 properly  tried,  and  so  it  failed.  Have  you
 done  anything  to  develop  a  new  engine  ?
 You  know  what  happened  to  the  engr-e  that
 you  wanted  to  develop  with  Egyptian
 colaboration,  and  |  also  know  it,  bul  I  want
 to  know  how  long  it  will  take  to  develop
 the  new  eneine  to  fit  into  the  air  frame

 SHRI  L.  N.  MISHRA:  It  is  not  a  new
 ait  frame  at  all  The  frame  is  made  for
 HF-24,  but  the  frame  is  much  better,  and  we
 want  to  increase  capacity  of  the  present
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 engine,  that  might  have  more  thrust,  for  that
 we  want  to  have  the  re-heat  system  in  the
 engine.  We  are  developing  it,  but  it  will
 take  some  time.

 SHRI  P.  K.  DEO:  May  TI  know  if  it
 is  a  fact  that  these  Migs  which  are  going  to
 produced  will  be  obsolete  by  the  time  they
 are  actually  commissioned.  Secondly,  I
 have  personal  experience  as  the  factory  is
 located  in  Orissa.  May  I  know  whether
 there  are  certain  departments  inside  the  Mig
 factory  at  Koraput  where  no  Indian  engineer
 is  allowed  7

 SHRI  L.  N.  MISHRA  So  far  as
 Mie-2!  is  concerned,  it  is  going  to  be  in  use
 for  ten  years  more.  It  is  not  going  to  be
 obsolete,  but  in  spite  of  that,  Mig  2
 (modified).  It  will  have  better  endurance,
 more  striking  power  and  bigger  range  also.
 So  far  as  Indians  not  going  to  any  factory
 is  concerned,  it  is  mot  correct.  Koraput
 is  our  factory,  it  is  manned  by  our  people,
 and  we  have  allowed  some  Russians  also  to
 be  there.  Where  is  the  question  of  not
 allowing  any  Indian  to  go  ?

 SHRI  RANGA  :  Is  there  any  section  of
 its  production  where  Indian  engineers  are
 prevented  from  going  ?

 SHRI  L.  N.  MISHRA  :  It  is  not
 correct.

 SHRI  VIXRAM  CHANI)  MAHAJAN  :
 It  is  necessary  that  we  should  not  depend
 upon  foreign  aid  for  developing  fighter
 engines  for  the  safety  of  our  country.  May
 I  ask  the  Minister  whether  any  steps  have
 been  taken  to  develop  a  cadre  of  Indian
 engineers  and  tcientists  to  build  planes  with
 totally  Indian  know-how  and  also  whether
 any  institute  has  been  established  for  that
 purpose  ?

 SHRI  L.  N.  MISHRA:  We  have  got
 Indian  engineers  who  are  undergoing  training
 in  respect  of  both  design  and  manufacturing
 sides,  and  for  the  MIGs  built  at  three  places,
 Nasik,  Koraput  and  Hyderabad,  we  are  going
 to  have  separate  designing  sections  so  that
 our  boys  and  engineers  can  get  experience  in
 designing.

 श्री  राम  सेवक  यावव  :  अध्यक्ष  महोदय,

 यह  जो  हिन्दुस्तात  ऐयरों  नाटिक्स  लिमिटेड  मेँ
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 लड़ाकू  विमान  बनाये  जा  रहे  हैं,  मैं  जानता
 चाहता  हैं  कि  इन  विमानों  के  निर्माण  में  विदेशी
 सामग्री  की  कितनी  आवश्यकता  पड़ती  है  और
 किस  रूप  से  और  कहां  कहां  से  वह  ली  जाती

 है  और  उसको  दृष्टि  में  ख़ते  हुए  पूरी  सामग्री
 देशी  ही  इस्तेमाल  हो  यह  चीज  कब  तक  पूरी
 हो  जायेगी  ?

 श्री  ल०  ना  मिश्र  :  माननीय  सदस्य  से
 मैं  इतना  ही  कहूँगा  कि  कुछ  विमानों  में  40
 प्रतिशत  देशी  चीजें  हैं  और  कुछ  विमानों  में
 70  प्रतिशत  चीजें  हैं  ।  लेकिन  इसमें  आगे

 बढ़ते  जा  रहे  हैं  और  यह  अन्दाजा  है  कि  जिसमें
 आज  40  प्रतिशत  है  उसमे  भी  हम  आगे
 आयेंगे  और  जिसमें  70  है  उसमें  बहुत  दूर
 तक  80-85  प्रतिशत  तक  भारतीयकरण  हम
 कर  देंगे  ।

 श्री  राम  सेवक  यादव  :  अध्यक्ष  महोदय,
 40  प्रतिशत  का  सवाल  नहीं  है  ।  जो  सामान

 बाहर  से  आता  है  वह  किस  नेचर  का  है  औंर
 उस  40  प्रतिशत  में  तो  फ्रेम  भी  आता  है  ।
 जो  उसकी  मम्य  चीजें  #  इंजन  और  पार्टस
 वगैरह  उस  दिशा  18  कितनी  तरवकी  हुई  है,
 कितना  मंगाने  हैं,  गाफ  गाफ  बतायें  ,

 श्री  ल०  नात  सिश्र  :  माननीय  सदस्य  को
 मैं  बता  दूं  कि  फ्रेम  कोई  साधारगा  चीज  नहीं
 है  ।  जितना  ही  इंजन  बनाना  कटिन  है  उतना
 ही  फ्रेम  बनाना  कठिन  है  ।  फ्रेम  कोई  लोहे
 का  टुकड़ा  नहीं  होता  है  जैसा  कि  माननीय
 सदस्य  समभते  हैं  ।  बात  यह  है  चि  बहुत  से
 जहाजों  में  एच०  एफ०  24,  किरन  में  और

 दूसरे  विमानों  के  इंजन  भी  हम  स्वयं  बनाते
 हैं।  मिंग  के  बम्पोनेन्ट्स  हम  कुछ  बाहर  से
 मंगाते  हैं  और  अब  अपने  यहां  भी  कम्पोनेन्ट्स
 बनाने  वी  कोशिश  कर  रहे  हैं।  लेविन  यह
 सत्य  है  कि  बहत  हद  तक  हम  बाहर  से  टम्पो-
 गन्ट्स  मंगाते  हैं  और  कुछ  क्िटिकल  आइटमज
 भी  मंगाते  हैं।
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 SHRI  J.M.  BISWAS:  Last  January
 some  guided  missiles  were  shown  to  the
 people  here.  J  want  to  know  from  the  hon.
 Minister  if  they  are  producing  these  guided
 missiles  ?

 SHRI  L.  N.  MISHRA  :  So  far  as  MIGs
 are  concerned,  we  are  producing  misriles  for
 the  MIGs.

 SHRI  NARENDRA  SINGH  MAHIDA  :
 May  I  know  the  approximate  cost  of  these
 planes  and  how  they  compare  with  foreign
 planes  and  also  whether  it  is  proposed  to
 sell  these  planes  te  our  neighbouring
 countries  ?

 SHRI  L.  N.  MISHRA  :  I  do  not  have
 cost  of  th:  fighting  planes.  So  for  as  HS  48
 ic.  Avro  is  concerned,  |  might  sav  that  we
 are  selling  them  to  the  Indian  Airlines
 Corporation  at  about  Rs.  84  lakhs.  and
 the  cost  is  about  Rs,  102  crores
 (interruptions

 SHRI  NARENDRA  SINGH  MAHIDA  :
 My  question  about  sales  to  other  countries
 hos  not  been  answered

 श्री  राम  चररा :  पहली  बात  तो  यह  है
 कि  ob  50  दफा  खड़ा  होता  हुँ  लव  जाकर  आप
 मे  चास  देते  हैं...

 अध्यक्ष  महोदय  :  आप  हर  बार  खड़े
 होंगे  तो  मेरा  क्‍या  कसूर  है?  काई  कितनी
 दफा  खडा  हुआ,  यह  कोई  क्राइटीरिया  नहीं  हो
 सकता,  इससे  उसवा  कोई  राइट  प्रइन  पूछने
 का  नहीं  हो  सकता  ।

 श्री  रास  खररा :  क्‍या  माननीय  मन्त्री
 जी  को  पता  है  क्योंकि  जहां  तक  मेरी  जानकारी

 है  जो  विमान  यहां  बनते  हैं  उसमें  00  प्रतिशत
 पार्ट  स  हिन्दुस्तान  के  बने  हुए  नहीं  होते  |  बल्कि
 यह  इम्पोर्ट  करके  उस्तको  असेम्बल  करते  हैं  |
 तो  क्या  कोई  ऐसी  बात  भी  सरकार  के  दिमाग
 में  आई  है  कि  इस  फंब्ट्री  बे.  अन्दर  कुछ
 ऐसे  तत्व  ताम  कर  रहे  हैं  जो  इसका  संबोटेज
 करके  यही  चाहते  हैं  कि  पूरे  पार्टस  हिन्दुस्तान
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 में  न  बन  कर  बाहर  से  ही  आएं  और  वह  यहां
 असेम्बल  हों  ?

 श्री  ल०  नाण  मिथ  :  नहीं,  यह  वात
 गलत  है  |  ऐसे  तत्व  हमारे  कारखाने  में  नहीं
 हैं  ।  हम  घीरे  घीरे  पास  अपने  यहां  बना  रहे
 हैं  ny

 MR.  SPEAKER  :  Next  question.

 SEVERAL  HON.  MEMBERS  :  rose—

 SHRI  NATH  PAI:  Sir  in  his  reply  to
 A  question  by  Mr.  Biswas,  the  Minister  has
 said  that  we  are  manufacturing  guided
 missiles.  That  is  not  factually  true,  Sir,
 There  are  three  kinds  of  guided  missiles  ;
 air  to  ground,  ground  to  air  and  air  to  air.
 Is  it  his  contention  that  we  are  manufacturing
 all  these  three  kinds  ?

 Secondly,  do  we  manufacture  or
 do  we  assemble  them  ?  The  House
 cannot  be  misled  like  this.  We  want
 your  protection,  Sir.  It  seems  that  we  are
 only  assembling  ;  we  are  not  manufacturing.
 And  these  are  totally  two  different  things.
 Itis  no  use  touching  our  patriotic  chord.
 The  House  will  applaud  ony  Minister  when
 he  says  that  India  is  manufacturing  these
 things  also,  But  it  is  8  fact  we  are  not.
 We  are  onlv  assembling  them.  [0  you
 allow  all  these  kinds  of  inaccuracies  to  go
 unchallenged,  Sir  7

 MR,  SPEAKER:  I  am  sorry  ;  you
 muy  frame  another  question  separately  if  you
 like.

 SHRI  NATH  PAI:
 your  eve  all  the  time.

 I  tried  to  catch

 SHRI  RAM  CHARAN  :  They  are  not
 manufacturing  these  missiles.

 SEVERAL  HON.  MEMBERS  :  rose--

 ''R.  SPEAKER  :  You  may  ask  another
 question.  I  have  passed  on  to  the  next
 question.

 SHRI  KANWAR  LAL  GUPTA:  He
 must  reply.

 SHRI  HEM  BARUA  :  He  can  clarify  it.
 Sir.
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 SHRI  L.  N.  MISHRA:  I  have  said  that
 we  do  manufacture  nitssiles  for  our  MIG  2L.
 Earlier,  we  startcd  assembling,  and  now  we
 also  manufacture,  so  far  as  ihe  missiles  for
 MIG  2]  are  concerned.  I  have  only  stated
 that  much  and  I  am  repea'ing  it.

 SHRI  RANJEET  SINGH:  Sir,  we  are
 talking  of  guided  missiles  :  there  are  three
 kinds  of  missiles  :  guided  missiles,  unguided

 iles  and  misguided  missil

 MR.  SPEAKER  :  I  have  called  the  next
 question.

 SHRI  RANJEET  SINGH
 is  a  vital  question.
 body.

 :  But.  this
 He  is  mislsading  cvery-

 MR.  SPEAKER  :  Next  question.

 Utilization  of  Water  on  Expiry  of  Canal
 Water  Agreement  with  Pakistan

 514  SHRI  RAM  KISHAN  GUPTA:
 Will  the  M:nister  of  IRRIGATION  AND
 POWER  be  pleased  tu  refer  to  the  reply
 given  to  Starred  Question  No.  702  on  the
 22nd  December,  ‘1969,  and  state  the  nature  of
 decision  taken  on  the  petition  referred  by
 Haryana  Government  to  the  Central  Govern-
 ment  under  the  Punjab  Re  organisation  Act
 regarding  the  utilisation  of  surplut  water
 likely  to  be  available  to  India  on  the  expiry
 of  the  canal  water  agreement  with  Pakistan  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDESHWAR  PRASAD):
 Matters  relevant  to  the  consideration  and
 disposal  of  petition  by  Haryana  Government
 are  under  careful  examination

 श्री  राम  किद्ान  गुप्त  :  में  यह  जानना
 चाहता  हूँ  कि  हरयाना  सरकार  की  तरफ  से
 जो  पेटीशन  आई  है  उसमें  स्पेसिफिक  प्वाइंट्स
 क्या  हैं  ?  क्या  उसमें  इस  बात  का  भी  जिक्र
 क्रिया  गया  है  कि  स्टेट्स  रिआर्गेनाइजेशन  ऐक्ट
 के  अनुसार  जो  यह  इरीगेशन  हेडवक्‍्स  हैं  रोपड़,
 हरीके  और  फिराजपुर,  यह  भाखरा  मैनेजमेंट
 बोर्ड  को  सुपुर्द  किये  जाने  चाहिए  थे  लेकिन

 वह  अभी  तक  नहीं  किया  गया  क्‍योंकि  यह
 तीनों  हेडवर्क्स  ऐसे  हैं.  जिनमे  हरियाना  को
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 पानी  मिल  सकता  है,  तो  इसके  बारे  में  सर-
 कार  क्‍या  कर  रही  है  ?

 THE  MINISTER  OF  IRRIGATION
 AND  PUWER  (DR.  K.L.  RAQ):  The
 Haryana  Government  have  requested  for
 some  amount  of  water  from  the  surplus  that
 we  are  going  to  get  from  the  Indus  system.
 This  is  a  very  delicate  matter,  and  therefore
 these  are  under  very  careful  consideration,
 and  I  do  not  want  to  say  anything  oo  the
 subject  now.

 श्री  राम  किशन  गुप्त  :  इसमें  डेलीकेसी  को
 कौन  सी  बात  है  ।  पंजाब  'रिआर्गेनाइजेशन

 ऐक्ट  के  क्लाज  79  में  साफ  इस  बात  का  जिक
 किया  गया  है:

 “The  Central  Government  shall  cons-
 titute  a  Board  to  be  called  the  Bhakra
 Management  Board  for  the  administration
 of  the  dam  at  Rupar,  Harikhe  and
 Ferozepur.”

 मेरी  समझ  में  नहीं  आता  कि  इसमें  डेली-
 केट  मटर  क्‍या  है  |  जब  पालियामेंट  ने  ऐक्ट
 पास  कर  दिया  तो  उसका  इम्पलीमेंट  करन
 के  लिए  दो  साल,  चार  साल  गुजर  गए,
 गवर्नमेंट  ने  अभी  तक  कुछ  नहीं  किया  और
 फिर  कहते  हैं  कि  यह  डेलीकेट  मैटर  है  |

 DR.  K.L.  RAO:  With  regard  to  the
 transfrr  of  the  headworks  at  Rupar,  Harikhe
 and  Forezepur,  I  agree  that  relatively  it  is  a
 Jess  important  matter.  We  have  been  asking
 the  Punjab  Government  and  the  Punjab
 Government  has  stated  some  reasons  for  not
 handing  over  these  works.  Bat  this  is  very
 closely  linked  up  with  the  other  problem,
 that  is,  the  allocation  of  water  is  a  very
 important  one  Therefore  it  is  that  we  do
 not  want  to  raise  any  conflict.  We  want  to
 solve  this  problem  rather  as  amicably  as
 possible.  We  have  had  meetings  with  the
 Chief  Ministers,  but  nothing  came  about.
 We  could  not  come  to  an  agreement.  We
 ore  going  to  try  again  and  |  think  in  the
 course  of  few  months  we  will  be  able  to
 solve  this  problem.

 श्री  राम  किद्ान  गुप्त  :  मैं  जानना  चाहता
 हूँ  कि  सतलुज-व्यास  लिंक  से  पाकिस्तान  को
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 पानी  बन्द  होने  के  परचातू  जो  सरप्लस  पानी
 होगा,  उसम॑  हरियाना  का  क्या  हिस्सा  मुकरिर
 किया  गया  है  और  पेटीशइन  में  कितना  मांगा
 गया  है?

 DR.  K.  L.  RAO:  The  amount  of  water
 that  will  come  to  Haryana  and  Punjab  at
 the  end  of  this  month  will  be  3.2  million
 acre  ft.  Qut  of  this  Ol  million  acre  ft.
 is  allotted  to  Delhi  water-supply.  Out  of
 the  balance,  how  much  will  go  to  Haryana
 and  how  much  to  Punjab  hag  not  been
 decided  yet.

 at  रणधीर  सिह  :  स्पीकर  महोदय,
 भाखड़ा  का  प्रोजेक्ट  मनली  हरियाणा  के  लिए
 बना  था,  लकिन  हमारे  उस  पाती  का  ज्यादा
 हिस्सा  था  तो  पंजाब  इस्तमाल  कर  रहा  है
 या  राजस्थान  ल  जा  रहा  है  t  a  आपकी
 मारफत  मिनिस्टर  साहब  स  पूछना  चाहूंगा  कि
 पंजाब  और  हरियाता  के  दरा|मयान  जो  वाटर
 डिस्प्यूट  आपके  पास  पड़ा  हुआ  ह  और  जिस
 पर  आप  लगातार  तारीखें  लगाते  चले  जा  रहे
 हैं--आप  निहायत  भलेमानस  और  नर्म  आदमी
 हैं-इस  तरह  से  तो  यहू  मामला  oO  साल  भी
 नहीं  निबटेगा  |  बराये  मेहरबानी  आप  इसको
 प्राइम  मिनिस्टर  साहबा  को  सौंप  दें  ताकि
 दो-चार  साल  के  बजाय  6  महीने  गे  फैसला
 हो  जाय  ny  ता०  50  से  पाकिस्तान  से  जो  पानी
 बन्द  हो  रहा  है,  उसमें  हमारा  हिस्सा  हमको
 मिल  सके  इसलिए  जल्द  फंसला  करन  के  लिए
 आप  इस  मामले  को  प्राइम  मिनिस्टर  साहबा
 को  सौंप  दें।

 DR.  K.  L.  RAO  .  These  are  very  impor-
 tart  matters  and  I  will  not  be  able  to  deal
 with  them  my-elf.  Whatercr  I  say  will  be
 with  the  concurrence  of  the  Prime  Minister.

 SHRI  SHRI  CHAND  GOYAL  I  would
 like  to  know  when  the  canal  water  treaty
 with  Pakistan  is  coming  to  an  end,  how
 much  water  are  expecting  to  be  released  and
 whether  Government  has  mede  adequate
 arrangements  for  the  utilisation  of  that  water
 which  is  likely  to  be  released  7
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 DR,  K.L.  FAO:  The  treaty  will  be
 coming  to  an  co’  in  a  few  days,  i.e.  at  the
 end  of  this  month.  The  amount  of  water
 that  is  allotted  under  that  treaty  to  India  is
 5.85  million  acre  ft.,  of  which  we  are
 utilising  already  6  million  acre  fi.  The
 balance  of  water  that  will  go  down
 unutilised  is  9  milllion  acre  ft.  This  has
 got  to  be  gradually  utilised  afier  the  ट  omple-
 tion  of  the  Rajasthan  Canal  and  the  compie-
 tion  of  the  Pong  Dam

 Construction  of  Baitarani  Barrage

 *5I5.  SHRI  5.  KUNDU  :  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  :

 (a)  whether  any  final  decision  has  been
 taken  for  the  construction  of  Baitarani
 Barrage  and  connecting  it  by  a  feeder  canal
 with  Solandi  reservoir  ;

 ib)  if  not  when  it  will  be  taken  ;
 (c)  whether  any  fin]  decision  has  been

 taken  to  go  ahead  with  Subernarekha
 embankment  Scheme  ;  and

 (d)  how  much
 tioned  for  rural
 Orissa  ?

 money  has  been  sanc-
 electrification  scheme  in

 THE  DEPULY  MINISTER  IN  THE
 MINISIRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDESHWAR  PRASAD)  :
 (a)  and  (bj).  The  question  of  clearance
 of  the  Amandapur  Barrage  Project
 (across  the  Baitarani)  will  be  cunsidered
 after  the  Fourth  Plan  Inigation  Programme
 of  Orissa  is  finalised  and  the  quanium  of
 funds  likely  to  be  available  for  new  piojects
 is  known

 te)  The  Subernarekha  embankment
 scheme  was  scrutinised  by  the  Central  Water
 and  Power  Commission  and  their  comments
 were  sent  to  the  State  Government  for
 revising  the  scheme  in  the  light  of  those
 comments  The  revised  scheme  is  awai'ed
 from  the  S:ate  Government.

 (d)  In  the  year  1969-70,  the  amount
 provided  for  rural  electrification  in  Orissa  is
 Ra.  .25  crores.  The  outlay  on  Rural
 Electrification  in  the  Fourth  Plan  is  yet  to  be
 finalised.

 SHRI  5.  KUNDU  :  May  I  know  whether
 the  Salandi  dam  which  has  been  built  at  a
 cost  of  Rs.  13  crores  would  be  completely
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 rendered  useless  unless  this  barrate  is  built
 in  Baitarani  and  it  is  linked  with  Salandi
 dam?  In  view  of  this,  way  |  know  whether
 government  will  allot  a  certain  amount  of
 money  within  the  plan  peciod  to  see  that  the
 first  stage  of  the  construct'on  takes  place
 and  it  is  linked  to  the  Salindi  dam?  May
 Talso  know  whether  te  Subernarekha
 embankment  scheme  would  also  be  con-
 structed  during  the  Plan  period  7?

 THE  MINISTER  0  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  The
 present  work  of  the  Salandi  damis  not
 useless,  as  the  hon.  Member  has  mentioned.
 Tagree  with  him  that  the  value  of  the
 project  would  be  greatly  enhanced  when  the
 Anandpur  barrage  project  is  completed.
 Then  it  can  irrigate  5.6  lakhs  acres  agalnet
 I.6  lakhs  acres  which  is  covered  under  the
 present  project.  We  are  clear  on  the
 technical  side  ;  the  main  difficulty  is  about
 finance,  We  sould  require  another  Rs,  22
 crores  for  the  project  and  the  amount  of
 money  that  the  Orissa  Government  can  spare
 for  the  project  is  nut  yet  known,  Jt  depends
 upon  the  finances  that  would  be  available.
 Then  only  we  would  be  able  to  take  up  this
 Project,  It  is  aereed  that  the  undertaking
 of  this  project  will  enhance  the  value  of  the
 work  that  has  been  done  alieady.

 Regarding  the  Subernarekha  Flood
 Control  project,  it  is  a  complicated  and
 difficult  one  because  i}  causes  damage to  some  areas  in  West  Hengal  and  Orissa,
 That  project  requires  another  Rs.  10  crores.
 Her:  also  the  main  question  is  one  of
 finance,  how  far  the  State  Government  can
 try  and  adjust  this  within  its  own  plan
 provisions,  for  which  we  have  got  to  wait
 for  the  finalisation  of  the  Fourth  Plan

 SHRI  5.  KUNDU  ;  Is  the  hon,  Minister
 awarer  that  there  is  a  surplus  of  electric
 power  in  Orissa  and  the  problem  is  how  to
 carry  this  power  to  the  villages  ?  In  the
 allocation  of  funds  will  the  Minister  give
 Priority  to  transmission  lines  so  that  this
 surplus  power  can  be  carried  to  the  villages
 where  there  is  acute  shortage  of  electricity.

 DR.  K.  L_  RAO:  The  bon.  Member  has
 raised  a  very  important  point.  There  is
 quite  large  arrount  of  geneiation  of  elcetri-
 city  in  Orissa  and  specially  at  the  end  of  the
 Fourth  Plan  we  will  bave  surplus  cf  power
 there.  But  the  main  difficulty  is  that
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 all  the  power  is  being  used  by  the  industry
 and  very  little  is  going  to  the  villages,  Orissa
 and  Wes!  Bengal  are  the  two  States  in  this
 country  where  the  least  amount  of  power
 is  used  in  th:  villages.  I  regret  to  say  that
 even  the  electrification  of  pump  sets  in  the
 villages  of  Orrisa  lag  far  behind  the  corres-
 ponding  numbers  in  other  States.  I  think  it
 should  be  the  carnest  endeavour  of  both  the
 Central  and  State  Governments  to  see  that
 rural  electrification  is  given  the  highest
 priority  in  the  Fourth  Plan.

 SHRI  CHINTAMANI  PANIGRAHI  :
 Iam  glad  the  hon.  Minister  has  admitted
 that  Orissa  has  lagged  behind  very  much  in
 the  sphere  of  rural  electrification,  In  view
 of  this  understanding  of  the  problem,  may  I
 know  whether  he  would  think  of  having
 some  separate  rural  development  authority
 to  carry  cut  this  programme  ?  At  present
 what  happens  is  that  the  State  Electricity
 Board  is  not  taking  up  works  even  when
 funds  are  allotted  by  the  Central  Govern-
 ment,  What  isthe  way  out  ?  Since  the
 Electricity  Board  is  net  carrying  out  this
 Programine  because  of  State  Government's
 inability  would  the  |  entral  Covernment  ask
 the  State  Government  to  expedite  the  rural
 electrification  programme  ?

 DR.  K.  L.  RAO:  It  is  a  good  suggestion.
 will  discuss  it  with  the  State  Government.

 श्री  प्रकांशवोर  शास्त्री  :  अध्यक्ष  जी,  में
 मन्त्री  जी  के  बजाय  आप  से  यह  प्रइन  पूछना
 चाहता  हूँ  पुराणों  के  अनुसार  अब  तक  वैतरणी
 गाय  की  पूंछ  पकड़  कर  पार  की  जाती  है,
 लेकिन  ये  लोग  उस  पार  बांघ  बनाने  की  बात
 सौंच  रहे  हैं  तो  क्या  ये  भगवान  की  सल्तनत  में
 भी  कदम  रखना  चाहते  हैं  ?

 SHRI  P.  K.  DEO:  The  Minister  was
 referring  to  the  rural  electrification  pro-
 gramme  in  Orissa.  Some  time  back  a  Rural
 Electiification  Corporation  was  started  by
 the  Government  of  India  which  allocated
 about  Rs.  l0  crores  to  Orrisa.  We  now
 learn  that  amount  has  been  reduced  to
 Rs,  5  crores.  I  would  like  to  know  whether
 itis  a  fact.  Secondly,  arising  out  of  the
 question  of  Shri  Panigrahi,  there  is  absolutely
 980  cccasion  to  criticise  the  Electricity  Board
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 of  the  Orissa  State,  Jn  this  regard  I  would
 like  to  know  whether  a  directive  would  go
 from  the  Centre  to  the  Orissa  Government
 that  instead  of  a  lopsided  development  of
 rural  electrification,  there  should  be  diversi-
 fication  in  the  rural  electrification  programme
 so  that  the  backward  areas  cet  their  adequate
 share.

 DR.  K.  L.  RAO:  The  hon.  Member  is
 correct  that  in  the  revised  Fourth  Plan  the
 Orissa  Government  is  provided  Rs.  5  crores
 for  rural  electrification,  But  there  is  another
 source  from  which  money  can  be  had  outside
 the  Plan,  that  is,  from  the  Rural  Electrifica-
 tion  Corporation.  The  Orissa  Ciovernment
 can  also  apply  and  I  think,  it  will  be  possible
 to  get  additional  help  from  there

 श्री  शिवचन्द्र  का  :  अध्यक्ष  महोदय,
 आइटम  नं०  2  पर  मेरा  प्वाइंट  आफ  आर्डर

 है  ।  कुछ  दिन  पहले  आपने  इरीगेशन  ऐंड
 पावर  मिनिस्टर  को  यह  सर्टिफिकेट
 था  कि  यही  एक  ऐसे  मन्त्री  हैं  जो  शार्ट  नोटिस
 ववेब्चन  को  डिसालाऊ  नहीं  करते  हैं--करीब
 करीब  मान  ही  लेते  हैं  ।  लेकिन  इसी  विषय
 पर  मेरा  भी  शार्ट  नोटिस  क्वेदबन  था  जिसको
 इन्होंन  इन्कार  कर  दिया  है  t  मैंने  कालिंग
 अटेंशन  नोटिस  भी  दी  थी  उसको  तो  आपने
 इन्कार  किया  ही  लेकिन  उसके  बाद  इन्होंने
 भी  इन्कार  कर  दिया  ।  तो  आप  इनसे  पूछे
 कि  इस  तरह  का  डिस्क्रिमिनशन  क्यों  करते

 हैं  ।...(व्यवधान) .  =

 दिया

 शनी  रवि  राय  :  इनका  बहुत  जायज
 प्वाइंट  है  ।...(व्यवधान)

 श्री  शिव  चन्द्र  का  :  इन्होंने  क्यों  इन्कार
 कर  दिया  ।...(व्यवधान)

 प्रध्यक्ष  महोवय  :  मेंने  जो  सटिफिकेट  दिया
 उसको  बापिस  लेने  के  लिए  तैयार  हूँ  I  is  not

 a  point  of  order.
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 Labour  Problem  in  Farakka  Barrage
 Project

 SNQ.7.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  s‘ate  :  .

 (a)  whether  it  is  a  fact  that  the  workers
 of  Farakka  Barrage  have  adopted  ‘go-slow’
 tactics  to  press  for  their  demands  ;

 (b)  whether  such  move  by  the  workers
 will  delay  the  construction  of  the  Farakka
 Barrage  and  cause  harm  for  the  develop-
 ment  of  Calcutta  Port,  rural  agriculture  and
 flood  contro!  measures  of  West  Bengal  ;

 (c)  whether  the  West  Bengal  Press  and
 Government  expressed  their  concern  for
 labour  trouble  in  Farakka  Barrage  Project  ;
 and

 (d)  if  so,  the  steps  taken  by  Government
 to  meet  the  situation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDESHWAR  PRASAD)  :
 (a)  to  (d).  5  statement  is  laid  on  the  Table
 of  the  House.

 Statement

 (a)  From  the  5th  December,  1969,
 onward:  the  workers  of  Farakka  Barrage
 Projee!  resorted  to  Go-slow  tactics  to  press
 for  their  demands.  Although  the  ‘Go-slow’
 has  been  withdrawn  formally  by  the  workers,
 with  effect  fiom  the  26th  December,  1969,
 conditions  are  still  not  conducive  to  efficient
 execution  of  works,

 (b)  On  account  of  labour  trouble  and
 Go-slow  tactics  by  the  staff/workers,  the
 progress  of  the  construction  of  Farakka
 Barrage  Project  works  has  suffered  a  set-
 back.  The  main  object  of  the  Project  being
 to  preserve  the  Port  of  Calcutta  from
 extinction,  the  de'ay  in  the  completion  of
 the  project  will  have  adverse  effect  on  the
 Port.

 (c)  Th:  Government  of  West  Bengal  are
 aware  that  there  was  frequent  dislocation  of
 work  at  Forakka  during  this  period  as  a
 result  of  the  workers  resorting  to  suspension
 of  work  on  holidays,  mass  casual  leave,  go-
 slow  tactics,  hunger  strike  and  stay-in  strike.
 Some  newpapers  have  also  expressed  their
 concern  at  the  situation  prevailing  at
 Farakka.
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 (d)  The  demands  made  by  the  depart-
 mental  employees  have  been  examined  by  the
 project  authorities  and  the  Government  in  a
 sympathetic  spirit,  and  8  number  of  them
 have  been  accepted.  However,  the  demand
 that  all  departmental  employees  working  on
 the  project  should  be  retained  in  Government
 service  after  the  project  is  completed  is  one
 on  which  Government  cannot  make  a  com-
 mitment  though  possible  avenues  of  employ-
 ment  are  being  explored.  One  of  the
 co  tractors  where  work  had  to  be  stopped
 due  to  stiike  from  !6th  February  had  come
 toa  settlement  with  his  labour  and  the
 work  was  resumed  on  2nd  March,  1970,

 SHRI  SAMAR  GUHA  :  In  view  of  the
 fa.t  that  the  Farakka  Barrage  project  is
 vitally  important  for  protecting  Calcutta
 Port,  for  supplying  drinking  water  to  60
 million  of  West  Benga!  free  of  salinity,  for
 controlling  floods  in  West  Bengal  and  lor
 building  road  aod  rail  link  between  north
 Bengal  and  the  rest  of  Bengal,  particularly
 for  defence  purpose:,  may  |  know  whether
 the  delay  in  completing  the  project  is  due  to
 continuous  go-slow  tactics  like  hunger
 Strike,  stay-in  strike,  mass  casual  leave,
 refusal  of  the  staff  and  workers  to  work  on
 holidays,  political  blackmail  by  Pakistan,
 reported  resignation  by  the  Chief  Engineer
 of  the  project  or  controversy  over  the
 construction  of  the  right  abutment  of  the
 barrage,  not  allowing  excavation  of  feeder
 canals  by  the  departmental  cutter  saction
 dredgers  and  frequent  stealing  and  immobi-
 lisation  of  many  very  valuable  engineering
 equipments  :  sf'so,  the  details  thereof  and
 the  steps  taken  by  the  Government  to  see
 that  the  project  is  completed  within  the
 stipulated  time  7

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO)  :I  would
 like  to  submit  that  I  did  not  refuse  his
 short  notice  question,  This  short  notice
 qu:stion  came  up  first  but  was  not  taken  up
 and  got  delayed  by  a  mumber  of  days.  As
 Shri  Samar  Guha's  questi  n  was  admitted
 for  to  day  I  think  that  the  other  question
 can  be  answered  now.  The  hon.  Member
 can  pul  8  question  now.

 With  regard  to  the  question  of  the  hen.
 Member,  due  to  labour  unrest  this  vear  the
 work  will  be  delayed  because  it  has  been
 slowed  down  While  we  should  have  done
 this  work  by  the  end  of  this  year—the
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 barrage  --and  canals  by  the  end  of  next  year,
 Tam  afraid)  now  it  will  be  delayed  by  at
 least  one  vear.

 SHRI  SAMAR  GUHA:  T  had  brought
 out  many  other  paints  in  my  question,  for
 example,  Pakistani  blackmail,  resignation  by
 the  Chief  Engineer,  not  allowing  the  depart-
 mental  culter  suction  dredgers  and  stealing
 and  immobilisation  of  valuable  equipment.

 DR.  KL.  RAO  :  During  the  labour
 unrest  a  lot  of  things  lappened  and  a  lot  of
 machinery  was  lying  idle.  These  are  all
 things  which  happened  during  the  strike.  It
 is  on  account  «f  that  that  the  work  has  got
 delayed,

 SHRI  SAMAR  GUHA:  MayI  know
 whether  the  Government  is  prepared  to  give
 an  assurance  that  the  3,500  members  of
 staff  and  workers  of  the  project’  will  either
 be  absorbed  ip  the  Farakka  Barvage  after
 its  completion  or  be  given  cuituble  alterna-
 tive  employment  |  if  even  on  the  basis  of
 such  an  assurance  by  the  Government  the
 workers  are  not  reidy  to  give  up  their
 suicidal  go-slow  tactics  (/terruprion)
 this  is  done  by  the  CP(M)  controlled  union
 who  are  finishing  and  destroying  Hengal
 (Interruptien)—will  the  Government,  a‘ter
 giving  notic:  against  the  destructive  altitude
 of  the  staff  and  workers,  declare  an  emerg-
 ency  in  the  Farakka  area  and  treat  il  as  a
 prohibited  place  to  complete  the  project,
 and  entorce  strong  disciplinary  measures  if
 need  be  with  the  help  of  the  army  ?  That  is
 vital  for  the  whole  of  Bengal,  the  whole  of
 Calcutta  and  the  whole  people  of  Bengal.

 DR  K.L.  RAO  :  Out  of  the  people
 employed  in  Farakka  Barrage,  there  are
 some  people  taken  from  the  Government  of
 West  Bengal  and  the  Government  of  India
 as  deputationists  These  people  are  going
 to  be  sent  back  after  the  completion  of  the
 work.  The  balance  will  be  3,600  people.  I
 appointed  ia  committee  .f  experts  to  find
 out  how  many  of  the  3,600  people  will
 be  required  for  permanent  maintenance.
 The  report  has  been  received  and  they  have
 put  down  the  number  at  1.300,  Out  of  the
 balance  of  2,200,  350  are  clerks  and  400  are
 peons.  These  are  people  of  categories  which
 It  i,  normally  possible  to  absorh  elsewhere
 but  the  Gouvernmeot  connet  give  any
 assurance  like  that.  All  that  the  Govern-
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 ment  can  do  is  to  try  to  find  jobs  for  them
 elsewhere.  IT  will  appeal  to  the  Bengal
 Government  and  workers  of  Farakka  Barrage
 project  that  in  view  of  the  great  importance
 of  this  project,  they  will  adopt  a  much
 more  helpful  attitude  and  restore  normalcy
 there.

 SHRI  SAMAR  GUHA  Have  you
 entered  into  any  aercement  about  employ-
 ment  Shri  Biswanath  Banerjee,  the  Irrigation
 Minister  of  Bengal  ?

 श्री  मघु  लिसये  :  अध्यक्ष  महोदय,  मैं
 जानना  चाहता  हूँ  कि  फरक्का  बराज  का  काम
 जो  तेजी  से  नहीं  हो  रहा  है  क्या  उसका  कारशा
 यह  भी  है  कि  जो  3600  कर्मचारी,  मजदूर
 अफसर  आदि  मिलाकर  वहां  पर  काम  कर  रहे
 हैं।  उनमें  दोपी  साधारण  मजदूर  नहीं  हैं  बल्कि

 कुछ  ऐसे  देशद्रोही  इने  गिने  तत्व  हैं  जिन्होंने
 बहुत  सारी  मशीनरी  और  उसके  पूुर्जे,  वाइटल
 पार्ट्स  गायब  कर  दिये  हैं,  इसके  बारे  में
 अखबारों  में  भी  बातें  आई  हैं...(व्यवधान)

 इसी  लिए  में  कह  रहा  2  कि  मजदूरों  का
 दोष  नहीं  है,  दोष  उन  लोगों  का  है,  ऐसे  इने-
 गिने  देशद्रोही  तत्वों  का,  जिन्होंने  वहां  से
 महत्वपूर्णा  पुर्जे  और  मशीनरी  चुराने  और  गायब
 करने  का  काम  चलाया  है,  कया  मंत्री  महोदय
 को  इस  तरह  की  जानकारी  है,  यदि  हां,  तो
 पश्चिमी  बंगाल  की  सरकार  और  केन्द्र  के  गृह-
 मंत्रालय  की  मदद  से  क्या  इन  देछाद्रोहियों  को
 दण्डित  करने  का  काम  करेंगे  ?

 DR.  K.L.  RAO:  Of  course,  I  won't
 say  that  the  labour  by  and  large  is  disloyal.
 But  some  are  misguided  by  some  people.
 There  is  ro  doubt  about  it.  Unfortunately,
 there  has  been  some  feeling  that  very  costly
 and  very  important  equipment  like  fuel
 pumps  have  been  stolen.  All  these  have  been
 te,orted  to  the  Police  and  the  West  Bengal
 Government  and  the  Central  Bureau  of
 Investigation.  Every  step  has  been  taken
 and  some  people  have  been  recently  arrested.
 Tt  is  very  unfortunate  that  these  things  are
 happening.
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 SHRI  BEDARBRATA  BARUA:  The
 way  a  vhole  nationai  project  is  being  sabo-
 tags  and  crores  of  rupees  have  been  allowed
 to  go  down  te  drain  is  something  with
 which  we  are  seriously  concerned.  We  want
 the  Government  to  take  more  —  stringent
 measures  to  prevent  such  things.  I  would
 like  to  know  whether  thie  delay  has  also
 been  due  to  the  decision  making  process
 being  stalled  dus  to  allegations.  Wave  al-
 legations  been  made  that  this  decision  making
 process  has  been  stalled  due  to  sudden
 interference  from  the  Ministry  ?  Has  the  ton
 officer  in  charge  of  the  project  resigned  ?
 Ts  it  a  fact  that  decisions  vet  delaved  because
 of  interference  from  here  or  clearance  not + being  given  quickly  7

 DR.  K.  I.  RAQ:  The  hon.  Member
 has  read  a  wrong  article  in)  the  ‘Hindustan
 Standard’.  It  is  entirely  an  incorrect  state-
 ment.  Nobody  has  resigned,  There  is  no
 vacancy.  The  Chief  Engineer  an.  the  General
 Manager  has  not  resigned.  On  the  other
 hand,  he  has  gone  from  Farrakka  on  per-
 sonal  grounds  and  another  Chief  Engineer  is
 beeing  appointed.  As  has  been  pointed  out,
 in  the  matter  of  Farrakka  Barrage  To  may
 inform  the  Mouse  that  everw  decision  is
 taken  by  a  very  high  body  cul  exnert  engr-
 neers  of  which  the  Chief  Engineer  :s  ४8
 member  and  there  is  no  difference  of  opinion
 It  isa  highly  techaieal  body  and  it  is  dus
 to  their  valuable  advice  that  we  were  able
 to  advance  this  nrejcet  by  nearly  2  veurs.
 Ttis  wholly  unforiumiate  th  |  now  a  labour
 strike  came,  Otherwise,  it  would  have  been
 completed  on  time  =  Therefore,  there  is  no
 question  of  any  ditference  coming  in  the  way
 at  all.  It  is  all  incorrect’  J  request  the  hon.
 Member  ii  he  has  any  point  to  tell  me.
 he  may  write  to  me  and  I  will  explain  it
 to  him.

 SHRI  RANGA  In  view  of  what  my
 hon.  friend,  the  Minister,  has  said  that  the
 work  is  being  delayed  by  one  year  although
 the  country  has  been  hoping  that  it  would
 be  advanced  in  fact  by  tw.r  years  according  to
 their  earlier  assurances,  would  Government
 consider  ihe  advisability  of  handing  over  the
 execution  of  this  work  to  the  Defence
 Minisiry  so  that  “e  may  be  able  to  com-
 plete  this  strategically  most  vital  project  at
 the  earliest  possible  moment  ?

 DR.  K  L.  RAO:  When  this  trouble
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 arose,  I  met  the  Chief  Minister  and  the
 Deputy  Chief  Minister  of  West  Bengal  and
 had  a  lot  of  discussion  with  thuse  Ministers
 personally  and  by  correspondence,  I  agree
 with  the  hon,  Member  that  it  is  a  work  of
 National  importance  and  international  im-
 portance  also  and,  therefore,  there  should
 not  be  any  delay  caused  in  this.  Therefore,
 we  are  thinking  of  alternative  methods  of
 doing  it  including  the  one  the  hon.  Member
 has  said.  But  we  wanted  to  wait  for  some
 time  to  see  if  things  settle  down  We  hope
 to  review  the  whole  position  by  the  end  of
 this  month,

 SHRI  JYOTIRMOY  BASU:  The  hon.
 Minister  the  other  day  in  reply  to  a  calling
 attention  motion  has  said  that  we  are  not
 allowing  the  discussions  with  Pakistan  to
 interfere  with  our  programme  of  construction
 in  Farrakka,  He  also  said,  ‘I  can  assure  the
 hon.  Members  that  Bhagmati  is  a  different
 river  and  none  of  its  work  in  connection
 with  the  Farrakka  Barrage  is  in  any  way  in-
 volve?  or  being  delayed  on  account  of  dis-
 cussions  with  Pakistan.”

 Is  it  a  fact  that  of  late  the  workers  have
 detected  a  serious  case  of  continuous  theft  of
 imported  sheet  piles  in  which  two  very
 senior  officers,  including  a  superintending
 engineer  was  inwolved  ?  Is  it  a  fact  that
 they  acted  in  collaboration  with  the  con-
 tractor,  so  that,  these  sheet  piles  which  have
 been  imported,  have  been  finding  their  way
 into  the  market  in  Calcutta?  Is  it  nota
 fact  that  Farrakka  Barrage  has  been  com-
 pleted  one  year  ahead  of  schedule  anda
 saving  of  Rs.  0  crores  is  possible,  because
 workers  have  done  work  wholeheartedly  7?
 Will  the  hon.  Minister  tell  us  about  this
 also?  According  to  the  recommendation  of
 the  Estimates  Committee  Farrakka  should
 have  been  developed  into  a  water  transport
 complex  harbour  for  co  ordinating  transport
 systems  of  Assam,  Bihar,  Bengal  and  U.  P,
 If  so,  Sir,  what  steps  are  being  taken  by
 him  t»  impl  such  a  recommendation  ?
 What  concrete  steps  are  being  taken  by  him
 to  see  that  the  idle  workers,  2500  of  them.
 are  absorbed  7

 DR.  K.  L  RAO:  Due  to  the  prevailing
 conditions  of  the  river  originally  we  wanted  to
 consirat  the  cofferdam  with  the  sheet
 piles  but  later  it  was  found  not  necessary
 and  therefore  we  had  these  sheet  piles  sur-
 plus  at  that  site.  We  bave  disposed  of  some
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 to  the  Vizag  port;  some  to  Calcutta  and
 to  Haldia  port  ;  and  the  balances  are  being
 sold.  There  might  have  been  theft.  It  is
 Not  brought  to  my  notice  and  I  have  no
 informa'ion  about  the  Superintending  Engi-

 SHRI  JYOTIRMOY  BASU:  I  am  sur-
 prised  such  things  are  happening.  Police
 arrested  the  Superintending  Engineer  ;  they
 kept  iim  in  the  dock,  You  know  everything,
 I  know,

 DR.  K.L  RAO:  My  information  has
 been  that  an  Assistant  Engineer  is  involved
 in  that.  Citerruption.)  Twill  say  what  T
 have  got  in  the  record  -the  Assistant  Engi-
 neer  and  the  Storekeeper  were  involved  and
 they  were  arrested  Beyond  thit,  I  don’t
 know.  Tf  it  ia  Sunerintending  Engineer,  I
 should  ive  known  that.

 SHRI  JYOTIRMOY  RASU:  Thes:
 cases  of  ihef's  of  imported  sheet  piles  were
 detected’  by  the  workers  and  they  brought
 such  things  to  the  notice  of  the  Police...

 DR.  K.L.  RAO:  With  regard  to  the
 other  question  about  the  steps  we  are  tak-
 ing  to  find  alternative  employment  we  are
 trying  to  do  our  best,  I  have  connected  all
 the  Ministries  and  Departments  of  the
 Government  of  India.  I  have  wri:ten  to  the
 Bengal  Government.  The  Ministry  of  Trans-
 port  is  trying  to  see  if  they  can  do  something
 and  try  to  develop  the  harbour  port  =  T  have
 written  to  West  Bengal  Government.  They
 are  trying  to  take  over  the  workshop  there,
 The  West  Bengal  Government  evinced  some
 interest  to  take  the  workshop  there  and  sent
 their  officers  and  we  have  also  appointed  a
 special  officer,  a  labour  employment  officer
 at  the  Employment  Exchange  at  Calcutta
 to  find  some  jobs  fer  these  people.  All
 these  efforts  are  being  made.

 There  is  one  thing  that  I  would  appeal
 to  the  hon.  Member,  that  he  should  give
 his  good  offices  to  see  that  peace  is  restored
 —and  that  the  main  thing--so  that  the
 work  can  go  on  and  that  is  what  we
 want,

 SHRIR.  BARUA:  Farrakka  Barrage
 is  of  vital  importance  to  the  entire  eastern
 regina.  In  reply  to  the  Calling-Atteation
 «Notice,  the  hon.  Minister  said  that  Pak  i
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 Stani  Interference  is  not  standing  in  the  way
 of  the  quick  completion  of  the  project.  But
 yet.  it  is  often  heard  outside  that  the  dis-
 pute  about  Ganga  waters  has  got  a  serious
 thing  to  Jo  about  the  interna!  dissesions  of
 labour  there.  [h  refore,  Sir,  may  I  know
 this,  whether  the  Governme  t  of  India  are
 aware  that  the  entire  delay  and  the  del:ying
 tactics  ts  not  only  done  because  of  the
 Jabourers  there  ;  is  there  not  some  outside
 agencies’  interference  in  the  entire  project  ?
 If  so,  is  the  Government  taking  any  serious
 notice  of  this  thing  ;  will  the  Government
 think  of  handing  over  this  matter  to  the
 Home  Department  and  see  that  sucn  a  thing
 which  might  ultimately  turn  into  a  case  of
 serious  sabotage  does  not  occur  7

 DR  K.L.  RAO:  So  far  as  the  Govern-
 ment  of  India  is  concerned,  we  have  allotied
 the  la-gest  amount  of  money  to  this  project
 and  we  have  not  allotted  this  much  money
 to  any  other  project  in  India.  Last  year  it
 wits  Rs.  20  crores  on  this  project,

 The  hon,  Member  is  referring  to  some
 subvtaze,  7  am  not  aware  of  that.  [can
 only  tell  the  hon,  Mernber  that  we  have  com-
 pletely  informed  the  Home  Ministry  of  the
 position,  and  we  are  in  close  contact  and
 discassion  with  the  Tome  Ministry  on  this
 aspect,

 SHRI  NATH  PAL:  The  Home  Ministry
 of  the  State  cr  of  the  Centre  ?

 NRL  K.L.  RAG.  OF  the  Centre.

 wt  कुकम  चन्‍्द  कछुवाय  :  मंत्री  महोदय  ने
 अभी  एक  प्रशन  के  उत्तर  भें  बतलाया  कि  कुछ
 अराष्ट्रीय  तत्व  हैं

 जो  वहां  लगातार  लोगों  को
 भड़काते  रहते  हैं  -  में  जानना  चाहता  हूँ  कि  वह
 अराष्ट्रीय  तत्व  कौन  से  हैं,  उनके  नाम  बतलाये
 जायें  |  दूसरी  बात  4  यह  जानना  चाहता  हूँ
 कि  मज़दूरों  के  अन्दर  जो  उत्तेजना  फैल  रही
 है  इसका  मूल  कारण  क्या  है,  और  उस  समस्या
 को  हल  करने  के  लिये  मंत्री  महोदय  कौन  से
 उपाय  करन  जा  रहे  हैं  ?  जो  भी  अराष्ट्रीय
 तत्व  हैं  उनके  खिलाफ  सरकार  नें  कौन  सी

 कारंवाई  की  है  ?

 DR,  K,L.  RAO:  The  hon.  Minister
 bas  asked  a  question  about  the  basic  de-
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 mands  of  the  workers.  The  workers  have
 given  about  nine  demands,  and  we  have  met
 most  of  them  to  create  a  good  climate.  But
 the  main  demand  of  the  workers  is  that  thev
 must  be  continued  in  service  even  after  the
 work  comes  to  a  stop  and  thal  we  must  find
 aplace  for  them  in  some  project  or  the
 other.  We  could  not  meet  that  demand,
 because  there  are  so  many  projects  ia  the
 country  that  if  we  give  this  kind  of  assurance
 in  one  project.  then  it  will  be  impossible  to
 find  employment  for  so  many  people  in  so
 many  projects.

 About  the  anti-national  activity,  Ido  not
 know,  and  I  have  not  gone  into  that.  I  do
 not  think  that  there  is  any  pol  tics  in  this.
 Tthink  it  is  more  the  economic:  fear  of
 these  people  and  some  sort  of  cowardice  on
 the  part  of  those  people  that  they  are  not  able
 to  find  employment.  ॥ छ  think  the  trouble  is
 more  economic  than  political,

 श्री  हुकम  चन्द  कछवाय :  अध्यक्ष  महोदय,
 मेरे  प्रदन  का  उत्तर  नहीं  आया  ।  मंत्री  महोदय
 ने  बतलाया  कि  वहां  कुछ  अराप्ट्रीय  तत्व  हैं  जो
 लगातार  लोगों  को  भड़वाते  रहते  हैं।  4
 जानना  चाहता  हूं  कि  वे  कौन  से  अराषप्ट्रीप
 तत्व  हैं  और  उनके  खिलाफ  अभी  तक  कौन-सी

 कारंवाई  की  ग़ई  है  ?

 DR  K  L.  RAV:  |  am  not  aware  of
 any  particular  activity.

 श्री  एस०  एम०  जोशी :  अध्यक्ष  महोदय,
 मेरा  सीधा  सा  प्रइन  है  और  भे  उसका  सीधा
 जवाब  चाहता  हूँ  1  देवेश  मुकर्जी  ने,  ज्ञो  चीफ
 इंजीनियर  थे,  इस्तीफा  दिया  था  या  नहों  ?

 दूसरी  बात  यह  कि  जो  लोग  सकदान  कटर
 डजस  को  इस्तेमाल  करने  की  परमिद्न  मांग
 रहे  हैं  उनको  आप  यह  परमिशन  नहीं  दे  रहे  हैं,
 यह  बात  सही  है  या  नहीं  और  इसके  कारा  देर
 हो  रही  है  या  नहीं  ?

 DR.  K.  L  RAQ:  Regarding  Shri
 Debesh  Mukerjee,  it  is  @  very  unfortunate
 inference  that  has  been  drawn,  and  it  is  a
 wrong  information  that  he  has  gol  that  he
 had  resigned.  He  ]  as  not  resigned  and  there
 is no  vacancy  to  that  post.  He  has  gone
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 now  as  the  general  manager  of  the  DVC.  In
 fact,  ]  havea  letter  fom  him,  which  I  can
 read  out,  where  he  had  been  pressing  for  his
 relief  for  the  last  six  months,  and  now  out  of
 consideration  for  him  and  for  his  health,  he
 has  been  permitted  ;  in  fact,  he  was  so  much
 in  trouble  wih  the  workers  there  that  for
 the  last  two  months,  he  could  not  go  to  the
 spot  and  he  had  to  remain  in  Calcutta,  uod
 we  gave  him  special  permission  to  remain
 there,  even  though  his  headquarters  is  at
 Fariakka,  In  fact,  be  had  so  much  trouble
 that  his  driver  was  driving  his  vehicle  at  the
 rate  of  three  miles  per  hour.  He  had  a  lot
 of  trouble  on  the  spot,  and  he  was  not  able
 to  go  there  for  the  last  few  months,  There  is
 no  question  of  any  ‘resignation,  and  there
 will  be  no  vacancy  there  Presumably,  some
 people  were  thinking  that  he  would  resign
 and  somebody  else  would  get  the  job.  But
 the  fact  is  that  there  is  no  vacancy.

 As  regards  the  cutter  dredgers,  they  have
 been  working  there,  and,  therefore,  there  is
 no  question  of  permission.  They  have  been
 purchased  at  an  enormous  cosi,  and  we  have
 spent  about  Rs,  60  lakhs  on  these  and  they
 have  been  working  there.  But,  unfortunately
 they  got  out  of  order,  and  one  engine  had
 failed  and  some  other  parts  had  gone  out  of
 order,  and  the  people  who  have  supplied
 those  machwes  have  gone  tu  the  spot  and
 tried  to  look  into  that,  They  were  cases  of
 mechanical  failure  only.  Anyhow,  there  is
 no  question  of  any  permission,  On  the
 other  hand,  they  have  been  working  there
 for  the  last  seven  months  or  50.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Collection  of  Premium  by  I.  C.  M.  ्  on
 Import  of  Cotton

 SHRI  ६.  K.  NAYANAR  :
 SHRI  kK.  RAMANI  :
 SHRI  UMANATH  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  ;

 (a)  whether  Government  are  aware  that
 the  Indian  Cotton  Mills’  Federation  «till
 collects  the  premium  of  Rs,  2U0  per  bale
 on  imported  cottcn  in  a  different  name  as
 fee  ;

 (b)  ifso,  the  action  taken  sgainst  "ie
 Federation  ;  and

 *516,
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 (c\  if  not,  the  reasons  therefor  १

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (e).  The  Indian
 Cotton  Mills’  Federation  has  been  collecting
 Rs.  AT5/-  per  bale  of  imported  global  cotton
 as  a  part  of  its  voluntary  scheme  for  export
 promotion  of  cotton  textiles  in  force  from
 I-9-/967,  and  there  is  no  question  of  taking
 action  against  the  Federation.

 Indo-British  Trade  Talks

 4517,  SHRI  K.  M.  ABRAHAM  :
 SHRI  P.  GOPALAN  :
 SHRI  C.  K  CHAKRAPANT:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleaced  to  state  :

 (a)  whether  the  delegation  from  U.K.
 visited  India  and  di-cussed  with  Government
 the  problems  of  India's  trade  with  Britain  ;

 (b)  ifso,  the  main  conclusions  of  the
 discussion  ;

 (b)  whether  the  spokeman  of  Govern-
 ment  during  the  discussion  gave  an  assurance
 that  foreign  banks  would  not  be  nationalised;
 and

 (d)  if  so,  the  reasons  for  giving  such
 assurance  aa

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (d).  No  British
 Delegation  has  visited  India  recently  for
 trade  talks  with  the  Government  of  India.

 Natlonalisation  of  Press

 #518.  SHRI  BABURAO  PATEL  :  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  itis  a  fact  that  Shri  l.  K.
 Gujral,  Minister  of  State  in  the  Ministry  of
 Information  and  Broadcasting  stated  in
 Hombay  on  14th  January,  1970  that  the
 Newspaper  Finance  Corporation  would  be
 set  up  with  a  capital  of  Rs.  6  crores  ;

 (b)  whether  Government  intend  to
 nationalize  the  Press  in  the  near  future  ;

 (c)  if  so,  the  reasons  therefor  ;
 id)  whether  it  is  proper  for  a  State

 Minister  to  broadcast  privately  and  pre-
 matutely  the  future  policy  of  the  Govern-
 ment  ;  and
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 {e)  the  reasons  why  the  Prime  Minister
 does  not  take  the  sole  responsibility  of
 announcing  cur  national  pclicies  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE.  MINIS[ER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  While  addressing  the  Press  Guild  at
 Bombay  on  the  l4th  February,  970  (not  on
 4th  January,  9  0)  Shri  Gujral  made  a
 teference  to  the  setting  up  of  the  News-
 paper  Finance  Corporation  in  the  following
 words  :

 “In  a  very  small  way,  we  are  now
 thinking  of  setting  up  a  Newspaper
 Finance  Corporation.  This  Newspaper
 Finance  Corporation  you  would  recall
 isa  product  of  a  recommendation  made
 by  Press  Council  itself  that  a  Newspaper
 Finance  Corporation  should  be  set  up
 which  should  be  in  a  position  to  assist
 small  and  medium  sized  newspapers  in
 difficulties  but  Government  should  have
 nothing  to  ds»  with  the  running  of  the
 Newspaner  Finance  Cornoration  ४0  that
 the  freedom  of  the  press  can  be  com-
 pletely  saleguarded,.”
 (bi  No,  Sir,
 (c)  Does  not  arise,
 (d)  and  cei.  Shri  Gujral’s  statement  con-

 forms  to  the  views  which  have  already  been
 expressed  by  him  in  Parliament  several  times
 on  behalf  of  the  Government.

 Expenditure  on  EXPO-70  to  be  held  in
 Japan

 *5I9.  SHRIMATI  SUSEELA
 GOPALAN  :

 SHRI  VISWANATHA  MENON:
 Will  the  Minister  of  FOREIGN  TRADE

 be  pleased  to  state  :
 (a)  the  total  expend  ture  incurred  so  far

 ir  connection  with  the  FXPO-70  being  held
 in  Japan  ;

 (b)  the  estimated  expenditure  likely  to
 be  incurred  when  the  exhibition  will  be
 over  ;

 (c)  whether  Government
 expenditure  high  in  view  of
 foreign  exchange  position  ;  and

 (d)  if  so,  steps  taken  to  bring  down  the
 expenditure  to  the  minimum  ?

 consider  the
 the  present
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 THE  DEPUTY  MINISTER  IN  TUE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  The  estimated
 expend:ture  on  participation  by  the  Ministry
 of  Foreign  Trade  is  about  Rs,  95  lakhs  in-
 cluding  Rs.  170  lakhs  in  foreign  exchange.

 The  total  expenditure  incurred  upto
 February  28,  20  is  Rs.  93.4]  lakhs.

 (ce)  and  (d).  Taking  into  account  the  im-
 portance  of  the  EXPO,  its  thematic  concept
 and  pattern  of  our  display  and  the  prescnt
 level  of  ruling  prices  in  Japan,  the  expendi-
 ture  cannot  be  regarded  as  high.  All  possible
 steps  have  been  tuken  to  keep  the  expendi-
 ture  to  the  minimum.

 Dissatisfuction  Expressed  by  Chlef  Ministers
 about  Allotment  o°  Funds  for  their  Stetes

 SHRI  5.  R.  DAMANI:  Will
 MINISTER  be  pleased  to

 520,
 the  PRIME
 state  :

 (a)  whether  it  is  a  fact  that  some  Chief
 Ministers  of  States  have  expressed  dissatis-
 faction  about  the  allotment  of  funds  by  the
 Centre  for  development  works  |  their
 States  ;  and

 (b)  if  so,  the  names  of  States,  the
 details  of  their  grievances  and  the  Govern-
 ment  of  India's  reaction  thereto  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI:  :
 (8)  and  ib).  Yes,  Sir.  In  vicw  of  their  grow-
 ing  needs  all  the  States  have,  at  sometime  or
 the  other,  asked  for  more  funds  from  the
 Central  Government.  So  far  8५  the  demands
 for  the  Plan  outlaya  are  concerned,  the
 National  Development  Council  which  is  ex-
 pected  to  meet  shortly,  will  consider  the
 matter  while  finalizing  the  Plan.  In  view  of
 the  constraint  of  resources  it  is  not  always
 possible  for  the  Centre  to  meet  all  the  de-
 mands  for  funds  made  from  time  to
 time,

 U.  A.’s  National  Arms  Policy
 Towards  Pakistan

 "$21,  SHRIMATI  ILA  PALCHOU-
 DHURI  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  ;

 (a)  whether  Goveanment'’s  atiention  bas
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 been  drawn  to  the  recent  newspaper  reports
 to  the  effect  that  the  National  Security
 Council  of  the  U.S,  A.  Administration  is
 Cj)  considering  है ह  ‘national  arms  policy
 towards  Pakistan’  without,  at  the  same  time,
 promoting  an  arms  race  in  South  Asia,  and
 (ii)  searching  for  some  kind  of  a  modus
 vivewd)  whereby  India  and  Pakistan  could  be
 persuaded  to  ‘avert’  further  wasteful  and
 dangerous  conflict  in  their  areas  ;  and

 (b)  if  so,  Government's  reaction  to  this
 move  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 Yes,  Sir.

 (b)  Government's  views  on  the  supply
 of  arms  to  Pakistan  have  been  repeatedly
 made  known  to  the  U.S.  Government.  It
 has  been  pointed  out  to  them  that  any
 accretion  to  the  armed  strength  of  Pakistan
 not  only  poses  a  threat  to  India’s  security  but
 also  makes  Pakistan  more  intransicent  in
 its  attitude  towards  normalisation  of  relations
 with  India  particularly  because  of  its  military
 collusion  with  China,

 Indo-Burma  Agreement

 #522,  SHRI  INDRAJIT  GUPTA  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  India  offered
 to  Burma  to  set  up  textile  mills  and  also  to
 supply  machinery  for  tre  construction  of
 power  stations  ;  and

 (b;  if  so,  the  prospects  of  entering
 iuto  agreement  with  Burma  for  further
 trade  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  ta)  The  foreign  trade  of
 Burma  has  been  nationalised,  and  imports
 are,  ordinarily  effected  hrough  tenders.
 While  the  Government  do  not  maintain
 separate  information  in  respect  of  commer-
 cial  transactions  of  individual  exporters,  it
 has  come  to  their  notice  that  :ome  Indian
 exporters  participated  in  a  Burmese  tender
 for  textile  mills,  and,  one  for  machinery  and
 equipment  for  a  power  station,  but  did  not
 get  the  contract.

 (b)  In  the  recent  past  there  has  been  8
 sizeable  increase  in  India's  exports  to  Rur  ua,
 the  exports  for  1968-6  being  about  Rs.  .94
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 crores  as  against  about  Rs.  3.84  crores  in
 1967-68.  An  expansion  of  India’s  exports
 will,  however,  continue  to  depend  infer  alia
 on  the  competitiveness  of  our  products  in
 both  quality  and  price.

 Relaxation  of  Restrictions  by
 West  Bengal  Government  on

 Pakistan  Passports

 *5§23.  SHRI  BENI  SHANKER
 SHARMA  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  West  Bengal  Govern-
 ment  have  relaxed  restrictions  on  Pakistan
 passports  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (c)  the  reaction  of  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b.  Government  of  West  Bengal  have
 made  some  modification  under  the  Passport
 Act.  They  have  stated  that  the  object  of
 these  is  to  have  uniformity  in  processing
 application  for  such  passports.

 (c)  Government  have  no  objection  to
 make  these  changes  in  procedure.

 राजकोय  व्यापार  निगम  द्वारा  निर्यात
 व्यापार  में  वृद्धि

 4524,  श्री  रुवीर  सिह  शास्त्री  :
 श्री  a  कु०  तापड़िया  :

 क्या  बंदेशिक  व्यापार  मी  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  यद्यपि  कुल
 भारतीय  निर्यात  में  .  6  प्रतिषात  की  वृद्धि  हुई
 हैं  फिर  भी  राजकीय  व्यापार  निगम  के  द्वारा

 हुए  निर्यात  व्यापार  में  कोई  वृद्धि  नहीं  हुई  है;

 (ख़)  यदि  हां,  तो  उसके  क्‍या  कारण  हैं;
 झौर

 (ग)  राजकीय  व्यापार  निगम के  द्वारा  किये

 जाने  बाले  निर्यात  व्यापार  को  बढ़ाने  के  लिए
 सर  IT  कया  उपाय  कर  रही  है  ?

 MARCH  18,  1970  Written  Answers  44

 वंदेशिक  व्यापार  मंत्रालय  में  उप  मंत्री

 (श्री  राम  सेवक)  :  (क)  जी  नहीं  1

 (ख)  तथा  (ग).  प्रदन  नहीं  उठते  |

 Independent  Judicial  Reveiw  of  Appeals
 made  under  Army,  Air  Ferce  and

 wavy  Acts

 #525,  SHRI  C.  JANARDHANAN
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  has  been  laid  down  that
 an  independent  judicial  review  should  be
 done  on  appeals  made  to  the  judicial  machi-
 nery  created  under  the  Army  Act,  Air  Force
 Act  and  Navy  Act  :

 (b)  if  so,  whether  persons  with  qualifica-
 tions  of  a  High  Court  Judge  are  being
 appointed  tu  such  machinery  to  ensure  an
 independent  judicial  review  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  ia)  An
 independent  judicial  review  is  provided  for
 in  the  Navy  Act,  1957,  wide  Section  160°
 thereof.  No  such  review  is  provided  for  in
 the  Army  Act,  l950  and  the  Air  Force  Act,
 1950.

 (b)  and  (c).  Yes,  Sir.so  far  as  Navy
 is  concerned.  In  the  casc  of  Army  and  Air
 Force  the  question  does  not  arise  in  view  of
 reply  to  part  (a).

 AND

 Appointment  of  Ministerial  Committec
 for  Development  of  Andgman  and  Nico-

 ber  Islands

 9526,  SHRI  K.R.  GANESH  :  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 ia)  whether  there  is  any  proposal  to
 appoint  a  Ministerial  Conimittee  on  the
 lines  of  Jammu  and  Kashmir  to  determine
 the  guidelines  for  the  development  of  the
 Andaman  and  Nicobar  Islands  ;

 (b)  whether  in  the  context  of  the
 experience  gained  as  a  result  of  development,
 so  far,  such  review  by  a  political  com-
 mitiee  has  not  become  inevitable  and  desira-
 ble:  and

 (c)  whether  in  the  development  perspec-
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 tive  of  the  Islands,  a  Judicious  combination
 of  the  political,  strategic  and  economic
 considerations  have  to  be  given  urgent
 attention  ?

 THE  PRIME  MINISIER,  MINISTER
 OF  FINANCE  MINISTER  uF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  to  {c).  No  such  proposal  is  under
 consideration.  Government  are  conscious
 of  the  strategic  importance  of  the  islands
 and  are  takiog  all  necessary  steps  to  develop
 the  islands  economically  and  socially.

 Need  for  Improvement  of  Judicial
 Machinery  for  Armed  Forces

 8527  SHRI  DHIRESWAR  KALITA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  ;

 (a)  whether  the  attention  of  the  Govern-
 ment  hasbeen  drawn  to  an  article  in  the
 “Mainsirem’,  weekly  dated  l0th  January,
 970  of  New  Delhi,  जा  improvements  needed
 in  the  judicial  machinery,  created  for  the
 Armed  Forces:  and

 (b)  if  so,  what  proposals  are  being
 considered  to  bring  about  the  needed  im-
 provement  7

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  ANI)  HEAVY  ENGINEERING
 (SHRI  SAWARN  SINGH)  ;  (4)  Yes,  Sir.

 (b)  A  Uniform  Code  to  rationalise  the
 present  Service  Acts  has  been  drafted  by  a
 Special  Commitiee  of  officials  set  up  by
 Government  and  it  is  under  examination.

 बिड़ला  बन्धुओ्रों  को  'रिहुण्ड  बांध  से

 विद्युत  की  सप्पन्ताई

 e528,  श्री  महाराज  सिंह  मारतो  :  क्‍या
 सिचाई  तथा  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिड़ला  बन्धुओं
 को  एल्यूमीनियम  का  उत्पादन  करने  हेतु  विद्युत
 के  इस्तेमाल  के  लिये  मिर्जापुर,  उत्तर  प्रदेश  में
 अपना  निजी  विद्युत-घचर  स्थापित  करने  की

 झनुमति  इस  शर्त  पर  दी  गई  है  कि  वे  रिहण्ड

 PHALGUNA  27,  1891  (SARA)  Written  Answers  46

 बांध  से  प्राप्त  विद्युत  का  उपयोग  नहीं  करेंगे

 परन्तु  वे  रिहण्ड  बांध  की  विद्युत  का  निरन्तर
 उपयोग  कर  रहे  हैं  तथा  उत्तर  प्रदेश  सरकार
 भी  उन्हें  भविष्य  में  रिहण्ड  बांघ  से  विद्युत  की
 सप्लाई  करने  का  प्रबन्ध  कर  रही  है;  भौर

 (ख)  क्‍या  यह  भी  सच  है  कि  बिडला

 बन्धुओं  को  रिहण्ड  बांध  से  विद्युत  सप्लाई  करने
 से  उत्तर  प्रदेश  विद्युत  बोंड  को  80  लाख  रुपये
 की  वाषिक  हानि  होती  है  और  यदि  हाँ,  तो  क्‍या
 उन्हें  विद्युत  की  यह  सप्लाई  केन्द्र  सरकार  की

 सलाह  पर  की  जा  रही  है  ?

 सिचाई  तथा  विद्युत  मंत्री  (डा०  e  ल०

 राव)  (क)  उत्तर  प्रदेश  राज्य  बिजली  बोर्ड
 25  वर्षों  क ेलि!  959  में  किये  गए  समभौते

 के  ्रघीन  बिड़ला  समूह  का  55  मैगावाट
 बिजली  की  सप्लाई  कर  रहा  है।  20,000
 मीद्विक  टन  प्रति  वर्ष  की  उत्पादन  क्षमता  को

 60,000  मीट्रिक  टन  तक  प्रति  वर्ष  तक  बढ़ाने
 की  स्वीकृति  देने  के  पश्चानू,  उत्तर  प्रदेश  सरकार
 ने  अतिरिक्त  बिजली  की  सप्लाई  करने  में  पभ्रपनी
 प्रसमर्थता  प्रकट  की  शौर  बिड़ला  समूह  को
 अपनी  ही  उत्पादन  केन्द्र  स्थापित  करने  की

 प्रनुमति  दे  दी  गई  ताकि  वे  श्रपेक्षित  प्रतिरिक्त
 बिजली  को  पूरा  कर  सके  ।  यह  शर्त  नहीं  लगाई
 गई  थी  कि  विड़ला  समूह  उत्तर  प्रदेश  राज्य
 बिजली  बोडड  से  बिजली  की  सप्लाई  लेता  बन्द
 कर  दें।

 (ख)  जिस  समय  यह  समभौता  किया  गया
 था,  उस  समय  सप्लाई  की  दर  रिहष्व  पर
 उत्पादन  की  प्रनुमानित  लागत  के  'धाधार  पर
 निश्चित  की  गई  थी  ।  बाद  के  वर्षों  में  उत्पादन
 लागत  में  वृद्धियां  हो  गई  हैं  -  बिजली  सप्लाई  के
 लिए  दर  निश्चित  करने  में  राज्य  सरकार  पूर्ण
 रूप  से  लक्षय  थी  ।  चूँकि  सप्लाई  किसी  समकौते
 के  प्रधोन  हो  रही  है,  इसलिये  यह  प्रइन  ही  नहीं
 उठता  कि  बिजली  केन्द्रीय  सरकार  की  सलाह़  से
 सप्लाई  की  जा  रही  है  1
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 बछिया  बछड़े  के  चमड़े  के  निर्यात  पर
 प्रतिबन्ध

 #529,  श्री  शिव  चरगा  लाल  :
 श्री  बंध  नारायण  सिह  :
 श्री  राम  स्वरूप  विद्यार्थों  :
 श्री  राम  गोपाल  शालवाले  :

 क्या  वेदेशिक  व्यापार  मंत्री  9  मार्च,
 968  के  झतारांकित  प्रइन  संरुया  4406  के
 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  भारतीय  किसानों

 की  श्रावश्यकता,  देश  में  दूध  की  ग्रत्यविक  कमी
 तथा  गाय  के  प्रति  भारतीयों  की  श्रद्धा  को  ध्यान
 में  रखते  हुए  गोमांस  के  निर्यात  पर  प्रतिबन्ध
 लगाया  गया  है;

 (ख)  यदि  हां,  तो  क्या  किसानों  की  बछड़ों
 सम्बन्धी  भारी  आवश्यकता  तथा  बलों  के
 प्रह्यधिक  बढ़े  दामों  का  देखते  हुए,  गोचर्म  के
 निर्यात  पर  भी  प्रतिबन्ध  लगाने  का  विचार  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  दुग्धचूर्णा,
 ट्रैबटरों  तथा  उर्वरक  के  आयात  पर  गोचमं  के
 निर्यात  से  भ्रजित  विदेशी  मुद्रा  की  अपेक्षा  कहीं
 प्रधिक  विदेशी  मुद्रा  खर्च  होती  है;  शौर

 (घ)  यदि  हां,  तो  क्या  सरकार  गोंचर्म  के
 निर्यात  पर  प्रतिबन्ध  लगान  का  विचार  नहों
 करती  है  जबकि  उससे  बहुत  थोड़ी  विदेशी  मुद्रा
 प्राप्त  होती  है  ?

 धंवेशिक  व्यापार  संत्रालय  में  उप-मंत्रो

 श्री  रास  सेवक)  :  (क)  जी  हां  ।

 (=)  जी  नहीं  ।

 (ग)जीहां।

 (घ)  ज्यूंकि  निर्यात  हेतु  गोचर्म  ब्रधिकांशत:

 मृत  पशुओं  का  होता  है  अत:  ऐसे  निर्यातों  पर

 प्रतिबन्ध  लगाने  से  देश  में  दृध  की  पृति  बढ़ाने
 में  सहायता  नहीं  मिलेगी  ।  ऐसा  कदम  उठाने  से

 प्रतिवर्ष  लगभग  5  करोड़  रुपये  की  विदेशी  मुद्रा
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 की  हानि  होगी  श्रॉर  इससे  ट्रैव्टरों  शौर  उर्वरकों
 के  आयातों  में  कमी  नहीं  होगी  क्‍योंकि  ये  शायात
 तब  तक  किये  जाते  रहेंगे  जब  तक  कि  इनका
 पर्याप्त  स्वदेशी  उत्पादन  उपलब्ध  नहीं  होता  ।

 पी०  एल०  480  के  स्घोन  सिचाई  योजनाश्ों
 के  लिए  सहायता  का  विया  जाना

 530,  श्री  प्रकाशवीर  शास्त्री:  क्‍या
 सिंचाई  तथा  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  देश  में  सिचाई  योजनाओं  के
 लिये  पी०  एल०  480  के  अधीन  सहायता  दिये
 जान  के  सम्बन्ध  में  अमरीका  के  वर्तमान  राष्ट्र
 पति  के  साथ  उनके  भारत  का  दौरा  करते  समय
 उनकी  जो  बातचीत  हुई  श्री,  उसभें  कोई  प्रगति
 हुई  है

 (ख)  क्या  सरकार  ने  इस  सम्बन्ध  में
 प्रमरीका  सरकार  को  कोई  प्रस्ताव  भेजा  है;
 और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  मे  अन्तिम
 निर्णय  कब  तक  किया  जायेगा  ?

 सिंचाई  तथा  विद्युत  मंत्री  (डा०  Fo  ल०
 राव)  प्रमरीका  के  राष्ट्रपति  के  साथ  सिंचाई
 स्कीमों  के लिए  पी०  एल०  480  श्रनुदानों  के
 सम्बन्ध  में  कोई  विचार  विमर्श  नहीं  किया  गया
 था  और  तब  से  ऐसे  कोई  प्रस्ताव  प्रमरीका
 सरकार  को  नहीं  भेजे  गये  हैं  ।

 Frequeot  Calling  of  Army  Personnel  for
 Quelling  Civil  Disturbances

 *53l.  SHRI  RABI  RAY  :
 SHRI  N.  R.  DEOGHARE  :

 Will  the  Minister  of  DEFENCE  be
 plessed  to  state  :

 (a)  whether  his  attention  has  been  drawn
 to  the  recent  statement  o!  the  Chief  of  Army
 Staff  that  the  Army  should  not  be  used
 to  quell  the  civil  disturbances  in  the
 country  ;
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 (tb)  if  so,  how  many  times  the  Army
 has  either  been  alerted  or  utilised  for
 this  purpose  during  the  Jast  one  vear:
 and

 ‘c)  what  steps  Government  are  going  to
 take  to  see  to  it  that  the  Army  is  not  sent
 for  purposes  of  quelling  disturbances  within
 the  country  ?

 THE  MINISTER  OF  DEFENCE  AND
 STFEL  AND  HEAVY  ENGINEERING
 (SHRI  SAWARAN  SINGH:  :  (a)  Yes,  Sir.
 The  Chief  of  the  Arm  Staff  had  stated  that
 the  ordinass  Police  forces  as  well  as  the
 BS.F,  the  C.R.P  and  other  forces
 available  to  he  Civil  authorities  should  be
 fully  utilised  in  dealing  with  civil  disturbinces
 and  that  it  should  be  rise  tor  the  Army  to
 be  culled  ow  for  chis  ourp  se.

 tb)  Twetty-ue  times  since  241969,
 (c)  In  the  intrrest  of  preserving  order

 and  protecting  lite  and  property.  the  Magis-
 trates  have  powers  under  the  lawto  call  for
 army  assistance  if  oan  unlawful  assembly
 cannot  be  disnersed  by  other  means  under
 their  contre]

 Trade  Delegation  to  Japan  and  South
 Koren  Sponsered  by  Metal  Scrap  Trade

 Corpor.  Gon  Ed.

 Pot.  BARUPAL  :  Will
 FOREIGN  TRADE  be

 9532,  SHIRT
 the  Minister  of
 pleased  tu  state  :

 fa)  whether  the  “fetal  Scrap  Trade
 Coproration  Limited  recently  sponsored  a
 trade  delegation  to  Javon  and  South  Korea
 with  8  view  to  premeting  exports  and  loca
 ting  new  marke.  and  whether  it  sought
 Government's  perm!  sian  and  assistance  for
 the  delegation  ;

 (b)  whether  it  is  a  fact  that  Government
 did  not  approve  the  delegation  .  and

 (c)  if  so,  the  reasons  for  the  disanoroval/
 delay  in  approval  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORFIGN  TRADI:  (SHRI
 RAM  SEWAK)~  <a.  Yes,  Sir,  The  Metal
 Scran  Trading  Corporation  approached  the
 Government  in  December.  1968,  for  sending
 a  delecation  to  Japan  Formosa  and  South
 Korea  ete.

 (b)  and  ic).  A  delegation  from  the
 Mota!  Scrap  Trading  Corpcration  Ltd..  bad
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 studied  the  Japanese  and  South  Korean
 markets  in  August,  1968.  It  was  not  consi-
 dered  necessary  for  a  fresh  delegation  to
 Proceed  again  to  the  same  territories.  The
 market  for  scrvp  has  revived  and  at  present
 the  main  effort  needed  is  greater  collection
 of  scrap  within  the  country.

 राज्य  व्यापार  निगम,  पृति  तथा  निपटान

 सहानिवेशाल  तथा  केन्द्रीय  झायुद्ध  डिपो,  नलाड
 के  श्रधिकारियों  के  विरुत्ध  कार्यवाही  करने  की

 केन्द्रीय  जांच  ब्यूरो  को  सिफारिश

 9  533.  श्री  नारायण  स्वरूप  बार्मा  :  क्‍या
 प्रति  रक्षा  मंत्री  खराब  टायरों  की  खरीद  के  बारे

 में  6  अगस्त,  969  &  प्रतारांकित  प्रइन  संख्या
 2463  के  उत्तर  में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  जांच

 ब्यूरों  ने  राज्य  व्यापार  निगम  के  तीन  ग्रधिका-
 रियों,  पूति  तथा  निपटान  महानिदेशक  तथा
 केन्द्रीय  प्रायुद्ध  डिपो,  नलाड  के  उपनिदेशक,
 सहायक  निदेशक,  पक्‍्ननुभाग  श्रधिकारी,  निरीक्षण
 निदेशक,  सहायक  निरीक्षण  निदेशक  तथा
 प्राफिसर  कमांडिग  के  विरुद्ध  कार्यवाही  करने  की
 सिफारिश  की  है;

 (ख)  यदि  हां,  तो  कार्यवाही  करने  के  लिए
 की  गई  रिफारिश  का  व्योरा  क्‍या  है;  झोर

 (ग)  क्‍या  इस  सम्बन्ध  में  केन्द्रीय  जांच

 ब्यूरो  का  पूरा  प्रतिवेदन  सभा-पटल  पर  रखने  का
 सरकार  का  विचार  है  ?

 प्रति  रक्षा  बौर  इस्पात  तथा  मारो  इंजो-
 नियरिग  मंत्री  (श्री  स्वर्ण  सिंह)  :  (क)  से  (ग)
 एक  विवरगा  सभा  के  पटल  पर  रख  दिया  गया

 है  1

 विवररण

 वांछित  सूचना  निम्न  प्रदनों  के  उत्तर  में

 लाक  सभा  में  पहले  ही  दी  जा  'ुकी है.  =

 (1)  रहा  मंत्री  हारा  उत्तर  दिया  गया
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 (2)

 (3)

 (4)

 प्रतारांकित  प्रदन  संख्या  468

 दिनांक  23  जुलाई,  969  |

 उपमन्त्री  वैदेशिक  व्यापार  द्वारा
 6  श्रगस्त,  969  को  उत्तर  दिया
 गया  ग्नतारांकित  प्रश्न  संख्या
 2465 |
 26  नवम्बर,  969  का  रक्षा  मंत्री
 द्वारा  उत्तर  दिया  गया  श्रतारांकित
 प्रक्न  संख्या  3424  |
 3  दिसम्बर,  969  को  उपमंत्री
 बेदेशिक  व्यापार  द्वारा  उत्तर  दिया
 गया  झतारांकित  प्रइन  संख्या
 2484 |

 च्क्त  प्रदनों  के  उत्तर  में  दी  गई  स्थिति  में
 कोई  परिवर्तन  नहीं  हुआ,  तदपि  संक्षेप:  स्थिति
 इस  प्रकार  है  eel

 (क)  तथा  (ख).
 (1)

 (2)

 राज्य  ध्यापार  निगम  जहां  तक

 एस०  टी०  सी०  का  सम्बन्ध  है
 सी०  बी०  श्राई०  की  रिपॉट  का
 निरिक्षण  किया  गया  है  शौर  फैसला
 किया  गया  है  कि  रिपोर्ट  में  उल्लिखित
 तीनों  अफसरों  ्  से  किसी  के  विरुद्ध
 कोई  कार्यवाही  करना  आवश्यक
 नहीं  |

 सम्भररा  मंत्रालय  सी०  बी०  श्राई०
 ने  रिफारिश  की  थी  कि  ऐसी  कार्य-
 वाही  जो  उपयुक्त  हो  तत्कालीन
 डाइरेक्टर  जनरल  श्राफ  सप्लाईज
 तथा  'डिस्पाजर्ज  के  मामले  में  की
 जाए  I  फैसला  किया  गया  है  कि
 उसके  विरुद्ध  कोई  कार्यवाही
 ग्रावश्यक  नहीं  |

 सी०  बी०  प्राई०  ने  यह  भी
 सिफारिश  ककी  थी  कि  डिप्टी
 डाइरेक्टर  एक  प्रनुभाग  भ्रधिकारी
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 झौर  डी०  जी०  एस०  एण्ड  डी०  के

 एक  सहायक  के  विरुद्ध  विभागीय
 कार्यवाही  की  जाये।  इन  तीनों
 श्रफ्सरों  के  विरुद्ध  भ्रनुशासनिक
 कार्यवाही  सी०  बी०  झाई०  की
 रिपोर्ट  की  प्राप्ति  से  पहले  भी  की
 गई  थी।  शभ्रसिस्टेंट  के  मामले  में
 जांच  ग्रधिकारी  का  निर्णय  था  कि
 उसके  विरुद्ध  आरोप  साबित  नहीं
 हुये  थे  ।  तदपि,  सहायक  को  55
 वर्ष  की  आयु  प्राप्त  होने  पर  समय  से
 पहले  सेवा  से  विमुक्त  कर  दिया  गया
 था  1  इन  पस्थितियों  भें  उसके  विरुद्ध

 अनुशासनिक  कार्यवाही  समाप्त  कर
 दी  गई  थी।  जहां  तक  डिप्टी
 डाइरेक्टर  और  अनुभाग  अधिकारी
 का  सम्बन्ध  है.  अनुशासनिक  कार्य-
 वाही  अभी  प्रगतिशील  है  ।

 सी०  बी०  आई०  ने  यह  भी

 सुभाव  दिया  था  कि  डाइरेक्टर  आफ
 इन्मपैक्शन  और  सहायक  निदेशक
 इन्मपैक्शन  के  विरुद्ध  कोई  कार्यवाही
 की  जागे  |  फैसला  किया  गया  है  कि

 इस  अफसरों  के  विरुद्ध  कोई  कार्य-
 वाही  आवश्यक  नहीं  |

 (3)  रक्षा  मंत्रालय  सी०बी०आई०  ने  मेजर

 एस०  एन०  सिह  के  विरुद्ध  विभागीय
 कार्यवाही  की  सिफारिश  की  थी  जो
 सम्बन्धित  समय  में  सेन्ट्रल  आडिनेन्स
 डिपा  मलाद  का  कमान  अफसर  था
 मेजर  एस०  एन०  सिंह  17  मार्च,
 967  को  सेवा  से  विमुक्त  हो  गए  ।
 मेजर  सिंह  के  विरुद्ध  आरोपों  की
 जांच  की  गई  थी  |  चूंकि  मेजर
 सिंह  की  सेवा  सन्‍्तोष-प्रद  नहीं
 समभी  गई  उसकी  पे्वान  एक
 तिहाई  कम  कर  दी  गई  थी।  उसे
 367  रुपये  मासिक  पेन्दान  स्वीकृत
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 की  गई  थी।  तदपि  मेजर  सिंह  ने

 यह  प्रार्थना  करते  हुये  कि  उसे
 550  रुपये  पेन्शन  दी  जाए  बम्बई
 के  उच्च  न्यायालय  में  याचिका  दी
 थी  ।  मामला  न्यायाघीन  है  |

 सी०  बी०  आई०  ने  सिफारिश
 की  थी  कि  एक  असीस्टेंट  डाइरेक्टर
 जनरल  'ऑआईिनेन्स  फैक्ट्रीज  का  कृत्य
 डाइरेक्टर  जनरल  आइडिनिन्स  के
 सामने  ऐसी  कार्यवाही  करने  के  लिए
 लाया  जाये  जो  आवश्यक  हो।
 मामले  पर  डाइरेक्टर  जनरल
 आडडिनेन्स  फैक्ट्रीज  द्वारा  और  रक्षा
 उत्पादन  विभाग  में  विचार  किया
 गया  था  और  फैसला  किया  गया  था
 कि  अफसर  के  विरुद्ध  किसी  प्रकार
 की  कार्यवाही  वी  आवश्यकता  नहीं  I

 (ग)  जैसा  कि  अतारांकित  प्रश्न  संख्या
 2484  के  उत्तर  भें  उपमंत्री  चबैदेशिक  व्यापार

 द्वारा  3  दिसम्बर,  969  को  बताया  था

 सैन्ट्रल  ब्यौरों  आफ  इंवेस्विगेशन  की  जांच
 रिपोट  एक  गोपनीय  दस्तावेज  है  और  उसे  सभा
 के  पटल  पर  रखना  लोक  हित  में  नहीं  होगा  I

 Visa  to  National  Liberation  Front
 Delegation

 *534.  SHRI  KAMESHWAR  SINGH  :
 SHRI  SHARDA  MUKHER-

 JEE  :
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  a  delegation

 of  National  Liberation  Front  visited  India
 (Vietnam)  ;  and

 (b’  if  s0,  ७0  which  country’s  passport
 the  delegation  come  to  India  i.  ¢.  South
 Vietnam  Government,  Provisional  Revolu-
 tionary  Government  or  North  Vietnam
 Government  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)  A
 group  of  six  persoos  sponsored  by  the
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 Provisional  Revolutionary  Government  of
 South  Vietnam  visited  India  from  December
 13,  969  to  January  9,  970  at  the  invitation
 of  two  private  Indian  organisations.

 (b)  They  were  holding  Passports  of  the
 Democratic  Republic  of  Vietnam.

 Asian  Meet  to  Counter  Chinese  Nuclear
 Threat

 “Sas.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Government  have  drawn
 the  attention  of  different  States  of  Asia
 regarding  the  danger  involved  in  the  Chinese
 Project  of  manufacturing  tactical  and
 Strategic  nuclear  weapons  and  short  and  long
 rauge  missiles  for  using  these  nuclear
 warheads  ;

 (b)  if  not.  the  reason  therefor  :
 (c)  whether  the  Government  will  consider

 afresh  the  desirability  of  such  Asian  Meet
 fo  develop  an  understanding  regarding
 collective  secunity  of  Asian  Nations  against
 nuclear  threats  by  China  :  and

 id)  if  mot,  what  alternative  measures
 have  been  taken  by  the  Government  to  meet
 this  challange  of  Chinese  nuclear  threat  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINDLSH  SINGH!  :  (a)
 and  (b),  Asian  countries  are  already  aware
 of  the  danger  posed  by  Chinese  nuclear
 capability.

 (c’  Tt  is  fur  each  State  to  devise  such
 measures  as  it  considers  necessary  for  its
 defence.

 id)  While  taking  adequate  measures  to
 meet  the  needs  ef  our  national  defence  and
 security,  Government  are  of  the  view  that
 nuclear  menace  can  be  met  by  an  inter-
 national  agreement  on  disarmament.

 Krishna-Godavari  Waters  Dispute

 9536.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 IRRIGATION  AND  POWER  be  pleased  to
 state  :

 (a)  whether  the  Krishna  Godawori  River
 Water  sharing  dispute  between  Maharashtra,
 Mysore  and  Andhra  Pradesh  is  nencding
 adjudication  before  the  tribunal  ;
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 (b)  whether  in  spite  of  the  adjudication
 proceedings,  work  on  Nagarjunasagar  is
 continuing  ;  and

 (c)  whether  the  work  on  Nagarjunasagar
 concerns  its  second  stage  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR  K.L  RAO):  (a)  Yes,
 Sir.  The  Krishna  Water  Disputes  Tribunal
 and  the  Godavari  Water  Disputes  Tribunai
 have  been  constituted  for  adjudication  of  the
 water  disputes  relating  to  the  inter-State
 rivers  Krishna  and  Godavari  and  river
 valleys  thereof  amongst  the  States  of  Andhra
 Pradesh,  Maharashtra,  Mysore,  Madhya
 Pradesh  and  Orissa.  The  hearings  of  the
 Tribunals  ate  in  progress.

 (b)  and  (c).  The  Planning  Commission
 have  approved  the  Nagarjunasagar  Project
 for  utilisation  of  264  TMC  of  Krishna
 Waters.  Work  on  this  Project  to  utilise  the
 approved  quantity  of  water  was  started  in
 955  and  is  in  advanced  stage  of  con-
 struction.

 Appointment  of  Enquiry  Committee  on
 Frequent  Power  Shedding  in  0.  V.  C.

 Area
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 body  was  appointed,  sume  time  ago  to  probe
 into  the  causes  ;

 (bj)  whether  it  is  a  fact  that  this  body
 has  submitted  its  report  to  authorities  ;

 (c)  whether  it  is  also  a  fact  that  the
 Committee  warned  that,  unless  effective
 steps  were  taken  to  rectify  ihe  dismal  record
 of  power  supp  position  in’  the  eastern
 region,  mainly  in  Bihar  and  the  industrial
 belt  of  West  Bengal  wouid  take  a  serious
 shape  ;  and

 a  ifso,  the  steps.  if  any,  are  being
 taken  *

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)  The
 Damodar  Valley  Corporation  appointed  an
 Expert  Committee  to  go  into  the  causes  of
 the  failure  of  the  Damotar  Walley  Corpora-
 tion  Power  Sysien  on  Iyth  April,  1909,  and
 to  suggest  remedial  measures.

 (b)  The  Committee  submitted  its  report
 to  the  Corporation  in  February,  970.

 ic)  and  (dj.  The  Committce  came  to
 the  conclusion  that  the  power  failure  in  the
 Damodar  Valley  Corporation  System  on
 I9th  April,  I969,  was  dus  to  a  short  circuit
 in  one  circut  of  the  32  KY  double-circuit
 line  between  Dureopur  Power  Station  of

 $537.  SHRI  JSYOTIRMOY  BASU  :  Damedar  Valley  Corporation  and  the  power Will  the  Minister  of
 are  AND  station  of  Durgapur  Projecs  Limited  =  The

 POWER  bx  pleased  to  state  main  recommendations  of  the  Committee
 (a)  whether,  because  of  frequent  and  and  the  action  taken  by  the  Damodar

 uncongenial  power  shedding  in  the  area  Valley  Ci  rporation  are  given  in  the
 served  by  the  DVC  Power  System,  an  expert  annexure.

 ANNEXURE

 Main  Recommendation  of  the  Action  taken  by  the  D.  ७,  C.
 Committee

 qd  Provision  of  carrier  protection  with  Preliminary  engi  ing  and  igi  have
 auto  re  closing  «f  breakers  at  both
 ends  of  the  32  KV  link  between
 Durgapur  Power  station  of  D.  ९.  C.
 and  power  station  of  Durgapur
 Projects  Lid.

 (QQ)  The  interlock  provided  in  the  third
 unit  of  the  Durgapur  Thermal  Power
 Station  for  automatic  tripping  of
 forced  draught  fans  or  pre-heater
 hould  be  kept  inoperati

 been  completed  Tenders  have  been  received
 for  ordering  of  the  equipmert.

 This  has  been  done.
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 (3)  Modification  in  the  lubricating  oil
 motor  contra:tors  for  coal  mills  of
 the  75  MW  _  units  of  the  Durgapur
 Power  Station  of  DVC  should  be
 carried  out.

 to  safeguards  the  DVC
 System  should  run  with  governors
 unlocked  and  discussions  should  be
 initiated  with  the  neighbouring
 systems  to  run  their  machines  simi-
 larly.

 (4)  Subject

 Completion  of  installation  of  graded
 under  frequency  relavs  for  automatic
 load  shedding.

 (5)

 Pending  the  completion  of  the  Central
 Lond  Despatch  Station,  —  two-shift
 monitoring  should  be  started  in  the
 Mainthon  Load  Despatch  Station,

 (6)
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 These  modifications  have  been  carried  out.

 Discussion.  have  been  initiated  and  partial
 implementation  commenced  in  the  DVC
 sysiem.

 Action  for  implementation  of  this  recommen-
 datron  is  in  progres.  Under-frequency  have
 already  been  installed  in  respect  of  a  number
 of  consumers.
 Recruitment  of  additional  staff  for  imple-
 mentation  of  this  recommendation  is  in
 progress,

 Comyensation  Scheme  for  Indians
 evicted  from  Forelgn  Countries

 #578,  SHRI  N.  SHIVAPPA
 SHRI  N.  ॥ क  SOMANI:

 Will  the  Minister  of  EXTERNAL.
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  attention  of  the  Govern-
 ment  has  been  drawn  to  a  press  report  in
 respect  of  comnensation  policy  fer  Indians
 who  are  being  forced  out  of  their  countries  of
 abode  :

 (b)  whether  there  is  any  proposal  to
 take  in  the  custody  of  the  Indian  Missions
 abroad  the  assets  left  by  these  Indians  and

 ‘to  make  available  equivalent  funds  in  India
 when  these  people  arrive  here  ;  and

 fe)  the  ber  of  such  people  Ikely  to
 be  affected  by  this  process  and  the  stage
 of  finalisation  of  the  scheme  ?

 THF  DEPUTY  MINISTER  [IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Ye:,  Sir,

 (b)  and  (c).  No  Scheme  as  such  for
 Granting  ccmpensation  has  been  formulated
 by  Government.  Government  did,  however,
 make  scene  e€Xx-grai.a  payments  to  Indian
 naticnal,s  who  were  interned  and  forced  to
 leave  Mozambique  by  the  Portuguese

 ft.

 Issue  of  Import  Licence

 #539,  SHRI  R.K.  BIRLA:  Will  the
 Minister  of  FORIGEN  TRADE  be  pleased to  state  :

 ia)  whether  it  is  a  fact  that  it  has  been
 decided  to  issue  import  licences  for  raw
 materials,  spares  and  components  financed
 by  various  loans  and  ciedits  for  full  12
 months  straightway  from  the  3st  Murch, this  year  ;

 (b)  if  so,  the  details  thereof;  and
 (c)  whether  a  copy  of  the  same  would  be

 Jaid  on  the  Table  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK:  :  (४)  Yes,  Sir,

 tb)  and  ic’,  The  details  are  given  in
 the  Ministry  of  Foreigo  Trade  Public  Notcie
 No.  29-ITC  (PN)/70,  dated  9th  February,
 I970,  copies  of  which  are  being  placed  on
 the  Table  of  the  House,  [Piaced  in  Library. See  No.  LT—29I6/70)

 भध्य  प्रवेश  के  मुक््य  मंत्रो  द्वारा  शाम्य  में  प्रति
 ब्यक्ति  क्षम  ध्राय  होते  के  ‘BTere  पर  वित्तीय

 सहायता  की  मांग

 %  540,  श्री  to  wo  वीक्षित  :  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मध्य  प्रदेश  के
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 मुख्य  मंत्री  राज्य  की  योजना  के  आकार  के
 बारे  में  योजना  आयोग  के  अधिकारियों  से
 विचार-विमर्श  किया  है  ;

 (ख)  यदि  हां,  तो  क्या  उन्होंने  केन्द्रीय
 सरकार  से  राज्य  में  प्रति  व्यक्ति  कम  आय  को
 दृष्टि  में  रखते  हुए  मध्य  प्रदेश  सरकार  का
 वित्तीय  सहायया  दिय  जाने  की  मांग  की  है;
 और

 (ग)  इस  बारे  मे  मुख्य  मंत्री  को  क्‍या
 आदवासन  दिए  गये  हैं  ?

 प्रधान  मन्त्री,  वित्त  मंत्री  प्रशुद्क्षित  मंत्री
 तथा  योजना  मन्त्री  (श्रीमतो  इंदिरा  गांधी):
 (क)  और  (ख).  जी,  हां  1

 (ग)  राष्ट्रीय  विकास  परिषद्‌  द्वारा  निर्धा-
 रित  सिद्धान्तों  के  अनुसार  केन्द्रीय  सहायता  का
 वितरण  करते  समय  प्रति  व्यक्ति  आय  की
 असमानता  को  पहले  ही  ध्यान  में  रखा  गया  है  ।
 यद्यपि  केन्द्रीय  सहायता  से  राज्य  के  योजना-
 प्रयत्नों  को  आवश्यक  सहारा  मिलेगा  पर  राज्यों
 की  योजना  का  वास्तविक  आकार  उन  साधनों
 पर  निर्भर  रहेगा  जो  राज्य  द्वारा  योजना  के
 लिए  अपने  अंबादान  के  रूप  में  जुटाये  जा
 सकेंगे  1

 Indian  Companies  in  Foreign  Countries

 3395.  SHRI  N.  R.  DEOGHARE:  Will
 the  Minister  of  FOREIGN  IRADE  be
 Pleased  to  state  :

 (a)  the  number  of  Indian  Companies
 which  are  carrying  on  their  business  in  other
 contries  and  their  approximate  investment,
 company-wise  ;  ani

 (b)  the  amount  of  foreign  exchange
 earned  by  these  companies  in  the  form  of
 profit  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  and  (b).  9  industrial

 set  up  abroad  with  Indian  colla-
 boration.  The  details  of  these  ventures  are
 given  in  the  statement  laid  on  the  Table  of
 the  House,  [Places  in  Library.  See  No,
 LT—  2977०
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 The  total  foreign  exchange  repatriated  to
 India  by  these  companies  till  the  end  of
 969  is  Rs.  82  lakhs.

 Mirage  Fighter  Alrcraft  purchased
 by  Pakistan  from  France

 3396.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  *

 (a)  the  number  of  French  Mirage  fighter
 aircraft  pu:chased  by  Pakistan  from  France
 during  the  last  two  years  ;

 {by  whether  it  is  @  fact  that  Pakistan  is
 pressing  the  Soviet  Government  for  urgent
 deliverics  of  fighter  interceptors  long-range
 fighter-bombers,  40  SU-7  aircraft,  tanks  and
 spares  ;

 (c)  the  number  and  particulars  of  the
 above  military  hardware  so  far  supplied  to
 Pakistan  by  Soviet  Russia  according  to  the
 informaticn  with  the  Government  |  and

 (u)  saiient  particulars  of  the  nature  of
 protest  made  by  our  Government  to  Soviet
 Russia  in  this  reg  rd  and  with  what  response
 or  effect  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH:  :  (a)  and  (oh  The
 Government  have  information  on  this  but  it
 would  not  be  desirable  to  divulge.

 (bh)  Government  have  seen  Press  reports
 about  Pakistan's  efforts  to  obtain  aircraft  and
 arms  from  Russia.

 (d)  We  have  conveyed  to  the  Soviet
 authorities  our  concern  as  any  accretion  to
 tbe  armed  strenght  of  Pakistan,  having
 regard  to  Pakistan’s  military  collusion  with
 China,  poses  a  grave  threat  to  India's
 security.  Supplics  of  arms  to  Pakistan
 would  also  accentuate  tensions  in  the  sub-
 continent  We  hope  that  Soviet  Government
 and  other  Governments  will  take  due  note  of
 this,

 मध्य  प्रदेदा  द्वारा  प्रस्तुत  सिघाई  योजना
 3397.  श्री  tio  qo  वीकित :.  क्‍या

 सिचाई  तथा  विद्युत्‌  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  मध्य  प्रदेश  सरकार  ने  राज्य  की
 सिंचाई  योजनाओं  की  कोई  रूप-रेखा  केन्द्रीय
 सरकार  द्वारा  नियुक्त  सिचाई  आयोग  को  प्रस्तुत
 की  है;
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 (a)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है;
 और

 है  ?

 सित्राई  तथा  विद्युत्‌  मंत्रालय  में  उप-मन्त्री

 थनी  सिद्धशंवर  प्रसाद)  :  (क)  जी,  नहीं  ।

 (ग)  आयोग  ने  उस  पर  क्या  कार्यवाही  की

 (ख)  और  (ग).  प्रश्न  नहीं  उठता  ।

 Regularisation  of  Services  of  daily  wages
 Employees  in  all  India  Iuandicrafis

 Board,  Okhla,  New  Delhi

 3399
 the  Minister  of
 pleased  to  state  :

 (aj  whether  it  is  a  fact  that  there  are  a
 large  number  of  employes  working  on  daily
 wages  for  the  last  9  years  or  so  in  the  All
 India  Handicrafts  Board,  OL  bla,  New  Delhi  :

 (b)  whether  it  is  also  a  fact  that  their
 services  have  not  heen  regularised  so  far;  if
 so,  the  reasons  therefor  ;  and

 SHRI  P.L.  BARUPAL:  Will
 FOREIGN  TRADE  be

 (c)  the  steps  taken  or  proposed  to  be
 taken  to  regularise  their  services  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAKi  (a)  Yes,  Sir.

 (b)  So  iar  9  daily  wages  workers  have
 been  absorbed  against  regular  posts.  It  has
 not  been  possible  to  absorb  all  because
 regular  posts  are  not  available

 (c)  The  proposal  of  the  All  India  Handi-
 crafts  Board  to  increase  the  number  of
 regular  posts  #ttached  to  Regional  Design
 Centres  is  under  consideration.

 Import  of  Acids

 ‘Mol.  SHRI'N.  R.  DEOGHARE:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  even  at
 present,  India  has  to  import  some  types  of
 acids  from  foreign  countries  ;

 (b)  ifso,  the  types  of  acids  imported
 and  names  of  the  countries  from  which
 imported  »  and

 (c)  reasons  for  not  producing  these  acids
 in  India  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  A  statement
 showing  the  description  of  acids  imported
 and  the  name  of  the  countries  from  which
 imported  and  their  value  during  1969-70
 (upto  November,  969)  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT—298/70]

 (c)  In  the  case  of  certain  acids,  the
 demand  is  so  small  that  it  has  not  been
 considered  economical  to  produce  them  as
 yet  Lfforts  are  being  made  to  develop
 adequate  indigenous  production  of  certain
 acids,  wherever  feasible.

 Wide  Discretionary  Powers  of  C.C.O's
 Organisation  in  A.HLQ.

 3402.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (o)  whether  the  C.C  O's  Organisation  in
 AH.Q.  has  been  given  wide  discretionary
 powers,  while  the  General  Manager  of
 C.S.D.  (I)  has  very  limited  powers,  so  much
 so,  that  even  petty  matters  like  effecting
 transfers  of  Depot  Managers  and  making
 purchases  beyond  a  certain  limit  in  CSD  (I)
 the  General  Manager  0  CSD  has  to  seek
 “approval”  from  the  C.C  ©'s  Organisation  in
 all  cases  ;

 (b)  whether  the  officer  heading  the
 C.C.0's  organisation  is  a  Lt  Col  in  rank
 while  the  General  Manager  was  previously
 of  a  Brigadier's  rank  and  now  is  that  of  a
 full  Colonel's  rank  ;  and  there  is  hardly  any
 proper  co-ordination  ;  and

 ic)  whether  Government  would  consider
 giving  more  decision-making  powers  to  the
 General  Manager  of  C.S.D.  and  making  the
 Board  of  Admini  ion  fully  responsible
 for  all  its  actions  and  thus  decentralizing  the
 C.S.D,  (I),  working  and  giving  it  more
 autonomy  for  better  results  7

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  to  ic).  The
 powers,  duties  and  functions  of  cach  of  the
 authorities  under  the  Canteen  Stores  Depart-
 ment  (India)  are  prescribed  in  the  Govern-
 ment  orders  of  I7:h  April,  Do  as  amended
 by  those  of  26th  February,  I970.  Copies  of
 both  these  orders  are  attached  her.  with,
 The  Board  of  Administration  and  the  Genera}
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 Manager  have  been  given  adequate  powers
 in  the  matter  of  day-to-day  administration.
 It  is  correct  that  the  present  Chief  Canteens
 Officer  is  a  Lt  Colonel  while  the  present
 General  Manager  i3  a  retired  Naval  Officer
 who  held  «he  equivalent  rank  of  Col./
 Brigadier  at  the  time  of  his  retirement,  The
 Chicf  Canteens  Officer  is  a  stuff  officer  and
 is  responsiole,  broadly  speaking,  io  the
 Quarter  Master  General  who  is  a  Lt.  General.
 There  is  nothing  incongruous  in  this  arrange-
 ment,  There  is  adequate  coordination
 between  the  various  authorities.

 Fonctions  of  the  Chief  Canteen
 Officers’  Organisation

 3403.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  ;

 (a)  the  functions  of  the  Organisation  of
 the  Chief  Canteen  Officer  vii  ais  the
 CSD  (I),  and  whether  these  are  properly
 codified  :

 (b)  whether  any  complaints  of  discrimi-
 nation  have  been  received  by  the  Govern-
 ment  agains:  the  C.C  O's  Organisation  and
 also  about  the  abuse  of  its  powers  in  regard
 to  issue  of  certan  brands  of  liquors  and
 other  special  allotment  items  from  the
 AHO.  Grocery  Canteen,  only  io  a  selected
 few  officers,  und  even  interfering  in  the
 day-today-working  of  the  A  H.Q.  Grocery
 Canteen  and  other  local  C.S.D,  installations
 in  Delhi  :

 (c)  if  so,  th:  action  taken  in
 matters  during  the  past  two  years  ;  and

 such

 (d)  whether  in  view  of  the  mounting
 complaints,  Government  would  appoint
 a  Study  Groun  to  study  and  streamline  the
 functions  of  the  C.C  O's  organisation  and
 codifying  them  7

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  The  Chief
 Canteens  Officer  forms  a  part  of  the  Canteen
 Section  of  the  Quartermaster  General's
 Branch  in  the  Army  Headquarters.  The
 duties  of  the  Caateen  Section  are  infer  aia
 prescribed  in  the  Government  orders  of  I7th
 April  I969  of  which  the  relevant  extract  is
 laid  on  the  Tuble  of  the  House,  (Placed  i+
 Librars  See  No.  LT  2919/70)

 ib)  No  such  complaints
 received  by  Government.

 have  been
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 (ce)  and  (d).  Do  not  arise.

 Lack  of  Facilities  to  Staff  Working
 in  Jaipur  Depot  of  Canteen  Stores

 Department  |  69)

 3404.  SHRI  CHANDRA  SHFKHAR
 SINGH  ;  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  the  C.S.D.  (D's  Jaipur
 Deport  is  situated  ten  to  twelve  miles  outside
 the  city  limits  and  no  houses  and  transport
 facilities  are  provided  to  staff  working
 therein  ;

 (0)  whether,  as  a  result  of  lack  of
 housing  and  transport  facilities  there,  the
 emplovees  are  put  to  great  hardship.  While
 on  the  other  hand,  huge  profits  of  the  cS.D.
 (I)  are  disbursed  an  squandered  every  vear
 in  other  directions  and  none  is  spent  on
 Providing  housing,  transport  and  =  other
 facilities  to  their  employees  ;  and

 te)  the  steps  being  taken  by  Government
 to  provide  adequate  housing,  transport  and
 other  facilities  of  like  nature  to  employees
 of  cS.D  trom  its  yearly  profits  in  every
 station  where  its  installations  exist  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  a)  to  (ce).
 The  cSD  Depot  at  Jaipur  is  7  to  8
 kilometres  from  the  city  and  the  Depot
 emplovers  reside  either  in  the  adjacent
 villages  or  in  Jaipur  city  where  accommoda-
 tion  is  available  on  hire  The  CSD(I)
 emplosees  are  entitled  to  the  same  accom-
 modation  facilities  as  the  Defence  Oidnance
 civilians  and  are  also  entitled  to  house  rent
 allowance,  However,  CSDili  owned
 accommedation  has  been  provided  to  140,
 employees  at  Bombay.  Plans  are  being
 drawn  up  by  CSD(I)  to  construct  in  a  phased
 manner  accommodation  for  some  key
 personnel  of  each  station  near  the  installation
 itself.

 The  question  of  providing  facilities  at
 Jaipur  is  under  consideration.

 Tt  would  not  be  correct  to  say  that  the
 Profits  of  the  CSD(I)  are  squandered.  The
 profits  are  utilised  principally  for  the
 welfare  and  general  amenity  purpose  of  the
 troops,  for  the  working  expenses  of  the
 CSD:I)  and  for  allocation  to  the  Benevolent
 Fund  and  TB  Fund  of  the  CSD(I).  Since  the
 necessary  facilities  on  par  with  those  admis-

 oe
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 sible  to  other  defence  civilians  are  already
 admissible  to  the  CSDiT)  employees,  it  is  not
 considered  necessary  to  reserv:  a  portion  of
 the  profits  of  the  CSD(I)  expressely  for  this
 purpose,

 Setting  ap  of  Public  Sector  Undertakings
 in  States

 3406.  SHRI  R.  K.  BIRLA:
 SHRI  D.N.  PATODIA  :
 SHRI  N.  R.  DEOGHARE  :
 SHRI  HEM  RAJ:
 SHRI  OM  PRAKASH  TYAGL  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  various
 State  Government.  have  asked  the  Central
 Government  to  set  up  public  sector  units  in
 their  respective  states  during  the  Fourth  Plan
 period  :

 (bi)  if  so,  the  names  of  the  State  Govern-
 ments  and  full  details  of  the  units  asked  by
 them  in  their  respective  States  ;  and

 (c)  the  details  of  the  action  taken  or
 proposed  to  be  taken  bv  the  Central
 Government  in  this  regard  ?

 THE  PRIME  MINISTFR,  MINISTER
 OF  FINANCE.  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  to  (c).  At  the  time  of  the  formulation
 of  the  Fourth  Five  Year  Plan,  all  the  State
 Governments  submitted  proposals  about  the
 industrial  and  mineral  schenics  to  be  included
 in  the  State  sector  during  the  Fouth  Five
 Year  Plan.  These  proposals  were  considered
 at  meetings  of  the  Working  Groups  held  in
 the  Planning  Commission  An  outlay  of
 Rs.  76.36  croeres—  Rs.  I5427  crores  for
 large  and  medium  industries  and  Rs,  22.09
 crores  for  minerals—has  been  made  ॥  the
 State  sector  in  the  Draft  Fourth  Plan.
 State-wise  outlay  approved  for  the  Fourth
 Plan  for  large  industries  and  minerals  is
 indicated  on  pages  65  to  70  of  the  Draft
 Fourth  Plan  report.  The  list  of  the  Central
 industrial  and  mineral  projects  to  be  set  up
 during  the  Fourth  Plan  alongwith  their
 locations  so  far  decided  is  indicated  on
 pages  253  to  260  of  the  Draft  Fourth  Five
 Year  Plan  report.

 After  publication  of  the  Draft  Fourth
 Five  Year  Plan.  certain  modifications  or
 adjustments  have  been  proposed  by  the
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 State  Governments,  [no  connectlon  with  the
 finalisation  of  the  Fourth  Five  Year  Plan,
 the  industrial  and  mineral  programme  both
 ia  the  Central  and  State  sectors  is  being
 reviewed  and  the  suggestions  made  by  the
 State  Governments  would  be  taken  into
 account  while  finalising  the  Fourth  Five  Year
 Plan.

 Industrial  Collaboration  with  Iran

 3407.  SHRI  K.  P.  SINGH  DEO:
 SHRI  Y.  A.  PRASAD  :

 Will  the  Minister  of  POREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  delega-
 tion  of  the  Federation  of  Indian  Chambers
 of  Commerce  and  Industry,  which  visited
 Iran  recently,  has  urged  Government  for
 adequate  support  to  the  industry  to  finalise
 collaboration  deals  with  Iran  ;  and

 (b)  if  so,  the  details  thereof  and  the
 reaction  of  Government  in  regard  thereto  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  RAM  SEWAK):  (a)  The  Secretary-
 General  and  another  official  of  the
 Federation  of  Indian  Chambers  of

 Cc  and  Industry,  visited  Iran  in
 November,  1969,  primarily  with  the  object
 of  establishing  direct  contacts  between  the
 Federation  and  its  counterpart  in  Iran.  In
 their  report  on  the  visit,  they  have  iater  alla
 made  a  general  observation  that  adequate
 support  should  be  nvailable  from  the
 Government  in  finalising  collaboration
 arrangements  (for  industrial  ventures)  and  in
 implementing  them.

 8)  In  accordance  with  their  known
 policy  io  this  regard,  Government  have  been
 encouraging  and  facilitating  joint  ventures
 abroad  by  Indian  entrepreneurs,  and  will
 continue  to  do  so.

 Expert  Team  to  Japan

 SHRI  SAMINATHAN  :
 SHRI  N.  R.  LASKAR  :
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  DHANDAPANI  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  isa  fect  that  an  expert



 @  Written  Answers

 team  of  his  Ministry  visited  Japan  to  review
 the  progress  of  the  decisions  taken  by  the
 Prime  Ministers  of  the  two  countries  last
 yen  5

 (b)  if  so,  the  progress  made  so  far  by
 the  two  countries  for  improving  the  trade
 after  the  two  Prime  Ministers  discussed  this
 issue  ;  and

 (c)  the  goods  that  India  has  supplied  to
 Japan  and  the  goods  imported  from  that
 country  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORFIGN  TRADE  (SHRI
 RAM  SEWAK):  fa)  to  (c).  Shri  K.  B.
 Lall,  Secretary  (Foreign  Trade)  accompanied
 by  an  officer  of  the  Ministry  of  External
 Affairs,  visited  Japan.  at  the  invitation  of  the
 Government  of  Japan,  from  the  19th.  to  the
 2th  December,  1969,  with  the  object
 inter  alia  of  reviewing  the  acton  taken  fn
 pursuance  of  the  decisions  taken  by  the
 Prime  Ministers  of  the  two  countries  last
 year,  They  had  fruitful  talks  with  leading
 Japanese  officials  and  businessmen  and
 industrialits.  They  reviewed  Indo-Japanese
 co-operation  in  different  fields  of  economic
 endvavour  with  a  view  to  its  enlargement.
 Apart  from  this,  a  number  of  other  visits
 and  =  discussions  have  taken  place  in
 accordance  with  the  agreement  of the  two
 Prime  Ministers  that  consultations  should  be
 held  at  various  levels  to  ensure  long-term
 development  of  trade  relations  hetween  the
 two  countries  on  the  basis  of  greater
 diversification  aod  complementarity,  As  a
 resull  it  has  been  posible  to  identify  more
 clear'y  the  possibilities  for  an  increase  in
 Indo-Japanese  trade.  It  may  be  added  that
 Indian  Exports  to  Japan  during  April  to
 November  969  amounted  to  Rs  0९  crores
 as  against  Ra  98  crores  during  the  corres-
 ponding  period  of  1968.  The  main  items
 exported  by  India  to  Japan  include  iron  ore
 and  concentrates.  manganese  ore,  iron  and
 steel  (including  scrap),  fish  and  fish
 Preparation,  oi]  cakes,  unmanulactured
 tobacco,  rosewood,  raw  cotton,  mica,  animal
 casings  and  jute  manufactures  The  main
 items  of  Indian's  imports  from  Japan  comprise
 of  machinery  and  equipment,  organic
 chemicals  nitrogenous  fertilisers,  certain  non-
 ferrous  metals,  iran  and  steel]  manufactures

 2nd  certain  types  of  transport  equipment,
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 पूर्व  यूरोपीय  बेझों  को  निर्यात

 3409.  श्री  हुकमचन्द  कछवाय  :
 श्री  रामावतार  शास्त्री  :

 क्या  बंदेशिक  व्यापार  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  वर्ष  1970-71  में  पूरव  यूरोपीय
 देशों  और  रूस  को  अनुमानतः  कितने  मूल्य  का
 भारतीय  सामान  निर्यात  किया  जायेगा;  और

 ख)  इस  वित्तीय  वर्ष  में  रूस  से  किन-
 किन  मुख्य  वस्तुओं  का  आयात  किया  जायेगा
 और  इस  वस्तुओं  का  भारतीय  मुद्रा  में  कितना

 मूल्य  होगा  ?

 बेदेदाक  व्यापार  मंजालय  में  उपमंत्री

 धनी  राम  सेवक)  :  (क)  वर्ष  1970-71  में

 सोवियत  संघ  समेत  पूर्व  यूरोपीय  देशों  को
 लगभग  340  करोड़  रुपये  के  अनुमानित  निर्यात

 होने  की  आशा  है  |

 (ख)  वर्ष  1970-71  ४  सोबियत  संघ  से
 आयात  की  जाने  वाली  प्रमुख  मदों  न॑  भारत  में
 सोवियत  सहापता  प्राप्त  विभिन्न  परियोजनाओं

 हनु  मशीनें  तथा  उपकरणा,  फालतू  पुर्जे  तथा
 शेष  म्दे,  2927,  मशीती  औजार  और  कच्चे
 एगबेस्टोस,  अखवारी  कागज,  लकड़ी  की  लुगदी,
 गन्धक,  मध्यवर्ती  रंजक,  तेल  उत्पाद.  लौह
 मिश्रित  धातुआ  तथा  विशेष  इस्पात  जैसे
 आवश्यवः  कच्च  माल  शामिल  होंगे।  वर्ष
 LO70-7  |  #  किये  जाने  वाले  ऐसे  आयातों  का

 कूल  मूल्य  लगभग  SS  करोड़  रुपये  होने  की
 सम्भावना  है  |

 भारत  वर्मा  का  चावल  सम्बन्धो  करार

 J40.  श्री  हुकभ  चन्द  कछवाय  :
 श्रो  सीताराम  केसरी  :

 क्या  बंदेशिक-कार्य  मन्‍्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  बर्मा  से चावल  आयात  करने  के
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 लिये  उस  देश  के  साथ  कोई  करार  किया  गया
 है;

 (ख)  यदि  हां,  तो  कितना  चावल  आयात
 करने  का  विचार  है  और  भारतीय  मुद्रा  में  तथा
 विदेशी  मुद्रा  में  उसका  मूल्य  कितना  होगा;
 और

 (ग)  चावल  के  बदले  में  बर्मा  को  किन

 वस्तुओं  का  निर्यात  करने  का  सरकार  का
 विचार  है  ?

 वंवेशिक-कार्य.  मंत्रालय  में  उप-मंत्री

 श्री  सुरेन्द्रपाल  सिह)  :  (क)  जी  नहीं  1

 (ख)  और  (ग)  प्रइन  नहीं  उठते  1

 U.S.S_R.  Help  in  Bilateral  tmplementation
 of  Tashkent  Agreement

 SAMANTA  :  Will Mil.  SHRI  Ss.  C.
 AFFAIRS  be the  Minister  of  EXTERNAT.

 pleased  to  state:
 (a)  whether  the  visit  of  the  Prime

 Minister  to  U.8.5.R.  recently  has  helped  India
 in  the  matter  of  implementation  of  Tashkent
 agreement  by  Pakistan  and  enabling  Indix
 to  meet  the  challanges  posed  by  China  and
 Pakistan  ;  and

 (b)  whether  the  USS.R.  is  prepared  to
 supply  arms,  military  equipment  and
 submarines  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  and
 {b)  The  last  visit  of  Prime  Minister  to
 US.S.R.  was  only  8  brief  stop-over  at
 Moscow  airport  in  January  969  on  her  way
 back  from  the  Commonwealth  Prime
 Ministers’  Conference  in  London.  Whatever
 talks  were  held  on  the  occasion  were  of
 confidential  nature,  and  it  is  not  customary
 to  divulge  details.

 Steps  to  Improve  Indo-Pak,  Relations

 34I2.  SHRIS.  M.  BANERJEE  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  what  further  steps  have  been  or  are
 being  taken  to  improve  India’s  relations
 with  Pakistan  ;  and
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 ib)  whether  Pakistan  has  also  shown
 some  inclination  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  ia)
 The  Government  have  continued  to  take
 initiatives  in  an  effort  to  improve  relations
 with  Pakistan  under  the  Tashkent  Declara-
 tion.  These  relite  jnrer  aiia,  to  she  return
 of  property  and  assets,  suppression  of
 hostile  propaganda,  nv-war  pact,  resumption
 of  trade,  facilities  for  travel,  cultural
 exchanges  and  resumption  of  flights  by
 civil  airlines.

 (b)  No,  Sir.  Pakistan's  response  has  not
 been  positive.

 Release  of  Emergency  Commissioned
 Officers

 44I3.  SHRI  HEM  RAJ  :  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  the  number  of  Emergency  Com-
 missioned  Officers  who  will  be  released  in
 970  ;  and

 (b)  which  the  final
 completed  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA):  (a)  and  (bi,  Approximately
 860  Emergency  Commissioned  Officers
 (Non-medical'  and  about  30  Emergency
 Commissioned  Officers  of  the  Army  Medical
 Corps  are  expected  to  be  released  in  1970,
 38  Emergency  Commissioned  Officers  in  the
 Remount  and  Veterinary  Corps  will  be
 screened  during  April  J970  and  those  who
 fail  to  qualify  for  permanent  commission
 will  be  released.  According  to  the  present
 plans  the  release  of  non-medical  E.C  Os.
 will  be  completed  by  the  20th  September,
 970  and  those  of  Remount  and  Veterinary
 Corps  in  I97].  There  is  no  phased  pro-
 gramme  for  the  release  of  E.C.Os.  in  Army
 Medical  Corps.  There  may  be  delay  in  the
 release  of  some  E.C.Os.  against  whom
 disciplinary  cases  are  pending,  of  because
 they  are  temporarily  in  low  medical  category
 and  are  hence  yet  to  be  screened  for
 Permanent  Commission.

 release  will  be

 Anti-India  Broadcasts  By  Radio  Feking

 34I4.  SHRI  HIMATSINGKA:  Will
 th:  Minister  of  EXTERNAL  AFFAIRS  be
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 pleased  to  state  the  number  of  anti-Indian
 Peking  broadcasts  that  have  come  to
 Government's  notice  during  the  past  three
 months  and  the  nature  of  the  attack  launched
 by  Paking  Government  through  different
 media  of  communication  and  the  Govern-
 ment’s  reaction  thereto  in  50  far  as  it
 constitutes  an  interference  in  India’s  internal
 affairs  by  the  Chinese  Government  and
 presents  a  serious  threat  to  India’s  peace
 and  security  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  About
 35  anti-Indian  broadcasts  from  Radio
 Peking  have  come  to  the  notice  of  Govern-
 ment  during  the  period  D.cember  969  to
 February  28,  1970.  These  broadcasts
 project  a  completely  distorted  picture  of
 India’s  external  policies  and  of  the  internal
 situation  in  India,  They  seek  to  sow  discord
 between  India  and  her  neighbours  and
 contain  open  encouragement  to  groups  in
 India  to  subvert  by  violent  means  the
 legally  constituted  authority  in  India.

 The  Government  of  India  have  protested
 time  and  again  to  the  Chinese  Government
 against  such  baseless  inflammatory
 propaganda.  However,  it  is  an  eloquent
 denial  of  Ch  na's  much  professed  principles
 of  peaceful  co-existe  including  non-inter-
 ference  in  the  internal  affairs  of  other
 countries,  and  Government  which  have
 adopted  an  attitude  of  patience  and  tolerance
 in  this  regard.  cannot  but  deplore  the
 continuance  of  such  propaganda.

 fam  पीस  एण्ड  प्रोग्रेस,  रेडियो  सास्को'  झौर
 बेकिंग  रेडियो  द्वारा  96  में  राष्ट्रपति  चुनाव

 के  समय  प्ालोचना

 3415,  श्री  हुकम  चन्द  कछवाय  :
 श्री  बंध  नारायण  सिंह  :

 क्या  जंवेशिक-कार्य  मन्‍्त्री  6  नवम्बर,
 969  के  अतारांकित  प्रदन  संख्या  I557  के

 उत्तर  मैं  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  अगस्त,  969  भें  राष्ट्र पति  के

 घुनाव  के  दौरान  'रेडियो  पीस  एण्ड  प्रोग्रेस'
 मास्को  रेडियो  और  पैकिंग  रेडियो  द्वारा  भारत

 के  विभिन्न  राजनीतिक  दलों  तथा  नेताओं  की
 ——  ee
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 की  गई  आलोचना  के  बारे  रें  अपेक्षित  जानकारी
 इस  बीच  एकत्र  कर  ली  गई  है;

 (ख)  यदि  हां,  तौ  उसका  ब्यौरा  क्या  है;
 और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं
 और  वह  ;  सभा-पटल  पर  कब  तक  रख  दी
 जायेगी  ?

 वंदेशिक-कार्य  मंत्रालय  सें  उफ-मंत्री
 दश्ो  सुरेन्द्रपाल  सिह)  :  रेडियो  मास्कों  तथा
 रेडियो  पीस  एण्ड  प्रोग्रेस  :  (क)  जी  हां ।

 (ख)  इन  प्रसारणों  का  अध्ययन  करने  से

 यह  पता  लगता  है  कि  इन  दोनों  रेडियो  केन्द्रों
 ने  उस  समय  की  भारत  की  राजनीतिक  स्थिति
 का  अपना  आकलन  प्रस्तुत  किया  है  जो  कभी

 बस्तुपरक  होता  था  तो  कभी  उस  पर  इनका  रंग

 चढ़ा  रहता  था।

 (ग)  प्रदन  नहीं  उठता  |

 रेडियो  पंकिंग  :  (क)  जी  हां  ।

 (ख)  सिन्युहे  के  एक  लेख  की  एक  प्रति
 सदन  की  मेज  पर  रख  दी  गई  है  जिसे  रेडियो
 पीकिंग  न  भी  ज्यों  का  त्यों  प्रसारित  किया  था  1

 [ग्रंथालय  म॑  रख  दी  गई  ।  देखिये  संख्या  LTI—
 2920/70  |

 (ग)  इस  तरह  के  प्रसारण  चीन  की  अच्छी

 तरह  जानी  मानी  भारत-बिरोधी  शत्रुता  के

 अनुरूप  हैं।  ऐसे  पक्षपातपूर्ण  प्रचार  का  बहुत
 असर  नहीं  पड़ता  t  जहां  जरूरत  होती  है,  भारत
 सरकार  के  सूचना  ओर  प्रचार  माध्यम  सही
 चित्र  प्रस्तुत  करने  के  लिए  समुचित  कदम
 उठाती  है  |

 Import  of  T.  V.  Receivers  proving  8
 hindrance  in  the  Way  of  T.  V.

 Expansion  Programme

 34l6,  SHRIR.K.  BIRLA:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  import  of
 television  receiver  is  standing  in  the  way  of
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 expansion  programme  of  television  of  the
 Union  Government  ;

 (b)  if  so  the  number  of  |  television
 receivers  imported  during  the  last  three  years,
 year-wise,  and  the  amount  of  foreign
 exchange  spent  thereon  during  this  period  ;

 (c)  whether  it  is  a  fact  that  the  Central
 Electronics  Engineering  Research  Institute,
 Pilani  has  drawn  up  an  integrated  programme
 for  the  development  of  various  items  of
 equipment  and  components  for  TV  system  ;

 (d)  if  so,  with  what  results  and  whether
 the  Pilani  equipment  has  been  successful  in
 minimising  the  import  of  receivers  and
 helping  the  expansion  of  TV  programme  ;

 (e)  the  names  of  the  private  concerns
 which  have  been  given  licences  and  have
 started  production  of  TV  sets  and  the
 number  of  sets  manufactured  by  each  firm
 so  far  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  LN.
 MISHRA):  (a)  and  (b).  No.  It  is  not  so.
 The  requirements  of  the  only  TV  station
 established  at  Delhi  are  now  being  fully  met
 from  indigenous  production  that  have  been
 established.  Consistent  with  the  plan  to
 establish  five  additional  TV  transmitting

 Name  of  the  Firm  Capacity  licensed
 M/s.  J.  K.  Electronics  0,00U  p.  a.
 M/s.  Telerad  10,000  p.  a.

 M/s.  Telestar  5,000

 5,000 M/s.  Polestar

 फलों  के  निर्यात  में  कमी

 3417,  श्री  महाराज  सिह  भारती  :  क्‍या
 वंदेशिक  व्यापार  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भ्रनानास,  केले,
 भ्ंगूर,  चेरी  तथा  खुमानी  जैसे  ताजे  फलों  श्रौर
 झाल  का  निर्यात  1965-66  में  लगातार
 घटता  जा  रहा  है  ;  भर

 ख)  यदि  हां,  तो  स्थिति  के  सुधारने  के
 लिये  क्या  कार्यवाद्वी  की  गई  है  ?
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 Stations  at  Srinagar,  Bombay,  Calcutta,
 Madras  and  Kanpur  during  the  fourth  plan
 period,  action  is  being  taken  to  establish
 sufficient  capacity  for  manufacture  of
 Television  Receivers  to  meet  the  full  require-
 ments  when  these  new  stations  are
 established,  No  TV  receivers  have  been
 allowed  to  be  imported  in  the  last  three
 years  for  sale.  Individuals  returning  from
 abroad  might  have  brought  some  sets  as
 their  personal  baggage  and  some  sets  have
 been  imported  as  gifts.  No  information
 regarding  the  foreign  exchange  spent  on
 these  sets  is  available.

 (०)  and  (d).  Central  Electronics  Engineer-
 ing  Research  Institute  Pilani  has  drawn  up
 an  integrated  programme  for  the  develop-
 ment  of  10,  items  (modules)  required  for
 manufacture  of  television  equipment.  It  is
 proposed  to  award  developmental  contracts
 in  respect  of  these,  The  development  of
 Television  done  by  C.EE.R.I.  Pilani  has
 been  successful  in  minimising  foreign
 exchange  for  establishing  Television  factories
 and  in  productionising  Television  receivers.

 (e)  The  names  of  private  concerns  who
 have  been  sanctionsd  capacity  for  the
 production  of  TV  receivers  along  with  the
 present  position  of  production  are  indicated
 below  :

 Qty.  produced  50  far
 2,0.0

 Production  expected  to  start  from
 April  1970,

 Production  expected  to  start  from
 June  ‘1970.

 Production  expected  to  start  from
 June  ‘1970.

 वेबेशिक-व्यापार  भन्त्रालय  में  उप-भन्त्री
 श्री  राम  सेवक)  :  (क)  यद्यपि  स्वेज  नहर  के
 बन्द  होने  तथा  ऊंचे  प्रान्तरिक  मूल्यों  के  कारण
 बष  1966-67  तथा  1967-68  में  केले,
 अंगूर,  खुमानी,  झन्नानास  भोर  प्रालुओझों  के
 नियातों  भें  गिरावट  रही  तथापि  बर्ष  968-
 69  से  उनमें  फिर  से  वृद्धि  शुरू  हो  गई  है  1

 (ख)  झन्प  वस्तुभों  सहित  फल  प्रौर
 सब्जियों  के  निर्यात  बढ़ाने  के  लिये  निम्नलिश्षित
 उपाय  किये  गये  हैं  :

 ()  चोथी  पंचबर्धीय  योजना  में  ठिया-
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 art  हेतु  फल  तथा  सब्जियों  की
 निर्यात-योग्य  किस्मों  के  लिए  केन्द्र
 प्रायोजित  एक  योजना  तैयार  की
 गई  हैं  1

 पूर्व  यूरोपीय  देशों  को  परीक्षण  के
 तौर  पर  फल  शौर  सब्जियों  के
 परेषणा  विये  जा  रहे  हैं  ताकि  दूरस्थ
 देशों  को  इन  पदों  की  निर्यात  सम्भा-
 व्यता  सुनिश्चित  हो  सके  ।

 (2)

 Direct  Negotiations  for  Imports/Exports
 by  State  Governments

 3418,  SHRIS.  K.  TAPURIAH:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  the  State  Governments  are
 Permitted  to  have  direct  negotiations  with
 foreign  countries  for  export  and  import
 trade  ;  and

 (b)  if  so,  how  many  States  have  got
 such  contracts  and  the  quantum  of  business
 involved  7?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  (a)  Yes,  Sir,  except  in
 the  case  of  imports  financed  under  Exim
 Bank/AID  Project  Loans,  where  indents
 have  to  be  routed  through  the  Director
 General  Supplies  and  Disposal.

 (b)  The  information  is  not  available.

 Proposal  to  Convert  Free  Trade  Zone  at
 Kandla  into  Free  Port

 419.  SHRI  M.  H.  GOWDA  :
 SHRI  S.  KUNDU:
 SHRI  HEM  BARUA  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  isn  fact  that  the  newly
 developed  free  trade  zone  in  Kandla  has
 been  showing  signs  of  decay  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (९)  the  steps  that  Governmeni  propose

 fo  take  to  convert  this  zone  into  free  port
 like  Singapore  or  Hong  Kong  7
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  There  is  mo  proposal  to  convert

 Kandla  Free  Trade  Zone  into  a  free  port.

 Grant  of  Release  Leave  to  Reservists
 Called  for  Active  Service  During

 965  Conflict

 3420,  SHRI  SURAJ  BHAN  :  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  the  reservists  were  called  for
 active  service  during  the  Indo-Pak  conflict  in
 1965,  and  were  granted  two  months  leave  at
 the  time  of  their  release  from  the  army  ;

 (b)  if  so.  why  that  leave  is  now  being
 termed  as  irregular  and  treated  as  extra-
 ordinary  leave  without  pay  and  allowances  :

 (c)  why  the  difference  cf  pay  and
 allowances  between  the  civil  and  =  military
 rates  has  not  been  paid  up  till  now,  even
 after  a  gap  of  five  years  ;  and

 (d)  the  approximate  period  by  which
 this  irregularity  will  be  set  aside  as  the  leave
 in  question  was  not  applied  for  by  the
 reservists  and  they  should  not  be  penalised
 for  any  Administrative  flaw  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEI.  AND  HEAVY  ENGINEFRING
 (SHRI  SWARAN  SINGH)  :  (a)  Some
 feservists  were  called  for  active  service  dur-
 ing  the  Indo-Pak  Conflict  in|  i965.  0  days’
 leave  was  granted  to  some  of  them  at  the
 time  of  release  from  the  Army,

 (b)  Some  of  the  reservists  had  been
 granted  60  days’  leave  even  though  they  did
 not  render  the  minimum  of  six  months’
 service  required  to  be  rendered  by  them
 under  rules  in  order  to  be  eligible  for  60
 days’  leave.  In  these  cases  the  grant  of
 leave  was  irregular.

 (c)  No  case  has  come  to  the  notice  of
 Government  regard‘ng  non-payment  of
 difference  in  Civil  and  Military  rates  of  pay
 and  allowance  for  the  pericd  of  active
 service  rendered  by  the  reservists  called  up
 in  1965.  It  is  not  known  whether  any
 cases  are  peading  with  the  Record  offices.

 (d)  The  irregular  leave  was  regularised  by
 the  grant  of  extra-ordinary  leave  without  pay
 and  allowances.  Such  regularisation  ip
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 deserving  cases  is  usual  in  both  civil  and
 army.

 Curbing  of  Hostile  Naga  Activities

 3421,  SHRIS.  5.  KOTHARI:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  situation
 in  Nagaland  has  improved  and  the  Army
 authorities  have  met  with  some  success  in
 curbing  Naga  hostile  activities  :  and

 (b)  if  so,  what  are  the  future  prospects
 ef  liquidating  Naga  resistance  and  establish-
 ing  peace  in  the  area  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  and  b).  As
 aresult  of  the  vigilance  exercised  by  the
 Security  Forces  and  the  increased  develop-
 mental  vctivities  undertaken  by  the  Govern-
 ment  of  jjagalund,  there  hus  been  consider-
 able  improvement  in  the  situation.  An
 increasingly  jarge  number  of  people  have
 realised  the  benctits  uccruing  from  peace  and
 have  been  co-operating  with  the  Civil
 authorities  and  the  Security  Forces.  By  and
 large.  there  is  peace  in  Nagaland  and  the
 writ  of  the  State  Government  runs  all  over
 the  State,

 राज्यों  को  सहायता

 3422,  श्री  मोलहू  प्रसाद  :  क्‍या  प्रधाम
 मन्त्री  1S  दिसन्बर,  969  के  झतारांकित
 प्रइन  संख्या  2846  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  थोजना  आयोग  राज्यों  की  पोजनाझों

 के  लिए  केन्द्रीय  सहायता  आवंटित  करते  समय
 जिन  माप-दण्डों  का  अनुसरण  करता  है  ;  बौर

 (ख)  क्या  योजना  झायोग  के  मतानुसार
 प्रत्येक  राज्य  की  स्थिति  एक  जैसी  है  ?

 प्रधान  मन्त्रा,  वित्त  मन्‍्त्रों,  झ  हाक्ति
 मन्त्री  तथा  योजना  मन्त्री  (श्रीमती  इंविरा
 गांधी)  :  (क)  केन्द्रीय  सहायता  की  कुल  राशि
 में  से  पहले  असम,  जम्मू  तथा  कष्मीर  शौर
 नागालेंड  की  भ्रावदयकताप्ों  की  पूति  की  जाय।
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 बकाया  केन्द्रीय  सहायता  को  बाकी  4

 राज्यों  में  निम्न  प्रकार  से  वितरित  किया  जाय  :

 ()  60  प्रतिशत  जनसंख्या  के  भाधार
 पर  ।

 दस  प्रतिशत  प्रति  व्यक्ति  राज्य
 श्राय  के  श्राधार  पर--इस  कसौटी
 के  प्राधार  हर  केवल  उन्हीं  राज्यों
 को  सहायता  प्रदान  की  जायेगी
 जिनकी  प्रत्ति  व्यक्ति  राज्य  श्राय

 राष्ट्रीय  ग्रौसत  से  कम  है  1

 दस  प्रतिशत  राज्य  झाय  की  तुलना
 में  कराधान  प्रयत्नों  के  प्राधार  पर  ।

 (4)  दस  प्रतिशत  पीछे  से  चली  भरा  रही
 उन  सिंचाई  शौर  बिजली  परि-
 योजनाझ्रों  पर  जिन  पर  श्रभी  काम
 हो  रहा  है  ।

 (5)  दस  प्रतिशत  प्रथक-प्रथक  राज्यों  की
 विशेष  समस्याझ्रों  की  बूत  के  लिए  ।

 (ख)  जी,  नहीं  ।  इस  कसोटी  में  राज्यों  के
 सापेक्ष  पिछड़ेपन  के  लिए  गुंजाइश  है।इस
 सम्बन्ध  में,  जिन  राज्यों  की  प्रति  व्यक्ति  प्राय

 राष्ट्रीय  भ्रौसत  से  कम  है  उन्हें  केन्द्रीय  सहायता
 के  वितरण  में  प्रधानता  (वेटेज)  प्रदान  की  जाती

 है  1

 Export  of  Maaoganese  ore  to  Weat
 European  Countries

 (3)

 3423.  SHRIN.  8,  LASKAR  :
 SHRI  DHANDAPANI  :
 SHRI  CHENGALRAYA  NAIDU:
 SHRI  MAYAVAN  :
 SHRI  SAMINATHAN  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Union
 Government  has  made  arrangements  for  the
 sale  of  |  lakh  tonnes  of  manganese  ore  to
 the  West  European  countries  ;

 (b)  if  so,  whether  in  addition  to  thar
 Government  have  also  eight  barter  deals
 with  other  countries  ;
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 (c)  if  s0,  whether  they  have  been
 approved  by  Government  ;  and

 (c)  with  which  countries
 been  finalised  7

 this  deal  has

 THE  DEPUTY  MINISEER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  The  Minerals  and
 Metals  Trading  Corporation  of  India  has
 entered  into  sale  contracts  for  expor’  of
 about  2  lakh  tonnes  of  manganese  ore  to
 West  European  Countries  during  1970.

 (b)  to  (d).  Government  have  approved
 8  barter  proposals  for  the  export  of  high
 grade  manganese  ore  to  U  S.A.  and  Canada.

 Proportionate  Pension  to  Emergency
 Commitsioned  Officers  Who  had

 been  Commissioned  Junior  Ranks

 SHRI  UMANATH  :
 SHRI  JYOTIRMOY  BASU  :
 SHRI  K.  AN!IRUDHAN  :

 3424,

 SHRI  VISHWANATHA  MENON:
 Will  the  Minister  of  DEFENCE  be

 pleased  to  state  :
 (a)  whether  it  is  a  fact  that  the  Rajya

 Sabha  committee  on  Petitions  had  rece  m-
 mended  to  Government  for  the  grant  of
 proportionate  pension  to  Emergency  Com-
 missioned  Officers  who  had  been  commission-
 ed  from  the  ranks  ;

 (b)  if  so,  whether  the  Government  have
 considered  the  recommendation  and  issued
 the  orders  to  effect  this  ;  and

 (c)  if  not,  the  reason  therefor  ?
 THE  MINISTER  OF  DEFENCE  (SHRI

 SWARAN  SINGH)  :  (a)  and  (b)  The
 Rajya  Sabha  Committee  on  Petitions  noted
 with  satisfaction  that  Government  had  taken
 up  the  cases  of  those  Emergency  Com-
 missioned  Officers  who  had  been  promoted
 from  the  ranks,  for  the  grant  of  propor-
 tlonate  pension  instead  of  gratulty.

 Against  the  normal  qualifying  period  of
 20  years  service  for  pension  in  respect  of
 directly  commissioned  officers,  an  E.C.O.
 who  has  risen  from  the  ranks,  was  eligible
 for  the  grant  of  special  pension  at  the  end  of
 25  years  combined  JCO/OR  and  ECO  service.
 This  period  has  further  been  reduced  to  12
 years  with  effect  from  the  ist  June,  4969
 Even  though  such  an  E.C.O.  may  have  been,
 for  the  greater  part  of  his  service,  ip  the
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 ranks,  his  pension  will  be  on  rates  somewhat
 better  than  the  pension  admissible  to  a
 retiring  J.C.O.

 (c)  Does  not  arise,

 Desirability  of  Export  of  Iron  Ore

 3425.  SHRIG.  Y.  KRISHNAN  :
 SHRI  HUKAM  CHAND

 KHCHWAI  :
 Will  the  Minister  of  FOREIGN  TRADE

 be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  our  Govern-

 ment  exports  millions  of  tons  of  iron  ore
 every  year,  particularly  to  Japan  and  are
 going  to  extend  it  over  the  next  five  or
 seven  years  :

 (b)  whether  it  will  be  in  the  national
 interest  of  a  developing  country  like  India
 to  make  huge  exports  of  Won  ore  every
 year  ;

 (c)  whether  it  is  not  desirable  to  export
 steel  instead  of  iron  ore  ;  and

 (d)  if  so,  the  reasons  thereof  ;

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  Yes,  Sir.

 (0)  Yes  Sir,
 (०)  and  (d),  The  reserves  of  iron  ore

 in  India  are  sufficient  enough  to  feed  our
 expanding  steel  industry  as  well  as  increased
 exports.  India  is  also  exporting  substantial
 quantities  of  iron  and  steel.  While  export
 possibilities  are  always  taken  into  account
 inthe  planning  for  steel,  limitation  of
 resources,  both  financial  and  technical,  act
 as  inhibiting  factors  io  an  industry  like  steel
 which  not  only  iequires  a  high  order  of
 investment  in  financial  terms  but  also  large
 number  of  skilled  technicians.

 Closure  of  Tea  Gardens

 3426.  SHRIG.  Y.  KRISHNAN  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  due  to
 uneconomic  working  a  number  of  Tea
 Gardens  have  been  closed  ;  and

 (b)  if  so,  the  measures  Government
 propose  to  modernise  them  7
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  §  tea  gardens  are
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 reported  to  have  been  closed  during  the  hast
 5  years  ending  ‘69,  details  of  which  are  85
 under  :—

 Name  of  tea  estates  Reasons  for  closure

 Rohini  Tea  Estate  in  Darjeeling,  West
 Bengal.
 Salchapara  Tea  Estate  in  Cachar  Assam.

 Requisitioned  by  the  Indian  army.

 Owners  unable  to  look  after  the  graden.
 Rajbhotta  Tea  Estate  in  Lakhimp
 Assam.
 Rowriah  Tea  Estate  in  Sibsagar,  Assam.

 Karikayam  Tea  Estate  in  Quilon,  Kerala.
 Laximikanta  Tea  Estate  Dooars,  West
 Bengal.
 Lebong  and  Mineral  Spring  Tea  Estate
 in  Darjeeling,  west  Bengal.

 Avongrove  Tea  Istate  in  Darjeeling, West  Bengal.

 Uneco:

 Land  acquired  by  Assam  Goveroment  for
 defence  purposes.

 Un-remunerative
 Loss  in  the  working  of  tea  estate.

 Uneconomic  working  (This  estate  has
 been  resumed  by  West  Bengal  under
 section  6(3)  of  the  Estates  Acquisition
 Act).

 Uneconomic  and  owner  abandoning  the
 estate,

 (b)  Government  have  been  assisting  the
 tea  industry  for  the  last  few  years  financially in  its  development  in  the  form  of  providing loans  to  the  industry  four  extensions  and
 replantations  under  the  Tea  Plantation
 Finance  Scheme  and  for  obtaining  tea
 machinery  for  modernisation  and  expansion
 of  tea  factories  under  the  tea  machinery hire  purchase  scheme.  There  is  also  3
 Replantation  Subsidy  Scheme  providing  for
 subsidy  for  replantation  of  old  tea  bushes
 with  newly  developed  planting  material  for
 increasing  long  term  production,  improving
 quality  and  maintaining  competitive  ability of  the  tea  industry.

 \bolition  of  Export  Duty

 3427.  SHRI  65.  Y.  KRISHNAN  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  chat  there  is  a
 plan  before  Government  to  reduce  the
 Export  Duty  or  to  abolish  it  in  order  to
 encourge  the  exporte  s  ;  and

 (b)  if'so  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SFWAK):  (a)  No,  Sir.  The  ques-
 tion  of  appropriate  adjustments  in  export
 duties  in  respect  of  different  commodities

 for  augmenting  country's  export  earnings  is
 kept  under  constant  review  and  adjustments
 are  made  as  circumstances  warrant.

 (b)  Does  not  arise.

 Development  of  Phulbbani  District
 of  Orissa

 3428.  SHRI  A.  DIPA:  Will  the
 PRIME  MINISTER  be  pleased  to  state
 whether  there  is  any  proposal  on  the  part  of
 Government  to  develop  the  under-developed
 areas  of  Phulbhani  District  of  Orissa.

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI):
 The  Plan  aims  at  ameliorating  the  conditions
 of  the  poorer  sections  of  population  and  the
 backward  areas  in  the  country  through
 planned  economic  development.  The  State
 Government  has  been  requested  to  identify
 the  underdeveloped  areas  within  the  State
 and  to  take  appropriate  measures  for  their

 I  ed  dev de

 Per  Capita  Income
 3424.  SHRI  RAM  SINGH  AYARWAL  :

 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  the  per  capi  in  in  the  y
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 and  per  capita  focome  of  lower  income
 group  and  poor  sectlons  of  the  society  and
 the  percentage  of  their  population  to  the
 total  population  of  the  country  ;  and

 (>)  the  States  where  per  capira  income
 is  the  lowest  and  the  schemes  likely  to  be
 implemented  by  Government  to  enhance  the
 per  capita  income  of  the  said  States  7

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMATI  INDIRA  GANDHI)  :
 (ay  The  per  capita  income  in  the  country
 in  1968-69  at  constant  (I960-6!)  prices  was
 Rs,  39.3  as  indicated  by  quick  estimates
 which  are  subject  to  revision.

 Figures  regarding  per  capita  income  of
 lower  income  groups  and  poorer  sections  of
 society  and  the  percentage  of  their  popula-
 tion  to  the  total  population  of  the  country
 are  not  available.

 {b)  According  to  the  latest  comparable
 estimates  of  per  capita  in  income  ‘1964-65,
 in  various  States,  Bihar,  Jammu  and
 Kashmir,  Orissa,  Rajasthan,  Madhya  Pradesh
 and  Uttar  Pradesh  States  had  per  capita
 income  less  than  the  All-India  average  of
 Rs,  422  (at  current  prices)  in  that  year.

 The  per  capifa  income  of  these  States
 would  increase  with  the  implementation  of
 the  various  programmes  and  schemes  includ-
 edin  the  Fourth  Five  Year  Plan  of  the
 States  aud  in  the  Central  Sector.

 Modernisation  of  Woollen  Industry

 4430.  SHRI  R.  K.  BIRLA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Government
 have  recognised  the  woollen  industry  and  not
 only  as  an  export-oriented  industry  but  also
 a  defence-oriented  one  :

 (b)  whether  it  is  a  fact  that  the  75  per
 cent  of  the  machines  in  this  industry  are
 old:

 (९)  if  so,  steps  Government  are  taking
 to  niwdeinise  the  industry  to  make  use  of
 its  full  capacity  ;

 @  the  amount  of  foreign  exchange
 allotted  for  modernisation  during  the  current
 year  and  the  next  year  ;  and

 -e)  the  names  of  the  countries  with
 which  Government  are  negotiating  regarding
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 the  Import  of  machines  yis  q-vis  foreign
 exchange  arrangements  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 (RAM  SEWAK):  (a)  to  (e).  Although
 there  is  no  formal  categorisation  of  indus-
 tries  on  the  above  lines,  Government  recog-
 nises  the  importance  of  the  woollen  industry
 in  the  country’s  economy  and  the  role  it
 plays  in  the  earning  of  foreign  exchange  and
 meeting  defence  requirements.  The  industry
 is  mainly  handicapped  owing  to  paucity  of
 raw  material,  a  substantial  part  of  which
 is  imported.  It  is  also  a  fact  that  the
 industry  by  and  large  is  operating  with  old
 Plant)  and  machinery.  Assistance  is  pro-
 posed  to  be  rendered  within  the  limitation
 of  the  overall  foreign  exchange  position  to
 these  units  which  have  acquired  priority
 Status  by  virtue  of  their  export  performance
 During,  1969.70,  foreign  sxchanve  amounting
 to  Rs,  52.56  lakhs  was  earmarked  for  import
 of  machinery  from  GDR,  Polané,  Hungary
 and  under  free  foreign  exchange  credits,  The
 amount  of  credits  ta  be  allotied  during
 1970-71  is  not  vet  available.

 Crises  in  Cotton  Textile  Industry

 343l.  SHRI  JYOTIRMOY  BASU  :
 SURI  5.  R.  DAMANT  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  position  of  supply  and  prices  of
 raw  cotton  particularly  in  northren  India  ;

 (b)  whether  his  attention  has  bee.
 drawn  to  a  Statement  made  at  New  Delhi
 by  the  President,  Northren  India  Textile
 Mills  Association  on  the  24th  January,  1970
 anuouncing  that  cotton  mills  may  have  to
 close  on  Ons  additional  day  a  week  to  tide
 over  the  current  crisis  ;

 tc)  if  so,  whether  the  cotton  textile
 industry  is  faced  with  any  crisis  and  if  so,
 the  nature  of  that  crises  ,

 id)  whether  the  mill  owners  are  plann-
 ing  w  close  the  mills  on  one  additional  dav
 a  week  with  the  approval  of  the  Central
 Government  ;  and

 (ce)  if  so.  whether  Government  have
 considered  the  possible  impact  of  this  move
 on  the  income  and  employment  of  lakhs  of
 people  dependent  upon  this  industry  7
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (८).  Generally
 speaking,  cotton  requirements  during  the
 year  1969-70  are  in  excess  of  the  availability
 of  cotton  and  prices  have  been,  on  an
 average,  ruling  at  levels  about  60°:  above
 the  support  prices.  This  position  holds
 good  for  Northern  Indian  region  also.
 Action  has  been  taken  on  the  following  lines
 to  merease  supply  of  cotton  or  its  substitute
 (staple  fibre}  and  to  regulate  the  marketing
 and  distribution  of  available  supplies  of
 cotton  :

 (i)  Arrangements  for  import  of
 .25  lakhs  bales  of  PL-480
 cotton  have  been  made.

 have  been  made
 import  of  90,000

 from  global

 Atiangement
 for  additional
 balls  of  cotton
 sources,
 Arrangements  have  been  made
 for  the  import  of  I.5  lakh  bales
 of  staple  fibre.
 Limits  upte  which  cotton  stocks
 can  be  held  by  mils  have  been
 reduced  to  one  month,

 (vi  Credit  limits  in  respect  of  cotton
 have  been  suitably  adjusted,

 The  latest  price  trends  show  some  response
 of  these  measurcs  and  there  are  indications
 of  prices  rise  having  been  arrested,  There
 is  mo  proposal  to  close  the  textile  mills  on
 one  additional  dav  in  a  week.

 ii)

 (tii)

 tiv)

 Purchases  of  Wagons  by  Iran

 SHRI  VASUDEVAN  NAIR  :
 SHRI  SRADHAKAR

 SUPAKAR  :
 Will  the  Minister  of  FOREIGN  TRADE

 be  pleased  to  state  :
 fa)  whether  Iran  has  agreed  to  purchase

 Railway  Wagons  from  India  ;
 (b)  if  so,  the  number  of  wagons  to  be

 purchased  by  Iran  from  India  and  the  price
 fixed  for  the  wagons  ;  and

 (c)  by  when  these  wagons  are  expected
 to  be  delivered  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (c).  Iran  has
 agreed  in  principle  to  purchase  492  wgaons

 3432,
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 from  the  State  Tradiog  Corporation  of  India,
 It  is  not  in  a  business  interest  of  the  Indian
 expurrers  to  disclose  information  about
 their  price.  ff  the  contract  is  signed  in  the
 very  Meur  future,  the  wagons  are  likely  to
 be  delivered  before  the  end  of  I97L,

 Rute  of  growth  of  Production  of  Jute
 aod  Cotton  Textiles

 3433.  SHRI  N.  R,  DEOGHARE:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  tne  yearly  compound
 rate  of  growth  of  prodaction,  yearwise,  for
 the  last  three  years,  in  respect  of  jute  and
 colton  textiles  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  The  information  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  House,

 Silver  Trophy  Presented  by  M/s.  Tilak
 Sons  to  the  Officer  Commanding

 18  Punjab  Regiment

 344.  SHRI  SURAJ  BHAN:  Will
 the  Munister  of  DEFENCE  be  pleased  to
 Slate  :

 (a)  whether  it  is  a  fact  that  Messrs
 Tilak  Sons  «Liquor  Dealers)  had  presented
 a  silver  trophy  worth  Ks.  3,000  to  the
 Officer  Cominanding,  1s  Punjab  Regiment,
 in  March  1965  ;

 (b)  if  so,  what  affiliations  Messrs  Tilak
 Sons  have  with  the  Unit  ;

 (c)  whether  the  acceptance  of  the  trophy
 is  against  the  existing  Army  oiders  which
 prohibit  the  acceptance  of  gifts/presents/
 donations  by  Army  Units  from  Civilians  ;
 and

 (dj)  what  action  the  Government
 taken  or  proposes  to  take  against
 defaulter  ?

 has
 the

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  fa)  Yes.  The
 trophy  was  presented  to  IB  Punjab  and  is
 kept  as  Regiment  property  in  Batallion
 record.

 (b)  M/s.  Tilak  Sons
 who  used  to  supply
 Unit.

 were  local  dealers
 liquor  (run.  te  the
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 )  Yes,  if  it  is  done  without  permission
 of  higher  authorities.

 (d)  The  matter  is  being  investigated.

 रेल  डिब्बों  के  निर्यात  का  लक्ष्य

 3435,  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 वंवेशिफ  व्यापार  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  ने  अगले  दो  वर्षों  के
 दौरान  विदेशों  को  कम  से  क्रम  तथा  अधिक  से
 अधिक  संख्या  में  रेल-डिब्बों  के  निर्यात  के  लिए
 कोई  लक्ष्य  निर्धारित  किये  हैं  ;

 (ख)  यदि  हां,  तो  विदेशों  को  निर्यात  किये
 जाने  वाले  रेल-डिब्बों  की  अ्रनुमानित  संख्या  क्‍या
 है  तथा  उक्त  डिब्बों  का  भारतीय  मुद्रा  में  क्‍या

 मुल्य  है  और  इससे  ग्रनुमानतः  कितनी  विदेशी

 मुद्रा  अजित  होगी  ;  शौर

 (ग)  उन  देशों  के  क्या  नाम  है  जहां  इन
 रेल-डिब्बों  का  निर्यात  किया  जायेगा  ?

 बंदेशिक  व्यापार  भ्न्त्रालय  सें  उप-मन्त्री
 (क्री  रास  सेवक)  :  (क)  जी  नहीं  -  रेल-
 डिब्बों  तथा  सवारी  डिब्बों  के  निर्यात  का  लक्ष्य,
 संख्या  के  रूप  में  निर्धारित  नहीं  किया  जाता  |

 (ख)  दौर  (ग).  प्रइन  नहीं  उठते  ।

 U.P.  Cantonments  (Control  of  Rent
 and  Eviction)  Act,  952

 3436.  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  DEFENCE  be  pleased
 torefer  to  the  reply  given  to  Unstarred
 Question  No,  52305  on  the  24th  December,
 3969  regarding  U.P.  Cantonments  (Control
 of  Rent  and  Eviction)  Act,  |‘  52  and  state  :

 (a)  The  reasons  for  which  no  provisions
 empowering  a  District  Magistrate  to  review
 or  cancel  the  orders  passed  by  him  under
 Section  4  of  the  Act  have  been  made  ;

 (b)  whether  Government  are  aware  that
 many  people  of  Meerut,  in  respect  of  whom
 the  Rent  Controller,  who  has  delegated
 powers  ofa  District  Magistrate  had  issued
 wrong  orders  in  the  past,  are  suffering  due
 to  the  absence  of  these  provisions  ;  and
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 (c)  if  so,  whether  Government  propose
 to  consider  the  desirability  of  introducing
 an  amendment  in  the  Act  making  the  pro-
 visions  for  review  or  cancellation  of  the
 orders  issued  by  a  District  Magistrate  from
 the  date  of  commencement  of  the  Act  in
 order  to  deal  with  the  cases  which  have
 already  been  reviewed  or  lying  pending  for
 review  with  the  District  Magistrates  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHKI  M.  R.
 KRISHNA):  (a)  It  is  not  considered
 necessary  fo  empower  the  District  Magis-
 trate  to  review  or  cancel  his  own  orders
 passed  under  Section  14  of  the  Uttar  Pradesh
 Cantonments  (Control  of  Rent  and  Eviction)
 Act,  1952,  Nor  is  there  a  similar  power
 vasted  in  the  District  Magistrate  under  the
 corresponding  State  law,  namely  the  U.P.
 (Temporary)  Control  of  Rent  and  Eviction
 Act,  O47,

 (b)  No,  Sir.
 (c)  Does  not  arise.

 P.M's  Mecting  with  Sheikh  Mobd.
 Abdullab

 3437.  SHRI  YASHPAL  SINGH:  Will
 the  PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  she  had  a  imeeting  with
 Sheikh  Mohd.  Abdullah  on  the  2ist  February,
 i970  ;

 (b)  if  so,  what  were  the  matters  discuss-
 ed;  and

 (c)  whether  she  had  found  any  change
 in  his  views  in  so  far  his  allegiance  to
 India  is  concerned  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMAIL  INDIRA  GANDHI):
 (a)  to  (c).  Sheikh  Mohd.  Abduilah  met  the
 Prime  Minister  on  25  February:  1970,  It
 was  a  courtesy  meeting,  and  there  was  no
 serious  discussion  of  a  political  nature.

 Use  of  Computer  for  the  Publication
 of  Trade  Data

 7438.  SHRI  VIRENDRA  KUMAR
 SHAH:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  the  publication  of  trade
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 data  in  our  country  suffe:s  from  intolerable
 time-lags  because  of  our  fatlure  to  compute-
 tise  the  flew  of  information  ;

 (b)  whether  the  Directorate  of  Com-
 mercial  intelligence  and  Statistics,  Calcutta
 once  decided  to  instal  4  computer  but  later
 on  decided  not  to  have  anything  to  do
 with  it  +

 (c)  whether  the  staff  of  D.C.I.S.  is
 totally  opposed  to  the  installation  of  a  com-
 puter  and  has  also  threatened  that  if  the
 data  collection  point  is  shifted  from  Calcutta
 they  will  make  sure  that  not  a  single  item
 of  trade  statistics  leaves  Calcutta  port  as
 reported  in  the  Hindustan  Times  dated  the
 2Ist  January,  970  ;  and

 (d)  if  so,  the  details  of  Government's
 stand  on  the  above  matters  and  the  steps
 being  taken  to  expedite  the  release  of  trade
 data  in  future  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  No,  Sir,  the  time-
 lag  in  the  publication  of  trade  data  is  not
 inordinate  and  compares  favourably  with
 many  other  countries.

 (b)  to  (d).  The  whole  question  is  now
 under  study  by  a  study  group.  No  decision
 has  been  taken,  It  is,  however,  true  that
 the  staff  in  general  are  opposed  to
 computerisation.

 Acquisition  of  Jand  for  Construction
 of  Bhakra  Dam,  Sule]  Bexs

 Link  and  Pong  Dam

 3439,  SHRI  PREM  CHAND  WERMA:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  ;

 (a)  how  much  land  of  Himachal  Pradesh,
 has  been  acquired  by  Government  in  the
 construction  of  Bhakra  Dam  and  on  the
 Proposed  Sutle}  Beas  Link  and  Pong  Dam
 60  far  ;

 (b)  how  much  compensation  in  each
 has  been  paid  for  the  land  so  acquired  and
 how  much  is  still  to  to  be  paid  and  at  what
 rate  the  compensations  has  been/will  be
 paid  ;

 (ec)  how  many  people  have  been  or  will
 te  rendered  homless  with  the  construction
 of  these  Dams  and  how  many  of  them  have
 been  rehabilrtated)  how  many  of  them  is
 still  required  to  be  rehabilitated  and  what
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 arc  the  details  of  the  assistance  by  way  of
 land,  lid  or  any  other  help  to  be  given  to
 them  ;  and

 (d)  whether  the  responsibility  of  rehabi-
 litation  of  these  ousiees  rests  with  the
 Government  of  Himachal  Pradesh,  or  with
 Centra!  Government  छा  with  both  or  with
 any  other  State  or  none  is  responsible  for
 their  rehabilitation  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  to  (d).  A  statement  is  laid  on  the
 Table  of  the  House.  (Placed  in  Library.
 See  No.  LT-292/70).

 Import  of  Items  which  are  Manufactured
 In  India

 3440.  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  Government  permit  import
 of  certain  items,  which  are  actually  manu-
 factured  in  India  and  which  can  serve  the
 purpose,  without  being  imported  from  out-
 side  like  certain  items  of  paper  and  card-
 board  ;  ifso,  the  items  of  paper  and  card-
 board  for  which  any  class  of  importer  or
 exporter  is  granted  permission  ;

 (b)  whether  some  qualities  of  cardboard
 for  the  preparation  of  Ice-cream  boxes,  paper-
 glasses  and  packing  of  fish  in  cardboard
 boxes  is  permitted  to  be  imported  ;  if  so,
 whether  these  boxes  can  be  prepared  from
 indigenous  material  ;  if  s0,  the  reasons  for
 aliowing  its  import  and,  if  not,  the  reasons
 therefor  ;  and

 (c)  whether  Government  are  reconsider-
 ing  their  policy  regarding  the  above  items  ;
 if  so,  when  a  decision  is  likely  to  be
 taken  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  The  import  of  paper
 and  boards  which  are  manufactured  in
 the  couptry  in  adequate  quantities  and  in
 suitable  quality  to  meet  the  requirements,  is
 not  allowed.  Certain  types  of  paper  and
 boards  which  are  either  not  produced
 in  the  country  or  the  production  of  which  is
 inadequate  to  meet  the  demand,  the  terms  of
 quality  of  quantity,  are,  bowever,  :"owed
 to be  imported.  The  items  of  paper  and
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 Paper-board  and  the  end-uses  for  which  they
 are  allowed  to  be  imported  by  actual  users  are
 indicated  in  the  st  t  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See  No.
 LT-2922/70  ]  The  items  of  paper  and  paper
 boards  which  are  allowed  to  be  imported
 under  the  policy  fur  registered  exporters  are
 indicated  in  the  statement  laid  on  the  Table
 of  the  House.  [//aced  in  Library.  See  No.
 LT-2922/70  ]

 (b)  Waxing  Cartridge  Paper  and  wood
 free  glazed  boards  including  sulphite  boards
 are  allowed  to  be  imported  fo-  the  manu-
 facture  of  ice-cream  cups,  tunblers,  etc.
 Import  of  these  paper  and  boards  is  allowed
 because  similar  qualities  of  paper  and  boards
 produced  in  the  country  from  bambou  adopt-
 ing  the  sulphate  pulping  process  has  a  ten-
 dency  to  turn  into  a  dirty  grey  colour  when
 waxed.  The  import  of  cardboards,  corrugated
 boards  and  cardbvard  boxes  are  allowed
 under  the  policy  for  registered  exporters  for
 the  purpose  of  packing  of  fish  and  other
 marine  products.  The  import  of  cardboard
 boxes  are  allowed  because  importers  in
 foreign  countries  of  our  marine  products
 desire  that  these  products  should  be  packed
 in  such  cartons  so  that  these  can  be  mar-
 keted  through  the  retail  stores  in  those
 countries.  As  the  value  of  imported  con-
 tainers  in  relation  to  the  value  of  the  main
 products  exported  is  small,  this  facility  has
 been  given  to  the  exporters.

 (ce)  The  policy  for  the  import  of  paper
 and  paper  boards  is  under  review.

 ‘agro-Industeial  Complex  in  U.  P."

 SHRI  V.  NARASIMHA  RAO  :
 SHRI  NAMBIAR  :
 SHRIJYOTIRMOY  BASU  :
 SHRI  K.  ANIRUDHAN  :
 SHRI  GADILINGANA

 GOWD:
 SHRI  P.  GOPALAN  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  the  Atomic  Energy  Commis-
 sion  has  drawn  up  a  scheme  to  set  up  an
 agro-industrial  complex  in  Western  Uttar
 Pradesh  ;

 (b)  If  so,
 scheme  ;

 fc)  the  total  expenditure  to  be  incurred  ;
 and

 MAL.

 the  board  outlines  of  the
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 (0)  when  the  scheme  will  be  put  into
 operation  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENFRGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI}:
 (a)  to  (c).  A  working  Group  set  up  by  the
 Atomic  Energy  Commission  has  submitted  a
 Preliminary  report  on  the  setting  up  of  Agro-
 Industrial  Complexes  around  large-sized
 Nuclear  Power  Stations.  One  of  the  locations
 studied  refers  to  Western  LU’  P,  The  salient
 features  of  the  report  of  the  Working  Group
 along  with  the  report  are  available  in  the
 Parliament  Library.

 (d)  The  report  submitted  «as  pelimi-
 fary  in  nature.  Further  studies  by  the  Work-
 ing  Groun  are  now  in  progress.  The  question
 of  arriving  at  any  conclusions  and  taking
 steps  for  implementation  wi'l  arise  only  after
 the  current  studies  are  completed.

 Militant  Attitude  of  South  Hall  Indian
 Workers  Association  in  London

 3442  SHRI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Indian  Workers  Asso-
 ciation  of  South  Hall  in  London  hus  announ-
 ced  that  it  would  adupt  militant  methods  to
 defend  the  rights  and  the  lives  of  coloured
 immigrants  in  United  Kingdom  ;

 (0)  if  so,  whether  the  United  Kingdom
 Government  has  longed  protest  against
 the  activities  of  Indians  in  U.  K.  ;  and

 (c)  the  reaction  of
 this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  fa)
 Government  have  seen  press  reports  that  the
 Indian  Workers  Association  of  Molverhamp-
 ton  passed  a  resolution  to  this  effect  asa
 response  to  a  speech  made  by  Mr.  Enoch
 Powell  at  Scarborough  in  January,  1970.

 (b)  No,  Sir.
 (c)  Does  not  arise  at  present.

 the  Government  in

 lemination  of  Statues  on
 Repablic  Day,  970

 3443,  SHRI  JAI  SINGH  :
 SHRI  BENI  SHANKAR

 SHARMA  ;
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 SHRI  YAJNA  DATT
 SHARMA:

 SHRI  HARDAYAL  DEVGUN  :
 Will  the  Minister  of  DEFENCE  be

 Pleased  to  state  :
 (a)  whether  it  is  a  fact  that  statues  of

 Late  Shri  Moti  Lal  Nehru  and  of  Dr.
 Ambedkar  were  illuminated  on  the  occasion
 of  Republic  Day  alongwith  other  Govern-
 ment  buildings  in  Delhi  ;

 (b)  whether  it  is  also  a  fact  that  the
 statue  of  Sardar  Patel,  standing  in  Patel
 Chowk,  Parliament  Street,  was  not  illumi-
 nated  ;  and

 (c)  if  so,  the  reasons  therefor  7?
 THE  MINISTER  OF  DEFENCE  AND

 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  and  (b!.
 Statues  of  late  Shri  Motilal  Nehru  and  Dr.
 Ambedkar  were  illuminated.  They  are
 located  Parliament  House  estate,  the  respon-
 sibility  for  which  was  undertukep  by  Govern-
 ment.  Arrangements  for  illumination  of  other
 Statues  were  given  to  the  NDMC  and  the
 Delhi  Municipal  Corporation  within  their
 areas,  As  regards  the  statue  of  Sardar
 Vallabhai  Patel,  the  NDMC  has  certain
 arrangements  for  illumination  on  a  perma-
 nent  basis.  There  were  in  force  during  the
 Republic  Day  celebrations,  L970  and  in
 addition  the  trees  surrounding  the  statue
 were  illuminated.

 (c)  Does  not  arise.

 Israell  Protest  at  Flooding  of  Indiuo
 Market  with  Coples  of  Hitler's

 Meio  Kompf  Published  by
 Indian  Concerns

 3444.  SHERI  JAL  SINGH  ;
 SHRI  HARDAYAL  DEVGUN  :
 SHRI  YAJNA  DATT

 SHARMA:
 SHRI  CHENGALRAYA

 NAIDU:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  the  Consu-

 late  of  Israel  in  India  has  strongly  objected
 to  the  flooding  of  Indian  markets  with  copies
 of  Hitle:’s  Mein  Karpf  published  by  two
 Indian  concerns  ;

 (b)  whether  Government  propose  to  in-
 vestigate  into  the  financial  involvement  of
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 some  local  and  foreign  interests  in  the  Indlan
 Publishing  houses  who  have  published  the
 book  and  also  to  ban  such  anti-Jewish
 literature  as  requested  by  the  Consulate
 General  ;  and

 (०)  if  not,  the  reasons  therefor  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTERY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  to
 (ce).  The  Consulate  of  Israel  at  Bombay  drew
 the  attention  of  the  Government  of  India  to
 the  fact  that  Hitler's  “Mein  Kampf"  had
 been  published  by  an  Indian  firm  of  pub-
 lishers  and  asked  the  book  to  be  banned.  In
 8  press  release,  which  was  later  formally
 withdrawn,  the  Israeli  Consulate  posed  the
 question  as  to  who  was  financing  this  publi-
 cation,  The  Government  consider  that  the
 book  is  part  of  political  history  and  see  no
 reason  to  impose  a  ban  on  the  book.  In  the
 social  conditions  prevailing  in  India  it  is  not
 likely  to  provoke  any  anti-Jewish  feelings.
 The  Government  do  not  consider  it  neces-
 sary  to  investigate  the  financial  affairs  of
 the  publishing  firm  on  the  basis  of  in-
 sinuations.

 Production  of  AVRO-748

 Ma,  SHRI  S.M.  BANERJEE:  Will
 the  Minis'er  of  DEFENCE  be  pleased  to
 slate  :

 (a)  whether  production  of  AVRO-748
 in  Kanpur  has  gone  up  ;

 (b)  if  80,  number  of  planes  manufactured
 during  969  ;  and

 (c)  the  programme  of  manufacture  for
 970  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  \SHRI  L.  N.
 MISHRA)  :  (a)  Yes,  Sir,  ‘the  production  of
 Avro-7.8  aitcraft  at  Kanpur  Division  of
 HAL  has  increased  progressively  over  the
 past  few  years,

 (b)  7  planes  were  manufactured  and  deli-
 vered  during  1969,

 (c)  It  is  expected  that  9  aircrafts  will  be
 manufactured  during  1970,

 locrease  In  the  Export  of  Permanent
 Magnets  Co.

 3447.  SHRI  GANESH  GHOSH  :
 SHRI  MOHAMMAD  ISMAIL  ;
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 SHRI  BHAGABAN  DAS  :
 SHRI  B.  K.  MODAK  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Perma-
 nent  Magnets  Co.  has  increased  its  exports
 subitantially  during  1969  ;

 (b)  if  so,  the  extent  of  rise  and  the
 countries  to  which  the  products  were  ex-
 ported  ;  and

 (ce)  the  steps  that  enabled  the  company
 to  boost  up  the  exports  to  such  a  large
 extent  ?

 THE  DEPUry  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (ai  to  (ce).  The  information
 is  not  available  as  statistics  of  actual  exports
 are  not  compiled  exporter-wise,

 Engloeering  Goods  Exports

 3448.  SHRI  GANESH  GHOSH  :
 SHRI  VISWANATHA  MENON  :
 SHRI  K.  RAMANI  :
 SHRI  A.  K.  GOPALAN  :
 SHRIS  M.  KRISHNA  :
 SHRIMATI  SAVITRI  SHYAM  :
 SHRI  YAMUNA  PRASAD

 MANDAL  :
 Will  the  Minister  of  FOREIGN  TRADE

 be  pleated  to  state  :
 (a)  whether  the  engineering  goods  ex-

 ports  have  gone  up  during  1969  ;
 (b)  if  80,  steps  taken,  which  have  result-

 ed  in  the  rise  of  exports  ;
 (c)  the  names  of  the  companies  which

 have  exported  items  worth  more  than  Rs,  5
 lakhs  during  the  year  and  the  exported  pro-
 ducts  ;  and

 (d)  foreign  exchange  received  by  each
 company  during  the  year  as  import  entitle.
 ment  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Yes,  Sir.

 (b)  The  steps  taken  to  raise  exports  of
 engincering  goods,  among  other  things,
 are  :

 (i)  sustained  and  serious  efforts  of  the
 industry  to  sscure  orders  against
 global  tenders.

 (ii)  incentives/fecilities  allowed  —  by
 Government  against  exports  ;
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 (iil)  help  and  guidance  given  by  Engi-
 neering  Export  Promotion  Council
 to  exporters.

 (c)  A  list  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 2923/70.  |

 (d)  There  are  over  200  items  of  engi-
 neering  goods  qualifying  different  rates  of
 import  entitlement.  The  labour  involved  in
 compiling  this  information  in  respect  of  85
 exporters  fom  different  licensing  authorities
 at  various  ports  will  not  be  commensurate
 with  the  public  interest  to  be  served.

 Materials  Pilferred  by  Officlals  of
 Farakka  Garrage

 3449.  SHRI  GANESH  GHOSH  :
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  BHAGABAN  DAS:
 SHRI  8,  K.  MODAK  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  certain  officials  in  Farakka
 project  were  found  to  be  pilfering  certain
 materials  from  the  project  ;

 (by  if  so,  the  names  of  the  officials  and
 details  of  the  pilferage  ;

 (c)  whether  certain  trade  Union  leaders
 were  falsely  charged  for  obstructing  the  pro-
 ject  ;  and

 (d)  if  so,  the  action  taken  against  the
 officials  for  pilferage  as  well  as  levelling
 false  charges  against  trade  union  func-
 tionaries  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (8)  and  (b).  A  case  was  brought  to
 the  notice  of  the  project  authorities  in  which
 some  steel  material  not  approved  for  dis-
 posal  was  being  taken  away  in  two  trucks
 alongwith  scrap  steel  material  which  had
 been  disposed  of,  One  Assistant  Engineer,
 Civil  Stores  Division  (Shri  0.  R,  Setty)  and
 one  Store-keeper  (Shri  Pashupati  Sinha)  were
 arrested  by  Police

 Three  helpers  and  one  tindal  were  arres-
 ted  in  connection  with  the  theft  of  fuel  of
 marine  tugs.

 These  cases  are  under  police
 gation.

 (९)  No,  Sir.

 investi-
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 (d)  The  persons  involved  in  two  cases
 f.e,  the  Assistant  Engineer,  the  Store-keeper, the  helpers  and  the  tindal  have  been  placed
 under  suspension,  pending  finalisation  of  in-
 vestigations  by  the  Police.

 The  question  of  taking  action  against
 officials  for  levelling  false  charges  does  not
 arise.

 Memorandum  given  by  Residents  of
 Joshimath  to  the  Ex-Delence  Min‘ster

 and  Prime  Minister

 3450.  SHR?  MOHAMMAD  ISMAIL  :
 SHRI  K.M.  ABRAHAM  :
 SHRESATVA  NARAIN

 SINGH  :
 SHRI  7  RAMAMURTI:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  the  people  of  Joshimath  and
 nearby  villages  had  given  a  memorandum  to
 the  Prime  Minister  and  the  Ex-Defence
 Minister  when  they  had  visited  that  area
 in  June,  1966,  and  May,  166  respectively  :

 (b)  if  so,  their  main  demands  ;
 (c)  whether  some  of  the  villages  of  the

 are’  are  surrounded  by  Military  Cantonment
 and  it  has  become  diflicult’  for  the  people  of
 these  villages  to  move  fieely  and  carry  on
 their  livelihood  :

 (d)  if  so,  the  steps  taken  by  the  Govern-
 ment  to  shift  these  villages  and  rehabilitate
 these  people,  elsewhere  +  and

 (ey  the  steps  taken  bv  the  Government
 to  gain  the  confidence  ot  the  people  of  this
 border  area  whose  land,  orchards  and  thus
 their  livelihood  ha»  been  snatched  away  by
 the  Government  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  ~  (a)  and  (b).
 During  the  visit  of  the  then  Defence
 Minister  to  Joshimath  in  May,  ‘1966.  a  depu-
 tation  of  local  peuple  discussed  with  him
 various  probleins  arising  out  of  requisition
 of  land  at  Joshimath,  It  was  suggested  that
 the  entire  village  of  Dadaun  should  be  ac-
 quired  by  Defence  and  two  areas  at  a  place
 popularly  known  as  “Sunil  Spur”,  which
 were  proposed  to  be  requisitioned  for  the
 Army  on  temporary  basis,  should  be  acquired
 permanently.  They  also  requested  for  pay-
 meat  of  adequate  compensation  for  requisi-
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 tioned  land.  Neither  of  the  two  areas
 mentioned  above  has  been  taken  over  from
 Army  purposes  as  no  necessity  has  so  far
 been  felt  therefor.  The  final  assessment  and
 disbursement  by  the  local  revenue  authorities
 is  being  expedited.  Meanwhile,  “on  account”
 Payment  has  been  made.

 {e)  The  need  and  convenience  of  the
 villagers  are  given  due  consideration  while
 locating  defence  units  and  establishments  and
 acquiring  or  requisitioning  land  and  property
 in  consultation  with  local  civil  autho-
 rities.

 (d)  The  need  for  shifting  villages  has
 not  arisen  in  Joshimath  area.  The  owners  of
 land  are  paid  compensation  according  to  law.
 The  question  of  their  further  rehabilitation
 isa  matter  within  the  competence  of  the
 State  Government.

 (e)  The  presence  of  the  troops  in  Joshi-
 math  area  has  created  a  greater  sense  of
 security  in  the  mind  of  locals  and  has
 given  an  impetus  to  the  economy  of  the
 area.

 Canteen  Stores  Department  (India)

 MSL  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  slate  :

 (a)  the  final  authority  in  approving  the
 supplies  of  new  goods  to  CSD  (I)  organi-
 sation--its  General  Manager  at  Bombay  or
 the  C.C.0's.  Organisation  at  New  Delhi  ;

 (b)  whether  it  is  a  fact  that  despite
 Q0.G.M's.  orders  on  the  subject  not  to
 approve  further  new  supplies,  it  leaves  a  lot
 of  luopholes  for  the  C.C.O's.  Organisation
 to  approve  supplies  of  certain  brands  of  new
 goods  to  C.§.D.  (I)  through  back  door
 methods  and  numerous  complaints  of  sup-
 pliers  Organisations  are  there  to  this  effect  ;
 and

 (c)  whether  with  a  view  to  obviating
 such  complaints,  Government  would  see  to
 it  that  a  sub-committee  of  the  CSD.  (Ij's
 Board  of  Control  is  entrusted  with  this  task
 in  future  approvals  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRT  SWARAN  SINGH):  (a)  The
 authority  competent  to  introduce  new  items
 in  the  CSD  (I)  is  the  Board  of  Adminis-
 tration.  The  exercise  of  these  powers  is  sub-
 ject  to  such  di-ections  as  may  be  issued  by
 the  higher  authorities,
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 (b)  There  are  oo  orders  of  tle  OMG
 banniwg  the  introduction  of  new  items.  The
 CCO  is  a  Staff  Officer  of  the  QMG  and
 there  is  no  scape  for  any  “back  door”  mani-
 Pulation  by  the  Canteen  Section  of  the  OMG
 Branch.  No  complaint  in  this  respect  has
 been  received  by  Govern  nent  from  any
 suppliers  organisation,

 {c)  Doss  not  arise.

 Machinery  to  Review  the  Export
 Performance

 3452,  SHR!  RAM  KISHAN  GUPTA:
 Will  the  Minister  of  FOREIGN  TRADE  be
 Please!  to  state  the  action  taken  on  the
 Proposal  to  set  up  a  separate  machinery  i4
 his  Ministry  to  review  export-performance  at
 the  end  of  each  financial  year  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORLIGN  TRAD?  (SHRI
 RAM  SEWAK):  The  question  of  setting  up
 amachinery  for  regularly  reviewing  export
 performance  is  under  consideration,

 Submission  of  Report  by  Expert  Committee
 of  Engineers  of  Ganga  River  Commission

 3453,  SHRI  RAM  KISHAN  GUPTA:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  the  Expert  Committee  of
 Engineers  of  the  Ganga  River  Commission
 have  submitted  any  report  regarding  the
 erosion  problems  of  Mckumeh  Wartya  and
 Rahimpur  areas  in  Bihar  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  The  report  is  awaited.

 (b)  Does  nut  arise.

 Development  and  Expansion  of  Proof  and
 Experimental  Centre  at  Balasore

 3454.  SHRI  S.  KUNDU:
 Minister  of  DEFENCE  be
 state  :

 (a)  the  monev  spent  for  the  development
 and  exransion  of  Proof  and  Experimental
 Centre  at  Chan‘tipore-on-sea  at  Balisore
 during  the  last  three  financial  years  and

 Will  the
 pleased  to
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 consequent  new
 category-wise  ;

 employment  created,

 (b)  the  programme  for  expansion  of  the
 above  Centre  during  the  coming  three  years
 and  employment  potentiality  of  such  expan-
 sion,  category-wise  ;  and

 (c)  whether  posts  under  various  heads
 are  still  vacant  in  the  above  centre;  if  so,
 their  details  and  reason  for  not  filling  up  the
 posts  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  \a)  The  money  spent  for  the
 development  and  expansion  of  Proof  and
 Experimental  Establishment  at  Balasore
 during  the  last  three  fiaancial  years  is  as
 under  ;

 L967  62  I96.  69°  1969.70,

 (Rs,  in  Lakhs)
 (Fstimated)

 Major  Works  (ex-
 cluding  minor
 and  mainte-
 nance)  2.77  4.43  ALT7

 Stores  27.58  25.74  28.60

 During  the  above  period,  two  gazetted
 posts  and  30  non  gazstied  posts  were  sanc-
 tion  d  on  ad-hoe  bisis  to  cope  with  the
 increased  workload  The  details  of  these
 posts  are  given  inthe  statemont  lanl  on  the
 Table  of  the  House.  [Placed  in  Library.  See
 No,  LT.2924/70,]

 (b)  The  programme  for  expansion  of  the
 above  Centre  in  the  next  3  years  will  be
 mainly  on  the  works  side  and  the  estimated
 expenditure  is  Re  6.72  lakhs  for  I970-7I,
 Rs.  l0  lakhs  for  I97L-72  and  Res,  W  lakhs
 for  1972-73,  It  is  also  proposed  to  improve
 the  instrumentation  facilities  during  the  com-
 ing  years  by  installing  various  n=w  sophisti-
 cuted  instruments.  A  proposal  to  augment
 the  existing  staff  is  under  consideration.  It
 would  be  premature  to  give  details  in  this
 regard.

 {c)  At  this  point  of  time,  the  posts  of
 three  Junior  Scientific  Assistants.  one  Assis-
 tant  Foreman,  two  Clerks  and  16  industrial
 Posts  are  Iving  vacant  due  to  normal  wast-
 ages.  Action  has  been  initia‘ed  to  fill  up
 these  posts,  but  as  prescribed  procedures
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 have  to  be  followed  in  this  regard,  some
 delay  is  inevitable.

 Appointment  of  Judge  Advocate  General/
 Chief  Legal  Adviser  of  the  Army

 and  Air  Force

 3455  SHRI  YOGENDRA  SHARMA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  persons  with  qualifications
 equivalent  to  that  of  a  High  Court  Judge
 are  appointed  to  the  post  of  the  Judge
 Advocate  General/Chief  Legal  Adviser  of
 the  Army  and  the  Air  Force  in  acvcordance
 with  the  statutory  provisions  laid  down  in
 the  Navy  Act,  957  ;  and

 ib)  if  so,  whether  the  persons  appointed
 to  the  above  posts  have  the  prescribed
 judicial  qualifications  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  a)  and  (b).
 The  provisions  of  the  Navy  Act,  1957,  are
 not  applicable  to  appointments  as  JAG
 Army  and  JAG  Air  Force.  The  persons
 holding  the  posts  of  JAG  Army  and  JAG
 Air  Force  have  the  qualifications  prescribed
 for  the  posts.

 Export  Trade

 3450,  SHRI  K.  M.  ABRAHAM  :
 SHRI  SATYA  NARAIN

 SINGH  :
 SHRI  VISWANATHA

 MENON  :
 SHRI  A.  K.  GOPALAN  :
 SHRI  SITARAM  KESRI:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  the  export  targets  of  1969-70,
 are  likely  to  te  fulfilled  :

 (b)  if  not,  the  expected  shortfall  in  the
 target  of  exports  and  the  reasons  for  this
 shortfall  ;  and

 ic)  the  total  amount  spent  on  various
 export  promotion  schemes  during  =  the
 year  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORFIGN  TRADE  (SHRI
 RAM  SEWAK::  (a)  It  is  not  possible  at
 this  stage  to  say  fo  what  extent  the  export
 targets  for  1969-70  may  be  fulfilled.
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 (b)  Does  not  arise,
 (०)  The  total  amout  spent  so  far  from

 the  Market  Development  Fund,  on  various
 export  promotion  schemes  for  the  period
 1-4-1969  to  (282-1970,  amounts  of  Rs.  4097.0  4
 lakhs,

 Indo-Nepal  Talks  on  Tibet

 3457.  SHRI  5.  Y.  KRISHNAN  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  there  has  been  any  talk
 between  the  officials  of  india  and  Nepal
 regarding  Tibet  in  New  Dell  on  the  4th
 September,  969  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  No,
 Sir.

 (b}  Does  not  arise.

 Hindus  Fleeing  from  East  Pakistan

 458,  SHRIG.  ४.  KRISHNAN:
 SHRI.  OM  PRAKASH  TYAGI  :

 Will  the  Minster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  ;

 (a)  whether  a  number  of  Hindus  coming
 from  East  Pakistan,  are  afraid  of  the  acti-
 vities  of  the  two  ‘Jamaiats’.  i.¢,  ‘Jamaiate
 Islam’  and  ‘Nizame  Islam’  against  them,  to
 win  the  Elections  ;

 ib)  if  By  the  number  of  Hindus  who
 have  come  to  India  ;  and

 (c)  the  proposals  before  Government
 regurding  smooth  living  of  Hindus  in  East
 Pakistan  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  EXTFERNAI.  AFFAIRS
 (SHRI  SURENDRA  PAT.  SINGIN):  (at
 and  (b).  It  is  reported  that  som:  political
 parties  in  Pakistan,  including  Jamat-e-Istami,
 have  been  making  sinister  insinuations
 questioning  =the  =  miniority§  community's
 loyalty  to  Pakistan,  as  a  part  of  their
 electioneering  compuign  which  began  alter
 Ist  January,  970,  According  to  information
 available  so  far,  3559  persons  migrated  to
 India  from  Eas:  Pakistan  during  the  months
 of  Octcber  Nevember  and  December,  t¢"
 Figures  relating  to  the  current  sear  aro:  t
 yet  available,  —
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 (c)  Government  have  repeatedly  drawn
 the  attention  of  the  Pakistan  Government
 towards  its  obligations  to  the  minorities.

 Export  of  Roses  through  5.  T.  C.

 3459,  SHRIS.  R.  DAMANI  :  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  S.T.  C.  has
 started  export  of  Indian  roses  on  a  commer-
 cial  basis  ;

 (b)  if  50,  the  quantity  and  value  of
 the  exports  consignment-wise  during  the
 year  ;

 (९)  the  countries  in  which  permanent
 markets  are  visualised  ;  and

 (dy  the  yearly  anticipated  turnover  and
 the  agency  through  which  export  of
 quality  roses  will  be  obtained  in  India  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  No,  Sir.  The  State
 Trading  Corporation  has  sent  only  trial
 consigninents  of  roses  on  an  experimental
 basis,

 (b)  Does  not  arise.
 (c)  The  Corporation  expects  to  market

 roses  in  West  European  countries.
 (७)  About  30,000  roses  in  970-,I.

 roses  will
 India.

 The
 be  obtained  from  nurseries  in

 Atomic  Reactor  at  Kalpakkam

 34L0,  SHRIMATI  ILA  PALCHOL-
 DHURI:  Will  the  PRIME  MINISTER
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Atomic
 Reactor,  under  construction,  al  Kalpokkam
 is  going  to  be  an  all-Indian  project  in  skill
 and  material  ;  and

 (b)  if  so,  its  capacity,  cost,  and  the
 time  by  which  it  is  likely  to  be  completed  7

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLANN-
 ING  (SHRIMAT]  INDIRA  GANDHI):
 (a)  ‘he  consirucuiwn  is  beng  done  entuely
 by  Indian  engineers.  ihe  imported  compo-
 nent  of  the  first  unit  is  estimated  to  be
 22%.

 (०)  The  first  unit  of  200  MWe  has  been
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 sanctioned  at  a  cost  of  Rs.  6L7R  crores  and
 is  expected  to  be  commissioned  by  the  end
 of  ‘1974,

 India’s  Image  in  European  Countries

 3461.  SHRI  C.  MUTHUSAMI  :
 SHRI  R.  K.  AMIN:
 SHRI  A.  DIPA  :
 SHRI  D.  AMAT  :
 SHRI  N.  K.  SOMAMI  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  of  India  in  the
 recent  past  has  received  disturbing  reports
 about  India’s  in:age  going  down  in  several
 European  countries  ;  and

 (b)  if  so,  details  thereof  and  reaction  of
 the  Government  in  this  regard  ?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  EXTFERNAI.
 (SHRI  SURENDRA  PAL
 No,  Sir.

 (b)  Does  not  arise.

 IN  THE
 AFFAIRS

 SINGH)  :  (a)

 Rehabilitation  of  Released  Emergency
 Commissioned  Officers

 4462,  SHRI  SURAJ  BHAR  :
 SHRI  KANWAR  LAL

 GUPTA  :
 SHRI  SHARDA  NAND  :

 Will  the  Minister  of  DEFENCE  be
 Pleased  to  state  :

 (a)  the  number  of  Emergency  Com-
 missioned  Officers  who  have  been  absorbed
 in  Central  Industrial  Security  Force,  Railway
 Protection  Fone,  Terrierial  Army,  Border
 Security  Force,  N.C.  C.  ete.  ;

 (b)  the  concessions  given  by  the  Govern-
 Ment  to  these  released  officers  for  starting
 small-scale  industries  ;

 (c)  whether  Government  have  made  any
 reservation  for  these  officers  in  the  recruit-
 Ment  in  public  undertakings  wod  in  the
 Police  Force  ;  and

 (d)  the  tresh  concessions  which  Govern-
 ment  propose  tw  give  to  these  officers  for
 props  rehabilitation  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  Up-to-
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 date  information  it  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 (b)  to  (d),  The  State  Governments
 have  been  requested  to  extend  all  facilities
 including  finance  technical  know-how,  raw
 materials,  etc.,  to  released  emergency  com-
 missioned  officers  in  their  efforis  to  organise
 and  own  cooperatives  in  the  industrial  sector,
 An  officer  on  Speci.|  duty  has  been  appoin-
 ted  in  the  Directorate  General  Resettlement
 who  provides  information  and  guidance
 about  source  and  facilities  for  starting  small-
 scale  industries  and  also  helps  the  realised
 officers  in  the  preparation/starting  of  small-
 scale  industries  schemes.

 Public  Sector  Undertakings  have  been
 approached  to  reserve  certain  percentage  of
 vacancies  in  thir  officers  cadre  for  absorption
 of  the  ECOs,  keeping  in  view  the  reservations
 in  Class  |  and  Class  If  posts  in  Government
 Departments.  They  have  also  been  reques-
 ted  that  while  so  absorbing  them,  some
 relaxation  should  be  given  in  regard  to  age
 of  entry,  educational  qualifications  and  other
 requirements,  in  consideration  for  the  service
 rendered  by  them  in  the  Defence  Forces.
 Public  Sector  Undertakings  are,  however,
 autonomous  bodies  and  it  is  in  their  discre-
 tion  to  reserve  vacancies  for  released  -ECOs
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 and  to  grant  them  appropriate  service
 concessions  after  their  absorption  in  the
 Undertakings.

 Reservation.  -  30%,  has  been  made  in
 Indian  Police  Service,  recruitment  to  which
 is  made  on  the  basis  of  competitive  examina-
 tion  conducted  by  the  Union  Public  Service
 Commission.  Large  number  of  ECOs  have
 also  been  absorbed  in  the  Central  Polce
 Forces  ys:  Border  Security  Force,  Central
 Reserve  Police,  cic  without  there  being  anv
 reservation  for  them  in  these  Forces,  Simi-
 larly  a  number  of  State  Governments  have
 also  made  reservations  for  recruitment  to
 their  Police  Force  in  favour  of  the  released
 ECOs.

 A  proposal  to  grant  loars  to  ECOs
 who  seek  such  assistance  for  undergoing
 professional  training,  management  training
 or  higher  educationa!  studies  within  the
 country,  from  the  Central  Special  Fund  for
 Reconstruction  and  Rehabilitetion  of  Ex-
 servicemen  is  under  consideration,

 The  Coo  of  the
 Custodians  of  Public  Sector  Banks  are  being
 asked  to  consider  the  question  of  reserving
 &  percentage  of  vacancies  in  theses  Banks  for
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 tecrultment  of  ex-Emergency  Commissioned
 Officers.

 विषव  बाजार  में  कालो  मिच  को  सांग

 3463,  श्री  रघुबोर  सिह  ज्ञास्त्री  :  क्‍या
 वंदेशिक  व्यापार  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विषव  बाजार  में
 काली  मिर्च  की  मांग  बहुत  बढ़  रही  है  तथा
 काली  मिर्च  का  भ्रन्तर्राष्ट्रीय  बाजार  भारत  के
 हाथों  से  निकल  कर  भ्रन्य  देशों  के  हाथों  भें  जा
 रहा  है  ;

 (ख)  यदि  हां,  तो  इसके  ब्या  कारण  हैं;
 शर

 (ग)  काली  मिचे  का  निर्यात  बढ़ाने  तथा
 इस  सम्बन्ध  में  अ्रन्य  देशों  के  साथ  प्रतिस्पर्षा
 करने  के  लिए  सरकार  की  क्‍या  कार्यवाही  करने
 का  विचार  है  ?

 बंदेशिक  व्यापार  सत्रालय  में  उप-मंत्री  (भो
 रास  सेवक,  :  (क)  पोर  (ख).  विष्व  में  काली
 मिचे  की  मांग  दाने:  दाने:  बढ़  रही  है  पौर
 भारत  प्राय:  श्रपने  निर्याता  का  स्तर  बनाये
 हुए  है

 (ग)  काली  मित्र  की  खेती  की  पैदावार
 बढ़ाने  शर  उत्पादक  देहझ्यों  साथ  बातचीत
 करके  प्रन्तर्राष्ट्रीय  मूल्यों  को  उपयुक्त  स्तर  पर
 स्थिर  करने  के  लिए  उपाय  किये  जा  रहे  हैं  "

 बेल्जियम  द्वारा  पाकिस्तान  में  श्राण्चिक  विलली
 घर  की  स्थापना

 3464.  श्री  महाराज  सिंह  मारतों  :  क्‍या
 प्रधान  मन्त्र  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  यहापि  भारत
 झाण्विक  क्षेत्र  में  बेल्जियम  से  काफी  भागे  है
 फिर  भी  वेल्जियम  पाकिस्तान  को  एक  प्राण्विक
 बिजली  घर  को  सप्लाई  कर  रहा  है  ;  धौर

 (थ)  भारत  में  ध्राष्यिक  विजली  पर  का
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 निर्माण  करो  तथा  उसका  निर्यात  करने  के  बारे

 में  क्या  कठिनाइयां  हैं  ?

 प्रधात  मनन्‍्त्री,  जिस  मन्त्री,  ह. ६ उ  शक्ति

 मन्त्री  तथा  योजना  मन्त्री  (क्रोमतों  इंदिरा

 गांधी)  :  (क)  समाचार  पत्रों  में  प्रकाछशित
 समाचारों  के  अनुसार  बेल्जियम  की  एक  फर्म
 पाकिस्तान  को  एक  परमाणु  बिजली  घर
 सप्लाई  करेगी।

 (ख)  हमारी  पश्रपनी  ग्रावश्यकताझों  को

 पूरा  करने  के  बाद  ही  परमाणु  बिजली  घर
 निर्यात  करने  के  बारे  में  विचार  किया  जायेगा  |

 बिदेशों  में  भमारतोय  राजनयिकों  हारा  शापने

 सेवा-काल  में  रोजगार  के  लिए  बातचीत

 3465,  श्री  शिवचरणा  लाल  :  क्‍या
 -कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे

 किः
 (क)  उन  राजनयिकों  के  नाम  क्या  हैं

 जिन्होंने  969  में  अपने  कार्यकाल  में  विदेशों  में
 रोजगार  के  लिए  बातचीत  की  है  ;

 (ख)  कया  यह  सच  है  कि  वेदेशिक-कार्य
 मन्त्रालय  ने  हाल  में  इस  झावाय  का  एक  श्रादेश
 जारी  किया  है  कि  किसी  भी  राजनयिक  को  इस

 सद्देदय  से  बातचीत  नहीं  करनी  चाहिए  ;  झौर

 (ग)  यदि  हां,  तो  क्‍या  उक्त  श्रादेश  की

 एक  प्रति  सभा-पटल  पर  रखी  जायेगी  ?

 वंबेशिक-कार्य  सनन्‍्त्रालय  में  उप-मन्त्रों  (भो
 शुरेगा  पाल  सिंह) :  (क)  969  में,  एक
 राजनयिक  प्रधिकारी,  यथा  जनरल  जे०  एन०
 व्ौघरी  को,  जो  उस  समय  कनाडा  में  भारत  के

 उच्चायुक्त  थे,  भारत  सरकार  की  सेवा  से  निबृत्त
 होने  के  बाद,  कनाडा  विष्वविद्यालय  में  प्रतिथि
 प्रोफेसर  के  रूप  में  नियुक्ति  ग्रहण  करने  की

 प्रनुमति  दी  गई  थी  ।

 ख)  झौर  (ग).  966%,  भारत  सरकार
 मो गह  मन्जालय  द्वारा  सामान्य  धनुदेश  जारी

 MARCH  18,  1970

 किए  गए  ये,  जिनमें  इस  बात  की  व्यवस्था  कौ

 गई  थी  कि  सभी  सरकारी  कर्मचारियों  को

 चाहिए  कि  जब  तक वे  सेवा  में  रहें  वे  उपयुक्त
 सरकारी  प्राधिकारी  की  पूर्व  अनुमति  के  बिना

 बाशिज्यिक  नियोजन  के  सम्बन्ध  में  बातचीत
 करने  से  अपने  को  दूर  रखें।  विदेश  मन्त्रालय
 ने  इस  विषय  पर  आगे  कोई  अनुदेश  नहीं  जारी

 किए  |
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 भारत  ब्रिटेन  वार्ता  में  समध्याधप्नों  पर  चर्चा

 3467.  श्री  प्रकाशाबोर  हास्त्री :  क्‍या
 वंवेशिक-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  भारतीय  तथा
 ब्रिटिश  शिष्टमंडलो  न  हाल  ही  om  लन्दन  गे
 दोनों  देशों  के  बीच  पारस्परिक  सहयोंग  के  सम्बन्ध
 में  बिचारों  का  आदान-प्रदान  किया  था  ;

 (ख)  यदि  हां,  तो  किन  मुख्य  समस्याओं
 पर  चर्चा  की  गई  ;  और

 (ग)  दोनों  देशों  के  शिष्टमंडलों  द्वारा  किये
 गये  निर्णायों  के  बारे  में  सरकार  किस  हद  तक
 सहमत  है  ?

 वंबेशिक-कार्य  मन्न्ालय  सें  उप-सन्‍्त्री  (श्री
 सुरेन  पाल  सिह):  (क)  से  (ग).  i  माननीय
 संदस्य  का  ध्यान  अतारांकित  प्रश्न  संख्या  3508
 की  ओर  आकर्षित  करना  चाहूंगा  जिसका  उत्तर
 भी  आज  ही  दिया  जा  रहा  है।

 विदेशों  में  स्थित  वृताशासों  के  कार्यालयों  सें
 भारतीय  नेताप्नों  के  चित्रों  का  प्रवर्शन

 3468,  शी  झोम  प्रकाश  त्यागी:  कया
 बंदेशिक-कार्य  मन्त्री  यह  बताने  वी  कृपा  करेगे
 ह  :

 (क)  क्‍या  सरकार  ने  विदेशों  में  स्थित
 अपने  दृतावासों  को  अपने  कार्यालयों  F  वर्तमान
 तथा  भूतकाल  के  भारतीय  नेताओं  के  चित्रों  को
 प्रदर्शित  करने  के  बारे  में  कोई  निर्देश  जारी

 किए  हैं  ;
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 (a)  यदि  हां,  तो  उसका  व्यौरा  कया  है  ;

 (ग)  उन  नेताओं  के  नाम  क्या  हैं  जिनके
 चित्रों  के,  उक्त  निर्देशों  के  अन्तगंत,  प्रदर्शन  की

 अनुमति  सरकार  ने  दे  दी  थी  ;  और

 (घ)  यदि  कोई  निर्देश  जारी  नहीं  किये
 गये  हैं  तो  उसके  क्‍या  कारणा  हैं  ?

 वंदेशिक-कार्य  मन्‍त्रालय  में  उप-मन्त्री  (श्री
 सुरेन  पाल  सिह):  (क)  से  (ग).  अपने

 राष्ट्रीय  नेताओं  के  चित्र  लगाने  के  बारे  में
 सरकार  ने  कोई  निर्देश  जारी  नहीं  किगे  हैं।
 लेकिन  सामान्यतः  महात्मा  गांधी,  पंडित  नेहरू,
 टैगोर  जैसे  नताओं  के  तथा  राष्ट्रपति  और
 प्रधान  मनयी  के  चित्र  विदेश  स्थित  हमारे  प्रायः
 सभी  मिशनों  और  केन्द्रों  में  लगे  हुए  हैं  1

 (घ)  इस  तरह  के  निर्देश  जारी  करने  की
 कभी  जरूरत  या  मौका  नहीं  आया  है।

 इंगलेड  को  कपड़े  का  निर्यात

 3469,  थ्रो झोम  प्रकाश  त्यागी  :  क्‍या
 वंदेशिक  व्यापार  मन्ती  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  ब्रिटेन  के
 बाजार  में  अपनी  प्रशिद्धि  गवां  रहा  है  और  बहां
 भारतीय  कपदे  की  खपत  घट  गई  है  और

 हांगकांग,  जापान  तथा  पाकिस्तान  जैसे  देश
 प्रतियोगिता  में  आगे  आ  रहे  हैं  ;

 (ख)  यदि  हां,  तो  अन्य  देशों  की  तुलना
 में  भारत  इस  प्रतियोगिता  में  पीछे  क्‍यों  है  ;

 (ग)  इस  सम्बन्ध  में  कठिनाइयां  दूर  करने
 के  लिए  सरकार  क्‍या  कार्यवाही  कर  रहो  है
 अथवा  करने  का  विचार  है  ;  और

 (घ)  यदि  कोई  कार्यवाही  नहीं  की  जा  रही
 है  अथवा  करने  का  विचार  नहीं  है,  तो  उसके
 क्या  कारण  हैं  ?

 अंदेशिक  व्यापार  भन्त्रालय  में  उप-मस्त्री

 (st  राम  सेवक)  :  (क)  हालांकि  वर्ष  969
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 में  भारत  से  ब्रिटेन  को  किये  गये  सूती  व्त्रों  के
 निर्यातों  में  गिरावट  हुई  है  जिसका  कारण
 बाजार  में  मंदी  और  ब्रिटेन  सरकार  द्वारा  किये
 गये  प्रतिबन्धात्मक  उपाय  हैं,  परन्तु  यह  ठीक
 नहीं  है  कि  अन्य  देशों  की  तुलना  में  उस  बाजार
 में  भारत  के  सूती  वस्त्रों  की  प्रसद्धि  और  खपत
 घट  रहो  है  1

 (ख)  से  (घि).  ब्रिटेन  को  सूती  वस्त्रों के
 निर्यात  बनाये  रखने  और  उन्हें  बढ़ाने  के  लिए
 भरसक  प्रयत्न  किया  जा  रहा  है  1

 Visit  by  the  Chalrmam  of  MMTC  to
 Japan

 3470.  SHRI  RABI  RAY:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Chair-
 man  of  Minerals  and  Metals  Trading
 Corporation  is  scheduled  to  visit  Tokyo  on
 the  Sth  March,  I970  ;

 (b)  If  so,  the  purpose  of  this  visit  ;
 and

 (c)  the  details  thereof  ?

 THE  DEPUTY  MINISTET  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  to  (०).  The  Chairman
 of  the  Minerals  and  Metals  Trading  Corpo-
 ration  left  for  Japan  on  the  7th  March,  I970
 to  negotiate  with  the  Japanese  Stes!  Mills  (i)
 long  term  supply  of  Hailadila  ore  beyond
 1970-71,  (ii)  price  and  contract  terms  for
 supplies  during  1970-71,  (iii)  extension  of
 basic  grade  and  high  grade  contracts  beyond
 1970-71  and  (iv)  loading  rates  for  supply  of
 Daitari  ore  via  Paradeep  in  1970-71  against
 spot  contract  already  concluded

 Wagos  Deal  with  Russia

 M7l.  SHRI  RABI  RAY  :
 SHRI  ए  K.  NAYANAR  :
 SHRI  GEORGE  FERNANDES:
 SHRI  D.  N.  PATODIA:

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  “fr.
 Skachkov,  Chairman  of  the  Soviet  Siaie
 Committes  on  foreign  seonomic  relations
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 during  his  recent  visit  to  India  conveyed  to
 Government  that  the  Soviet  Premier  Kosygin
 is  keen  to  see  through  the  prop.sed  wagon
 deal  ;

 (b)  if  so,  whether  he  met  any  of  the
 Ministers  in  this  connection  ;  and

 (c)  the  follow-up  action  done  in  this
 connection  after  the  visit  of  Mr.  Skachkov
 and  the  details  thereof  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAN  SEWAK):  (a)  to  (c).  In  the  course
 of  his  courtesy  call  on  the  Minister  of
 External  Affairs,  Mr.  Skachkov  said  that
 while  Soviet  Government  was  keen  to  import
 Railway  Wagon  from  India,  further  progress
 had  not  been  made  due  to  lack  of  agreement
 on  the  question  of  price.

 Setting  np  of  Projects  for  the  Production
 of  Defence  Equipments

 3472,  SHRI  RABI  RAY:
 SHRI  HUKAM  CHAND

 KACHWAIT  :
 Will  the  Minister  of  DEFENCE  be

 Pleased  to  state  :
 (a)  whether  it  is  a  fact  that  several  new

 drojects  for  the  production  of  defence
 equipment,  within  the  country  are  under  the
 consideration  of  Government  ;  and

 (b)  if  so,  the  details  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  8)  and  (b).  Development  and
 production  of  weapons  and  other  defence
 equipment  is  a  continuously  evolving
 process,  Consequently  a  number  of  new
 Items  are  always  under  examination  and
 planni  for  producti  in  the  existing
 defence  factories  or  new  units  to  be  set  up
 for  this  purpose  Currently  the  major  new
 items  under  consideration  for  production  are
 ammunition  for  medium  calibre  guns,
 medium  field  guns,  propellants  and  other
 explosives,  armoured  fighting  vehicles,  special
 alloys  and  =  steels,  aircraft  accessories,
 electronic  equipment  and  certain  types  of
 missiles

 Talks  With  Afghan  Prime  Mintster

 4473  SHRI  RABI  RAY  :  Will  the
 Minjstes  of  EXTERNAL  AFFAIRS  be
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 pleased  to  state  :
 (a)  whether  it  isa  fact  that  the  foreign

 Secretary  in  the  External  Affairs  Ministry
 met  the  Prime  Minister  of  Afghanistan  on
 the  2I.t  February  ;

 'b)  if  so,  the  subjects  discussed  with
 Prime  Minister  of  Afghanistan  ;  and

 (c)  the  details  thereof  ?

 THE  DEPUTY  wWINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  and  (c).  The  discussions  covered
 areas  of  mutual  interest’  between  India  and
 Afghanistan  including  the  forthcoming  meet-
 ings  of  non-aligned  States  and  bilateral
 economic  relations.

 Conversion  of  Donations  to  N.  L.  F.
 Into  Foreign  Exchange

 4474,  SHRI  KAMESHWAR  SINGH  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 fa)  whether  it  is  a  fact  that  the  Govern-
 ment  have  allowed  the  National  Liberation
 Front  delegation  which  visited  India  to
 convert  the  money  which  they  received  as
 donations  here,  in  foreign  exchange  ;  and

 (b)  if  so,  the  total  amount  and  under
 which  rules  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No.  Sir.

 (b)  Does  not  arise.

 Visit  by  Representatives  of  Unconstitutional
 Parallel  Governments

 3475.  SHRI  KAMESHWAR  SINGH:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  Government's  Policy
 regarding  visit  to  India  by  delegation  of  the
 Unconstitutional  parallel  Gevernments
 formed  in  various  democratic  countries  of
 the  World  other  than  the  duly  constituted
 Governments  functioning  in  those  countries  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :
 Government  deal  only  with  delegations
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 sponsored  by  Governments  of  countries
 Tecognised  by  India.  When  a  private  or
 non-gover  {org  tion  in  India
 wishes  to  invite  a  delegation  which  is  not
 sponsored  by  the  recognised  Government  of
 that  country,  Government  consider  and
 decide  each  case  on  its  merit,  taking  into
 account  the  desirability  of  keeping  in  touch
 with  different  sections  of  publ.c  opinion  in
 the  interest  of  peace  and  cooperation.

 Appointment  of  Persons  holding  Degrees
 in  Law  in  Legs!  Departments  io

 Air  Force

 3478  SHRI  ISHAQ  SAMBHALI  :
 Will  the  Minister  of  DEFFNCF  be  pleased
 to  state  :

 (a)  the  number  of  persons  holding  law
 degices  who  have  been  appointed  in  the

 €  Legal  Departments  ‘Judge-  Advocate  Generals
 Department)  in  the  Air  Force,  Army  and
 Navy  ;  and

 (b)  whether  the  head  of  the  Legal
 Department  of  the  J,  A.  F.,  the  Chief  Legal
 Adviser  of  the  Air  Force  holds  a  Liw
 Degree  and  has  legal  Judicial  experience  of
 over  ten  years  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH);  (a)  The  number
 of  officers  appointed  in  the  legal  departments
 of  Army,  Navy  and  Air  Force  sid  holding
 law  degree  are  20,  6  and  I7  respectively.

 (b)  The  Judge  Advocate  Gencral  of  the
 Air  Force  does  not  hold  a  University  Law
 Degree  and  does  not  have  —  legal/judicial
 experience  of  over  100  years.  He,  however,
 successfully  completed  the  Judge  Advoca  c's
 course  of  0  months  duration.

 Amount  Spent  by  Central  Irrigation
 and  Power  Ministry  की  Each  State

 3479.  SHRI  NITIRAJ  SINGH
 CHAUDHARY  Will  the  Minister  of
 IRRIGATION  AND  POWER  be  pleased  to
 s‘ate  :

 (a)  the  amount,  spent  by  the  Central
 Ierigation  and  Power  Ministry  in  cach  State
 separately  since  967  ;  and

 (b)  the  amount  proposed  to  be  spent
 this  year  in  each  State  upto  3st  March,
 9707
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Earmarked  Central  assistance  in  the
 form  of  loans  for  financing  selected  major
 irrigation,  power  and  multipurpose  projects,
 Rural  Electrification  etc.,  were  given  to  the
 various  State  Governments  within  their  over-
 all  Annual  Plan  Ceilings  up  to  I968-69.  A
 statement  indicating  the  quantum  of  Central
 assistance  to  the  various  State  Governments
 during  the  two  financial  years,  ‘1967-68  and
 ‘1968-69,  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT—2925/70]

 (b)  It  has  been  decided  that  from  1989:  70
 onwards,  Central  assistance  to  State
 Governments  for  implementation  of  thelr
 Annual  Plans  would  be  in  the  form  of  block
 Joans/grants,  The  Central  assistance  to  the
 States  will  not  be  related  to  any  individual
 scheme/group  of  schemes  or  head  of  develop-
 ment  on  the  basis  of  matching  contribution.
 However,  in  order  to  ensure  that  the  priori-
 ties  for  the  ‘Plan’  are  generally  maintained
 in  the  course  of  implementation,  it  has  been
 decided  that  the  outlays  under  certain  heads
 or  sub-heads  and  for  a  few  specified  schemes
 shall  be  earmarked.  The  specified  schemes
 cover  certain  continuing  major  irrigation
 schemes  and  schemes  for  generation  and
 transmission  of  power  The  extent  to  which
 out-lays  are  earmarked  for  selected  irrigation
 and  power  schemes  for  the  year  1969-70  is
 indica:ed  in  the  statement  attached.  The
 outlays  approved  for  these  schemes  will  not
 be  divertible  to  any  other  programme/
 scheme.  The  block  loans/grants  are  being

 leased  by  the  of Fi
 This  Ministry  is  administering  only  one

 Centrally  sponsored  scheme  during  the
 Fourth  Five  Year  Plan  period.  This  isa
 power  transmission  scheme  for  the  develop-
 ment  of  inter-State  links,  The  Central
 assistance  would  be  100%.  The  allocations
 Btate-wise  for  1959-70.  are  indicated  in  the
 statement  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT—2925/70)

 Nono-Implementation  of  Narmada
 Project  in  Madhya  Pradesh

 3480.  SHRI  NITIRAJ  SINGH
 CHAUDHARY  :  Will  the  Minister  of
 IRRIGATION  AND  POWER  be  pleased  to
 state  :

 (a)  whether  in  view  of  Government
 blocking  the  implementation  of  Narmadg
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 Projects  in  Madhya  Pradesh,  Government  is
 considering  providing  some  other  means  of
 irrigation  to  Madhya  Pradesh  ;

 (b)  if  so,  details  thereof  ;  and
 (c)  if  not,  the  reasons  therefor  7
 THE  DEPUTY  MINISTER  IN  THE

 MINI‘TRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  to  (c),  The  draft  Fourth  Plan  envisaged
 an  outlay  of  Rs.  6]  crores  in  Madbya
 Pradesh  for  major  and  medium  irrigation
 schemes,  of  which  Rs.  53.56  crores  was
 intended  for  continuing  schemes,  Rs.  4  crores
 for  investigation,  research,  workshop  etc.,
 and  Rs  3.44  crores  only  for  new  schemes.
 Clearancs  to  further  projects  in  the  Narmada
 basin  will  be  considered  after  the  Tribunal
 have  given  their  decision,  In  the  meantime
 the  State  may  als»  find  resources  for  imple-
 mentation  of  new  schemes,

 Survey  of  Narbada  Valley  Project
 of  Madhya  Pradesh

 ‘3481.  SHRI  NISIRAS  SINGH
 CHAUDHARY  :  Will  the  Minister  of
 IRRIGATION  AND  POWER  be  pleased  to
 state  :

 (a)  whether  the  detailed  survey  of
 Narbada  Valley  Projects  in  Madhya  Pradesh
 would  be  undertaken  by  Central  Government;

 (b)  if  so,  when  and  the  details  of  survey
 proposed  to  be  undertaken  |  and

 tc)  if  not,  the  reasons  therefor  ?

 IN  THE
 AND

 THE  DEPUTY  MINISTER
 MINISTRY  OF  IRRIGATION
 POWER  (SHRI  SIDDHESHWAR  PRASAD}:
 (a)  te  (c).  The  planning  and  investigation
 of  irrigation  and  power  projects  are  the
 responsibility  of  the  State  Governments,

 Preliminary  investigations  were  in  the
 past  carried  out  by  the  Central  Water  and
 Power  Comnission  on  Bargi,  Punasa,
 Barwahs.  Haranphal,  Tawa,  Barna  and
 Kolar  Projects  at  the  cost  of  the  Stats
 Government.  The  State  Government  have
 since  the  past  few  yeats  been  carrying  out
 further  investigations  in  the  Narmada  and
 other  basins  with  their  own  staff.

 Selection  of  Projects  for  being  placed
 before  the  World  Bark  Team

 NITIRAJ  SINGH
 Will  the  Minister  of

 M62,  SHRI
 CHAUDHARY  :
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 IRRIGATION  AND  POWER  be  pleased  to
 State  :

 (a)  the  principles  on  which  Irrigation
 Projects  are  selected  for  bsing  placed  before
 World  Bank  Tean  to  be  financed  by  them  :
 and

 (b)  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD:
 (a  The  World  Bank  and  its  affiliate  the
 International  Development  Association
 consider  for  assistance  under  their  procedures
 priority  projects  designed  to  increase  the
 output  of  useful  goods  and  services  to  raise
 standards  of  living  of  the  borrowing  country.
 They  lend  only  for  projects  or  programmes
 which  are  of  high  poority  for  the  borrowing
 country’s  economic  devclopinent,  which  are
 economically  and  technically  sound  and
 whith  have  satisfactory  prospe:ts  of  being
 carried  cut  and  operated  successf  ally,

 Keeping  the  above  in  view,  irrigation
 Projects  which  are  already  included  in  the
 plans  and  are  वा  initial  stages  of  construction
 or  have  good  prospects  of  such  inclusion  ;
 wach  are  free  from  inter-state  water  dispures:
 and  which  have  suflicient  resources  provided
 in  the  State  Plans  for  completion  in  5  or  6
 years  of  the  engiigering  works  as  well  as  Ue
 ayacul  development  work  are  considered  tor
 posing  to  the  World  Kank.

 (b)  An  Irrigation  Reconnaissance  Mission
 of  the  World  Back  visited  [nda  in  January.
 Rehr  Hany.  969  and  wWentitied  the  following
 eight  projects  tor  possible  assistance  from
 Werld  Bank/IDA:

 T,  Mahi-Kadana  Irrigation  \Gujarat)
 Tawa  Irrigation  (Madhva  Pra  esh)
 Krishna-Godavari  De'ta  Flood
 Cente)  (Andhra  Pradesh

 i  Gsdavari  Barrage  (Andhra  Pradesh}

 ट
 RD

 5  Upper  Krishna  (Mvsore}
 Jayakwadi  State  J  (Maharashtra)

 is  Cauvery  Delta  (Tamil  Nadu)
 8,  Pochampad  (Andhra  Pradesh)

 Our  of  these  Projects,  a  credit  of  है  35
 Million  has  been  granted  by  the  |  DLA.  on
 Febiua:y  cm  490  for  the  Mauahi-Kadana
 Project.  The  other  Projects  are  still  under
 pre-appraisel/Appraisa!  stage.
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 भ्राण्विक  भारत  (न्यूक्लियर  इंडिया)  के  हिन्दी
 संस्करण  का  प्रकाशन

 3483,  श्री  बंश  नारायश  सिह  :
 श्री  राम  स्वरूप  विद्यार्थी  :

 क्या  प्रधान  मन्त्री  !४  दिसम्बर,  1968
 के  अतारांकित  प्रइन  संख्या  4982  क्के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  “न्यूक्लियर  इंडिया”  का  हिन्दी
 संस्करणा  प्रकाशित  करन  में  क्‍या  कठिनाइयां
 हैं;

 (ख)  क्या  सरकार  का  बिचार  अंग्रेजी
 सस्करणा  में  प्रयुक्त  अंग्रेजी  तथा  अन्‍्तर्राप्ट्रीय
 शब्दावली  को  उसके  मूल  रूप  में  बताये  रख
 कर  “नगूक्लियर  इंडिया'  को  फिलहाल  देवनागरी
 लिपि  में  प्रकाशित  करन  का  है  ;  और

 (ग)  यदि  हां,  तो  ऐसा  कब  तक  चय  जाने
 की  सम्भावना  है  और  यदि  नहीं,  तो  उसके
 क्या  कारणा  है  !

 प्रधान  मन्त्री,  वित्त  मन्त्री,  शश  शक्ति
 मन्त्री  तथा  योजना  सन्त्रो  (श्रीमतों  इंदिरा
 गांधी)  :  (क)  न्यूक्लियर  इंडिया  में  उच्च-
 वैज्ञानिक  तथा  तकनीकी  विषयों  पर  लेख
 प्रकाशित  किये  जाते  हैं  ।

 (ख)  जी,  नहीं  t

 (ग)  प्रइन  ही  नहीं  उठता  ।

 उत्तर  प्रवेश  में  बिजलों  का  प्रति  व्यक्ति  उपयोग

 3484,  श्री  बंडा  नारायण  सिंह  :
 श्री  राम  स्वरूप  विद्यार्थो  :

 क्‍या  सिंचाई  तथा  विद्युत  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  965-66  के

 आंकड़ों  के  अनुसार  उत्तर  प्रदेश  से  प्रति  व्यक्ति
 30  किलोवाट  बिजली  का  वापिक  उपयोग  होता
 है  जबकि  राष्ट्र  में  प्रति  व्यक्ति  उपयोग  औसतन
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 6l  किलोवाट  होता  है  और  मद्रास  में  89
 किलोवाट  होता  है  ;  और

 (ख)  यदि  हां,  तो  क्‍या  इस  शषेतीय
 असंतुलन  को  दूर  करने  के  लिए  चौथी  पंचवर्षीय
 याजना  में  उत्तर  प्रदेश  को  अतिरिबत  सहायता
 देने  का  कोई  प्रस्ताव  है  ?

 सिंचाई  तथा  विद्युत  मन्त्रालय  में  उप-मंत्री
 (श्री  सिद्धेश्वर  प्रसाद)  :  (क)  जी,  हां।  965-
 06  के  दौरान  उत्तर  प्रदेश  म॑  बिजलों  की
 प्रतिब्यक्ति  खतत  30  यूनिट  थी  जबकि  तमिल-
 नाडु  में  यह  ४9  यूनिट  थी  और  अखिल  भारतीय
 औसत  Ol  यूनिट  थी  ।

 (4)  योजना  आयोग,  इस  समय  चौथी
 पंचवर्षीय  योजना  के  दोरात  बिजली  बिकास
 पर  होने  वाल  परिव्यय  को  अन्तिम  रूप  दे  रहा
 है।  बहरहाल,  यह  आशा  की  जाती  है  कि  उत्तर
 प्रदेश  भ  चोथी  योजना  के  ह.  तबा  बिजली  की
 प्रतिब्यक्ति  खपत  लगभग  90  यूनिट  हो
 जायगी  |

 उत्तर  प्रवेश  'प्रथवा  हरियाणा  में  एक  श्ाशाविक
 संयंत्र  को  स्थापना

 3485,  श्री  बंद  नारायण  सिंह  :
 श्री  रास  स्वरूप  विद्यार्थी  :

 क्या  प्रधान  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  सरकार
 ने  गत  17-18  वर्षों  में  विद्युत  जनन  संयंत्रों  में
 373  करोड़  रुपये  ग्य  किये  हैं  लेकिन  उत्तर
 प्रदेश  तथा  हरियांणा  में  एक  भी  संयंत्र  स्थापित
 नहीं  किया  गया  है  ;

 ख)  क्‍या  यह  भी  सच  है  कि  अणु  शाक्ति
 आयोग  ने  उत्तर  प्रदेश  में  000  मेगावाट  का

 अणुधक्ति  केन्द्र  स्थापित  करने  के  बारे  में  सिफा-
 श्शिकीयथी;

 (ग)  क्‍या  सरकार  का  विचार  उत्तर  प्रदेश
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 में  किसी  उपयुक्त  स्थान  पर  एक  अणा-श्षक्ति  केन्द्र
 स्थापित  करने  का  है  ;  और

 (घ)  यदि  हां,  तो  तत्सम्बन्धी  कार्य  कब
 तक  हाथ  में  लिये  जाने  की  सम्भावना  है  ;  और
 यदि  नहीं,  तो  इसके  कारण  हैं  ?

 प्रधान  मम्त्री,  वित्त  मन्त्री,  शश  शक्ति
 मन्त्री  तथा  योजना  मन्त्रो  (श्रीमती  इंविरा
 गांधी)  :  (क)  केन्द्रीय  सरकार  ने  पहली  पंच-
 वर्षीय  योजना  से  लेकर  अब  तक  बिजली  का
 उत्पादन  करने  के  लिए  290.23  करोड़  रुपये
 व्यय  किये  हैं।  बदर॒पुर  बिजलीघर,  जिसके
 निर्माण  पर  249  करोड़  रुपये  व्यय  होंगे,  से
 उत्तरी  बिजली  क्षेत्र  जिसमें  उत्तर  प्रदेश  तथा
 हरियाणा  शामिल  है  बिजली  सप्लाई  की
 जायेगी  ।

 इस  अवधि  के  दौरान  उत्तर  प्रदेश  तथा
 हरियाना  राज्यों  द्वारा  राज्य  की  योजना  के  एक
 भाग  के  रूप  में  लगाये  गये  परम्परागत  हाइड्रो
 तथा  थर्मल  बिजलीघरों,  जिनके  लिए  केन्द्र  द्वारा

 सहायता  दी  गई  थी,  की  स्थापित  क्षमता  क्रमशः
 I28  मेगावाट  तथा  490  मेगावाट  थी  |

 (ख)  से  (घ).  परमाणु  ऊर्जा  आयोग  द्वारा

 नियुक्त  किये  गये  एक  कार्यकारी  वर्ग  के
 प्रारम्भिक  अध्ययनों  से  पता  चला  है  कि  पश्चिचमी
 उत्तर  प्रदेश  का  क्षेत्र  उन  क्षेत्रों  में  से  एक  है
 जहां  बड़े  आकार  के  परमाणु  बिजलीघरों  के
 शुद-गिद॑  कृषि  उद्योग  समूह  की  स्थापना  की  जा
 सकती  है।  ऐसा  उद्योग  समूह  स्थापित  करने

 अथवा  उत्तरी  बिजली  क्षेत्र  में  एक  नया  परमाणु
 बिजलीघर  लगाने  के  बारे  में  निर्णय  उपरोक्त

 बर्ग  द्वारा  व्यापक  रूप  से  किये  जा  रहे  अध्ययनों
 के  परिणामों  तथा  उपलब्ध  साधनों  पर  निर्भर
 करता  है  |

 बृतावासों  सें  सरकारी  कामकाज  के  लिए  हिन्दी
 का  प्रयोग

 3486.  श्री  मोलह  प्रसाद  :  क्या  बंदेशिक-
 कार्य  मंत्री  30  अप्रैल,  969  के  अतारांकित
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 प्रदन  संख्या  428  के  उत्तर  के  संबंध  में  यह
 बताने  की  कृपा  करेंगे  कि  क्‍या  सरकार  का
 विचार  सभी  भारतीय  राजनयिक  मिछनों  को
 अपने  सरकारी  कार्य  में  हिन्दी  का  प्रयोग  करने
 के  बारे  में  आदेश  जारी  करने  का  है  ?

 वंदेशिक-कार्य  मन्त्रालय  में  उप-मन्त्री  (श्री
 सुरेखपाल  सिंह)  :  इस  स्थिति  भे  सारा  काम-
 काज  हिन्दी  में  ही करना  तो  सम्भव  नहीं  है,
 लेकिन  विदेश-स्थित  मिशनों  को  अनुदेश  जारी
 कर  दिए  हैं  कि  जहां  तक  व्यवहार्य  हों  हिन्दी  का
 प्रयोग  करें,  जैसे  हिन्दी  पत्रों  का  उत्तर  हिन्दी  में
 दें,  निमंत्रण  पत्र  और  संदेश  हिन्दी  में  दें  और
 अगर  जरूरत  हो  तो  इसके  लिए  स्थानीय  भाषा
 का  भी  प्रयोग  किया  जाये,  नाम-पट्ट  और
 साइनबोड्ड  हिन्दी  में  बनवायें  अपने  अधिकारियों
 को  यह  भी  हिदायत  दे  दी  गई  है  कि  वे  आपस
 में  बातचीत  करते  समय  हिंदी  में  ही  बोलें  और
 कहीं  सम्भव  हो  विदेशी  व्यक्तियों  के  साथ  भी

 हिंदी  म॑  बात  करें  |

 बिजलो  की  प्रति  यूनिट  उत्पादन  लागत

 3487.  श्री  मोलहू  प्रसाद :  क्या  सिचाई
 तथा  विद्युत  मंत्री  यह  वतान  की  कृपा  करेंगे

 हि  (क)  देश  में  विभिन्न  बिजली  उत्पादक

 एककाो  मे  बिजली  की  प्रति  यूनिट  उत्पादन
 लागत  कितनी  आती  है  ;

 (ख)  इनमें  से  प्रत्येक  एकक  से  कृषि  प्रयोजनों
 झौद्योगिक  प्रथोजनों  तथा  घरेलू  प्रयोग  के  लिये
 बिजली  किन  दरों  पर  सप्लाई  की  जाती  है;  और

 (ग)  लागत  से  कम  दरों  पर  बिजली  क्‍यों
 सप्लाई  की  जा  रही  है  ?

 सिचाई  तथा  विद्युत  मन्त्रालय  में  उप-मन्त्री

 शी  सिद्धेघवर  प्रसाद)  :  (क)  विभिन्‍न  राज्यों
 में  1968-69  के  दौंरान  विद्युत  उत्पादन  की
 आऔसत  लागत  का  एक  विवरणा  सभा  पटल  पर
 रखा  जाता  है  ny  [  ग्रन्धालय  में  रक्ष  दिया  गया  1
 देक्षिये  संख्या  LT—2926/70]
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 (@)  विभिन्‍न  राज्यों  में  विभिन्‍न  उद्देश्यों
 के  लिए  बिजली  की  सप्लाई  की  औसत  का  एक
 विवरण  सभा  पटल  पर  जाता  है  |  |  प्रस्थालय  में
 रख  दिया  गया।  बेखिये  संख्या  LT—2926/
 70  ]

 (ग)  कुछ  विद्युत-धातुकर्मीय,  रासायनिक
 उर्वरक  तथा  अन्य  उद्योगों  को  बिजली  की
 सप्लाई  निम्न  दरों  पर  की  जा  रही  है
 जिसका  मुख्य  कारणा  यह  है  कि  इन  उद्योगों  में
 बिजली  का  अत्यन्त  गहन  प्रयोग  होता  है  |

 ज्यायंट  साईफर  ब्यूरो  में  तकनोकी  सहायकों
 की  श्र  णी-2  के  पदों  पर  पदोन्नति

 ‘3488.  श्री  मौलहू  प्रसाव  :  क्‍या  प्रतिरक्षा
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  909  में

 ज्वाइंट  साइफर  ब्यूरों  i  तकनीकी  सहायकों  की

 श्रेणी-2  के  राजपत्रित  पदों  पर  पदोन्नति  करने
 करने  के  लिये  एक  तालिका  बनाई  गई  थी  ;

 (ख)  यदि  हां,  तो  अनुसूचित  जातियों  तथा

 अनुसूचित  आदिम  जातियों  के  उन  कमंचारियों
 की  संख्या  कितनी  है  जिनको  उक्त  तालिका  में  से
 पदोन्नति  किया  गया  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  969
 बनाई  गई  तालिका  में  से  वर्ष  1970  में  भी  कुछ
 व्यक्तितों  को  पदोन्‍नति  किये  जाने  का  प्रस्ताव

 है  ;  और

 (घ)  यदि  हां,  तो  इसके  क्‍या  कारणा  हैं
 और  वर्ष  1970  के  लिए  नई  तालिका  न  बनाये
 जाने  के  क्‍या  कारण  हैं  ?

 प्रतिरक्षा  मन्त्रालय  में  उप-भन्त्रो  शनी
 Wo  To  कृष्णा)  :  (क)  जी  हां  1

 (ख)  तीन  अनुसूचित  जाति  कमंचारियों
 को  पदोन्‍नत  किया  गया  है।  कोई  अनुसूचित
 बर्ग  जायंट  साईफर  ब्यूरों  में  तकनीकी  सहायक-
 जी०  डी०  आर०  तथा  डी०  के  तौर  नर  काम

 पर  नहीं  स्रगाया  गया  |
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 (a)  और  (घ).  पेनल  एक  वर्ष  तक  या
 समाप्त  हो  जाय  तो  उससे  पहले  तक  जारी
 रहते  हैं।  यदि  पहले  समाप्त  न  हो  जाए  तो
 11-7-1969  को  बताए  गए  पैनलों  से  L0-7-
 I970  तक  पनोन्‍नतियां  की  जायेंगी।  वर्तमान

 पेनल  समाप्त  हो  जाने  के  पश्चात्‌  नए  पैनल
 बनाए  जायेंगे  ny

 भ्रफ्रीका  में  एशियाई  व्यापार  का  प्रफ्रीकोकररण
 करने  सम्बन्धी  राष्ट्रसंडलीय  समिति

 3489.  श्री  सोलहु  प्रसाद:  क्‍या  बंवेशिक-
 कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राष्ड्रमंडलीय
 देशों  के  प्रतिनिधियों  ने  967  में  राष्ट्रमंडलीय
 प्रधान  मन्त्रियों  के  सम्मेलन  में  पूर्वी  अफ्रीका  के
 देशों  में  व्यापार  सेवा  का  अफ्रीकीकरण  करने
 की  नीति  के  कारण  एशियाइयों  द्वारा  उठाई
 गई  कठिनाइयों  का  हल  खोजने  के  लिए  एक
 अनौ  पचारिक  बातचीत  की  थी  और  राष्ट्रमंडल
 सचिवालय  में  एक  समिति  का  गठन  किया  था  ;
 और

 (ख)  यदि  हां,  तो  क्या  भारत  सरकार  ने
 उक्त  समिति  का  प्रतिवेदन  प्राप्त  कर  लियां  है
 और  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है  तथा  इस
 सम्बन्ध  में  सरकार  की  क्या  प्रतिक्रिया  है  ?

 वेदेशिक-कार्य  सन्त्रालय  सें  उप-मम्त्री  (भी
 सुरेशपाल  सिंह) :  (क)  और  (ख).  माननीय
 सदस्य  सम्भवत:  उस  अनौपचारिक  बातचीत  का
 उल्लेख  कर  रहे  हैं  जो  राष्ट्रमंडल  देशों  के  बीच
 प्रश्जन  की  कतिपय  समस्याओं  के  बारे  में  गत
 969  %  राष्ट्रमंडल  प्रधान  मन्त्री  सम्मेलन  के

 बाहर  कुछ  राष्ट्रमंडल  देशों  में  हुई  थी  ।  राष्ट्र-
 मंडल  सचिवालय  के  महासचिव  से  निवेदन  किया
 गया  था  कि  वे  इस  प्रदन  के  कतिपय  पहलुप्ों  की
 जांच  करें  -  महासचिव  की  रिपोर्ट  की  प्रतीक्षा
 है।
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 Tmports  of  Raw  Materials

 449°.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  the  value  of  imports  of  raw  cotton,
 jute,  raw  wool,  hides  and  skins  and  crude
 oil,  year-wise  from  1907-08,  १0  969-70  ;

 (b)  whether  Government  will  consider
 the  desirabil:ty  to  import  these  essen'ial  raw
 materials  through  Public  Sector  Under-
 takings  like  State  Trading  Corporation  ;  and

 (c)  if  not.  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORFIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  Statement:  eiving  the
 value  of  imports  of  raw  cotton,  jute,  raw
 wool,  hides  and  skins  and  crude  cil  ete  is
 attached.

 (b)  and  fc)  ॥  is  the  policy  of  the
 Government  to  extend  progressively  the
 scope  of  ectiviies  of  the  State  Trading
 agencies  in  the  import  trade.  In  accordance
 with  this  policy,  import  ef  a  number  of
 commodities  has  been  canalised  through
 $.T.C,  and  MM.T.C  Such  canalisation  is
 proposed  to  be  extended  im  future  to  such
 new  items  85  are  found  suitable  for  state
 trading.

 Statement

 Statement  showing  Value  of  import  of
 raw  Cotton,  jute,  raw  ‘ool,  hides  and  skins,
 undressec,  and  petroleum  crude  and  partly
 refined  during  107-68  to  1969.70  (upto
 Nov.,  69)

 (Value  in  Lakhs  of  Rs.)

 MARCH  If,  3970

 S.  No.  Description  1967-68  ‘1968-69  1969-70
 (upto  Nov.)

 J.  Raw  Cotton.  8301  9018  =  S755
 2.  Jute  (incl.  bimli  482  646  504

 patam  jute  and
 mesta).

 3.  Raw  Wool.  27  |  437
 4.  Hides  and  skins  =  FET  74  14

 (incl.  fur  skins)
 undressed.

 5.  Petroleum  crude  5973
 and  partly  refined
 for  further  refin-
 ing  (oxcl,  natural

 gasoline),
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 Defence  Orders  Placed  on  Engineering
 Indusiry

 3491,  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  the  vaiue  Of  defence  orders  placed
 with  the  engineering  industry,  large-scale  and
 small  scale,  separately,  slate-wise  and  year-
 wise  from  |  6T-68-  to  1969-70  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  Exept  for
 purchases  made  on  Government  to  Govern-
 ment  basis,  purchases  «f  stores  for  mecting
 the  Delence  needs  are  made  by  and  large
 through  the  Central  Procurement  Agency
 viz,  the  DGS  and  DP.  A  statemen'  is
 attached  indicating  the  value  of  the  orders
 placed  by  the  BGs.  ane’  Do  with  the
 enginecting  industry  for  meetin,  the  Defence
 needs  during  I6K-69  am!  T6470)  cuple
 December,  09)  clissitied  by  source  of
 tanufactine  and  =  Statewise  lociwnon  of
 supplier  Similar  statisuies  have  net  been
 maintained  by  the  DiGis.  and  DD  prior  to
 L962-69,

 Informeaton  regarding  orders  placed  by
 the  Deparment  of  Defence  Supplics  is  being
 collected  and  a  statement  will  be  laid  on  ihe
 table  of  the  House.  (Placed  in  Library  See
 No.  LT--  2917/70)

 Balance  of  Trade  With  US  A.  and
 Federal  Republic  of  Germany

 3492.  SHRI  JYOTIRMOY
 Will  the  Minister  of  FOREIGN
 pleased  to  state  :

 (a)  the  balance  of  trade  with  the  U.S.A.
 and  Federal  Republic  of  Germany,  year-wise,
 from  1967-68  to  1969-0,  ;

 (b)  causes  for  the  adverse  balance  of
 trade,  if  any,  with  them  |  and

 (cy)  whether  itis  #  fact  that  compara-
 tively  high  prices  charged  by  these  two
 countries  for  the  goods  and  services  they
 export  are  some  of  the  main  causes  for
 adverse  balances  of  trade  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  A  _  statement  is
 attached.

 (b)  and  (c).  The  adverse  trade  balance
 with  these  countries  is  duc  to  the  larger

 BASL  :
 TRADE  be
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 volume  of  imports  from  these  countries  rela-
 tive  to  Indian  exports  to  these  countries,  espe-
 cially  lacge  imports  of  food  grains  and  other
 agricultural  products  from  U.S.A.  under
 P.L.  480  and  import  ¢f  machinery  under
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 various  aid  programmes  from  both  the
 countries  It  is  not  the  price  factor  but  the
 volume  of  imports  which  is  the  major  cause
 of  the  adverse  Indian  trade  balance  with
 these  countries,

 Statement
 (Value  in  Rs,  crores)

 Federal  Republic  of  Germany

 Imports  Balance  of  Trade  Exports  Imports  Balance  of  Trade

 USA.

 Exports

 (1967-8  207  43  776.64  (—-)  569.2]
 I968.69  234.27  575.06  t-)  34०.79
 99°9.79  PAL  |  2st  (—)  267.99
 (Upto  Nov  6०)

 20.25  42.84  —  (—)  24.33
 26.50  99.74  (—)  93.24
 I8.67  5.74  ()  33.07

 Progress  of  Hirsmala  Project  In  Mysore

 3473.
 Minister  of  IRRIGATION
 be  pleased  to  state  :

 SHRIN.  SHIVAPPA  :  Will  the
 AND  POWER

 (a)  the  progress  of  Hirenala  Project  in
 Bailoongal  Taluk  of  Belgaum  Distriet  in
 Mysore  State  |  ind

 (b)  the  extent  ol  iigation  envisaged  ans
 the  estimate  of  amount  so  far  involved  and
 the  aniount  required  for  its  completion  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  QF  IRRIGATION  AND
 Po  WER  (SHRI  SIDDHESHWAR  PRASAD):

 tae  and  (ty,  The  Harinala  Project  ts
 estimated  to  cost  Rs,  65.05  lakhs  and
 enviseees  rrigation  of  L0,750  acres

 The  State  Government  have  reported
 that  an  sxpenditure  of  Rs.  7.07  lakhs  was
 incurred  tll  £968.69  on  preliminary  works
 like  appreach  roads  and  buildings.  As  actual
 work  on  the  project  liad  not  been  begun,
 and  in  view  of  paucity  of  funds,  the  State
 Government  have  deferred  the  construction
 of  the  project  and  propose  to  teke  it  up
 when  (he  finances  of  the  State  improve.

 Increase  io  Kerula  State  Plan  Ontlay

 (3494,  SHRI  ६.  K.  NAYANAR  :  Will
 the  PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  Government  will  increase
 the  money  «located  tor  Kerala  State  from
 Rs  257  crores  which  was  previously  accepted
 by  the  Planning  Commission  in  the  light  of
 the  Central  Government’s  decision  to

 increase  more  than  one  thousand  crores  in
 the  central  sector  ;  and

 (b)  if  not,  reasons  thereof  7
 THE  PRIME  MINISTER,  MINISTER

 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI):
 (a)  and  (b).  The  Plan  allocation  for  States
 (including  Kerala)  will  be  finalized  after  the
 discussion  by  the  National  Development
 Council  whick  is  expected  to  meet  shortly.

 Expenditure  Incurred  on  P.M's  Tours
 in  LAF  Manes

 3496  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  refer  to  the  reply  given  to  Unostarred
 Question  No.  429  on  the  [9th  November,
 969  and  state  :

 (a)  whether  the  information  has  been
 collected  ;  and

 (b)  if  so,  the  details  thereol  ?
 THE  MINISTER  OF  DEFENCE  AND

 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  and  (0).
 The  information  would  soon  be  placed  on
 the  table  of  the  House  in  implementation  of
 the  assurance  given  on  ‘19-11-69  in  reply  to
 Unstarred  Question  No.  429.

 Letter  Written  by  Sbrimatl  Tarkesbwarl
 Sioba  to  the  Prime  Mlalster

 3497.  SHRI  KANWAR  LAL  GUPTA  :
 Will  the  PRIME  MINISTER  be  pleased  to
 stare  :

 (a)  whether  it  is  a  fact  that 7  stones
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 which  were  thrown  at  Shrimati  Tarkeshwari
 Sinha  during  her  recent  visit  to  Mysore  have
 been  sent  by  her  to  the  Prime  Minister  ;

 (b)  the  details  of  the  covering  letter
 written  by  her  to  the  Prime  Minister  ;

 (c)  what  is  the  reply  given  by  the  Prime
 Minister  to  Shrimati  Sinha:  and

 (d)  the  steps  taken  by  the  Government
 to  check  such  ugly  incidents  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  and  (b)  The  Prime  Minister  has  received
 neither  any  stones  nor  any  letter  from
 Shrimati  Tarkeshwari  Sinha.

 (c)  Does  not  arise.
 CH  Government  naturally  deplore  such

 incidents,  Whenever  any  such  incident  is
 brought  to  Government's  notice  they  write
 to  the  State  Government  concerncd  for
 appropriate  action.

 Trede  Agreements  with  other  Countries

 ‘M98.  SHRIR.K.  BIRLA:  Will  the
 Minister  of  FOREIGN  TRADE  be  picased
 to  state  :

 (a)  the  names  of  the  countries  with
 which  Government  have  concluded  trade
 agreements  during  the  last  three  months  ;

 (bi  the  details  thereof  ;  and
 (c)  to  what  extent  our  exports  are  likely

 to  be  boosted  as  a  tesult  of  these
 agreements  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  No  new  Trade  agree-
 ments  have  been  concluded  by  Government
 during  the  last  three  months.

 (b)  and  (c).  Do  not  arise.

 दाक्ति-खालित  करधा  उद्योग  में  संकट

 3499,  श्री  tio  wo  दीक्षित:  क्‍या
 घंवेशिक  ध्यापार  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  देषा  में  राज्यवार  कितने  छाक्ति-
 चालित  करघे  हैं  शौर  उनमें  कितने  व्यक्ति

 काम  करते  हैं  ;
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 (a)  कया  यह  सच  है  कि  इस  समय  देश
 में  शक्ति  चालित  करघा  उद्योग  बड़े  संकट  की
 स्थिति  से  गुजर  रहा  है  ;

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ;

 (घ)  क्‍या  सरकार  ने  बंकों  के  राष्ट्रीय-
 करण  के  पश्चात्‌  कोई  योजना  बनाई  है  जिसके
 अंतर्गत  इस  संकट  को  दूर  करने  की  बात  को
 ध्यान  में  रखते  हुये  बुनकर  सहकारी  समिति
 तथा  गैर-सरकारी  बुनकरों  को  ऋण  दिया  जा
 सके  ;  और

 (=)  यदि  हां,  तो  उक्त  योजना  का  ब्यौरा
 क्या  है  और  क्या  उक्त  योजना  के  श्रनुसार
 सभी  राज्यों  मं  काम  आरम्भ  कर  दिया
 गया  है  ?

 बंदेशिक  व्यापार  मंत्रालय  में  उप-मंत्री

 (श्री  रास  सेवक)  :  (क)  एक  विवरण  संलग्न
 #  जिसमें  विभिन्‍न  राज्यों  में  स्थित  शक्ति-
 चालित  करघों  की  संख्या  दी  गई  है  7  [  ग्रन्यालय
 में  रखा  गया।  वेखिये  संख्या  LT

 2928/70]  शक्ति-चालित  करघा  उद्योग  पर
 निर्भर  व्यक्तियों  की  संख्या  के  सम्बन्ध  में  ठीक
 ठीक  झांकड़े  उपलब्ध  नहीं  हैं  ।

 (ख)  जी  नहीं  1

 (ग)  प्रइन  नहीं  उठता  |

 (घ)  जी  नहीं  ।

 (ह)  प्रदन  नहीं  उठता।

 Export  of  Groundouts  and  Cotton  Seeds

 3500.  SHRI  5.  C.  DIXIT:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  ;

 (a)  whether  it  is  a  fact  that  the  export
 of  groundnut  and  cotion  seed  has  been
 declining  ;

 (b)  if  so,  the  percentage  thereof  as  also
 the  reasons  therefor  ;

 (c)  whether  it  is  also  a  fact  that  the
 decline  in  the  production  of  oil  seeds  is  one
 of  the  factors  leading  to  dectine  in  the  export
 of  oil  cakes  ;  and

 mw  PA  we
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 (d)  if'ao,  steps  being  takea  by  Govern-
 Ment  to  increase  the  production  of  oilseeds  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b’.  Exports  of
 cotton  seed  and  groundnuts  other  than  Hand
 Picked  and  Selected  variety  are  banned,
 Exports  of  Hand  Picked  and  Selected  variety
 of  groundouts  have  been  steadily  increasing.

 (c)  Yes,  Sir,
 (d)  Production  of  major  oilseeds  is  pro-

 posed  to  be  increased  to  0.5  million  tonnes
 by  the  end  of  the  IV  Plan.  This  target  is
 Proposed  to  be  achieved  by  the  adoption  of
 intensive  cultivation  measures,  increasing
 area  under  irrigation  and  increase  in  area
 under  oilseeds  cultivation.

 राज्यों  की  योजनाश्ों  के  लिये  नियत
 धनरातशि  में  वृद्धि

 3501.  श्री  जाए  वीक्षित  :  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 चठ

 (क)  क्‍या  यह  सच  है  कि  राज्यों  के  मुख्य
 मंत्रियों  तथा  योजना  ्रायोग  के  प्राधिकास्यिों
 वी  बातचीत  के  फलस्वरूप  राज्यों  की  चौथी
 पंचवर्षीय  योजनाओं  के  लिये  घनराशि  में  0
 से  5  प्रतिशत  तक  वृद्धि  किये  जाने  की
 सम्भावना  है  ;  और

 (ख)  यदि  हां,  तो  मध्य  प्रदेश  की  चौथी
 पंचवर्षीय  योजना  की  राशि  में  कितनी  वृद्धि
 की  जायेगी  |

 प्रधान  तंत्री  वित्त  मंत्रों,  श्रणु-ाक्ति  मंत्रो
 तथा  योजना  मंत्री  (श्रीमती  इंविरा  गांधी)  :
 (क)  और  (ख).  राष्ट्रीय  विकास  परिषद्‌,
 जिसकी  बैठक  शीघ्र  ही  होने  वाली  है,  द्वारा
 विचार  करने  के  वाद,  राज्यों  की  चौथी  योजना
 परिव्ययों  को  अंतिम  रूप  दिया  जायेगा  |

 Death  of  an  Indian  Official  in
 Trinidad  Embassy

 3502,  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  had  received
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 any  report  on  the  death  of  Mr.  Ramrattan
 Sharma,  a  member  of  the  staff  of  the  Indian
 High  Commission  in  Trinidad  ;

 (b)  whether  any  enquiry  was  held  into
 the  matter  ;  and

 (c)  if  so,  the  details  thereof  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  Yes,
 Sir.

 (8)  and  (c).  We  are  awaiting  the  results
 of  the  Police  enquiry  in  the  matter,
 However,  a  statement  of  facts  known  so  far
 is  placed  on  the  Table  of  the  House.

 Statement
 Shri  Ram  Rattan  Sharma,  an  Assistant

 in  the  Ministry  of  External  Affairs,  was
 transferred  to  High  Commission  of  India  in
 Tiinidad  in  October,  1969,  On  8-I-I970,
 a  telegraphic  message  was  recelved  from  the
 High  Commission  informing  the  Ministry
 that  Shri  Sharma  has  jumped  from  the  4th
 Floor  of  the  office  building  on  the  morning
 of  I7--970  and  had  expired.

 2  According  to  the  report  received
 from  the  High  Commission,  Shri  Sharma  had
 been  keeping  indifferent  health  from  the  time
 he  reached  Port  of  Spain.  He  had  been
 moody  and  depressed,  and  had  been  under
 the  treatment  of  a  Psychiatrist  since
 November  1969,  The  Psychiatrist  had  indi-
 cated  that  he  was  suffering  from  Narcolepsy
 and  Restive  depression,  However,  as  late
 as  on  the  ]5th  January  1970,  the  doctor  had
 reported  that  his  condition  was  well  under
 control,  although  his  depressive  fit  had  not
 entirely  cleared.  He  had  also  indicated  that
 Shri  Sharma  was  a  conscientious  man  and
 was  quite  capable  of  working  satisfactorily,
 as  his  illness  was  well  under  control  and
 that  the  Jong  term  outlook  was  very
 favourable.

 3.  का  mid—December  1969,  Shri
 Sharma  had  made  a  representation  to  the
 First  Secretary  expressing  his  difficulty  to
 cope  with  the  heavy  load  of  work  and  asked
 for  some  relief.  The  First  Secretary  had
 seen  to  it  that  this  was  arranged,  On  the
 morning  of  I7th  January,  which  was  a  closed
 holiday,  Shri  Sharma  had  gone  to  the  office
 for  some  work.  He  had  tried  to  open  the
 door  4th  Floor,  mistaking  it  for  the  office,
 which  is  actually  on  the  3rd  Floor.  His
 attempt  to  open  the  wrong  door  was  seon  by
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 alocal  Caretaker  who  po'nted  out  the
 mistake.  Shri  Sharma  had  then,  probably
 in  his  depressed  and  confused  state  of  mind,
 jumped  over.  He  was  immediately  rushed
 to  the  hospital  but  was  found  dead  on
 arrival.  The  post-mortem  report  indicates
 that  the  cause  of  death  was  due  to  the
 fracture  of  the  skull,  ceresral  haemmorrhage
 aod  multiple  injuries  due  to  fall  from
 height.

 4  The  Police  are  conducting  their
 formal  enquiries  and  their  report  has  not
 yet  been  received.

 Talks  with  the  Members  of  British
 Select  Committee  on  Immigration

 3503.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  immigration  curbs  in  UK.
 were  discussed  in  New  Delhi  between  the
 Members  of  British  House  of  Commons
 Select  Committee,  officials  of  the  External
 Affairs  Ministry,  Executives  in  British  High
 Coumission  and  Airline  resentatives  in  the
 month  of  January,  970  ;  and

 (b)  if  so,  the  details
 decision  arrived  at  ?

 thereof  and  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  A  British  Honse  of  Commons
 Select  Committers  on  Race  Relation:  and
 Immigration  visited  India  in  January,  1970,
 to  examine  th:  arrancements  operated  by
 the  U.K.  High  Commission  in  India  for
 grant  of  entry  certificates  and  the  allied
 appeals  procedure.  The  Committee  had
 ditcussions  with  representatives  of  the
 Government  of  Indio  and  separately  with
 Airline  representatives.  The  Committee  is  tu
 report  to  th:  Br:tish  House  of  Commons.

 Constitution  of  an  Autonomous  Atomic
 Pow:r  Authority

 3504.  SHRI  GADILINGANA  GOWD  :
 Will  the  PRIME  MINISTER  be  pleased  to
 stats  :

 (a)  whether  Government  have  considered
 to  constitute  an  autonomous  atomic  power
 authority  under  Atomic  Energy  Commission
 to  operate  and  maintain  the  Tarapur  ouclear
 power  house  as  well  as  similar  piants  which
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 are  coming  up  elsewhere
 and

 (b)  if  so,  the  details  thereof  7

 in  the  country;

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  iSHRIMATI  INDIRA  GANDHI):
 (a)  The  Atomic  Energy  Commission  has
 decided  to  constitute  am  autoaomous  atomic
 power  authority  to  operate  and  maintain  the
 Tarapur  Nuclear  Power  House  and  similar
 plants  which  may  be  s:t  up.

 (b)  Details  are  being  worked  out.

 Method  of  Detection  of  Nuclear
 Explosions

 3505.  SHRI  GADILINGANA  GOWD  :
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 ta)  whether  the  Bhabha  Atomic
 Research  Ceatre  at  Trombay  has  completed
 the  study  of  developing  methods  to  detect
 nuclear  explosions  ;  and

 (bd  if  so,  the  details  thereof  and  the
 result  achieved  in  this  respect  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  ANU  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI):
 a)  and  (by.  Phe  Bhabha  Atomic  Research
 Ceatre  bas  done  considerable  work  in  this
 field  and  the  methods  developed  for  this
 purpo-ve  are  being  coimtinuousy  improved,
 keeping  in  view  the  developments  in  the
 technology  involved  With  the  help  of
 scismic  arrays,  microbarographs  and  moui-
 toring  stations,  the  Centre  has  been  able  to_
 detect  nuclear  explosions  curried  out  by
 USA,  U.S.S.R.  China  and  France.

 रासायनिक  युद्ध  पर  संयुक्त  राष्ट्र  संघ
 में  सारत  का  वृष्टिकोर

 3506.  श्री  wo  सि०  मधघुकर:  क्‍या
 बंदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (कफ)  क्‍या  यह  सच  है  कि  भारत  के
 प्रतिनिधि  ने  संयुक्त  राष्ट्र  संघ  वृहत्‌  सभा  में
 अपील  की  थी  कि  संयुक्त  राष्ट्र  संघ  को  स्पष्ट
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 घोषणा  करनी  चाहिये  कि  युद्ध  में  अ्ांसू  गैस
 तथा  रसायानयुकत  पग्रन्य  सामग्री  अब्थवा

 रोगाशुझों  का  इस्तेमाल  न  किया  जाय  ताकि
 असैनिक  जनसंख्या  को  विनाश  से  बचाया  जा
 सके  ;

 (ख)  यदि  हां,  तो  विभिन्न  देशों  की  इस
 बारे  में  क्‍या  प्रतिक्रिया  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  संयुक्त
 राज्य  प्रमरीका  उक्त  अ्रपील  को  स्वीकार  करने
 को  तैयार  नहीं  है  ;  और

 (घ)  यदि  हाँ,  तो  क्या  सरकार  बड़े
 राष्ट्रों  को  इस  अपील  से  सहमत  करने  के  लिये
 कोई  गग्रेतर  कार्यवाही  करना  चाहती  है  ;  ग्रौर
 यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या  है  ?

 वंवेशिक-कार्य  मंत्रालय  में  उप-मंत्री  (श्री
 सुरेन्रपाल  सिंह)  :  (क)  पिछले  वर्ष  संयुक्त
 राष्ट्र  महासभा  के  24वें  अधिवेशन  yp  जो
 प्रस्ताव  संख्या  603-5  रखा  गया  था  उसके
 प्रस्तावकों  में  भारत  भी  शामिल  था  ;  इसमें
 दूसरी  वातों  के  साथ-साथ  पह  घोषणा  भी  की
 गई  थी  कि  लड़ाई  में  काम  श्ान  बाली  किसी
 भी  रासायनिक  वस्तु  का  प्रयोग  चाहे  वह  गैस
 हो,  द्रव  हो  या  ठोस  रासायनिक  पदार्थ--पश्रंत-
 राष्ट्रीय  कानून  के  सर्वमान्य  शिद्धान्तों  के
 विरुद्ध  है  t

 (ख)  शौर  (ग).  महासभा  में  प्रस्ताव  सं०
 2603-क  (चौबीस)  3  के  मुकाबले  80  वोटों
 से  स्वीकार  हुआ  था  ;  36  देक्षों  ने  मतदान  में
 भाग  नहीं  लिया  था  संयुक्त  राज्य  ग्रमरीका
 ने  इस  प्रस्ताव  के  विपक्ष  में  मत  दिया  था  t

 (घ)  संयुक्त  राष्ट्र  महासभा  ने  रासायनिक
 शौर  जीवाण्विक  (जैविकी)  भ्रस्त्रों  के  प्रदन  को
 जेनेवा  में  निरस्त्रीकरण  समिति  के  समक्ष  उसके
 विचारार्थ  भेज  दिया  है।  इस  समिति  का
 अधिवेदन  पग्राजजल  ष्बल  रहा  है  झौर  इसका
 सदस्य  होने  के  नाते  भारत  इस  विषय  पर
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 समिति  की  कार्रवाई  में  पूरा  हिस्सा  लेगा  झौर
 अपनी  नीति  का  बराबर  अनुसरण  करता  रहेगा  |

 सोतीपुर,  बिहार  में  पन-बिजलो  केस
 का  निर्माण

 3507.  श्री  क०  मि०  मधुकर  :  क्‍या
 सिघाई  तथा  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  उत्तर  बिहार  के  जिला  मुजफ्फर
 पुर  में  मोतीपुर  के  निकट  पन-बिजली  केन्द्र
 बनाने  तथा  इस  सम्बन्ध  सें  कोई  निर्णाय  करने
 के  मार्ग  भें  कोई  कठिनाइयां  हैं;  यदि  हां,  तो
 किस  प्रकार  की  कठिनाइयां  हैं;

 (ख)  यदि  नहीं,  तो  सरकार  किन  कारणों
 से  इस  सम्बन्ध  में  अपना  प्रतिवेदन  प्रकाशित

 नहीं  कर  रही  है  ;  और

 (ग)  क्या  प्रतिवेदन  की  एक  प्रति  संसद
 सदस्यों  को  भी  दी  जायेगी  शौर  यदि  हां,  तो

 कब  तक  शौर  यदि  नहों,  तो  इसके  क्या  कारण
 हैँ?

 सिवाई  तथा  विद्युत  मंत्रालय  में  उप-मंत्रो

 (श्री  सिद्धेश्वर  प्रसाद) :.  (क)  मुजफ्फरपुर
 जिले  में  मोतीपुर  के  निकट  पन-बिजली  केन्द्र

 निर्माण  करन  का  कोई  प्रस्ताव  नहीं  है  ।

 (खि)  और  (ग).  प्रइन  नहीं  उठता  |

 भारत  में  ब्रिटिश  पूंजी  तथा  हितों  के  संरक्ष शा
 के  बारे  में  मारत-ब्रिटेन  वाताँ

 3508.  श्री  wo  मिण  सधुकर:  क्‍या

 वंदेशिक-कार्य  मंत्री  यह  बताने  की  क्रपा  करेंगे
 किः

 (क)  क्‍या  भारत  तथा  ब्रिटेन  के  उच्च
 प्रधिकारियों  मे  हाल  में  लन्दन  गे  प्नंतर्राष्ट्रीय
 घटनाओं  तथा  दोनों  देशों  की  पारस्परिक
 समस्याझ्रों  पर  बातचीत  की  थी  तथा  बातचीत
 के  दौरान  भारत  के  अधिकारियों  ने  ब्रिटेन  के
 उच्च  श्रधिकारियों  को  भारत  में  ब्रिटिश:  पत्नी
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 तथा  ब्रिटिश  हितों  के  संरक्षण  की  गारंटी

 दीथी;

 (ख)  यदि  हां,  तो  क्या  उक्त  अ्रधिकारियों
 को  इस  सम्बन्ध  में  कुछ  निदेश  दिये  गये  थे

 अथवा  उन्होंने  उक्त  गारंटी  स्वयं  अपनी  शोर
 से  दी  थी  ;

 (ग)  उक्त  बातचीत  के  दौरान  किन-किन
 पारस्परिक  समस्याओं  पर  विचार  'विमर्धा
 किया  गया  था  तथा  उससे  क्‍या  लाभ  हुआा  है  ;
 शौ

 (घ)  उक्त  बातचीत  के  बारे  में  सरकार
 द्वारा  कितना  धन  खर्च  किया  गया  ?

 वंवेशिक-कार्य  मंत्रालय  में  उप-संत्रो  (श्री

 सुरेखपाल  सिह):  (क)  से  (ग).  जनवरी
 970  #  लंदन  में  भारत  श्रौर  ब्रिटेन  के  बीच

 श्रधिकारी  म्तर  की  वार्ता  हुई  जिसमें  द्वीपक्षीय
 संबंधों  के  विषय  में  श्रौर  प्रंतर्राष्ट्रीय  मामलों
 में  समान  हित  के  विषयों  पर  भी  विचार-
 विनिमय  हा  था।  यह  अ्रधिकारी  स्तर  की
 वार्ता  भश्रनौपचारिक  आधार  पर  विचार-विमर्श
 के  लिये  शौर  एक-दूसरे  के  हष्टिकोण  को
 समभने  के  लिये  होती  है  भारत  प्रतिनिधि-
 मंडल  ने  कोई  गारंटी  नहीं  दी  थी  और  न  ही
 उसने  किसी  नीति  विशेष  पर  चलने  का  वचन
 लिया  था|

 (घ)  यह  तीन  श्रधिकारियों  का  यात्रा
 धौर  देनिक  भत्तों  श्रादि  पर  खचे  हुझा  था
 जिसकी  रकम  लगभग  31,730  रुपये  बैठती

 है  1

 हिस्व  महासागर  के  परमाणु  शस्त्र  रहित
 क्षेत्र  बनाने  के  लिये  पभ्रफ्ोको  बेहों  से

 सहायता!  लेना

 3509.  ी  mo  fo  सधुकर  :  क्‍या
 बंदेशिक-कार्य  मंत्री  यह  बताने  कौ  कृपा  करेगे
 बि:

 (=)  क्‍या  यह  सच  है  कि  उन्होंने  भ्रफ़रीकी
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 देशों  में  भारतीय  राजदूतों  के  एक  सम्मेलन  में

 कहा  था  कि  भारत  हिन्द  महासागर  को  एक

 परमाणु  शस्त्र  रहित  क्षेत्र  बनाना  चाहता  है
 और  इस  सम्बन्ध  में  वह  उन  अ्रफ़ीकी  देशों  से

 सहायता  ले  सकता  है  जो  हिन्द  महासागर  के
 समीप  हैं  ;  शौर

 (ख)  यदि  हां,  तो  इस  मामले  में  कितनों

 प्रगति  हुई  है  ?

 वंदेशिक-कार्य  मंत्रालय  में  उप-मंत्री  (क्री
 सुरेन्द्रपाल  सिह)  :  (क)  शौर  (ख).  भ्रफ़ीका-

 स्थित  भारतीय  मिशन  प्रमुखों  के  हाल  ही  के

 एक  सम्मेलन  में  हिन्द  महासागर  क्षेत्र  की

 स्थिति  पर  विचार  किया  गया  था  और  इस
 बारे  में  सरकार  की  नीति  को  दोहराया  गया

 था  कि  क्षेत्र  शांत  और  प्रंतर्राष्ट्रीय  तनाव  से

 मुक्त  होना  चाहिये  |  सरकार  का  यह  भी  मत

 है  कि  हिन्द  महासागर  को  नाभिकीय  अस्त्र

 मुक्त  क्षेत्र  माना  जाना  चाहिये।  भारतीय
 मिशन  प्रमुखों  से कहा  गया  था  कि  जो  अफ्रीकी
 सरकारें  इस  मामले  में  दिलचस्पी  रखतो  हों
 उन्हें  व ेभारत  सरकार  के  इस  नरवध  से  सूचित
 कर  द  |

 सोरिया  को  पाठ्य  पुस्तकों  में  मारत  के

 कुछ  भागों  को  इस्लामो  प्रवेदा  के  रूप
 में  विखाना

 3510.  श्री  शारदा  लग्द :.  क्या  बंबेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  (सीरिया)
 के  बच्चों  के  लिए  निर्धारित  90  पृष्ठ  की

 पाढ्य  पुस्तक  की  ओर  दिलाया  गया  है  जिसमें
 एक  मानचित्र  में  महाराष्ट्र,  गुजरात,  राजस्थान
 पंजाब,  काइमीर,  उत्तर  प्रदेश  तथा  बिहार  को

 इस्लामी  प्रदेश  के  रूप  में  दिखाया  गया  है  ;

 (ख)  यदि  हाँ,  तो  इस  सम्बन्ध  भें  सरकार
 द्वारा  क्‍या  कार्यवाही  की  गई  है  ;  भौर
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 (ग)  यदि  कोई  कार्यवाही  नहीं  की  गई  तो

 इसके  क्‍या  कारण  हैं  ?
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 वंवेशिक-कार्य  संत्रालय  में  उप-मंत्रो  (श्री

 सुरेन्देषाल  सिह) :  (क)  से  (ग).  भारत
 सरकार  ने  सम्बद्ध  नक्शे  के  उल्लेख  खबरों  में
 देखे  हैं।  ये  संभवतः  उस  संदर्भ  पर  आधारित

 हैं  जो  कि  1S  फरवरी,  970  के  “न्यूज  फ्राम

 इसराइल'  के  श्रंक  में  प्रकाशित  हुआ  था  बौर

 इस  राइल  के  उप  कॉसल  के  उस  पत्र  पर  जो  कि

 उन्होंने  एक  दैनिक  समाचार  पन्र  के  सम्पादक
 को  लिखा  था  !

 दमिश्क  स्थित  भारतीय  राजदूतावास  से
 इस  आरोप  की  जांच  पड़ताल  करने  के  लिये

 कहा  गया  था  और  उसने  यह  रिपोर्ट  दी  है  कि
 प्रारंभिक  स्कूल  की  आ्राठवीं  कक्षा  के  लिये
 967  में  दमिदक  में  प्रकाशित  राष्ट्रीय  संस्कृति
 की  इस  पाठ्य  पुस्तक  में,  जिसका  कि  खबरों
 में  जिक्र  किया  गया  है,  सिर्फ  एक  सौ  साठ  पृष्ठ
 हैं  और  इस  किताब  म॑  ऐसा  कोई  नक्शा  नहीं  है
 जिसकी  बात  कही  गई  है  ।

 Losses  due  to  Delay  in  the  Completion
 of  Tarapore  Atomic  Project

 35ll.  SHRI  S.  M.  KRISHNA  :
 SHRIMATI  SAVITRI  SHYAM  :
 SHRI  YAMUNA  PRASAD

 MANDAL  :
 Will  the  PRIME  MINISTER  be  pleased

 to  state  :
 (a)  whether  it  is  a  fact  that  Tarapore

 Project  was  included  in  the  Third  Five  Year
 Plan  and  it  was  to  be  commissioned  by  the
 end  of  the  Plan  ;

 (b)  the  reasons  for  delay  in  the  com-
 pletion  of  the  Project  and  the  losses  incured
 on  account  of  this  delay  -

 (c)  the  production  of  power  from  this
 Project  in  969  and  till  February,  1970,
 month-wise  ;  and

 (d)  likely  cost  of  production  of  power  in
 Tarapore  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
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 FNERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI):
 (a)  The  Third  Five  Yeur  Plan  contemplated
 the  setting  up  of  an  atomic  power  Station  at
 Tarapur  of  a  total  capacity  of  300  MW
 consisting  of  two  units  of  I50  MW  _  each.
 The  first  unit  was  proposed  to  be  completed
 within  the  Third  Plan  and  the  second  unit
 in  the  first  year  of  the  Fourth  Plan.

 (b)  Delay  in  completion  was  due  to  the
 time  taken  in  (i)  negotiations  for  the
 technical  co-operation  and  loan  agreements
 with  the  US  (ii)  revision  of  capacity  of  the
 Station  from  300  to  380  MWe  and  (iil)
 rectification  of  the  minute  imperfections  in
 Stainless  steel  materials.  The  losses  would
 include  the  cost  of  the  project  establishment
 and  the  interest  on  capital  during  the
 extended  period.  Liquidated  damages  are
 being  recovered  from  the  contractors  for  the
 delay  beyond  October  1968  in  the  com-
 missioning  of  the  Station  in  terms  of  the
 Contract.

 ({c)  Tarapur  Station  started  producing
 Power  ftom  April  -  1969  on  an  intermittent
 basis  till  October  2,  969,  when  production  of
 power  on  a  commercial  basis  began,  The
 production  of  power  has  been  as  follows  :—

 Total  energy
 Period  generated  at

 Tarapur
 (million  kilowatt

 hours)
 April  969  13,099
 May  969  59.078
 June  969  75.847
 July  969  87.927
 August  969  .429
 September  969  102.501
 October  669  (128,373
 November  969  66.26
 December  4969  53.487
 January  970  174,407
 February  i970  165,243

 125.517

 (d)  The  average  selling  price  at  Tarapur
 Station,  at  75%  Aonual  Plant  Factor  is  5  6l
 palse  per  killowatt  hour.
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 Requirement  of  Heavy  Water  for
 Rajastan  and  Madras  Projects

 35I2,  SHRI  S.  M.  KRISHNA:
 SHRIMATI  SAVITRI  SHYAM  :
 SHRI  YAMUNA  PRASAD

 MANDAL  :
 Will  the  PRIME  MINISTER  be  plezsed

 to  state  :
 (a)  the  requirement  cf  heavy  water  in

 respect  of  Rajasthan  Atomic  Power  Project
 and  the  Madras  Project,  the  year  in  which
 they  will  be  actually  required  and  the  present
 Production  of  ‘he  heavy  water  in  the
 countty  ;

 (b)  how  the  needs  of  these  projects  in
 respect  o°  heavy  water  will  be  met,  whether
 the  plan's  at  Kota  and  Baroda  will  be  able
 to  meet  the  total  requirments  of  these
 projects  and  whether  the  plants  will  be  ready
 in  time  :

 (cy  in  case  of  short  fall  in  requiremenia
 whether  the  same  will  be  imported  from
 abroad  of  some  other  arrangements  like
 taking  of  heavy  water  o  loan  or  lease  from
 the  other  countries  ;  and

 (dy  the  details  in  this  regard  with  cost
 and  the  names  of  the  countries,  etc.  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PIAN-
 NING  (SHRIMATL  INDIRA  GANDHI)  :
 (a)  The  tequired  information  is  given
 below  :
 Name  of  the  Requirement  Year  in  which

 Project  of  heavy  likely  to  be
 water  required

 Rajasthan  Atomic  230M  I970
 Power  Project—  —_  tonnes
 Firat  Unit
 Rajas‘han  Atomic  —do—  973
 Power  =  Project—
 Second  Unit
 Madras  Atomic  —do—  974
 Power  =  Project—
 First  Unit

 The  present  production  of  heavy  water  in  the
 couniry  is  of  the  order  of  4  tonnes  per
 annum,

 (b)  and  (c)  Two  plants  for  the  pro-
 duct'cn  of  heavy  water  are  being  set  up  at
 Baroda  and  Kote,  The  capecity  of  the
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 Baroda  and  Ko‘a  plants  will  be  67  and  00
 tonnes  per  annum  respectivel,;  and  they  will
 be  commissioned  in  1973  and  974,  The
 requirements  of  heavy  water  for  the  first  unit
 of  Rajasthan  will  be  obtained  on  lease  from
 Canada.

 (d)  Heavy  water  will  be  obtained  on
 payment  of  lease  charges  of  approximately
 Rs.  30  lakhs  per  year.

 Written  Answers

 Development  of  Breeder  Reactors

 35I3.  SHRI  M.  LL.  SONDHI:  will
 the  PRIME  MINISTER  be  pleased  to
 State  :

 (a)  the  progress  made  in  the  develop-
 ment  of  Breeder  Reactors  using  thorium  as
 fuel  and  other  types  of  Breeder  Reactors  ;
 and

 ib)  the  steps  taken  to  develop  reactor
 technology  applicable  to  ocean  going
 vessels  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTFR  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI):
 (a)  India  has  undertaken  8  programme  for
 the  development  of  plutonium  based  Fast
 Breeder  Test  Reactor.  Thorium  will  be
 used  as  blanket  material  in  such  reacto:s  for
 b:ceding  tissile  material,  The  feasibility  of
 thorium  based  molten  salt  thermal  breeder
 reactor  is  also  being  studied.

 (b)  Preliminary  feasibility  studies  are
 being  carned  out  to  develop  reactor  techno-
 logy  applicable  to  ocean  going  vessels.

 Import  of  Ready  made  Garments  from
 Nepal

 35I4.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  a  Member  of  Lok  Sabha
 gave  him  a  proof  of  import  of  readymade
 garments  from  Nepal,  which  were  made
 out  of  the  third  country  imports
 and  were  imported  as  ready  made  garments
 into  Nepal  and  then  “smuggled”  into  India
 legally  ;

 (b)  whether  the  same  Member  drew  his
 attention  to  the  abuse  of  the  gift  parcel
 scheme  and  the  increase  in  flights  of  British
 overseas  Airways  Corporation  and  other
 Companies  to  Nepal  in  this  connection  ;
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 (c)  if  so,  whether  any  investigation  was
 made  by  Government  on  the  points  men-
 tioned  in  parts  (a)  and  (b)  above  curing  the
 period  from  November  968  to  the  end  of
 December,  969  ;  and

 (d)  if'so,  the  conclusions  reached  and
 action  taken  to  check  this  and,  if  no  investi-
 gation  has  been  carried  out,  the  reasois
 therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  to  (d).  The  Hon'ble
 Member  is  presumably  referring  to  the
 subject  matter  of  Lok  Sabha  Unstarred
 Questions  No.  Mt,  4203  and  505  answered
 in  the  House  on  the  jrd  December,  1969,
 20th  August,  1960,  and  25th  February,  197).
 Government  have,  trough  the  appropriate
 agencies,  been  keeniie  a  watch  over  import
 of  aaads  of  third  country  origin  into  India
 through  Nepal.  In  cases  where  the  Customs
 authorities  came  to  the  conclusion  that
 goods  incluling  shirts  brought  into  India
 were  of  third  country  origin,  ssizures  have
 been  elfected.  Government  have  also  taken
 action  to  raise  the  above  question  in  the
 Indo-Nepal  Inter  Governmental  Joint  (जान
 mittee.  The  latest  discussions  in  the
 Committee,  which  took  place  in  October-
 November,  959  and  again  in  January,  1970,
 were  incomelusive  and  will  be  resumed  when
 the  Comnitiree  meets  next.  ft  might  be
 mentioned  that  H  M.  G.  of  Nepal  amended
 their  Gift  Parcels  Scheme  in  November,  969,
 reducing  the  number  and  value  of  parcels
 which  could  be  immorted  by  an  individual,

 Price  of  Nylon  Yarn

 35I5.  SHRI  '4ADHU  LIMAYE:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  497  on  the  9th
 November,  969  and  state  :

 (a)  whether  Government  have  been  able
 to  bring  down  the  prices  of  nylon  varn  since
 then;

 ct)  if  so,  what
 reduction  ;

 te}  if  not,  what  is  the  percentage  of
 increa  ट  that  has  taken  place  :  and

 id)  what  effective  steps  Government  now
 propose  to  take  to  bring  the  prices  on  a  par
 with  those  prevailing  at  (he  time  of  the  1969
 Budget  7

 is  the  percentage  of
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK,:  (a)  to  (c).  There  has
 been  no  increase  or  decrease  in  the  consumer
 point  prices  of  nylon  yarr  charged  by  spin-
 ners  since  November  ‘1969.

 ({d)  Licences/Letters  of  intent  have  been
 issued  to  establish  additional  capacity  for
 production  of  nylon  yarn.  Further  imports
 are  being  arranged.  With  improvement  in
 the  supply  position  the  prices  will  b:  main-
 tained  at  reasonable  levels.  The  question
 of  fixing  fair  prices  for  nylon  varn  is  already
 under  reference  to  the  Traffic  Commission.
 Meanwhile,  the  Textile  Commissioner  has
 held  a  series  of  meetings  with  the  nylon
 yarn  spinners  to  regulate  the  pattern  of
 production  so  as  to  avoid  artificial  scarcity
 in  particular  deniers  of  the  yarn,  to  curb
 speculttive  elements  and  to  ensure  that  the
 spinneis  d>  not  unnecessarily  raise  the  prices.
 The  spinners  have  promised  their  cooperation
 in  the  matter,

 Import  of  Synthetic  Yarn  by  5  T.  C.

 “3516.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FOREIGN  TRADF  be
 pleased  to  state  :

 (a)  the  magnitude  of  the  licences  granted
 to  the  State  Trading  Corporation  for  the
 import  of  synthetic  yarn  last  year  ;

 (bi  the  imports  actually  made  by  the
 S.T.C.;:

 (c)  whether  Government  intend  to  use
 imports  on  S,  T.  C.  account  as  an  instrument
 for  checking  smuggling  and  the  rise  in  the
 prices  of  the  indigenous  yarn  ;  and

 (d)  if  so,  the  details  of  this  policy  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  During  the  last  finan-
 ci.l  year  ‘1968-69,  no  import  Heence  was
 issued  to  §.T.C.  for  import  of  synthetic
 yarn,

 (b)  During  1968-69,  the  S.  T.  C.  imported
 I,)3]  tonnes  of  nylon  yarn  valued  at  Rs.  160,
 lakhs  CIF  against  the  import  licences  issued
 earlier.

 (c)  and  (d).  Imports  of  nylon  yarn  to
 the  extent  considered  necessary  to  maln‘ain
 prices  at  a  reasonable  level,  are  arranged
 through  STC  after  taking  into  accovnt  the
 various  relevant  factors  lke  consumption  of
 nylon  yarn  in  the  past,  the  productiog
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 estimates  for  the  next  year  of  indigenous
 nylon  yarn,  the  availability  of  other  types  of
 art-silk  yarn  etc.

 Setting  up  a  Hydro-Electric  Project  in
 N.  E.F.  A.

 35I8.  SHRI  S.K.  TAPURIAH  :  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  some  progress  has  been
 made  on  the  setting  up  of  a  hydro-electric
 project  in  N.  E.  F.  A.

 (b)  if  so,  when  it  is  expected  to  come  up
 and  its  potential  ;  and

 (c)  if  not,  whether  in  view  of  better
 integration  of  this  far  flung  State,  the  plans
 will  be  considered  expeditiously  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDESHWAR  PRASAD)  :
 (a)  A  hydro-electric  Project  in  the  Kameng
 District  of  NEFA  is  under  detailed  investi-
 gation  at  present.

 (b)  and  (c).  Details  of  potential  ete.,
 will  be  known  after  the  project  report  is
 prepared.  Final  decision  regarding  the
 implementation  of  the  project  will  then  be
 taken  after  considering  the  project  report.

 भारत  तथा  झन्य  विकसित  देशों  में  रक्षा
 व्यय  का  श्रनुपात

 35I9.  श्री  ज़गेदवर  यावव :  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  तथा  न्य  विकसित  देश्नों  में
 प्रतिरक्षा  व्यय  का  श्रनुपात  क्‍या  है  ;  भ्रौर

 (ख)  इस  समय  भारत  के  पास  कितनी
 सेना  है  शर  भारतीय  सेना  शौर  भश्रन्य  विकसित
 देशों  की  सेनाओं  का  प्रनुपात  क्या  है  ?

 प्रतिरक्षा  भौर  इस्पात  तथा  भारी
 इंज़ोनियरिंग  मंत्री  (श्री  स्वर्ण  सिह):  (क)
 शोर  (ख).  भारतीय  सेना  की  भश्रधिकृति  जन-
 दाक्ति  की  सीमा  8.28  लाख  है  शर  969-
 70  के  दौरान  रक्षा  व्यय  l05  करोड़  रुपये

 (1473  मिलियन  डालर)  के  स्तर  का  ।
 श्न्य  कुछ  देशों  के  लिये  तुलनात्मक  आंकड़ें,
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 जैसे  कि  “मिलिट्री”  बेलस  969-70  द्वारा
 दिये  गये  हैं  इस  प्रकार  हैं  :--

 देश  सेना  की  अधिकृति  अनुमानित
 शक्ति  लाखों  रक्षा  व्यय

 मेँ  यू  एस०
 मिलियन

 डालर)

 यू०  एस०  To  8.24  78,475
 (मेरीन  कोर
 समेत  )
 यू०  एस०  एस>०  20.00  42,140
 शार०

 यू०  के०  I.98  5,438
 फ्रांस  3.28  5,586

 चीन  25.00  7,250
 3.00  542 पाकिस्तान

 जहां  तक  पाकिस्तान  का  सम्बन्ध  है  मिलिट्री
 बेलस  ने  कम  आंकड़े  बताये  हैं,  श्लौर  विशेषज्ञों
 का  निर्धारण  है  कि  वास्तविक  रक्षा  व्यय  933
 मिलियन  यू०  एस०  डालर  (700  करोड़
 भारतीय  मुद्रा)  के  स्तर  का  है  |

 श्रायात  लाइसेंसों  को  वधि  का

 बढ़ाया  ज्ञाना

 3521.  श्री  जगेदबवर  यावव  :  क्‍या
 बेवेडिक  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उनके  मंत्रालय
 ने  आयात  लाइसेंसों  की  अवधि  को  बढ़ा  दिया
 है  और  यदि  हां.  तो  ऐसा  किस  ग्राधार  पर
 किया  गया  ;  और

 (सर)  किन-किन  वस्तुश्नों  के  रायात
 लाइसेंसों  की  भ्रवधि  में  वृद्धि  की  गई  है  ?

 वंवेशिक  व्यापार  मंत्रालय  में  उप  मंत्री
 (शी  रास  सेवक)  :  (क)  सरकार  ने
 +31-3-1970  के  पद्चात  विभिन्‍न  ऋणों/
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 साखाँ  कै  श्रणीन  दिपि  गये  श्रायात  लाइसेंसों
 की  आरम्भिक  वैबता  अवधि  बढ़ाते  कौ  हाल

 ही  में  अनुमति  दे  दी  है।  इसके  ब्यौरे  विदेशी
 व्यापार  मंत्रालय  की  सार्वजनिक  सूचना  सं०
 ‘29-aTf0  टी०  मी०  (पी०  एन०)/70
 दिनांक  9-2-1970  4  प्राप्य  हैं।  इस  सार्वजनिक

 सूचना  की  एक  प्रति  ([पंग्रेजी  में)  सभा  पटल
 पर  रखी  जाती  है  |  |  ग्रन्यालय  में  रख  दी  गई  t
 देखिये  संख्या  |  T-7929/70]

 (ख)  ऊपर  (=)  में  उल्लिखित  सार्वजनिक
 सूचना  के  उप्रन्ध  करने  माल,  संघटक़ों  और

 फालतू  पूर्जो  के  झंतर्गत  बाते  वाली  सभी

 लाइसेंस-थीग्य  मदों  पर  लागु  होंगे।

 Production  of  Helicoptera  in  Indla  with
 French  (Collaboration

 3522.  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  DEFENCE  be  please.(  to
 state  :

 (a)  whether  #&  ooroduction  programme
 with  French  collaboration  has  been  laid
 down  to  make  t's  country  self-sufficient  in
 respect  of  helicopters  ;

 (b)  if'so,  the  present  requirement  and
 production,  per  sear,  of  helicopters  in  the
 country  and  the  estiinated  requirement  and
 production  of  helicopters  by  the  end  of  the
 4h  Five  Year  Plan;  and

 (c)  the  details  of  the  programme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  (a'  to  (c).  The  manufacture
 of  Alouette-III  helicopter  and  its  engine  has
 been  undertaken  at  Hindustan  Aeronautics
 Lid.  (Bangalore  Division},  in  collaboration
 with  M/s  Sud  Aviation  and  M/s  Turbomeca
 of  France  respectively.  |  is  expected  that
 by  the  end  of  the  Fourth  Plan,  it  will  be
 possible  to  meet  most  of  the  country’s  needs
 for  this  class  of  helicopters  by  manufacture
 in  the  country.  It  wiil  not  be  in  the  public
 interest  to  disclose  de‘ails  regarding  require
 ments  and  production  of  helicopters  for  the
 Defence  Services.
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 Sapply  of  Arms  by  Various,  Conpiries
 to  Pakisian

 3524.  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  the  uptodate  information  wiih  the
 Government  relating  to  actual  delivery  of
 arms  by  the  different  countries  to  Pakistan
 since  the  965  conflict  :

 (b)  the  coyntries  with  which  agreements
 have  been  reached  for  supply  of  arms  to
 Pakistan  and  the  extent  and  nature  of  arms
 to  be  supplied  by  each  of  them  to  that
 country  thereunder  ;  and

 (ec)  the  steps  taken  by  Government,
 in  view  of  the  continued  hostility  of  Pakistan
 against  India,  to  prevent  the  different  coun-
 tries  to  supply  arms  to  Pakistan  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  The
 acquisitions  by  Pakistan  after  the  965
 conflict  include  T-$4/T-55  tapks,  MIG  eir-
 craft,  IL-2  bombers,  Mirage  III  E  Aircraft,
 air-to-air,  surface-to-air  and  anti-tank

 issiles,  Midget  ‘ines,  130  mm  guns,
 tank  and  artillery  ammunition,  spares  for
 tanks  and  aircraft  and  material  for  ordnance
 factories.

 (b)  As  the  House  is  aware,  Pakistan  has
 received  military  equipment  from  8  number
 of  countries.  There  ‘s  no  confirmation  of
 the  types  and  quantities  of  military  equip-
 ment  which  these  countries  may  have  further
 agreed  to  supply.

 (c)  Government's  view  regarding  the
 supply  of  arms  to  Pakistan  have  been
 made  known  to  all  friendly  Governments.

 समाचार  पत्रों  तथा  जनता  को  पूर्ण  सूचना
 दिए  बिना  गणतिसत्र  विवस  परेड  का

 पूर्वाम्यास

 3525.  श्री  रामस्वरूप  विद्यार्थी:  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  समाचार  पत्रों
 तथा  जनता  को  पूर्व  सूचना  दिए  बिना  22

 जनवरी,  1969  को  गशातन्त्र  दिवस  परेह  का

 पूर्वाम्यास  किया  गया  था  ;
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 (a)  यदि  हां,  तो  ब्या  यह  भी  सच  है
 कि  दफ्तर  जाने  वाले  हजारों  लोग  देर  मे  दफ्तर

 पहुंचे  श्रौर  जनता  को  इससे  बहुत  असुविधा
 हुई  थी  ;

 (य)  यदि  हां,  तो  इसके  फलस्वरूप  सरकार
 की  लगभग  कितने  जन-घंटों  की  हानि  हुई  ;
 भौर

 (घ)  क्या  सरकार  का  विचार  इस  भूल  के

 लिए  जिम्मेदार  अधिकारी  के  विरुद्ध  कार्यवाही
 करने  तथा  इस  लापरवाही  के  लिए  उसको  दण्ड

 देने  का  है;  गौर  यदि  नहीं,  तो  इसके  क्‍या

 कारण  हैं  ?

 प्रतिरक्षा  शौर  इस्पात  तथा  मारो
 इंजीनियरिंग  मंत्री  श्री  स्वर्ण  सिह):  (क)
 शौर  (ख).  22  जनवरी,  969  की  गणतन्त्र
 दिवस  परेड  और  उस  तिथि  के  लिए  यातायात
 प्रबंधों  के  संबंध  में  प्रचार  समाचार  पत्रों  द्वारा
 तथा  ग्रन्यथा  भी,  किया  गया  था  |

 (ग)  शौर  (घ).  प्रइन  नहीं  उठते  ।
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 बोड़ियों  का  निर्यात

 3526.  श्री  राम  सिह  श्रयरवाल  :  क्‍या
 बंदेशिक  व्यापार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  से  विदेशों  को  प्रतिवर्ष  कितनी
 मात्रा  में  बीडियों  का  निर्यात  किया  जाता  है  ;
 उसका  मूल्य  कितना  है  तथा  उसका  निर्यात
 किस  दर  पर  किया  जाता  है  ;  और

 (ख)  क्‍या  यह  सच  है  कि  बीड़ी  बनाने  में

 प्रयुक्त  होन  बाले  तेंदु  पत्ते  और  ग्रन्य  कच्चे  माल
 का  निर्यात  विदेशों  को  किया  जा  रहा  है  और
 यदि  हां,  तो  कितनी  मात्रा  में  शौर  किस  दर
 पर  ?

 वंदेशिक  व्यापार  मंत्रालय  में  उपमंत्री

 (श्री  राम  सेवक)  :  (क)  और  (ख).
 1966-67  से  1969-69  तक  के  वर्षों  में
 भारतीय  बीडियों,  तेंदू  पत्ते  बौर  बीड़ी  के  कच्चे
 तम्बाक  के  निर्यात  निम्नोक्त  प्रकार  रहे

 मात्रा  मे०  टन  में

 मूल्य  'हजार'  Fo  में

 (अवमूल्यन  के  बाद  की  दरें)
 L.  बीड़ी

 क्रमांक  देश  1966-67  1967-68  1968-69
 मात्रा  सुल्य  मात्रा  मूल्य  मात्रा  मूल्य

 l.  अफगानिस्तान  4  29  l5  l08

 2.  मलयेशिया  61  953  74  202  69  1214

 3.  नेपाल  37  533  ह उ  52  3  28
 4,  सिगापुर  37  594  40  S88  37  552
 5.  कत्तार,  दृश्यिल  झोमान/कतार  3  32  4  40  3  55

 6.  झन्य  l  8  I  14  2  26

 योग  43  249  42  2004  I4  875
 निर्यातों  की  श्रौसत  दर
 प्रति  कि०ग्रां०  15.0  ¥o  l4.]]  80  16.45 Go
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 (मात्रा  मे०  टन  में)

 1966-67  1967-68  1968-69

 मात्रा  श्ौसत  दर  मात्रा  प्रौसत  दर  मात्रा  भौसत  दर
 प्रति  किग्रा  प्रति  कि  ग्रा  प्रति  किग्रा

 2,  तदु  पत्त  7000  .23  eo  3,700  2.20  bo  4380  2.49  Fo
 3.  बीड़ी  का

 कच्चा  तम्बाकू  373  2.54  रु०  64  2.86  ०  66  3.32  ge

 Payment  of  Compensation  to  Depe
 of  Deceased  R.  K.  Ibochoubi  Singh

 3527.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  4688  on
 l6th  December,  ‘1968  on  Accidents  involving
 Hyvydro-Electric  Department  Emplovees  in
 Manipur  and  state  :

 (a)  whether  the  payment  of  compensation
 to  the  de;endants  of  the  deceased  R.  K.
 Ibochoubi  Singh  has  been  finalised  and  paid  ;
 and

 (b)  if  not,  the  reuson  for  the  d:-lay
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDESHWAR  PRASAD)  :
 (a)  No,  Sir.

 (b)  The  Electrical  Inspector  for  Manipur
 has  since  completed  the  investigation  into
 the  death  of  late  R.K.  Ibochwubi  Singh,
 The  Government  of  Manipur  has  been
 requested  to  settle  expeditiously  the  payment
 of  compensation  to  the  dependents  of  the
 deceased  in  accordance  with  the  provisions
 of  the  Workmen’s  Compensatien  Act,
 ‘1923,

 बिहार  राज्य  के  लिए  चौथी  योजना  का  पश्राकार

 बड़ा  करना

 3528.  श्री  रामावतार  श्ञास्त्रो  :  क्या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  बिहार  की
 चौथी  योजना  के  आकार  को  बड़ा  करने  का

 एक  प्रस्ताव  सरकार  के  विचाराधीन  है;

 (ख)  यदि  हां,  तत  उसका  व्यौरां  क्‍या  है  ;
 शौर

 (7)  इस  सम्बन्ध  में  सरकार  अन्तिम
 निर्णय  कब  तक  कर  लेगी  ?

 प्रधान  मंत्री,  वित्त  मंत्री,  प्रणु  शक्ति  संत्रो
 तथा  योजना  मंत्री  (श्रीमती  इन्दिरा  गांधो)  :
 (क)  @  (7).  बिहार  की  चौथी  योजना  पर
 राज्य  के  अधिकारियों  के  साथ  नवम्बर,  969
 में  विचार  विमर्श  किया  गया  था।  राष्ट्रीय
 विकास  परिषद्‌  द्वारा  विचार  किये  जाने  के
 बाद  परिव्ययों  को  अन्तिम  रूप  दिया  जायेगा।

 राष्ट्रीय  विकास  परिषद्‌  की  बैठक  हीघ्  ही
 होने  की  संभावना  है  |

 पहक्चिम  एशिया  की  स्थिति  पर  नासिर  का
 प्रधान  मंत्री  को  सन्देश

 3529.  श्री  रामावतार  शास्त्री  :  क्‍या
 बंदेशिक-फार्य  मंत्री  यह  बताने  की  कपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  संयुक्त  अरब
 गणराज्य  के  राष्ट्रपति  नासिर  ने  पश्चिम

 एशिया  में  बिगड़ती  हुई  स्थिति  के  बारे  में  एक

 महत्वपूर्ण  संदेश  प्रधान  मंत्री  को  भेजा  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  कया  है  ;
 और

 (ग)  इस  संबंध  में  सरकार  की  क्या

 प्रतिक्रिया  है  ?
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 wafers  कार्य  संत्रोलय  में  उपसन्त्रो  (श्री
 सुरेन्द्रपाल  सिह)  :  (क)  जी  नहीं  1

 (ख)  और  (ग).  प्रइन  नहीं  उठते  ।

 ‘Behding:  Mans  Approved  by  Danapor
 Cantonment  Board

 3530  SHRI  RAMAVATAR  SHASTRI  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  building
 applications  in  Cantonment  areas  are  now
 not  sanctioned  on  the  so-called  ‘old  grant’
 sites  unless  the  applicant  signs  a  declaration
 giving  away  his  ownership  rights  in  favour
 of  the  Government  vide  a  circular  issued
 reportedly,  by  the  Department  in  March,
 968  ;

 (b)  whether  the  above  circular  is  in
 accordance  with  the  cantonments  Act,  and
 if  80,  under  that  section  ;

 {e)  whether  it  isa  fact  that  inspite  of
 the  said  Circular,  the  Cantonment  Board  of
 Danapur  has  approved  of  the  building  plans
 applied  for  by  thé  citizens  amd  in  accordance
 with  the  Cantonment  Act  ;

 (d)  whether  the  buildings  thus  construc-
 ted  as  per  approval  of  the  Board  have  betn
 ordered  by  the  Northern  Command  to  be
 demolished  ;  and

 (ec)  if  so,  the  law  under  which  such
 orders  have  been  issued  ?

 THE  DEPUTY  MiMISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA)  :  (a)  No.  Sir.  If  reference  is
 intended  to  the  letter  of  23rd  March  1968,
 the  scupe  thereof  has  already  been  indicated
 in  answets  to  Starred  Question  No.  4I5  and
 Unstarred  Question  No.  258  answered  in  the
 Lok  Sabha  on  8th  December  968  and  9th
 February,  959  respectivety.

 b)  The  aforesaid  letter  is  not  contrary
 to  law,  Reference  is  invited  to  Section
 181(4)  of  the  Cantonments  Act,  1924,  and  to
 Rule  43  of  the  Cantonmest  Land  Adminis-
 tration  Rules,  1937,

 (c}  Governinent  is  not  aware  that
 vuilding  plans  have  been  sanctioned  in
 Danapur  Cantonment  contrary  to  the  letter
 of  23rd  March,  296x,

 (d)  and  (e).  Information  regarding  the
 cases,  if  any,  where  the  building  permission
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 has  lawfully  beea  given  and  the  GOC-in-C
 Central  Command  has  within  the  last  two
 vears  directed  the  demolition  of  the  structures
 put  up  in  pursurance  thereof  is  being  ascer-
 tained  and  a  statement  will  be  laid  on  the
 Table  of  the  House,

 Writes  Anivers

 Dehiring  of  Buildings  Constructed  on
 ‘Old  Grant’  Sites

 253l,  SHRI  RAMAVATAR  SHASTRI  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Crovern-
 ment  had  issued  sometime  in  March,  1969,
 a  directive  to  Military  Commanders  not  to
 dehire  buildings  constiucted  on  so-called
 ‘Old  Grant’  sites,  unless  the  owners  of  the
 house  signs  a  declaration  renouncing  his
 right  to  ownership  of  the  side  ;

 (b)  if  so,  under  what  provision  of  the
 law  of  the  Jand  such  a  declaration  is
 sought  to  be  exported  from  the  house
 owners  ;  and

 (c)  the  necessity  for  getting  such  a
 declaration,  if  the  sites  really  and  lawfully
 belong  to  the  Government  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEFL  AND  HEAVY  ENGINEERING
 (SHRI  SAWARAN  SINGH):  (a)  to  (c).
 The  Govermment  is  not  aware  that  the  owner
 of  a  house  situated  on  land  belonging  to
 him  is  required  to  sign  a  declaration
 renouncing  the  ownership  of  the  site.  ‘The
 instructions  issued  in  Match  1969  require  the
 licensee  of  Government  land  held  on  ‘Old
 Grant”  terms  to  ack.  .owledge  the  Government
 title  to  the  land  as  a  condition  precedent  to
 the  voluntary  dehiring  of  the  property  in
 pursuance  of  his  request.  There  is  nothing
 therein  contrary  to  law.  The  deckiration
 facilities  the  resumption  of  the  whole  or  part
 thereof  in  conformity  with  the  tenure  when
 required  for  defence  purpose.

 Trade  with  Latin  American  Countries

 3532.  SHRI  P.  C.  ADICHAN  :
 SHRI  SHINKRE  :

 Will  the  Minister  of  FOREIGN  TRADB
 be  pleased  to  state  -

 (a)  whether  trade  delegations  of  several
 Latin  American  countries  are  expected  to
 visit  India  shortly  ;
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 (b)  what  are  the  plans  of  Government
 to  step  up  exports  to  Latin  Ametican
 countries  under  the  4th  Five  Yeat  Plan  ;
 and

 (c)  the  present  balance  of  trade  with
 each  of  the  Latin  American  countries  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (8)  No  Trade  Delegation
 as  such  from  any  Latin  Arterican  country  is
 scheduled  to  visit  India  shortly.  However,
 the  Minister  of  Economic  Development  of
 Colombia  along  with  some  technical  and
 diplomatic  officers  has  agreed  to  fialt  in
 India  for  five  days  on  his  way  back  from
 OSAKA  Fair.  The  opportanity  will  be
 utilised  to  explore  possibilities  of  expansion
 of  trade  with  that  country.
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 (b)  The  followmg  steps  have  already
 been  taken  to  expand  exports  to  Latin
 American  countries  :—

 (i)  As  an  export  measures,  India  parti-
 cipated  in  the  International  Pacific
 Trade  Fair  held  in  Lima  in  967
 and  909  and  is  Jikely  to  parti-
 cipate  in  the  Trade  Pair  at  Bogota
 in  1970,

 (ii)  Two  trade  Missions  have  been  set
 up  Caraces  (Venezuela)  and  Lima
 during  96)  to  strengthen  our  trade
 relations  with  this  region.

 The  question  of  improving  shipping
 ex  and  pro  ing  trade  with  the
 countries  in  Latin  American  countries  is
 constantly  under  review  of  the  Government,

 (c)  A  statement  is  attached,

 STATEMENT
 Trade  between  India  and  Latin  America  During  1969-70  (Figures  available  for

 the  period  April  to  October,  969)
 (Vaiue  io  lakhs  ropess)

 Name  of  countries

 I.  Argentina
 2  Bolivia
 a  Brazil
 4  Chile
 *  Colombia
 6,  Costa  Rica
 7.  Cuba
 8B.  Dommican  Reputtic
 9  Ecuador

 J8.  El-Salvador
 ll.  Gautemala
 12,  Hatti
 oi  Hondurus  British
 i4,  Nicaraguay
 1s.  Mexico
 16.  Patatha  Catal  Zone
 q,  Panama  Republic
 18.  Paraguay
 19,  Pero
 Dw.  Unriyoay
 2i,  Venezucha

 Imports  Exports
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 Houses  Belonging  to  Armed  Forces
 Officers  Hired  by  Government

 3533.  SHR!  K.  LAKKAPPA  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  the  total  number  of  houses  belonging
 to  Armed  Forces  Officer,  excluding  the
 cases  of  officers  possessing  more  than  one
 house,  that  have  been  hired  by  the  Govern-
 meat  in  different  Cantonments  prior  for  Ist
 December,  969  ;

 (b)  how  many  houses  in  all  have  been
 dehired  during  I967,  °68  and  1969.  respec-
 tively,  in  the  different  Cantonments  and  how
 many  of  them  belong  to  armed  Forces
 Officers  ;  and

 (c)  the  number  of  houses  in  different
 Cantonments  of  the  following  categories  :

 (i)  owned  by  persons  other  than  the
 Arme?  Forces  Officers,  but  not
 hired  by  Government,

 (ii)  owned  by  persons  other  than  the
 Armed  Forces  Officers  and  hired
 out  to  the  Government,

 (iil)  owned  by  officers  of  the  Armed
 Forces  but  not  hired  out  to  the
 Government,

 (iv)  owned  by  officers  of  the  Armed
 Forces  and  hired  out  to  the  Govern-
 ment  ?

 THLE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA):  ‘a'  to  (ce).  Information  is
 being  collected  and  8  statement  will  be  laid
 on  the  Table  of  the  House  as  soon  as  the
 information  become:  available.

 Nary  Act,  957

 3534.  SHRI  SARJOO  PANDEY
 ‘Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  at  the  time
 the  Navy  Act,  957  was  adopted  Government
 had  given  an  assurance  that  the  Army  Act
 and  the  Air  Force  Act  would  be  brought  in
 line  with  the  Navy  Act  provisions  contained
 in  the  chapter  XVIII  concerning  ‘Judge
 Advocate’  General  of  the  Navy  and  officers
 of  his  department  ;  and

 (b)  if  eo,  the  ateps  taken  so  far  to  imple-
 meat  the  above  assurance  7
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 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  and  (b).
 No  such  specific  assurrance  appears  to  have
 been  given  by  the  Government.  However,  a
 uniform  code  to  rationalise  the  present
 Service  Act  has  been  drafted  by  a  Special
 Committee  of  officials  set  up  by  Government
 aod  it  is  under  examination.

 India’s  Share  in  World  Trade

 4535.  SHRI  MAYAVAN  :
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  N.  R.  LASKAR  :
 SHRI  SAMINATHAN  :
 SHRI  DANDAPANI  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  India  is
 losing  its  share  in  the  world  trade  :

 (b)  if  so,  whether  its  also  a  fact  that
 according  to  the  survey  made  by  the  Secera-
 tary  of  his  Ministry,  the  Indian  experts  to
 the  rich  world  markets  Ike  United  States
 and  United  Kingdom  are  actually  declining
 when  calculated  at  a  percentuge  basis  of
 the  importing  country’s  total  imports  +

 (९)  ifso,  the  other  points  of  study;
 and

 (d)  the  steps  being  taken  by  Government
 to  recapture  the  world  market  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  ia}  While  India’s  exports
 have  increased  trom  Rs.  I2]0  crores  in  1997
 to  Rs.  375.6  crores  in  969,  her  imports  on
 the  contrary  declined  from  Rs.  2095  crores
 in  967  to  Rs.  592.4  crores  in  1969,  with
 the  result  that  India's  share  in  world  trade
 which  was  As yy  in  967  has  come  down  to
 0.85%  in  1969,

 (b)  Our  shate  of  the  total  imports  into
 the  USA  was  1.00%,  in  969  as  against
 0.9%  in  1968.  However,  our  share  of  the
 total  U.K.  imports  declined  from:  1.7%  io
 968  to  13%  in  1969.

 (c)  A  delegation  led  by  the  Minister  of
 Foreign  Trade  and  including  the  Secretary  of
 the  Ministry  of  Foreign  Trade  recently  visit-
 ed  the  U.S.A.  The  delegation  has  come
 back  with  the  impression  that  considerable
 possibilities  for  promoting  Indian  exports  to



 37  Written  Answers

 the  United  States  market  exist  and  that  the
 strategy  for  augmenting  exports  to  the  U5.
 market  would  require  uction,  firstly,  in  terms
 of  consolidating  and  further  strengthening
 our  position  in  regard  to  maior  traditional
 exports,  such  as,  jute  manufactures,  cashew
 kernels,  tea,  mica,  et..,  and  secondly  in
 terms  of  identifying  new  export  commodities
 from  India  and  also  in  assessing  the  kind
 of  structural  or  organisational  innovations
 which  would  be  necessary  in  order  to  enable
 us  to  exploit  more  fully  the  vast  polentiali-
 ties  of  the  U.S.  market,  The  elegation
 also  held  discussions  in  regard  to  the  early
 establishment  of  the  Generalised  Scheme  of
 preferences  and  trade  in  cotton  textiles.

 (d)  A  statement  is  laid  on  the  Table  of
 the  House.

 Statement

 Measure  Taken  by  Government  to  Step-up
 Exrorts

 The  major  features  of  the  general  export
 strategy  since  devaluation  are  identification
 of  the  growth  sectors  ind  encouragement  of
 the  productio:  of  the  relevant  products  :
 Priority  and  concessional  treatment  of  pro-
 duction  for  export  ;  import  replenishment  to
 stabilise  the  costs  of  production  and  romove
 bottlenecks  5  the  supply  of  scarce  raw
 materials  ;  compensatory  support  for  the
 new  non-traditional  products  which  suffer
 from  cost  handicags  on  account  of  less
 than  optimum  seale  oof  production,
 infancy  of  industry/economy,  incidence  of
 taxes  other  than  import  and  excise  duties  ;
 minimum  wages  legislation;  fixation  of
 floor  prices  for  raw  materials  etc.  ;  supply  of
 indigenous  scarce  raw  materials  oa  a  priority
 and  concessional  basis:  drawback  an!  rebate
 facilities  in  respect  of  the  incidence  of  import
 duties  and  excise  duties  on  exports;  market-
 ing  assistance  through  participation  in  exhi-
 bitions,  fairs,  market  surveys,  commodity
 surveys,  etc  :  supply  of  indigenous  credit
 on  longterm  and  concessional  basis  for  pro-
 duction  for  export  as  well  as  for  post-ship-
 ment  purposes.  Nezotiation  are  in  progress
 with  the  developed  countries  for  obtaining
 general  perferences  in  tariffs  in  respect  of
 commodities  exports  from  India.  The
 institutional  arrangements  that  are  necessary
 to  increase  India's  share  of  world  exports
 ere  also  under  consideration.
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 Bilateral  Settlement  of  Kashmir  Dispete

 SHRI  MAYAVAN  :
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  N.  R.  LASKAR
 SHRI  SAMINATHAN
 SHRI  DANDAPANI  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 va)  whether  it  is  a  fact  that  U.K.  has
 changed  her  stand  in  regard  to  the  Kashmir
 dispute  and  has  stated  that  Kashmir  dispute
 should  be  settled  bilaterally  between  India
 and  Pakistan  ;

 (b)  if  so,  wheiher  U.S.A.  has  also  con-
 veyed  to  India  its  change  of  attitude  towards
 Kashmir  settlement  ;

 (c)  whether  any  assessment  has  been
 made  as  to  how  many  countries  are  in
 favour  of  settling  the  Kashmir  issue  bilate-
 rally  and  how  maby  are  supporting  India  in
 this  regard  ;  and

 (d)  the  latest  improved  position  towards
 its  settlement  7

 3536,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AEFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 British  Foreign  Secretary  has  publicly  taken
 the  stand  (December  I96  )  that  the  diffe-
 rences  in  regard  to  Kashmir  must  essentially
 be  resolved  between  India  and  Pakistan  and
 that  the  U.K.  has  neither  the  right  nor  the
 duty  to  meddle  in  Indo-Pakistan  affairs  unless
 both  sides  request  it  to  do  so.  During  the
 recent  Indo-British  official  talks,  the  British
 side  reiterated  this  policy  of  non-involve-
 ment.

 (b)  The  USA  has  also  taken  the  line
 that  the  outstanding  issues  between  India
 and  Pakistan  are  bilateral  problems  and  that
 the  two  countries  should  get  together  to
 resolve  their  differences.

 (c)  International  opinion  in  general
 continues  to  veer  towards  the  idea  of  settle-
 ment  of  the  outstanding  differences  between
 India  and  Pakistan  including  those  on
 Kashmir  peacefully  and  bilaterally.

 (d)  The  only  issue  to  be  settled  in
 Kashmir  is  the  situation  arising  out  of
 illegal  occupation  by  Pakistan  of  a  part  of
 the  State.  No  progress  in  the  matter  has
 been  made  as  Pakistan  is  still  not  willing  to
 vacate  its  aggression.
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 Increase.  in  Overall  Outlay  for
 Foorth  Plan

 3537,  SHRI  MAYAVAN:
 SHRI  CHBNGALRAYA

 NAJDU  :
 SHRI  N.  R.  LASKAR  :
 SHRI  SAMINATHAN  :
 SHRI  DANDAPANI:

 Will  the  PRIME  MINISTER  be  pleaagd
 to  state  :

 (a)  whether  it  is  a  fact  that  Planning
 Cammission  is  praposing  to  have  an  overall
 qutlay  of  about  Rs,  25,348  crores  for  the
 Fourt®  Plan  instead  of  the  target  of
 Rs.  24,  98  crores  suggested  in  the  draft
 plan  ;

 (b)  if  so,  the  reasons  for  ingreasing  the
 amount  ;

 (९)  how  the  increase  of  Rs.  950  crores
 will  be  utilised  ;  and

 (d)  whether  the  draft  plan  has  been  sent
 to  the  National  Development  Council  and
 wheaher  it  has  been  approved  by  them  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 BNERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI):
 (a)  to  (dj),  The  Planning  Commission  is
 prasently  engaged  in  the  finalisation  of  the
 Fourth  Five  Year  Plan.  It  will  b:  put  up
 to  the  National  Develgnment  Council  for
 their  approval  at  its  meeting  to  be  held  on
 the  2ist  and  22nd.March,  1970.  It  is  only
 after  that  meoting  that  the  size  of  the
 Plan  and  sectoral  distribution  will  became
 clear.

 Indo-Ceylon  Economic  Collaberation

 3538.  SHRI  CHENGALRAYA  NAIDU:
 Will  the  Miaister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whother  it  is  a  fact  that  Ceylon
 Government  has  refused  Government  of
 India’s  invitation  for  further  Ministerial
 talks  on  economic  collaboration  between  the
 two  countries  ;

 (by  if  so,  whether  there  has  been  some
 deterioration  in  the  relations  of  the  two
 countries  :

 (c)  the  reasons  for  decline  in  the
 relations  between  the  two  countries  ;  and

 MARCH  I8,  1970  Written  Answere  §=@

 @  the  steps  taken  to  igaprove  the
 telations  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  No,  Sir,

 (b)  to  (d).  Do  nat  orise,

 Five  Power  South  East  Asla  Defence
 Co-operation

 3539,  SHRIMATI  SHARDA
 MUKERJFE:  Will  the  Minister  of
 EXTERNAL  AFFAIRS  b>  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  five-
 power  defence  co-operation  in  the  South
 East  Asia  is  being  formed  to  offset  the
 impact  of  British  military  withdrawal  from
 East  to  Suez  in  early  97]  ;

 (b)  whether  India  would  join  such  a
 Tegional  co-operation  in  the  interest  of
 security  of  our  country  ;  and

 (c)  if  not,  the  reasons  therefor  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Governments  of  Australia,  New  Zealand
 U.K.,  Malaysia  and  Singapore  have  a  joint
 programme  of  talks  to  discuss,  at  the
 Ministerial  level.  questions  arising  fram
 British  military  withdrawal  from  Malaypia

 and  Singapore  and  on  the  larger  questjons
 of  their  continuing  interests  in  the  peace  and
 stabilitity  of  the  area.

 (b)  No,  Sir,
 [९]  Government  of  India  have  ariange-

 ments  for  biluteral  talks  with  a  number  of
 countries  of  this  area.  Besides,  India  did
 not  have  any  milttary  arrangements  with
 U.K,  which  require  discussion  on  the  ques-
 tion  of  British  Military  withdrawal  from
 this  area

 Reception  to  Provisional  Revolutionary
 Government  Delegation  In  Orissa

 3540.  SHRIMATI  SHARDA
 MUKERJEE:  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  a  delegation  of  the  Provi-
 sional  Revclutionary  Government  of  South
 Viet-Nam  visited  Orissa  during  Degember,
 5969  ;

 (b)  whether  the  State’s  Deputy  Chief
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 Minister  treated  them  as  his  own  guests  as
 the  State  Government  turned  down  the
 request  for  treating  them  as  State  Guests  on
 the  plea  that  there  was  no  advice  from  the
 Union  Governments  ;  and

 (c)  if  so,  the  norms  laid  down  by  the
 Union  Government  in  such  cases  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDR‘  PAI  SINGH):  (a)
 A  group  of  six  persons  sponsered  by  the
 Provisional  Revolutionary  Government  of
 South  Vietnam  visited  India  (including
 Orissa)  from  December  13,  969  to  January
 cs  970  at  the  invitation  of  two  private
 organisations.

 (b)  The  Ministry  has  not  been  informed
 by  the  State  Government  in  this  regard,

 (c)  According  to  present  practice  the
 State  Governments  can  treat  any  foreign
 visitors  as  Stute  guests  at  their  discretion.

 Reorientation  of  Indian  Embassies  ~

 3541,  SIRE  5S.  KUNDU:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  avy  acuon  has  been  taken
 to  reorient  the  Indian  embassies  consulates,
 legations  etc.  to  serve  and  promote  coim-
 mercial  and  culiural  interest  of  India:  ond

 (by  if  50.  the  steps  proposed  to  be  taken
 in  this  regard  *

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b)  The  question  of  promotion  of
 India’s  relations  with  otner  countries  in  the
 commercial  and  cultural  fields  is  under
 Government's  constant  review,  and  directions
 in  tnis  regard  to  the  Indian  Embassies,  High
 Commissions,  Cons:lates  etc  have  been
 sent  from  time  to  time  and  such  steps  as
 are  fessible  are  taken  in  consultation  with
 India’s  representatives  abroad,

 Exports/Impor's  by  the  Small  Scale
 Industries

 3542.  SHRI  S  KUNDU:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state:

 (a)  the  steps  taken  to  promote  trade  by
 the  small  scale  industries  ;
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 (b)  whether  gonds  are  purchased  abroad
 hy  the  registered  dealers  and  small  scale
 industries  for  sale  and  for  internal  supply  ;

 (c)  if  so  the  method  of  suoh  registra-
 tion  ;  and
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 (dy  whether  small  scale  industries  are
 given  perference  for  such  registration  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK);:  (a)  A  statomen  is  laid
 on  the  Table  of  the  House.  [Placed  in
 Library  Se*  No,  LT-2930/70].

 (b)  to  (d).  It  is  not  clear  as  to  what
 information  is  actually  sought.  All  pur-
 chases  abroad  are  in  accordance  with  the
 import  trade  control  policy  and  procedures
 announced  by  Government.

 Ordinarily  import  replenishment  Licenzes
 through  which  purchases  abroad  are  made
 are  allowed  to  the  Registered  Exporters  only
 if  they  are  the  manufacturers  of  the  products
 exported.  However  in  the  case  of  the
 following  export  products  import  licences
 are  allowed  to  be  issued  in  favour  of  the
 registered  exporters  even  though  they  may
 not  be  registered  as  a  manufacturer-exporters,
 provided  they  bave  arrangements  for  produc-
 tion  of  goods  on  their  account.  The  Sectors
 in  which  this  facility  is  allowed  are  called
 decentralised  Sectors  and  are  as  under  :

 l.  E.P.N.S.  and  German  Silverware.
 2  Leather  and  Leather  Goods  and

 other  animal  products.
 3  Sports  Goods.
 4.  Handicrafts,
 5.  Agarbathies  and  Chandan  Dhoop.

 Natural  Silk  Fabrics,  Garments.
 Carpets,  Rugs 3

 9
 Woollen  and
 Druggets.
 Handloom  products,  namely  cotton
 fabrics  (other  than  greys)  and  mixed
 fabrics  of  cotton  and  wool/silk/jute
 and  -on-fabric  cotton  textile  items.

 9,  Walnut  Kernels.
 10.  Preserved  specimens  of  birds  aod

 anima!s.
 Il.  Pickles,  all  kinds  (oil-based,  swect-

 sliced.  etc.}.
 12  Mustard  Powder.
 13.  Papads.
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 14,  Chana-made  products
 Sandesh  and  Rasgolla.

 15,  Khoa-made  products  such  as  barfi,
 peda.

 16.  Tobacco  unmanufactured.
 1  Cashew  Kernels.
 The  terms  “decentralized  Sector”  denotes

 generally  the  Small  Scale  Industries  and
 Cottage  industries.

 such  as

 Harnessing  of  River's  Water  In  Goa
 for  Irrigation  and  Power

 3543.  SHRI  SHINKRE:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  :

 (a)  whether  Government  have  taken
 note  of  the  fact,  so  far,  no  substential  use
 of  the  river’s  water  in  Goa  has  been  made
 for  the  harnessing  of  power  or  for  the
 irrigation  purposes  ;

 (b)  whether  Government  are  aware  also
 of  the  fact  that,  as  Goa  is  rich  in  mineral
 resources  and  other  raw  materials,  many
 industries  are  bound  to  be  started  there
 which  will  be  needing  substantial  water
 supply  ६  and

 (c)  if  so,  whether  Government  propose
 to  finalise  some  plan  to  make  a  thorough
 stuty  of  availability  of  water  and  its  utilisa-
 tion  for  irrigation  power  and  human  con-
 sumption  ?

 THE  DEPUTY  MINISTER  IN  THE
 “MINISTRY  OF  IRRIGATION  AND
 POWER  (SURI  SIDDHESHWAR
 PRASAD):  ja)  to.c).  A  division  of  the
 Central  Water  and  Power  Commission  have,
 over  a  period  of  5  years.  carried  out  studies
 and  surveys  and  have  investigated  the
 following  schemes  :

 ,  Salauli  Project.
 2.  Dudh  Sagar  Project.
 3.  Mondovi  Project.
 4.  Bicholim  Project,
 5  Anjunem  Project.
 6.  Godewal  Project,
 7,  Beddifator  Project.
 है,  Decarpalli  Tank  Scheme.
 o  Varna  Tank  Scheme.

 These  projects  are  being  further  pro-
 cecrsed  in  Central  Water  and  Power
 Commission  and  by  the  Goa  Administration,
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 Relations  with  Latin  American  Countries

 3544.  SHRI  SHINKRE:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  fact  that  many  countries  from  South
 America  known  as  Latin  America  have
 shown  keen  interest  in  having  cordial  rcla-
 tion  with  India  ;

 (b)  whether  Government  are  also  aware
 of  the  interest  shown  by  those  countries  in
 th:  Indian  culture  ;  and

 (c)  if  so,  what  slens  Government  have
 taken  to  strengthen  the  friendly  relationship
 between  these  countries  and  India  ?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  fa)
 and  (b),  Yes,  Sir.

 (ec)  The  following  measures  to  improve
 relations  with  those  countries  have  been
 taken:

 (l)  India  has  Missions  accredited  to
 nearly  every  country  in  this  region,
 These  Missions  include  two  Resi-
 dent  Missions  newly  opened,  in
 1969,  in  additivn  to  those  already
 existing
 In  April/May  fast  year,  a  hiphe
 powerc}  Feonomic  and  Trade
 Delegation  composed  of  cminent
 businesmen  and  officials  visited
 several  countries  of  this  region  with
 a  view  to  exploring  possibilities  of
 establishing  and  incressing  relations
 and  contacts

 IN  THE

 =  bh  —

 (3)  The  question  of  establishing  satis-
 factory  communications  between
 India  and  South  American  countries
 is  under  study

 (4)  A  proposal  of  the  University  of
 Poona  to  develop  a  programme  of
 Latin  American  Studies  is  under
 consideration.
 Cultural  Agreement  between  India
 and  Brazil  was  signed  in  ‘1968,  and
 exchange  of  instrument  of  Ratifica-
 tion  will  take  place  shortly.
 Instruments  of  ratification  of  the
 Agreement  signed  between  India
 and  Brazil  for  cooperation  in  the
 Peaceful  uses  of  Atomic  Energy
 has  been  exchanged,

 G6  —

 (6
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 (7)  Arrangements  are  being  finalised
 with  a  view  to  concluding  cultural
 agreements  with  Uruguay,  Chile
 and  Argentina.

 (8)  Economic  Delegations  from
 Colombia  is  to  visit  India  shortly.

 (9)  Trade  Agreements  with  Chile  is
 under  Negotiation.

 Requisition  of  Private  Property  for
 Defence  Purposes  in  Goa

 3345.  SHRI  SHINKRE:  Will  the
 Minister  of  DEFENCE  be  please:'  to  state  :

 (a)  whether  Government  have  taken
 note  of  the  complaints  from  many  of  Goans
 regarding  the  requisition  and  acquisition  of
 Properties  for  the  defence  purposes,  because
 of  undue  delay  in  fixing  proper  compensi-
 tion  and  also  in  payment  of  compensation  ;

 (b)  whether  Government  are  also  aware
 of  the  fact  that  in  many  a  cases  substantial
 part  of  the  land  requisitioned  by  Defence
 Ministry  hus  to  be  released  to  the  owners,
 which  construe  as  lack  of  proper  planning
 and

 (९)  if  so,  whether  Government  —  will
 iMstruct  its  personnel  to  make  a  thorough
 study  of  the  require:ment  of  land  and  finalise
 the  payment  of  due  compensation  without
 delay  for  the  consequent  acquisition  of  it  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  9]  to  fc).
 Instructions  already  exist  requiring  the  Com-
 petent  Authorities  not  to  requisition  land
 unless  necessarily  required  for  defence  pur-
 poses.  Instructions  also  exist  that  the
 rental  compe  ton  for  requisitioned  pro-
 pertics  should  be  got  assessed,  approved  and
 paid  by  the  local  civil  authorities  in  accor-
 dance  with  law,  as  early  as  possible.
 Representations  received  regarding  delay  in
 the  assessment  and  payment  of  rent  are
 examined  on  merits  and  appropriate  action
 taken.

 It  is  not  correct  that  a  substantial  part
 of  the  land  requisitioned  for  defeoce  purposes
 was  released  to  the  owners  or  that  there  is
 lack  of  proper  p'anning  in  requisitioning  the
 Jand.  Some  of  the  lands  are  requisitioned
 to  meet  iemporary  needs  and  they  are
 derequisitioned  when  the  purpose  is  achieved.
 Out  of  a  total  area  of  86,658  acres  under
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 requisition  under  the  Requisitioning  and
 Acquisition  of  Immovable  Property  Act.
 1952,  the  area  sanctioned  so  far  for  acquisl-
 tion  is  approximately  4d  0  acres.  The
 area  derequisitioned  or  likely  to  derequisi-
 tioned  is  ‘5,912  acres.  Periodical  reviews  are
 undertaken  to  ensure  early  decision  on
 acquisition  uf  such  properties  as  are  perma-
 nently  required  and  to  derequisition  other
 lands.

 Decline  in  the  Export  of  Cotton
 Manofactured  Goods

 3546.  SHRI  RAM  SINGH  AYARWAL:
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  export
 of  cotton  manufactured  goods  has  declined
 in  969-70  ns  compared  to  previous  years  ;
 and

 (b)  if  so,  the  reasons  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK!:  (a)  No,  Sir.

 (b)  Does  not  arise.

 Representation  from  Foreign  Embassies
 against  Bao  on  Cultural  Centres

 35  ib  SHRI  DAVEN  SEN:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Governinent  have  received  a
 representation  from  the  U.  Ss.  Embany
 against  Government's  reported  drcision  to
 strictly  enforce  the  ban  on  opening  of  centres
 by  foreign  Missions  in  various  parts  of  the
 country  without  specific  permission;

 (bj  the  number  of  centres  operated  by
 U.S.  and  U.S.S.R.  in  the  country  ;
 and

 ic)  whether  there  has  been  any  repre.
 sentation  fiom  any  other  forcign  mission
 in  the  matter  and  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  The
 U.S.  Embassy  has  represented  their  views
 in  so  far  as  the  Government's  decision
 affected  their  establish  rents.  They  have  net
 questioned  the  Government's  decision  in  the
 matter,
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 (b)  The  U.  S,  Government  has  the
 following  official  establishments  in  India  :

 Embassy  in  Delhi,  Consulates  General
 each  in  Bombay,  Calcutta  and  Madras
 and  the  U.S.LS.  run  Cultural  Gentres
 in  Lucknow,  Patna,  Hyderabad,  Ban-
 galore  and  Trivandrum.

 The  U.S.S.R.  has  the  following  official
 estublishments  in  India  :

 Embassy  in  Delhi,  Consulates  General
 cach  in  Bombay,  Calcutta  and
 Madras.

 The  Information  or  Cultural  Centres  and
 Libraries  operating  in  Delhi  Bombay,  Cal-
 cutta  and  Madras  are  not  viewed  as  separate
 estab'ishments,  but  as  8  part  of  the
 Embassy  or  the  Consulate  General  con-
 cerned.

 (९)  No,  Sir,

 Dantwala  Committee  Report  on
 Unemployment

 3548,  SHRI-K.  P.  SINGH  DEO:  Will
 the  PRIME  MINISTER  be  pleased  to
 Stale  :

 (a)  whether  the  Dantwala  Committee
 on  unen-ployment  has  submitted  its  report  to
 Government  ;

 89)  if  so,  the  salient  features  of  the
 recunimendations  made  by  the  Committee  :

 (¢)  whether  the  Government  have  con
 sidered  the  report  ;  and

 (d)  if  so,  the  reaction  of  Government  in
 regard  thereto  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI.  INDIRA  GANDHI):
 (a)  The  Committee  has  not  yet  submitted
 its  final  report.

 (b)  to  (a).  Does  not  arise,

 Delhi  State  Industries  Emporium

 3549,  SHRI  K,  P.  SINGH  DEO:  Will
 the  Minister  of  FOREIGN  TRADE  te
 Pleased  to  state  :

 {a)  the  sales  and  profits  of  the  Delhi
 State  Industries  Emporium,  Delhi  for  the
 last  (wo  years  (year-wise)  ;

 (b)  whether  it  is  a  fact  that  the  present
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 Marketing  Officer  Ineharge  of  the  Emporium
 hended  over  the  charge  of  her  duties  on  the
 3lst  December,  1969  ;

 (c)  whether  it  is  also  a  fact  that  she
 is  still  working  as  a  Marketing  officer  ;
 and

 (d)  if  so,  the  reason  therefor  and  the
 probable  date  of  her  reversion  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADF  (SHRI
 RAM  SEWAK;:  (a)  The  sales  of  the
 Delhi  Stase  Industries  Emporium,  Delhi  for
 the  last  two  years  qe,  I967-68  ond  1968-69
 were  Rs.  4,00,432.11  and  Rs.  5,20,588.04
 tespectively,  There  was  however  no  profit
 on  these  sales  during  this  period.

 (0)  and  (८).  Yes,  Sir.
 (d)  The  Marketing  Officer  handed  over

 her  charge  on  3]-2-I969  but  at  the  requesi
 of  Director  of  Sucial  Welfare,  Government
 of  India,  she  has  been  allowed  to  continue
 till  31-4-1970,  and  her  deputation  period  has
 been  extended  upto  31-3-1970.,

 Report  on  the  Export  of  Leather

 3550,  SHRISITA  RAM  KESRI;  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (A)  whether  itis  a  fact  that  the  Central
 Leather  Research  Institute  and  the  Gokhale
 Institute  of  Economies  and  Politics,  Poona
 have  suggested  several  steps  for  the  export
 of  leather  in  a  report  submitted  to  Govern-
 ment  ;

 (b)  if  so,  the  details  of  the  suggestion
 made  by  these  institutions  ;

 (c)  whether  Government  have  considered
 the  suggestion  made  by  these  institutions  ;
 and

 (d)  if  so,
 thereto  7

 the  reaction  of  Government

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (ai  Yes,  Sir.

 (0)  The  survey-  ‘India’s  Export  Poten-
 tial  of  Leathe;  and  Leather  Products”  have
 studied  in  depth  the  entire  range  of  probicms
 of  the  leather  industry.  Some  of  the  major
 suggestions  are  :

 (l)  For  the  short-run,  the  importation
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 of  raw  hides  and  skins  for  proces-
 sing  and  export  in  finished  form  ;
 for  the  long-run  a  programme  of
 development  of  animal  husbandry
 has  been  urged.

 Establishment  of  well  organised
 slaughter  houses  to  ensure  greater
 ulilisation  for  export  of  available
 hides,  skins  and  other  animal
 materials.

 (2  —

 Restructuring  of  the  leather  indus-
 try  to  en:ure  more  local  processing
 of  hides  and  -kins  in  finished  pro-
 ducts.

 fe

 (c)  and  (d).  The  suggestions  are  under
 consideration  of  Government,

 सध्य  प्रदेदा  में  नमंदा  नदी  पर  पुनावा  बांघ
 का  निर्माण

 3551,  श्री  शाशि  सूषण  :  क्‍या  सिध्ाई
 तथा  विद्युत  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  नर्मदा  नदी  पर  पुनाशा  बाघ  क

 निर्माण  के  संबंध  मं  मध्य  प्रदेश  सरकार
 द्वारा  की  गई  सिफारिशों  पर  केन्द्रीय  सरकार
 ने  क्‍या  निगांय  किया  है;

 (ख)  प्रारम्भिक  निर्माण  कार्य  कब  तक

 शुरू  हो  जायेगा  ;  और

 (ग)  निर्माण  कार्य  के  आरम्भ  होने  मे
 विलम्ब  के  क्या  कारण  हैं?

 सिंचाई  तथा  विद्युत  मंत्रालय  में  उप  मस्त्रो

 धी  सिद्धेश्वर  प्रसाव)  :  (क)  से  (ग).  भारत
 सरकार  नमंदा  बेसिन  के  किसी  नई  परियोजना
 को  स्वीकृति  देने  के  विचार  को  इस  समय

 उपयुक्त  नहीं  समभती  जबकि  नमंदा  नदी  और
 इसकी  धाटी  के  सम्बन्ध  में  जल  विवाद  पर
 नमंदा  जल  विवाद  न्याधिकरण  विचार  कर

 रहा है।
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 छावनी  बोर्ड  फेंडरेशन  के  प्रतिनिधि  मंडल  की

 प्रतिरक्षा  मंत्री  से  मुलाकात

 3552,  श्री  हाक  भूषण  :  कया  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  छावनी  बोर्ड
 फेडरेशन  का  एक  प्रतिनिधिमंडल  हाल  ही  में
 उनसे  मिला  था  और  उनसे  उसने  यह  अनुरोध
 किया  था  कि  छावनी  क्षेत्रों  में  रहने  वाले
 असैनिक  व्यक्तियों  को  वही  अधिकार  दिए  जांय
 जो  अन्य  नागरिकों  को  प्राप्त  हैं  ;

 (ख)  यदि  हां,  तो  इस  मामले  में  सरकार
 की  क्‍या  प्रतिक्रिया  हैं;  और

 (ग)  देश  भें  50  हजार  रो  अधिक  असैनिक
 जन  संख्या  वाले  छावनी  बोर्डों  की  संख्या  कितनी

 है  और  किसी  छावनी  के  सबसे  अधिक  असैनिक

 जनसंख्या  कितनी  है  ?

 प्रतिरक्षा  श्ौर  इस्पात  तथा  भारी

 इंजीनियरिंग  मंत्री  (श्री  स्वर  सिंहु) :  (क)
 "अखिल  भारतीय  छावनियों  के  निर्वाचित
 गदस्थों  के  संघ"  का  एक  प्रतिनिधि  मंडल  रक्षा
 मंत्री  से  24  फरवरी,  1970  को  मिला  था
 और  विशेषकर  निम्नलिखित  बातों  पर  बल
 दिया  था  :--

 (1)  छावनियों  के  अधिनियमों  में  संशोधन
 लंबित  होने  के  कारण  तथा  छावनी
 बोर्डों  के  सदस्यो  का  कार्यकाल
 970  में  समाप्त  होने  के  कारण

 उसे  4  साल  तब  बढ़ा  दिया  जाय ।

 छावनियों  के  अधिनियम,  924  %
 संशोषन  के  लिए  बिल  दीन  ही
 प्रस्तुत  किया  जाय  और  तदनुसार
 कार्ययारी  अफसरों  को  और
 अतिरिक्त  ज्षक्तियां  प्रदान  न  की
 जायें  ।

 (3)  ला  भूमि  पर  पुरानी  ae  रखने

 (2)
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 वालों  को  बिना  पट्ठे  के  निर्माण
 नियंत्रता  को  हटा  दिया  जाय  ।

 यह  कहा  जा  सकता  है  कि  छावनी  क्षेत्र  में

 रहने  वालों  को  वही  मूल  अधिकार  प्राप्त  हैं  जो
 कि  अन्य  नागरिकों  को  है,

 (ख)  उपयंक्त  मुद्दों  पर
 हुष्टिकोण  निम्न  प्रकार  है  :--

 (i)  जब  तक  कि  विधि  में  संशोधन  नहीं
 होता  हैं  निर्वाचन  छावनी  अधि-
 नियम  की  व्यवस्थाओं  के  अनुसार
 चालू  रहने  चाहिए।  जबकि
 प्रशासनिक  कारणों  पर  निर्वाचित
 सदस्यों  की  का्यंकाल  अवधि  उचित
 मामलों  में  एक  साल  से  अधिक

 नहीं  बढ़ाई  जानी  चाहिए  |  यह
 उचित  नहीं  होगा  कि  आमतौर  पर
 सब  के  कार्यायाल  की  अवधि  बढ़ा
 दी  जाये  ।  यद्यपि  छावनी  अधिनियम
 के  संशोधन  बिल  में  यह  निहित  करने
 का  प्रस्ताव  है  कि  छावनी  बोर्डों  की
 कार्यकाल  अवधि  3  से  5  साल  कर
 दी  जाये  1

 सरकार  का

 छावनी  अधिनियम  मे  संशोधन  करन
 के  लिए  व्यापक  बिल  जितना  जल्दी
 सम्भव  होगा  प्रस्तुत  किया  जायेगा
 और  अनेक  सुभाव  जो  प्राप्त  होंगे
 उन  पर  अन्तिम  रूप  देने  से  पहले
 विचार  किया  जायेगा।

 (3)  यह  निवेदन  स्वीकार  नहीं  किया  जा
 सकता  ।  लागू  आदेश  छावनी  के
 विकास  के  लिए  और  छावनी  निधि
 तथा  संचित  निधि  दोनों  में  सहायक
 हैं  1

 (ग)  1961  की  जनगशाना  के  अनुसार
 $  छावनियों  की  जनसंख्या  50,000  से  अधिक
 है।  अम्बाला  छावनी  में  सबसे  अधिक  सिविल
 'जमसंख्या  है  जो  कि  लगभग  86,490  है।

 (2)
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 छावनी  क्षेत्रों  में  भ्रसंनिकों  के  कब्जे  में  सरकारी
 सम्पत्ति

 3553,  श्री  हाधि  भूषण  :  क्‍या  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  नगरीय  सम्पत्ति  पर  नियन्त्रण  रखने
 के  लिए  कार्यवाही  करने  की  सरकार  की  नीति
 को  ध्यान  में  रखते  हुए,  छावनी  क्षेत्रों  में
 असैनिकों  के  कब्जे  में  सरकारी  सम्पत्ति  के  बारे
 में  सरकार  की  क्‍या  नीति  है  ;  और

 (ख)  इस  नीति  को  ध्यान  में  रखते  हुए
 छावनियों  भें  किरायेदारों  के  हितों  की  सुरक्षा
 करने  के  लिए  सरकार  का  क्‍या  कार्यवाही  करने
 का  बिचार  हैं  ।

 प्रतिरक्षा  श्लौर  इस्पात  तथा  भारी
 इंजीनियरिंग  मंत्री  (श्री  स्वर्णा  सिह):  (क)
 शौर  (ख).  छावनियों  में  भवन  बनाने  के  लिए
 स्थानों  के  लिए  सुरक्षित  रक्षा  भूमियों  के  प्रशासन

 के  संबंध  मे  ्रपनाये  जाने  बाली  प्रस्तावित
 ब्यापक  नीति  सभा  पटल  पर  रखें  गये  विवरण
 में  दर्शाई  गई  है।  |  ग्रन्यालय  में  रख  चिया ।

 देखिए  संख्या  LT—293  {70  ]

 जहां  तक  किराया  नियन्त्रण  और  बेदखली

 से  सुरक्षा  का  संबंध  है  संबंधित  राज्य  में  प्रचलित

 विधि  को  यथा  सम्भव  छावनी  हों में  लागू
 शया  v  वैखिये  करने  की  सरकार  की  नीति  है  1

 छावनियों  में  शहरी  सम्पत्ति  के  नियन्त्रण
 के  मामले  में  कोई  'बिदोष  अधिक  उपाय  करना
 आवध्यक  नहीं  है,  क्योंकि  बनाये  गये  या  बनाये
 जाने  वाले  व्यापक  कानून  उसमें  दिखाई  गई
 सीमा  तक  छावनियों  पर  भी  लागू  होते  हैं  |

 जर्मन  लोकलंत्रात्मक  गरणराज्य  को  मान्यता  वेने
 के  बारे  में  संसद  सदस्यों  का  ज्ञापन

 3554.  शी  हाहि.  सूचा :.  क्या  बंदेशिक-
 कार्य  मंत्री  यह  बताने  की  #पा  करेंगेकि  :

 (क)  प्रधान  मंत्री  को  संसद  सदस्यों  तथा
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 नागरिकों  के  प्रतिनिधि  मंडल  द्वारा,  जो  उनसे

 कुछ  समय  पूर्व  मिला  था,  जर्मन  लोकतंत्रात्मक
 गणाराज्य  को  मान्यता  दिये  जाने  के  बारे  में  जो
 ज्ञापन  दिया  गया  था  उस  पर  कितने  संसद
 सदस्यों  के  हस्ताक्षर  हैं  और  बे  सदस्य  किस-
 किस  दल  से  सम्बद्ध  हैं;  और

 (ख)  इस  पर  केन्द्रीय  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 बंवेशिक-कार्य  मंत्रालय  में  उप  मन्‍्त्री  (श्री
 सुरेन्द्रपाल  सिह)  :  (क)  'भारत-जमंन  जनबादी
 गणराज्य  मित्रता  संघ'  के  सदस्यों  का  एक
 प्रतिनिधिमंडल  24-2-70  को  प्रधान  मंत्री  से
 मिला  था  ।  इस  प्रतिनिधिमंडल  के  प्रवक्ता  ने
 एक  ज्ञापन  उन्हें  दिया  था  जिस  पर  बहुत  से
 लोगों  के  हस्ताक्षर  थे  जिनमे  संसद  सदस्य  भी
 शामिल  हैं।  इस  ज्ञापन  में  भारत  और  जर्मन
 जनवादी  गशाराज्य  के  बीच  पूर्ण  राजनग्रिक
 संबंध  स्थापित  करन  की  अपील  की  गई  है  ।

 (ख)  मानतीय  सदस्य  से  निवेदन  है  कि
 वे  कृपया  अतारांकित  प्रइन  संख्या  446  के
 उत्तर  का  देखें  जो  25  फरवरी,  1970  को
 दिया  गया  था।

 Reposting  of  Ambassador  to  Rabat

 555,  SHRI  YASHPAL  SINGH  :
 SHRI  D.  N.  PALODIA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 ta)  whether  Government  have  decided  to
 ask  her  Ambassador  to  resume  his  post  at
 Rabat  ;  aod

 ib)  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  ib).  No,  Sir.  The  matter  is  still  under
 consideration,

 PHALGUNA  27,  89]  (SAKA)  Written  Answers  =  74

 Family  Penston  cases  lying  Pending
 in  the  Office  of  Controller  of

 Defence  Accounts,
 Allahabad

 3556.  SHRI  P.  C.  ADICHAN  :
 SHRI  NIHAL  SINGH  :

 Will  the  Minister  of  DEFENCE  be
 Pleased  to  state  :

 (a)  the  number  of  family  pension  cases
 vending  in  the  Office  of  the  Controller  of
 Defence  Accounts  (Pension),  Allahabad  out
 of  those  which  arose  during  the  period  from
 July  to  December,  969  and  when  they  are
 likely  to  be  finalised  ;

 fb)  if  the  time  taken  for  the  settlement
 of  family  pension  claims  is  abnormal,
 what  steps  are  proposed  to  be  taken  to
 ensure  prompt  disposal  of  such  cases;
 and

 (c)  whether  the  widows  of  Jawans  are
 also  entitled  to  family  pension  or  part  of  It,
 if  nomination  is  not  filed  by  the  deceased  in
 her  favour  ;  if  so,  to  what  extent  ?

 THE  MINISTER  OF  DEFENCE  AND
 STFEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  The  num-
 ber  of  family  pension  cases  pending  with  the
 Controller  of  Defence  Account:  (Pensions),
 Allahabad,  as  8  result  of  casualties  which
 arose  between  Ist  July  and  3lst  December,
 969,  is  324.  Before  sanctioning  the  final
 pension,  the  claims  have  to  be  verified  and
 discrepancies  reconciled,  including  refi
 to  clai  where  ry  However,  all
 possible  measures  are  being  taken  to  finalise
 family  pension  cases  as  expeditiously  as
 possible,

 (b)  Having  regard  to  the  time  that  is
 expected  to  be  taken  by  variovs  agencies
 including  local  officials,  the  finalisation  of
 family  pension  cases  is  not,  generally  speak-
 ing  being  delayed.  Further,  where  admissi-
 ble,  Provisions!  Award  of  family  pension,  or
 Pending  Frnquiry  award  of  special  family
 pension,  is  granted  pending  finalisation  of
 pension  claims.

 (९)  (i)  The  widow  or  in  the  event  of  her
 death  or  remarriage,  a  minor  child,  is  eligible
 for  ordinary  family  pension,  when  8  soldier's
 death  is  not  atiributeble  'o,  or  aggravated  by
 his  service.

 (i)  Special  family  pension,  when  a
 soldies’s  death  is  attributable  to  or  aggra-
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 vated  by  his  service,  is  payable  to  his  nomi-
 nee  out  of  the  eligible  dependants  yz.
 widow,  father,  mother,  son/daughter.  In  case
 the  widow  is  not  the  nominee,  she  is  never-
 theless  eligible  to  share  the  pension,  as  the
 Jawan's  special  family  pension  is  in'ended
 for  the  support  of  all  the  above-mertioned
 eligible  derendants.  If  nevessary  the  pen-
 sion  can  ‘be  formally  divided  between  the
 eligible  heirs.

 Distribution  of  Arms  by  Pakistan  in
 the  Border  Village  of  Pakistan

 occupied  Kashmir

 3557,  SHRI  RAM  AVTAR  SHARMA:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  Pakistan
 have  recently  distributed  arms  in  the
 border  villuges  of  Pakistan  occupied  Kashmir;
 and

 (b)  if  so,  the  re.ction  of  Government
 thereto  7

 THE  MINISTER  OF  DEFENCE  AND
 STEFL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  and  ‘b).
 Government  sre  aware  that  8  large  number
 cf  personnel  in  Pakistan-occupied-Kashmir
 have  been  given  training  in  the  use  of  fire
 arms)  $The  developments  across  the  Cease
 Fire  Line/border  are  being  watched  and  are
 being  taken  into  account  वा  our  operational
 plans.

 gat  पाकिस्तान  को  जेलों  में  मारतोय
 राजनंतिक  बन्वियों  को  संख्या

 3558,  श्री  रामावतार  हार्मा :.
 श्री  ज०  बाई०  कृष्णन  :

 क्या  बंदेशिक-कार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  पूरबी  पाकिस्तान  की  जैलों  में  भारतीय

 राजनैतिक  बन्दियों  की  इस  समय  संख्या  कितनी

 है  और  उनकी  रिहाई  कराने  के  लिए  सरकार  ने

 अब  तफ  क्या  कार्यवाही  की  है  ;

 (ख)  क्‍या  यह  सच  है  कि  पूर्वी  पाकिस्तान
 की  जेलों  में  अल्प  संख्यक  समुदायों  के  लोगों  पर

 निरस्तर  शौर  अत्या्वार  किये  जाते  हैं;  और
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 (ग)  यदि  हाँ,  तो  इस  पर  सरकार  की
 क्या  प्रतिकिया  है  ?

 ववेशिक-कार्स  मन्त्रालय  में  उप-संत्रो  शनी
 सुरेख  पाल  सिह)  :  (क)  ऐसा  समझा  जाता  है
 कि  यह  प्रइन  उन  भारतीय  नागरिकों  के  मामलों
 के  बारे  में  है  जो कथित  राजनीतिक  अप्ररांघों  के
 लिए  पूर्व  पाकिस्तान  में  जेल  काट  रहे हैं।
 सरकार  ने  पाकिस्तान  की  सरकार  से  बार-बार
 यह  कहा  है  कि  वह  उन  भारतीय  नागरिकों  की
 संख्या  और  उनके  कुशल  क्षेम  के  विषय  में  सूचना
 दें  जिन्हें  विभिन्‍न  कारणों  से  पूर्व  और  पश्चिम
 पाकिस्तान  में  बन्‍्दी  बनाया  हुआ  है।  पाकिस्तान
 सरकार  से  कोई  संतोषजनक  उत्तर  नहीं  मिला
 है  1

 (ख)  और  (ग).  सरकार  को  इस  बारे  में
 खबरें  मिली  हैं  कि  पूर्व  पाकिस्तान  में  बन्दी
 अल्पसंख्यक  समृदाय  के  सदस्यों  के  साथ  बुरा
 व्यवहार  किया  जा  रहा  है।  जब  कभी  कोई
 रिपोर्ट  मिलती  है  तभी  पाकिरतान  में  अल्प-
 संख्यकों  के  प्रति  दुर्व्यवहार  के  इस  पहलू  को  तथा

 दुसरे  पहलुओं  को  उठाया  जाता  है  |

 Construction  of  Iddiki  Alwaye  D/C
 Transmission  Line

 3559.  SHRI  K.  ANIRUDHAN:  Will!
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  atate  :

 (a)  the  progress  of  the  construction  work
 of  the  220  KV  Iddiki  Alwaye  DC  Trans-
 mission  line  as  envisaged  in  the  Annual  plan;
 and

 (b)}  whether  the  additional  power  re-
 quirements  of  the  Kerala  State  will  be  met
 by  this  vew  line  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  ia)  The  220  KV  double  circuit  trans-
 mission  line  from  Idikki  to  Kalamassery
 iAlwase)  is  in  initial  stage  of  progress.  This
 line  is  scheduled  to  be  completed  by  the  time
 the  hydro-electric  power  station  at  Idikki  is
 commissioned.

 (b)  Yea,  Sir,
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 Manofactore  of  Anti-Tank  Guided  Missiles
 by  Pakistan

 356l.  SHRI  RANJEET  SINGH  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  Government  have  received
 information  that  anti-tank  guided  missiles
 are  being  manufactured  in  Pakistan  ;

 (b)  if  so,  the  estimated  capacity  of  the
 factory,  its  location  and  the  date  of  its  com-
 pletion  ;  and

 (९)  the  date  by  which  India  will  be  manu-
 facturing  anti-tank  zuided  missiles  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L  N.
 MISHRA):  (a)  Yes,  Sir.

 (b)  The  factory  is  located  at  WAH  and
 it  commenced  production  of  the  missiles  in
 1965,  Though  sufficiently  reliab‘e  information
 Tegarding  the  manufacturing  capacity  is
 known,  it  would  not  be  desirable  to  re-
 veal  it.

 (c)  It  is  not  in  public  interest  to  disclose
 this  information.

 Invitation  of  Madame  Binh  to  Provisional
 Revolutionary  Government  of  Victnam

 3562,  SHRI  R.  R.  SINGH  DEO:
 SHRI  J.  MOHAMED  IMAM  :
 SHRI  K  M.  KAUSHIK  :
 SHRI  V.  NARASIMHA  RAO:
 SHRI  K.P,  SINGH  DEO:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  of  India  recent-
 ly  extended  an  invitation  tao  Madame  Binh,
 chief  spokesman  of  the  Provisional  Resolu-
 tionary  Government  of  Vietnam  at  Paris
 talks  ;  and

 (b)  if  so,  whether  plans  for  visit  of
 Madam  Bioh  have  been  finalised  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  fa)  The
 Minister  of  External  Affairs  has  already  in-
 formed  the  House  while  replying  to  part  ta)
 of  Starred  Question  No.  83  answered  on  the
 25th  February,  ]97°,  that  he  had  mentioned
 to  Madame  Bioh  when  she  had  met  her  in
 Hanoi  that  she  would  be  most  welcome  to
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 come  to  India  so  that  we  would  have  an
 Opportunity  to  discuss  further  with  her  the
 situation  in  Vietnam,

 (b)  No,  Sir.

 Setting  up  of  a  Jute  Mill  at  Paradeep

 3565.  SHRI  K.  P.  SINGH  DEO:  Will
 the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Orissa  pro-
 duces  nearly  6  per  cent  of  the  country's
 jute;

 (b)  whether  Government  of  Orissa  have
 recommended  to  Government  for  granting
 licence  to  set  up  a  jute  mill  at  Paradeep  ;

 (०)  if  so,  whether  Government  have
 taken  any  decision  in  the  matter  ;  and

 (d)  if  so,  the  details  of  the  decision
 taken  and  if  not,  the  reasons  for  delay  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK)  :  (a)  and  (b).  Yes,  Sir,

 (c)  and  (d).  The  feasibility  of  establishing
 a  mill  at  Paradeep  is  under  examination,

 Uranium  Deposits  In  Bibar

 3566.  SHRI  K.  P.  SINGH  DEO:  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  rich  uranium
 deposits  have  been  located  in  Bihar  ;

 (b)  if  so,  the  area  where  uranium  de-
 posits  have  been  discovered  and  whether
 any  assessment  of  the  deposits  have  been
 made  ;  and

 (c)  if  so,  the  estimated  extent  of  the
 deposits  and  the  extent  to  which  the  new
 discovery  is  likely  to  help  the  Atomic  Power
 expansion  in  the  country  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  and  (b).  Uranium  deposits  have  been
 found  in  the  Singhbhum  Thrust  Belt  of  Bihar
 where  commercial  mining  is  being  under-
 taken  by  the  Uranium  Corporation  of  India
 Limited,  a  Public  Sector  Undertaking  under
 the  Department  of  Atomic  Energy.  Explo-
 ratory  work  to  prove  the  reserves  under-
 ground  js  also  being  undertaken  at  Bhatin
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 and  Narwapahar  near  Jaduguda.  Surveys
 are  also  in  progress  in  other  parts  of
 Bihar,

 (c)  The  reserves  located  so  far  are  con-
 sidered  to  be  adequate  to  meet  the  require-
 ments  of  the  present  Atomic  Energy  Pro-
 gramme.

 Assistance  to  Handloom  Weavers  of
 Maharashtra  to  change  over  to

 Powerloom

 ‘3567.  SHRI  WN.  R.  DEOGHARE:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  grant  cash
 assistance  to  the  handloom  weavers  in
 Maharashtra  to  enable  them  (o  change  over
 to  powerlooms  ;

 (b)  if  so,  the  details  of  the  proposal  ;
 and

 (c)  if  not,  the  reasons  for  not  giving
 such  assistance  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  The  Government  of
 Maharashtra  have  under  consideration  a  pro-
 posal  to  assist  hindloom  weavers  to  change
 over  to  powerlooms,

 (b)  A  statement  is  enclosed.
 (c)  Does  not  arise.

 Statement

 Out  of  4,000  powerlooms  proposed  to
 be  installed,  2,009  powerlooms  have  been
 carmarked  to  the  Marathwada  Region.
 These  powerlooms  are  to  be  installed  through
 the  Marathwada  Development  Corporaticn
 Ltd..  (A  Government  of  Maharashtra
 Undertaking)  and  financial  assistance  will  be
 made  available  by  the  Corporation.  The
 remaining  2,000  powerlooms  will  be  installed
 in  other  regions.  It  is  proposed  to  organise
 Co  operative  Societies  of  weavers,  and  instal
 powerleens  in  common  sheds.  The  number
 ofleoms  to  be  installed  in  a  shed  will  be
 lin  ited  to  approximately  48  and  the  block
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 cost  on  account  of  installation  would  be  as
 follows  ;

 Rs,
 (l)  Cost  of  a  powerloom  and

 its  accessories  §5,000/-
 (2)  Cost  of  the  shed  includ-

 ing  land  per  powerloom  _—_2,200/-
 (3)  Margin  Money  for  work-

 ing  capital  at  the  rate
 of  10%  of  Rs.  3,000/-
 per  powerloom  300/-

 Total:  7,500
 (per  powerloom)

 2  Out  of  this  amount,  the  society  will
 be  able  to  raise  75%  from  the  Maharashtra
 State  Financial  Corporation  while  25%  would
 have  to  be  collected  in  the  form  of  share
 capital  from  the  Members.  Thus,  each  mem-
 ber  will  have  to  contribute  Rs.  AT5|=  per
 lou-n  as  share  capital,  Since  the  financial
 cupacity  of  the  handloom  weavers  who  are
 supposed  to  join  the  societies  is  not  very
 good,  it  is  proposed  that  they  will  purchase
 only  one  share  of  Rs.  25/-  per  loom  from
 their  own  resources  and  that  the  State
 Government  will  sanction  a  loan  of
 Rs.  850/=  per  loom  to  the  individual  mem-
 ber  on  personal  and  collateral  security
 through  the  Co-operative  Society  for  pur-
 chuse  of  the  shares  of  the  society.  The  loan
 given  to  the  members  would  be  recovered  in
 suitable  instalments  at  the  rate  of  interest  to
 be  fixed  by  Government  in  due  course.

 Represeatation  by  a  Member  of  Canton-
 ment  Board,  Kamptee  against  the

 Military  Officials

 3568,  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  DEFENCE  bs  pleased
 to  state  :

 (a)  whether  he  has  received  any  repre-
 sentation  from  a  member  of  the  Kamptee
 Cantonment  Board  aginst  the  Military
 officials  who  are  represented  on  that
 Board  ;

 (b)  if  so,  the  details  of  the  represen-
 tation  :

 (c)  whether  any  investigations  have  been
 made  into  the  allegation  ;  und

 (a  if  so,  the  outcome  of  those  investi-
 gations  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA):  (a)  to  (0),  A  representation
 from  Shri  Arun  Samuel,  a  member  of  the
 Cantonment  Board,  Kamptee.  has  been  re-
 ceived  in  the  Defence  Ministry  on  JIth
 March,  970,  It  has  been  alleged  that  sane-
 tion  has  been  wrongly  given  for  the  construc-
 tion  of  a  house  in  Gora  Bazar  and  that  a
 temporary  road  has  been  constructed  without
 Prior  sanction  of  the  Cantonment  Board.
 These  allegations  are  being  looked  into.  In
 addition,  there  are  some  general  allegations
 in  respect  whereof  details  are  being  ascer-
 tained.

 National  Income  for  1968-69,

 4569.  SHRI  GEORGE  FERNANDES  :
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  the  final  estimates  of  national
 income  for  !96°-69  are  now  available.

 (b)  if  so,  the  details  thereof  ;
 (c)  whether  there  has  been  an  increase

 or  decline  in  the  national  income  as  com-
 pared  to  the  previous  year  ;  and

 (d)  if  so,  the  details  thereof  7

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI):
 (a)  The  final  estimates  of  national  income  for
 ‘1968-69,  are  not  yet  available.

 (b)  to  (d).  Do  not  arise.

 Extension  of  Kamala  Embankment
 upto  Sisapani

 3570.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  $85  on  the
 25th  February,  7970  ond  state  :

 (a)  whether  there  wus  an  agreement
 with  the  Government  of  Nepal  or  the
 Government  of  Nepal  have  been  seeking
 extension  vf  the  Kamala  Embankments  upto
 Sisapani  ;

 (b)  if  so,  the  reaction  of  Government
 thercon  ;  and

 (c)  what  is  the  cause  cf  delay  in  the
 Project  report  being  finalised  by  the  State
 Government  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  to  (c).  His  Majesty’s  Govern-
 ment  of  Ni  pal  had  agreed  in  principle  to  the
 construction  of  embankments  on  both  sides
 of  the  Kamala  River  in  continuation  of
 embankments  existing  in  the  Indian  territory.
 A  joint-survey  relating  to  this  work  was
 carried  out  by  the  $  of  His  Majesty's
 Government  of  Nepal  and  the  Government
 of  Bihar,  The  project  report  is  to  be  finalised
 after  an  agreed  alignment  of  the  proposed
 embankment  is  decided  upon  in  consultation
 with  the  Nepal  Government.

 Violation  of  Air  Space  by  Paklatani  Planes
 near  Kutch

 3571,  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  his  attention  has  been  drawn
 to  the  reported  speech  made  by  Dr.  Mahipat
 Rai  Mehta,  in  Gujarat  Assembly,  on  25th
 February,  ¢70  alleging  that  Pakistani  planes
 are  violating  Indian  air  space  near  Kutch  ;

 (b)  if  so,  whether  any  inquiry  has  been
 made  into  that  ;  and

 (c  if  so,  the  results  thereof  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH)  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir,
 (c)  There  is  no  truth  in  the  allegation,

 Grant  of  Foreign  Exchange  or  Import
 Licence  to  Tamil  Nada  Government

 3572,  SHRI  S.  K.  SAMBANDHAN  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  :

 (a)  whether  the  Tamil  Nadu  Govern-
 meot  has  applied  for  Foreign  Exchange  or
 Import  Licence  to  import  Special  Stainless
 Steel  ;

 (b)  the  amount  of  Foreign  Exchange
 involved  ;

 (c)  the  date  on  which  the  application
 was  received  and  the  date  on  which  action
 was  taken  :  and

 (d)  if  no  action  has  been  taken  the
 reasons  therefor  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  No  application  by  the
 Tamil  Nadu  Government  for  import  of
 Special  Stainless  Steel  has  been  received  by
 the  office  of  the  Chief  Controller  of  Imports
 and  Exports.

 (b)  to  (d).  Do  not  arise.

 Assessment  of  Requirements  of  Power
 Supply  to  Goa

 3573.  SHRI  SHINKRE:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  :

 (a)  whether  Go  it  bave  5860
 the  needs  of  the  Union  territory  of  Goa
 regarding  power  supply  im  the  next  five  years
 taking  into  consideration  the  large  scale
 development  programme  which  is  taking
 Place  there  ;

 (b)  whether  Government  have  taken  note
 of  the  expansion  scheme  regarding  Marma-
 goa  Harbour,  Instalation  of  fertiliser  plant
 at  Eortalim  and  Ciba  Chemicals  Complex  at
 Corlim,  prospects  for  steel  plant  and  Pig  iron
 factories,  and  varlety  of  rich  raw  materials
 promissing  large  scale  growth  of  Industries
 which  will  be  needing  huge  supply  of  power  ;
 and

 (c)  if  so,  whether  Government  are  con-
 templating  some  power  generating  plant  in
 Goa  which  can  cope  up  with  increasing  de-
 mands  for  the  power  supply  without  depend-
 ing  on  Maharashtra  and  Mysore  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  and  (b).  Yes,  Sir,  According  to
 the  latest  assessments,  the  demand  for  power
 in  Goa,  Daman  and  Diu  is  anticipated  to  be
 82  MW  by  ‘1973-74.  The  assessments  take
 into  account  the  power  requirements  of  three
 more  Pelietisation  plants,  the  fertiliser  plant,
 Marmagoa  Port  and  Ciba  Chemicals  but  not
 the  requirements  of  the  Steel  Plant  and  Pig
 Iron  Factory  as  these  are  not  expected  to
 mature  by  that  time.

 (c)  No  provision  for  power  generation
 has  been  made  in  the  Fourth  Five  Year  Plan
 of  Goa,  Daman  and  Diu.  It  is  expected  that
 the  entire  power  requirement  in  Goa  (80MW)
 would  be  met  by  obtaining  bulk  power
 supply  from  Mysore  aod  Maharashtra.  The
 rower  requirements  of  Daman  and  Diu
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 (2  MW)  would  be  met  by  obtaining  bulk
 supply  from  Gujarat.

 गरणतन्त्र  दिवस  समारोह  के  लिये  पास

 3574.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  26  जनवरी  को
 गणतन्त्र  दिवस  समारोह  देखने  के  लिये  निमंत्रण
 पत्र  अधिकतर  बिशिष्ट  व्यक्तियों  या  विशिष्ट
 पदों  के  लोगों  को  ही  दिये  जाते  हैं  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  अवर  सचिव
 के  पद  के  स्तर  तक  के  लोगों  का  ऐसे  पास  प्रति

 बर्ष  दिये  जाते  हैं  जब  कि  अनुभाग  अधिकारियों,
 सहायकों  तथा  अन्य  कमंचारियों  को  ऐसे  पास
 कभी  भी  नहीं  दिये  जाते  है  ;

 (ग)  क्‍या  सरकार  का  विचार  इन  पासों
 को  बारी-बारी  से  सभी  श्रेशियों  के  अधिकारियों
 को  वितरित  करने  का  है  7  और

 (घ)  यदि  हां,  तो  ऐसा  कब  से  किया
 जायेगा  और  यदि  नहीं,  तो  इसके  क्‍या  कारण
 है  ?

 प्रतिरक्षा  और  इस्पात  तथा  भारी  इंजिनि-
 यारिंग  मंत्री  (श्री  स्वर्ण  सिह):  (क)  से  (घ).
 970  से  पहले  निमंत्रणपत्र  भारत  सरकार  के

 अबर  सचिव  और  उसके  समतुल्य  अफसरों  तक
 जारी  किये  जाते  थे।  गरातन्त्र  दिवस  परेड
 970  के  लिये  निमन्त्रण  पत्र  सभी  टेन्योर

 अफसरों  और  अबर  सचिव  तथा  समतुल्य  पद  के
 गैर  टेन्यौर  अफसरों  को  50  प्रतिशत  को  जारी
 किये  गये  थे  |  इसी  प्रकार  राजकीय  क्षेत्र  के
 उपकरणों  की  हालत  में  निमन्त्ररपत्र  सभी  टेन्यौर
 अफसरों  और  गैर-टेन्यौर  अफसरों  के  50  प्रति-
 शत  को  जारी  किये  गये  थ  कि  जिनके  वेतन
 400  रुपये  मान  का  अधिकाधिक  मासिक  से

 कम  न  था  और  26  जनवरी  970  का  वास्त-
 विक  वेतन  1100  रुपये  मासिक  से  कम  न  था
 सह्ास्त्र  सेनाओं  की  हालत  में  मेजर  पद  और
 समतुत्य  तक  सभी  अफसरों  और  कंप्टन  तथा
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 उससे  नीचे  कमीशन  प्राप्त  अफसरों  के  50  प्रति
 शत  के  यथापूर्व  आमन्त्रित  किया  गया  था।
 स्टाफ  कौंसलों  स्टाफ  संघों  के  कई  पदाधिकारियों
 को  भी  निमंत्रण  पत्र  जारी  किए  गए  थे  |  कुछ
 संख्या  में  जे०  सी०  ऑज०---ओ  ०»  आरस०  और

 समतुल्य  को  भी  उनके  लिये  इंगित  बाड़ों  से

 परेड़  देखने  की  सुचिधाएं  दी  गई  थीं।  970

 की  गणतन्त्र  दिवस  परेड  के  लिए  विभिन्‍न

 विभूतियों  और  अन्य  सरकारी  तथा  गैर  सरकारी
 व्यक्तियों  के  लिए  निमंत्रण  नत्र  जारी  करने  की

 कसौटियां  व्यापक  तौर  पर  4  मार्च,  970  को
 उत्तर  दिये  गये  अतारांकित  प्रइन  संख्या  546

 के  उत्तर  मे  सदन  के  पटल  पर  रखे  गये  विवरण
 में  भी  गई  थी,  और  कम  व  वेश  उन्हीं  का  970

 से  पहले  अनुसरण  किया  जाता  था  |

 राजपथ  में  आमन्त्रितों  के  लिये  बैठने  के
 सीमित  स्थानों  और  अफसरों  की  बड़ी  भारी  संख्या
 के  सम्बन्ध  में  निमन्त्रण  पत्र  जारी  करने  के  मामले
 में  रोटेशन  सिद्धांत  अपनाने  में  अन्तग्रस्त  प्रशास-
 निक  कठिनाईयों  के  समक्ष  वर्तमान  प्रणाली  में
 परिवतंन  प्रस्ताबित  नहीं  है  ।  तदपि  अवर  सचिव
 से  कम  पद  के  अफसरों  से  प्राप्त  प्रार्थनाओं  पर
 मेरिट  के  अनुसार  विचार  किया  जाता  है  |

 Confirmation  of  Civilian  School  Teachers
 Employed  in  Defence  Services

 3575.  SHRI  JAGANNATH  RAO
 JOSHI  :  Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  civilian
 school  teachers  employed  in  the  Defence
 Services  remain  temporary  or  quasi-permanent
 even  after  serving  for  more  than  fifteen
 years  Or  80  ;

 (b)  if  so,  whether  the  Government  will
 reconsider  and  make  suitable  changes  in  the
 tules  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA):  (a)  to  (c).  Civilian  School
 Masters  are  temporarily  employed  in  lieu  of
 qualified  combatant  Unit  Education  Instruc-
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 tors  in  the  Army,  when  the  latter  are  not
 available  and  are  replaced  when  the
 combatant  Instructors  become  available.
 The  question  of  their  confirmation,  therefore
 does  wot  arise.  There  are  a  few  civilian
 School  Masters  who  have  been  serving  for
 more  than  1s  years.  There  are  no  civilian
 ceachers  in  the  Air  Force  but  there  are  some
 civilian  Education  Instructors  employed  in
 the  Air  Force  for  teaching  Hindi.  There  are
 no  posts  of  civilian  Schoo!  Teachers  in  the
 Navy.

 Implementation  of  the  recommendations
 of  the  Manubhal  Shah  Committee

 to  give  guarantee  for  loans

 4575.  SHRIS.  R.  DAMANI  :  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state:

 (a)  whether  Government  or  the  National
 Textile  Corporation  has  considered  the
 recommendations  of  the  Manubhai  Shah
 Committee  to  give  guarantees  for  Joana
 against  substantial  book  debts  of  Mills  facing
 financial  difficulties  ;

 (b)  if  so,  the  manner  and  the  number  of
 mills  in  which  the  recommendations  has
 been  implemented  ;  and

 (c)  if  not,  the  reasons  thereof  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI RAM  SEWAK):  (a)  to  (c).  The  recom-
 mendation  has  been  cusidered  by  the
 Government  of  India  as  well  as  by  the
 Government  of  Gujarat.  The  Government
 of  Gujarat  have  accepted  the  recommenda-
 tion  and  they  have  also  given  guarantee  to
 one  cotton  textile  mill  to  obtain  a  loan  of
 Rs,  22  lakhs  for  working  capital  against  the
 security  of  book-debts  with  40%  margin.

 पाकिस्तान  को  कसो  साल  को  सप्लाई

 3577,  श्री  निहाल  सिह  :  क्‍या  वंबेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  रूस  पाकिस्तान
 को  भारी  मात्रा  में  सामान  दे  रहा  है  ;

 (ख)  यदि  हां,  तो  इसके  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है;  और

 (ग)  जा  सामान  रूस  द्वारा  पाकिस्ता।  को
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 भेजा  जा  रहा  है  क्या  उसमें  सैनिक  सामान  भी
 सम्मिलित  हैं  ?

 वंदेशिक-कार्य  मंत्रालय  में  उप-मंत्री  (श्री
 सुरेन  पाल  सिंह) :  (क)  और  (ख).  प्राप्त

 सूचना  के  अनुसार,  सोवियत  संघ  पाकिस्तान  को
 उस  तीन  वर्षीय  वस्तु  विनिमय  व्यापार  समभोते
 की  शर्तों  के  अनुसार,  माल  सप्लाई  कर  रहा  है
 जिस  पर  जुलाई  968  में  इन  दो  देशों  ने

 हस्ताक्ष  र  किय  थे,  और  जिसमें  इस  बात  की
 व्यवस्था  की  गई  थी  कि  968-70  की  अवधि
 में  60  करोड़  रुपये  के  मूल्य  के  माल  का  आदान-
 श्रवान  किया  जायेगा  ।  यह  दोनों  देशों  के  बीच
 सामान्य  वारिज्यक  आदान-प्रदान  है  t

 (ग)  पाकिस्तान  को  रूस  जा  सैनिक  साज
 सामान  सप्लाई  कर  रहा  है  (वह  उपरोल्लिखित
 वाणिज्यिक  आदान-प्रदान  से  भिन्‍त  है।इस
 सम्बॉ्ध  मं,  25  फरवरी,  970  और  4  मार्च,
 I970  को,  रक्षा  मंत्री  ने  क्रमशः  तारांकित

 प्रदन  संख्या  74  और  अतारांकित  प्रइन  संख्या
 520  के  जो  उत्तर  दिये  थे,  उनकी  ओर  ध्यान

 दिलाया  जाता  है  |

 ची
 कोरा  विद्रोही  नागात्ों  को  छापामार

 युद्ध  का  प्रशिक्षएा

 3578.  श्री  निहाल  सिह  :  क्या  वंवेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चीन  I500

 विद्रोही  नागाओं  को  छापामार  युद्ध  का  प्रशिक्षण
 देने  के  लिए  हाल  ही  में  सहमत  हो  गया  है  ;
 और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 ने  क्या  कार्यवाही  की  है  ?

 वंदेशिक-कार्य  मंत्रालय  सें  उप-मंत्रो  (भ्रो
 सुरेन  पाल  सिह)  :  (क)  और  (ख).  यह  सभी
 जानते  हैं  कि  चीन  कुछ  छिपे  नागाओं  को
 प्रशिलण  की  सुविधाएं  और  हथियार  देता  रहा
 है  लकिन  सरकार  न  तो  इस  बात  की  पुष्टि
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 करने  और  न  इन्कार  करने  की  स्थिति  में  है  कि
 1500  और  छिपे  नागाओं  को  छापामार

 लड़ाई  का  प्रशिक्षण  देने  की  चीन  की  कोई
 विशेष  योजना  है  |  हमारी  सुरक्षा  सेनाएं  जैसी
 सतर्कता  बरत  रही  हैं  उससे  इस  बात  की
 संभावना  नहीं  कि  छिप  नागा  किसी  बड़ी  संख्या
 में  देश  से  निकल  पाएंगे  ।

 Meeting  with  the  Chinese  Leaders
 at  Kathmandu

 3579.  SHRI  RANJEET  SINGH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Prime  Minister  or  any
 Minister  have  plans  to  meet  the  Chinese
 Ieaders  in  Kathmandu  in  the  near  future  or
 have  already  met  them  ;  and

 (b)  ifso,  the  nature  of  discussions  at
 such  meeting,  if  held  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a!  No
 Minister  of  the  Government  of  India  has
 met  any  Chinese  leader  in  Kathmandu  nor
 are  there  any  plans  for  such  a  meeting  in
 the  near  future.

 (b)  Does  not  arise.

 Smuggling  of  Rice  into  Nepal

 3580.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleascd  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  424  on  the  25th
 February,  970  and  state  :

 (a)  whether  it  is  a  fact  that  the  owners
 and  proprietors,  Shri  Madan  Murarka  and
 those  of  Annapurna  Rice  Mill  and  Bubna
 Rice  Mill  situated  at  Jai  Nagar,  Bihar  have
 Mills  owned  and  operated  by  them  or  their
 relatives  or  men  in  the  Nepalese  Territory  at
 Lahan,  Sirha,  Janakpur  and  Ikrahi  and
 other  places  ;  and

 (b)  whether  the  owners  or  proprietors  of
 the  above  Mills  at  Jai  Nagar  or  their
 relatives  are  also  Nepalese  citizens  and
 smuggling  of  rice  and  paddy  from  Jai  Nagar
 into  Nepalese  Territory  is  done  with  the
 connivance  of  local  officers  7
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 RAM  SEWAK):  (a)  and  (b).  As  stated  in
 reply  to  Unstarred  Question  No.  424  on  the
 25th  February,  1970,  rice  mills  of  Madan
 Murarka,  Annapurna,  Hanuman  Rice  and
 Rubna  Rice  at  Jai  Nagar  have,  as  far  as  is
 known,  no  branches  at  Lohan,  Sirha,  Janak-
 pur  and  Ikrahi.  Government  have  no
 knowledge  of  the  activities  of  the  relatives  or
 men  referred  to  by  the  Hon'ble  Member,
 who  may  be  operating  businesses  in  Nepal,
 and  whether  any  of  them  is  a  Nepalese
 citizen.  However  enquiries  made  through
 the  Customs/Excise  authorities  and  the  State
 Government  indicate  that  the  owners  of  the
 mills  in  question  at  Jai  Nagar  ate  Indian.
 There  is,  however,  no  evidence  that  any
 movement  of  rice  and  paddy  from  Jai  Nagar
 to  Nepal  has  taken  place  with  the  connivance
 of  local  officers

 U.N.  World  Youth  Assembly

 “3581.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FNTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given  to  the
 Unstarred  Question  No.  445  on  the  25th
 February,  1970  and  state  :

 (a)  whether  consideration  of  the  matter
 for  sending  a  representative  youth  delegation
 to  the  World  Youth  Assembly  convened  by
 the  U.N.  has,  since,  been  completed  ;  and

 (b)  if  su,  the  details  thersof  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  and
 (b).  No,  Sir.  The  matter  is  still  under
 consideration.

 Co-Operation  to  Pakistan  for  Flood
 Control

 3582,  SHRI  D.  N.  PATODIA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  stite  :

 (al  whether  Government  of  India
 Propose  to  offer  co-operation  to  Pakistan  in
 the  field  of  flood  contro!  ;  and

 (b)  if  so,  the  particular
 Operation  sought  to  be  extended  ?

 of  the  co-

 THE
 MINISTRY  OF

 DEPUTY  MINISTER  IN  THE
 IRRIGATION  AND

 POWER  (SHRI  SIDDHESHWAR  PRASAD):
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 (a)  to  (b).  Under  an  agreement  reached
 between  India  and  Pakistan  1956,  arrange-
 ments  have  been  made  since  that  time  for
 issuing  food  and  rainfall  warnings  to  East
 Pakistan  from  agreed  stations  in  the  Ganga
 and  Brahmaputra  basins  in  India.  This  has
 been  of  great  help  to  Pakistan,  These  flood
 forecasting  arrangements  have  recently  been
 intensified  ;  and,  if  requested,  India  is  will-
 ing  to  share  the  information  with  Pakistan
 in  this  respect.

 Asian  non-aligned  Summit  Move
 by  Ceylon

 3583,  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Ceylon  has
 suggested  convening  of  Asian  non-aligned
 Conference  at  Secretaries  level  ;  and

 (b)  if  so,  whether  the  proposal  has  been
 looked  into  by  Government  and  if  so,  their
 reaction  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  The  Government  of  Ceylon  has
 Sfggested  a  meeting  of  Asian  non-aligned
 nations  in  Colombo  in  March,  970  to
 discuss  matters  of  common  interest,  including
 the  Preparatory  Conference  of  Non-Aligned
 States  to  be  held  in  Dar-es-Salaam  in  April.
 India  has  agreed  to  attend  the  meeting.

 Orlesa  Governmeit's  note  on  State's
 Draft  Fourth  Plan

 3584.  SHRI  D.  AMAT:  Will
 PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  the  Orissa  Government  has
 submitted  note  on  the  draft  Fourth  Five
 Year  Plan  of  Orissa,  recently  ;

 (b)  if  so,  the  precise  demands
 therein  ;  and

 (c)  the  Central  Government  and  Plan-
 ning  Commission's  reaction  thereto  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHT:
 (a)  to  (c).  There  has  been  correspondence
 between  the  State  Chief  Minister  ani  the
 Planning  Commission  in  regard  to  the

 the

 made
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 enhancement  of  the  size  of  the  State's  Fourth
 Plan.  A  final  view  in  this  matter  will  be
 taken  after  consideration  by  the  National
 Development  Council  which  is  expected  to
 meet  shortly.

 ोन  द्वारा  बूर  तक  मार  करने  वाले
 प्रक्षेपणास्त्रों  का  निर्मारा

 3586.  श्री  रघुवोर  सिह  शास्त्री  :  क्या

 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  20  फरवरी,

 970  की  अमरीकी  प्रतिरक्षा  मंत्री  द्वारा
 अमरीकी  कांग्रेस  में  दिये  गये  इस  आशय  के

 वक्तव्य  की  ओर  दिलाया  गया  है  कि  चीन
 970  करे  पूर्वाद्ध  मं  दूर  तक  मार  करने  वाले

 प्रक्षेपणास्त्रों  का  निर्माण  करने  में  सफल  हो

 जायेगा  और  चीन  ने  एक  स्थान  से  दूसरे  स्थान

 को  ऐसे  अस्त्रों  को  ले  जाने  का  तरीका  भी

 मालूम  कर  लिया  है;  और

 (ख)  चीन  की  आणाविक  शक्ति  के  बारे  में

 सरकार  के  पास  नवीनतम  जानकारी  क्‍या  है  ?

 प्रतिरक्षा  श्रौर  इस्पात  तथा  भारी

 इंजिनियरिंग  मन्त्री  (श्री  स्वर्ण  सिह):  (क)
 श्री  मोल्विन  लेयडं,  ू  एस०  रक्षा  सचिव  के

 वक्तव्य  की  रिपोर्ट  सरकार  ने  समाचार  पत्रों  में

 देखी  है,  कि  970  के  दशाव्द  के  मध्य  चीनियों

 के  लिये  संक्रियात्मक  मध्यम  रेंज  के  वालिस्टिक

 मिसाइलों  की  80  से  00  तक  की  शक्ति  प्राप्त

 कर  पाना  सम्भव  था  |

 (ख)  चीन  ने  मध्यम  रेंज  के  वालिस्टिक

 मिसाइल  विकसित  कर  लिये  हैं  कि  जिन  की

 रेंज  लगभग  2000  मील  है,  परन्तु  उन  के

 वास्तविक  प्रयोग  का  अभी  तक  कोई  इशारा

 नहीं  है।  चीन  अन्‍्तेद्वीपीय  वालिस्टिक  मिसाइलों
 के  विकास  में  भी  प्रवृत्त  है।
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 Unauthorised  Resid  of  Families  of
 Air  Force  Officers  and  Staff  in  Air

 Field  Area  in  Assam
 3588.  SHRI  SURAJ  BHAN:  Will  the

 Minister  of  DEFENCE  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  the  families

 of  officers  and  staff  are  not  allowed  to  reside
 in  Air  field  areas  for  security  and  various
 other  reasons  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 the  families  of  the  Air  Force  Officers  and
 staff  and  those  of  the  Military  Engineering
 Service  officers  and  staff  are  residing  in  the
 vicinity  of  the  Mohin  Bari  (Chabua)  Air
 field  in  Assam  ;

 (c)  if  so,  the  names  and  designation  of
 the  officers  and  staff  who  are  keeping  their
 families  there  and  the  authority  under  which
 they  were  permitted  to  keep  their  families
 at  that  place  ;

 (d)  whether  the  said  families  are  also
 getting  free  ration  and  using  electricity
 and  water  free  of  charge  ;  if  so,  the  total
 expenditure  incurred  by  the  Government  per
 year  for  supplying  free  rations,  electricity
 and  water  ;  and

 (e)  if  the  Audit  Department  has  ever
 pointed  out  this  irregularity  ;  if  so,  how  the
 audit  objection  was  met  ?

 THE  MINISTER  OF  DEFENCE  AND
 STEEL  AND  HEAVY  ENGINEERING
 (SHRI  SWARAN  SINGH):  (a)  to  (e).  The
 information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House,

 Resignation  by  Minister  of  Education
 and  Youth  Services  from  Vice-

 Presidentship  of  C.S.I.R.

 3589.  SHRI  DEVINDER  SINGH  :  Will
 the  PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  she  has  accepted  the  resig-
 nation  of  the  Education  Minister  from  the
 Vice-Presidentship  of  Council  of  Scientific
 and  Industrial  Research  ;  and

 (b)  if  so,  what  steps  she  has  taken  to
 appoint  the  Vice-President  in  accordance
 with  the  recommendations  of  Sarkar
 Committee  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  :
 (a)  Under  the  Rules  and  Regulations  of
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 the  CSIR,  the  Minister  in  charge  of  the
 portfolio  under  which  the  CSIR  is  included
 shall  be  the  ex-officio  Vice-President  of  the
 Society.  The  question  of  resignation  of  the
 Education  Minister  from  Vice-Presidentship
 of  the  Council  of  Scientific  and  Industrial
 Research  does  not  arise.

 (b)  The  Sarkar  Committee  has  not
 recommended  any  change  in  the  Vice-
 Presidentship  of  the  C.S.LR

 चीन  द्वारा  युद्ध  की  तैयारियां

 3590,  श्री  श्रोम  प्रकाश  त्यागी:  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  क़पा  करेंगे  कि  :

 (क)  कथा  यह  सच  है  कि  चीन  युद्ध  स्तर
 पर  तैयारी  कर  रहा  है  और  उसने  अपने  सभी

 युवकों  को  आदेश  दिया  है  कि  वे  युद्ध  के  लिए
 तैयार  रहें  ;

 (ख)  क्या  यह  सच  है  कि  रूस  ने  चीन  के
 सभी  पड़ौसी  देशों  को  चेतावनी  दी  है  कि  वे  चीन

 के  बुरे  इरादों  के  प्रति  सावधान  रहें  ;

 (ग)  यदि  हां,  तो  क्या  सरकार  अपनी
 प्रतिरक्षा  व्यवस्था  के  पुनरीक्ष  णो  अथवा  पुनर्गठन
 के  लिये  कार्यवाही  कर  रही  है  ;

 (घ)  यदि  हां,  तो  तत्सम्बन्धी  व्यौरा  क्या

 है  ;  और

 (है)  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं?

 प्रतिरक्षा  श्ौर  इस्पात  तथा  भारी
 इंजिनियारिंग  मंत्री  (श्री  स्वर्ण  सिह):  (क)
 और  (ख).  सरकार  को  इस  बात का  ज्ञान  है
 कि  चीन  में  “बुद्ध  की  तैयारी  करो”  नारे  के
 अन्तर्गत  भारी  गतिविधि  है,  और  सोवियत
 समाचार  पत्रों  न ेइसकी  आलोचना  की  है  क्‍योंकि
 इससे  युद्ध  मनोभीतिका  पैदा  होती  है  ।

 (ग)  से  (हु).  अपनी  सुरक्षा  को  प्रभावित
 करने  वाले  स्वनों  का  छ्यान  रखा  जाता  है
 और  अपनी  ओर  उपयुक्त  उपाय  किये  जाते  हैं
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 wit  के  भ्रधिवेशनों  के  बारे  में  रूसी  रेडियों
 पोस  एण्ड  प्रोप्रेस  का  प्रसारण

 359L.  sit  ater  प्रकाश  त्यागी  :  क्‍या
 ववेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  को  पता  है  कि  रूस  के
 “पीस  एण्ड  प्रोग्रेस”  रेडियो  ने  नई  कांग्रेस  के
 बम्बई  अधिवेशन  का  व्यापक  प्रचार  किया  था
 और  पुरानी  कांग्रेस  के अहमदाबाद  अधिवेशन  के
 बारे  में  बिल्कुल  ुष्पी  साध  ली  थी  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  रूस  की
 सरकार  को  इस  सम्बन्ध  में  कोई  विरोध  पत्र
 भेजा  है;  और

 (ग)  यदि  नहीं,  तो  इसके  कया  कारण  हैं  ?

 ववेशिक-कार्य  सम्त्रालय  में  उप-सन्त्री  धी
 सुरेखा  पाल  सिह)  :  (क)  सरकार  ने  यह  देखा

 है  कि  इस  रेडियो  ने  अहमदाबाद  अधिवेशन  से
 बम्बई  अधिवेशन  का  अधिक  व्यापक  रूप  में
 प्रचार  किया  था  |

 (ख)  जी  नहीं  ।

 (ग)  कोई  विदेशी  रेडियो  स्टेशन  भारत  के
 समाचार  को  कितना  अधिक  महत्व  देता  है,
 इसके  सम्बन्ध  में  विरोध  प्रकट  करने  का  विचार
 सरकार  नहीं  रखती  |

 Moaslim  Conference  at  Rabat

 3592,  SHRI  RANJEET  SINGH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state;

 (a)  whether  there  was  another  Muslim
 Conference  recently  at  Rabat  :  and

 (b)  whether  India  was  invited  to  this
 Conference  7?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 There  was  an  Arab  Summit  Confereoce  held
 at  Rabat  from  December  21  to  23,  969.

 (b)  No,  Sir.  Only  Arab  countries  were
 invited  to  this  Conference.
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 Forelgn  Navies  In  Indlan  Ocean

 3593.  SHRI  SRINIBAS  MISRA  :
 SHRI  J.  AHMED  :
 SHRI  BAIDHAR  BEHERA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  at  the  recent
 visit  of  the  Prime  Minister  of  Mauritius.  the
 Prime  Minister  gave  details  of  the  presence
 of  foreign  navies  in  the  Indian  ocean  ;

 (b)  if  so,  the  names  of  the  countries
 whose  navies  are  still  stationed  in  the  Indian
 ocean  ;

 (९)  the  reasons  of  their  presence  ;  and
 (d)  since  when  these  Navies  are  in  the

 Indian  Ocean  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 to  (dj).  In  the  course  of  her  talks  with  the
 Prime  Minister  of  Mauritius,  P.M.  expressed
 the  concern  of  the  Government  of  India  at  the
 increasing  presence  of  foreign  navies  in  the
 Indian  Ocean.  The  Government  of  India's
 views  on  the  security  of  the  Indian  Ocean
 are  well  known.  We  maintain  that  the
 Indian  Ocean  should  remain  an  area  of  peace
 and  cooperation,  and  free  of  domination  or
 interference  by  any  power,

 राज़कीय  व्यापार  निगम  के  लाभ  की
 अधिकतम  सीमा  निर्धारित  करना

 3594,  श्री  श्रोम  प्रकाश  त्यागी  :  क्‍या
 वंबेशिक  व्यापार  मंत्री  गह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  सरकार  ने  राजकीय  व्यापार
 निगम  को  माल  के  आयात  से  होते  वाले  लाभ

 की  कोई  अधिकतम  सीमा  निर्धारित  की  है  अथवा
 उसको  ग्रसीमित  लाभ  कमाते  की  अनुमति  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  बपा  है;
 और

 (ग)  जद  नहीं,  त॑  उसके  तया  कारण  हैं?

 उंवेविक  व्यापार  संतालय  में  उप-संत्रो  थनी
 राम  सेवक)  :  (क)  से  (ग).  कच्चे  माल  तथा
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 अन्य  वस्तुप्नों  के  निकासी  मूल्य  राज्य  व्यापार
 निगम  द्वारा  निर्धारित  किये  जाते  हैं,  जो  अधि-
 कांश  मामलों  में  सरकार  द्वारा  दिये  गये  मार्ग
 दर्शन  तथा  उस  कच्चे  माल  के  बाजार  भावों  शौर
 स्वदेश  में  उत्पादित  उसी  माल  अथवा  स्थानापन्‍न
 पदार्थों  के  मूल्यों  का  ध्यान  में  रखते  हुये  निर्धा-
 रित  किये  जाते  हैं।  राज्य  व्यापार  निगम  को
 प्राप्त  परिणामित  लाभ  प्रत्येक  वस्तु  के  विषय
 में  अलग-अलग  होता  है  |

 2.26  brs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGINT  PUBLIC  IMPORTANCE

 Closure  of  Banaras  Hindu  University

 ग्रध्यल  महोदश  :  श्री  रघवीर  सिंह
 शास्त्री  |

 श्री  हुकम  चन्द  कछवाय  :  “ते  सवाल  हिन्दी
 में  दिया  था  लेकिन  मंत्री  महोदय  का  वक्तव्य
 अंग्रेजी  में  झाया  है।  जब  हम  अंग्रेजी  जानते
 नहीं  हैं  तो  सवाल  क्या  पूछेंगे  ?

 श्री  टल  बिहारी  वाजपेयी  (बलरामपुर):
 ग्रध्यक्ष  महोदय,  माननीय  सदस्य  का  विरोब
 ध्यान  आकर्षण  सूचना  पर  नहीं  है,  उन  का
 विरोध  इस  लिये  है  कि  वक्तव्य  अंग्रेजी  में  दिया
 जाता  है,  हिन्दी  भे  क्‍यों  नहीं  दिया  जाता  ।

 श्री  रवि  राय  (पुरी)  :  माननीय  सदस्य
 को  हिन्दी  में  दिया  जाना  चाहिये,  बह  अंग्रेजी

 नहीं  समझते  ।

 प्रध्यक्ष  महोदय  :  हिन्दी  भ्नुवाद  है  ।

 श्री  झटल  बिहारी  बाजपेयी  :  यह  अभी

 दिया  गया  है।

 क्री  पूबीर  सिंह  द्ास्त्री  (बागपत):
 प्रध्यक्ष  महोदय,  मैं  अ्रविज्वम्बनीय  लोक-महत्व
 के  निम्नलिखित  विषय  की  श्रोर  दिक्षा  तथा
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 युवक  सेवा  मंत्री  का  ध्यान  दिलाता  हूँ  और
 प्राथंना  करता  हैं  कि  वह  इस  बारे  में  एक
 वक्तव्य  दें  :

 “उपद्रवों  के  परिणामस्वरूप  बनारस

 हिन्दू  विश्वविद्यालय  के  बन्द  किये
 जाने  का  समाचार

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.
 V.  RAO):  According  to  the  information  we
 have  received  from  the  University,  it  appears
 that  on  Marc’:  5  at  7.30  A.  M.  there  was  a
 scuffle  between  a  student  of  the  University,
 one  Shri  Bhuvneshwar  Singh  and  un  out-
 sider,  one  Shri  Anjani  Kumar  Sinha.  The
 latter  alleged  that  he  slapped  the  farmer  as
 he  found  him  teasing  a  girl  ;  while  the
 former  alleged  that  he  was  slupped  because
 he  refused  to  give  the  latter  the  money
 demanded  from  him.  The  Chief  Proctor
 was  told  by  a  girl  that  her  hair  was  pulled
 by  a  person  from  behind.  After  making
 arrangements  to  escort  the  girl  to  her  hostel,
 he  ordered  Shri  Anjani  Kumar  Sinha  to
 leave  the  campus,

 A  little  later  the  Chief  Proctor  was
 informed  that  a  big  crowd  had  collected
 outside  the  Kasturba  Women's  Hostel.  He
 learnt  that  Shri  Anjan’  Kuvar  Sina,  who
 had  not  obeyed  the  order  to  icave  the
 campus  but  was  waiting  cutside  the  Women’s
 Hostel  was  chased  by  some  students  into  the
 first  floor  bathroom  of  Kasturba  Women’s
 Hostcl  and  beaten  and  stabbed  at  eleven
 places  and  had  been  removed  to  the  casualty
 ward  of  the  University  Hospital.  On  proceed-
 ing  there,  he  was  told  by  Shri  Anjani
 Kumar  Sinha  that  two  siudents,  whom  he
 named,  had  assaulted  him  The  condition
 of  Shri  Anjani  Kumar  Sinha  is  serious,  Ilis
 version  was  confirmed  by  the  Chicf  Proctor's
 preliminary  cnquiry,  A  mesting  of  the
 Dean  and  Professors  in  the  Arts  Faculty  and
 the  Warden  of  the  Birla  Hostel  which  was
 the  residence  of  the  two  alleged  assailants,
 tecommended  a  full  enquiry  into  the  incident,
 pending  which  they  recommended  suspensiun
 of  the  two  allezed  assailants  and  their  vacat-
 ing  of  the  rooms  occupied  by  them  in  the
 hostel.  The  recommendation  was  accepted
 by  the  Vice-Chancellor  and  a  show  cause
 ootice  was  issued.

 Mearwhile,  the  two  alleged  assailants
 complained  to  the  Chief  Proctor  about  the
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 Proctorial  staff  not  protecting  students  from
 assault  by  outsiders,  It  was  also  reported
 to  the  Chief  Proctor  that  Shri  Anjani  Kumar
 Sinha,  while  being  taken  to  the  hospitai,  had
 handed  over  Rs.  2300/,  ,  two  gold  chains  and
 one  watch  to  a  girl  in  Kasturba  Hostel  and
 a  loaded  revolver  and  other  articles  to
 another  girl  student.  The  cash,  ornaments,
 the  revolver  and  other  articles  have  been
 recovered.

 The  same  evening  a  number  of  students
 met  the  Vice-Chancellor  at  his  residence,
 protested  against  the  order  issued  in  respect
 of  the  two  alleged  assailants  and  demanded
 withdrawal  of  the  order.

 When  their  demand  was  not  accepted
 they  hurled  abuses  at  the  ''niversity  officers
 present  on  the  spot  and  threatened  them
 with  dire  consequences.  They  said  that
 they  would  not  leave  unless  the  orders
 issued  were  withdrawn,  At  about  2.30  A.  M.
 they  grew  violent.  They  broke  the  flower
 pots  in  the  compound  of  the  Vice-Chan-
 cellor’s  Lodge  and  hurled  brickbats  at  the
 gtourd  and  first  floors  of  the  residence.  The
 students  also  demaged  hedges  in  the  com-
 pound,  broke  the  barbed  wires  round  the
 compound,  damaged  telephones,  removed
 the  main  iron  gates  and  used  ihem  to
 barricade  the  hostel  road  in  front  of  the
 Lodge.  When  the  situation  was  getting
 beyond  cuntrol,  the  District  authorities
 were  requested  for  assistance,  The  District
 Magistrate  and  the  Senior  Superintendent  of
 Police  reached  the  campus  along  with
 adequate  force  to  meet  the  situation.  The
 students  went  away  in  8  procession  around
 4.0  A,  M.  about  L5  minus  before  the
 arrival  of  police.

 The  University  has  been  closed  sine  dle
 and  the  students  have  been  asked  to  vacate
 the  hostels.  The  situation  is  under  control.
 The  decision  to  close  the  University  has
 been  endorsed  by  the  Academic  Council,
 Wardens  and  teachers.  The  Governing
 Council  members  of  the  Students’  Un‘on
 have  also  assured  the  Vice-Chancellor  of
 their  support  in  eliminating  rowdy  elements
 io  the  University,

 It  is  a  matter  of  great  regret  that  &
 situation  should  have  developed  in  the
 University  necessitating  its  closure.  I  am
 confident  that  the  Vice-Chancellor  of  the
 University,  Dr.  K  L.  Shrimali,  whois  a
 man  of  eminence  and  great  ability,  will  dal
 witb  the  situation  effectively  and  restore
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 (Dr.  ५,  K.  R.  V.  Rao]
 healthy  conditions  in  the  University  at  an
 early  date  so  that  it  may  reopen  and  continue
 to  perform  its  tasks  smoothly.  I  am  sure
 this  House  will  join  with  me  in  giving  the
 Vice-Chancellor  all  support  and  cooperation
 to  root  out  goondaism  from  the  University
 campus.

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 No,  no,  All  this  trouble  has  been  created
 by  the  administration.

 aft  रधुबोर  सिंह  शास्त्री  :  बनारस  हिन्दू
 विष्वविद्यालय  के  मामलों  की  जांच  करने  के
 लिए  गजेन्द्रगडकर  कमिशन  की  नियुक्ति  हुई  थी
 और  उसने  अपनी  रिपोर्ट  में  जो  दो  मुख्य  बातें

 कही  थीं,  जिन  दो  मुख्य  निष्कर्षों  पर  पहुंची  थी
 उन  में  से  एक  यह  था  कि  इस  विश्वविद्यालय
 के  छात्रों,  अध्यापकों  और  कमंचारियों,  प्राय:
 सभी  में  जातीय  आधार  पर  दलबन्दी  है,  सब
 जातियों  के  आधार  पर  बंटे  हुए  हैं  और  छात्रों
 में  तो  राजनीतिक  आघार  पर  भी  दलबन्दी  है।
 दूसरी  बात  उसने  यह  बताई  कि  कुछ  अवांछनीय
 प्रकार  के  छात्र  रहते  हैं  जो  अवांछनीय  गति-
 विधियों  में  लग  रहते  हैं  भौर  उन  छात्रों  के  विरुद्ध
 कोई  कार्रवाई  नहीं  हो  पाती  है  और  कभी  अगर
 कार्रवाई  होती  भी  है  तो  उन्हें  प्रवेश  मिल  जाता
 है  बाहरी  दबाव  से  और  उन  छात्रों  को  बाहर
 से  सहायता  भी  मिलती  है  और  समथ्थन  भी
 मिलता  है।

 में  पूछना  चाहता  हूं  कि  बहू  उपकुलपति
 की  नियुक्ति  के  बाद  और  नई  प्रबन्ध  व्यवस्था
 बनने  के  बाद  क्‍या  विष्वविद्यालय  की  इन
 परिस्थितियों  म॑  कुछ  सुधार  हुआ  है  ?  जो  ऐसे
 छात्र  रहे  हैं  जिन्हें  पुनः  प्रवेश  नहीं  मिल  पाया
 क्‍या  वे  अभी  भी  वहीं  हैं  ।  जिन  की  कि  गजेन्द्र-
 गड़कर  की  रिपोर्ट  में  बहुत  दफा  चर्चा  की
 गई  है?

 विदवबिद्यालय  के  कैम्पस  में  एक  महीने  के
 अन्दर  अन्दर  छुरेबाज़ी  की  शीन  घटनायें  हो
 चुकी  हैं,  क्या  यह  भी  ठीक  है?  छात्रों  में  जो
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 पार्टी  बन्दी  है,  क्या  यह  भी  सच  है  कि  उनके
 साथ  गुंडे  भी  सीधे  तौर  पर  सम्बद्ध  हैं  ?

 ग्रंजनी  कुमार  सिन्हा  को  ग्यारह  घाव  लगे
 हैं  छुरों  के  ।  उसके  पास  से  जो  पिस्तौल  निकला

 है,  क्‍या  वह  लाइसेंस  शुदा  है  ?  वह  किस  तरह
 का  पिस्तौल  है  ?  उसका  मेक  क्‍या  है  ?

 ग्रंजनी  कुमार  सिन्हा  ने  दो  छात्रों  का  नाम
 लिया  है।  उनके  ग्यारह  घाव  लगे  हैं  -  उसकी

 हालत  बहुत  गम्भीर  बताई  जाती  2  1  इस  घटना
 को  घटे  तीन  चार  दिन  हों  गए  हैं।  मैं  जानना

 चाहता  हूँ  कि  क्या  उसका  कोई  डाइंग
 डिक्लेरेशन  लिया  गया  है  ?  प्रोक्टर  सामने
 उसका  वयान  हआ  है  और  उसने  उसके  बयान
 की  पुष्टि  भी  की  है  ।  जिन  छात्रों  का  उसने
 नाम  लिया  2  क्‍या  उनके  खिलाफ  केवल
 ससपंशन  की  ही  कारंबाई  हुई  है?  उन्हें
 गिरफ्तार  क्यों  नहीं  किया  गया  जब  कि  पुलिस
 उसी  समय  विश्वविद्यालय  के  कैम्पस  में  आ

 गई  थी?

 उपकुलपति  और  प्रोकटर  के  मकान  पर

 जिन  छात्रों  न  हमला  किया,  तोड़फोड़  की,

 नुकसान  पहुंचाया  ओर  जला  देने  की  धमकी  दी

 और  पुलिस  भी  उसी  समय  आ  गई  थी,  डी०

 एम०  भी  आ  गया  था,  ता  क्‍या  कारण  है
 कि  उन  उत्पातकर्ताओं  के  विरूद्ध  अभी  तक  कोई
 कारवाई  नहीं  की  गई  है  1

 जो  जांच  समिति  विठाई  गई  है,  कया  दिक्षा
 मंत्री  सदन  को  आइवासन  देंगे  कि  जांच  के  बाद
 जो  लोग  दोपी  पाए  जायेंगे  उनके  साथ  कोई
 रियायत  नहीं  की  जाएगी  और  उनके  खिलाफ
 सम्त  से  सख्त  कारवाई  की  जाएगी  चाहे  जितनी
 बड़ी  संख्या  उनकी  हो  ?

 आप  कब  तक  यह  भाषा  करते  हैं  कि
 विद्वविद्यालय  खुल  जाएगा  ?  बनासर  हिन्दू
 विष्वविद्यालय  के  साथ  साथ  एक  दूसरी  संस्था
 भी  है  जो  राष्ट्रीय  महप्ब  बी  है  और  सब  नाम
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 है  काशी  विद्यापीठ  |  जब  हम  बनारस  गए  OF
 तब  हमें  पता  चला  कि  काशी  विद्यापीठ  में  भी
 कुछ  इसी  प्रकार  की  परिस्थिति  है|  वहां  भी
 जातीयता  और  दल  बन्दी  का  बोलबाला  है  |
 क्या  काज्ञी  विद्यापीठ  के  हालात  को  सुधारन  के
 लिए  शिक्षा  मंत्री  जी  ध्यान  देंगे,  उसके  बारे  में
 भी  कोई  पग  उठायेंगे ?

 DR.  ए.  K.  R.  V.  १७०  :  The  hon.
 Member  has  asked  a  large  number  of
 questions  I  appreciate  the  anxiety  which
 underlies  the  questions  that  he  has  raised.

 To  the  best  of  my  knowledge  there  bus
 been  no  readmission  of  students  who  have
 been  condemned  in  the  Banaras  Hindu
 University  Enquiry  Commitiee’s  Report,

 On  the  question  whether  the  revolvcr  is
 licensed  or  ulicensed,  I  do  not  have  informa
 tion.  I  have  to  get  the  information  from
 the  State  Government,  because  the  revolver
 is  now  in  the  possession  of  the  police,

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour)  :  That  is  a  very  important  point.

 DR.  ५,  K.  RR.  ५.  RAO:  |  am  sure  Mr,
 Basu  can  ask  a  question  when  his  turn
 comes.

 Regarding  the  question  whether  it  was  a
 dying  decleration  or  a  declaration  inade
 before  the  Procior  and  why  these  iwo
 students  have  not  geen  arrested,  the  declara-
 lion  was  made  befvre  the  Proctor,  and  these
 students,  therefore,  were  suspended  and
 a  show-cause  notice  was  issued  to  them  =  It
 was  this  suspension  and  the  show-cause
 notice  that  led  to  the  intervention  presum-
 ably  on  their  behalf  by  their  friends,  which
 led  to  these  violent  incidents  in  the  Vice-
 Chancellor's  Lodge  and  the  subsequent
 closure  of  the  University.

 Agto  why  the  students  have  not  been
 arrested,  again  it  is  8  matter  for  the  State
 Government.  9  do  not  know  why  the  State
 police  have  not  arrested  these  two  students.
 l  can  get  information.

 at  रघुवोर  सिंह  शास्त्री  :  झाप  स्टेट
 गवनेमेंट  से  पूछेंगे  कि  क्‍यों  नहीं  किया  गया  है  ?

 DR.  ५७.  K.  R.  V.  RAO:  In  the  report
 that  we  have  received  from  them,  no  refer-
 ence  has  been  made  to  the  arrest  of  these
 students.  Now  that  the  hon.  Member  has
 drawn  my  attention  to  this,  |  am  quite
 prepared  to  ask  the  State  Government
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 whether  they  have  been  arrested  or  not  and
 let  him  have  that  information.

 Regarding  this  question  as  to  what
 action  has  been  taken  against  the  students,
 tis  because  of  the  existence  of  such  students
 ‘nat  all  this  trouble  was  created  in  the
 University  and  the  police  had  to  be  called,
 and  it  was  felt  that  it  wis  not  desirable  to
 have  another  confrontaticn  of  the  previous
 type.  Hon.  Members  would  remember  what
 happened  Jast  time.  Therefore,  the  Vice-
 Chancellor  decided  immediately  to  close  the
 University  and  vacate  the  hostels.  Also,  if
 [may  take  the  House  into  confidence
 regarding  the  unofficial  information  that  I
 have  received,  there  is,  it  scems,  8  ery
 strong  goonda  element  functioning  in  vthe
 University.

 SOME  HON.  MEN‘BERS  :  R.  S.  8.

 SHRI  JYOTIRMOY  BASU:  R.  5S,  5.

 DR.  V.K.R.V.  RAO:  Ido  not  know
 why  my  hon.  friend  Mr.  Basu,  who  is  a
 leader  of  such  an  innocent  party,  wants  to
 bring  politics  int»  this.  We  are  dealing
 with  a  University.  If  ony  political  parties
 are  involved,  they  wiil  automatically  be
 brought  to  book.

 SHRI  JYOTIRMOY  HASU  ;  You  should
 read  the  newspaper  of  tos  morning  which
 clearly  stales  in  the  front)  page  that  the
 K.  Ss.  5.  clement  has  been  at  the  root  of  all
 this  trouble.

 DR.  ४.  K.  ॥.  V.  RAO:  If  T  acre  to  go
 into  all  the  newspaper  reports  about  the
 Presidency  College  and  the  Calcutta  Uni
 versity,  I  do  not  know  what  I  will  have
 to  tell  the  hon.  Member.

 Therefore,  the  vacuting  of  the  hostels  is
 intended  to  enable  the  University  to  screen
 the  students.  [am  toid  that  some  outsiders
 are  also  staying  in  the  hostels  It  be.
 comes  very  difficult  t»  identify,  parade  them
 ands  on.  Therefore,  the  vacating  of  the
 hostels  and  the  closing  of  the  University
 will  also  help  the  University  authorities  when
 they  reopen  and  re-admit  students  and  so  on,
 to  exercise  strict  control  on  the  type  of
 persons  who  will  be  allowed  to  stay  in  the
 University.  The  students  and  the  staff  and
 the  Vice-Chancellor  are  very  anxious  to  see
 that  this  type  of  goondaism  is  put  ro  and:  to,
 Revolvers,  cash,  gold  ह... अ... ह  Jo.»  not
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 [07  V.  K.  R.  ्,  Rao]
 know  what  it  all  means.  Therefore,  it  is
 very  wecessacy,  and  I  hope  that  all  of  us  io
 this  House,  all  sections  of  the  House  who
 are  very  deeply  interested  in  the  7  intenance
 of  peace  and  good  education  in  Bantras,
 will  support  the  Vice-Chancellor  in  seeing
 that  goondaisin  is  climinated  from  the
 University

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor)  :  This  is  not  the  first  time  that
 there  is  trouble  in  this  University.  ‘There
 are  several  instances,  We  know  from  the
 reply  of  the  Minister  how  seriously  he  views
 this  matter.  Hess  unable  to  say  whether
 the  revolver  is  licensed  or  unlicensed  though
 acal]  attention  motice  was  given  to  him.
 Now  he  dovs  not  know  whether  the  students
 responsible  for  the  trouble  had  been  arrested
 or  not.  This  shows  the  way  our  Education
 Minister  is  functioning  and  what  interest  he
 is  having  in  these  matters.  Is  it  a  fact  that
 the  university  authorities  are  not  able  to
 protect  the  honour  and  dignity  of  wirl
 students  studyirg  in  that  university  ?  Is  it
 also  2  fact  that  when  outside  goondas
 molest  the  girl  students  in  the  university
 campus  the  Vice-Chancellor  or  the  Principal
 or  other  authorities  are  not  faking  any
 action  to  protect  them  or  at  least  give  a
 complaint  to  the  police  about  the  atrocities
 of  outside  goondas  ?  Is  it  also  a  fact  that
 there  are  some  foreign  elements  instigating
 the  students  whe  ure  living  inside  to  create
 more  trouble  so  that  the  university  may  be
 closed  ?  If  so,  what  is  the  action  that  the
 Education  Minister  is  poing  to  take  to  re-
 open  the  University  and  to  provect  the
 honour  and  dignity  of  the  girls  studying
 there  ?

 DR,  V.  K.R.  ४.  RAO:  T  have  already
 pointed  out  that  I  shall  be  getting  informa-
 tion  on  the  subject  whether  the  revolver
 is  licensed  or  not.  Quite  honestiy  if  the
 House  will  forgive  me,  1  do  not  know  much
 about  revolvers  or  the  laws  governing  them
 nor  the  distinction  between  a  licensed  and
 unlicensed  revolver.  In  any  case  it  is  a  police
 case  and  we  shall  get  information  regarding
 the  points  referred  to  by  the  hon.  Member.
 I  entirely  agree  with  the  hon.  Member  that
 every  step  should  be  taken  (co  sce  that  the
 honour  of  the  girl  students  is  protected
 wh:  ther  in  this  university  or  anywhere  else.
 ]  Lave  stated  in  my  statement  that  two
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 contradictory  versions  have  been  made  and  I
 think  a  full  evquiry  will  establish  facts,  Io
 the  case  of  other  universities  police  can  be
 posted  pear  the  bus  stops  and  soon,  Rut
 Ina  campus  university  it  is  rather  more
 difficult.  We  have  got  to  rey  on  the  good
 sense  of  the  student  community  itself  to  see
 that  such  incidents  do  not  take  place.  If
 goonda  elements  are  removed  from  the
 university  9  have  no  doubt  that  the  objective
 the  hon.  Member  has  in  mind  will  be
 achieved.

 Iam  not  ina  position  to  say  whether
 any  foreign  or  outside  cle:nents  are  instigat-
 ing  the  students  fo  create  troub'e  or  tn  take
 action  to  close  down  the  university.

 A  regards  his  last  question,  it  is  not
 within  my  jurisdiction  to  reopen  the  univer-
 sity.  T  have  been  inicrmed  by  the  Vice-
 Chancellor  that  every  attempt  will  be  made
 to  reopen  the  University  as  carly  as  possible
 and  to  restore  normalcy  and  ww  climinate
 the  goonda  elements  from  the  University.

 at  राम  सेवक  यावर  (बाराबंकी)  :  में
 मंत्री  महोदय  से  यह  जानना  चाहता  हे  कि  इन
 विद्यार्थियों  न  उपकुलपत्ति  महोंदग  का  जो  तेरगाव
 किया,  वह  घेराव  कब  से  शुरू  हुआ  और  कब
 तक  रहा  और  वह  ४ैराव  किसि के  नतृत्व  में
 था  |  क्‍या  यह  सही  है  कि  गजेन्द्रगड़्कर  आयोग
 के  प्रतिवेदन  co  उल्लिखित  श्री  दामोदर  सिह  के

 नेतृत्व  में  यह  घेराव  हुआ  था  ?  क्‍या  इन  लोगों
 ने  यूनिवर्सिटी  के  अन्दर  टेलीफ़ोन  के  तार  भी
 काट  दिये  थे  और  इसीलिए  अधिकारियों  को

 पुलिस  से  सम्पर्क  स्थापित  करने  में  देर  हुई  और
 मैसेंजर  के  जरिये  उसको  सूचना  दी  गई  ?  क्‍या
 उसी  दामोदर  सिंह  ने  कभी  उपवुलपति  महोदय
 से  मिल  कर  कहा  कि  हम  को  2500  रुपया  दो,
 क्यों  कि  वह  पहले  हम  को  मिलता  था,  हमारा
 खर्चा  नहीं  चलता  है  और  उस  के  बाद  उस  ने

 उपकुलपति  महोदय  को  घमकी  दी  थी  ?

 क्या  यह  सही  नहीं  है  कि  गजेन्द्रगड़कर
 आयोग  के  प्रतिवेदन  में  किसी  सामाजिक  या
 राजनैतिक  संस्था  के  बारे  में,  दास  तौर  से

 राष्ट्रीय  स्वयंसेवक  संघ  के  बारे  में  कहा  था  कि
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 यूनिवरतटी  के  अन्दर  उस  को  काम  नहीं  करने
 देना  चा।हए  ?  क्‍या  यह  सही  नहीं  है  कि  आज
 भी  वह  वहां  पर  फंक्शन  करता  है  और  विश्व-
 विद्यालय  Fig  एक  इमारत  के  कमरे  का  इस्तेमाल
 बराबर  उन  क्रामों  के  लिए  किया  जा  रहा  है  ?
 मंत्री  महोदथ  न  कहा  था  कि  वह  उस  कमरे  को
 खाली  करायेंगे,  लेकिन  अभी  तक  कुछ  नहीं
 हुआ  है  ।  मंत्री  महोदय  यह  जानकारी  भी  दें
 कि  क्‍या  दामोदर  सिह  अब  भी  वहां  रिसर्च
 स्कालर  है  या  नहीं  ।

 मंत्री  महोदय  ने  प्राक्टर  का  जिक्र  किया  ।

 जहां  तक  में  जानता  हूं,  प्राक्टर  को  मजिस्ट्रेट
 के  अधिकार  हासिल  होते  हैं  1  मैं  यह  जानकारी
 चाहता  हूं  कि  वहां  उन  को  थे  अधिकार  हासिल
 हैं  या  नहीं  |  यदि  उन  को  मैजिस्ट्रेट  के  अधि-
 कार  हासिल  हैं,  तो  जिस  को  ग्यारह  छुरे  लगे,
 जब  उन  के  सामने  उस  का  डाइंग  डिक्लेरेशन

 हुआ,  तो  फिर  उस  सम्बन्ध  भें  कोई  हाग्कालिक
 कार्यवाही  क्यों  गई  ?  वह  सोई
 सावाररण  पटना  नहीं  थीं।  उन  को  पुलिस  के
 हाथ  में  दिया  जाता  ौर  मृकदमा  कायम  होता  I
 मंत्री  महोदय  ग्रह  प्री  जानकारी  देने  की
 कृपा  कार  |

 नहीं  की

 DR  ४,  K  R.  ve  RAO.  Again  a  num-
 ber  of  questions  have  beow  asked.  Regardirg
 the  first  questi  according  to  the  informa-
 tion  we  have  teevived,  the  “0  students  were
 presumably,  led  by  Shii  Damother  Singh.
 (Unter:  uprion)

 SHR!  MADHU  LIMAYE  (Monghyr) :
 Why  “persumably  rr  They  were.

 ait  रवि  राय  :  क्या  मंत्री  महोंद्र  अभी
 तक  इस  बारे  में  निश्चित  नहीं  हैं  ?

 DR.  ४.  K.  R.  ४.  RAO:  After  all,
 there  is  such  a  thing  as  what  is  the  exact
 connotation  of  words  like  ‘leading’.  J  want
 to  be  verv  careful  having  once  been  caught,
 IT  want  te  be  extremely  careful  about  the
 longuace  that  [ouse.  fJuterruptton)  The
 party  of  about  50  students,  we  were  told,
 were  led  by  Jhri  Damodar  Singh,  and  they
 started  the  gherao  at  about  2I.I5  hours,  and
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 they  made  this  demand  to  which  I  made  a
 reference.  We  have  no  informatien  that
 Rs.  2,500  was  demanded.  No  reference  at
 all  is  made  in  the  report  that  we  have
 received  about  any  money  demand  being
 made  by  Shri  Damodar  Singh  or  anybody
 else  on  the  Vice-Chancellor,  What  they
 demanded  was,  “Vacate  the  show-cause
 notice  ;  stop  the  suspension  order  ;  other-
 wise,  we  are  not  going  to  go.”  When  the
 Vice-Chancellor  refused,  all  the  other  things
 that  I  said  happened.

 Then,  regarding  the  question  of  the
 RSS  building,  I  entirely  agree  that  this
 Particular  butlding  has  been  there  for  a  long
 time,  and  a  demand  has  been  given  on  for
 years  and  years  that  building  should  be
 vacated  by  the  RSS...

 SHRI  MADHU  LIMAYE  :  Take  action.
 (Interruption)

 DRV.  K.  R.  V.  RAO:  I  beg  the
 House  to  bear  with  me.  It  is  not  that  we
 are  doing  nothing  in  this  matter.  But  I  am
 sure  the  House  will  appreciate..-(/nterrnp-
 fioas)  Twill  tell  you  and  then  you  will
 appreciate  Jat  rruption)  Well,  my  friend
 Mr.  Vasudevan  Nair  may  know  the  kinds  of
 things  that  happen.  Ir  you  take  force  and
 smash  on  the  building,  well,  it  would  not
 be  impossible  to  do  it,  but  as  Minister  of
 Education  in  this  country,  I  am  extremely
 anxious  to  see  that  incident  to  the  extent
 of  any  violence  docs  not  take  place  at  the
 campus.  I  myself  do  not  want  to  be  a
 party  on  my  own  delibrately  ty  stimulate  a
 riotous  situation  in  @  university  campus,
 Therefore...(interruption)

 sit  सु  लिसये  :  मंत्री  महोदय  ऐसी  बात
 कह  कर  उन  लोगों  को  उकसा  रहे  हैं।  वे  लोग
 तो  रायट  नहीं  करना  चाहते  हैं,  लेकिन  मंत्री
 महोदय  उन  को  उकसा  रहे  हैं  वह  कह  रहे  हैं  कि
 श्रगर  ऐसा  किया  जायेगा,  तो  रायट  होगा ।

 क्री  रवि  राम  :  मंत्री  महोदय  ऐसी  बात
 कह  कर  उन  लोगों  को  उक्सा  रहे  हैं

 at  बोगेगा  शर्मा  (बेगुसराय):  सरकार
 यूनिवर्सिती  बन्द  कर  सकती  है,  लेकिन  भार०
 एस०  एस०  का  आफिस  नहीं  बन्द  कर  सकती
 है  !  मंत्री  महोदय  की  इस  बात  को  कौन
 मानेगा  ?
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 श्री  रकि  राय:  उस  मकान  पर  ताला
 डाला  जा  सकता  है  ।

 श्री  योगेन्द्र  झार्मा :  सरकार  के  पास

 यूनिवर्सिती  बन्द  करने  की  ताकत  है,  लेकिन
 आर०  एस०  एस०  आफिस  बन्द  करने  की
 ताकत  नहीं  है  |

 DR.  ५.  K.R.  द  RAO:
 difficult  to  answer  the  question

 Sir,  I  feel  it

 MR.  SPFAKER:  The  subject  is  so
 delicate  :  you  save  yourself,

 SHRI
 (Gauhati)

 DHIRESWAR
 rore—

 KALITA

 DR.  V.  kK.  R.  ५.  RAO:
 to  answer  the  question,
 kindly  resume  his  seat...

 I  was  trying
 If  Mr.  Kulita  will

 SHRI  DHIRESWAR  KALITA:  Sir,
 T  raise  a  point  of  order.  The  point  of  order
 fs  this,  The  Minister  has  admitted  that
 there  is  an  RSS  building  and  it  is
 continuing  there  for  many  years,  and  the
 Government  of  India  (/nterruption)
 The  Minister  of  Education  comes  out
 and  expresses  his  inability  to  remove  them
 from  the  campus.  I  want  to  know  whether
 the  Government  of  India  will  take  strong
 action  cgainst  these  **  in  the  building
 immediately?  (Interruptions).

 क्री  झोम  प्रकादा  त्यागी  (मुरादाबाद)  :
 श्रध्यक्ष  महोदय,  प्वाइंट  आफ  आर्डर  है  -  अभी

 उन्होंने  कहा  है  ४५  क्‍या  इस  प्रकार  बेलगाम  होकर
 बोलने  की  इजाजत  उन्हें  दी  जायेगी  ?  #४६  कहा
 है  उन्होंने  | इनवी  जबान  पर  लगाम  लगाइए
 आप,  इस  पालियामेंट  में  किसी  भी  पार्टी  को
 we  नहीं  कहा  जा  सकता  |

 MR.  SPEAKER  :
 of  order  by  Mr.  Kalita,

 I  disallow  that  point
 Unterruptions:

 श्री  झोसम  ब्रकादा  त्यागी  :  अध्यक्ष

 महोदय,  मैं  आप  से  प्रोटेबशन  चाहता  हूँ।  क्‍या

 यह  किसी  पार्टी  के  आदम्ियों  को  oe  कह
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 सकते  हैं  ?  यह  स्वयं  ##  हैं  7  इन  की  पार्टी  +e

 --(व्यवधान)...

 MR.  SPEAKER:  I  am  sorry;  it  is
 not  a  good  thing.  It  is  not  proper  to  call
 each  other  by  such  epithets.  It  is  mot
 proper.

 श्री  शध्टल  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  मैं  भी  व्यवस्था  का  प्रइन  उठाना  चाहता
 हूं  ।  हम  हिन्दू  विश्वविद्यालय  का  मामला  यहां
 पर  ले  रहे  हैं,  उस  पर  चर्चा  कर  रहे  हैं।  शिक्षा
 मंत्री  महोदय  ने  अपने  वक्तव्य  में  अपील  की  है
 कि  सदन  को  विश्व-विद्यालय  के  उपकुलपति
 के  हाथों  को  मजबूत  करना  चाहिए  और  गुंडा
 तत्व  चाहे  वह  किसी  भी  दल  से  संबंधित  हों,
 विश्वविद्यालय  से  उन  का  निर्मूलन  करना
 चाहिए  |  लेकिन  क्या  आप  किसी  सदस्य  को  इस
 बात  की  इजाजत  देंगे  कि  वहू  किसी  ##  कहे  ?

 --व्यवधान)  ...हां,  आर०  एस०  एस०  पार्टी
 है,  re  आर०  एस०  एस०  का  हूं।  अध्यक्ष
 महोदय,  यह  'एक्सपंज  करना  होगा।...
 (व्यवधान)  हां  हां,  में  आर०  एस०  एस०  का

 हूँ  ।  अध्यक्ष  महोदय,  यह  ct  शब्द  जाने  नहीं
 पाएगा  ।

 MR.  SPEAKER  :  I  will  not  accept  this
 word.  I  expunge  it.  I  will  not  allow  it  to
 be  recorded.

 श्री  झटल  बिहारी  वाजपेयों  :  अध्यक्ष
 महोदय,  आप  क्या  निर्गाय  दे  रहे  हैं  ?

 अध्यक्ष  महोदय
 दिया  ।

 मैं  ने  एक्सपंज  कर

 SHRI  AMRIT  NAHATA
 On  a  point  of  order,  Sir,
 three  points  of  order.  You  should  allow
 me  also.  (interruptions).  The  general
 practice  in  this  House  is  that  members  are
 not  allowed  to  take  allegations  against
 political  parties  represented  here.  Is  RSS
 a  political  party  at  all  and  if  it  is  so,  is  it
 represented  in  this  House.

 (Barmer)  :
 You  have  allowed
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 RSS  is  not  a  political  party  ;  it  is  a  cultural
 Orginisation.  No  member  should  be  allowed
 to  threw  abuse  at  RSS...(/nterruptions)

 Closure  of

 MR.  SPEAKER:  There  are  a  number
 of  parties  which  are  aligned  or  connected
 with  some  cultural  and  other  units,  It  is
 not  fair  to  make  such  remarks  against  them...
 CUinterruptions:

 DR.  V.  K.  R.  V.  RAO:  The  Vice-
 Chancellor  is  seized  of  this  question  and  he
 is  trying  to  see  that  Jhe  building  is  vacated
 peacefully.  This  can  be  done  peacefully.
 If  necessary,  I  shall  alo  personally  support
 the  Vive  Chancellor  and  talk  to  the  people
 concerned  to  see  that  the  building  is  vacated
 peacefully,  without  causing  any  disturbances
 «(/nterruptions)  T  have  no  desire  to
 oblige  hon.  Members  Ike  Shri  Jvotirmoy
 Basu  by  creating  a  tiotous  situation  in
 Banaras.  We  want  to  get  the  building
 vacated  not  to  create  a  riot.

 MR,  SPEAKER:  The  hon.  Minister
 also  should  not  lose  his  temper  like  some  of
 the  hon,  Members.

 DR.  V.K.R  V.  RAO:
 did  not  lose  my  temper.

 Actually,  I

 Regarding  the  dying  declaration,  I  under-
 sland  that  t  ©  conditiou  of  the  gentleman
 who  was  stabbed  is  now  much  better  aud  he
 is  out  of  danger

 Regarding  the  arrest,  the  universitv.  hag
 suspended  the  students  and  asked  them  to
 vacate  the  university.  It  is  now  open  to
 the  police  to  arrest  them  and  take  action
 because  it  is  a  police  case.

 श्री  हुकम  चन्व  कछवाय :  थे  आपके  द्वारा
 शिक्षा  मंत्री  से  जानना  चाहता  हूं  कि  क्या  शिक्षा
 मंत्री  को  इस  वात  का  पता  पता  है  कि  काशी
 विश्वविद्यालय  के  अन्दर  जो  आर०  एस०  एस०
 की  बिल्डिंग  है  उसे  खाली  करने  के  लिए  जब
 डाठ  ज़िगुणा  सेन  मंत्री  थे  ,  उस  समय  तय  हों
 गया  था  और  आर०  एस०  एस०  i  इस  बात
 को  स्वीकार  कर  लिया  था  कि  हम  खाली  करने
 के  लिए  तैयार  हैं।  परन्तु  विश्वविद्यालय  की
 अपनी  कुछ  निजी  कठिनाइयां  हैं,  इस  कारा  से
 वह  खाली  नहीं  करने  दे  रहे  हैं  ?
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 भ्रष्यक्ष  महोवय  :  यह  तो  आप  जवाब  दे

 रहे  हैं  जो  मिनिस्टर  साहब  से  पूछा  गया  है
 उस  का  |

 श्री  हुकम  चन्द  कछवाय :  दूसरा  सवाल
 मेरा  यह  है,  यह  जो  बिल्डिंग  है  यह  उस  समय
 बनी  जिस  समय  पंडित  मदन  मोहन  मालबीय
 जी  थे,  और  उन्होंने  स्पयं  इसे  आर०  एस०
 एस०  को  दिया  था  |  अब  यह  जो  अन्जतीकुमार
 सिन्हा  जी  हैं,  यह  कौन  व्यक्ति  हैं,  यह  कितने
 दिनों  से  वहां  पढ़  रहे  हैं  और  इन  की  गतिविधि
 क्या  है  ?  इन  का  किस  राजनैतिक  दल  से
 संबंध  है  और  क्‍या  समय  समय  पर  जब  ऐसे
 विद्यार्थी  उपद्रव  होते  हैं  तो  उम्र  में  कुछ
 राजनैतिक  दल  के  नेता  लोग  और  कुछ  पालिया-
 मेंट  के  मेम्बर  लोग  जाकर  उस  को  भड़काया
 करते  हैं,  खास  कर  के  कम्युनिस्ट  पार्टी  के  लोग
 अक्सर  वहां  जा  कर  उन  को  भड़काया  करते
 हैं?

 3.00  brs

 मेरा  तीसरा  सवाल  यह  है--जब  वहां  गुण्डा-
 गर्दी  होती  है,  बड़े  पैमाने  पर  लोग  गुण्डागर्दी
 करना  चाहते  हैं  लेकिन  ग्रुण्डागर्दी  को  बढ़ावा
 नहीं  मिलता,  उस  का  प्रमुख  कारण  यह  है  कि

 वहां  आर०  एस०  एस०  के  लोग  इस  प्रकार  के

 गुण्डों  को  पनपने  नहीं  देते  -  इस  कारण  से  ये
 लोग  आर०  एस०  एस०  से  नाराज  हैं।  मैं
 आपके  द्वारा  इस  सदन  को  बताना  चाहता  हूँ  कि
 आर०  एस०  एस०  इस  देश  की  बहुत  अच्छी
 संस्था  है  ...(व्यवधान)...आर०  एस०  एस०
 की  जड़  पाताल  में  है,  यह  सरकार  तो  क्‍या  ऐसी
 हजारों  सरकारें  भी  आ  जांय,  इस  जैसी  हजारों
 पार्टियां  भी  आ  जांय  तो  आर०  एस०  एस०  का

 कुछ  बिगाड़  नहीं  सकतीं,  उस  को  समाप्त  नहीं
 कर  सकतीं,  यह  मेरी  चुनौती  है  1

 DR,  ५,  ६,  R.  ve  RAO:  I  was  very
 glad  to  bear  from  the  hon.  Member,  who  I
 presume  has  some  connections  with  the  RSS,
 that  the  RSS  has  accepted  the  request  to
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 (Dr.  ्,  K.  R.  ve  Rao]
 have  the  building  vacated,  He  suggested
 that  som  difficulties  on  the  part  of  the
 Banaras  Hindu  U-iversity  were  preventing
 them  from  vacating  that  building.  1
 would  like  to  assure  ‘im  that  as  far  as  the
 Banaras  Hindu  University  is  concerned,  they
 will  be  extremely  happy  if  the  RSS  gets  the
 building  vacated  tomorrow.  This  is  the
 best  time  to  do  it,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Obviously,ithe  hon,  Education  Minister  is  not
 aware  of  what  transpired  when  Dr,  Triguna
 Seo  was  the  Education  Minister.

 DR.  V.  K.  R.  V,  RAO:  T  am  not
 talking  of  Dr.  Triguna  Sen's  time;  I  am
 talking  of  today.  I  would  suggest  to  my
 hon.  friend,  who  I  presume  is  a  member  of
 the  RSS  and  has  great  influence,  that  this
 is  the  best  time  to  get  the  building  vacated.

 MR.  SPEAKER  :  I  thought,  the  ques-
 tion  of  Shri  Kachwai  was  rather  informative
 and  suggestive.

 DR.  ५,  K.R.V.  RAO:  As  far  88  the
 Banaias  Hindu  University  is  concerned  there
 ig  no  difficulty.  Iwill  go  further  and  suy
 that  now  that  the  University  is  closed  and
 the  hostel  is  vicated,  it  is  the  best  time  to
 do  it.  T  thick,  as  a  result  of  this  calling
 attention  a  great  good  would  hive  been  done
 tothe  University  and  the  country  if  the
 RSS  would  get  the  builling  vacated,

 About  Anjani  Kunar  Sinha  and  how
 long  is  studied  in  the  Banaras  Banaras

 Hindu  University,  he  was  not  a  student  of
 the  Bunaras  Hindu  University.  My  iafor-
 mation  is  that  he  was  a  student  of  the
 Industrial  Training  Institute  which  is  outside
 the  campus  of  the  Banaras  Hindu  Univer-
 sity  ;  he  was  never  in  the  University  but  he
 comes  from  time  to  tim:  to  the  University.
 We  know  what  happened  thereafter...
 Cncerruption

 SHRI  GANESH  ‘THOSH  —  (Calcutta
 South):  The  Minister,  hone,  will  certain.
 ly  agree  with  me  when  To  say  that  the
 Griendragidkar  Commission  was  not  made
 ia  jest  nor  is  this  report  to  be  treated  as  a
 toilet  ras.  Tt  is  kaowa  to  the  Minister
 that  tnere  is  a  two-roaned  building  which  is
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 the  permanent  seat  of  the  RSS,  Tho
 Gajendragadkar  Commission  said  in  its
 report  that  after  the  erection  of  the  new
 building  of  the  Law  Faculty,  that  small  RSS
 office  looked  entirely  out  of  place.  Then,
 there  is  one  important  sentence  in  the  report
 which  must  be  considered,  namely,  that  from
 a  purely  aesthetic  and  architectural  point  of
 view  this  two-roomed  building  needed  to  be
 demolished  and  not  simply  vacated.  Shri
 Jyotirmoy  Baw  demanded  that  the  building
 be  vacated  and  the  Minister  flew  into  temper
 and  said  that  it  would  create  a  riot...
 ‘Interruption:.

 Thope  the  hon.  Minister  knows  this.
 (Interruption

 श्री  हुकम  चन्द  कछवाय :  तुम  जैसे  te
 को  ठीक  करने  के  लिये  है-आर०  एस०  एस०

 “व्यवधान)...

 श्री  शशि  भूषण  (खारगोन)  :  हम  उस  को
 खत्म  कर  देंगे  I...

 श्री  अमृत  ताहाटा  :  अध्यक्ष  महोंदय,  मेरा
 प्वाइंट  आफ  आर्डर  है।  इन्होंने  हम  को  ##
 कड़ा  है

 श्री  हुकम  चन्द  कछुवाय  :  हां,  we

 अ्रध्यक्ष  महोदय  :  कोई  मेम्बर  प्रदन  कर
 रहा  है,  श्राप  लोग  इस  में  क्‍यों  दखल  दे  रहे
 |

 श्री  श्ररल  बिहारी  बाजपेयी :  अध्यक्ष
 महोदय,  #क  कहना  गलत  है,  आप  इस  को
 एक्सपन्ज  करा  दीजिये  1

 MR,  SPEAKER:  That  will  be  perma-
 nently  cxpunged.  No  such  person  will  be
 allowed  to  eater  this  House  nor  such  expres-
 sin  will  be  allowed  to  go  on  record.

 क्री  शटल  बिहारी  बाज़पेयो  :  अध्यक्ष
 महोदय,  मेरा  एक  व्यवस्था  का  प्रदन  है  |  श्री
 कछवाय  ने  पूछा  था  कि  अन्जनि  कुमार  सिन्हा

 **Expunged  as  ordered  by  the  Chair,
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 किस  पार्टी  के  हैं?  शिक्षा  मंत्री  जी  ने  इस
 का  जवाब  नहीं  दिया  क्या  यह  सच  है  कि
 वह  कम्युनिस्ट  पार्टी  के  कार्ड-होल्डर  मेम्बर  हैं,
 क्या  शिक्षा  मंत्री  को  यह  बात  मालूम  है?

 श्री  योगेन्त्र  दार्मा :.  अध्यद्ध  महोदय,  श्री
 वाजपेयी  ने  अन्जनि  कुमार  के  बारे  में  पूछा
 था।  मैं  बतलाना  चाहता  g-6  महीने  पहले  तक
 वह  आर०  एस०  एस०  के  सिपहसालार  दामोदर
 के  शागिद  थे

 श्री  कंवर  लाल  गुप्ता  (दिल्ली  सदर):
 अध्यक्ष  महोदय,  प्रइन  यह  है  कि  वह  कम्यूनिस्ट
 हैं  या  नहीं  ?  वह  पैसा  और  रिवाल्वर  रूस  से

 आया  है  या  नहों  ?  (interruption)

 SHRI  S.  M.  BANERJEE  (Kaupur):
 Shri  Ram  Kishan  Gupta  is  always  fighting...
 (Unterruptions).

 Why
 He

 this,

 DR.  RAM  SUBHAG  SINGH  :
 is  he  talking  in  8  nonsensical  way  ?
 should  not  be  allowed  to  do
 Intersuprions).

 झघ्यक्ष  महोदय  :  मेंने  कल  फिर  दोबारा

 इस  को  देखा  था...  Even:  the  words  uttered  in
 heat  are  also  expunged.  पोसी  गर्मी  में  क्‍या

 कुछ  नहीं  कहा  जाता  है।  इस  च्ियें  ऐसी  चीजों
 को  एवायड  करना  चाहिये  |

 श्री  शटल  बिहारी  वाजपेयों  :  अध्यक्ष

 महोदय,  मेरा  तिवेदन  है  कि  आप  1  बजे  लंच
 के  लिये  हाउस  को  जरूर  स्थगित  कर  दिया

 करें,  इस  से  आपकी  कठिनाइयों  में  काफी  कमी

 हो  जायगी  ।  यह  लंच-आवर  इसीलिये  बनाया
 गया  था  ताकि  जीरो-आवर  लम्बा  न  चले  |

 भ्रध्यक्ष  महोदय  :  अगर  आप  चाहें  तो

 ऐसा  हो  सकता  है  कि  जो  मसले  लंच  तक  खत्म

 हों  या  न  हों,  उस  आइटम  तक  हमें  उन  को
 खत्म  समझ  लेना  चाहिये  1  दो-तीन  मेम्बर  रह

 गये  ०,  लूच  झावर  पहले  हो  गया  था,  इस  वक्‍त
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 भी  काल-एन्टेशन  का  लास्ट  मेम्बर  चल  र्ा
 था।  कमेटी  में  आप  लोग  इन्सिस्ट  करते  हैं  कि
 आपका  छार्ट-नौटिस  बवेद्चन  भी  झ्राये,  एक  के
 बजाय  दो-दो  आयें,  काल-एटेन्शन  भी  शाये  1
 आज  भी  इस  में  बहुत  सी  चीजें  घसड़ी  हुई  हैं,
 इस  तरह  से  कसे  काम  चलेगा  ?

 श्री  श्रटल  बिहारी  बाजपेयो  :  में  यह
 चाहता  हूँ  कि  जो  भी  कार्यवाही  बाकी  है  हो  उस
 को  लंच  के  बाद  लिया  जाय  ।  उस  समय  तक
 वातावरण  शान्त  हो  जायेगा  और  गम्भीरता  से
 चर्चा  हो  सकेगी  a  मेम्बर्ज  भूखे  रहते  हैं  इस  लिये
 ज्यादा  नाराज  होते  हैं  1

 SHRI  GANESH  GHOSH  :  With  regard
 to  the  permanent  office  of  the  RSS,  I  hope,
 the  hon.  Minister  will  have  no  hesitation
 as  to  what  is  to  be  done  about  that.
 Another  puint  the  hon.  Minister  certainly
 knows  though  he  may  nor  agr ec  or  admit
 in  this  House  is  that  it  is  due  to  “he  perma-
 nent  and  constant  instigation  by  the  RSS
 that  a  small  section  of  the  young  men  of
 the  Banaras  Hindu  University  do  things
 which  are  expected  from  the  anti  social
 elements,  Now  the  Gajendragadkar  Com-
 mission  also  said  that  their  number  is  very
 small  and  the  largest  section  of  the  students
 want  to  be  left  alone  to  continue  their
 studies.  Here  also,  the  hon.  Minister  has
 stated  that  the  General  Council  of  the
 Students’  Union  also  offered  full  co-opera-
 tion  to  the  Vice  Chancellor  to  eradicate  the
 goonda  elements  from  them.  The  Gajendra-
 gadkar  Commission  in  their  wisdum  has
 advised  that  the  explosion  of  violence  in  the
 University  campus  is  the  result  of  the  acti-
 vities  of  a  very  small  section  of  the  students.
 What  is  their  suggestion’?  The  teachers
 must,  therefore,  cvstablish  human  contact
 with  the  students  and  the  university  authori-
 ties  must  be  reponsive  to  the  challenge  of
 the  time.  May  I  know  what  direction  or
 advice  or  guidance  the  Education  Minister
 has  given  to  the  Vice-Chancellor  of  the
 Banaras  Hindu  University  who  uptill  now
 was  not  able  to  take  action  against  the  small
 group  of  the  goonda  elements  5०  that  8
 permanent  human  contact  is  ettablished  with
 the  students  and  the  small  section  ef  the
 studenis  may  be  takeo  cut  fron  the
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 {Shri  Ganesh  Ghosh]
 mischevous  influence  of  the  RSS  and  peace
 is  established  in  the  University  ?

 DR.  V.  K.  R.  V.  RAO:  I  find  it
 difficult  to  know  what  questions  the  hon.
 Member  has  asked  becasuse  he  is  accom-
 Panying  his  questions  with  a  series  of
 ablter  dicta  and  observations  on  the  Edu-
 cation  Minister,  I  know  that  the  Gajendra-
 gedkar  Commission  has  recommended  that
 this  building  should  be  got  vacated  and  it
 should  be  demolished.  But  action  can  be
 taken  by  the  University  authorities  only
 after  the  building  is  first  vacated.  That
 they  are  trying  to  get  it  done.  After  it  was
 vacated,  then  the  question  can  be  taken  up
 as  to  what  should  be  done  later  on.

 Regarding  Mr.  Anjani  Kumar  Sinha,  I
 would  like  to  take  this  opportunity  to  say
 that  I  do  not  know  whether  he  is  a  card-
 holding  Communist  or  not.  I  do  not  know
 what  cardholding  Members  of  Communist
 Party  arc,  I  have  no  information  at  all.
 (Interruptions: .

 AN  HON.  MEMBER  :
 mentary  Committee  go  into  it.

 Let  a  Parlia-

 DR.  V.K.R.  V.  RAO:  I  must  also
 know  how  to  get  that  information.

 Regarding  the  final  pot  which  the  hon.
 Member  has  raised  that  teachers  must
 establish  human  contact  with  the  students
 and  the  Education  Minister  should  give  a
 directive,  the  Education  Minister  has  no
 busincsss  to  give  directions  to  the  Vice-
 Chancellors.  They  know  their  jobs.  The
 report  of  the  Commission  has  been  given
 to  the  Vice-Chancellor  and  to  the  Members
 of  the  University.  I  know  Shri  Shrimali
 is  trying  his  best  to  establish  a  good  atmos-
 phere  in  the  University,  I  can  tell  the
 House  that  on  my  part  I  have  taken  special
 action.  We  sent  a  special  team  to  the
 Banaras  Hindu  University  to  look  into  the
 various  difficulties  of  the  Students  in  regard
 to  their  welfare  and  amenities.  A  large
 special  sum  has  been  granted  by  the  Univer-
 sity  Grants  Commission  to  the  Banaras
 Hindu  University  so  that  the  physical  facili-
 ties  of  the  student  community  can  be
 increased,  I  do  hope  that  the  necessary
 rood  relaticnship  will  be  established  between
 the  teachers  and  the  students,
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 MR.  SPEAKER  :
 L.  N.  Mishra.

 Next  item—Mr.

 SHRI  HEM  BARUA  (Mangaldai)  :  Sir,
 before  you  pass  on  to  the  next  item,  I  want
 to  submit  that  I  have  submitted  an  adjourn-
 ment  motion  abou!  the  violence  in  West
 Bengal.  The  Marxists’  have  asked  the  people
 to  keep  ‘their  lathis  ready  and  spears  sharp’
 Cnterruptions)  The  West  Bengal  Govern-
 ment  have  not  taken  any  step,  Sir.

 at  ant  फरनेन्डोज  (वम्बई-दक्षिगा)  :
 अध्यक्ष  महोदय,  मैंने  श्री  1  के०  पाटिल  के
 खिलाफ  एक  विशेषाधिकार  का  प्रस्ताव  भेजा
 था...  (व्यवधान)

 श्रध्यक्ष  महों दय  :  यह  क्‍या  बात  है,  अब  तो
 खत्म  होना  चाहिए  dae  (व्यवधान)

 श्री  जार्ज  फरनेन्डीज  :  सन  विशेषाधिकार
 का  प्रस्ताव  दिया  है...  (व्यवधान)

 श्री  नाथ  पाई  (राजापुर):  आपन  क्‍या

 कहा,  हमने  सुना  नहीं  Le  (व्यवधान)...

 श्री  जाज  फरनेन्डीज  :  भन॑  विशेषाधिकार
 का  प्रस्ताव  दिया  था  ?...(व्यवधान)...

 श्री  जार्ज  फ़रनेन्डीज  :  मेरे  विशेषाधिकार
 के  प्रश्न  का  क्‍या  हुआ  ?...(व्यवधान)...

 SHRI  SAMAR  GUHA  (Contai):  It  is
 up  to  the  Hone  Minister  to  make  a  state-
 ment.  Masere  075)

 MR.  SPEAKER  :  Shri  L.  N.  Mishra.
 AN  HON,  MEMBER  :  Calling  Atten-

 tun  Motion  on  West  Bengal  should  be
 discussed  here,  It  is  a  very  serious  matter,

 3.36  hrs.
 PAPERS  LAID  ON  THE  TABLE
 Annual  Report  ctc.  of  the  Bharat

 Electronics  Ltd,  Bangalore
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  DFFENCE  (SHRI  L.  N.
 MISHRA);  I  beg  to  lay  on  the  Table  a
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 copy  of  the  Annual  Report  (Hindi  and
 English  versions)  of  the  Hharat  Electronics
 Limited,  Bangalore,  for  the  year  196-69
 along  with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and  Auditor
 General  thereon,  under  sub-section  (l)  of
 section  6l2A  of  the  Companies  Act,  1966.
 (Placed  in  itbrury  See  No.  LT-24I2/70).

 Notification  Under  Customs  Act

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  ॥  beg  to  lav  on  the  Table  a  copy
 each  of  the  foliowing  Notifications  (Hindi
 and  English  versions)  under  section  59  of
 the  Customs  Act,  I962  :

 (i)  G.S.R,  322  published  in  Gazette
 of  India  dated  the  Ist  March,
 1970,

 (ii)  G.S  R.  323  published  in  Gazette
 of  India  dated  the  Ist  March,
 1970.

 (ii)  G§.R.  324  published  in  Gazette
 of  India  dated  the  Ist)  March,
 y70,

 (ivi  GS.R.  325  published  in  Gazette
 of  India  dated  the  Ist  March,
 I970,
 G.S.R.  326  published  in  Gazette
 of  India  dated  the  Ist  March,
 I970.

 (vi)  G.S.R.  327  published  in  Gazette
 of  India  dated  the  Ist  March,
 1970.

 (vii)  GS.R.  328  published  in  Gazette
 ot  India  dated  the  Ist  March,
 ‘1970.

 (viii)  GS.R  329  published  in  Gazette
 of  India  dated  the  Ist  March,
 1970.

 (ix)  G.S.R.  330  published  in  Gazette
 of  India  dated  the  Ist  March,
 1970.

 ix)  G.S.R.  33]  published  in  Gazette
 of  India  dated  the  Ist  March,
 1970.

 (xi)  G.S  R.  332  published  in  Gazette
 of  India  dated  the  Ist  March,
 1970.

 (xii)  G.S.R  333  published  in  Gazette
 of  India  dated  the  Ist  March,
 1970,

 iv

 PHALGUNA  a,  89]  (SAKA)  P.M.#.  Comm.  Keport  4la

 (xiii)  G.S.R.  334  published  in  Gazette
 of  India  duted  the  Ist  March,
 1970,

 (xiv)  G.S.R.  335  published  in  Gazette
 of  India  dated  the  Ist  March,
 1970.

 iavi  GS.R.  336  published  in  Gazette
 of  India  dated  the  2nd  March, 1970.  |  Placeo  in  Libary.  See
 No.  LT-2923/70]

 Report  of  Laud  Acquisition  Review
 Committce

 THE  M:NISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRIC  ‘ULTURE, COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  I  beg  to  lay  on  the  Table  a
 a  copy  of  the  Report  o!  (se  Land  Acquisi- tion  Review  Committce  on  the  Land
 Acquisition  Act,  ‘1894,  |  Hlaced  in  Library. See  No.  LT-29!5/70).

 Notification  Under  Industries  (Develop-
 ment  Regulation  Act  954

 वंदेशिक  व्यापार  सन्प्रालय  में  उप-मस्त्री
 (श्री  रास  सेवक)  :  अध्यक्ष  महोदय,  मैं  उद्योग
 (विकास  तथा  विनियमन)  अधिनियम,  95
 की  धारा  हक  की  उपधारा  (2)  के  अन्तर्गत,

 प्रताप  स्पिनिंग,  वीविंग  एण्ड  म॑न्युफैक्चरिंग
 कम्पनी  लिमिटेड  झआमिलनेर  (महाराष्ट्र),  के
 प्रबन्ध  के  बारे  में  अधिसूचना  संख्या  एम०  श्रो०
 835  (हिन्दी  तथा  प्रंग्रेजी  संस्करण)  की  एक
 प्रति  सभा-पटल  पर  रखता  हुं,  जो  दिनांक  28
 फरवरी,  970  के  भारत  के  राजपत्र  में  प्रका-
 शित  हुई  थी  |  [Placed  in  Library.  See  No
 LT—294/70}

 3.7  brs.
 COMMITTEE  ON  PRIVATE  MEMBFRS*

 BILLS  AND  RESOLUTIONS

 Fifty-nioth  Report

 SHRI  SWELL  (Autonomous  Districts)  :
 Sir,  I  beg  to  present  the  Fifty-ninth  Report
 of  the  Committee  on  Private  Members’  Pill
 and  Resolutions.
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 3.8  hrs.

 ESTIMATES  COMMITTEE

 Hundred  and  Thirteen  Report

 SHRI  THIRUMALA  RAO  (Kakinada)  :
 Sir,  I  beg  to  present  the  Hundred  and
 Thirteen  Report  of  the  Estimates  Committee
 regarding  action  taken  by  Government  on
 the  recommendations  contained  in  their
 Fifty-Third  Report  on  the  erstwhile  Ministry
 of  Education  (now  Ministry  of  Education
 and  Youth  Services)--Indian  School  of
 International  Studies,  New  Delhi.

 SHRI  NATH  PAI  (Rajapur):  I  did
 mot  get  a  reply  regarding  my  Calling-Atten-
 tion  Motion  The  Governor  of  West  Bengal
 has  written  to  the  yarious  parties  asking
 them  to  show  cause  why  another  Govern-
 ment  should  not  be  formed,  ‘why  did  you
 not  supgort  the  Government”  and  all  that.
 He  has  absolutely  no  power  and  this  is  a
 very  serious  constitutional  matter,  The
 Governy;  is  acting  wira  vires  of  the
 Constitution.

 MR,  SPEAKER  :  J  am  secing  that.

 SHRI  NATH  PAI:  Under  what  autho-
 rity  the  Governor  wrote  that  letter,  |  would
 like  to  know.

 MR,  SPEARFR:  I  got  it  very  late.
 1  could  not  see  that  when  I  was  coming
 here.

 श्री  मधु  लिमये  (मुंगेर)  :  अध्यक्ष  महोदय,
 ... (व्यवधान) . ...

 SHRI  MANUBHAI  PATE-L  (Dabhoi)  :
 The  hon.  Member,  Shri  Kashinath  Pandey
 has  been  assaulted  and  we  wanted  some
 information  on  that.

 MR.  SPEAKER:  I  am  sending  that  to
 the  Home  Minister.  (Jaterruprion)  About
 Shri  Kashinath  Pandey,  I  am  sending  it  to
 the  Home  Minister  and  I  will  Jet  you  know.
 (Interruption)

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour):  The  transport  system  in  Delhi
 has  «  me  to  a  standstill,  The  Taxis  and
 scooters  are  on  strike  ;  Members  could  not
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 come  to  the  Howse  :
 matter,

 श्री  सधु  लिसये  :  अध्यक्ष  महोदय
 (व्यवधान)

 it  is  a  very  serious

 SHRI  JYOTIRMOY  BASU:  Because
 of  the  strike,  we  cannot  move  and  come  to
 the  House  (Jatrruption)  For  the  past
 two  days,  we  are  without  any  transpor'.

 at  हुक्म  चन्द  कछुवाय  (उज्जैन)
 बंगाल  में  क्‍या  हुआ  ?...(व्यवधान)

 अध्यक्ष  महोदय  :  मधु  लिमये  जी,  आप
 बोलते  क्‍यों  नहीं  हैं  ।

 श्री  मधु  लिमये  :  मैं  तो  खड़ा  हुआ  Zt...
 (ध्यवधान  je

 SHRI  RAM  KISHAN  GUPTA  (Hissar):
 I  have  given  notice  about  the  serious  matter
 and  I  requested  my  Calling  Attention  to  be
 taken  up.  Shri  Jagjiwan  Ram  hag  staved
 in  Raj  Bhavan  and  he  is  doing  so  many
 things.  I  requested  that  my  Calling  Atten-
 tion  must  be  admitted.

 3.9  hrs.

 MATTER  UNDER  RULE  377

 Industrial  Licencing  Policy

 श्री  मधु  लिमये  (मु  )  :  अध्यक्ष  महोदय,
 उद्योग  मन्त्री  के  द्वारा  लाइसेंसिंग  के  बारे  में
 जिस  नयी  नीति  की  घोषणा  की  गई  है  उसका
 सवाल  में  यहां  पर  उठाना  चाहता  हूं  Tea

 (ब्यवधान)

 AN  HON.  MEMBER  :
 after  lunch  hour.

 It  can  be  raised

 श्री  मधु  लिसये:  वा  तो  स्थगित  कर
 दीजिये  या  मुभे  चलने  दीजिये  ।

 MR.  SPEAKER:  About  the  point
 mentioned  by  jou,  Shri  Shiva  Chandra  Jha
 we  should  postpone  it  after  the  lunch.  I
 enquired  about  your  question,  Mr.  Madhu
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 Limaye  and  Mr.  Nath  Pai,  why  it  was  not
 clubbed  with  the  other  Short  Notice  Ques-
 tion.  Ihave  got  a  copy  of  that.  That
 relates  to  Islamabad.  This  question  is  about
 the  labour  situation  That  was  the  difficulty
 about  it.

 Now,  we  adjourn  for  lunch  and  meet
 again  at  2-25  P.M.

 43.20  hrs.

 The  Lok  Sabha  Adjourned  for  Lunch  tii.
 Twenty-five  minutes  past  Fourteea  of the  Cock.

 The  Lok  Sabhe  re-aysembied  after  Lunch
 at  twenty-seven  minwie:  past  fourteen

 of  the  Coe

 (Mr.  Speaker  jn  the  Chair-]

 MATTER  UNDER  RULE  377  —Contd.

 Industria!  Licencing  Policy—Coned.

 श्री  मु  लिसये.:  अध्यक्ष  महोदय,  उद्योग
 मन्त्री  द्वारा  जिस  नई  लाइसंसिंग  नीति  की
 घोषणा  की  गई  है  उसके  बारे  में  मेरी  कुछ
 आापत्तिया  और  झाक्षेप है ।  इस  तरह  की
 आपत्तियां  पहले  भी  हम  लोग  यहां  पर  उठा  धुके
 हैं,  लकिन  मन्‍्त्री  महोदय  अपनी  हरकतों  से  बाज

 नहीं  आते,  उनकी  आदतें  नहीं  सुधरतीं,  जब  भी

 उन्हें  नीति  के  आरे  मे  कोई  घोषणा  करनी

 होती  है...

 एक  माननीय  सदस्य  :  यह  क्या  लेंग्वेज

 है?

 श्री  सघु  लिमये:  मैंने  किसी  भ्रसंसदीय
 भाषा  का  प्रयोग  नहीं  किया  है।  मेंने  केवल  यह
 कहा  कि  यह  न  तो  अपनी  आदतें  बदलते  हैं  और
 न  अपनी  हरकतों  से  बाज  आते  हैं  ।  इसमें  क्‍या
 असंसदीय  भाषा  है  ?

 ४  कह  रहा  था  कि  जब  कभी  मन्त्री
 महोदय  को  नीतियों  के  सम्बन्ध  में  कोई  घोषणा
 करनी  हो  ता  उन्हें  चाहिए  कि  बहू  इस  सदन
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 के  सामने  आकर  सदन  को  विष्वास  में  लेकर
 नई  नीतियों  का  ऐलान  करें  1

 मन्त्री  महोंदय  को  याद  होगा  कि  जब  दत्त
 कमेटी  की  रिपोर्ट  आई  तो  उन्होंने  आइवासन
 दिया  था  कि  इस  पर  सदन  में  बहस  होगी  और

 बहस  में  जो  मुद्दे  उपस्थित  किये  जायेंगे  उन  पर
 सरकार  साचेगी  तथा  बाद  में  नई  नीति  का

 ऐलान  करेगी  ।  लेकिन  दत्त  कर्मेटी  की  रिपोर्ट
 पर  पिछले  सत्र  में  बहस  नहीं  हो  पाई  ।  कम  से
 कम  इस  सत्र  के  प्रारम्भ  मं  उनको  खुद  इस
 बहस  को  रखवाना  चाहिए  था।  लेकिन  वह
 भी  उन्होंने  नहीं  किया  ।  उन्हों1  इस  सत्र  के
 प्रारम्भ  होने  के  दो  एक  दिन  पहले  नई  नीति
 का  ऐलान  किया  और  उसके  बाद  उस  गीति  के
 विषय  को  स्पष्ट  करने  के  लिए  शायद  पिछली
 I4  तारीख  को,  यानि  4  मार्च  को  उन्होंने  एक

 वक्तव्य  दिया  ।  असल  में  इस  सदन  को  कोई
 मौका  नहीं  मिल  रहा  है  कि  उद्योग  मन्व्रालय
 की  जो  नीतियां  हैं  उनके  बारे  में  बह  ग्रपनी  राय
 व्यक्त  तरे  |

 यह  बार-बार  कहते  हैं  कि  हम  पूँजी  का
 और  गाथिक  सत्ता  का  केन्द्रीयकरण  नहीं  चाहते
 हैं,  ग़माजवाद  की  ओर  बढ़ना  चाहते  हैं,  लेफिन
 उन्होंन  जिस  मिश्रित  अर्थ-ब्यवस्था  फो  और
 नियन्त्रित  अर्ध-ब्यवस्था  कौ  पैदा  किया  है  वह  न
 घोड़ा  है  और  न  गधा  है  1  वह  कया  चीज  है  यह
 वही  जानें।

 एक  माननीय  सवत्य  :  खच्चर  |

 क्रो  मु  लिमये :  खच्चर  का  भी  उपयोग
 होता  है,  लेकित  उसका  कोई  उपयोग  नहीं  |
 नियन्त्रित  अर्थ-व्यवस्था  के  कारण  न  केवल  सत्ता
 का  झौर  पूंजी  का  केन्द्रीकरणा  हो  रहा  है  बल्कि
 ऐसे  उद्योगपतियों  को  बढ़ावा  दिया  जाता  है  जो
 हमेशा  सरकार  का  समर्थन  करते  है,  सरकार  को
 पैसा  देते  हैं,  सरकार  का  दरबार  करने  हैं  भौर
 सरकार  की  छुणामद  करते  हैं।  क्‍या  सदत  को
 इस  बात  का  पता  नहीं  हैं  कि  उन  लोगों  को
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 [श्री  मधु  लिमये  ]
 नीतियों  के  कारण,  जो  सरकार  की  वित्तीय
 संस्थाएं  हैं  उनकी  कर्ज  सम्बन्धी  नीतियों  के
 कारण  तीन  वर्षो  में---मोनोपोलीज  कमिशन  की
 रिपोर्ट  को  आये  हुए  तीन  वर्ष  हो  गये--उन्होंने
 तीन  बड़े  उद्योगपतियों  को  बढ़ाबा  दिया  और
 उनमें  सबसे  ज्यादा  उन  लोगों  को  बढ़ावा  दिया
 जा  हमेशा  सरकार  के  समर्थक  रहते  हैं,  जैसे
 मफतलाल  परिवार  -  इस  सदन  it  पिछली  बार
 श्री  मोरार  जी  देसाई  इस  बात  को  कह  कें  हैं
 कि  तीन  वर्षा  ou  मोनोपोलीज  कमिशन  के
 रिपोर्ट  के आन  के  बाद  मफतलाल  परिवार  की

 कम्पनियों  ते  अपनी  परिसम्पत्ति  अथवा  असंट्स
 को  हर  साल  50  प्रतिशत  के  हिसाव  से  बढ़ाए

 है।  इसका  मतलब  है  कि  हर  दो  साल  पर  वह
 अपनी  परिसम्पत्ति  का  दुगना  कर  रहे  हैं।  और
 उद्योग  मंत्रालय  कहता  है  कि  हम  समाजवाद
 लाना  चाहते  हैं,  मत्ता  के  केन्द्रीकरण  को

 करना  चाहते,  पजी  के  केन्द्रीकरण  को  कम

 करना  चाहते  हैं।  इसी  प्रकार  से  विड़ला  परिवार

 की  कम्पनियों  ने  तीन  वर्षों  के  अन्दर  अपनी

 परिसम्पत्ति  को  50  प्रतिशद  बढ़ाया  है।  इसका
 क्या  मतलब  हुआ  i  छः  साल  गे  बिड़ला  परिवार

 अपनी  परिसम्पत्ति  को  दुगना  करेगा,  सरकार
 की  मेहरबानी  और  कृपा  से  ।

 इसलिए  मन्वी  महोंदथ  को  यहां  पर  घोषणा
 करनी  चाहिए  कि  नई  नोति  पर  अमल  तभी
 किया  जायेगा  जब  दत्त  कमेटी  की  रिपोर्ट  पर

 बहस  करने  का  सदन  को  मौका  दिया  जायेगा  |
 सदन  के  विभिन्‍न  दलों  और  सदस्यों  की  जो
 राय  है  उसका  वह  अध्ययन  करेंगे  और  उसके
 बाद  जो  उन्होंने  अपना  खच्चर  बनाया  है
 मिश्रित  अर्थ-व्यवस्था  श्र  नियन्त्रित  अर्थ-

 व्यवस्था  का  उसको  खत्म  करके  समाजवाद  के

 सही  रास्ते  पर  चलेंगे  |  गै  जानना  चाहता  हूं  कि
 क्या  इसके  लिए  मंत्री  जी  तैयार  हैं  ?
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 raises  two  vital  points,  One  is  that  the
 hon.  Minister  has  by  passed  Parliament
 when  it  is  sitting.  Another  is  that  he  made
 a  statement  relaxing  his  policy  just  on  the
 eve  of  the  FICCI  conference.

 MR.  SPEAKER:  That  was  why  I
 allowed  this,

 SHRI  HEM  BARUA:  I  want  the
 hon.  Minister  to  clarify  these  vital  points
 which  arise  out  of  this,  because  this  would
 leid  to  the  concentration  of  capital  in  the
 hands  of  a  few,  and  the  impression  in  the
 country  is  this  that  the  hon.  Minister  was
 pressurised  by  some  people,  some  industria-
 lists  and  some  businessmen  to  make  these
 concesion.

 MR.  SPEAKER:  I  allowed  it
 because  of  that.

 only

 श्री  रास  किशन  गुप्त  (हिसार)  :  इसीलिये
 वनस्पति  की  कीमत  बढ़  गई  है  I

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh):  My  point  of  order  is  this,  I  would
 like  to  know  whether  Government  can  take
 these  ged  Aoe  decisions  by  making  announce-
 ments  on  various  occasions  just  on  the  eve
 of  the  session,  This  is  not  the  only
 occasion  when  such  a  thing  has  happened,
 because  Shri  Khadilkar  has  made  similar
 disclosures  about  the  insurance  premia  when
 Parliament  was  just  going  to  meet.  This
 is  a  bad  habit  developing  among  them,  and
 this  amounts  to  by  passing  the  spirit  of
 democracy.  I  would  request  that  you  may
 issue  a  directive  to  hon.  Ministers  not  to
 make  such  announcements  as  they  like
 outside  the  House.

 SHRI  8S.  M.  BANERJEE  (Kanpur):
 I  also  feel  that  by  making  these  announce-
 ments  outside  the  House,  this  House  is  being
 treated  very  shabbily  by  the  hon.  Ministers,
 After  all.  we  are  all  elected  Members  of
 Parliament,  and  the  hon.  Minister  should
 announce  aby  major  decision  which  he  wants
 to  take,  on  the  floor  of  the  House  ;  other-
 wise,  it  would  mean  treating  this  House  with
 contempt

 My  second  point  is  that  there  should  be
 ad SHRI  HEM  BARUA_  (Mangaldai)  :

 Ona  point  of  order.  This  particular  issue
 di  ion  on  the  Dutt  Committee’  report

 on  the  accumulated  monopolistic  wealth
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 of  all  concerns,  because  we  know  that  even
 after  an  inquiry  was  instituted,  a  licence  has
 been  granted  to  the  Ri‘la  House  It  is

 something  extraordinary,  I  hope  we  shal!
 be  given  an  opportunity  to  discuss  this,  )
 also  hope  that  yoru  would  issus  a  directive
 to  the  hon.  Ministers  not  to  do  this  kind  of
 thing  in  the  future.

 SHRI  5.  R.  DAMANI  (Sholapur):  I
 would  [ike  to  submit  that  nothing  of  im-
 portance  has  been  announced  by  tne  hon.
 Minister  ouside  the  House.  Ceriain  clari-
 fications  were  required,  and  the  hon,
 Minister  had  just  given  those  clarifications
 outside  the  House  Tt  cannot  be  said  that
 even  clarifications  cannot  be  given  outside
 the  House,  So,  the  point  of  order  which
 has  been  raised  is  not  relevant.

 श्री  शिव  नारायरा  (बस्ती):  हाउस  के
 बाहर  इस  तरह  की  एनाउंसमेंट  नहीं  की
 जानी  चाहियें।  हाउस  मे  की  जानी  चाहिए  ।
 हाउस  सुप्रीम  आशथोरिटी  है।  इससे  इस

 तरह  से  चीज  को  छिपाया  नहीं  जाना
 चाहिये।  इस  तरह  से  छिपाना  बड़ी  छर्म  की
 बात  है  1  मोदी  eT  इससे  फायदा  पहुँचाया  गया
 है  ।  झपने  दोस्तों  को  आप  फायदा  पहुँचाते  हैं  1
 डालदा  के  दाम  aut  दिय  हैं,  ्रापन  ।  फिर
 आप  समाजवाद  हा  नारा  लगाते  हैं।  अध्यक्ष

 महोदय,  आप  शम  माइनोरिटी  गवर्नग्रेंट  का

 सावधान  करें  ।  आप  हमारे  हकों  के  कस्टोडियन

 हैं  ।  आपको  गवन  मेद  को  सावधान  करने  का

 हक  है  ny  ठीक  तरह  से  वे  गवर्नमेंट  को  चलाये  I

 माइनोरिटी  ावर्नमंद  को  जरा  शर्म  आनी
 चाहिए  ।

 क्रो  शिवचन्द्र  का  (मधुबनी)  :  दन  कमेटी
 की  रिपोर्ट  पर  बहस  नहीं  हुई  ।  ऐसा  करके
 सदन  को  नजर  अंदाज  किया  गया  है।  यह  बात
 साफ  है।  में  आपका  ध्यान  एक  दूसरी  तरफ
 दिलाना  चाहता  हूं  7  इस  सत्र  के  शुरू  होते  से

 पहले  ही  भेने  इस  नीति  के  मुताहिलकः  बिड़ला
 को  गोता  में  जो  लाइसेंस  दिया  गया  है,  उसके
 बारे  में  एक  मोशन  दिया  था  ।  मैं  देख  रहा  हूं
 कि  सरकार  की  इस  हाउस  को  नजर  प्रंदाज  नहीं

 PHALGUNA  27,  1891  (SAKA)  Rule  377  226

 कर  रही  है  ग्राप  भी  शायद  नजर  प्रंदाज  कर

 रहे  हैं।  यदि  उसकी  इजाजत  मिल  गई  होती
 और  बिड़ला  को  गोआ  में  जो  लाइसेंस  दिया
 गया  है,  उसके  मुताल्लिक  बहस  हो  गई  होती  तो

 बहुत  कुछ  सफाई  हो  गई  होती  |  तब  यह  भी  हो
 जाता  कि  सदन  को  नजर  प्रंदाज  नहीं  किया  जा

 रहा  है।  उधर  से  ही  नहीं,  में  देख  रहा  हूं  कि
 आपकी  तरफ  से  भी  कुछ  वैसा  ही  हो  रहा  है  ।

 अध्यक्ष  महोदय  :  उतके  साथ-साथ  आपने

 मुझे  भी  रोप  इन  कर  लिया  ।

 श्री  झम्दुल  गनी  डार  (गुड़गांव):  मैं
 समभता  हूं  कि  लिमये  जी,  बनर्जी  साहब,  भा

 साहब  को  वक्त  इस  तरह  से  नहीं  आपको  देना

 चाहिए  ।  इससे  गवर्नमेंट  मुहिकिल  में  पड़  जाती
 है  |  यह  माइनोरिटी  गवनंमेंट  है।  बम्बई  में

 करोड़ों  रुपये  का  रोजाना  घालामाला  होता  है  |
 इनको  चन्दे  कैसे  मिलेंगे  शौर  कैसे  यह  गवर्नमेंट
 चल  सकेगी  ?

 PE  पिजन  Gt  SUR  ht  ls  ८2
 Pos fe  ०  Buk  Kyige ०  upc
 SAP  द्  bh  PLP  द.  HOt
 ne  ike  O42  Saree  lp  uuu  Jeu

 t-  GE  pact f

 This  is  no  point  of MR-  SPEAKER  :
 order.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  Two  objections  have  been
 taised  by  the  hon.  Member.  The  first  objec-
 tion  concerns  the  question  whether  the
 policy  which  we  have  enunciated  ought  to
 have  been  announced  in  the  House  after
 consultiog  the  House.  Shri  Madhu  Limaye
 has  said  that-  there  was  no  justification
 for  Government  to  enunciate  that  policy
 two  or  three  days  before  the  House  met  for
 this  session.

 SHRI  MADHU  LIMAYE  :  Less  than
 two  days
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 SHRI  F,  A.  AHMED:  The  other
 objection  which  has  been  ralsed  is  that
 while  the  House  is  sitting,  some  other  policy
 has  been  enunciated  without  placing  the
 matter  before  the  House.

 Incidentally,  he  has  also  raised  the
 question  that  the  House  has  not  been  pro-
 vided  with  an  opportunity  of  discussing  the
 matter  relating  to  the  recommendation  made
 by  the  Dutt  Committee.

 I  would  take  the  third  point  first  and
 point  out  that  so  far  as  we  are  concerned,
 we  have  laid  on  the  Table  the  Dutt  Com-
 mittee  Report.  It  was  naturally  left  to  the
 House  to  discuss  it,

 श्री  मधु  लिसये  :  दत्त  कमेटी  पर  बहस
 करवाने  का  वादा  किया  था  7  उसके  पहले  ही
 आपने  यह  किया  :

 SHRI  SHRI  CHAND  GOYAL:  We
 have  moved  in  the  mater  *  motions  are
 pending.

 SHRI  F.  A.  AHMED:  We  would  have
 no  objection  in  discussing  the  matter.

 क्री  मधु  लिसते :  सरकारी  कामकाज  में
 क्या  शापने  उसको  शुमार  किया  है  ?  हमारे  पास
 जां  सरकारी  कामकाज  का  ब्यौरा  आया  है,
 उसमें  नहीं  है  ।

 SHRI  F.  A.  AHMED:  Any  member
 could  have  given  notice  of  a  motion.

 SHRI  MADHU  LIMAYE:  We  have.
 श्राप  पढ़ते  नहीं  हैं  बुलेटीन्ज  को  |  नाटिस  दिया
 गया  है  |

 श्री  रवि  राय  (पुरी):  184,  में  नोटिस
 दिया  गया  है  1

 SHRI  F.  A.  AHMED:  So  far  as
 Government  are  concerned,  we  feel  that  this
 matter  ought  to  have  been  discussed  in  the
 House  before  we  took  a  decision.  But  we
 cou'd  not  indefinitely  for  it  to  be  discussed
 here,  Therefure  we  had  to  take  into
 consiteration  the  recommendations  made  by
 the  Planning  Cominission,  the  ARC  and
 also  the  Dutt  Committee  and  have  consulted
 Other  bodies  generally  then  we  touk  certain
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 decisions  regarding  those  matters.  As  soon
 as  the  House  met,  we  laid  the  published
 Notifications  also  on  the  Table.  I  have  no
 objection  to  a  discussion.  Any  day  it.  can
 b2  discussed.  If  any  Notifications  are  called
 for,  after  considering  the  views  of  the
 House,  we  can  certainly  modify  any  of  the
 decisions  and  principles  enunciated  in  that
 policy.  I  have  no  objection  to  the  matter
 being  discussed  if  the  House  so  desires.

 As  for  the  point  that  Government  ought
 pot  to  have  published  the  notification  two
 or  three  days  before  the  House  met  in  so
 far  as  the  policy  was  concerned,  I  submit
 Government  have  taken  these  decisions  on
 the  basis  of  material  which  was  before  them.
 Tt  is  for  the  House  to  consider  the  decisions
 taken  by  Government  and  make  sugesstions,
 and  we  will  give  our  utmost  considerations
 to  them,

 So  for  asthe  notification  issued  on  3
 March  is  concerned,  it  is  not  a  notification
 which  enunciate:  any  policy  ;  it  is  a  clari-
 fication  of  the  policy  enunciated  which  was
 notified  on  I8th  February.  Therefore,  it  is
 nol  necessary  for  us  to  place  that  matter
 before  the  House.

 श्री  सधु  लिमये  :  एक  महत्वपूर्ण  प्रइन  का
 उत्तर  नहीं  दिया।  दनि  हा  है  पि  इनकी
 नियंत्रित  अर्थ-व्यवस्था  की  जो  नीति  थी  या
 सरकारी  वित्तीय  संस्थाओं  की  जो  नीति  थी  उसकी
 वजह  ऐसे  परिवारों  की  कम्पनियों  को  बढ़ावा
 मिला  है  जो  हमेशा  सरकार  का  साथ  देती  है।
 मैंने  मफतलाल  और  बिडला  परिवार  की  कम्प-
 नियों  की  बात  की  ।  क्या  आप  इन  तथ्यों  को
 काट  सकते  हैं  ?  अगर  नहीं  तो  इस  केन्द्रीयकरण
 को  कम  करते  के  लिए  आप  क्‍या  करने  जा  रहे
 हैं?

 SHRI  F.  A.  AHMED:  This  question
 goes  into  the  merits  of  the  policy  which  has
 been  enunciated.  May  I  tell  the  hon.
 member  that  so  far  as  the  mew  policy
 enunciated  is  concerned,  it  looks  after  the
 cuestion  whether  some  restrictions  should
 be  placed  ia  the  way  of  the  monopolies  ?
 As  the  hoa.  member  knows,  we  have  laid
 down  a  policy  that  for  an  investment  of
 upto  one  crore  and  involving  foreign
 exchange  of  I0  per  cent  or  Rs.  0  lakha,
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 fo  licence  is  necessary  except  for  the  20
 larger  houses.

 श्री  मधु  लिसये  :  श्राप  लाइसेंस  देते  रहते
 हैं  1

 SHRI  F.  A.  AHMED:  Similarly  it  is
 for  the  first  time  that  we  have  given  statu-
 tory  protection  to  small  scale  industries  ;
 we  have  increased  some  items  aad  are  also
 considering  whether  further  item  cannot  be
 add-d  to  them  53  that  statutory  protection
 is  given  for  the  development  of  small  scale
 industry.

 Then,  also,  for  investment  between  Rs.  |
 and  Rs.  5  crores  we  have  said  that  larger
 houses  will  mot  be  generally  allowed  to
 enter  in  that  category,  Only  in  respect  of
 investment  above  Rs.  5  crores  for  heavy
 investment  or  under  the  core  sector,  we  will
 consider  the  application  of  the  larger  houses
 on  the  basis  of  priority  with  regard  to
 industrics  which  will  be  required  in  our
 country  and  there  thev  will  be  allowed  to
 file  applications  and  the  matters  will  be
 taken  into  consideration.

 श्री  शिव  चन्द्र  का  :  क्‍या  यह  इंडस्ट्रियल
 पालिसी  रेजोल्यूशन  के  खिलाफ  नहीं  है?
 उसको  सैबोटेज  क्रिया  जा  रहा  है  |

 MR.  SPEAKER:  The  question  before
 Us  was  about  the  statement  on  major  policies.
 The  healthy  convention  that  has  been
 followed  and  that  should  be  followed  here
 is  that  on  all  new  or  major  policies,  imme-
 diately  after  the  meeting  of  the  House,  if
 that  is  possible,  the  matter  should  come
 before  the  House,  but  in  this  case  the  pos'-
 tion  tiken  by  the  Minister  ig  that  the
 notification  was  in  the  nature  of  a  clarifica-
 tion  of  a  policy  already  enunciated.

 SHRI  MADHU  LIMAYE:
 hours  before  the  House  to  meet.

 Thitty  six

 MR.  SPEAKER:  Even  if  it  is  so,  the
 Practice  is  that  immediately  following  that
 the  Minister  makes  8  statement  in  this
 House  also,  and  -that  we  discuss  it  ut
 the  earliest  moment.
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 4.46  hes.

 Demands  for  Grants  on  Account
 970-7]—Contdi

 MR.  SPEAKER:  About  the  other
 matter,  vote  on  account,  I  discussed  it
 yesterday  with  the  Minister  and  the  many
 issues  that  were  raised  by  way  of  points  of
 order.  The  Minister  informed  me  about  the
 whole  position,  but  I  want  that  the  House
 should  also  be  informed  of  it,  before  I  give
 my  ruling.

 SHRI  NATH  PAI  (Rajapur)  :  The  next
 time  he  comes  to  see  you  in  your  chamber,
 please  send  for  us,  so  that  we  can  assist
 you,

 MR.  SPEAKER:  You  assisted  me  in
 this  House  very  well.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  Yesterday  after  the  general  debate
 on  the  Budget  was  over  and  before  the
 Demands  for  Grants  on  Account  were  put
 before  the  House,  certain  points  were  raised
 regarding  the  provision  of  Rs.  75  crores  for
 special  assistance  to  the  States.  Ihad  tried
 to  explain  that  this  provisicn  was  by  way  of
 loans  and  advances  and  that  it  did  not
 involve  the  concept  of  a  new  service.  I  find
 that  there  is  still  some  misunderstanding  on
 this  point,  and  therefore  I  want  to  make  it
 clear  that  the  entire  assistance  to  the  States
 under  this  provision  of  Rs.  I75  crores  will
 be  given  by  way  of  recoverable  loans.  The
 word  ‘assistance’  was  used  only  in  the
 general  sense  and  in  accordance  with  the
 established  usage.  For  instance,  cven  loans
 given  for  plan  schemes  and  other  purposes
 have  been  referred  to  as  assistance  in  the
 Notes  on  Demands  for  Grants.

 The  question  was  also  raised  whether
 these  special  loans  to  the  States  will  be
 given  in  accordrnce  with  certain  general
 principles  which  would  be  applied  equally  to
 all  States.  I  wish  to  make  it  clear  that  this,
 in  fact,  is  the  case,  As  the  Prime  Minister
 mentioned  in  her  reply  to  the  general  debate,
 the  purpose  of  this  provision  is  to  enable
 the  State  Governments  to  take  up  worth-
 while  plan  progtamimes  in  all  those  cases
 where,  despite  their  very  best  efforts  and
 after  taking  into  account  all  plan  as-istance
 and  the  devolution  of  resources  as  recom-
 meoded  by  the  Finance  Commission,  the
 States  concerned  still  have  gaps  in  tlcir
 resources.
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 [Shri  P.  C,  Sethi]
 We  have  by  now  an  established  system

 under  which  the  resources  position  of  each
 State  is  examined  by  the  Planning  Com-
 mission  every  year  in  consultation  with  the
 State  Governments  concerned.  In_  this
 examination  the  requirements  of  a  reasonable
 Plan  for  each  State  as  well  as  their  efforts
 towards  additional  resource  mobilisation  are
 taken  into  account.  The  procedure  adopted
 for  determining  the  size  of  the  special
 assistance  by  way  of  loan  to  be  given  each  to
 State  is  not,  therefore,  arbitrary  at  all.

 As  the  Prime  Minister  put  it,  the
 assistance  will  be  made  available  on  an
 assessment  o/  the  resources  position  of  the
 States  in  relation  to  the  approved  plans  and
 will  thus  conform  to  well  recognisable
 criteria.

 Hon.  Members  muy  ask  why  in  that  case
 it  is  not  possible  to  indicate  at  this  stage  the
 amount  of  assistance  that  is  to  be  given  to
 each  State.  The  reason  is  that,  as  the
 Prime  Minister  has  made  it  again  clear,  this
 special  loan  assistance  will  be  subject  to
 State  Governments  playing  their  part  in
 mobilising  and  conserving  their  own  resou-
 rees.  It  is  olmy  after  all  the  State  Govern-
 ments  have  presented  their  budgets  and  the
 Planning  Commission  has  examined  them
 in  consultation  with  the  State  Governments
 concerned  that  the  Central  Government  can
 take  a  view  of  the  special  loan  assistance
 that  would  be  justified  in  the  case  of  any
 particular  State.  As  soon  as  the  details  are
 worked  out  and  the  Central  Government  is
 able  to  take  a  view  in  this  matter,  we  shall
 inform  the  House.  As  far  as  the  specia!  loan
 assistance  of  Re.  275  crores  in  the  current
 year  is  concerned,  if  there  are  any  additional
 points,  they  could  be  discussed  when  the
 Supplementary  Demands  come  up  for
 swnsideration.

 We  are  only  considering  the  Vote  on
 ‘tunt  pow,  3  would  also  like  to  make  it

 i  that  in  the  past  also  we  have  given
 ud  fcc  assistance  to  the  State.  Governments
 outside  the  Plan  assistance  in  the  light  of
 their  budgetary  situation  ¢.#.  this  was  done
 द  the  years  1965-66,  1966-67  and  [967-6s.
 The  procedure  we  have  adopted  this  year  of
 making  an  advance  provision  fs  more  rational
 and  permits  of  adoption  of  uniform  and
 well  recognisable  criteria  for  the  distribution
 of  such  assistance.  If  I  may  sum  up,  these
 Ciiterla  would  include—  the  reasonable
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 requirements  of  the  Plan  outlay  for  each
 State,  the  impact  of  the  devolution  under
 the  recommendations  of  the  Finance  Com-
 mission  on  the  State  concerned,  the  benefit
 that  eacu:  State  is  likely  to  yet  as  a  result  of
 additional  resources  mobilisation  by  the
 Centre,  the  position  of  the  State  on  capital
 account  inchiding  the  debt  rapayment
 liability  on  past  loans,  and  reasonable  efforts
 made  bs  the  State  Governments  concerned
 to  mobilise  and  conserve  their  own
 resources.

 MR  SPFAKLR:  Ide  not  think  there
 should  be  anv  debate  on  this  matter  again.

 SHRI  DATTATRAYA  KUNTE
 .(Kolaba)  :  As  a  person  who  raised  the  point

 of  order,  I  want
 fications.

 tu  ask  for  certain  clari-

 Mit.  SPEAKER  ;  Ido  not  allow  it;  we
 have  hod  enough  discussion  and  now  that
 the  reply  has  come,  there  need  be  no  further
 debate,

 SHRI  DATTATRAYA  KUNTE  I  waot
 to  raise  a  point  of  order  under  articles  13
 and  (i4  of  the  Constitution.

 MK.  SPEAKER  :  |  have  received  it  and
 this  morning  again  [discussed  everything  ;
 Please  resume  your  seat

 SHRI  DATIATRAYA  KUNTE:  I  am
 sully,  you  are  stifling  the  legitimate  right
 of  a  Member  in  this  House,

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 What  is  the  difficulty  in  listening  to  him  ?

 MR.  SPEAKER  :  I  had  Jistened  to  him
 twice.  We  should  not  discuss  it  even  after
 the  Minister  had  replied  to  the  points.  After
 what  had  happened,  |  tried  to  find  out  what
 exactly  was  meant  by  the  Finance  Ministry
 by  Ioan  and  assistance  and  loun  and
 advances.  I  hed  a  discussion  with  the
 Minister  I  saw  the  past  budgets  also.  I  was
 surprised  that  these  were  normal  loans.  In
 their  terminologicy!  jargon  they  say  loan  and
 assistance  even  for  leans.  This  assis'ance  is
 purely  a  loan.  Even  in  the  case  of  special
 assistancc—]  found  that  clarification  in  the
 last  budget  also—that  too  is  a  loan,  there
 is  no  other  meaning.  Under  the  circum-
 stances,  when  this  is  the  position,  and  when
 the  criteria  luid  down  bas  been  clarified  by
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 the  Minister  in  his  statement  the  connota-
 tion  of  the  loans  and  advances‘  as  abnormal”
 loans—T  could)  not  reach  any  other
 conclusion  but  that  the  points  of  order  raised
 do  not  hold  any  ground  and  are  invalid.

 Now,  a  lot  of  time  has  been  taken,  |
 shall  pow  put  the  Demands.  The
 question  is  ;

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in  the
 third  column  of  the  order  paper,  be
 granted  to  the  President,  om  account,  tor
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of
 March,  I97],  in  respect  of  the  heads  of
 demands  entered  in  the  second  column
 thereof  against  Demands  Nos.  I  to  L37."

 The  mation  was  adapted.

 {The  mo:ions  for  Demand  for  grants  on
 Account)  1977  which  were  adopted  by  tne
 Lok  Sabha,  ure  reproduced  below  —Ed./

 Demand  No,  be
 “That  «a  sum  not  exceeding

 Rs.  30,95,000  छट  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  I97),  in  respect  of
 ‘Ministry  of  Defence’,  "

 Minisiry  of  Defence

 Demand  No,  2—Defeace  Services,
 Lffective—  Army

 “That  ७  sum  not  exceeding
 Rs.  1,31,14,83,000_  be  granted  to  the
 President,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  i97],
 in  respect  of  ‘Defence  Services,  Effective-
 Army’."”

 Demand  No,  3—  Defence  Services,  Effective-
 Navy

 “That  a  sum  not  exceeding
 Rs.  9,71,50,000,  be  granted  to  the
 President,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3Jst  day  of  March,  1971,
 in  respect  of  ‘Defence  Sei  vices,  Effective-
 Navw’."

 Demand  No.  4—Defence  Services,  Effective-
 Alr  Force

 “That  a  sum  not  exceeding
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 Rs.  35,25,00,000  be  granted  to  the
 President,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  !97I,
 in  respect  of  ‘Defence  Services,  Effective.
 A  Force’,

 Grants  on  Account

 Demand  No.  5  --Defence  Services,  Non-
 Effective

 “That  a  sum  not  exceeding
 Rs.  7,66,33,  U0  be  granted  to  the
 President,  on  account,  for  of  towards
 defraying  the  charges  during  the  year
 ending  wn  the  Jist  day  of  March,  I97],
 in  respect  of  ‘Defence  Services,  Non-
 Effective’.

 Demand  No  6  ~Ministry  of  Education  and
 Youth  Services

 “That  a  sum  not  exceeding
 Rs.  39  37,000  be  granted  to  the  Presi-
 dent,  on  account,for  or  towards  defraying
 the  charges  during  the  year  ending  on  the
 3ist  day  of  March,  i97],  in’  respect  of
 ‘Ministry  of  Education  and  Youth
 Service.".  "

 Demand  No,  7—Education
 “That  a  sum  not  exceeding

 Rs.  44,45,75,GlU  be  granted  to  the
 President,  on  accoun!,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3ist  0.5  of  Mareh,  ly7],
 in  respect  of  ‘Education’.

 Demand  No,  §--Archaeology
 “That  a  sum  not  —  exceeding

 Rs.  27,29,C00  be  granted  to  the  President,
 oo  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  O71,  in  respect  of
 ‘Archacology’.””

 Demand  No.  9—Survey  of  India
 “That  a  sum  not  exceeding

 Rs,  1,00,75,000  be  granted  to  the
 President,  on  account,  for  of  towards
 defraying  the  charges  during  the  year
 ending  on  the  3lst  day  of  March,  1971,
 in  respect  of  ‘Survey  of  India'.”

 Demand  No.  0—Graats  to  Council  of
 Scientific  and  Industrial  Research

 “That  a  sam  Bot  =  excceding
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 Rs.  3,42,2I,000  be  granted  to  the
 President,  on  account,  for  or  towards
 defraying  the  charges  during  the  year
 ending  on  the  3st  dav  of  March,  97f,
 in  respect  of  ‘Grant.  to  Council  of
 Scientific  and  Industrial  Research’.”

 Demand  No.  44—Other  Revenue  Expendi-
 ture  of  the  Ministcy  of  Education  and
 Youth  Services

 “That  a  sum  not  exceeding
 Rs.  75.51,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  a:  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1971,  in
 respect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Education  and  Youth
 Services.’

 Demand  No.  2—  External  Affairs
 “That  a  sum  not  exceeding

 Rs  4,42,19,000.  be  granted  to  the
 Preside.t,  on  ace-unt,  fo  or  towards
 defraying  the  charges  during  the  vear
 ending  on  the  3lst  day  of  March,  1971,
 in  respect  of  ‘External  Affairs’.

 Demand  No.  3—Other  Revenue  Expendi-
 ture  of  the  Ministry  of  External  Affairs

 “That  a  sum  not  exceeding
 Ra.  /,80,27,000.  be  granted  to  the  Presi-
 dent.  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  dist  day  of  March,  I97],  in
 teapect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  External  Affairs’.

 Demand  No,  4—Minletry  of  Finance
 “That  a  sum  not  exceeding

 Rs,  ($7,358,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defry-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1971,  in
 respect  of  ‘Ministry  of  Finance’.”

 Demand  No.  5—  Customs
 “That  ai  sum  not  exceeding

 Rs.  -1,69,52,000  फट  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 oo  the  3ist  day  of  March,  1971,  in
 reapect  of  ‘Customs’.”
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 Demand  No.  6—Union  Excise  Duties

 “That  a  sum  not  exceeding
 Rs.  2,89  87,000  be  granted  io  the  Presi-
 dent,  on  account,  for  or  ‘owards  defray-
 ing  the  charges  during  the  year  ending
 on  the  जुड़ा  day  of  March,  ‘1971,  in Pe respect  of  ‘Union  Excise  Duties’.

 Demand  No.  !7--Taxes  on  Income  inclu-
 diag  Corporation  Tax,  ete.

 “That  a  sum  not  —  exceeding
 Rs.  +3,15,95,000  be  granted  to  the  Presi-
 dent,  on  accouat,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  Iv7l,  in
 respect  of  ‘Taxes  on  Income  including
 Corporation  Tax,  etc’.

 Demand  No.  8—Stamps

 ‘That  a  sum  not  —  exceeding
 Rs.  Ts,10,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 tog  the  charges  during  the  vear  ending
 on  the  jist  day  of  March,  I97I,  in 7 respect  of  ‘Stamps’.

 Demand  No,  9—Andit

 “That  a  sum  nol  exceeding
 Ry.  4  65,00,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  seur  ending on  the  3ist  day  of  March,  I¢7I,  in
 respect  of  ‘Audit'.”

 Demand  No,  20—Currency  and  Coinage
 “That  a  sum  not  excecding

 Rs,  (2,75,39,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Currency  and  Coinage’.”

 Demand  No.  2l—  Mlots

 “That  a  sum  =  not  —  exceeding
 Re.  60,01,700  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defrav-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  I7I,  in
 Teapect  of  ‘Mints’.”
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 Demand  No.  22—Kolar  Gold  Mines
 “The  a  sum  not  exceeding

 Rs,  1,15,52,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day.  of  March,  l97I,  in
 respect  of  “Kolar  Gold  Mines’.”

 Demand  No.  23—Pensions  and  Other
 Retirement  Benefits

 “That  oa  sum  oo  nmit  excceding
 Rs,  2.50,36,000  he  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March.  1971,  in
 respect  of  ‘Pensions  and  Orher  Retire-

 st ment  Benefits’.

 Demand  No.  24—Opium  Factories  and
 Alkaloid  Works

 “That  a  fim  not  exceeding
 Rs  4.64  38.000  be  granted  to  the  Presi-
 dent,  ov  account,  for  or  towards  defray-
 ing  ‘ae  charges  ‘luring  the  year  ending
 on  the  3ist  day  of  March,  था,  in
 respect  of  ‘Opium  Factories  and  Alkaloid
 Warks’.”

 Demand  No.  25-——Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Finance

 “That  8  sum  not  exceeding
 Rs.  5,37,46,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 Ing  the  charges  during  ine  year  ending
 on  the  3st  day  of  March,  I97],  in
 respect  af  ‘Other  Revenue  Expenditure 7 of  the  Ministry  of  Finance’.

 Demand  No.  26—Grants-in-ald  to  State
 and  Union  Territory  Goveraments

 “That  ai  sum  not  exceeding
 Rs,  82,52,I9  000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1971,  in
 respect  of  "Grants-in-aid  to  State  and
 Union  Territory  Governments’.

 Demand  No.  27—Miscellancous  Adjust-
 ments  between  the  Central  and  State
 and  Union  Territory  Governments

 “That  fn  sum  not  exceeding
 Rs  682,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraymg  the
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 charges  during  the  year  ending  on  the
 Sst  day  of  March,  1971,  in  respect  of
 ‘Miscellaneous  Adjustments  between  the
 Central  and  state  and  Union  Territory vos Governments’.

 Demand  No.  28—Wre-partition  Payments
 “That  a  sum  oot  exceeding

 Rs,  17,000  be  granted  to  the  President,
 on  account,  for  or  towards  de!raying  the
 charges  during  the  year  ending  on  the
 3st  day  of  March,  I97I,  in  respect  of o. “Pre-partition  Payments’,

 Demand  No,  29—Ministry  of  Food,  Agri-
 culture,  C  ity  Development  aod
 Cooperation

 ‘That  a  sum  not  exceeding
 Rs.  34,20,000  be  granted  to  the  President,
 un  account,  for  or  towards  defraying  the
 charges  during  the  year  ening  on  the
 3]  57  day  of  March,  I97!,  in  respect  of
 ‘Ministry  of  Food,  Agriculture,
 Community  Development  and  Coope-
 ration’.

 Demand  No.  30  —Agriculture

 “That  a  sum  not  exceeding
 Rs,  2,43,84,000  be  granted  to  the  Presi-
 dent,  un  accouul,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  Maren,  I97L,  in
 tespect  of  *Agriculture’.”’

 Demand  No.  3)—Payments  to  Indian
 Council  of  Agricultural  Research

 “That  @  sum  not  exceeding
 Re.  +3,06,17,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 tog  the  charges  during  the  year  ending
 uo  the  dist  day  of  March,  I97],  in
 respect  of  ‘Payment  to  fodian  Council
 of  Agricultural  Research’."”

 Demand  No.  32—Foresi

 “That  a  sum  not  —  exceeding
 Rs,  33,44,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  vear  ending  on  the
 3ist  day  of  March,  1971,  ig  respect  of
 ‘Forest’,""
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 Demand  No,  33-Other  Revaane  Expendl-  Demand  No.  38—Medical  and  Public
 tare  of  the  Ministry  of  Pood,  Agricul-  Health
 tare,  Cummanity  Development  and  Co-  “That  a  sum  not  exceeding Operation

 “That  a  sum  not  —  exceeding
 Rs.  8,39,41,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the.year  ending
 on  the  3st  day  of  March,  I97I,  in
 fespect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Food,  Agricultural,
 Community  Development  and  Coopera- a tion’.

 Demand  No.  34—Minlstry  of  Foreign
 Trade

 “That  8  sum  not  exceeding
 Rs.-8,84,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  o7  the
 3ist  day  of  March,  I97],  in  respect sa of  ‘Ministry  of  Foreign  Trade’.

 Demand  No.  35—Foreign  Trade

 “That  a  sum  not  exceeding
 Rs.  14,13,11,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  slst  day  of  March,  I97I,  in ve respect  of  ‘Foreign  Trude’.

 Demand  No.  36—Other  Revenue  Expendi-
 diture  of  the  Ministry  of  Foreign  Trude

 “That  a  sum  not  exceeding
 Rs.  1,27,94,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  ‘st  day  of  March,  1971,  in
 tegpect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Foreign  Trade’.

 Demand  No.  37—  Ministry  of  Health  and
 Family  Planning  and  Works,  Housing
 and  Urban  Development

 “That  a  sum  not  exceeding
 Rg,  12,13,000  be  granted  to  the  Pres'dent,
 on  account,  for  or  towards  defiaying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  97I,  in  respect  of
 ‘Ministry  of  Health  and  Family  Planning
 and  Works,  Housing  and  Urban  Develop-
 ment’.”

 Rs.  4,33,01,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  I97],  ia
 teipect  of  ‘Medical  and  Public  Health’,”’

 Demand  No.  39—Publle  Works
 “That  a  sum  not  —  exceeding

 Rs.  7,U,94,000  be  granted  to  the  Presi-
 dent,  on  account  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  ihe  3lst  day  of  March,  I97I,  in
 respect  of  “Public  -Vorks’.”*

 Demand  No.  40—Stationery  and  Printing
 “That  a  sum  not  exceeding

 Rs.  2.52,88,000.  be  granted  to  the  Presi-
 dunt,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  i7I,  in
 respect  of  ‘stationery  and  Printing’.

 Demaod  No.  4]--Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Health  and
 Family  Planoing  and  Works,  Housiog
 and  Urban  Development

 “That  a  sum  not  exceeding
 Rs.  48.88,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  197!  in  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Health  and  Family  Planning
 and  Works,  Housing  and  Urban  Develop-
 ment*.””

 Demand  No.  42—Ministry  of  Home
 Affairs

 “That  a  sum  ‘not.  exceeding
 Rs.  30,81  ,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraving  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  1971,  in  respect  of
 ‘Ministry  of  Home  Affairs’.”

 Demand  No.  43—Cabinet
 “That  a  sum  not  exceeding

 Rs  12,28,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1971,  in  respect  of
 Caboet’.""i
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 Demand  No.  44—Administration  of  Justice
 “That  a  sum  not  _—  exceeding

 Rs.  43,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  1971,  in  respect  of oan ‘Administration  of  Justice’.

 Demand  No.  45  Police
 “That  a  sum  not  —_  exceeding

 Rs.  11,51,35,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1971,  in
 respect  of  *Police’.”*

 Demand  No.  46—Census
 “That  a  sum  not  exceeding

 Rs.  +1,04,64,000.  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3Ist  day  of  March,  1971,  in
 respect  of  ‘Census’.”

 Demand  No.  47  Statistics
 “That  a  sum  not  exceeding

 Rs.  69,56,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1971,  in  respect  of
 ‘Statistics’.

 Demand  No.  48--Privy  Purses  and  Allow-
 ances  of  Indlan  Rulers

 “That  a  sum  not  —  exceeding
 Rs.  38,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3181.  day  of  March,  1971,  in  respect  of
 ‘Privy  Purses  and  Allowances  of  Indian
 Rulers’.”

 Demand  No.  49—Territorial  and  Political
 Pensions

 “That  a  sum_  not  exceeding
 Rs.  4,80,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  1971,  in  respect  of
 ‘Territorial  and  Political  Persions’.”

 emand  No.  50—Delhi
 “That  a  sum  not  _—  exceeding

 Rs.  8,53,93,000  be  granted  to  the  Presi-
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 dent,  on  account,  for  or  towards  defray.
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1971,  in
 respect  of  ‘Delhi’.”

 Demand  No.  5!—Chandigarh
 “That  a  sum  not  _—  exceeding

 Rs.  -,20,47,000  be  granted  to  the  Presi-
 dent,  on  account,  for-or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  38  day  of  March,  1971,  in
 respect  of  ‘Chandigarh’.”

 Demand  No.  52—Andaman  and  Nicobar
 Islands

 “That  a  sum  not  exceeding
 Rs.  1,55,23,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3!st  day  of  March,  1971,  in
 respect  of  ‘Andaman  and  Nicobar
 Tslands’.””

 Demand  No.  53—Tribal  Areas
 “That  a  sum_  not  exceeding

 Rs.  -4,62,61,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1971,  in
 respect  of  ‘Tribal  Areas’.”*

 Demand  No.  54—Dadra  and  Nagar  Havell
 Area

 “That  a  sum  not  exceeding
 Rs.  1,41,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3151.  day  of  March,  1971,  in  respect  of
 ‘Dadra  and  Nagar  Haveli  Area’.

 Demand  No.  55—Laccadive,  Minicoy  and
 Amindivi  Islands

 “That  a  sum  not  exceeding
 Rs.  22,20,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3181.  day  of  March,  ‘1971,  in  respect  of
 ‘Laccadive,  Minicoy  and  Amindivi

 9 Islands’.

 Demand  No.  56—Other  Revenue  Expendi-
 tare  of  the  Ministry  of  Home  Affairs

 “That  a  sum  not  _—  exceeding
 Rs,  -2,19,31,000,  be  granted  to  the  Presi-
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 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  360  day  of  March,  97I,  io
 respect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Home  Affairs’.”

 Demand  No.  57—Ministry  of  Industrial
 Development,  Internal  Trade  and  Com-
 pany  Affalrs

 “That  ao  sum  not  exceeding
 Rs.  6,11,000  be  granted  to  the  President,
 on  ac:ount,  fur  or  towards  defraying  the
 charges  during  the  year  endiug  on  the
 3st  day  of  March,  1971,  in  respect  of
 ‘Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs’.”

 Demand  No,  58—Industrica
 “That  a  sum  not  exceeding

 Rs,  92,55,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3tst  day  of  March,  1971,  in  respect  of
 *Industries’.”*

 Deman  No.  59—Salt
 “That  a  sum  not  exceeding

 Rs,  (2,37,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  I97],  in  respect  of
 “Salt.”

 Demand  No,  60—Other  Revenue  Expendi-
 ture  of  the  Mlnisiry  of  Indnstrial
 Development,  Internal  Trade  and
 Company  Affairs

 “That  a  sum  not  exceeding
 Rs,  2,65,85,000  be  granted  to  the  Presi-
 dent,  on  account,  fer  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  97l,  in
 respect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Industuial  Develop-
 ment,  Internal  Trade  and  Company
 Affairs’."

 Demand  Nv,  6—Ministry  of  Information
 and  Broadcasting

 “That  8  sum  not  —  exceeding
 Rs.  436.000  be  granted  to  the  President,
 or  account,  fer  or  towards  defraying  the
 charges  duting  the  year  ending  on  the
 3st  day  of  March,  1971,  im  respect  of
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 ‘Ministry  of  Information  and  Broad-
 a casting’.

 Demand  No.  -62  —Broadcasting
 “That  «a  sum  not  exceeding

 Rs.  2,11,48,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Broadcasting’.”

 Demand  No.  63—Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Information  and
 Broadcasting

 “That  a  sum  not  exceeding
 Rs.  1,34,94.000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  97l,  in
 respect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Information  and
 Breadcasting’.””

 Demand  No.  64—Ministry  of  Irrigation  and
 Power

 “That  a  sum  not  exceeding
 Rs.  7,48,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 chargts  during  the  year  endine  on  the
 3st  dav  of  March,  i97],  in  respect  of
 ‘Ministry  of  Irrigation  and  Power'.”

 65-—-Multipurpose  River
 Schemes

 “That  a  sum  not  exceeding
 Rs.  /53,11,000,  be  granted  to  the  President,
 on  accourt,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1971,  in  respect  of
 ‘Multipurpose  River  Schemes’.”

 Demand  No,  66—Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Irrigation  and
 Power

 “That  a  sum  not  exceeding
 Rs.  1,69,98,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  duting  the  year  ending
 on  the  3tst  day  of  March,  I97],  in
 respect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Irrigation  and
 Power’.””
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 67—Ministry  of  Labour,
 Employment  and  Rehabilitation

 “That  a  sum  =~n7ot  exceeding
 Rs.  +14,90,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  97l,  in  respect  of
 ‘Ministry  of  Labour,  Employment  and
 Rehabilitation’.

 Demand  No.  68--Director  General,  Mincs
 Safety

 “That  a  sum  not  exceeding
 Rs,  10,18,000  be  granted  to  the  President,
 on  account,  for  or  tewards  defraying  the
 charges  during  the  year  ending  on  the
 3!st  day  of  March,  I%7],  in  respect  of

 के  + ‘Director  General,  Mines  Safety’.

 Demand  No.  69—Labour  and  Employment

 “That  98  sum  not  exceeding
 Rs.  3,I],!4,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  1971,  in
 respect  of  ‘Labour  and  Employment’.

 Demand  No.  70—Expenditure  on  Displaced
 Persons

 “That  a  sum  not  exceeding
 Rs,  +£,31,05.000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  cf  March,  9  in
 respect  of  ‘Expenditure  on  Displaced 0 Persons’.

 Demand  No.  7i—Qther  Revenue  Expendi-
 tore  of  the  Ministry  of  Labour,  Employ-
 ment  and  Rehabilitation

 “That  ai  sum  not  —  exceeding
 Rs.  76,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3Ist  day  of  March,  I97I,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Labour,  Employment  and
 Rehabilitation’.”

 Demand  No,  72—Mlolstry  of  Law
 “That  a  sum  ~not  exceeding

 Rs.  15,98.000  be  granted  to  the  President,
 ow  account,  (or  of  towards  defraying  the
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 charges  during  the  year  ending  on  the
 3ist  day  of  March,  om,  in  respect  of
 “Mioistry  of  Law’.”

 Demand  No.  73—Other  Revenue  Expendi-
 ture  of  the  Ministry  of  law

 “That  a  sum  not  exceeding
 Rs.  34,12,600  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  297I,  in
 respect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Law'.”

 Demand  No.  74—Minlistry  of  Petroleum
 and  Chemicals  and  Mincs  and  Metals

 ‘That  a  sum  not  exceeding
 Rs.  8,98,C00  be  granted  to  the  President,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  1971,  in  respect
 of  ‘Ministry  of  Petroleum  and  Chemicals
 and  Mines  and  Metals’.”

 Demand  No,  75—Geological  Survey
 “That  a  sum  not  exceeding

 Rs,  1,87,52,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3st  day  of  March,  I/7!,  in
 respect  of  ‘Geological  Survey’.

 Demand  No.  76—Other  Revenuc  Expendi-
 ture  of  the  Ministry  of  Petroleum  and
 Chemicals  and  Mines  and  Metuls

 “That  «a  sum  not  exceeding
 Rs,  2,85,03,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray:
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  ot  March,  1971,  in
 respect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Petroleum  and  Chemi-
 cals  and  Mines  and  Melals’.”

 Demand  No.  77  —Ministry  of  Shipping  and
 Transport

 “That  a  sum  not  exceeding
 Rs.  24,24,000  be  granted  to  the  President,
 on  account,  for  or  towards  defrasing  the
 charges  during  the  year  ending  on  the
 ‘Mst  day  of  March,  1971,  in  revnect  of
 ‘Ministry  of  Shipping  and  Transport’.”’
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 Demand  No.  78—Roads

 “That  ai  sum  not  exceeding
 Rs,  3,79,97,000  be  granted  to  the  Presi-
 dent,  on  int,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Roads’.”

 Demand  No.  79—Mercantile  Marioe
 “That  a+  sum  not  exceeding

 Rs,  72,16,000  एट  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  4971,  in
 respect  of  ‘Mercantile  Marine’.”

 Demand  No.  80—Lighthouses  and  Lightsbips
 “That  a  sum  _  not  exceeding

 Rs.  23,83,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1971  in ca respect  of  ‘Lighthouses  and  Lightships'

 Demand  No.  8!—Other  Revenve  Expenditure
 of  the  Ministry  of  Shipping  and  Transport

 MARCH  is,  1970  on  Account  248

 Demand  No.  84—Minlstry  of  Supply
 “That  a  sum  not  exceeding

 Rs.  16,84,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  ‘Ist  day  of  March,  I97l,  in  respect
 of  ‘Ministry  of  Supply’.”

 Demand  No.  8—Supplies  and  Disposal
 “That  a  sum  not  exceeding

 Rs.  73,08,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray:
 ing  the  charges  during  the  year  ending
 on  the  35  day  of  March,  1971  in
 respect  of  ‘Supplies  and  Disposais’.”

 Demand  No.  8—Other  Revenue  Expenditure
 of  the  Ministry  of  Supply

 “That  a  sum  not  excceding
 Rs.  7,38,000  be  granted  to  the  President,
 on  account,  for  or  towards  defrayirg  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  l97.,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Supply’.

 “That  a  sum  not  exceeding
 Rs.  84,22,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  <Ist  day  of  March,  1971,  in
 respect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Shipping  and
 Transport’.”

 Demand  No.  82—Mloistry  of  Steel  and  Heavy
 Engineering

 “That  a  sum  not  exceeding
 Rs,  4,39,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 Alst  day  of  March,  1971,  in  respect
 of  ‘Ministry  of  Steel  and  Heavy
 Engineering’.”’

 Demand  No.  83—Other  Revenue  Expenditure
 of  the  Ministry  of  Steel  and  Heavy
 Engineering

 “That  a  sum  not  exceeding
 Rs.  16,32,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  Jist  day  of  March,  1971,  in
 respect  of  ‘Ouher  Revenue  Expenditure
 of  the  Ministry  of  Steel  and  Heavy
 Engineering’.”

 nd  No.  ‘87.  Ministry  of  Tourism  and
 Civil  Aviution

 “That  a  sum  not  exceeding
 Rs.  4,20,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  IY7I,  in  respect  of
 ‘Ministry  of  Jourism  and  Civil
 Aviation’.”

 Ocmand  No.  Bee  Meteorology
 “That  a  sum  not  exceeding

 Rs.  83,53,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  I97],  in
 respect  of  ‘Meteorology’.”

 Demand  No.  8Y—Aviation
 “That  a  sum  not  exceeding

 Rs.  2,36,68,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  35  day  of  March,  1971,  io
 respect  of  ‘Aviation’.”

 Demand  No.  90—  Other  Revenue  Expenditore of  the  Ministry  of  Tourism  and  Civil
 Aviation

 “That  ai  sum  nol  exceeding
 Rs.  72,06,000  be  granted  to  the  Presi-
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 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3st  day  of  March,  1M,  in
 respect  of  ‘Other  Revenue  Expenditure
 of  the  Ministry  of  Tourism  and  Civil
 Aviation’.

 Demand  No.  9l—Department  of  Atomic
 Energy

 “That  a  sum  not  exceeding
 Rs,  5,36,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  1971,  in  respect  of oo ‘Department  of  Atomic  Energy’.

 Demand  No.  92-  Other  Revenue  Expenditure
 of  the  Department  of  Atomic  Energy

 “That  Ba  sum  not  exceeding
 Rs,  6,37,36,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  35  day  of  March,  I97],  in
 respect  of  ‘Other  Revenue  Expenditure 4 of  the  Department  of  Atomic  Energy’.

 Demand  No.  93  -Department  of  Communi-
 cations

 “That  a  sum  not  exceeding
 Rs,  (2,75,600  be  granted  to  the  President,
 on  account,  for  or  towards  defraving  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  1971,  in  respect  of

 a0 ‘Department  of  Communications’.

 Demand  No.  94  —Overseas  Communication:
 Service

 “That  a  sum  not  exceeding
 Rs,  72.57,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Overseas  Communications
 Service’.

 95-  Posts  and  Telegrapbs
 (Working  Expenses;

 “That  a  sum  not  exceeding
 Rs.  41,44,56,000  एट  granted  to  the  Presi-
 dent,  oa  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  I97],  in
 respect  of  ‘Posts  and  Telegraphs  (Working
 Expenses)’.

 PHALGUNA  um,  1891  (SAKA)  Grants  on  Account  280

 Demand  No.  96  --Pests  and  Telegraphs  --DIvi-
 dend  to  General  Revenues,  Appropriation
 to  Reserve  Funds  and  Repayments  of  Loans
 from  General  Revenues

 “That  a  sum  not  exceeding
 Rs.  6,32,13,000  be  granted  to  the  Presi-
 dent,  on  account,  for  oc:  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  Jist  day  of  March,  1971,  in
 respect  of  ‘Posts  and  Telegraphs—Divi-
 dend  to  General  Revenues,  Appropriation
 to  Reserve  Funds  and  Repayments  of
 Loans  from  General  Revenues’.”

 Demand  No  97--  Other  Revenue  tore
 of  the  Department  of  ieee

 “That  a  sum  not  exceeding
 Rs.  7,50,000  be  granted  to  the  President,
 90  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  1971,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Department  of  Communications’.

 Demand  Noe.  98—Department  of  Parllamen-
 tary  Affairs

 “That  a  sum  not  exceeding
 Rs.  2,14,000  be  granted  to  the  President,
 on  accoun',  for  or  iowards  defraying  the
 charges  during  the  year  ending  on  the
 ‘Sst  day  of  March,  1971,  in  respect  of
 ‘Department  of  Parliamentary  Affairs’.

 Demand  No.  99  -Depnitment  of  Social
 Welfare

 “That  a  sum  not  exceeding
 Rs.  3,37,000  be  granted  to  the  President,
 on  accont,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  97I,  in  respect  of
 ‘Department  of  Social  Welfare’.

 Demand  No.  1  '|—Other  Revenue  Expenditere of  the  Department  of  Social  Welfare
 “That  a  sum  not  exceeding

 Rs.  ,57,4I,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1971,  io
 respect  of  ‘Other  Reveune  Expenditure
 of  the  Department  of  Social  Welfare’.”

 Demand  No.  I0i—Planning  Commission

 “That  a  sum  not  exceeding
 Rs.  25,28,000  be  granted  to  the  Piesl-
 dent,  on  account,  for  or  towards  Jefray-
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 §ng  the  charges  during  the  year  ending
 on  the  3%st  day  of  March,  1971,  in
 respect  of  ‘Planning  Commission’.”

 Demand  No.  02—Lok  Sabha
 “That  oa  sum  not  exceedin=

 Rs,  46,454,000  be  granied  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist)  day  of  ‘arch,  1971,  in
 respect  of  ‘Luk  Sa!ha’.”

 Demand  No.  03—Rajya  Sabha
 “That  ao  usin  not  exceeding

 Rs.  18, 14,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  ist  day  of  March,  197],  in
 respect  of  ‘Rajya  Sabha’.”

 Demand  No.  W4—Sceretariat  of  the  Vice-
 President

 “That  a  sum  not  exceeding
 Rs.  Se  000  be  granted  to  the  President,
 on  account,  fer  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  I97],  in  respect  of
 ‘Secretariat  of  the  Vice-President’.”

 Demand  No.  I05—  Defence  Capital  Outlay
 “That  oa  sum  tno  exceeding

 Rs.  74,).,07,C00  be  grauted  to  the  Presi-
 dent.  on  account,  for  or  towards  defray
 ing  the  charges  during  the  year  ending
 on  the  ‘si  day  of  March,  i97[,  in
 aespect  of  Defence  Capital  Outlay’.

 Demand  Ne  106--  Capital  Outlay  of  the
 Ministry  of  Education  and  Youth  Services

 “That  ao  sum  not  exceeding
 Rs,  75,009,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  changes  during  ‘the  year  ending
 on  the  3ist  day  of  March,  I97!,  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Education  and  Youth
 Services’.””

 Demand  No.  07—  Capit:  Outlay  on  the  India
 Security  Press

 “That  8  sum  not  exceeding
 Rs.  741,000.  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3jet  day  of  March,  1971,  in  respect  of
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 ‘Capit  al  Outlay  on  the  Inadi  Security
 Press’.””

 Demand  No.  06  —Capital  Outlay  on  Currency and  Coinage
 “That  a  sum  not  exceeding

 Rs.  2,43,6I,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  scar  ending
 on  the  35  day  of  March,  1971,  in
 respect  of  ‘Capita!  Outlay  on  Currency
 and  Coiniuge’.”

 Demand  No.  I-9—Capiial  Outlay  on  Mints
 “That  a  sum  not  exceeding

 Rs.  8,36,000  be  grented  to  the  President,
 on  account,  for  or  towards  defiaying  the
 charges  during  the  year  ending  on  the
 3st  day  of  March,  I97-,  in  respect  of
 ‘Capital  Outlay  on  Mints'.”

 Demand  No,  I:0—-Cupital  Outlay  on  Kolar
 Gold  Mines

 “That  ao  sum  not  exceeding
 Rs.  (23,77,000,  be  ragrted  to  the  Presi-
 dent,  on  account  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3st  day  of  March,  1971,  in
 respect  of  ‘Capital  Outlay  on  Kolar  Gold oro Mines’,

 Demand  No.  TL.  Commuted  Vatue  of
 Pensions

 ‘That  zt  sti  not  exceeding
 Rs.  TALES  000  be  granted  to  the  Presi-
 dunt,  on  account,  for  or  towards  defrav-
 ing  ihe  charges  during  the  vear  ending
 on  the  3st  day  of  March,  I97],  in
 respect  oof  ‘Commutet  Value  of oo Pensions’.

 Demand  No.  If.--  Other  Capital  Outlay  of
 the  Ministry  of  Finance

 “That  8  sum  not  exceeding
 Rs.  40,33,03,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3st  day  of  March,  I97],  in
 tespect  of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Finance’.

 Demand  ha  3  Capit»!  Outlay  on  Grants
 to  State  Governments  for  Development

 “That  8  sum  not  =  exceec.g
 Rs.  +5,11,99,000,  be  granted  to  the  Presi-
 dent.  on  account,  for  or  towards  defray-
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 ing  the  charges  during  the  vear  ending
 on  the  3ist  day  of  March,  1971,  in
 respect  of  "Capital  Outlay  on  Grants  to
 State  Governments  for  Development’.”

 temand  No.  9¢4  Loans  and  =  dvances  by  the
 Central  Government

 “That  a  sum  not  exceeding
 Rs.  95,56,98,000  be  pranted  to  the  Presi-
 dent,  on  account,  for  or  towards  defrav-
 ing  the  charges  daring  the  vear  ending
 on  the  3ist  dey  of  March,  I97!,  in
 respect  of  ‘Loans  and  Advances  by  the
 Central  Govermmen  ed

 Demand  No.  H5  Purchas:  of  |  ocdgrains  and
 Fertilizers

 “That  a  sum  not  exceeding
 Rs.  14,97,98,090,  be  yranted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3st  day  of  March,  t97!,  in
 respect  of  ‘Purchase  of  Foudgrains  and
 Fertilizers’.”

 Demand  No  6  Other  Cupital  Outlay  of
 the  Ministry  of  Food,  Agriculiur*.  Com-
 munity  Development  aud  Cooperation

 “That  म्ष  sum  not  exceeding
 Its.  1,219,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  Shst  day  of  March,  I97I,  in
 respect  of  ‘Other  Capital  Outlay  of  the
 Ministiy  f  Wood,  Agriculture,  Com-
 munity  Development  and  Cooperation’,

 Demand  ho.  aly  Capital  Outlay  of  the
 Ministry  of  Foreign  Crade

 “That  a  sum  not  exceeding
 Rs  439,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  I97],  in  respect  of
 ‘Capita!  Outlay  of  the  Ministry  of
 Foreign  ‘Vrade’.”

 Demand  No.  [l8—Cupltal  Outlay  on  Pablic
 Works

 “That  a  sum  not  exceeding
 Ra,  77.00  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towadre  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  Marcu,  I97],  in
 respect  of  ‘Capital  Outlay  on  Public
 Works’.”
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 Demand  No.  !9--Dethi  Capital  Outlay

 “That  ह, ह  sum  Rot  exceeding
 Rs.  I,35,09,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray:
 ing  the  charges  during  the  year  ending
 on  the  Jist  day  of  March,  I97l,  in se respect  of  ‘Delhi  Capital  Outlay’.

 Demand  No  20  Other  Capital  Outlay  of
 the  Ministry  of  Hea'th  and  Family  Plap-
 ning  and  Werks.  Youwin:  and  Urban
 Development

 “That  8  sum  not  —  exceeding
 Rs  3,55,°9,0000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray.
 ing  the  charnes  during  the  vear  ending
 on  che  “ist  day  of  March,  1971,  in
 respect  of  ‘Other  Capita  Outlay  of  the
 Ministry  of  Healh  and  Family  Planning
 and  Works,  Housing  and  Urban
 Development’.”

 Demand  No,  120  —Cupital  Outlay  in  Union
 Territories  and  Tribal  Areas

 “That  a  sum  not  exceeding
 Rs  415,232,000.  be  granted  to  the  Pregl.
 dent,  on  account,  for  or  towards  defray-
 ing  the  charg*s  during  the  year  ending  on
 the  3Ist  day  of  March,  I97I,  in  respect
 of  ‘Capital  Outay  का  Union  Territories
 and  Tribal  Areas*.”*

 Demand  No  I2!  -Other  Capital  Outlay  of
 the  Ministry  of  Home  Affairs

 “That  a  suin  not  —  exceeding
 Rs.  35,50,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3let
 day  of  March,  O71,  in  respect  of  ‘Other
 Capital  Outlay  of  the  Ministry  of  Home
 Affairs’.

 Demand  No.  23—Captial  Outlay  of  the
 i  Inter- Ministry of  Industrial  De  pmen

 nal  rade  and  Company  Affaire

 “That  a  sum_  not  exceeding
 Ra.  1,07,0°,000  be  granted  to  the  Preal-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  ol,  in  respeet
 of  ‘Capital  Outlay  of  the  Ministry  of
 Industrial  Development,  Internal  Trade
 and  Company  Affairs’,”
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 Demand  No.  24—Capital  Outlay  of  the  Minis-
 try  of  Information  and  Broadcasting

 “That  a  sum  not  exceeding
 Rs.  B8,63,000  be  granted  to  the  President,
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3lst  day  of  March,  97I,  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of  Infor- on mation  and  Broadcasting’.

 Demand  No.  25—Capital  Outlay  on  Multi-
 purpose  River  Schemes

 “That  a  sum  _  not  exceeding
 Rs.  3,34,29,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 onthe  3lst  day  of  March,  I97].  in
 respect  of  ‘Capital  Outlay  on  Multipur-
 pose  River  Schemes’.

 Demand  No.  26--Other  Capital  Outlay  of
 the  Ministry  of  Irrigation  and  Power

 “That  a  sum  _  not  exceeding
 Rs.  4,25,45,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charge  during  the  year  ending  on
 the  3ist  day  of  March,  I97],  in  respect
 of  ‘Other  Capital  Outlay  of  the  Ministry oo” of  Irrigation  and  Power’.

 Demand  No.  27—Capita!  Outlay  of  the
 Ministry  of  Labour,  Employment  =  and
 Rehabilitation

 “That  a  sum  not  exceeding
 Ra,  92,58,000  be  graited  ta  the  President,
 ON  account,  for  or  towards  defraying  the
 charges  duiing  the  year  ending  on  the
 3ist  day  of  March,  I97!,  in  respect  of
 “Capital  Outlay  of  the  Ministry  of  Labour, ou Employment  and  Rehabilitation’.

 Demand  No.  I28—Capital  Outlay  of  the
 Ministry  of  Petroleum  and  Chemicals

 Mines  and  Metals
 “That  a  sum  not  exceeding

 Rs.  17,99,99,000,  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  @Ust  day  of  March,  O71,  in
 respect  of  ‘Capital  Outlay  of  the  Ministry
 of  Petroleum  and  Chemicals  and  Mines
 and  Metals’.

 Demand  No.  329—-Capital  Outlay  on  Roads

 “That  a  sum  not  exceeding
 Rs.  -9,10,57,000  be  granted  to  the  Presi-
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 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  Jist  day  of  March,  1971,  जा  respect
 of  ‘Capital  Outlay  on  Roads’.”

 Demand  No.  30—Capital  Outlay  on  Ports
 “That  a  sum_  not  exceeding

 Rs  ‘1,41,90,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  359  day  of  March,  1971  in
 respect  of  ‘Capital  Outlay  on  Ports*’.”

 Demend  No  23!—Other  Capital  Outlay  of the  Ministry  of  Shipping  and  Transport
 “That  a  sum  not  exceeding

 Rs.  2,75,48,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3st  day  of  March,  1978,  in  respect
 of  ‘Other  Capital  Outlay  of  the  Ministry a of  Shipping  and  Transport’.

 Demand  No.  ‘132.  Capital  Outlay  of  the
 Ministry  of  Steel  and  Heavy  Engineering

 “That  a  sun  not  exceeding
 Rs.  4  67,12,000  be  granted  to  the  Presi-
 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  on,  in
 respect  of  ‘Capital  Outlay  of  the  Ministry
 of  Steel  and  Heavy  Engineering’.”

 Demand  No.  !33—-Capital  Outlay  on  Aviation

 “That  a  sum  not  exceeding
 Ks.  ~81,62,000  be  granted  to  the  Presi-
 dent  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3ist  day  of  March,  1971,  in  respect oo of  ‘Capital  Outlay  on  Aviation’.

 Demand  No.  I34—Other  Capital  Outlay  of
 the  Ministry  of  Tourism  and  Civil  Aviation

 “That  a  sum  not  exceeding
 Rs.  2.25,17,000  be  granted  to  the  Presi-
 dent,  on  account.  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3st  day  of  March,  1971,  in  respect
 of  ‘Other  Capital  Outlay  of  the  Ministry on of  Tourism  and  Civil  Aviation’.

 Demant  No.  35
 Capital

 Outlay  of  the
 Department  of  Atomic  Energy

 “That  a  sum  not  oxceeding
 Ra,  9,05,48,000  be  granted  to  the  Presi-g
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 dent,  on  account,  for  or  towards  defray-
 ing  the  charges  during  the  year  ending  on
 the  3lst  day  of  March,  I9/!,  in  respect
 of  ‘Capital  Outlay  of  the  Department  of
 Atomic  Energy’.”

 Demand  No.  36-—Capital  Outlay  on  Posts
 and  Telegraphs  ‘Not  met  from  Revenue)

 “That  «a  sum  not.  exceeding
 Rs.  14,71,17,000  be  granted  to  the  Presi-
 dent,  on  account  for  or  towards  defray-
 ing  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1971,  in
 respect  of  ‘Capital  Outlay  on  Posts  and
 Telegraphs  (Not  met  from  Revenue)’.”

 Demand  No.  137-—  Other  Capital  Outlay  of
 the  Department  of  Communications

 “That  a  sum  not  exceeding
 Rs,  30,63,000  be  granted  to  the  President
 on  account,  for  or  towards  defraying  the
 charges  during  the  year  cnding  on  the
 3lst  day  of  March,  I97!,  in  respect  of
 Other  Capital  Outlay  of  the  Department

 of  Communications’.”

 4.56  brs.

 APPROPRIATION  (VOTE  ON
 ACCOUNT)  BILL*,  970

 SHRI  P.  C,  SETHI  rese—

 et  ay  fara  (मुंगेर)  :  देखिये  शाप

 तुरन्त  खड़े  नहीं  हुये  |  फिर  स्पीकर  को  ब्लेम
 किया  जाता  है  7  प्रधान  मंत्री  ने  ग्राप  को  कहा
 कि  खड़े  हो  जाइए  तब  झाप  खड़े  हुये  ।  झौर
 इसमें  लिखा  हभ्ा  है  कांस्टीटेंयूशन  में...
 (व्यवधान)  ..भ्रध्यक्ष  महोदय,  यह  खड़े  देर  में
 क्यों  हुये,  इसी  पर  मेरा  प्वाइंट  श्राफ  झार्डर
 है।  नहीं,  उस  दिन  बड़ा  भ्रन्याय  हो  गया,
 सारा  ब्लेम  श्राप  पर  डाल  दिया  गया,  मेरा
 प्वाइंट  भ्राफ  भाईर  सुन  लीजिये,  मैं  श्राप  का
 बचाव  कर  रहा  हैँ  |  इसमें  ऐसा  लिखा  हुआ  है
 कि  बोट  श्रान  एकाउंटस  ककी  ग्रान्ट्स  जैसे  मंजूर
 होती  है,  तत्काल  अ्रप्रोप्रिएशन  बिल  पेश  करने
 लिये  मंत्री  महोदय  को  खड़ा  होना  चाहिये  |
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 wa  प्रधान  मंत्री  वित्त  मंत्री  हैं,  वह  स्वयं  खड़ी
 नहीं  हुई  भौर  सेठी  साहब  बैठे  रहे,  प्रधान  मंत्री
 को  कहना  पड़ा  कि  खड़े  हो  जाइये,  हमने  देखा

 है,  पूरे  हाउस  ने  देखा  है।  इन  लोगों  का
 व्यवहार  बड़ा  गलत  होता  है  बौर  ख्वामख्वाह
 आपको  ब्लेम  किया  जाता  है।  पिछली  बार
 झाप  को  ख्वामख्वाह  ब्लेम  कर  दिया  गया  |

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI):  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  ‘Provide  for  the  with-
 drawal  of  certain  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the  services
 of  a  part  of  the  financial  year  1970-71.

 श्री  शिवचन्द्र  का  (मधुबनी)  :  मैं  इसका
 विरोध  करना  चाहता  हैं...

 भ्रध्यक्ष  महोदय  :  मैंने  श्रापो  उस  दिन
 भी  बताया  था  कि  मोशन  मुझे;  पहले  मूब  करनी
 पड़ती  है  ।

 Motion  moved  :
 “That  leave  be  granted  to  introduce

 a  Bill  to  provide  for  the  withdrawal  of
 certain  sums  from  and  out  of  the
 consolidated  Fund  of  India  for  the
 services  of  a  part  of  the  financial  year,
 1970-71,""
 शब  प्राप  कहिये  क्या  कहना  चाहते  हैं  ।

 शी  शिवचचन्रा  का:  मैं  इस  का  विरोध
 करना  चाहता  हूँ  |  यह  जा  रकम  है...

 MR.  SPEAKER  :  Are  you  opposing  the
 motion  ?

 श्री  शिवचन्त्र  का  :  जी  हां,  मैं  प्रपोज  कर

 रहा  है  t

 MR.  SPEAKER  :  I  cannot  allow  it  under
 the  Constitution.  The  question  is  :

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  the  withdrawal  of
 cettain  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the

 *Published  in  Gazettce  of  India  Extraordinary,  Part  II,  Section  2,  dated  I2-3-70,
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 LMr.  Speaker]
 services  of  a  part  of  the  financial  year
 1970-71."

 The  motion  was  adopted.

 SHRI  P.  ren  SETHI:  I  introduce*  the
 Bill.

 75.00  bra,

 I  beg  to  movet  :
 “That  the  Bill  to  provide  for  the

 withdrawal  of  certain  sums  from  and
 out  of  the  Consolidated  Fund  of  India
 for  the  services  of  a  part  of  the  financial
 year  1970-71  be  taken  into  considera-
 tion.”

 MR.  SPEAKER  :  Motion  moved  :
 “That  the  Bill  to  provide  for  the

 withdrawal  of  certain  sums  from  and
 out  of  the  Consolidated  Fund  of  India
 for  the  services  of  a  part  of  the  financial
 year  1970-71.  be  taken  into  considera-
 tion.”

 श्री  मधु  लिमवे  :  प्रध्यक्ष  महोदय,  प्रापको
 पता  है  मैंने  सवेरे  लिख  कर  भी  दिया  है  कि  हैँ

 इसका  संशोधन  करना  चाहता  हैं  ।  चंकि  सेकेंड
 रीडिग  नहीं  है  इसमें  इसलिये  मैं  श्राप  से  पूछना
 चाहता  हूँ  कि  कब  गैं  अपना  संशोधन  रखूं  ?

 भ्रध्यक्ष  महोदय  :  मिस्टर  बैनर्जी  का  भी

 है,  वह  पहले  बोलेंगे,  फिर  ग्राप  बोलिएगा  |

 श्री  स०  मो०  बेनर्ज़ों  (कानपुर)  :  प्रध्यक्ष

 महोदय,  में  केवल  दो  चीजों  को  उठाना  चाहता
 हूं  शौर  भे  चाहता  हूं  कि  वित्त  मंत्री  इसका
 जवाब  दें  7  मुझे  बहुत  दुख:  है  श्राज  कि  जो
 पैसा  यह  सदन  सरकार  के  हाथों  में  देने  जा
 रहा  है,  उसमें  सरकारी  कर्मचारियों  के  बारे  में
 जो  इन्टेरिम  रिलीफ  की  बात  हम  लोगों  ने
 बार-बार  की  थी,  उसके  लिये  प्राविजन  नहीं
 किया  गया  है।  झापको  ख्याल  होगा  कि
 राष्ट्रपति  जी  के  भप्रभिभाषण  पर  जब  डिबीजन
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 हो  रहा  था  तो  एक  संशोधन  उसमें  था  जिसमें

 हम  लोगों  ने  सब  ने  तकरीबन  वोट  दिया  था

 शर  कहा  था  कि  सेंट्रल  एम्प्लाईज  आज  सब
 से  ज्यादा  कम  तनख्वाह  पा  रहे  हैं  पब्लिक  सेक्ट '
 और  दूसरे  संस्थानों  को  देखते  हुए  ग्राप  देखें
 कि  सेंट्रल  गवर्नमेंट  एम्प्लाईज  की  कम  से  कम

 तनख्वाह  केवल  140-141  रुपये  है  जब  कि

 एच०  ई०  सी०  श्रौर  एच०  एल०  एल०  में
 उनकी  कम  से  कम  तनख्वाह  95  या  200-
 2I0  रुपये  है।  मैं  यह  समभता  हूँकि  ये
 कमीशन  की  रिपोर्ट  तों  जब  आयेगी  तब

 आयेगी  ।  अभी  पे  कमीशनन  बैठी  नहीं  है,  और

 मालूम  नहीं  उसकी  रिपोर्ट  कब  निकलने  जा
 रही  है  क्योंकि  इस  देश  की  परंपरा  कुछ  ऐसी  है
 कि  पहले  कमीशन  बैठती  है,  फिर  कमीशन  लेटती

 है  और  फिर  कमीशन  सो  जाती  है  और  दो  साल
 लगते  हैं  उसका  जगाने  गे  -  इसलिये  भें  समझता

 हैं  कि  इंटेरिम  रिलीफ  का  प्राविजन  इसगें  होना
 चाहिये  था  और  प्रधान  मंत्री  से  मैं  मांग  करता

 हूं  कि  वह  इस  हाउस  को  च्त्ति  मंत्री  की  हैसियत
 से  श्राश्वासन  दें  कि  सेंट्रल  एम्प्लाईज  के  पे
 कमीशन  का  जो  फैसला  होगा  वह  होगा,  लेकिन
 फौरी  तौर  से  उनको  30-40  या  50  रुपये
 कम  से  कम  195  रुपये  उनकी  तनख्वाह  होती
 चाहिये,  इस  हिसाब  से  95  शौर  408
 जितना  फर्क  है  वह  चाहे  50  का  हो  या  55
 का  हों,  इतना  इंटेरिम  रिलीफ  की  शकल  में
 उनको  दिया  जायगा।

 दूसरा  एक  डिस्क्रिमिनेशन  दूसरे  सरकारी
 कर्मचारियों  के  साथ  हो  रहा  है।  मुझे  बड़ी
 खुशी  हुई  जब  नन्दा  जी  ने  रेल  मंत्री  की
 हैसियत  से  यहां  पर  यह  एलान  किया  कि  रेलवे
 के  वह  मुलाजिम  जो  मैक्सिमम  आफ  दी  ग्रेड
 पर  पहुँच  के  हैं,  जो  स्टैगनेशन  हों  रहा  है,
 जिनके  सामने  कोई  भविष्य  नजर  नहीं  श्राता

 *Intraduced  with  the  dati  of  the  Presid
 {Moved  with  the  recommendation  of  the  President,
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 तीन  साल  या  दो  साल  से  जो  मैक्सिमम  पर
 राट  कर  रहे  हैं,  उनके  लिए  एक  इंक्रीमेंट  उन्होंने
 दिया  है  हालांकि  वह  काफी  नहीं  है  t  जितने
 पीरियड  का  स्टैंगनेशन  है  उसके  हिसाब  से  उन
 को  मिलना  चाहिए  था,  वह  नहीं  मिला।
 लेकिन  फिर  भी  उनको  एक  इंक़ीमेंट  मिला  1
 आफिसरों  को  जब  कि  250  रुपये  मिल  रहे
 हैं,  छोटे  कर्मचारियों  को  केवल  ढाई  ढाई  और
 तीन  तीन  रुपये  ज्यादा  मिले  हैं।  लेकिन
 रेलवे  कमंचारियों  को  यह  मिला  है।  किन्तु
 दूसरे  सरकारी  कर्मचारी  जो  है  उनको  नहीं
 मिला  है।  22  लाख  सरकारी  कर्मचारियों
 में  से  श्गर  (3-l4  लाख  को  यह  इंक़ीमेंट
 मिला  है  स्टैगनेशन  की  वजह  से  तो  मेरी  समझ
 में  नहीं  श्राता  कि  8  लाख  सरकारी  कर्मचारियों
 को  यह  कंसेशन  झ्ाखिर  क्‍यों  नहीं  दिया  गया  ?

 यह  डिस्क्रिमिनेशन  क्‍यों  किया  गया  ?  यह  दो
 चीजें  हमारे  सामने  हैं  और  में  निवेदन  करना
 चाहता  हूँ  कि  इन  दोनों  के  बारे  में  कुछ  न

 कुछ  प्राइवासन  वह  सदन  को  दें,  चाहे  सेठी

 साहब  दें  या  इंदिरा  जी  दें।  वित्त  मंत्री  की
 हैसियत  से  म॑  चाहता  हूं  कि  प्रधान  मंत्री  जी
 दें  तो  ज्यादा  अच्छा  है  ।

 श्री  मधु  लिमये  :  संशोधन  तो  मेरा  बाद
 में  आयेगा,  पहले  तो  भें  इस  बिल  पर  बोल  रहा
 हैं,  इस  वक्‍त  कंसिडरेशन  की  स्टेज  है,  उस  पर
 मैं  बोलना  चाहता  हूँ,  जैसे  बनर्जी  साहब  बोले

 हैं,  वेसे  ही  मैं  भी  बोलने  जा  रहा  हूँ। दो
 मुद्दे  हैं...

 श्रध्यक्ष  महोदय  :  पहले  मेरी  बात  भी  सुन
 लीजिये  ताकि  बाद  में  आप  को  शिकायत  न

 हो  ।  आपका  अमेंडमेंट  जो  है  वह  14  न०  की
 डिमांड  जो  थी,  वह  डिमांड  पास  हो  गई,
 इसलिये  उस  अमेंडमेंट  का  तो  सवाल  नहीं
 उठता  ।  वह  आउट  आफ  प्रार्डर  है।  अभी
 आप  जो  कवर  करना  चाहते  हैं  वह  कर  लें,  यह
 मैंने  आप  को  बता  दिया  ।
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 श्री  मधु  लिसये  (मुंगेर)  :  अध्यक्ष  महोदय,
 में  इस  अवसर  पर  दो  मुद्दों  का  जिक्र  करना
 चाहता  हूँ।  सबसे  पहले  विक्षा  मंत्रालय  की
 मांग  सं०  6  के  सम्बन्ध  में  कहना  चाहता  हूं।
 इस  सदन  को  पता  है  कि  छात्रों  के  संघों  के
 निर्माण  के  बारे  में  और  उनको  विश्वविद्यालय
 के  प्रशासन  में  हिस्सेदारी  देने  के  विषय  में  मैंने
 एक  विधेयक  यहां  पर  पेश  किया  था  और  सर्ब-
 सम्पत्ति  से  यहां  पर  प्रस्ताव  हुआ  था  कि  उस
 बिल  के  सिद्धान्त  अच्छे  हैं,  उस  पर  राय
 जानने  के  लिए  उस  को  परिचालित  किया  जाय
 और  एक  मार्च  तक  राय  आने  वाली  थी।

 मुभे  पता  नहीं  कि उस  पर  राय  इकट्ठी  भी
 की  गई  है  या  नहीं  की  गई  और  मंत्री  महोदय

 ने  इस  नीति  को  प्रसारित  करने  के  बारे  में  क्या
 क्या  कार्यवाहियां  की  हैं  मैने  यह  सुना  है  कि
 महाराष्ट्र  सरकार  ने  विदव्विद्यालयों  में  छात्रों
 के  संघों  के  निर्माण  के  बारे  में...

 शनी  तुलशीवास  जाधव  (जालना)  :  अध्यक्ष

 महोदय,  यह  किस  चीज  पर  बोल  रहे  हैं  ?

 श्री  मधु  लिमये :  बजट  पर  बोल  रहा  हूं  1
 अध्यक्ष  महोदय,  नियमों  की  प्रक्रिया  की
 जातकारी  न  रखने  वाले  लोग  बहुत  ज्यादा  हैं  ।

 कुछ  समभते  नहीं  हैं,  दखल  देते  जा  रहे  हैं...

 (ब्यवधान)  ...दादा  साहब,  प्रधान  मंत्री  को

 खुश  करने  का  यह  रास्ता  नहीं  है  ।

 क्री  तुलशीवास  जाधव:  आप  वही
 करते  हैं  ।

 क्री  मधु  लिमये :  म॑  बिल्कुल  प्रक्रिया  के

 अनुसार  चलता  हूं  t

 श्री  तुलशीदास  जाधव  :  अध्यक्ष  महोंदय,
 मेरा  प्वाइन्ट  झाफ  आर्डर  है  ।  बजट  के  ऊपर
 चार-पांच  दिन  स्पीच  होने  के  बाद,  एप्रोप्रियेशन
 बिल  पर  फिर  उसी  स्पीच  की  आप  परवानगी
 देते  हैं,  इसका  कया  मतलब  है  ?
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 श्री मधु  लिसये  :  मैं  बजट  पर  बोला  ही
 नहीं  हूं  .  अध्यक्ष  महोदय,  इन  की  जानकारी  के
 लिये  भैं  बताना  चाहता  हूं  कि  एप्रोप्रियेशन
 बिल  पर  जो  पहले  से  मेहनत  करके  स्पीकर

 साहब  का  लिखते  हैं  कि  मैं  इस  विषय  पर
 बोलंगा  जिसकी  चर्चा  बिवाद  में  नहीं  की  गई
 है,  उनके  ऊपर  बोलने  की  इजाजत  अध्यक्ष

 महोदय  देते  हैं  तुलशीदास  जी  जरा  इसको
 समझें  |

 अध्यक्ष  महोदय,  मैं  दिक्षा  मंत्रालय  की
 मांग  के  बारे  में  वोल  रहा  था।  मैं  मंत्री

 महोदय  से  जानना  चाहता  हूं  कि  राज्यों  के
 विष्वविद्यालयों  और  केन्द्रीय  विष्वविद्यालयों  में
 इस  नीति  को  कार्यान्वित  करने  के  लिये  अब
 तक  उन्होंने  क्या  क्‍या  कदम  उठाये  हैं  ry  मेरी
 जानकारी  के  अनुसार  महारष्ट्र  सरकार  ने  इस
 के  सिद्धान्त  को  माना  है  और  महाराष्ट्र  के  जो
 विद्वविद्यालय  हैं  उनके  कानूनों  में  वे  परिवतंन
 करने  के  लिए  तैयार  हैं।  उसी  तरह  गुजरात
 सरकार  के  बारे  में  भी  मैने  सुना  है।  मैने  अपनी
 जानकारी  तो  इनके  सामने  रख  दी  है,  अब  वे
 अपनी  जानकारी  सदन  के  सामने  रखें,  क्‍योंकि
 छात्रों  के  बीच  में  आज  असन्तोष  की  लहर
 बढ़ती  जा  रही  है,  अगर  आप  उसको  समाप्त
 करना  चाहते  हैं  तो  जरूरी  है  कि  छात्रों  के  संघ
 अनिवार्य  रूप  में  बनें,  उनको  आप  लोग  मान्यता
 दें  और  विश्वविद्यालयों  की  संस्थाओं  में  उनको
 हिस्सेदारी  दें  ny

 दूसरा  मुद्दा-  वित्त  मंत्रालय  की  मांग  संख्या
 15---सस्टम्ज  के  बारे  में  है।  भ्रध्यक्ष  महोदय,
 अब  पहले  से  ही  हो-हल्ला  शुरू  न  हो,  क्योंकि
 मैं  प्रधान  मंत्री  को  पत्र  द्वारा  पहले  ही  नोटिस

 हूँ  कि  आज  मैं  यह  मामला  उठाने  वाला  हूं
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 है  उसके  ऊपर  रोक  लगायें  -  लेकिन  फिर  भी
 तस्कर  व्यापार  क्‍यों  नहीं  रूक  रहा  है--पहला
 कारण  तो  यह  है  कि  कस्टम  के  अधिकारी  और

 पुलिस  के  अधिकारी  मिले  हुये  रहते  हैं  ।  लेकिन
 इससे  भी  बड़ा  महत्वपूर्ण  कारण  यह  होता  है
 कि  इन  पुलिस  अधिकारियों  और  जो  भ्रष्ट
 कस्टम  वाले  हैं  उनके  ऊपर  बड़े  लोगों  का

 वरदहस्त  रहता  है,  जो  बड़े  लोग  राजनीति  में

 हैं  उनका  आशीर्वाद  रहता  है  dae

 एक  साननोय  सदस्य  :  कौन-कौन  लोग

 हैं?

 116  मधु  लिसये:  अभी  पूरी  सूची  तो

 नही  देंता  हूं,  लकिन  3  आदमियों  का  जिक्र
 करता  हूं,  जिनके  बारे  में  लिख  चुका  हूं।  एक
 हैं  बिहार  के  गवनंर  श्री  नित्यानन्द  कानूनगों
 tee  (aa)...  नित्यानन्द  कानूनगो  ने  हाजी

 मिर्जा  मस्तान  कुली  को,  जिसको  अदन  जाने  के
 लिय  पासपोर्ट  नहीं  दिया  जा  रहा  था,  तस्कर
 व्यापार  के  लिये  दुबाई  जाना  जरूरी  होता  है,
 लेकिन  इन  का  पासपोर्ट  नहीं  मिल  रहा  था,
 नित्यानन्द  कानूनगा  ने  एक  पत्र  लिखा  कि  इन
 के  एन्टीसीडन्ट्स  बहुत  अच्छे  हैं,  भले  आदमी
 हूं,  इनका  पासपोट  दिया  जाय।  मेरे  पास
 इसका  सुबूत  है  ।  आप  जानकारी  द्वासिल  करें,
 अगर  मे  गलत  बात  कह  रहा  हूं  तो  में  माफी
 मागने  के  लिये  तैयार  हूं,  जो  दण्ड  आप  देंगे
 उसको  भोगन  के  लिये  तंयार  हूं  t

 इसके  साथ  ही  साथ  महाराष्ट्र  मंत्री  मंडल
 के  एक  मंत्री  श्री  भानु  शंकर  याज्ञनिक,  जो  कुछ
 दिन  पहले  सिण्डीकेट  में  थे,  लेकिन  एक  ही
 दिन  में  इण्डीकेट  में  आ  गये,  इन्होंने  भी  मस्तान

 दे  धुका  हू ंऔर  आपको  भी  नोटिस  दे  चुका  :  कुली  को  एक्जेम्पटेड  केटेगरी  में  टेलीफोन  देने

 .  के  बारे  में  सिफारिदा  की  थी  और  कहा  था

 कस्टम्ज  के  लिये  हम  अनुदान  क्यों  देते  हैं?  "  कि  ये  बहुत  अच्छे  सामाजिक  कार्यकर्ता  हैं  ।

 स  लिये  कि  कस्टम  वाले  सावधानी  बरतें
 और  जो  भी  तस्कर  व्यापार  इस  देश  में  चलता

 अब,  अध्यक्ष  महोदय,  मैं  सिष्डीकेट  वालों
 को  बंसे  छोड़  रूबता  हैं।  मैती  एस०  के०,
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 पाटिल  साहब  को  छोड़ने  वाला  नहीं  हैं  ।  इन्होंत
 कल  आप  वी  अनुमति  से  व्यक्तिगत  स्पष्टीकरगा
 दिया  जो  कि  एक  पवित्र  प्रक्रिया  है  और  उसमें
 उन्होंने  कहा  कि  मेरे  ऊपर  आरोप  करने  बाल

 ठे  हैं  और  डरपोक  भी  है  1  झब  भें  विनसख्रता
 के  साथ  आप  से  और  इस  सदन  से  कहना
 चाहता  हैं  कि  हम  लोग  इस  बात  की  जानकारी
 रखते  हैं  कि  पाटिल  साहब  ने  इस  बड़े  अच्छे
 सामाजिक  कार्यकर्ता  को  एक्जैम्प्टेड  कैटेगरी  भें
 टेलीफोन  दिये  जाने  के  लिये  सिफारिश  की
 थी  |  कया  मंत्री  महोंदय  ग्न  बातों  की  सफाई
 देंगे।  अगर  तत्काल  सफाई  नहीं  दे  सकते  हैं
 तो  सदन  को  आश्वासन  दें  कि  24  घंटे  में  या
 48  घन्टों  में  या  72  घन्टे  मं  जानकारी  हासिल
 करके  सदन  को  देंगे  |

 अब,  अध्यक्ष  महोदय,  आप  से  भी  एक
 नम्ननिवेदन  हे।  हमारे  ऊपर  यहां  आरोप
 लगाये  गये  हैं,  हमको  सारी  दुनिया  के  सामने

 भूठा  साबित  करन  का  प्रयास  किया  गया  है,
 तो  क्या  आप  हमको  मौका  देंगे  कि  किसी
 संसदीय  कमेटी  के  सामन  हम  अपनी  ब्राले
 साबित  कर  सके  या  उनके  खिलाफ  कोई
 कार्यवाही  की  जाथ  जिन्होंने  जार्ज  फरनेन्डीज

 को  और  हम  लोगों  को  भूठा  और  डरपोक
 साबित  करने  की  कोशिश  की  है  |

 अध्यक्ष  महोंदय,  हमारे  ऊपर  जो  भी  आरोप
 करना  चाहते  हैं  करें,  लेकिन  हमारे  बारे  सें  कोई
 यह  आरोप  नहीं  कर  सकता  है  कि  यहे  कायर
 है,  यह  तो  कम  से  कम  आपको  कहना  हांगा  ।

 श्री  भमुसाई  पटेल  (दमोई)  :  अध्यक्ष

 महोदय,  मुझे;  इस  के  बारे  में  कुछ  कहना  है।
 कल  यह  बात  यहां  उठाई  गई  थी--

 Though  it  was  expunged,  after  Jumh  it
 was  again  discussed  here.  Every  member  has
 a  right  to  give  bis  personal  explanation.
 Unterruptions.)  They  have  an  monopoly  of
 character  assassination  with  the  support  of
 certain  members.  If  that  is  so,  it  should  not
 wo  unchallenged.
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 SHRI  5.  M.  BANERJEE:  On  a  point
 of  order,  Sir.  After  taking  your  permission
 to  speak  on  the  Appropriation  Bill,  Mr.
 Madhu  Limaye  has  referred  to  certain  cases,
 He  has  referred  in  his  swisdom'  to  three
 nhames—a  Governor,  «  Minister  and  Mr.  S.K.
 Patil,  who  according  to  our  information,
 have  some  hard  in  snuggling  matters,
 Cnterruptions.|

 seat  महोबय  :  बनर्जी  साहब,  में  तो
 आपको  आपकी  होश्यारी  के  सामने  नमस्कार
 करता  हूँ।

 SHRI  P.  ©.  SETHI:  At  this  point  of
 time  normally  a  general  discussion  is  not
 allowed  =  In  this  case,  it  has  been  allowed
 and  the  hon.  Members,  Shri  Banerjee  and
 Shri  Madhu  Limaye  liave  raised  some
 points.

 Coining  to  Shri  Baneric:  I  would  like  to
 say  that  the  question  cl  interim  relief  to
 Government  employees  has  been  raised  here
 many  atime  during  the  questici  hour  and
 we  have  replied  that  this  cuestion  of  interim
 relief  to  Government  employees  will  be
 referred  to  the  Pay  Commission  and  as  soon
 as  we  hear  from  the  Pay  (  ommission  we  will
 luke  the  necessury  action.  His  contention
 hus  been  that  no  sum  has  sen  provided  for
 that.  So  far  as  that  po:nt  is  concerned,  I
 would  like  fo  assure  hin  that  in  case  a
 recommendation  of  that  nature  comes  from
 the  Pay  Commission  snd  Government
 approves  of  it,  certainly  we  can  always  come
 with  a  supplementary  demand,  Therefore, there  is  no  difficulty  on  that  score,

 As  far  as  stagnation  is  concerned,  the
 hon.  Member  is  correct  in  saying  that  the
 Railway  Minister  have  announced  certain
 ad  hoc  increases  for  those  railway  employees who  were  stagnating  for  a  certain  period  of
 years.  As  far  as  the  comparison  between  the
 railway  aud  non-railway  employees  is  con-
 cerned,  it  is  not  quite  appropriate.  While
 there  may  be  individual  cases  of  Stagnation, by  and  large.  this  does  not  seem  to  be  so
 Pronounced  in  other  departments.  However, I  would  like  to  add  that  we  will  look  into
 this  matter  and  if  there  is  8  particular  case
 or  particular  department  where  it  is  80,  WO
 will  consider  it  sympathetically.

 So  far  as  the  pointa  raised  by  Shri  Madhu
 Limaye  are  concerned,  these  are  the  >i  ite
 which  bave  been  raised  during  the  tue  of
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 (Shri  P.  C.  Sethi]
 the  demands.  He  has  not  moved  any  cut
 motion.  As  a  mutter  of  fact,  you  have  rightly
 observed  that  at  this  stage  no  cut  motion  is  ;
 possible.  He  has  referred  to  certain  letters
 which  he  has  written  to  the  Prims  Minister.
 One  cf  the  letters  is  quite  recent  We  would
 cettainly  go  into  all  tie  letters  and  make  a
 thorough  inquiry.  Here  I  would  like  to  sub-
 mit  to  him,  through  you,  that  it  is  not  pro-
 per  of  appropriate  to  mame  persons  who  are
 not  here  to  defend  themselves.

 SHRI  MADHU  LIMAYE:  Read  rule
 353.

 SHRI  P.  C.  SETHI]:  We  will  certainly
 look  into  this  matter.

 MR.  SPEAKER  :  We  lave  taken  quite
 a  lot  of  time  on  this,  thrice  the  time  allotted
 by  the  BAC,  I  will  now  put  it  to  the  vote
 The  question  is  :

 “That  the  Bill  to  provide  for  the
 withdrawal  of  certain  sums  rom  and  out
 of  the  Consolidsted  Fund  of  India  for
 the  services  of  a  part  of  the  financial
 year  I970-7!,  be  taken  in‘o  cunsidera-
 tion.”

 The  motion  was  adopted.

 MR.  SPFAKER:  1  ©  shall  the
 clauses.

 put

 श्री  मधु  लिभये  :  अध्यक्ष  महोदय,  हमको

 सुनने  के  बाद  रूलिग  दीजिये  1

 भ्रध्यक्ष  महोदय  :  मेने  तो  रेजक्ट  कर
 दिया  है  1

 श्री  मधु  लिसये  :  अमेंडमेंट  को  छोड़  दीजिये

 प्वाइंट  आफ  आर्डर  ही  सुत  लीजिये  बाद  में  चाहे
 उसको  भी  रूल  आउट  कर  दीजिये।

 अध्यक्ष  महोदय:  आप  पहले  ही  कह
 देते  1

 शी  मु  लिसये:  आप  सुनने  के  बाद
 कीजिये  t

 अध्यक्ष  महोदय,  मेरा  संघोधन  यह  है  कि
 ए..।  प्रएशन  बिल  से,  जहां  पर  लिखा  है  डिमांड
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 |  14--एडवांसेज,  लोन्स  वगरा  के  बारे  में,  उसको
 |  आमिट  किया  जाथ।  अब  आप  देखिये  कि

 I44(2)  क्‍या  है  :
 !  “No  amendment  shall  be  proposed  to

 any  such  Bill  in  either  House  of  Parlia-
 ment  which  will  have  the  effect:  of  vary-
 ing  the  amount  or  altering  the  desti-
 fation  of  any  grant  so  made  or  of
 varying  the  amount  of  any  expenditure
 charged  on  the  Consolidated  Fund  of
 India,  and  the  decision  of  the  person
 presiding  as  to  whether  an  amendment
 is  inadmissible  under  this  clause  shall  be
 final.”

 में  इतना  ही  कहना  चाहता  हैं  कि  सेठी
 साहब  ने  यह  कहा  कि  गे  हमारे  ह्ाइटीरिया
 हैं  लेकिन  उन्होंने  जितने  झाइटीरिया  बतलागे
 वे  भविष्य  के  लिग्रे  हैं  भविष्य  में  फलां  2  चीजें
 होंगी  तो  यह  किया  जायेगा  |  तो  क्या  उस  वक्त
 वह  सप्लीमेंट्री  डिमांड्स  ले  कर  नहीं  आ  सकते
 हैं  ”  आपने  अभी  स्वयं  अपने  बयान  में  जितनी
 क़ाइटीरिया  रखी  हैं,  कसौटियां  रखी  हैं,  इसमें
 कहा  गया  है  कि  रिसोर्स  मोबिलाइजशन  में  पूरी
 कोशिश  होंगी  1  उसके  बाद  भी  अगर  क्षति
 होगी  तो  वह  सब  भविष्य  की  बाते  हैं,  भविष्य
 में  ये  चीजें  घटे  उसके  बाद  आप  सप्लीमेंद्री
 डिमांड  लेकर  आइये।  फिर  अगर  मैं  विगोघ
 भी  करूंगा  तो  आपका  यहां  पर  अन्य  लोगों
 की  मदद  से  बहुमत  है,  मेरी  बात  कौन  सुनगा  1
 उस  समय  आप  सप्लीमेंट्री  डिमांडस  पास  करा
 सकते  हैं  ।  इसलिये  भविष्य  में  जो  चीजें  घटने
 वाली  हैं  जिनके  बारे  में  उनका  आकार  क्‍या

 होगा,  हम  नहीं  जानते  ।  भविष्य  में  जो  होने
 वाला  है  उसके  बारे  में  आप  पहले  से  ही  हमारा
 वोट  लें  यह  अच्छा  नहीं  है।  इस  तरह  से  इस
 सरकार  का  जो  वित्तीय  दायित्व  लोक  सभा  के
 प्रति  है  उसके  सिद्धान्त  को  समाप्त  किया  जा
 रहा  है।  इसके  बाद  भी  अगर  आपको  इसे
 डिसएलाऊ  करना  है  तो  करिये

 MR.  SPEAKER  :
 already  disallowed  it.

 I  am  sory,  J  have
 After  I  had  heard  all
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 about  it  yesterday,  I  thought,  the  same  thing
 would  be  repeated

 The  question  is  :
 “That  clause  2,  3,  the  Schedule,

 clause  1  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.””

 The  motion  was  adopted.

 Clauses  ¢  and  ns  she  Schedu'e,  Ciause  J,  the
 Enacting  Formuta  and  the  Titte  were  added

 ro  the  Bil.
 SHRI  P.  C.  SETHI  :  Sir,  I  move  :

 “That  the  Bill  be  passed.”

 MR.  SPEAKER  :  The  question  is  :
 “That  the  Bill  be  parsed.”

 The  motion  was  adopted.

 2.22  brs

 STATUTORY  RESOLUTION  Re:  BANK-
 ING  COMPANIES  (ACQUISITION  AND

 TRANSFER  OF  UNDERTAKINGS)
 ORDINANCE,  1970

 AND
 BANKING  COMPANIES  (ACQUISITION
 AND  TRANSFER  OF  UNDERTAKINGS)

 BILL,  970

 MR.  SPEAKER  :  The  House  will  now
 take  oop  discussion  onthe  Statutory  Reso-
 fulion  regardine  disanproval  of  the  Banking
 Companies  (Acquisition  and  Transfer  of
 Undertakings?  Ordinance  and  the  connected
 Hill  for  which  I0  hous  have  been  allotted.

 Ifthe  House  agrees.  5  hours  may  be
 allotted  the  Statutory  Resolution  and
 motion  jor  consideration  of  the  Bill  ;  4  hours
 for  clause-by-clause  consideration  and  |  hour
 for  the  Third  Reading.

 tu

 SOME  HON,  MEMBERS  :  Yes.

 MR.  SPEAKER:  So,  it  is  agreed;
 of  course,  we  will  have  marginal  adiust-
 ments.

 SHRI  BENI  SHANKER  SHARMA
 ‘Banka):  Sir,  ]  move  the  following  Reso-
 lution  :

 “This  House  disapproves  of  the  Bank-
 ing  Companies  (Acquisition  and  Transfer
 of  Undertakings)  Ordinance,  970  (Ordi-
 nance  No,  3  of  970)  promulgated  by

 27,  989)  (SAKA)  Banking  Bil!  270

 the  President  on  the  I4th  February,
 1970.""
 While  moving  this  Resolution  I  am  con-

 scious  of  the  fact  that  the  word  “nationali-
 sation  has  caveht  the  imagination  of  the
 people,  thanks  to  the  Indian  Goebbels,  Shri
 Gujral  and  his  propaganda  machinery,
 though  most  of  them  do  not  understand  the
 real  implication  of  what  nationalisation  as
 preached  ond  practised  to  day  by  this
 Government  means.

 15,24  hrs,

 (Mr.  Deputy-Speaker  in  she  Chair}

 Nationalisation  has  been  made  a  slogan
 and  it  is  being  treated  as  a  pawn  in  the  poli-
 tical  game.  It  is  really  unfortunate  that
 socio-economic  questions  are  mixed  up  and
 twisted  for  achieving  political  objectives.

 As  such,  al  the  verv  outset  I  would  like
 to  make  it  clear  that  T  and  mv  party  are  not
 in  any  way  opposed  to  nationalisation
 whether  in  the  field  of  banking  or  industries
 provided  the  same  is  meant  to  improve  the
 economic  conditions  of  the  tuiling  masses
 and  to  help  the  growth  and  development  of
 the  nation.

 The  Bharatiya  Jana  Sangh's  approach  to
 the  problem  of  nativnalisation,  therefore,  is
 practical  and  pragmatic  and  not  doctrinaire
 and  dogmatic,  Bharatiya  culture  which  is  the
 basic  plank  of  Jana  Sangh  stands  for  econo-
 mie  as  well  as  political  democracy  and  is
 against  concentration  of  both  political  and
 economic  power  whether  in  the  hands  of  the
 Government  or  the  private  persons.  According
 to  it,  one  can  rightfully  claim  only  as  much  as
 is  sufficient  for  filling  his  belly.  Whosoever
 claims  more  is  a  thief  deserving  punish-
 ment  :

 'बावत्‌  ज्ियते  जठरं  तावत  स्वत्वं  ही  देहिनाम्‌  1
 प्रधिकं  योश्भि  मन्यपत  सस्तेनो  दण्डयोति  i’

 The  Atherva  Veda  enjoins  :
 "हात  हस्ते  समाहर,  हस्  हस्त  विकीर'

 That  is,  with  hundred  hands  produce,
 with  thousand  hands  distribute.  And  I  think
 with  these  basic  principles,  Jana  Saogh  ॥
 really  a  greater  and  better  socialist  ineti-
 tution  than  any  other  party  which  claim:  to
 speak  socialism,  breathe  socialism  and  tive
 socialism.
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 Now.  coming  to  the  present  Ordinance,

 we  are  not  uofamiliar  with  the  rule  by  ordi-
 nances.  That  was  a  regular  exercise  indulged
 in  by  the  old  British  rulers  and  the  very
 name  of  an  ordinance,  lik:  the  red  turban  of
 the  then  police,  was  an  anathama  ‘io  our
 people.  It  was,  therefore,  expected  of  this
 Government  that  they  would  discard  this
 hated  exercise  until  and  unless  the  cxigei.cies
 and  urgency  of  circumstances  demanded  it.

 The  Ordinances  under  our  Constitution
 are  issued  wnder  article  ]23  which  says  :

 “If  at  any  time  except  when  both  the
 Houses  of  Parliament  are  in  session,  the
 President  is  satisfied  that  the  circum-
 stances  exist  which  render  it  necessary
 for  him  to  take  immediate  action,  he
 may  promulgate  such  Ordinance  as  cir-
 cumstances  appear  to  him  to  require.”
 Did  the  President  satisfy  himself  sub-

 fectively  or  objectively  as  to  whether  such
 circumstances  existed  ?  At  the  time  of  the
 first  Ordinance  or  even  at  the  time  of  the
 issue  of  the  present  one.  this  was  not  done.
 Though  this  question  was  clso  posed  before
 the  Supreme  Court,  the  court  in  its  erudite
 judgment  did  not  express  any  opinion  on
 this  vital  issue  or  lay  down  any  criteria  to
 judge  the  same.  However,  at  the  time  of  the
 discussion  of  the  first  Ordinance  and  the  [ill
 that  was  brought  en  its  heels,  it  was  shown
 from  this  side  of  the  House  at  least  that
 there  was  no  urgency  or  emergency  whautso-
 ever  which  required  the  President  to  take
 action  under  the  extraordiaary  provisions  of
 the  Constitution.  Neither  there  was  any
 foreign  aygression  nor  there  was  any  break-
 down  in  the  monetary  ssstemof  the  country
 which  could  justify  such  o  hurried  and  hasty
 step.  The  only  reason  was  something  politi-
 cal  and  that  too  of  a  meanest  order.

 At  the  time  the  first  Ordinance  was
 issued,  the  country  was  in  the  throes  of
 Presidential  election.  On  the  12th.  of  July.
 ‘1969,  the  Congress  Parliamentary  Board
 nominated  Shri  Sanjiva  Reddy  as  their  party's
 nominee  which  was  not  to  the  liking  of  the
 Prime  Minister  and  her  allies  and  they  want-
 edto  rid  the  Government  of  some  of  the
 old  guards  who  did  not  fall  in  line  with
 them  and  ther  wrath  fell  on  poor  Morarji
 Bhai.  The  Prime  Minister  ina  fit  of  frenzy
 decidcd  to  remove  him  and  he  was  made  to
 quit  his  office  on  the  l6th  July,  1969,  And
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 perhaps  to  proclaim  to  the  world  from  house-
 tops  that  so  Jong  it  was  Shri  Morarji  Desai
 who  was  an  obstacle  in  the  way  of  progres-
 sive  legislations,  like,  nationalisation  of
 banks.  The  Prime  Minister  thought  it  to  fit
 tu  get  the  first  @rdinance  issued  on  the  J9th
 July,  969  without  waiting  even  for  two  days
 when  the  Parliament  was  going  to  meet.  One
 fails  to  understand  that  the  issue  which  the
 late  lamented  Prime  Minister,  Pandit
 Jawaharlal  Nehru,  the  illustrious  father  of
 the  illustrious  present  Prime  Minister  under
 whose  big  name  she  still  finds  a  comfortable
 she'ter  could  net  decide  in  I2  years  was
 decided  by  her  in  less  than  72  hours,  Intelli-
 gence  par  excellence  indeed!  But  then  it
 was  her  strategy  and  wisdom  to  act  in  the
 manner  she  chose  and  |  have  no  quarrel
 with  her  on  this  score.

 But  the  haste  and  hurry  and  the  fume
 and  fury  through  which  the  legislation  was
 rushed  through  in  the  House  was  something
 very  very  unfortunate.  This  deprived  the
 House  of  discussing  the  issues  involved  in  a
 calmer  and  coller  atmosphere  We,  from  this
 side,  had  suggested  that  the  Bill  be  referred
 toa  Joint  Committee  which  could  discuss
 the  whole  issue  in  a  calmer  and  coller  at-
 mosphere  of  a  committee  room,

 Bul  our  suggestion  was  not  heeded.  The
 hurry  with  which  the  Government  moved  is
 evideot  from  the  fact  that  the  Law  Minister
 himse'f  during  the  course  of  the  discussion
 ol  the  Bill  clause  by  clause  introduced  so
 many  amendments  which  showed  that  no
 attention  which  such  an  important  legislation
 required  was  bestowed  on  it,  We  had,  there-
 fore,  further  warned  the  Government  that  the
 Bill,  if  passed  in  that  form,  may  be  declared

 and  void  by  the  courts  and  |  am  sorry
 that  our  prophesy  proved  to  be  true.

 The  Supreme  Court  judgment  is  a  sad
 commentary  on  the  ability  of  our  Law
 Minister  and  the  efficiency  of  his  officers  and
 he  should  have,  as  soon  as  the  Court's  judg-
 ment  was  published,  resigned  from  his  posi-
 tion,  his  own  accord,  in  as  much  as  by  his
 rash  and  impetuous  act  he,  oot  only  brought
 shame  and  disrepute  to  his  Government  and
 the  Prime  Minister  but  to  this  House  as  well.
 I  therefore,  demand  that  even  now  it  is
 not  too  late  for  him  to  make  amends  and
 make  room  for  somebody  else  better  equip-
 ped  thao  him,
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 Sir,  I  know  our  big  and  burly  friend,  the
 lawyer-cum-politician  Minister  is  not  asham-
 ed  of  bis  conduct  and  instead  of  resigning
 after  the  Supreme  Court  judgment  manoeuv-
 red  to  have  the  present  ordinance  issued,
 Again,  Sir,  I  fail  to  understand  as  to  what
 was  the  emergency  or  urgency  about  it  on
 this  occasion  too.

 Sir,  let  us  turn  to  the  long  title  of  the
 Ordinance  which  runs  as  follows  :

 “An  Ordinance  to  provide  for  the
 acquisition  and  transfer  of  undertakings
 of  certain  banking  companies  in  order  to
 serve  better  the  need  of  developments  of
 the  economy  in  conformity  with  the
 national  policy  and  objective  and  for
 matters  connected  therewith  or  incidental
 thereto.”
 Further  the  long  title  proceeds  to  say

 “Whereas  the  Parliament  is  not  in  Session
 and  the  President  is  setisfied  that  circum-
 Stances  exist  which  render  it  necessary  for
 him  to  take  Immediate  action”—I  have  tried
 to  read  in  between  the  lines  but  I  fail  to
 find  any  reason  which  could  justify  this  ur-
 gent  step  taken  by  the  Law  Minister,

 However,  Sir,  there  might  have  been  some
 Political  reasoning  or  personal  motive  at
 the  time  the  first  Ordinance  was  issucd  but
 there  was  none  whatsoever  at  the  time  of
 issuing  this  ordinance.  In  as  much  as  the
 Prime  Minister  «as  comfoitably  seated  in
 her  saddle  when  the  Supreme  Court  judg-
 ment  was  passed  and  there  was  no  Morarji
 Bhai  to  be  kicked  out.

 Sir,  coming  to  the  basic  question,  we  are
 confronted  with  is:  whether  nationalisation
 of  banks  was  at  all  necessary  at  the  present
 juncture.

 The  Prime  Minister  herself  stated  in  the
 Rajya  Sabha  on  5th  March,  Iv70,  while  re-
 plying  to  a  question  that  “we  do  not  believe
 in  nationalisation  for  the  sake  of  nationali-
 sation.  There  has  to  be  a  purpose  behind
 it  and  this  has  been  made  quite  clear  pre-
 viously.”  She  had  earlier  stated  that
 nationalisation  alone  could  not  solve  all  our
 problems  and  it  was  not  a  ‘jadu-k:-danda.”

 Then,  why  this  drama  of  nationalisation
 when  the  social  control  of  banks  was  work-
 ing  quite  weli  ay  envisaged  in  the  Banking
 Companies  Amendment  Act  (Act  58  of  968),
 and  was  duly  providing  cheap  credit  to  our
 farmers,  artisans  and  small  trader.  Besides
 a  high-power  Banking  Commission  was  al-
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 ready  appo'nted  to  report  on  the  whole
 economic  conditions  of  the  country  and  the
 Government  could  have  waited  for  its
 report.

 SHR]  AMRIT  NAHATA  (Barmer)  :  Sir,
 on  a  point  of  order,  Are  hon.  Members
 allowed  to  read  speeches  in  the  House  ?

 SHRI  BENI  SHANKER  SHARMA  :
 Tam  not  ready  but  taking  help  from  notes,
 These  are  my  hand-spun  and  hand-woven
 notes.

 MR.  DEPUTY-SPEAKER  :  There  is  no
 point  of  order,

 SHRI  BENI  SHANKER  SHARMA  :
 Sir,  I  fail  to  understand  why  we  should
 take  recourse  to  such  a  costly  step  of
 nationalisation  and  pay  compensation  to  the
 extent  of  Rs.  8734  crores  for  the  purchase  of
 the  banks  downright,  After  all  what  we
 wanted  to  do  by  nationalisation  was  to  have
 a  thorough  control  on  the  banking  system
 of  the  country  and  to  channalise  the
 Tesources  in  a  particular  direction  suiting  to
 the  needs  of  the  times,  This  was  already
 being  done  and  done  effectively  under  the
 social  control  system)  The  working  of  the
 social  control  showed  very  good  results  and
 the  same  should  have  been  given  a  fair  trial.
 But,  Sir,  as  perhaps  social  control  was  a
 child  of  Shri  Morarji  Bhai,  though  quite
 legitimate,  the  very  sight  of  it  might  have
 been  repugnant  to  7,  M.  and  her  new
 friend.

 Sir,  yet  there  was  another  way  to
 achieve  the  same  objective.  In  order  to
 have  complete  control  on  these  banks  what
 was  necessary  was  to  control  only  51%  of
 the  total  shares  by  the  Government.  Already
 a  sizeable  portion  of  the  shares  of  these
 banks  are  being  held  by  such  public  institu-
 tions  as  Unit  Trust  and  the  Life  Insurance
 Corporation  and  the  balance  could  have
 been  purchased  by  these  very  concerns  or
 other  Government  institutions  at  market
 rates  which  would  have  cost  the  exchequer
 a  much  lesser  amount  than  now  decided  to
 be  paid  as  compensation  in  accordance  with
 the  Supreme  Court  directions.

 I  further  fall  to  understand  the  mathema-
 tics  or  logic  of  this  step.  Is  it  worth  while
 to  indulge  in  the  luxury  of  spending
 Rs.  87.34  crores  when  we  are  impossing
 new  taxes  to  (06  tune  of  Rs,  170  crores  and
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 taking  recourse  to  deficit  financing  to  the
 tune  of  Rs.  225  crores  ?  By  purchasing
 some  more  shares  which  would  have  cost
 less  than  a  quarter  of  that  amount,  we  would
 have  achieved  the  same  objective.  Therefore,
 only  for  the  high-sounding  slogan  of  nationa-
 lication  just  to  hypnotise  the  masses  and
 blur  their  vision  and  to  appease  the  new
 ally,  should  the  poor  country  and  its  people
 who  are  the  object  of  great  concern  to  the
 P.  M.  be  made  to  pay  such  a  high  price  and
 that  too  through  their  nose.

 The  hasty  and  haphazard  nationalisation
 of  the  Banking  Industry  may  not  only  throw
 the  future  development  of  the  country  in
 complete  disarray  and  adversely  affect  its
 economic  growth,  but  it  may  give  rise  to
 new  problems  which  may  often  affect  the
 national  integrity  of  our  country  as  it  may
 lead  to  regional  pools  in  the  shape  of
 demands  by  the  States  for  greater  share  in
 allocation  of  funds  and  management  in
 accordance  with  the  credit  deposit  ratio  of
 these  States  as  has  been  recently  claimed  by
 the  Government  of  West  Bengal  depriving
 the  weaker  and  undeveloped  States  of  their
 legitimate  needs,  A  fine  example  of  socialism
 indeed.

 Now,  a  few  words  regarding  the  jndge-
 men:  of  the  Supreme  Court.  Never  since
 independence,  the  highest  judiciary  of  the
 co  ntry  has  come  under  such  fire  as  after
 this  judgement.  The  <o-called  progressives
 have  started  a  mischicvous  campaign  to
 malign  and  condemn  the  Supreme  Court,  in
 ferms  trannscendine  the  limits  of  legitimate
 and  honest  criticism  sometimes  bordering  on
 open  contempt.  Sir,  no  demo  racy  can  be
 imagine!  without  the  two  fundamental
 ni'lars  on  which  it  rests,  vin,  regard  for
 maioritv  decision  and  the  rule  of  low.
 Voices  of  conscience  and  disregard  for  the
 rule  of  law  have  no  place  in  a  democracy
 and  no  rule  of  !aw  could  exist  without  an
 independent  and  impartial  judiciary.

 Tam  preud  that  the  Indian  democracy
 has  such  a  system  oof  judiciary  which  does
 its  duty  bold:y  and  courageously  without  any
 fear  or  favour  or  frown  and  |  congratulate
 the  learn  8  cand  distinpuished)  members  of
 our  judiciary  who  have  upheld  the  prestige
 of  aur  constitution

 Rut,  Sir,  it  is  a  very  palnful  sight  when
 cae  finds  mischievous  insinuations  being
 made  by  fanatical  ideologists  for  whom  the

 MARCH  18,  490  Banking  Bill  276

 court's  independence  is  an  anathema.  It  is
 further  painful  when  one  finds  such  people
 who  are  not  competent  speaking  in  most
 disparaging  terms  about  the  judges  of  the
 Supreme  Court.  However  no  notice  should
 be  taken  of  such  people,  and  their  pronoun-
 cements.  But  it  is  something  different  when
 the  Prime  Minister  of  the  country  says
 something  and  speaks  on  the  judgment
 of  the  Supreme  Court.  The  Prime  Minister
 just  after  the  judgment  was  delivered  on  0
 February,  970  observed  at  Ujjain,  ‘Thank
 God,  the  Supreme  Court  has  not  questioned
 the  right  of  Parliament  t0  legislate’  and  that
 ‘surely  it  showed  that  obstacles  were  placed
 in  the  way  of  those  who  wanted  to  bring  a
 change  end  do  somethi-g  oew'’,  She  further
 said  in  a  meeting  later  at  Indore  that  ‘Judges
 were  sensitive  people  and  in  a  democracy

 such  delicate  matters  should  be  dealt  with
 only  by  creating  public  oninion  in  their
 favour’,  We  sre  having  an  <-xample  of
 public  opinion  in  West  Bengal.  God  save
 us  from  such  a  public  opinion.

 I  do  not  mind  what  people  like  our  ex-
 Deputy-Speaker  say  about  it  but  when  some-
 thing  comes  from  the  lips  of  a  responsibl¢
 person  such  as:  -  Prime  Minister,  I  would
 sav  that  itis  ा  unfortunate.

 The  Indge  shoud  not  be
 swayed  hv  po  cal  conside  ations  and  it  is
 none  of  their  business  to  Jook  to  the
 ambitions  and  asrirations  of  the  peonle
 which  is  the  Paliticions’  and  Parliament's
 job.  Their  only  business  is  to  interpret  the
 laws  and  see  whether  the  same  fravied  by
 Parliament  were  within  the  boundaries  set  by
 the  Constitution.  The  framers  of  our
 Constitution  bad  vi:ualised  such  8  situation
 when  a  swollen-headed  Minister  could  inflict
 incalculable  harm  to  the  countiv  by  enacting
 legislation  not  permitted  by  the  Constitution.
 So  they  made  the  judiciary  quite  independent
 of  the  executive  and  the  legislature,  each
 being  supreme  in  its  sphere.  Therefore,  it
 was  not  only  unkind  to  the  Judges  but
 grossly  insulting  to  the  Constitution  and  the
 nation  when  the  so-called  progressives
 criticised  not  only  the  judgment  of  the
 Supreme  Court  but  even  the  Judges  as
 well,  [know  the  Prine  Minister  is  riding
 ona  rough  kazak  horse  trained  by  the
 Russians,  the  relns  of  which  are  held  by
 such  experienced  trainers  as  Shri  S.A.
 Dange  and  Shri  Bhupesh  ‘Gopta.

 cannot  and
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 (जार  word  about  the  necessity  of  legisla-
 tion,  The  main  object  of  this  legislation  is
 to  provide  easy  credit  to  farmers  and  small
 traders  and  artisans,  at  the  same  time  finding
 Money  required  for  the  public  sector.  Both
 the  objects  are  quite  laudable  but  much
 Caution  is  necessary,  lam  afraid  if  proper
 care  is  not  taken  in  poviding  credit  to  our
 farmers  without  providing  for  crop  insurance,
 the  conditions  of  our  banks  may  be  the
 same  as  of  the  co-operative  banks  in  their
 early  day  cf  formation,

 There  is  vet  another  danger.  The
 nationalised  banks  may  be  used  to  further
 the  cause  of  the  party  in  power.  Instead  of
 Nationalisation,  there  may  be  bureaucrutisa-
 tion  and  the  banks’  money  may  be  used
 through  government  officiuls  to  make  people
 join  the  party  in  power.  As  regards  provid-
 ing  money  to  the  public  sector,  |  would  like
 to  give  a  note  of  caution.  The  performance
 of  our  public  sector  has  not  been  quite
 Satisfactory  and  any  further  advances  to
 be  made  to  them  must  be  made  with  eyes
 quite  open,  It  has  been  discussed  on  the
 floor  of  this  House  times  without  number
 and  |  would  not  repeat  the  same  but  would
 only  say  that  the  73  government  undertakings
 with  an  investivent  of  Rs,  3500  crores  could
 earn  only  Rs  35  erores  in  1968-69  while  l0
 concerns  in  the  private  sector  with  an  invest-
 ment  of  Rs.  I725  crores  made  a  profit  of
 Rs.  160.  creres  and  contributed  Re  73  crores
 85  tuxes  to  ile  exchequer,  How  to  judge
 the  creditability  of  the  former  is  a  question.

 Let  us  forget  what  has  been  done  in  the
 past.  I  request  the  Government  to  concen-
 trate  its  attention  on  the  future  Let  us
 examine  very  calmly  and  in  a  mood  of
 dedication,  whether  naticnalisation  of  banks
 isin  the  interest  of  the  toiling  masses,
 whether  jt  is  in  their  interest  to  spend  १५,  87
 crores  for  this  costly  slogan  only  and  whet-
 her  the  same  or  a  better  purpose  may  not  be
 achieved  by  maintaining  the  status  quo  of
 social  control  or  even  by  further  tightening
 it  or  purchasing  5I  per  cent  of  the  share
 capital  cf  the  banks.

 Nationalisation,  denationalisation  and
 Te  nationalisation  has  been  in  the  air  for
 some  time  and  perhaps  there  may  again  be
 cenationelisation  and  re-nationalisation.  I
 am  not  agalost  divorce  and  re-marriage,  if  it
 is  at  all  necessary,  but  how  would  you  like
 to  call  a  lady  who  indulges  in  this  costly
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 exercise  not  once  or  twice  but  every  now
 and  then  ?

 Therefore,  in  the  end,  I  would  submit  in
 all  humility  that  nothing  blurs  one's  vision
 more  than  political  passions  and  politica!
 bias  and  as  such  |  would  entrast  the  House
 to  vote  for  my  resolution  and  creat  can
 atmosphere  free  from  political  bias  in  which
 all  the  relevant  matters  could  be  coolly
 discuss  and  debated  including  the  issue
 whether  nationalisation  of  banks  or  the
 Status  quo  Will  be  the  best  advantage  of  our
 toiling  masses.  Let  us  not  be  obstinate  and
 tigid  and  let  it  not  be  said  of  us,  as  Burke
 said  of  certain  persons  ‘‘Argument  is
 exliausted,  reason  is  fatigued,  experience  has
 given  judgment,  but  obstinacy  is  not
 conquered."

 श्री  शिव  चन का  (मधुबनी)  :  उपाध्यक्ष
 महोदय,  मेरा  पायंट  आफ  आर्डर  है।  इस
 स्टैचुटरी  रेजोल्यूशन  के  लिए  जिन  सदरणों  वे;
 नाम  दिये  गये  हैं,  उनगें  से  एक  विचार-धारा  के
 प्रतिनिधि  होने  के  नाते  माननीय  सदस्य  बोले
 हैं  .  इसमें  मेरा  नाम  भी  है  और  में  एक  दूसरी
 विचार-धारा  का  प्रतिनिधित्व  करता  हू।  इस
 लिए  पहले  ाप  मुभे;  बोलने  का  अवसर  दें
 शौर  फिर  मंत्री  महोदय  को  बुलायें ।  श्राप
 पुरानी  कार्यवाही  को  देख  ले।  पहले  भो  शा
 हुआ  है  कि  स्टैचुटरी  रजोल्यूडइन  पर  दो  तीन
 सदस्य  बोले  हैं  ।  यह  एक  अहम  बिल  है;  फोई

 मामूली  बिल  नहीं  है।  जहां  तक  मुझ  याद

 पड़ता  है,  श्री  एस०  एन०  द्विवेदी  इसी  प्रकार

 एक  म्टैपूटरी  रेजोल्यूणन  पर  बोले  थे  ।  मैं  पांच
 मिनट  में  अपनी  बात  कह  दूंगा  |

 MR.  DEPUTY-SPEAKER  :  Kindly  do
 not  take  the  time  of  the  House.  The
 procedure  is  that  the  person  whose  name
 comes  first  in  the  resolution  moves  the
 resolution,  then  the  ्  nister  moves  the  Rill
 for  consideration,  and  after  that  the  stape
 for  consideration  comes  when  Members  can
 speak.  If  vou  have  given  your  name,  yeu
 can  speak  at  that  time.

 oft  शिव  ब्रा  का  :  इस  सदन  की  पूरा:
 परम्परा  रही  है  कि  इस  तरह  के  सचुटरी
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 रेजोल्यूशन  पर  दो  तीन  सदस्पों  को  बोलने  का
 अवसर  दिया  गया  है।  उस  परम्परा  के  अनुसार

 आप  गुमे
 अपने  विचार  प्रकट  करने  के  लिए

 पांच  मिनट  दें  ।

 MR.  DEPUTY-SPEAKER  :  Whatever
 be  the  old  convention,  this  is  the  procedure
 being  followed  at  the  moment,  and  I  have
 given  my  ruling  that  this  is  not  a  point  of
 order.

 श्री  शिव  चल  का  :  उपाध्यक्ष  महोंदय,  यह
 एक  अहम  बिल  है  |  पहले  भी  यह  परम्परा  रही
 है  ।  इसलिए  आप  मुझे  इस  स्टैचुटरी  रेजोल्यूशन
 पर  बोलने  के  लिये  दो  चार  मिनट  दे  दें  1

 MR.  DEPUTY-SPEAKER:  I  am  not
 permitting  him.  Nothing  will  go  on  record,
 SHRI  SHIVA  CHANDRA  JHA:  **

 MR.  DEPUTY-SPEAKER  :  You  have
 co-operated  all  this  time.  Why  do  you
 compel  me  to  undertake  an  unpleasant
 measure  now  7?

 थ्री  शिव  चन्द्र  का  :  उपाध्यक्ष  महोंदय,  मेरा
 निवेदन  है  कि  स्पीकर  या  डिपुटी  स्पीकर  म्डै  'बुटरी
 रेजोल्यूझन  पर  दो  तीन  सदस्यों  को  बुला  सकता
 है  7  पहले  भी  ऐसा  होता  रहा  है।  चूंकि  यह
 विधेयक  बड़ा  इस्पार्टेन्ट  है,  यह  कोई  मामूली
 विधेयक  नहीं  है,  इसलिए  श्राप  थोड़ी  गुंजायश
 निकाल  कर  मुझे  बोलने  का  भ्रवसर  दें  ।

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON)  :  I  oppose  the  Resolution  moved
 by  Shri  Sharma  and  seck  your  leave  to  move
 the  following  motion.

 श्री  शिव  चन्द्र  झा  :  प्रान  ए  पायंट  आफ
 भ्राडर,  सर  |  यह  फिनांस  मिनिस्ट्री  का  विधेयक

 है  और  इसलिए  प्रधान  मंत्री  को,  जो  कि  वित्त
 मंत्री  हैं,  यह  बिल  पायलट  करना  चाहिए।
 आप  जानते  ही  हैं  कि  यह  बिल  बड़ा  इम्पार्टेन्ट
 है  |  सुप्रीम  कोर्ट  ने  इस  प्रकार  के  पहले  बिल
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 को  संविधान  के  विरुद्ध  घोषित  किया  2  |

 इसलिए  यह  आवश्यक  है  कि  इस  बिल  पर  बड़ो

 गम्भीरतापूर्वक  विचार  किया  जाये  और  प्रधान
 मंत्री  स्वयं  इसको  पायलट  करें।  मैं  यह  जानता

 चाहता  हूँ  कि  कया  प्रधान  मंत्री  की  ओर  से  ला
 मिनिस्टर  को  यह  बिल  पेश  करने  का  श्रधिकार
 दिया  गया  2  1  (व्यवधान)  अगर  इस  बिल  पर
 अच्छी  तरह  विचार  न  किया  गया,  तो यह  फिर

 सुप्रीम  कोर्ट  में  रिजेक्ट  हो  जायेगा  7  या  तो  इस
 बिल  को  प्रधान  मंत्री  पायलट  करें,  जो  कि
 फिनांस  मिमिस्टर  हैं,  और  या  श्री  सेठी  करें।
 उपाध्यक्ष  महोदय,  क्या  प्रधान  मंत्री  ने  आपको
 लिखित  रूप  में  सूचित  किया  है  कि  श्री  मेनन

 इस  बिल  को  पायलट  करेंगे  ?

 MR.  DEPUTY-SPEAKER  :  You  have
 made  a  point  of  order.  Please  listen  to  me.
 You  say  that  the  Minister  of  Law  cannot
 pilot  this  Bill.

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  :  There  is  no  gazette  notifica-
 tion  temporarily  handing  over  charge  of  the
 finance  portfolio  to  the  Law  Minister  for
 piloting  this  Bill.  That  is  his  point.

 SHRI  S.S.  KOTHARI  (Mandsaur)  :
 The  Law  Minister  is  in  delicate  health.
 Why  starin  bim  7

 sit  ay  लिसये  (मुंगेर)  उपाध्यक्ष

 महोदय,  मैं  माननीय  सदस्य,  श्री  का,  के  समर्थन
 में  एक  ही  बात  कहना  चाहता  हूँ।  संसदीय
 लोकतन्त्र  में  मंत्री  अपने  विभागों  के  लिए
 जिम्मेदार  होते  हैं।  आज  श्री  गोविन्द  मेनन
 वित्त  मंत्रालय  के  इस  बिल  को  पेश  कर  रहे  हैं
 और  कल  किसी  एक्सपर्ट  को  ले  आया  जायेगा  |

 (व्यवधान)  कया  प्रधान  मंत्री  पर  कोई  जबरदस्ती
 की  गई  थी  कि  वह  वित्त  मंत्रालय  को ले  लें?

 बह  एक  बिल  भी  पायलट  नहीं  करती  हैं।
 फिनांस  बिल  के  बारे  में  भी  यही  होने  वाला  है  ।

 यह  क्‍या  मजाक  है  ?”  इसके  अलावा  मैं  यह  भी
 **Not  recorded.
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 कहना  चाहता  हैं  कि  पालियामेंट  में  हम  लोग

 नोट्स  से  पढ़  कर  अपना  भाषण  नहीं  दे  सकते

 हैं,  हमको  एक्सटेम्पोरी  स्पीच  देनी  पड़ती  है,
 लेकिन  मैं  देख  रहा  हूँ  कि  प्रधान  मंत्री  और

 DEPUTY-SPEAKER  :  You  have
 I  shall  give  ruling  on

 me  hear  the

 MR,
 made  your  point.
 that.  Before  I  do  that  let
 Minister  on  this  point.

 श्री  शिव  चन्द्र  का  :  उपाध्यक्ष  महोदय,
 नया  आपको  प्रधान  मंत्री  की  ओर  से  सड्ठ  लिखित

 सूचना  मिली  है  दि  शी  मेतन  इस  बिल  को
 पायलट  करेंगे  ?

 SHRI  GOVINDA  MENON :  Sir,  on  the
 point  of  order.  |  would  draw  your  attention
 to  rule  2  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,  which
 Says  =

 ““member  in  charge  of  the  Bill’
 means  the  member  who  has  introduced
 the  Bill  and  any  Minister  in  the  case  of
 a  Government  Bill  a

 That  is  the  rule  of  the  Lok  Sabha.

 श्री  मधु  लिमये  :  क्या  इसका  मतलब  यह  है
 कि  वह  वित्त  मंत्री  रहेंगी,  लेकिन  एक  भी  बिल
 पायलट  नहीं  करेगी  ?  यह  क्‍या  मजावा  है?
 (व्यवधान)  अगर  वह  यह  काम  करने  में  असमर्थ
 हैं,  तो  श्री  रणाधीर  सिंह  को,  श्री  पाणिग्रही  को
 या  किसी  और  सदस्य  को  वित्त  मंत्री  बना  दिया
 जाये  |  (व्यवधान)......

 MR.  DEPUTY-SPEAKER  :  Order,
 please.  There  are  two  points  that  have  been
 raised.  The  first  is,  (/aterrupiion)  under
 rule  2  of  the  Rule  of  Procedure,  ‘Minister’
 includes  any  Minister.  Now,  the  Law
 Minister,  Shri  Govinda  Menon,  has  already
 riven  written  notice.

 श्री  मधु  लिमये :  क्या  सब  बिलों  के  लिये
 यही  होगा  ?  आज  तक  ऐसा  नहीं  हुआ  है  t  श्री
 मथाई,  श्री  देशमुख,  श्री  कृष्णमाचारी,  श्री
 मोरारजी  देसाई  इनसे  पहले  वित्त  मंत्री  रहे  हैं
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 और  वे  सब  बिलों  को  पायलट  करते  रहे  हैं  ।
 प्रधान  मंत्री  ऐसा  क्यों  नहीं  कर  रही  हैं  ?
 इसका  मतलब  है  कि  वह  इनकाम्पीटेंट  हैं।
 उनको  हटा  दिया  जाये  ।  (व्यवधान)  ये  लोग
 क्यों  नहीं  मानते  हैं  कि  फिनांस  मिनिस्टर  के
 रूप  में  वह  इनकाम्पीटेंट  हैं  ?

 SOME  HON.  MEMBERS  ro.e—

 MR.  DEl'UTY-SPEAKER  :  I
 my  legs.  Kindly  listen  to  me.

 am  oop

 SHRI  RANDHIR  SINGH  (Rohtak):
 Theie  is  a  specific  rule,  If  he  wants  let  him
 ask  for  &  change  in  the  rules.  Now,  he
 made  a  very  irresponsible  statement  against
 our  leader.  He  mentioned  the  word
 ‘incompetent.  It  should  be  expunged,

 श्री  मु  लिमये :  बह  अपना  बिल.  पायलट
 करें  -  हम  यहीं  चाहते  हैं  कि  उन  को  मौका
 दिया  जाय  ्रापनी  काम्पीटेंस  जाहिर  करने  का  1

 SHRI  RANDHIR  SINGH:  They  are
 00  times  more  competent  than  Mi.  Madhu
 Limaye.

 SHRI  VIKRAM  CHAND  MAHAJAN
 \Chamba):  We  are  not  going  to  tolerate
 this,

 SHRI  RANDHIR  SINGH  :  Our  leader
 is  00  times  more  competent  than  Shri
 Madhu  Limaye  or  any  one  of  them,

 MR.  DEPUTY-SPEAKER  :  I  request
 you  to  sit  down,

 SHRI  RANDHIR  SINGH:  It  is  not
 imperative  that  she  should  pilot  the  Bill.
 (Interruption)

 MR.  DEPUTY-SPEAKER:  Order,
 order.  IT  am  coming  to  that.  Therefore,  it
 is  quite  in  order  that  the  Law  Minister
 moves  this  Bill,  (/aferruption)  I  am  coming
 to  your  point.

 RANDHIR  SINGH:  The  word SHRI
 tent’  should  be  expunged ‘incom

 MR.  DEPUTY-SPEAKER  :  J  am  com  ng
 to  the  point.  About  how  the  Prime  Ii  oe  cr
 should  divide  the  busines  of  the  Guvern-
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 (Mr.  Deputy  Speaker]
 ment,—it  is  her  own  business,  Then,  I  do
 not  know  what  cxpression  vou  are  referring
 to,  which  should  be  expunged.  [  could  not
 bear  much  of  what  Shri  Madvu  =  Limave  said
 because  of  the  noise  and  confusion.  T  shall
 look  into  the  records  ;  if  their  is  anything
 that  is  unparliamentary  which  should  be
 expunged,  it  would  be  looked  into.

 SHRI  SHIVA  CHANDRA  JHA  rose—

 MR.  DEPUTY-SPEAKER:  I  have
 already  disposed  of  it.

 SHRI  SHIVA  CHANDRA  JHA:  **

 MR.  DEPUTY-SPEAKER  :  Don't
 record.

 (Shri  Shiva  Chandra  Jha  then  left  the  House

 SHRI  GOVINDA  MENON:  Mr.
 Deputy  Speaker,  Sir,  ]  oppose  the  resolution
 moved  by  Mr.  Sharma,  and  |  move  :

 “That  the  Bill  to  provide  for  the
 aequisition  and  transfer  of  the  under-
 takings  of  eccriain  banking  companies,
 having  regard  to  their  size,  resources,
 coverage  and  organisation,  in  order  to
 control  the  heiehts  of  the  eccnomy  and
 to  meet  progressively,  and  serve  better,
 the  needs  of  development  of  the  economy
 in  conformity  with  national  policy  and
 objectives  and  for  matters  connected
 therevith  or  incidental  thereto,  he  taken
 into  consideration.”
 Sir,  it  was  sometime  late  in  July  last

 year  that  J  had  the  privilege  of  moving  a
 Bill  in  this  House  for  taking  over  the  under-
 takings  of  the  same  4  banks  referred  to  in
 the  Schedule  to  this  Bill

 It  is  necessary  before  J  exploin§  the
 principles  of  the  Rill  to  draw  the  attention
 of  members  to  what  happened  with  respect
 to  that  Rill.  Mr  Masani  may  know  about
 ft,  because  as  soon  as  the  ordinance  was
 issued  on  29th  July,  969.  he  was  one  of  the
 persons  who  rushed  to  the  Supreme  Court
 with  a  writ  application  to  strike  down  the
 ordinance.  There  was  another  gentleman
 also  who  moved  a  writ  application,  whom
 the  Prime  Minister  yesterday  described  as
 the  philosopher  of  the  Jan  Sangh.  The  third
 pertleman  who  moved  a  writ  application  in
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 position  of  General  Secretary  of  the
 Swatantra  Party,  ‘of  which  Mr.  Masani  is
 now  President.  After  that  ordi:ance  was
 issued,  a  Bill  to  replace  that  ordinance  was
 imtroduced  in  this  House  by  me  on  25th
 July  969  ;  at  that  time  also,  I  was  the  Law
 Minister  and  the  Prime  Minister  was  the
 Finance  Minister.  This  House  passed  that
 Bill  on  4th  August  969  and  the  Rajya
 Sabha  passed  it  on  8th  August  1969,  On
 the  9th  August,  the  Chief  Justice,  who  was
 then  functioning  as  the  President  cf  India.
 gave  his  assent  to  the  Bi'l.

 Mr.  Sharma  in  his  speech  referred  to
 very  many  irre'evant  things  :  but  one  of  the
 most  relevant  things  in  this  connection  is
 that  there  were  more  than  40  menibers  of  this
 House  who  thought  they  could  put  ina
 petition  before  the  President  that  the  Bill
 passed  by  both  Houses  of  Parliament  should
 not  be  assented  to,

 SHRI  M.  R.  MASANEI  (Rajkot):  ‘That
 was  very  good  advice,  but  it
 listened  to,

 was  not

 SHRE  GOVINDA  MENON:  The
 Suppreme  Court  in  its  wisdom  struck  down
 the  Bill  on  the  l0th  February  this  year.  Mr.
 Masuni  would  be  interested  tc  hear  that  this
 was  net  the  only  Act  which  the  Supreme
 Court  has  struck  down.  We  are  proud  a
 our  Constitution  under  which  ere  is
 provision  for  a  judicial  review  of  legislation
 Accordingly,  the  Act  which  was  challenged
 by  these  gentlemen,  was  struck  down,

 T  may  in  this  connection  draw  the  atten-
 tion  of  the  House  to  the  fact  that  in
 America,  ever  since  the  institution  of
 Supreme  Court  came  into  existence  there,
 upto  this  time,  not  less  than  00  statutes
 passed  by  the  American  Congress  were
 struck  down  by  the  Supreme  Court  there.
 In  India  also,  there  are  a  few  statutes  which
 have  been  struck  down  Regarding  our
 approach  to  the  Supreme  Court,  |  cannot  do
 better  than  read  out  what  the  then  Prime
 Minister,  Shri  Jawaherlal  Nehru,  stated  in
 this  House  while  moving  the  Constitulion
 (Fourth  Amendment)  Bill,  4  canner  put  it
 in  better  Innguage.  I  quote  whet  Shri
 Jawaharlal  Nehru  said  while  introducing  the
 Constitution  (Fourth  Amendment)  Bill  to  get
 over  the  effect  of  certain  decisions  of  the
 Supreme  Court  : th.  connection  has  been  clevated  to  the

 7  **Not  recorded.
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 “Now,  what  basically  do  these  amend-
 ments  deal  with?  Basically,  they  deal
 with  the  power  and  authority  of  the
 Parliament,  that  is  to  say.  how  far  that
 power  and  authority  of  this  Parliament
 can  be  exercised  without  review  or
 check,  or  other  decision  against  it,  by
 the  courts,  by  the  judiciary.  Now,  one
 of  the  fundamenta!  basis  of  this  Consti-
 tution  and  our  general  practice  in  this
 country  is  to  have  an  independent  and
 powerful  judiciary.  We  have  respected
 that  and  I  hepe  we  will  continue  to
 respect  it.’

 SHRI  M.  R.  MASANI  :  Why  don’t  you
 do  that  ?  Bow  to  the  judgment.

 SHRI  GOVINDA  MENON
 “There  is  no  question  of  chellenging,
 modifying.  limiting  or  minimising  the
 authority  of  judiciary  in  this  country.
 That  should  be  understood  and  therefore
 what  the  judiciary,  the  High  Courts  or
 tbe  Supreme  Court  decide.  we  inevitably
 accept  and  we  act  upon  it.  That  is  one
 thing.

 Os  the  other  side,  I  may  say  so  with
 all  respect  to  the  judiciary,  they  do  not
 decide  about  high  political,  social  or
 economic  or  other  questions.  It  is  for
 Parliament  to  decide.  It  may  be,  and
 it  often  is.  (hat  in  interpreting  the  law
 of  Parliament  or  in  considering  how  far
 that  law  is  in  their  opinion  in  conformity
 with  the  provisions  of  the  Constitution
 they  may  indirectly  decide  on  social  and
 economic  and  like  matters.  In  some
 countries,  great  countries,  the  Supreme
 Court  has  by  the  interpretations  widened
 the  strict  provisions  of  the  Constitution.
 It  has  actually  widened  them  ;  it  may
 restrain  them  too.  That  is  true.  But
 the  ultimate  authority  to  lay  down  what
 political  or  social  or  economic  law  we
 should  have  is  Parliament  and  Parlia-
 ment  alone.  It  is  not  the  function  of
 the  judiciary  to  do  that.”

 This  is  what  Prime  Minister  Nehru  said  on
 that  occasion.  Now,  Shii  Masani  thought
 that  the  decision  pronounced  by  the
 Supreme  Court  on  the  0th  February  is
 something  which  is  a  bar  to  a  Bil!  of  this
 type  beinz  brought  here  again  by  the
 Government.

 Banking  Biil  286

 SHRI  M.  R.  MASANTI:  who  says  that  ?
 I  did  not  say  so.

 SHRI  GOVINDA  MENON:  I  will
 draw  his  attention  to  what  was  decided  by
 the  Supreme  Court.  Now  Shri  Masani  has
 shouted  “respect  the  Supreme  Court
 decision”,  what  is  the  Supreme  Court
 decisicn  ?  I  would  read  out  the  decretal
 portion  in  the  Supreme  Court  decision  :

 “Accordingly,  we  hold  that  the  Act
 is  within  the  Jegislative  competence  of
 the  Parliament.”

 This  is  what  was  pronounced  by  the  Supreme
 Court.  Then  they  say  that  with  respect  to
 the  provision  for  compensation  they  are  not
 satisfied  that  proper  provision  have  been  in
 this  Bill.

 Again,  I  want  to  quote  another  passage
 from  a  speech  by  a  very  learned  jurist  in
 Parliament  at  that  time  and  who  adorns  the
 bench  of  the  Supreme  Court  today.  JI  am
 referring  to  Justice  K.S.  Hegde.  This  is
 what  he  said  with  respect  to  the  Fourth
 Amendment  to  the  Constitution  and  now
 I  am  emboldened  to  read  this  because  this
 speech  is  made  by  a  jurist  who  now  occupies
 the  high  position  of  a  judge  of  the  Supreme
 Court.  He  said  :

 “We  are  placed  in  an  extraordinary
 situation  and  the  government  has  no
 other  go  but  to  amend  the  Constitution.
 This  brings  us  to  a  very  difficult  position
 and  many  times  the  question  arises  as  to
 who  is  the  ultimate  arbiter  in  deciding
 constitutional  issues.  Is  it  the  sovereign
 legislature  of  the  country  or  the  Supreme
 Court  of  the  land  ?  Now,  we  have  very
 wiselv  provided  in  our  Constitution  that
 in  all  constitutional  matters  the  judgment
 of  the  Supreme  Court  shall  be  final  and
 binding  on  the  legislature.  We  have
 rightly  pinned  our  faith  on  _  the
 judiciary” —

 We  stick  to  it  today—

 “but  that  is  not  to  say  that  judiciary
 has  not  been  making  mistakes.  You
 will  realise,  Sir,  a  similar  situation  arose
 during  the  time  of  the  late  President
 Roosevelt  in  America  when  he  was
 having  a  number  of  social  and  economic
 legislations  which  were  comprehensively
 called,  the  New  Deal  legislation,  and  the
 Sapreme  Court  by  a  series  of  déci-ions
 in  one  manner  or  another  hampered  the
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 progress  of  that  legislation  and  President
 Roosevelt  was  more  or  less  in  a
 desperate  position.  He  initiated  a
 doctrine  of  recall  of  judicial  decisions
 and  Mr.  Rangom  in  his  very  nice  book
 called  “The  Majority  Rule  in  Judiciary”
 has  explained  the  position  wherein  he
 suid  that  the  Legislature  can  be  made
 purposeless  and  functionless  by  the
 judiciary  acting  in  a  manner  which  may
 not  be  entirely  in  the  spirit  of  the
 Constitution.”

 SHRI  D.N.  PATODIA  (Jalore):  I
 think,  the  hon.  Minister  is  confused.  He  is
 not  piloting  Shri  Nath  Pai's  Bill;  he  ts
 piloting  the  Banking  Bill,

 SHRI  GOVINDA  MENON  :  Yes  I  am
 surprised  that  my  learned  friend  gets
 confused  १0  easily.

 “Tt  is  rightly  said,  Sir,  that  law  is  one
 generation  behind  society  and  the  lawyers
 are  two  genesations  behind  seciety.””

 AN  HON.
 lawyer.

 MEMBER:  You  are  8

 SHRI  GOVINDA  MENON  :
 “And  may  I  add,  Sir,  that  Juapes  are

 three  generations  behifid  society,”
 This  is  what  was  spoken  in  the  Rajya  Sabha
 by  Shri  K.  5.  Heede,  then  a  distinguished
 Member  of  Parliament,  row  a_  distinguished
 Judge  of  the  Supreme  Court  of  India  and
 one  of  the  ten  Judges  who  subscribed  to  the
 decision  which  was  prorounced  on  the  I0th
 February.  That  was  said  by  him  in  1955,

 Therefore  there  is  nothing  like  a  Supreme
 Court  decision  being  final.  If  the  Supreme
 Court  has  pointed  out  certain  defects  in
 the  Bil!  and  if  the  Government  thinks  that
 for  the  effectuation  of  its  social  objectives
 the  Bill  has  to  be  re-enacted  removing  the
 deficiencies  in  the  Bill  pointed  out  by  the
 Supreme  Court,  it  is  the  privilege  of  Govern-
 ment  to  bring  forward  a  Bill  wnd  it  is  the
 privilege  of  Members  here  to  support  and
 pass  that  Bill.  It  is  in  that  sp’rit  that
 Government  have  decided  to  bring  forward
 this  Bill  todey.

 SHRI  S.S.  KOTHARI  (Mandsaur)  :  It
 is  an  incomplete  Bill,  It  is  unconstitutional.
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 SHRIMATI  SUCHETA  KRIPALANI
 (Gonda):  When  initially  the  mistakes  are
 pointed  out,  they  will  not  listen.

 SHRI  GOVINDA  MENON  :  This  is  a
 sort  of  remedial  legislation  in  order  to  get
 over  the  difficulties  pointed  out  by  the
 Supreme  Court.

 The  Bill  was  introduced  last  time  on  the
 hope  that  after  the  Bill  becomes  law  it  will
 enable  the  weaker  sections  of  the  community
 in  India  to  get  greater  financial  help  from
 banking  institutions.  But  as  soon  as  the
 Ordinance  was  issued,  Shri  Masani  and  Shri
 Madhok  and  Shri  Masani’s  General  Secretary
 were  able  to  persuade  the  Supreme  Court  to
 issue  a  stay  order  against  some  of  the
 fundamental  provisions  of  the  Act,  parti-
 cularly  section  1s  of  the  old  Act,  which
 enabled  us  to  issue  directions  to  tl  ese  banks
 in  certain  matters.  Those  stay  orders
 continued  till  the  J0th  February  when  the
 writ  petition  was  finally  disposed  of.  I  am
 very  glad  to  note  that  although  this  time
 the  Ordinance  was  issued  last  month,  Shri
 Masani  did  not  think  it  worth  while  to  rush
 to  the  Court  yet  with  respect  to  the
 Ordinance  which  has  been  issued.

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 That  is  because  this  Oordinance  is  foolproof
 now.

 SHRI  GOVINDA  MENON:  I,  there-
 fore,  want  to  draw  the  attention  of  the
 House  to  what  has  been  achieved  by  the
 functicning  of  these  14  banks  as  public  cor-
 porations,  statutory  corporations,  for  about
 §to6  months  in  spite  of  the  stay  order
 which  Mr.  Masani  thought  fit  to  get  from  the
 Supreme  Court.

 SHRI  S.  S.  KOTHARI:  Why  is  the
 hon,  Minister  ob.essed  with  my  hon.  colleague
 here  7

 SHRI  GOVINDA  MENON  :
 sessed  with  him  as  he  is  with  me.

 Tam  ob-

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  But  why  should  we  suffer?  Why
 should  the  House  suffer  ?

 SHRI  GOVINDA  MENON  :  The  stay-
 order  prevented  us  from  issuing  any  directive
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 to  these  banks  and,  fora  period  of  5  to  6
 months,  from  19th  July,  969  to  the  end  of
 December,  :°6,  the  custodians  were  running
 these  banks  and  they  did  certain  things  under
 the  advice  from  the  Government  which  was
 given  from  time  to  time  in  the  meetings  of
 the  custodians  of  these  banks.

 Sir,  I  think,  it  will  be  of  interest  to  the
 House  to  know  what  the  result  of  the  work-
 ing  of  these  banks  in  the  public  sector  has
 been,  One  of  the  red-rags  soown  by  those
 who  are  cpposing  the  Bill  was  that  asa
 result  of  nationalisation,  there  will  be  flow
 of  deposits  from  the  nationalised  banks  to
 other  banks  We,  eves  al  that  time,  re-
 pudiated  that  suggestion.  The  records  are
 here  now  to  show  that  during  these  5  to  6
 months,  the  deposits  of  these  da  nationalised
 banks  went  up  very  significuntly  and  they
 went  up  by  about  Rs.  160  crores  by  the  end
 of  December.  That  is  by  wav  of  deposits  in
 spite  of  the  threat  given  by  the  opponents  of
 the  Bill.

 Then,  we  also  said,  while  moving  the
 Bill,  that  one  of  the  objectives  of  nationali-
 sation  would  be  to  provide  finance  to  sectors
 of  our  community  which  did  not  usually  get
 support  from  finance  institutions  and  one
 such  sector  was  agriculture.  I  find  that  bet-
 ween  the  end  of  June,  969  and  the  end  of
 December,  '969,  the  finance  supplied  by
 these  banking  corporations  to  agriculture
 “xceed  the  previous  figure  by  Rs.  1,14,950.

 SHRI  ASOKA  MEHTA
 What  was  the  previous  figure  ?

 (Bhandara)  :

 SHRI  GOVINDA  MENON :  The  pre-
 vious  figure  also  I  will  give.  Then,  the  total
 number  of  accounts

 SHRI  ASOKA  MEHTA:  That  is  not
 important.

 SHRI  GOVINDA  MENON  :  That  is
 also  important.  The  total  number  of  accounts
 in  these  14  nationalised  banks  at  the  end  of
 June,  969  were  134.84,  and  that  went  up,
 by  end  of  December,  to  2,49.799  That  is  the
 ‘Umber  of  accounts  of  agricultural  operators
 with  respect  to  these  banks.  The  average
 account  was  Rs.  2,200  with  respect  to  these
 7  banks.

 SHRI  ASOKA  MEHTA  ;  What  about
 Jans  °
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 SHRI  GOVINDA  MENON :  I  will  come
 to  that.

 I  refer  to  these  figures  to  show  that  in
 the  course  of  these  five  months  in  spite  of
 our  difficulty  to  issue  directions  to  the  banks,
 the  smal!  man  in  the  country  began  to  get
 benefit  for  the  first  time  in  his  life  through
 these  4  nationalised  banks,  This  is  agrleul-
 tural  finance.

 Then  the  indirect  finance  provided  to
 agriculture  by  public  sector  banks—that  also
 I  will  refer  to,  that  is  to  say,  giving  money
 for  fertilisers,  tractors,  etc.  The  number  of
 accounts  at  the  end  of  June,  1969  in  all  the
 14  banks  together  was  4047  and  at  the  end
 of  the  year  it  went  upto  14,053.  From  4,000
 to  14,000  is  a  big  jump.  Then,  another  idea
 we  put  forward  was  that  small  scale  indus-
 tries  are  likely  to  be  benefited  by  the
 Dationalisation  of  these  banks,  I  find  that  at
 the  end  of  June.  1969  advances  by  public
 sector  banks  to  the  small  scale  industries
 were  36,301  and  by  the  end  of  the  year  it
 went  upto  46,5I2.

 SHRI  BAKAR  ALI  MIRZA
 derabad)  :  What  is  the  amount  ?

 (Secun-

 SHRI  GOVINDA  MENON  :  That  also
 I  will  give  you.  It  was  stated  that  it  (would
 be  the  objective  of  the  Government  to  see
 that  these  public  sector  banks  advance  money
 to  road  transport  operators—not  only  big
 operators  who  run  buses  but  to  persons  who
 run  taxies,  scooters,  auto-rickshaws,  etc,  But
 the  end  of  June,  969  the  number  of
 accounts  to  road  transport  operators  was
 2,527  out  of  which  2,147  were  for  owners  of
 taxies,  scooters  and  auto-rickshaws.  By  the
 end  of  the  year  that  figure  went  upto  4,189,
 From  2,147  to  4,  9.  So,  in  the  course  of
 five  months,  these  people  who  by  any  reckon-
 ing  would  be  considered  to  be  the  small
 people  of  our  country  got  a  good  deal  of
 benefit  from  these  netionalised  banks.

 Another  idea  we  put  forward  was  that
 these  banks  should  be  able  to  supply  funds
 to  retail  traders  and  I  find  that  whereas
 number  of  advances  by  the  end  of  June,
 969  to  retail  traders  was  28,037,  by  the  end
 of  the  year  it  went  upto  41,073  almost
 double.

 Tt  was  suggested  during  the  Debat:  by
 those  who  supported  the  Bill  that  these
 banks  should  so  change  their  policy  that  per-
 sons  who  are  self-employed  should  get  the
 benefit  of  finance.  By  the  end  of  June,  1969,
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 when  the  Ordinance  was  issued,  there  were
 422  cases  of  self-emploved  individuals,  who
 got  financial  support  from  these  banks;  but
 by  the  end  of  the  year  969  it  went  upto
 3,029  ;  from  400  it  rose  to  3,029,

 It  has  been  said  that  these  banks  in  the
 public  sector  should  unlike  the  old  joint
 stock  banks  he  available  for  Delp  to  students
 who  require  money  for  their  education.  By
 end  of  June,  1969  there  were  594  students
 who  had  got  some  benefit  from  these  banks
 and  I  find  that  out  of  this  594,  most  of  it
 came  from  two  or  three  banks  and  other
 banks  were  not  doing  anything,  But  by  the
 end  of  the  year  the  number  rose  from  594
 to  193  and  oll  the  banks  except  one  or  two
 began  to  give  these  advaness  in  students  for
 their  education.

 Then,  Sir,  at  the  end  of  June,  1969,  the
 percentage  of  the  advances  to  the  neglected
 sectors  was  14.83.  That  is,  if  100  was  the
 total  advance  and  ‘14.83  went  to  the  neglected
 sectors,  which  were  referred  to  in  that  Act.
 But  by  the  end  of  December  the  percentage
 went  upto  19 58,  Mr.  Asoka  Mehta  wanted
 me  to  sive  absolute  fivures.  T  will  give  that
 by  the  time  the  Debate  is  concluded,  |  don't
 find  it  here  in  my  papers.

 T  refer  to  these  things  now  because  when
 we  come  again  to  this  House  wth  a  request
 to  reenact  the  Dill  avoiding  sume  of  the
 defects  which  have  been  pointed  out  by  the
 Suprene  Court  the  House  has  a  legitimate
 interest  in  knowing  to  what  extent  ihe  ad-
 vantives  were  feaped  by  the  weaker  section.
 of  the  community  on  acecunt  of  the
 operation  of  these  banks  in  the  public  sector.
 I  hope  that  this  will  be  sufficient  evidence  to
 show  that  a  guod  deal  of  tenefit  was  avail-
 able  to  these  veaker  sections  of  the  commu-
 nity  during  these  days,  And,  Sir,  I  make
 bo'd  to  assert  that  if  it  were  possible  for  us
 to  issue  directives  to  these  banks  the  resu'ts
 would  have  been  much  better.  We  could  not
 doit,  Throughout)  these  6  or  7  months—-
 between  the  date  ef  fi-s'  promulgation  of  the
 Ordinance  and  the  10th.  of  Febtuary  when
 the  Act  was  struck  down  --it  was  a  period  of
 unsetilement.  We  do  not  know  what  the
 final  result  would  be  And  therefore,  w=
 could  noteven  flame  these  schemes  which
 were  cumiemplated  ia  the  previous  Act,  The
 scheme  wold  have  provided  the  details  tor
 the  .c  things,

 T  believe  that  this  information  should
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 enable  the  House--even  those  who  opposed
 the  Bill  last  time—to  vote  for  the  Bill  this
 time.  T  hope  the  unanimous  support  of  ibe
 Members  of  the  House  will  be  given  to  this
 Bill,

 After  having  said  this  I  want  to  tell
 what  the  difference  is  between  the  previous
 Bill  and  the  present  Bill.  What  the  Supreme
 Court  objected  to  was  this

 We  gave  in  the  second  schedule  to  the
 previous  Act  certain  principles  which  would
 be  available  0  the  wibunal  which  would  be
 fet  up  to  value  the  undertakings,  that  is  to
 say  in  the  previous  Bill  the  attempt  was  to
 value  the  undertakings,  find  the  broken  down
 value,  the  break-up  value,  value  of  assets,
 value  of  liabilities  ;  assets  minus  liabilities
 weuld  be  the  compensation  payable  to  the
 banks.

 The  Supreme  Court  said  that  that  is  not
 the  proper  way  to  value  a  going  under-
 taking.

 श्री  हुकमचन्द  कछुवाय  (उज्जैन)  :  उपा-
 ध्यक्ष  महोदय,  विधि  मन्ची  का  भाषणा  हो  रहा
 है  पौर  सदन  में  गण  पूर्ती  नहीं  है।  इतना
 महत्वपूर्ण  भाषण  है  और  सदन  में  50  मेम्बर
 भी  नहीं  हैं  ।

 6.33  hrs.

 MR.  DEPUTY-SPEAKER  :  The  bell  is
 being  rung—Now  there  is  quorum.  Shri
 Menon,

 SHRI  GOVINDA  MENON  :  Shri  Asoka
 Mechta  asked  regarding  the  total  advances
 made--]  did  not  have  the  figures  ready  then;
 Now  I  have  them.  So  far  as  agriculture  is
 concerned,  it  rose  during  these  five  months
 from  Rs.  26.96  crores  to  Rs.  27.94  crores:
 indirect  finance  to  agriculture  rose  from
 Rs,  33.47  crores  to  Rs.  4939  crores  :  ad-
 vances  to  small  scale  industries  rose  from
 Rs.  48  crores  to  Rs.  69  crores;  for  road
 transport,  it  rose  fiom  Rs.  6.69  crores  to
 Rs.  12  85  crores:  to  retail  traders,  it  rose
 from  Rs.  !9.2°  crores  to  Rs,  7557  crores  :
 to  se'f-employed  individuals  it  rose  from
 Rs.  33  lakhs  to  Rs.  J  crore.  I  believe  this
 was  a  gré.t  achlevement,  particularly  when
 we  were  not  in  a  position  to  issue  policy
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 directives  to  these  banks  on  account  of  the
 stay  order.

 At  the  time  the  Ordinance  was  promul
 gated  and  the  Bill  was  being  discussed  here,
 the  law  had  been  laid  down  by  a  Consti-
 tution  Bench  of  the  Supreme  Court  in  what
 is  known  as  the  Shamjidas  Mangaldas  case.
 The  main  object  of  the  Fourth  Amendment
 was  this.

 The  Constituent  Assembly  thought  that
 atticle  3112)  which  provides  for  compen-
 sation  for  property  acquired  was  worded  in
 such  a  manner  that  the  compensation  fixed
 would  not  be  justiciable.  That  was  the  ad-
 vice  giren  to  the  Constituent  Assembly  by
 Prominent  jurists  who  were  in  the  Assembly
 at  that  time  like  the  late  Sir  Alladi  Krishna-
 swami  Ayyar,  but  in  spite  of  that,  before  the
 Fourth  Amendment  of  the  Constitution
 there  were  a  tew  cases  decided  by  the
 Supreme  Court,  the  most  important  of  which
 is  known  popularly  as  Bela  Banerjee’s  case
 wherein  the  Supreme  Court  said  that  the
 word  “compensation”  in  article  31(2)  means
 just  equivalent  of  the  property  taken  over,
 that  is  to  say  it  should  be  the  market  value.
 It  was  thought  by  Government  and  Govern-
 ment’s  legal  advisers  that  that  was  not  the
 intention,  that  article  3I(7)  should  not
 involve  us  in  this  trouble,  and  therefore,  in
 order  to  get  out  of  that  mischief,  the  Consti-
 tution  was  amended  by  the  Fourth  Amend-
 ment.  This  is  what  article  S12)  said  :

 “No  property  shall  be  compulsorily
 acquired  or  requisitioned  save  for  a  pub.
 lic  purpose  and  save  by  authority  of  a
 law  which  provides  for  compensation  for
 the  property  so  acquired  or  requisitioned
 and  either  fixes  the  amount  of  the  com-
 pensation  or  specifies  the  principles  on
 which,  and  the  manrer  in  which,  the
 compensation  is  to  be  determined  and
 given  ad
 What  I  read  now  is  what  was  introduced

 by  the  Fourth  Amendment  of  the  Consti-
 tution,

 “and  no  such  law  shall  be  called  in
 question  in  any  court  on  the  ground
 that  the  compensation  provided  by  that
 law  is  not  adequate.”
 This  is  clear  enough.  There  was  a

 decision  of  the  Supreme  Court  in  January,
 969  upholding  the  idea  that  when  Parlia-
 Ment  fixes  compensation  payable  for  property
 acquired,  that  is  a  matter  which  is  not
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 justiciable,  The  legal  advisers  of  the  Govern-
 ment,  when  the  previous  Ordinance  and  Bill
 came  out,  relied  heavily  upon  the  decision
 of  the  Supreme  Court  in  January,  I969,  but
 in  the  matter  of  this  case  there  has  been  a
 fresh  thinking  on  the  part  of  the  Supreme
 Court  and  they  thought  that  the  principles
 which  were  enumerated  in  the  previous  law
 were  not  relevant,  were  not  good,  were  not
 proper,  and  that  is  mainly  the  reason  for
 striking  down  the  law.  And  what  we  have
 done  in  this  Bill  is  to  follow  the  other  pro-
 cedure,  that  isto  say,  to  fix  the  emount  of
 compensation  with  respect  to  the  under-
 taking  of  each  Bank,  The  figures  are  given
 in  Schedu'e  in  the  name  of  the  Rank  and
 the  value  in  crores  for  the  undertaking  which
 we  propose  to  pay  to  those  Ranks.  When
 we  brought  the  Bill  last  time,  we  said  in
 the  Fin:.ncial  Memorandum  that  it  was  ex-
 pected,  that  the  money  which  will  have  to
 he  shelled  out  for  acquiring  the  under-
 takings  of  these  banks  will  he  approximately
 Rs.  75  crores,  No  accurate  assessment  was
 possible  and  therefore  the  House  was  told
 that  it  would  be  about  75  crores,  Even  at
 that  time  it  was  suggested  by  some  hon,
 friends  here  that  although  the  Government
 fixed  about  Rs.  75  crores,  it  was  likely  to  be
 much  more  than  that  I  distinctly  remember
 Mr.  Madhu  Limaye  having  read  out  froma
 magazine,  Commerce  |  believe,  where  it  was
 sail  that  it  was  likely  to  be  about  Re.  50
 crores  and  I  think  he  even  attempted  to
 bring  a  privilege  motion  for  misleading  the
 Houston  compensation  payable.  We  have
 given  up  that  process  in  this  Bill  and  the
 total  amount  for  all  the  banks  together  would
 come  to  about  Rs.  87.49  crores

 SHRI  S.  M.  BANERJEE:  That  is  also
 too  much.

 SHRI  GOVINDA  MENON  :  There  are
 friends  who  think  so,  Thut  this  is  the  acsess-
 ment  which  was  made  by  the  experts  of  the
 Finance  Ministiy  in  consultation  with  the
 Reserve  Bank  into  consideration  al!  the  as-
 pects  of  the  matter  including  taking  the
 direction;  given  by  the  Court  with  respect  to
 valuation.  That  is  the  difference  between  the
 old  Act  and  this  new  Bill  The  amount  has
 been  fixed:  there  is  no  doubt  about  it.
 Thet  indeed  is  the  main  difference.

 The  view  was  expressed  that  the  Sur)  ice
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 SHRI  S,  8S.  KOTHARI:  On  a  point  of
 order,  The  Law  Minister  says  that  the
 Supreme  Court  was  not  entitled  to  enquire
 into  the  amount  of  compensation  fixed  by
 Parliament.  I[  agree.  We  as  Members  of
 Parliament  have  to  determine  what  com-
 pensation  is  to  be  paid.  But  how  are  we  to
 determine  whether  compensation  assessed  by
 this  Government  is  correct  or  incorrect,
 whether  a  uniform  basis  has  been  adopted  ?
 What  is  the  principle  of  compensation  ?  The
 Law  Minister  must  take  this  House  into  con-
 fidence  with  regard  to  the  principles.  Other-
 wise,  we  are  not  going  to  pass  this  Bill.  I
 am  not  concerned  whether  it  is  one  rupee
 ora  thousand  rupees  ;  I  want  to  know  the
 principles.

 MR.  DEPUTY-SPEAKER  :  It  is  not  a
 point  of  order.  He  has  heard  you  and  it  is
 for  him  to  reply.

 SHRI  GOVINDA  MENON  :  The  law
 laid  down  by  the  Supreme  Court  is  that
 compensation  should  not  be  illusory.  If  there
 are  Members  here  who  think  that  Rs.  87.40
 crores  is  illusory,  I  have  nothing  to  say  ;  their
 idea  about  illusion  must  be  strange  indeed.
 We  are  not  ing  the  di  ion  on  this
 Bill  with  this  speech  only  ;  we  shall  take  up
 clause-by-clause  consideration  and  I  have
 seen  that  several  amendments  had  been
 tabled  questioning  the  quantum  of  compen-
 sation.  I  do  not  want  to  include  everything
 in  this  speech,

 SHRI  5.  S.  KOTHARI  :
 us  know  later  the  principles  7

 You  will  let

 SHRI  GOVINDA  MENON  :  Certainly.
 It  is  the  privilege  of  Parliament  to  fix  com-
 pensation  for  an  undertaking  taken  over  for
 a  public  purpose,

 The  Supreme  Court  has  said  even  in
 this  case  that  Parliament  has  got  the  legista-
 tive  power  to  do  so,  and  the  Supreme  Court
 also  is  aware  of  the  rules  in  this  regard
 because  ihe  rule  laid  down  in  Heydon's  case
 long  :go  in  England  has  been  accepted  by
 the  Supreme  Court  on  several  occasions.
 ]  would  just  for  the  enlightenment  of  those
 Members  of  this  House  who  may  not  have
 heard  about  it,  read  out  the  rule  Jaid  down
 in  what  is  known  es  Heydon’s  case  with
 respect  to  interpretation  of  statutes.  I  am
 quoting  from  the  lateat  edition  of  Maxwell
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 on  the  /merpretation  of  Statutes,  This  i8
 the  passage  :

 “In  Heydon’s  case,  in  1584,  it  was
 resolved  by  the  Barons  of  the  Exchequer
 “that  for  the  sure  and  true  interpretation
 of  all  statutes  in  general  (be  they  penal
 or  beneficial,  restrictive  or  enlarging  of
 the  common  law)  four  things  are  to  be
 discerned  and  considered  :  (Ist).  What
 was  the  common  law  before  the  making
 of  the  Act.  (2nd).  What  was  the  mischief
 and  defect  for  which  the  common  law
 did  not  provide.  (3rd).  What  remedy  the
 Parliament  hath  resolved  and  appointed
 to  cure  the  disease  of  the  commonwealth,
 And  (4th),  The  true  reason  of  the
 remedy  ;  and  then  the  office  of  all  the
 Judges  is  always  to  make  such  construc-
 tion  as  shall  suppress  the  mischief,  and
 advance  the  remedy,  and  to  suppress
 subtle  inventions  and  evasion:  for
 conti  of  the  mischief,  and  pro
 private  commodo,  and  to  add  force  and
 lite  to  the  cure  and  remedy,  according
 to  the  true  intent  of  the  makers  of  the
 Act,  pro  bono  publico.’

 In  ‘1848,  Lindley  M.  है,  said:  “In
 order  properly  to  interpret  any  statute
 it  is  as  mecessary  now  as  it  was  when
 Lord  Coke  reported  Heydon's  case  to
 consider  how  the  law  stood  when  the
 statute  to  be  construed  was  passed.  what
 the  mischief  was  for  which  the  old  law
 did  not  provide,  and  the  remedy  provided
 by  the  statute  to  cure  that  mischief."

 Although  judges  are  unlikely  to
 propound  formally  in  their  judgments
 the  four  questions  in  Heydon's  case.
 consideration  of  the  ‘mischief’  or  object
 of  the  enactment  is  common,  and  will
 often  provide  the  solution  to  a  problem
 interpretation.”
 I  read  this  out  not  to  make  my  speech

 pedantic.  My  only  object  is  to  tell  the
 responsible  Members  of  Parli  t  id
 ing  this  Bill  to  acquire  the  undertakings  of
 the:e  banks  that  under  the  Constitution
 (Fourth  Amendment)  Bill,  the  power  is
 entrusted  with  the  Members  of  this  House
 and  the  other  House  to  fix  the  compensation.
 And  once  compensation  is  fixed,  it  becomes
 not  subject  to  judicial  review.  That  is  the
 line  which  we  have  adopted  in  the  fourth
 amend  of  the  Co  ion.

 AN  HON,  MEMBER  :  Why  fix  it  80
 high  7
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 SHRI  GOVINDA  MENON  :  When  such
 8  responsibility  is  vested  in  Parliament,
 Partiament  has  also  to  sce  that  in  fixing  the
 compensation,  there  is  no  element  of
 unfairness  involved  ;  because,  after  all,  thee
 banks  belong  to  the  corporations  called
 limited  companies,  but  ultimately  the  owners
 are  the  share  holders,  and  when  we  are
 taking  over  these  undertakings,  in  the
 interests  of  the  common  people,  we  should
 also  see  to  it  that  the  interests  of  the  share-
 holders,  most  of  whom  will  be  common
 people,  are  not  alfected  in  any  way.  The
 formula  we  have  adopted  here  was  adopte.!
 when  the  Imperial  Bank  was  nationalised
 and  was  called  the  State  Bank  of  India  by
 parliamentary  legislation  in  I955.  I.  there-
 fore,  believe  that  we  have  respected  the
 ruling  of  the  Supreme  Court  that  we  have
 got  the  power  to  acquire  the  undertakings.
 We  have  accepted  the  ruling  of  the  Supreme
 Court  that  the  principles  laid  down  were
 not  relevant  and  proper.  We  are  now
 proceeding  according  to  the  constitutional
 tight  of  this  Parliament  to  acquire  these
 undertskings  by  laving  down  as  a  lump  sum
 the  a:nount  of  compensalion  payable.  Our
 contention  all  along  has  bean,  the  Attorney
 General  was  contending,  that  the  principles
 were  relevant,  bit  the  court  did  not  accept
 it,  That  is  why  the  law  was  struck  down

 Ido  not  want  to  speak  any  further  at
 this  stage.  I  would  request  the  House  to
 give  unaaimous  support  to  this  Bill.

 MR.  DEPUTY-SPEAKER  The
 statutory  resolution  and  the  consideration
 motion  of  the  Bill  are  before  the  House.
 There  is  an  amendment  tabled  by  Mr.
 Yashpal  Singh,  but  he  is  absent

 Now,  Mr.  Asoka  Melita.

 16.52  hrs

 (Shri  K.  N.  Tiwart  («the  Chair)

 SHRI  ASOKA  MEHTA  (Bhandara):
 Mr.  Deputy  Speaker,  Sir,  I  support  the
 motion  that  has  been  moved  by  the  hon.
 minisier  to  convert  the  ordinance  into  law,
 in  order  that  the  banks  that  we  have
 nationalised  should  remain  nationalised.
 This  situation  has  arisen,  we  have  been
 compelled  to  reconsider  this  piece  of  legis!a-
 tion  once  again,  because  of  the  decision  of
 Supreme  Court.  All  these  years,  in  some
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 of  the  ighty  —  pronc  ments  of  the
 Supreme  Court,  the  judges  gave  shape  to
 two  major  concepts,  In  the  course  of  the
 recent  important  judgments,  these  concepts
 have  been  revised  or  perhaps  reversed,  The
 first  is  that  till  recently  the  Supreme  Court
 adjudged  cases  cn  the  assumptron  that  the
 extent  of  protection  of  important  guarantees,
 such  ए  the  liberty  of  porson  and  right  to
 Property  depends  upon  th:  form  and  object
 of  State  action  and  not  upon  its  direct
 operation  upon  the  individual  freedom.  The
 governing  considerations,  therefore,  were
 thal  it  looked  at  the  form  and  object  of
 State  action.  Now  this  has  been  changed
 and  the  concept  put  forward  is,  the  extent
 of  protection  against  impairment  of  funda-
 mental  rights  is  determined  not  by  the  object
 of  the  legis'ature  nor  by  the  form  of  action,
 but  by  the  direct  operation  of  the  individual
 righ's

 Ido  not  know  to  what  extent  this
 reversal  or  fevision  «was  brought  about
 because  of  the  way  in  which  this  particular
 piece  of  nationalisation  was  carried  out.
 The  Supreme  Court  has  now  raised  the
 issuc  that  in  determining  whether  a
 particular  peace  of  legislation  infringes  the
 fundamental  rights  of  i  cirizens,  what  will
 guide  it  in  future  is  not  the  form  and
 object  of  the  legislation.  We  know  that  the
 form  in  which  the  origins!  ordinance  was
 suddenly  issued  last  iime,  not  on  this
 occasion,  and  the  object  were  such  as  would
 create  that  kind  of  doubt.  I  do  not  know  ;
 T  cannot  read  the  minds  of  the  judges  of  the
 Supreme  Court.  But,  in  this  country  a
 certain  doubt  has  been  created,  both  about
 the  form  and  the  object  with  which  this
 particular  legislation  was  hed  through,
 whether  this  government  can  be  relied  upon
 to  bring  forward  pieces  of  legislation  for
 objects  which  can  be  accepted  as  valid:  This,
 perhaps,  may  be  the  reason  why  this  basic
 concept  has  been  revised  ;  I  do  not  koow,

 Secondly,  the  other  concept  that  they
 revi-ed  was  that  while  different  articles  in
 Chapter  IIT  used  to  be  treated  independently
 as  sepurate  codes,  or  were  to  be  interpreted
 within  the  four  corners  of  each  article—and
 that  is  the  reason  why  in  Shri  A.  K,
 Gopaian’s  case  a  certain  judgment  was
 delivered  -now  this  is  changed  and  the
 Supreme  Court  has  decided  that  these
 articles  will  be,  as  it  were,  tod
 together.  As  against  the  old  vie  iat  by
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 “harmonising  is  meant  that  each  provision
 is  rendered  free  to  operate  with  full  vigour
 in  its  own  legitimate  field"  the  new  concept
 is  put  forward  “Part  ता  of  the  Constitution
 weaves  a  pattern  of  guarantees  on  the
 texture  of  basic  hurnan  rights.  The  guarantees
 delimit  the  protection  of  those  rights  in  their
 allotted  fields  ;  they  do  not  attempt  to
 enunciate  distinct  rights’.  The  whols
 approach  has  been  changed.  The  result  is
 that  the  fundamenial  right  of  personal
 freedom,  has  been  preatly  deepened  and
 strengthened,  and  so  also  the  other  funda-
 mental  tights  including  the  right  to  property.

 To  whai  extent,  the  manner,  the  purpose
 for  which  this  legislation  was  pushed  through
 in  the  past  has  been  responsible,  to  what
 extent  the  de-stab  lisation  of  politics  in  this
 country  which  was  brought  about  by  this
 piece  of  Icgislation  is  responsib'e.  for  this
 basic  revision  in  the  approach  of  the
 Supreme  Court  towards  protecting  the
 fundamental  rights  of  the  citizen  is  a  matter
 on  which  Tam  not  in  a  position  to  say
 anything,  but  I  hope  the  House  will  keep
 this  in  mind,

 The  next  point  is  that  if  this  deepens
 the  fundamental  rights  it  may  perhaps  have
 despened  the  property  rights  also.  But,  when
 we  are  discussing  this  piece  of  ‘legislation
 I  do  not  th.nk  we  are  called  upon  to  discuss
 fundamental  right  to  property.  The  reason
 why  PE  feel  that  we  should  not  go  into  a
 discussion  of  that  question—it  should  be
 considered  on  its  own  merits  at  the  proper
 time--  is  thut  if  we  are  considering  a  piece  of
 legislation  which  is  concerned  with  piece-
 meal  nationalisation,  I  do  not  know  how  far
 one  can  talk  of  appropriation  or  one  can
 talk  of  giving  compensation  unrelated  to  the
 value  of  what  you  are  taking  over.

 We  are  talking  over  banks  which  have
 about  55  or  56  per  cent  of  the  deposits.
 The  Imperial  Bank  of  India,  which  had
 deposits  of  25  to  26  per  cent  was  taken  in
 1955,  Now  we  are  taking  over,  or  we  are
 seeking  to  take  over  another  chunks  of
 banks  ;  some  more  banks  will  be  left  as  they
 are,  Inthe  same  manner,  it  is  possible  that
 one  might  go  about  natioralising  in  a  piece-
 meal  manne:  either  some  part  of  industry  in
 a  oputicular  repion,  48  is  sought  to
 be  done  with  regard  to  sugar  industry  in  Uttar
 T:  Jesh,  Are  we  going  to  discriminate
 ty  cen  people  ?  Supposing  my  friend,  Shri
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 Asok  Sen,  has  invested  his  money,  whatever
 it  is,  in  the  textile  mills  of  Gujarat  and  I
 have  invested  my  money  in  the  sugar  mills
 of  Uttar  Pradesh,  Is  it  that  because  I  have
 invested  in  the  sugar  mills  of  U.P.,  in  this
 piece-meal  nationalisation  are  we  going  to
 say  that  those  who  have  invested  money  in
 the  sugar  mills  must  be  penalised  but  those
 who  have  invested  their  money  in  the  textile
 mills  must  not  be  penalised  ?  Tf  IT  had
 invested  my  money  in  banks  which  are  not
 nationalised  today,  what  happens  ?  So,  I
 suggest  that  if  India  wants  to  move  forward
 by  =  piece-meal  =  nationalisation—we  are
 encouraging  people  to  investment  and  all
 kinds  of  tax  concessions  aie  given  to  people
 to  invest  in  industries--when  the  question
 oO:  piece-meal  over  of  industrial,  bankine  or
 any  other  enterprises  come  in,  the  question
 that  we  have  to  consider  is  whether  this  has
 any  relevance  to  the  general  question  of  how
 do  we  deal  with  the  property  tights,  That
 will  have  to  be  discussed  either  wher  we
 consider  the  fic.)  measures  asa  whele  or,
 as  we  have  been  suggesting,  we  can  handle
 the  high  peaks  of  property  by  introducing  a
 capital  levy  because  we  are  all  interested  in
 protecting  the  broad  Jandsczpe  of  property
 rights  and  it  is  only  the  high  peaks  of
 moperty  with  which  we  cre  concerned,  IT
 think,  constantly  to  question  people's  right  to
 have  property  while  carrvine  out  piecemeal
 nationalisation  will  create  a  great  deal  of
 confusion  and  uncertainty.  I  would,  there-
 fore.  suggest  that  this  whole  question  of
 property  rights  be  considered  separately,

 17,00  hrs.

 The  Reserve  Bank  of  India  was  nationa-
 lised  in  948  because  it  was  argued  that  the
 pivot  of  banking  institutions  should  be  in
 the  hands  of  Government.  The  State  Bank
 of  India,  with  a  number  of  subsidiaries,
 was  nationalised  in  1955,  In  both  cases  a
 certain  formula  was  applied.  The  formula
 applied  was  the  average  market  price  of  the
 share  during  the  previous  2  months  and
 roughly  spesking  three  times  the  face  value
 of  the  share  was  given  [am  glad  my  hon,
 friend,  Shri  Kothari  he  is  not  here  now—
 raised  the  point  as  to  on  what  basis  we  are
 going  to  fix  the  compensation.  I  do  not  know
 how  many  shareholders  there  are  and  how
 many  are  big  share  holders  and  how  many
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 are  small  shareholders,  though  it  makes  no
 difference.  The  point  is  on  what  basis  we
 are  going  to  compensate.

 It  is  said  that  a  certain  quantum  is  laid
 down  in  the  Bill.  If  the  principles  are  laid
 down,  they  can  be  adjudicated  upon  bya
 court.  When  the  quantum  is  laid  down,
 Parliament  has  the  responsibiiity  of  going
 into  them  very  carefully.  I  think,  it  is  not
 enough  that  the  Minister  should  come
 forward,  when  that  particular  clause  in  the
 Bill  comes  up  befere  us,  and  explain  to  us
 onthe  spur  of  the  moment  how  these
 calculations  have  been  made.  It  is  necessary
 that  we  sheuld  have  a  proper  note  so  that
 we  are  able  to  study  and  decide  in  what
 way  this  has  been  dene  and  whether  there  is
 any  danger  of  discriinination  between  one
 bank  and  another,  between  one  region  and
 another  and  between  one  type  of  investment
 and  another,

 If  we  are  going  to  proceed,  as  I  said,  by
 Piecemea!  nationalisation  in  this  country  and
 are  going  to  retain  mixed  economy,  it  is
 necessary  that  Parliament  also  must  have
 certain  principles  to  guide  it  and  certain
 conventions  to  govern  it.  As  I  said,  in
 948  as  well  as  in  95°  in  the  banking
 industry  itself  certain  principles  were  applied
 and  certain  were  followed.  One  would  like
 to  know  what  the  new  norms  2re.if  they
 deviate  from  them  why  they  deviate  and
 whether  these  deviations  will  take  place
 when  similar  piecemeal  nationalisation  takes
 place  in  future.

 It  is  true  that  while  class  legislation  is
 forbidden,  reasonable  classification  can  be
 permitted  in  making  laws.  Reasonable
 classification  sequires  fulfilment  of  certain
 conditions,  namely,  intelligible  differentia  as
 we'l  as  a  nexus  between  the  tasis  of
 classification  and  the  object  of  the  Act.

 As  far  as  these  4  banks  are  concerned,
 this  is  what  the  minority  judgment  has  to
 say  :—

 “The  Jegislature  found  14  banks  to
 have  specia!  features,  namely,  large
 resources  and  credit  structure  and  good
 adminis'ration.  The  categorisation  of
 Rs.  50  crores  and  over  ;{s-a-vis  other
 banks  with  less  than  Rs  53  crores  s  not
 only  intelligible  but  is  also  8  sound
 classifeation.  From  the  point  of  view
 of  resources  these  44  banks  are  better
 suited  than  others  and  therefore  speed
 out  efficiency  which  are  necessary  for
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 implementing  the  objectives  of  the  Act
 can  be  ensured  by  such  classification.”

 Here  it  is  said  that  this  is  a  proper  classi-
 fication  because  these  14  banks  with  more
 than  Rs.  50  crores  of  deposits  have  large
 resources,  large  credit  structure,  good
 administration  etc.  If  that  is  so,  how  can
 we  exclude  foreign  banks  trom  this  category  ?

 If  the  foreign  banks  are  to  be  excluded,
 the  mover  of  the  Bill  will  have  to  come
 forward  to  say  what  is  the  reason  for
 excluding  the  foreign  banks.  The  categori-
 sation,  the  classification,  is  permitted  pro-
 vided,  as  I  said,  the  criteria  of  differentiation
 are  proper  and  true.  From  both  points  of
 view—I  do  not  know  whether  there  are  any
 other  criteria—on  what  basis  foreign  banks
 with  deposits  of  more  than  Rs.  50  crores
 have  been  excluded  if  Rs.  50  crores  on  a
 particular  date  is  the  dividing  line.  The
 question  is:  Why  foreign  banks  are  being
 exclud:d  ?  If  you  excluded  them,  will  not
 this  piece  of  legislation  again  come  up  for
 scrutiny  ?

 To  the  best  of  my  recollection,  I  think,
 the  majority  judgment  has  kept  its  misd
 open  on  this  question  and  it  has  not  given
 its  verdict  one  way  or  the  other.  Do  you
 want  this  new  piece  of  legislation  to  be  also
 challenged  in  the  court  of  law?  If  fore‘gn
 banks  are  to  be  excluded,  even  when  they
 have  deposits  of  more  than  50  crores,  what
 are  the  reasons  for  the  same  ?  Unless  we
 are  satisfied,  unless  the  reasons  are  given
 with  which  even  the  courts  are  satisfied,  that
 is  a  reasonable  classification,  that  this  is  not
 a  discrimination  of  any  kind,  I  am_  afraid,
 this  piece  of  legislation  will  also  remain  open
 to  being  challenged  in  the  courts  What
 the  consequences  will  be  I  do  not  know.

 Then,  the  Law  Minister  gave  us  some
 figures  about  the  progress  that  has  been
 made  by  the  banks  in  the  tast  six  months.
 Unfortunately,  the  figures  have  been  given
 in  such  a  fashion,  that  they  cannot  be  com-
 pared  with  the  figures  that  we  have  been
 given  in  the  Economic  Survey.  In  the
 Economic  Survey,  in  regard  to  the  progress
 made  by  banking,  as  far  as  agriculture,
 small-scale  industries,  exports  and  other
 things  are  concers:ed,  from  30th  June,  968
 to  30th  June,  1969,  certain  figures  have  been
 given.  I  was  hoping  that  parallel  figures
 will  be  given  for  the  last  six  months  so  that
 we  may  know  whether  the  attempt  has  been
 frittered.  But  the  figures  are  given  entirely
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 on  different  basis.  Tt  is  not  possible  to
 have  comparison.  J  further  hope  that  some
 perspective  will  be  offered  to  us  because  one
 is  interested  in  knowing  as  to  what  is  given
 to  happen.

 Here  again,  not  just  now  while  this
 piece  of  Icgislation  is  being  discusscd,  |
 would  like  to  suggest  that  when  the  Annual
 Plan  is  put  before  us  or  when  the  Five  Year
 Plan  is  put  before  us,  we  should  have  the
 credit  plan,  an  annual  plan  of  credit  as  well
 as  five  year  plan  of  credit,  Without  that,
 itis  very  diicult  to  understand  what  is
 happening  and  what  is  expected  to  happon.

 On  the  basis  of  information  available,
 various  experts  have  tried  to  make  certain
 calculations  One  set  of  calcu'ation  that  I
 would  like  to  give  is  that  during  the  Fourth
 Plan,  if  the  economic  progresses  at  the  rate
 at  «hich  it  is  expected  to  progress  under  the
 Plan,  then  the  bank  deposits  are,  likely  to
 go  up  by  Rs.  3,000  crores  on  the  assump-
 tion  that  there  will  be  no  price  rise.  If
 there  is  price  rise,  and  there  is  a  sharp  price
 rise,  the  deposits  will  also  increase  sharply
 but  the  real  value  docs  not  remain  the  same.
 On  the  assumption  that  there  will  be  no
 price  rise  and  that  the  Plan  will  be  able  wo
 achieve  the  objectives  laid  down  in  the  Plan,
 then,  roughly  speaking,  Rs.  3000  crores  more
 of  deposits  will  be  available  during  the  five
 year  period.  OF  that,  something  like  I000
 crores  will  be  needed  for  maintaining  certain
 balances  in  the  Reserve  Bank  and  what  has
 to  be  invested  in  the  securities  of  the
 Government.  That  means,  Rs.  100.  crores
 will  go  to  the  Government  for  their  various
 budgetary  requirements,  Now,  the  rate  of
 growth  that  the  industry  is  expected  to  make
 is  9  per  cent  and,  if  that  is  realised.  then,
 the  requirements  of  the  industry  will  be
 Rs.  1100,  crores  and,  on  the  basis  of  increase
 in  national  income  and  incrense  की  indus-
 trial  product  on  and  agricultural  production
 the  increase  credit  requirements  for  Trade
 and  Commerce  will  be  about  Rs.  200  crores
 to  Rs.  30°  crores  What  is  left  thet?
 These  ure  the  tradiiional  requirements  of
 Government  and  of  industry  and  trade  and
 that  means  the  traditional  claims  on  the
 increased  depesits  of  Rs.  3000  crores  wil!
 be  something  line  Ks  2300  crores  to  Rs.  2400
 crores.

 \viat  is  going  to  be  left  for  agriculture
 and  small  scale  industry  will  be  Rs,  600
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 crores,  But  the  credit  requirement  of  agri-
 culture  as  calculated  is  Rs.  2500  crores  plus
 Rs.  750  crores  from  Co-operative  Banks.
 As  against  the  requirements  of  over  Rs.  3000
 crores,  the  utmost  that  is  likely  to  be  avall-
 able  from  the  Banks  at  this  rate  is  about
 Rs.  600  crores.  Therefore,  when  we  arouse
 the  expectations  in  the  country,  I  think,  it
 is  good  to  keep  these  dimensions  in  mind
 and  not  go  about  tclling  people,  ‘Your  credit
 needs  will  be  fully  met’.  Here  a  low  profile
 and  a  low  visibility  approach  is  necessary,
 Otherwise,  we  will  be  creating  dissatisfac-
 tien.  To  say  that  as  against  400  riksha-
 walas  we  have  given  loans  to  800  riksha-
 walas  may  be  good  politics  in  the  short  run,
 but.  in  the  long  run,  I  think,  it  is  really
 goine  to  damage  the  country.  At  present,
 the  money  supply-deposit  ratio—the  marginal
 ratio  of  deposits  to  money  supply—is  66%.
 If  we  can  raise  that  marginal  ratio  why
 should  it  be  that  out  of  Rs.  00  only  Rs.  66
 will  come  as  deposit  and  the  rest  remains
 as  liquid  money—If  we  increase  the  marginal
 tatio  by  expanding  Branches  and  by  induc-
 ing  people  to  use  more  and  more  of  banking
 facilities,  we  will  have  more  resources  which
 will  be  useful  for  the  purpose  of  irrigation
 and  galvanising  the  economy.  These  are
 the  areas  in  which,  I  hope,  the  Government
 will  go  into.  I  am  committed  to  bank
 nationalisation,  J  hope  this  instrument  of
 bank  nationalisation  will  be  used  in  a
 manner  whereby  i  is  a  part  and  parcel  of
 the  whole  planning  process.  There  is  a
 credit  plan.  There  is  a  five-year  credit
 plan  and  the  exprctations  aroused  in
 the  country  are  not  out  of  tune  and
 out  of  touch  with  what  we  are  likely
 todo  or  what  we  are  in  8  position  to
 achieve.  Therefore,  on  this  also  |  hope  at
 the  appropriate  time  some  information  will
 be  made  available.

 I  would  like  to  invite  the  attention  of  the
 Minister  concerned,  not  so  much  the  Law
 Minister  as  the  Finance  Minister,  to  the
 valuable  work  done  by  some  banks.  Every-
 body  knows  about  the  Syndicate  Bank.  But
 everybody  does  not  know  about  the  valuable
 work  that  has  been  done  by  the  Bank  of
 Patiala,  Some  of  these  smail  Banks  have
 done  rema'koble  pioneering  work.  I  hope
 their  work  will  be  studiea  and  as  we
 multiply  seed  farms,  we  will  multiply  these
 things  very  quickly.

 In  955  when  the  Imperial  Bank  of
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 India  was  converted  into  State  Bank,  I  bad
 referred  at  that  time  to  the  necessity  of
 Business  extension  deposits  and  to  put  the
 borrowing  farmer  on  budget.  All  these
 things  which  were  fully  explained  at  that
 time  have  not  been  attended  to  during  the
 last  I5  years.  I  hope  and  trust  that,  that
 too  will  be  done,

 Therefore,  while  I  welcome  this  Bill,
 there  are  many  things  I  would  like  to  know
 about  this  Bill.  And  what  is  more  impor-
 fant,  one  would  like  to  know  much  more
 about  it  as  to  how  this  Bill  is  going  to  be
 implemented  In  these  directions,  we
 continue  to  live  in  an  area  of  ignorance.

 SHRI  A  K.  SEN  (Calcutta--North-
 West):  Mr.  Chairman,  I  am  very  happy
 to  find  and  |  am  sure,  in  saying  so  I  shall
 be  voicing  the  feelings  of  many  of  us  bere
 that  this  Bill  and  the  events  which  preceded
 it  have  prove!  beyond  doubt  that  we  are
 still  governed  by  law  and  by  the  Constitu-
 tion  and  that  the  Government,  as  all  of  us,
 obeyed  the  dictates  of  the  law  and  our  courts
 and  the  judiciary.  There  is  another  fact
 which  is  quite  remarkable  and  which  should
 not  be  missed  and  that  is  the  misconception
 that  the  Constitution  stands  in  the  way  of
 Progress  or  that  nationalisation  is  not  a
 sound  proposition.  The  Constitution  does
 not  stand  in  the  way  of  naticnalisation.  The
 Supreme  Court  has  held  that  the  Parliament
 is  competent  to  mationalise  banks  and  other
 undertakings  for  public  purpose.  The  only
 thing  to  notice  and  to  remember  is  that  this
 Bationalisation  bas  also  to  be  in  accordance
 with  law  and  the  provisions  of  the  Consti-
 tution  and  it  is  not  open  for  us  here  or  any
 where  else  to  try  to  overcome  or  transcend
 the  limits  which  the  Constitution  has  set  for
 those  who  want  to  nationalise  either  industry
 or  trade.

 This  is  very  significant,  for  in  many
 States  today  there  has  been  a  tendency  to
 think  that  simply  because  either  one  party
 or  the  other  thinks  that  a  man's  property
 is  not  worth  anything  it  can  be  taken  just
 because  the  party  in  power  thinks  that  it
 can  be  so  taken,  without  even  p.ssing  a  law,
 without  even  arming  the  Executive  with  the
 proper  authority,  without  even  laying  down
 the  principles  and  the  purposes  for  which
 this  nationalisation  is  to  be  affected.

 Sir,  ]  come  from  a  State  where  this
 sector  has  been  rather  dim  and  grim,  if  I
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 may  say  so  for  quite  some  time  past.  It
 has  been  openly  advocated  that  it  will  be
 open  for  anybody  who  calls  himself  either
 a  man  of  the  masses  or  a  toiling  worker  to
 go  and  just  squat  on  somebody  else's  pro-
 perty  and  grab  it  if  he  wants  to  do  so  and
 that  that  man  has  no  protection  under  the
 Jaw.  This  is  not  a  question  which  is  to  be
 answered  for  the  first  time  that  when  the
 Parli  t  or  the  petent  legislatures  in
 the  States  think  that  certain  property  or
 certain  undertakings  or  certain  other  means
 of  production  or  credit  institutions  are  to
 be  nationalised  to  the  public  good  or  for  a
 public  purpose,  a  law  needed  and  that  that
 law  has  to  be  passed  in  accordance  with  the
 provisions  of  the  Constitution  That  is
 exactly  what  the  Supreme  Court  has  said
 and  it  will  be  a  mistake  to  suppose—as
 many  have  very  glibly  given  expression  to
 such  views—that  the  Supreme  Court  stands
 in  the  way  of  the  people's  progress.  Nothing
 like  that,  In  fact,  the  Supreme  Court  has
 Tepeatedly  stressed  this  fact  that  it  is  for
 the  Parliament  and  for  the  Legislature  to
 frame  a  policy,  an  economic  and  social
 policy,  and  it  will  be  for  them  to  fiame  an
 appropriate  law  to  carry  out  those  policies  ;
 but  that  law  must  follow  the  path  the
 Constitution  has  prescribed.  And,  it  will
 not  be  for  the  legislatures  concerned  or  for
 the  Parliament  concerned  to  try  to  chalk  out
 a  new  path  for  itself,  for,  ourt  is  a  prescribed
 path,  a  Jimited  path  upon  which  to  tread  ;
 and  it  is  not  for  each  legislature  or  a  fleet-
 ing  majority  which  control  the  legislature
 for  the  time  being  to  taxe  out  for  itself  a
 path  it  chooses.  For  the  Consritutional
 path  is  a  permanent  path;  the  Constitu-
 tional  path  is  the  path  of  the  law  and  it
 cannot  be  deviated  from,  except  at  o  risk
 of  being  set  right  by  the  Courts.

 Now,  with  these  observations,  Sir,  I
 welcome  the  Government's  measure  for
 bringing  forward  speedily  a  Jaw  which  will
 stand  the  test  which  the  Supreme  Court  has
 laid  down  for  the  purpose  of  nationalising
 a  vital  sector  in  our  economy.  It  is  no
 Jonger  any  matter  of  debate  nor  does  it
 brook  any  debate  that  credit  instiiutions
 which  control  the  savings  of  the  nation  and
 with  which  we  have  to  build  up  all  our
 develo  progr:  are  a  vital  sector
 of  our  economy.  And  the  people,  nor
 Parliameat,  can  leave  it  to  chance  for  those
 who  control  the  credit  institutions  either  to
 afford  necessary  credit  for  some  and  not  fos
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 others.  In  fact,  Sir.  we  have  set  up  priori-
 ties  for  ourselves  in  the  matter  of  develop-
 ment.  We  have  our  agricultural  pro-
 grammes;  we  have  our  programmes  for
 assisting  the  small-scale  industries,  We
 have  our  programmes  for  assisting  the
 middle-class  entrepreneurs  and  I  do  not
 consider  that  the  credit  institutions  must  sub-
 serve  the  interest  eithe:  only  of  the  big
 industrialist  or  big  trader,  Infact,  the  growth
 of  the  small  trader  ood  the  growth
 of  the  sinall  man  or  the  middle-class  entre-
 preneur  has  to  be  ensuredd  and  cannot  be
 ignored  any  more.  While  I  welcome  =  this
 Bill,  and  while  along  with  so  inany  of  us
 here,  I  whole-heartedly  support  this  measure.
 we  imust  cxXpress  our  misgivings  at  the  way
 some  of  the  old  nationaiissd  credit  imstitu-
 tions  have  behaved  In  the  past.

 And  the  complaints  we  all  hear  are  not
 only  stray  or  infrequent  but  are  freely  and
 widely  expressed,  namely,  that  the  nationa-
 lised  credit  institutions  like  the  State  Bank
 still  only  prefer  the  big  man,  the  big  indus-
 trialist  and  the  big  treder  and  the  voice  of
 the  small  enterpreneur  is  verv  frequently  not
 heeded.  Infact,  som:  of  us  who  are
 connected  with  small  enterprises  know  how
 difficult  it  is  to  induce  a  bank  like  the  State
 Bank  io  bea  little  sympathetic  to  the  needs
 of  the  small  enterpreneur.  Therefore,  I
 hope  when  these  big  institutions  are
 nationali  ed,  chose  who  will  be  in  charge  of
 them  as  agents  of  Governivent  and  as
 guardians  Parliament  has  set  up  for  looking
 alter  the  vital  interests  of  the  nation  will
 not  fail  to  fram  a  proper  policy  which  will
 bi  ameliorative  of  the  difficulties  of  the  com-
 mon  man,  the  small  man,  the  small  agricul-
 turist  the  small  enterpreneur  so  that  he  will
 feel  that  the  nationalised  credit  instiiutions
 have  seally  brought  about  a  fundamental
 change  in  our  credit  policy  and  in  the  matter
 of  affording  the  necessary  assistance  without
 which  no  enterprise,  either  agricultural  or
 indus'rial,  can  possibly  thrive  or  expand.

 Tam  also  very  hanpy  to  see  that  such  a
 silent  and  fundamental  revolution  has  been
 brought  about  through  the  aegis  of  Jaw,  This
 is  a  pointer  to  those  who  think  that  changes
 ean  be  hrought  about  only  by  bloody  revolu-
 tions  or  avitations,  Tn  the  lest  twenty
 years  ever  since  we  ushered  in  the  Consti-
 tinier,  vast  changes  have  been  wreught  in
 our  economy  ;  big  landed  estates  have  dis-
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 appeared,  agricultural  ceiling  laws  have  been
 passed  by  freely  elected  legislatures  ;  impor-
 tant  industrial  units  and  industries  have  been
 nationalised  ;  the  State  Bank,  the  Reserve
 Bank  and  life  insurance  and  so  many  other
 important  sectors  of  our  economy  have  not
 only  been  nationalised  but  also  developed
 in  the  public  sector  like  the  vast  steel
 factories  and  other  heavy  industrial  units
 that  we  have  built  up,  all  with  the  aid  of
 laws  passed  by  a  freely  elected  Parliament.
 It  has  never  been  even  questioned  that  these
 Jaws  have  not  been  to  the  public  good  or
 have  not  been  administered  for  the  public
 good,  The  great  revolutionary  step  of
 nationalising  within  such  a  short
 space  of  time  such  vast  credit  instivutions,
 all  with  the  aid  of  laws  passed  by  this
 House,  shows  how  casy  it  is  and  vet  how
 important  it  is,  to  observe  that  all  our
 fuisre  progress  cither  in  this  direction  or
 in  any  other,  has  to  be  only  with  the  sanc-
 tion  of  laws  possed  by  Parliament  and  by
 the  freely  elected  legislatures  and  not  by
 those  who  shout  in  a  robble  ‘do  this’  or  ‘do
 that’.  The  heavens  cannot  be  brought
 down  just  by  shouting,  by  bloody  revolu-
 tions  or  by  bloody  agitations,

 This  is  the  position  which  really  makes
 us  optimistic  and  which  really  throws  up
 such  a  vast  vista  of  hope  for  the  people  and
 the  expectation  that  this  measure  has  r  used
 all  over  the  conotiy,.  Why  is  in  that  this
 measure  roused  such  a  widespread  हा  thu-
 siasm  and  fervour  throughout  the  country  ?
 Simply  because  of  this,  people  feel  that
 after  all  the  Constitution  and  those  whom
 they  have  elected  to  serve  the  Constitution
 and  Jead  the  Government  and  the  legisla-
 tive  have  served  them  well  by  making  such
 progressive  steps  possible  through  the  aid
 of  law,

 I,  therefore,  feel  that  there  will  be  very
 few  to  question  the  wisdom  of  this  measure
 and  very  few  to  criticise  the  manner  in  which
 this  measure  has  been  framed.

 While  I  say  this,  I  at  the  same  time
 want  to  sound  a  note  of  ceution  ard  that
 is  this,  that  the  great  expeiadons  whist
 have  been  roused  by  this  measure  should
 not  be  allowed  to  be  stifled  even  for  mn
 moment,  and  it  is  likely  to  be  so  stifled  if
 the  measure  is  not  really  followed  up  with
 vast  new  experiment  is  in  the  field  of  making
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 our  credit  available  to  those  sectors  which
 have  been  served  so  far  of  proper  credit
 facilities.

 It  is  well  kmown  that  our  agriculture
 depends  by  and  large  on  the  credit  facilities
 offered  by  the  village  sahukar  and  village
 moneylender  who  readily  fend  at  high  rates,
 usurious  tates  of  interest  and  grab  the
 People’s  property  to  realise  their  loans.  It
 is  a  happy  thing  to  remember  that  the  old
 description  of  the  Indian  peasant  is  no  longer
 apposite  today.  The  Royai  Commission
 on  Agriculture,  while  reporting  on  the  con-
 dition  of  the  agriculturists,  said  not  very
 long  ago,  only  in  1928,  that  the  Indian
 Peasant  was  born  in  debt,  lived  in  debt  and
 died  in  debt.  It  may  be  that  that  condition
 is  no  longer  so  acute  as  it  used  to  be  a  few
 decades  ago,  but  nevertheless  it  is  a  fact  that,
 as  Shri  Mehta  pointed  out,  the  successful
 culmination  of  this  green  revolution  as  we
 call  it,  this  agricultural  revolution,  will
 depend  very  much  on  extended  credit  facili-
 ties  which  we  make  available  to  the  small
 farmer  all  over  the  country  Similarly,  we
 have  roused  expectations  in  the  miods  of
 the  small  eutrepreneur,  the  small  transpo.  rt,
 man,  the  small  trader,  the  small  mao  who
 forges  a  few  things  in  his  small  factory  with
 the  aid  of  his  own  arms  or  with  the  aid  of
 a  few  labourers  he  employs.  If  his  needs
 are  not  properly  attended  to,  these  expecta-
 tions  will  scoo  be  dashed  to  the  ground  and
 that  will  create  8  condition  which  will  be
 fatal  not  only  for  us  but  for  the  confidence
 which  the  people  have  reposed  in  us  by
 according  such  widespread  support  for  this
 measure,

 With  this  note  of  caution  I  hope  that
 those  who  will  be  charged  with  the  task
 of  administering  the  new  banks  will  do  so
 wisely,  liberally  and  with  caution  and  circum-
 spection,  and  that  the  people  will  hail  that
 the  vast  credit  institutions  of  the  country
 have  been  nationalised  by  this  Parliament
 for  the  public  good

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour)  :  There  is  a  piece  of  news  that  the
 National  Assembly  of  Cambodia  hae  thrown
 out  its  Head  of  State,  Prince  Norodom
 Sihanouk.  Will  sou  kindly  ask  the  Govern-
 ment  to  make  a  statement  ?  On  the  floor  of
 the  House  we  have  discussed  Cambodia  for

 a  long  time  and  it  will  be  of  interest  to  the
 Members  of  the  House,  I  have  no  doubt  that
 Prof,  Mukerjee  will  support  me  io  this

 “the  pathetic  spectacle
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 regard.  IT  want  to  know  whether  the
 Government  has  received  the  news  and  how
 far  it  is  correct.

 MR.  CHAIRMAN:  What  you  have  said
 has  gone  on  record.

 SHRI  JYOTIRMOY  BASU:  Will  you
 be  good  enongh  to  ask  the  Government  to
 make  an  announcement  confirming  or
 denying  it  ?  This  is  a  very  important  issue.

 MR.  CHAIRMAN:  The  Minister  is
 here  and  he  has  taken  note  of  it.

 SHRI  M.  R.  MASANI  (Rajkot):  I  rise
 to  support  the  statutery  resolution  for
 disapproving  the  Ordinance  moved  by  Shri
 Sharma  and  oppose  the  motion  for  consi-
 deration  of  the  Bill  moved  by  the  hon.
 Minister,  Mr.  Govinda  Menon,

 When  Mr.  Madhok  and  I  decided  on  the
 morning  after  the  Ordinance  was  enacted
 last  year  that  this  whole  measure  was
 ultra  vires  of  the  Constitution  and  should  be
 struck  down,  I  must  confess  that  we  had  oot
 counted  on  being  rewarded  with  such  a
 historic  judgment  of  the  Supreme  Court
 which  not  only  struck  down  the  illegal  law
 but  had  aso  laid  down  propositions  of
 conside:able  value  in  the  way  of  expanding
 the  area  of  Fundamental  Rights  of  the
 citizen  for  which  we  are  all  grateful.  We
 applaud  the  judgment  of  the  Supreme  Court
 and  we  are  happy  that  in  this  marner  we
 huve  brought  about  a  desirable  result.

 When  the  Bill,  which  was  siruck  down
 later  on  by  the  Supreme  Court,  came  before
 the  house  on  25th  July  4969  we  again
 warned  that  it  also  was  invalid  because  it

 Rights, viclated  —  certain  Fundaniental
 Speaking  in  this  House  on  25th  July  last
 year,  I  said  :

 “This  Bill  violates  Fundamental
 Riphts  ;  this  Bill  is  expropriatcry  ;  it  is
 discriminatory  ;  it  has  no  public  purpose.
 Therefore,  this  Bill  is  wltravires  of
 the  Constitution.”

 What  we  said  has  hapnened.  Today  we  sec
 of  the  incomrectent

 legal  advisers  of  this  incompetent  Govern-
 ment  giving  a  long  apolovia,  about  how
 justifiable  was  the  mistake  they  had
 commitied.  The  Governmer.t  may  be  wast’
 the  time  of  the  House  by  bringing  a  Bub  &
 second  time.  But  it  goes  on  record  that
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 this  Government  and  its  legal  advisers  do
 not  know  the  law  of  this  country  and  do  not
 take  enough  trouble  to  safeguard  the  Consti-
 tution  of  this  Country.

 We  are  opposed  to  bank  nationalisation
 outright.  Why?  A  statement  was  made  in
 our  Election  Manifesto  us  far  back  as  967,
 and  I  shall  quote  it  now  because  what  we
 said  then  is  only  too  likely  to  be  vindicated
 in  the  years  to  come.  We  said  :

 “The  Swatantra  Party  is  opposed  to  the
 nationalisation  of  banks  cuntemplated
 by  the  Congress  Party  which  is  utterly
 irrelevant  to  the  couutry’s  problems  and
 would  retard  development  besides  being
 fatal  to  monetary  stability,  security  and
 saving  by  placing  the  savings  of  lakhs  of
 small  depositors  at  the  mercy  of  a
 Government  seeking  to  lay  its  hands  on
 all  available  resources.”

 It  is  for  this  basic  reason  that  we  oppose
 this  Bill  a  second  time  in  this  House.

 We  believe  in  a  mixed  economy  where
 State  and  private  enterprise  compete  on
 equal  items  for  the  welfare  of  the  com-
 munity.  But  the  burden  of  proving  the  need
 for  nationalisation  lies  very  squarely  on  the
 shoulders  of  those  who  sit  opposite.

 Even  in  respect  of  socialist  Sweden,
 where  socialism  had  been  practised  with
 such  success,  Axel  Iveroth  says:

 “Those  who  maintain  that  the  States
 should  take  responsibility  for  an
 increased  rate  of  economic  progress  by
 carrying  out  thoroughgoing  changes  in
 our  prosperity  creating  machinery  must
 now  realize  that  the  burden  of  proof  lies
 upoo  them.”

 This  burden  has  not  been  discharged  in  this
 particular  case,  No  case  has  been  made  out
 why  these  fourteen  banks  should  be
 nationalised...(/mferruptions.)  The  Truth  is
 unpalatable,

 My  party  stands  for  a  commission  of
 enquiry  being  appointed  in  respect  of  any
 industry  where  a  case  is  sought  to  be  made
 out  for  nationalisation,  If  something  that
 approximates  to  a  Royal  Commission  in
 Englund  is  appointed  in  this  country,  takes
 evidence  and  comes  to  the  conclusion  that
 for  the  public  good  a  particular  industry
 stou'd  be  nationalised,  I  am  prepared  to  go
 along  with  it.  But  that  kind  pf  judicious,
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 objective  cnquiry  has  not  been  made  in  this
 case.  On  the  contrary,  in  this  particular
 case  all  the  evidence  is  against  it.  The
 Prime  Minister  of  this  Government  which  is
 going  in  for  the  nationalisation  herself  did
 not  think  so  at  Bangalore.  What  did  she
 say  in  her  memorandum  to  the  AICC  ?  She
 said  that  they  could  either  consider  the
 nationalisation  of  the  top  five  or  six  banks
 or  issue  directions  to  the  effect  that  their
 resources  should  be  reserved  to  a  larger
 extent  for  public  purposes.  In  other  words,
 she  had  an  open  mind;  what  she  wanted
 could  be  done  without  nationalisation.
 Yet  within  a  matter  of  weeks,  in  fact,  of
 days,  her  mind  changed  and  it  was  suddenly
 discovered  that  nationalisation  was  the
 panacea  that  was  required.

 The  Deputy  Prime  Minister  of  that  same
 Government  went  on  record  as  saying  that
 nationalisation  was  not  necessary.  I  quote
 his  words  :

 “Recent  experience  does  not  suggest
 that  large  banks  need  to  be  taken  over
 so  as  to  be  made  to  do  something  which
 they  are  not  doing.

 “There  is  no
 central  control,

 reason  why,  under
 that  is,  social  control,

 they  cannot  be  made  to  do  what  the
 State  Bank  is  doing  in  the  national
 interests,  nor  is  it  right  that  the  State
 Bank  is  expected  to  do  what  banks  as
 institutions  concerned  everyday  with
 depositor'’s  money  cannot  do,  No  bank,
 whether  in  the  public  or  the  private
 sector,  can  abandon  the  test  of  viability
 of  a  credit  transaction.  The  experiment
 of  social  control  is  a  continuing  one,  It
 aims  at  socialisation  of  credit  without
 nationalisation  of  banking.  Our  experi-
 ence  in  the  last  year  or  so  shows  that
 this  is  an  experiment  whose  results,  we
 have  every  reason  to  believe,  will  be
 tewarding.”

 So,  whatever  enquiry  was  made  by  the  Prime
 Minister  and  the  Deputy  Prime  Minister
 shows  that  there  was  no  case  for  natiolisa-
 tion,  Social  contro!  was  not  given  a  chance
 and  this  measure  was  sprung  upon  the
 country.  We  believe  that  a  basic  dilemma
 faces  Parliament  and  the  Government—

 श्री  रथि  राय  (पुरी)  :  बार  बार  सदन  क
 दिकायत  की  गई  है  कि  जब  यहां  बिलों  इत्यादि



 33  Statuiory  Kesviution  and  PHALGUNA  27,  89]  (SAKA;

 पर  चर्चा  हो  तो  कोई  न  कोई  कंबिनेट  स्तर  का
 मंत्री  यहां  रहना  चाहिये  |  लेकिन  कोई  कैविनेट
 स्तर  का  मंत्री  नहीं  होता  है  ब  भी  नहीं  है  1
 श्राप  उनको  बुलायें  |

 SHRI  M.R.  MASANI:  |  was  saying
 that  in  a  case  Jike  this,  there  is  a  basic
 dilemma  facing  us.  Either  a  bank  is  run  on
 commercial  principles  fiee  fiom  political
 intervention,  as  is  done  by  nationalised  banks
 in  France.  In  that  case,  there  is  no  change
 and  there  is  no  purpose  in  notionalisation.
 All  that  has  happened  is  that  Rs.  87  crores
 of  the  tax-payers’  money  are  wasted  in
 Paying  compensation  to  the  shareholders.  On
 the  other  hand,  it  nationalisation  means  the
 encouragement  of  «a  monopoly  and  it  is
 politically  motivated,  then  it  is  pernicious
 because  the  money  of  the  depositors  will  be
 trifled  with  in  a  manner  that  it  should  not
 be  trifled  with  as  is  happening  with  co-
 operative  banks  and  land  morigage  banks  in
 this  country.  So,  this  is  the  dilemma  the
 gentlemen  opposite  have  to  face.  Either
 nationalisation:  is  pointi¢ss  and  expensive  or
 it  is  pernicious  and  dangerous.  And  from
 this  dilemma,  we  find  there  is  no  escape
 whatsoever,

 Who  will  benefit  from  nationalisation  7
 Is  it  the  shareholders?  There  is  no  doubt
 that  the  compensation  provided  in  this  Bill  is
 somewhat  more  generous  and  fair  than  the
 last  one  which  we  got  the  Act  struck  down
 by  the  Supreme  Court.  Even  this  time,  |
 am  not  sure  that  the  compensation  is
 adequate  or  fair,  I  will  mention  thiee  or
 four  reasons  why  I  sav  so.  The  market  value
 of  land  and  buildings  of  head  offices  and
 hundreds  of  branches  of  the  banks  have  been
 heavily  depreciated  in  the  books  of  the
 banks,  and  are  really  worth  much  more  than
 what  was  allowed  for  in  the  Government's
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 Then,  interest  at  the  rate  of  four  per
 cent  is  given  on  the  compexsation,  but  we
 know  the  prevailing  rate  for  borrowing  is
 nine  and  a  half  per  cent  to  10  per  cent  on
 secured  borrowings,  and  so.  the  rate  of  four
 per  cent  is  inadequate.

 Finally,  the  shareholder  does  not  get  the
 money  in  cash.  He  gets  it  payable  over
 three  years  during  which,  thanks  to  the
 inflationary  policies  of  this  Government,  the
 rupee  will  be  depreciating  fuither,  So  what
 L  say  is  that  full  yustice  has  not  been  given
 to  the  shareholders.

 Then,  will  it  benefit  Labour  ?  ]  say  no.
 Those  employees  who  belong  to  nationalised
 banks  have  already  realised  that  their
 tight  to  collective  bargaining,  their  right
 to  strike,  their  right  to  bonus  have
 already  been  truncated.  |  would  like
 fo  read  to  the  House  a  resolution
 passed  by  the  Reserve  Bank  Employees’
 Associvtion  at  an  extracidinary  general
 meeting  of  their  union  held  in  Boubay  on
 3rd  July,  9  4.  This  was  passed  after
 debate  by  380  votes  to  20.  It  says  :

 “This  extraordinary  general  meeting  of
 the  Reserve  Bank  of  India  Employees’
 Association,  Bombay,  held  on  the  3rd
 July,  +1964,  having  considered  the
 question  of  nationalisaiion  of  banks,
 resulves  that  this  Association  is  opposed
 tc  the  nationaliation  of  banks,  since
 experience  shows  that  nationalisation  of
 banks  would  not  be  conducive  to
 interests  and  welfare  of  the  employees,”

 AN  HON.  MEMBER  :  When  was  that  ?

 SHRI  M.  R.  MASANI:
 were  wise  before  the  time  |

 “As  such,  this  Meeting  decides  to
 dissociate  itself  and  the  Association  from
 the  campaign  for  nationalisation  of  banks

 1964.  They

 computation.  and  to  take  all  such  steps  as  are
 The  goodwill  built  up  over  I  ry  in  furtherance  of  this  decision.”

 decades  has  not  been  accounted  for  in  the  Therefore,  Labour  will  not  be  benefited
 compensation.  Now,  let  us  take  the  depositors.  The

 Equity  and  justice  demand  that  the  depos  i  posits  are  in  ger  according
 shareholders  should  be  entitled  to  a  share  of
 the  bank’s  profits  made  between  July  last
 and  February  this  year  during  which  period
 the  barks  were  illegally  occupied  by  those
 gentlemen  cpposite.  No  compensation  is
 given  for  occupying  the  banks  for  six  or
 eight  months  illegally,  without  any  legal

 to  me  when  people  like  the  people  opposite
 get  their  hends  on  them.  These  depositors
 are  small  people.  In  1967,  there  were
 I2,400,000  personal  accounts  in  this  country with  an  average  deposit  of  Rs.  1580.  These
 ave  small  people  whose  money  will  no.  de
 diverted  for  unproductive  investme::  i:
 wasteful  governmental  enterprises,  which  wil)
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 be  the  best  that  can  happen,  or  there  may  be
 trafficking  in  overdrafts.  We  know  that  the
 resources  of  cooperative  banks  and  land
 mortgage  banks  are  used  for  patronising  the
 supporters  of  the  ruling  party  throughcut  the
 country  It  happens  in  ull  the  States.  The
 biggest  source  of  corruption  today  is
 cooper:.tive  banks  and  land  mortgage  banks.
 This  is  likely  to  happen  with  fourteen
 nationalised  banks  also.

 If  these  resources  are  frittered  away,  the
 depositor  has  no  guarantee  beyond  Rs.  5000.
 The  first  Rs.  5000  of  your  money,  Mr.
 Chairman,  or  of  anyooe  here  Government
 guarantees,  but  nothing  more.  We  have
 tabled  an  amendment  to  this  Bill  that  the
 Government  guarantee  should  be  uncon:
 ditional  and  that  the  depositor  must  be
 reimbuised  to  the  entire  extent  of  the  money
 that  may  be  wasted  by  the  nationalised
 banks.

 A  danger  of  nationalisation  is  concentra-
 tion  and  monopoly.  Gandhi  believed  in
 decentralisation  of  economic  power.
 (Unterruption),  ]  would  request  Mr,  Basu  to
 try  to  listen  i  if  he  listens,  he  will  learn  a
 little  more,  Indulging  in  a  running  com-
 mentary  or  waking  a  nuise  when  somebody
 else  is  speaking  is  not  the  way  of  democracy.
 The  whcle  point  here  is  to  listen  to  one
 another.

 SHRI  JYOTIRMOY  BASU:  You  do
 not  believe  in  democracy  ;  you  have  beer
 talking  about  military  rule.

 SHRI  M.  R.  MASANI:  He  is  getting
 me  mixed  up  with  Gen.  Cariappa  !  I  do  not
 think  I  look  like  him,

 SHRI  JYOTIRMOY  BASU  :
 your  variety,

 That  is

 SHRI  M.  R.  MASANI:  I  was  quuting
 Mahatma  Gandhi.  who  had  a  very  sound
 idea  as  to  where  the  popular  interest  lay  He
 talked  about  money  inthe  banks.  In  his
 book  A  Week  with  Gandhi.  Louis  Fischer
 quotes  Gandhi  as  saying  something  in  which
 we  believe,  but  not  those  silting  opposite.
 He  savs  ;

 “You  see,  the  centre  cf  power  now
 in  New  Delhi  or  in  Calcutta  and

 ery,  in  the  b'g  cities.  would  have
 it  distiibuted  among  the  seven  hundred
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 thousand  villages  of  India.  That  will
 mean  thal  there  is  no  power.  In  other
 words,  I  want  the  seven  hundred
 thousand  dollars  oow  invested  in  the
 Imperial  Bank  of  India  withdrawn  and
 distributed  among  the  seven  hundred
 villages.  Then  cach  willage  will  have
 its  one  dollar  which  cannot  be  lost."”

 This  was  symbolic.  Gandhi  was  making  on
 argument  against  what  these  people  are
 doing  today,  is.  exactly  the  reverse  of  what
 Gandhiji  wanted.  They  want  to  concentrate
 all  the  millioni  of  dollars  belonging  to  the
 small  men  in  the  hands  of  this  Government
 and  those  who  cariy  out  their  orders.

 Even  so,  thank  gocdness,  the  present  law
 leaves  some  freedom  of  choice  to  the
 depositor  and  the  creditor  to  move  from  one
 bank  to  another,  because  only  fourteen
 bunks  have  been  nationalised  and  a  few  have
 survived.  To  that  extent,  there  5  no
 complete  mc  nopoly  in  banking,  even  after
 this  law  is  passed.  It  is  for  this  reason  that
 we  ale  opposed  to  the  i.ationalisation  of
 even  है  single  more  bank,  whether  i’  is  an
 Indian  bank  or  a  foreign  bank,  We  are  not
 concerned  with  the  nationaliiy  0  the  bank.
 We  are  concerned  with  the  area  of  freedom
 of  choice  left  with  the  depositor  or  creditor
 If  more  banks  are  nationalised,  the  evil  will
 spread  further,  Today  the  evil  is  there,
 fourteen  banks  are  struck  by  the  plague.  We
 do  not  want  more  banks  to  be  struck  by  the
 plague  because  fourteen  banks  are  struck

 An  altempt  has  been  made  in  certain
 quarters—not  yet  in  this  House,  I  am  glad
 lo  say—to  try  to  argue  that  the  judgement
 of  the  Supreme  Court  necessitates  that
 foreign  banks  and  other  Indian  banks
 shoulu  also  be  nationalised,  I  have
 studied  the  judgment  of  the  Suprem.
 Court  very  carefully.  It  says  nothing
 of  the  kind.  They  have  refused  to  deal  with
 this  matter,  They  say  that  it  is  not  necessary
 for  them  to  go  into  this  question.  But  what
 do  they  say  ?  They  say  :

 “It  makes  hostile  discrimination
 against  the  named  benks  in  that  it
 prohibits  the  named  banks  trom  carrying
 on  banking  business,  whereas  other
 banks—Indian  and  foreign—are  permitted
 to  carry  on  barking  business,  and  even
 new  banks  may  be  formed  which  may
 engage  in  banking  business.”
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 So,  do  not  invoke  this  bogey  of  discrimina-
 tion  and  do  not  say  that  only  because
 fourte  9  bauks  were  notiovalis:d  and  not
 Others,  therefore,  the  Act  was  struct  down
 and  that  you  cm  not  nationalise  any
 category  you  like,  The  court  only  said  that
 you  should  nor  discriminate  between
 nationalised  banks  and  non-natiovalised
 banks  in  regard  to  the  carrying  on  of
 banking  and  other  dusine.s.  So,  it  5  not
 good  invol.ing  the  judgment  of  the  Supreme
 Court  in  order  io  create  a  case  for
 fationalising  more  banks,  whether  they  ars
 Indian  of  foreign.

 shall  do  what  we  did  on
 Oo  i.e  30th  of  Juty  2969
 av  amendment  moved  by

 the  Communists  to  nationalised  the  other
 banks  which  were  left  out.  If  such  an
 amendment  is  moved  agaia,  we  shall  vote
 against  it  because  we  wish  to  be  consistent
 in  what  we  do  We  believe  that  ihe  less  of
 monopoly  the  geeater  the  chances  for  the
 citizens  of  this  country  and  the  more  banks
 are  nationalise..  ine  more  poisonous  the
 effects  of  thi:  monopoly.  For  this  reason,
 we  shall  certainly  opnose  the  attempt  to
 nationalise  one  more  bank  beyond  the  four-
 teen  that  are  attacked.

 These  are  the  reasons  why  we  want  to
 oppose  this  Bill,  Even  at  this  lute  stage,  if
 this  government  will  withdraw  this  Bill  and
 appoint  a  Commission  of  Inquiry  to  investi-
 naic  whether  or  not  a  case  exists  for
 rationalisation,  we  are  prepared  to  co-operate
 with  suc':  an  investigation,  share  our  views
 with  them  and  I  that  expert  body  comes  and
 savs  thet  there  is  a  case  for  nationalisation,
 then  |  aun  prepared  tog?  in  for  it.  But,  in
 the  absence  of  that,  our  experience  of  State
 enterprises  in  this  couniry  is  a  most
 unfortunate  one.  We  couvert  prosperous
 enterprises  ints  lo-ing  enterprises  by
 nationalisation  We  do  not  want  this  further
 Process  of  ruin  to  get  expanded  and,  there-
 fure,  we  shall  oppose  the  Bill  at  every  stage.

 Therefure,  we
 the  last  occasion
 we  voted  againsr

 SHRI  AMRIT  NAHATA  (Barmer)  ¢
 Mr,  Chairman,  Sir,  Shri  Ashok  Mehta  just
 now  said  that  in  striking  down  the  Bank
 Natiosalisation  Act  the  Supreme  Court  had
 reversed  aid  revised  many  of  its  earlier
 stands  and  he  gave  some  examples  I  would
 like  odd  some  more,  The  Supreme  Court
 bad  hel!  carlier  that  a  company  or  a
 corporate  bady  could  not  be  considered  a
 citizen  and  could  not,  therefore,  claim
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 fundam:ntal  rights  guaranteed  under  the
 Constitution  to  Indian  citizens  ;  the  share-
 holders  of  companies.  for  example,  are  not
 liable  to  pay  the  debts,  dues  or  arrears  of
 those  companies.  Smilarly,  u  corporate  body
 cou'd  nat  claim  the  fundamental  mghts  which
 its  sharcholders  could  claim.  But  in  chis
 judgment  the  Supreme  Court  has  revised  the
 carlier  attitude  and  decided  that  even  a
 company  or  a  corporate  body  could  claim
 fundamental  rights  under  the  Constitution  as
 any  other  citizen.

 The  judgment  of  the  Supreme  Court  says
 that  the  nationalisation  of  these  fourteen
 banks  is  9  hostile  discri  ination  in  as  much
 as  these  fourteen  banks  are  prevented  from
 continuing  or  carrying  on  banking  trade,
 This  means  that  from  now  onwards  the
 Supreme  Court  will  consider  anv  partial
 nationalisation  as  bostile  discrimination.  In
 the  past,  when  the  Imperial  Hank  was
 nationalised,  this  plea  was  never  raised
 When  the  Life  Insurance  Corporation  was
 nationalised,  nobody  has  said  that  general
 insurance  is  not  being  nationalised.  If  this
 argument  of  hostile  discrimination  is  taken
 to  its  Ingica!  conclusion,  it  would  be  very
 difficult  on  the  part  of  this  government  to
 undertake  any  more  partial  nationalisation.
 For  exmaple,  we  have  declared  that  the
 State  will  take  over  the  foreign  trade  item  by
 Nem.

 If  the  Centre  decides  to  take  over  impert
 or  export  trade  of  a  particular  item,  it  would
 again  be  struck  down  on  the  plea  that  this  is
 hostile  discrimination  ;  then  they  would  say
 that  traders  cannot  import  or  export  this
 particular  commodity  while  they  can  import
 or  eaport  other  commodities.  This  argument
 of  hostile  discrimination,  I  believe,  is  fraught
 with  grave  dangers.

 SHRI  M.  N.  REDDY  (Nizamabad)  :  Oo
 a  point  of  order,  Sir.  lo  his  entire  speech  he
 is  criticizing  the  judgment  of  the  Supreme
 Court.  The  judgment  is  not  the  subject  of
 discussion  here  (Jarerruption.)  Government
 accepted  the  judgment  and  brought  forward
 the  Bill  again  (/merruprion-)  He  is  saying
 that  the  Supreme  Court  would  do  this  or
 that.  It  is  nyainst  the  dignity  of  the  Supreme
 Court.  It  should  not  be  allowed.

 MR.  CHAIRMAN:  There  is  no  point
 of  order.
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 SHRI  AMRIT  NAHATA:  |  am  not
 Prepared  to  be  guided  by  the  hon.  Member
 about  what  I  should  speak  and  what  I
 should  not.

 I  am  constrained  to  submit  that  the
 Supreme  Court  in  striking  down  the  Bank
 Nationalisation  Act  has  gone  beyond  its
 jurisdiction,  For  ple,  the  Constituti
 lays  down  specifically  that  the  fairness  or
 adequacy  of  compensation  to  be  paid  or  the
 principles  on  which  compensation  is  to  be
 paid  are  non-justiciable.  The  Fourth  Amend-
 ment  of  the  Constitution  is  absolutely
 specific  and  clear.  While  moving  the  Fourth
 Amendment  Bill  Pandit  Jawaharlal  Nehru
 had  said  :

 “Parliament  fixes  either  compensation
 itself,  or  the  rules  governing  compen-
 sation  :  and  they  would  not  be  challen-
 ged  by  courts  except  for  one  reason,
 where  it  is  thought  that  there  has  been
 a  gross  abuse  of  the  law,  where  in  fact,
 there  has  been  a  fraud  on  the  Consti-
 tution.”
 Till  very  recently  the  Supreme  Court  has

 upheld  this  principle.  In  the  case  of  Gujarat
 versus  Shantilal  the  Supreme  Court  Bench,
 presided  over  by  the  then  Chief  Justice,
 Shri  Subba  Rao,  categorically  and  very
 clearly  upheld  this  principle  and  of  the
 Fourth  Amendment  Act  and  held  that  the
 Supreme  Court  had  no  power  to  go  into  the
 adequacy  or  otherwise  of  compensation  or
 the  principles  governing  compensation.  But
 now  the  Supreme  Court  has  revised  and  al-
 most  reversed  that  stand.

 I  may  point  out  to  you  that  even  before
 the  Fourth  Amendment  the  intention  of  the
 framers  of  our  Constitution  had  bern  made
 very  clear  in  the  Constituent  Assembly.  In
 949  Pandit  Jawaharlal  Nehru  had  said  in
 the  Constituent  Assembly  :

 “Eminent  lawyers  have  told  us  that
 00  a  proper  construction  of  the  clause,
 the  judiciary  should  rot  and  does  not
 come  in,”
 Dr.  Ambedkar  had

 tuent  Assembly  :
 “The  Constitution  excluded  judicial  re-

 view  of  the  quantum  or  principles  of

 said  in  the  Consti-
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 into  the  question  of  the  adquacy  or  other-
 wise  of  compensation  it  was  felt  necessary
 that  this  clause  about  compensation  be  made
 more  specific  and  explicit.  That  is  why  the
 Fourth  Amendment  was  brought  forward.
 After  that  it  is  for  the  first  time  that  the
 Supreme  Court  has  gone  again  into  the  ques-
 tion  of  adequacy  or  otherwise  of  compen-
 sation.

 It  has  been  said  that  the  property  right
 in  our  Constitution  is  almost  the  same  as
 in  the  Constitution  of  the  USA.  I  would
 like  to  remind  you  that  while  the  US  Consti-
 tution  uses  only  the  words  “just  compen-
 sation’,  the  'ndian  Constitution  uses  only
 thr.  word  “compensation.”  This  distinction
 is  very  important.  Our  Constiution.  even
 before  the  Fourth  Amendment  and  certainly
 after  the  Fourth  Amendment,  has  been  very
 clear  that  the  matter  of  compensation
 will  be  decided  by  the  Legislature.
 Of  course,  if  the  Iegislature  were  to
 perpetrate  a  fraud  on  the  Constitution  or  a
 mockery  on  the  Constitution,  say,  if  we  were
 to  decide  that  we  will  give  |  paisa  to  every
 shareholder  as  the  compensation,  then,  cer-
 tainly,  the  Supreme  Court  hes  every  right  to
 challenge  this  decision  of  the  legislature  as  a
 fraud  or  a  mockery  on  the  Constitution,  But
 in  the  present  judgment,  the  Supreme  Court
 has  not  called  the  principles  on  which  we
 have  decided  to  pay  compensation  as  a  fraud
 or  a  mockery  on  the  Constitution.

 The  Supreme  Court  has  laid  down  cer-
 tain  principles,  that  is,  market  value,  pay-
 ments  incash  and  even  goodwill  has  to  be
 taken  into  consideration  while  deciding  the
 adequate  quantum  of  compensation.  That  is
 why  the  share-holders  who  held  total  shares
 of  Rs  2]  crores  in  these  14  netionalised
 banks  are  now  getting  Rs.  87  crores.  It  has
 been  said  that  these  banks  were  private
 banks.  They  were  not  private  banks.  With
 only  Rs,  2]  crores,  these  banks  could  utilise
 hundreds  of  crores  of  rupees  of  poor  deposi-
 tors  and  those  moneys  were  used  for  build-
 ing  industrial  empires,  those  moneys  were
 used  for  the  growth  of  monopolies,  those
 Moneys  were  used  against  the  interests  of  the

 compensation  us  the  framers  were  appre-
 hensive  of  ivcicial  vagaries  in  the  mould-
 ing  of  law.”

 Teen  then,  when  the  Supreme  Court
 wel  repeatedly,  in  one  case  after  another,

 co  man  in  the  country  and  against  the
 interests  of  the  backward  regions  of  the
 country—only  a  few  cities  Alourised  ;  only
 industries  in  a  small  number  of  houses
 flourished.  They  were  never  private  banks,
 This  was  private  expropriation  and  use  of



 उड़  Statutory  Reso‘ution  and  PHALGUNA  27,  I89]  (SAKA)

 public  Money.  And  this  mistake  has  been
 corrected  by  nationalising  these  banks.

 If  this  principle  is  to  be  pursued  in
 future  that  market  value  must  be  paid,  that
 it  should  be  paid  in  cash  and  that  goodwill
 is  also  to  be  taken  into  consideration,  |  am
 afraid,  further  progress  in  the  direction  of
 social  justice  and  equality  would  become
 very  difficult.  Tam  afrvid,  the  Government
 has  also  indirectly  surrendered  before  this
 judgment  of  the  Supreme  Court  which  the
 Supreme  Court  should  not  have  given  because
 they  have  no  right  to  give.

 Again,  this  Government  should  have
 come  forward  and  said  before  the  House  that
 the  compensation  is  being  further  reduced
 because,  once  we  fix  the  quantum  of  com-
 pensation,  no  judiciary  can  challenge  it.
 Therefore,  if  we  are,  indirectly,  to  submit  to
 these  criteria  laid  down  by  the  Supreme
 Court  that  goodwill  should  taken  into  con-
 sideratlon  or  the  ma:ket  value  should  be
 taken  into  consideration,  then,  in  future,  this
 Government  itself  will  face  difficulties  when  it
 wants  to  come  forward  with  a  legislation  of
 social  justice.

 I  want  to  remind  this  Government  of  an
 historic  statement  which  Pandit  Jawaharlal
 Nehru  made  in  this  House.  I  quote  :

 “No  Supreme  Court  and  nu  judiciary
 can  stand  in  judgment  over  the  sovereign
 will  of  Parliament.  [f  we  50  wrong  here
 and  there,  it  can  point  it  out,  but  in  the
 ultimate  analysis,  where  the  future  of  the
 community  is  concerned,  no  judiciary
 can  come  in  the  way  No  system  of  judi-
 ciary  can  function  in  the  nature  of  a
 Third  House  of  correction.”
 Why  I  say  this  is,  because,  here,  in  the

 judgment  of  the  Supreme  Court,  striking
 down  the  Bank  Nationalisation  Bill,  there  is
 an  observation  which  |  want  to  draw  your
 attention  to.

 Ths  judgment  says  :
 “For  achieving  the  needs  of  a  develop-

 ing  economy  in  conformity  with  the
 Dational  policy  and  objectives,  the  re-
 sources  of  all  the  banks  foreign  as  well
 as  Indian—are  inadequate.”
 Who  is  the  Supreme  Conrt  to  question

 the  wisdom  of  this  House  7?  It  is  the  House
 which  will  decide  what  is  ry  for  the
 fulfilment  of  the  national  objectives  and  what
 is  not  necessary  for  the  fulfilment  of  the
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 national  objectives.  The  Supreme  Court  has
 no  right  to  question  the  wisdom,  the  policy
 of  the  Government  or  of  the  Parliament  or
 of  the  people  of  the  country.  The  Supreme
 court  has,  certainly,  gone  beyond  its  scope  and
 I  would,  therefore,  invoke  the  famous  message
 of  President  Roosevelt  which  he  gave  to  the
 American  Congress,  The  situation  is  almost
 similar  This  Government  under  the  leader-
 ship  of  Mrs.  Indira  Gandhi  is  giving  the  New
 Deal  to  the  weaker  sections  of  the  country.
 We  are  almost  in  the  same  conditions  which
 were  faced  by  President  Roosevelt  when  he
 introduced  the  New  Deal.  This  is  the
 famous  message  which  President  Roosevelt
 gave  to  the  American  Congress.  I  quote  :

 “When  the  Congress  sought  to  stabilise
 national  agriculture,  to  improve  the  con-
 dition  of  labour,  the  majority  cf  the
 Court  has  been  assuming  the  power  to
 pass  judgment  on  the  wisdom  of  the
 Acts  of  the  Congress.  We  have,  there-
 fore,  reached  the  point,  as  a  nation,
 where  we  must  take  action  to  save  the
 Constitution  from  the  Court  and  the
 Court  from  itself."
 I  would  request  this  Government  and

 this  House,  in  the  words  of  President  Roose-
 velt,  to  save  our  Constitution  from  the
 Supreme  Court  and  to  save  the  Supreme
 Court  from  itself.

 18.00  hrs.

 श्री  रवि  राय  (पुरी)  :  सभापति  महोदय,
 अभी  में  सरकार  भी  तरफ  से  ए.  के.  सेन  साहब
 का  और  नाहाटा  साहब  का  भाषणा  सुन  रहा
 था।  दोनों  ने  गदगदू  होकर  के  इस  बिल  का
 समर्थन  किया  है।  दूसरी  तरफ  मसानी  साहब
 ने  इस  बिल  का  विरोध  किया  है।  मेरा  पहला
 आक्षेप  इस  बिल  के  बारे  में  यह  है  कि  क्‍या
 वजह  है  कि  सरकार  को  दोवारा  फिर  इस  बिल
 को  सदन  के  सामने  लाना  पड़ा  ?  पिछली  बार
 जब  हम  इस  पर  बहस  कर  रहे  थ  उस  समय
 सदन  में  जिन-जिन  चीजों  के  बारे  में  हम  लोगों
 का  आदोप  था,  शिकायत  थी,  आलोचना  थी,
 इस  राष्ट्रीयकरणा  के  बिल  को  लेकर  के,  उसमें

 से  किसी  भी  शिकायत  को  सरकार  मानी  नहीं
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 [श्री  रवि  राय]
 जिसके  चलते  इस  बिल  को  दोबारा  यहां  लाता

 पड़ा  ।

 पहली  बात  यह  है  कि  यह  बेंकों  का  जिस
 तरीके  से  राष्ट्रीयकरणा  किया  गया  उसको  देखते

 हुये  यही  कहा  जा  सकता  है  कि  इस  सरकार  का

 कुछ  लम्बान  का  हेष्टिकोण  नहीं  है।  यह  क्यों
 ऐसा  हुआ ?  क्या  वजह  है  कि  सरकार  की

 हिम्मत  नहीं  पड़ी,  में  नाहाटा  साहब  से  पूछना
 चाहता  हूं  कि  यह  तो  पूंजीवाद  के  समर्थक  नहीं
 हैं,  पंगीवाद  की  खिलाफत  करते  हैं,  लेकिन  क्‍या

 वजह  है  कि  आज  भी  मेनन  साहब  की  हिम्मत
 नहीं  थी  इस  बिल  में  इस  क्लाज  को  रखने  की
 कि  विदेशी  बैकों  का  भी  राष्ट्रीयकरणशा  किया
 जाय  ?  यह  मानी  हुई  चीज  है  विः  956  साल
 में  जब  नासिर  साहब  स्वेज  कैनाल  का  राष्ट्रीय-
 करणा  किये,  एक  बहुत  बड़ा  ऐतिहासिक  कदम
 उठाया,  और  भले  ही  यह  तानाशाह  हैं  लेकिन
 इसके  लिये  नासिर  साहब  का  हमने  स्वागत
 किया  और  उसी  तरह  से  ईरान  के  मुसाहिक
 साहब  की  बात  ले  लीजिये  जो  कि  अमेरिकी
 आयल  कार्टेल  के  खिलाफ  लड़ते-लड़ते  मर  गए,
 इसी  तरह  से  वर्मा  के  वे-वित  को  ले  लीजिये
 या  पुराने  इंडोनेशिया  के  सुकर्णों  साहब  को  ले
 लीजिये,  यह  सब  विदेशी  पूृजी  या  विदेशी
 बेकों  का  राष्ट्रीयकरण  किये,  लेकिन
 आज  हम  लोग  क्या  देख  रहे  हैं  कि  यह
 सरकार  विदेणी  बेकों  के  सामने  दब  गई  और

 मुझे  गाद  है  कि  इन्दिरा  गांधी  का  यह  तक
 था  कि  क्योंकि  विदेशी  व्यापार  में  विदेशी  बैकों
 की  सहायता  मिलती  है,  इसलि!  हम  विदेशी
 नेको  का  राष्ट्रीयकरण  नहीं  कर  रहे  हैं  और
 दूसरी  तरफ  यह  सरकार  कह  रही  है  कि  हम
 आयात-निर्वात  व्यापार  का  भी  राष्ट्रीयकरगा
 करेंगे  ।  तो  दो  तरह  की  दुविधा  में  यह  सरकार
 फंसी  हुई  है  इसलिऐ ह,  कहना  चाहता  हूं  कि
 देश  म॑  जो  बैक  हैं,  कम  शियल  बेक  हैं,  उनका  तो
 राष्ट्रीयकरगा  कर  लिया,  लेकिन  विदेशी  बंकों
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 को  आपने  छोड़  दिया,  इससे  पता  चलता  है  कि
 सरकार  का  राष्ट्रीयकरणा  का  अर्थ  नहीं  समझी  |

 यह  सरकार  सरकारीकरण  कर  रही  है  |  असली
 अर्थ  जो  राष्ट्रीयररण  का  है  वह  आप  नहीं
 समझे  ।  क्या  955  में  इम्पीरियल  बैंक  का

 राष्ट्रीयकरणा  नहीं  हुआ  था  और  क्‍या  बीमा
 कम्पनियों  का  भी  इसी  तरह  से  राष्ट्रीयकरण
 नहीं  हुआ  था  ?  लेकिन  क्‍या  इन  दोनों  चीजों  से
 यह  साबित  हों  गया  कि  यह  सरकार  समाजवाद
 के  रास्ते  पर  चल  रही  है  ?  तो  जो  आज  सरकार
 की  आरती  उतार  रहे  हैं  वह  यह  समझ  नहीं  रहे
 है  कि  सरकार  ने  अभी  तक  समाजवाद  का  अर्थ
 नहीं  समझा  ।  मेरे  कहने  का  मतलब  यह  है  कि
 सरकार  समाजवाद  का  अर्थ  नहीं  समझी  और
 समाजवाद  का  अर्थ  यह  कि  हिन्दुस्तान  में  अमीरी
 और  गरीबी  के  बीच  की  जो  खाई  है,  जब  इस
 बेक  राष्ट्रीयकरणा  के  कानून  से  इस  खाई  को

 हम  पाट  नहीं  सकते  तो  इससे  समाजवाद  आ

 नह  सकता  |  इसलिए  मेँ  यह  कहना  चाहता  हूं
 कि  यह  सरकार  का  जो  बिल  है  इस  बिल  में
 विदेशी  बेकों  के  राष्ट्रीयररण  का  कोई  जिक्र  ही
 नहीं  ह ैऔर  सभापति  जी,  आपने  देखा  होगा
 कि  मसाती  साहब  ने  अपने  भाषण  के  अन्तिम

 हिस्से  में  इस  सरकार  ने  जिस  तरीके  से  इस
 बिल  के  जरिए  सुप्रीम  कोर्ट  के  फैसले  के  बाद

 मुआवजे  को  बढ़ाया  है,  उसका  स्वागत  किया  है  1
 इस  तरह  से  आप  देखेंगे  कि  मसानी  साहब,
 इन्दिरा  जी,  सेन  साहब  या  नाहाटा  साहव  इन
 दोनों  में  सामंजस्य  हो  रहा  है,  मतभेद  टूट  'ुका
 है  और  दोनों  राष्ट्रीयकरणा  के  चलते  जो  मुआ-
 वजा  बढ़ाकर  दिया  गया  है,  पंजीपतियों  को  जो
 ज्यादा  मुआवजा  दिया  गया  है,  उसका  स्वागत
 कर  रहे  हैं  |

 इसी  सिलसिले  में  मैं  आपको  यह  सूचना
 देना  चाहता  हैँ  कि  तीन  साल  पहले  जब
 डा०  लोहिया  जिन्दा  थे,  हम  लोगों  की  तरफ  से

 एक  बिल  पास  करने  के  लिए  दिया  गया  था
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 और  राष्ट्रपति  जी  से  हम  लोगों  ने  उस  की

 अनुमति  मांगी  थी  चह  बिल  गांधी  जी  की

 ट्रस्टीशिप  ध्योरी  को  लेकर  हम  लोग  डाक्टर

 लोहिया  की  तरफ  से  यहां  लाये  थे  ।  हम  उसके
 लिए  बार-बार  सरकार  से  मिले  कि  वह  राष्ट्र-
 पति  जी  को  उसकी  अनुमति  के  लिये  सुझाव  दे,
 लेकिन  सरकार  ने  राष्ट्रपति  जी  को  सुकाव  नहीं
 दिया  और  उसकी  अनुमति  नहीं  मिली  ।  उसके
 बाद  जाज॑  फरनेन्डीज  की  तरफ  से  फिर  उस  बिल
 को  यहां  रखा  गया  और  सौभाग्य  से
 श्री  हिदातुल्ला  उस  समय  अस्थायी  राष्ट्र पति
 बने,  तो  हमें  उसकी  इजाजत  मिल  गई  झौर  अब

 वह  बिल  इस  सदन  में  इन्ट्रोड्यूस  हो  बुका  है  t

 इसलिये  मेरा  कहना  है  कि  यह  सरकार
 एक  तरफ  तो  राष्ट्रीयकरणा  की  आरती  उतार

 रही  है  लेकिन  दूसरी  तरफ  पृजीपतियों  की  जो
 जायदाद  है,  सम्पत्ति  है  वह  बढ़ती  चली  जा  रही
 है  और  इस  बिल  के  चलते,  सभापति  जी  पूँजी-
 पत्तियों  का  देश  की  अर्थ  व्यवस्था  पर  जो  प्रभाव

 है,  बह  घट  नहीं  रहा  है,  बढ़  रहा  है।  इसलिये
 मैं  कहना  चाहता  हुं  कि  इस  सरकार  का  बेंक

 राष्ट्रीकरणा  को  लेकर  समाजवाद  के  रास्ते  पर
 चलने  का  जो  तक॑  है  वह  थोथा  है,  नकली  है,
 इसमें  कोई  तक॑  नहीं  है  ।

 जब  मोरारजी  भाई  अर्थ  मन्त्री  थे,  इसी
 सिलसिले  में  एक  प्रइन  का  उत्तर  देते  हुए
 उन्होंने  जो  आंकड़े  सदन  को  बताये  थे,  उन्हें  मैं

 आपके  सामने  रखना  चाहता  हूं  1  उन्होंने  बताया

 m—964  भें  बिरला  के  एस्टेट्स  292  करोड़

 रुपये  के  थे,  लेकिन  966-67  भें  वे  480  करोड़
 रुपये  के  हो  गये  -  उसी  तरह  से  टाटा  के  बारे  में

 उन्होंने  बताया  था  कि  उसके  एस्टेट्स  4/7

 करोड़  रुपये  से  बड़कर  547  करोड़  रुपये  के  हो

 गये  |  मफतलाल  ने  तो  कमाल  ही  कर  दिया--

 964  में  उसके  एस्टेट्स  46  करोड़  रूपये  के

 भी  नहीं  थे,  लेनिन  1966-67  में  बे  06

 करोड़  रुपये  के  हो  गये।  यानी  बिरला  के

 एस्टेट्स  में  64  प्रतिशत  का  इजाफा  हुआ,  टाटा
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 के  एस्टेट्स  में  3  प्रतिशत  का  इजाफा  हुझा
 लेकिन  मफतलाल  के  एस्टेट्स  में  तो  3]
 प्रतिशत  की  बृद्धि  हो  गई  और  अब  यदि  पिछले
 दो  ग़ालों  के  आंकड़े  प्राप्त  किए  जाय  तो  आप
 को  पता  चलेगा  कि  इनके  एस्टेट्स  ढाई-गुना  या
 तीन  गुना  बढ़  चुके  हैं  -  इससे  स्पष्ट  हो  जाता  है
 कि  इन  बड़े  पूँजीपतियों  के  घरानों  का  हमारी
 अर्थ  व्यवस्था  पर  कितना  प्रभाव  है  |

 इसी  सिलसिले  में  में  आपको  यह  भी  कह
 देना  चाहता  हूं  कि

 8°08  hrs.

 [Shri  Shri  Chand  Goyal  én  the  Chair  iG

 यह  जो  मुआवजा  दिया  गया  है  यह  इतना
 क्यों  बढ़ा  दिया  गया  है  ?  आप  जानते  हैं  कि
 जितने  हमारे  देश  में  कोेडिट  इंस्टीयूशन्ज  हैं,  जैसे
 ताल ०  आइ०  सी०,  यूनिट  ढ्स्ट  आफ  इण्डिया,
 डवलपमेंट  बेक,  इनके  पास  5  हजार  करोड़
 रुपये  से  ज्यादा  रुपया  है,  इनका  रुपया  कौन
 लेता  है  -  अगर  आप  आंकड़ों  को  देखें  तो  आप
 को  मालूम  होगा  कि  इन  पू  जीपतियों  के  घरानों
 ने  ही  उस  रुपये  को  लिया  हुआ  है  या  जब
 कांग्रेस  का  विभाजन  नहीं  हुआ  था  तो  कांग्रेस
 दल  को  बिरला  के  यूनाइटेड  कामशियल  बंक
 ने 10  लाख  रुपया  उधार  दिया  था।  इससे
 पता  चलता  है  कि  बंकों  का  राष्ट्रीयकरणा  करके
 समाज  में  बुनियादी  परिवर्तन  लाने  की  ह्ष्रि  से

 कोई  पग  इस  बिल  में  नहीं  उठाया  गया  है,  इसी
 लिये  हम  लोगों  का  इससे  विरोध  है  1

 भेै  आपको  यह  भी  बताना  चाहता  हूं  कि

 पिछले  दिनों  जब  मोरारजीभाई  का  सामाजिक
 नियन्त्रगा  चल  रहा  था,  उस  वक्त  कुछ  कांग्रेसी

 लोगों  को  इन  लें  का  डाइरैक्टर  वनाया  गया

 था।  मैं  उन  के  नाम  शिला  सकता  (“जैसे
 उत्सव  पारीख  झौर  जी०  वी०  नवलकर  फौ  बेक

 आफ  बड़ौदा  में,  त्िभुवनदास  पटेल  को  सैस्टल
 बैंक  आफ  इंडिया  में,  शांतीलाल  शाह,  एम०  tito
 और  कान्तिलाल  चिया,  एम  ०  एल०  Mo,  एस०
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 एन०  देसाई  शौर  रघुनाथ  सिंह  को  यूनियन  बेंक,
 जसभाई  पटेल  और  मगनभाई  पटेल  को  बेक
 आफ  इंडिया  में  डायरेक्टर  बनाया  गया।  ये
 लोग  उस  वक्‍त  डायरैक्टर  बने  और  अब  राष्ट्रीय
 करण  के  बाद  भी  हिम्मतर्सिह  जी  और  मोहन
 कुमार  मंगलम  जैसे  आदम्ियों  को  ऊंची-ऊंची

 तनख्वाहों  पर  रखा  गया  है,  उनकी  तनख्वाहों
 को  घटाने  या  सुविधाशों  को  घटाने  की  कोई
 व्यवस्था  इस  बिल  में  नहीं  की  गई  है।  अब
 हिम्मतर्सिह  जी  जैसे  नकली  वामपंथी  और

 मोहन  कुमार  मंगलम  जैसे  नकली  वामपंथी  यहां
 अपना  पैर  जमा  लेंगे  और  बही  20-30  हजार
 रुपया  तनख्वाहें  भ्रौर  सुविधायें  प्राप्त  करते  रहेंगे,
 जिनके  चलते  भारतवर्ष  के  करोड़ों  गरीब  लोगों
 को  इन  राष्ट्रीयकृत  बेंकों से  कोई  लाभ  नहीं
 होगा,  कोई  कर्जा  इन  क्रेडिट  इंस्टीचुशन्ज  से
 उनको  मिलाने  वाला  नहीं  है  |

 सेन  साहब  कानून  के  विदयोषज्ञ  हैं,  उन्होंने
 यहां  कहा  कि  इस  संविधान  के  चलते  कोई
 क़ान्तिकारी  कदम  रुक  नहीं  सकता  |  भें  कहना
 चाहता  हूं  सेन  साहब  से---संविधान  के  तीसरे

 अनुच्छेद  में  जो  सम्पत्ति  के  सम्बन्ध  में  घारा  31

 है---जिसमे  सर्म्पात्त  का  बुनियादी  अ्रधिकार
 रखा  गया  है,  उसके  चलते  श्राप  कुछ  नहीं  कर
 सकते  हैं।  हम  लोग  तो  इसका  शुरू  से  ही
 एतराज  कर  रहे  हैं,  लेकिन  जब  संविधान
 निर्मात्री  परिषद्‌  बनी  थी,  क्या  जवाहर  लाल
 नहरू  के  खुद  के  समर्थन  से  इस  धारा  को  नहीं
 रखा  गया  था  ?  अभी  नहाटा  साहब  फरमा  रहे
 शे--जवाहरलाल  जी  के  कुछ  उद्धरण  दे  रहे
 ay  थोड़ा  इस  तरफ  भी  ध्यान  दें  ।  समापति
 जी,  मैं  यह  बात  स्पष्ट  रूप  से  कहना  चाहता  हूं
 कि  जो  संविधान  हमारे  सामने  है,  उसमें  बुनि-
 यादी  परिवर्तन  की  जरूरत  है।  कांग्रेस  दल  जो
 देश  में  समाजवाद  लाने  की  बात  कर  रहा
 है,  समाजवाद  की  आरती  उतार  रहा  है,  मैं  उस
 को  धुनौती  देना  चाहता  हू--भ्रगर  भाप  समाज
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 में  बुनियादी  परिवर्तन  करना  चाहते  हैं  तो  फिर
 सम्पत्ति  के  मामले  में  संविधान  में  जो  घारा  3]

 है,  उसको  हटाइये,  सम्पत्ति  के  बुनियादी
 झ्रधिकार  की  जो  बात  है,  उसको  खत्म  कीजिये  1
 यदि  आप  ऐसा  नहीं  करते  हैं,  तो  सुप्रीम  कोर्ट
 को  दोष  देना  एक  थोथी  बात  होगी,  क्योंकि

 इससे  आपको  कुछ  लाभ  नहीं  होगा  |

 सभापत्ति  जी,  दुनिया  में  जितने  हाईकोर्ट  के
 जज  हैं  जब  ये  लोग  सम्पत्ति  के  मामले  में

 विश्लेषण  करते  हैं  तो उसकी  तरफ  उदार  दृष्टि
 से  देखते  हैं,  लेकिन  जब  शहरी  झाजांदी  और
 व्यक्तिगत  श्राजादी  का  प्रइन  श्राता  है  तो  इनका
 ॉष्टिकोणा  अनुदार  हो  जाता  है।  वर्ग-चरित्र  के
 नाते  उन  लोगों  का  ष्टकोश  ऐसा  बन  गया  है
 इसलिये  मैं  कहता  हूं  कि  एक  नई  संविधान
 निर्मात्री  परिषद्‌  बननी  चाहिये  जो  देश  के  लिए
 एक  नया  संविधान  बनाये।  आज  का  जो
 संविधान  है,  उससे  समाज  में  कोई  बुनियादी
 परिवतेन  होने  वाला  नहीं  है  |  मैं  जानना  चाहता
 हूं  कि  क्‍या  प्रधान  मन्त्री  और  कांग्रेस  दल  इस
 बात  के  लिए  तैयार  हैं  कि  एक  नई  संविधान
 निर्मात्री  परिषद्‌  वनायेंगे  ?  हिन्दुस्तान  के  8
 साल  की  उम्र  से  ऊपर  जो  भी  नवयुवक  और

 नवयुवतिियां  हैं,  जो  भी  मर्द  शौर  औरतें  हैं,  सब
 को  लेकर  उनके  वोट  से  जो  नुमाइन्दे  चुनकर
 झायेंगे  उनको  लेकर  एक  नई  संविधान  निर्मात्री

 परिषद्‌  बनाई  जाय,  ताकि  हम  लोग  समाज  में

 बुनियादी  परिवतंन  कर  सकें  |  यदि  आप  ऐसा
 नहीं  करते  हैं  तो  मैं  प्रापको  चुनौती  देना  चाहता
 हूं--मैं  तो ऐसा  मानकर  चलता  हूं  कि जब  तक

 यह  सरकार  है  और  इस  सरकार  की  मोजूदा
 नीतियां  tam  सरकार  बुनियादी  परिवर्तन  का
 कोई  पग  नहीं  उठा  सकती  है।  इसलिए  मैं  इस
 सरकार  से  कुछ  भी  आदा  नहीं  करता  हूं,  लेकिन
 यदि  सरकार  हमारे  सुझावों  को  माने  तो  फिर

 हिन्दुस्तान  के  गरीबों  के  लिये  कुछ  रास्ता  खुल
 सकता  है  1  झाखरी  बात  मुझे  यह  कहनी  है  कि
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 हम  लोग  जो  समाजवादी  हैं,  समाज  गें  बुनियादी
 परिवर्तन  लाने  के  लिए  बक  राष्ट्रीयकरण  का

 जो  सुझाव  दिया  है,  वह  तो  सरकार  को  मानना

 ही  चाहिये,  लेकिन  वास्तविक  रूप  भ॑  समाजवाद

 को  लाने  के  लिये  यह  आवश्यक  है  कि  पर्सनल

 कंजम्प्शन,  व्यक्तिगत  उपभोग  पर  नियन्त्रण
 लगाया  जाये  |  सरकार  इस  बात  को  तय  करे

 कि  प्रत्येक  हिन्दुस्तानी  I5  at  या  दो  हजार
 रुपये  से  ज्यादा  खर्चा  एक  महीने  में  नहीं  करेगा

 मैं  जानता  हूं  कि  प्रो०  वी०  के०  झार०  चीं०

 राव  इस  नीति  से  सहमत  हैं  लेकिन  इसको  कार्य

 रूप  देने  के  लिए  वे  सरकार  को  राजी  नहीं  कर

 सकते  ।  लेकिन  जब  तक  आप  पर्सनल  कंजम्प्शन

 पर  नियन्त्रण  तहीं  लगाते  हैं,  हर  एक  हिन्दुस्तानी
 के  खर्चे  पर  नियन्त्रण  नहीं  लगाते  हैं,  टाटा,

 बिडला.  श्रीमती  इंदिरा  भहरू  गांधी  तेथा  इस
 देश  में  जितने  बड़े-बड़े  व्यूरोंमैट्स  हैं  उनके

 व्यक्तिगत  उपभोग  पर  नियन्त्रण  नहीं  लगाते  हैं
 तब  तक  वास्तव  में  इस  देश  गें  समाजवाद  नहीं
 श्मा  सकता  है।  आज  एक  तरफ  तो  श्रीमती

 इंदिरा  गांधी  चाहती  हैं  कि  एक  करोड़  का

 मकान  दिल्‍ली  में  बन  जाये  और  दूसरी  तरफ  वे

 कहती  हैं  कि  हम  समाजवाद  लाना  चाहते  हैं  I

 ऐसी  दक्षा  4  कहना  चाहता  हू  कि  इनके
 समाजवाद  का  कोई  मतलब  नहीं  है।  झाज
 सारा  झगड़ा,  सारा  संघर्ष  केवल  सत्ता  के  लिए

 है  1  वे  हमेशा  के  लिए  प्रधान  मन्‍्त्री  बनी  रहना
 चाहती  हैं।  उनकी  थीम  यह  है  कि  मै  प्रधान
 मन्त्री  बनी  रहूं,  समाज  में  कोई  बुनियादी
 परिवतंन  हो  या  न  हो  ।

 झाखिर  में  में  कहना  चाहता  हूं  कि  प्रगर
 श्राप  देश  में  समाजवाद  लाना  चाहते  हैं  तो
 उसके  लिये  समाज  में  बुनियादी  परिवर्तत  करने

 होंगे  ।  इस  बेक  राष्ट्रीयकरणा  बिल  के  द्वारा
 यदि  वास्तव  में  आप  कुछ  बुनियादी  परिवततंन
 करना  चाहते  हैं  तो  हमने  जो  इसके  ऊपर  संशोधन
 दिये  हैं,  मै ंसरकार  से  अपील  करना  चाहता  हूं
 कि  क्साज  बाई  बलाज  डिस्कशन  के  समय  उन
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 amen  को  स्वीकार  किया  जाये  तभी  यह
 बढ़िया  बिल  हो  सकता  है  श्र  इस  बिल  के
 द्वारा  गरीबों  का  लाभ  पहुंचाया  जा  सकता  है  1

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar):  All  in  all  it  has  perhaps
 taken  seven  months,  if  lam  correct,  for  the
 Government  to  nationali-e,  for  the  Courts
 to  de-natinnalse,  for  our  President  to  re-
 nationalise  and  for  Parliament  to  reaffirm
 the  principle  of  nationalisation  of  these  14
 major  Banks  I  see  in  this  a  real  struggle
 between  the  opposing  forces  which  have  deve-
 loped  in  this  country  during  the  last  20  yeara.
 When  I  analyse  the  events  of  the  last  seven
 months,  |  am  reminded  of  the  «ld  story  of
 Alice  in  ttonder.and  where  it  is  said  that
 we  have  to  keep  running  all  the  time  in
 order  to  stay  where  we  are.  [think  it  is
 betier  to  keep  running  than  to  stagnate  and
 to  accept  the  challenges  of  life  and  to  keep
 moving  in  the  right  direction  That  is  the
 best  way  of  reaching  our  goal,

 The  Government  hai  accepted  the  re-
 commendations  of  the  Supreme  Court  so  far
 as  the  charge  ot  discrimination  is  concerned,
 The  charge  was  that  in  the  previous  Act
 there  was  disclimination  against  the  share-
 holders  by  forbidding  the:  from  doing  bank-
 ing  business.  The  relevent  provision  in  the
 previous  enaciment,  section  I5(2.(e)  has  been
 omitted  in  the  new  Ordinance  and  the  pre
 sent  Bill,  This  means  thit  the  share-holders
 will  be  tree  to  engage  the:nselves  in  banking
 as  well  as  non-banking  busivess  if  it  is  so
 provided  in  the  Articles  of  Association  of
 the  undertaking  This  is  most  dangerous.
 Why  ?  Because  one  of  the  spokesman  who
 had  been  promoted  to  be  the  General
 Secretary  of  the  Swatantra  Party  has  said
 that  with  dynamic  management  it  should  be
 po:  sible  for  men  cf  the  nationalised  banking
 companies  to  restart  banking  business  with
 much  greater  efficiency  and  economy  thus
 rendering  a  useful  service  to  the  business
 communily.  This  was  his  immediate  reaction
 to  the  verdict  of  the  Supreme  Court  judg-
 ment.  |  was  looking  into  the  powers  and
 functions  of  the  Reserve  Bank.  The  Ministry
 might  say  that  the  Reserve  Bonk  has  the
 power  to  check  it.  Suppose  some  share-
 holders  want  io  take  advantage  of  the
 situation  and  start  ceitain  banking  iostk
 tutions  unde:  new  names  and  if  the  Pe-erve
 Bank  comes  in  their  way,  cannot:  >  to
 the  Supreme  Court  again  because  ine  ques-
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 tion  of  discrimination  will  arise  again.  What-
 ever  power  the  Reserve  Bank  may  have,  |  do
 not  think  that  anybody  can  prevent  any  new
 bank  to  come  up  in  the  de-nationalised
 sector,  The  Reserve  Bank  can  also  declate
 an  area  as  banved  area  and  prevent  new
 entrants  in  that  place.  But  it  has  limited
 scope.  How  con  you  prevent  the  old  shure-
 holders  from  forming  a  069  banking  com-
 pany  ?  It  is  a  matter  of  controversy.  I  hope
 the  hon.  Minister  will  give  serious  thought
 to  this  matter  and  sec  if  any  loophole  is
 there  50.  that  we  can  have  more  powers,  if
 need  be,  to  prevent  the  mischief  that  is
 sought  to  be  done  by  this  kind  of  judgment
 enthe  Inws  we  have  passed.  If  the  hon
 Minister  argues  that  hundred  enactments  of
 the  American  Congress  had  been  struck
 down  ty  the  Supreme  Court  in  the  United
 States  and  that  only  five  had  been  struck
 down  here  and  that  we  should  not  worry  till
 ‘Sor  0  5  more  such  enactmentss  are  struck

 down,  that  is  no  argument.
 Pandit  Nehru  who  was  one  of  the  greatest

 intellectuals  of  our  times  could  foresee  things
 and  sy  what  would  happen  in  the  process
 of  demccratic  growth,  He  has  said  in  his
 book  ;  stAsher  India:

 “Whose  freedom  are  we  particularly
 striving  for  (asked  Nehru),  for,  nationali-
 smi  covers  many  sins  and  includes  many
 conflicting  elmrnts  ?  There  is  the  feudal
 India  of  the  princes,  the  India  of  the
 big  zamindars,  of  the  small  zamindars,
 of  the  professional  classes,  of  the  agri-
 culturists,  of  the  industrialists,  of  the
 bankers,  of  the  lower  middle  class,  of
 the  workers.  There  are  the  interests  of
 foreign  capital  and  those  of  home  capi-
 tal,  of  foreign  services  and  home  ser  vies,
 The  nationalist  answer  is  to  prefer  home
 interests  to  foreign  interests,  but  beyond
 that  it  does  not  gn.  It  tries  to  avoid  dis-
 turbing  the  class  division  or  the  social
 status  quo,  It  imagines  that  various
 interests  will  somehow  be  accommodated
 when  the  country  is  free  Being  essen-
 tially  a  middle  class  movement,  nationali
 sm  works  chiefly  in  the  interests  of  that
 class,  Tt  is  obvious  that  there  are  serious
 conflicts  between  various  interests  in  a
 country  and  every  law,  every  policy,
 which  is  good  for  one  interest  may  be
 harmful  for  another,  What  Js  good  for
 ‘he  Indien  prince  may  be  thoroughly  bad

 for  the  people  of  his  state, what  is  pro-
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 fitable  for  the  Zamindar  may  ruin  many
 of  his  tenants,  what  is  demanded  by
 foreign  capital  may  crush  the  industries
 of  the  country.”
 Therefore,  let  us  read  the  iudgment  of

 the  Supreme  Court  differently,  It  is  a  ques-
 tion  of  struggle  between  a  few  propertied
 class  and  ‘he  vast  masses  of  our  country
 Look  at  the  composition  of  the  First  lok
 Sabha,  Second,  Third  and  the  Fourth  I.ok
 Sabha.  You  will  find  a  great  deal  if
 difference.  Taking  advantage  of  the  demo-
 cratic  institutions  of  this  country,  that  feudal
 and  monopoly  capitalists  class  whom  the
 people  were  fighting  all  along  they  have
 succeeded  in  getting  into  the  democratic
 institutions  of  this  country.  It  is  not  un-
 natural  that  they  are  not  confined  on'y  to  this
 House  or  they  are  not  confined  to  outside
 institutions.  They  are  there  in  all  the  insti-
 tutions  which  we  have  created,  Therefore,
 the  process  of  struggle  has  started  I  hope
 Parliament  in  its  wisdom  will  try  to  see
 things  as  they  sre.  As  we  see  today  in  the
 country,  there  is  greater  conflict:  between  the
 different  generations  :  you  will  find  a  young
 Member  in  this  House  will  he  completely
 different  from  an  old  Member.  Similarly,  in
 courts  also  a  young  judge  would  be  different
 from  ५  judge  who  is  uid  So.  when  a  areat
 social  change  is  going  on  in  this  country,
 the  impact  of  it  will  also  be  seen  in  the
 judiciary  which  is  only  a  creation  of  this
 sovereign  Parliament  and  Constitution.  T
 hope  the  Law  Ministry  and  the  Home
 Ministry  will  take  serious  note  of  the  chang-
 ing  situation  in  this  country.

 You  will  be  surprised  to  find  one  thing,
 I  may  bring  to  your  kind  notice  one  interest-
 ing  thing.  Don’t  .ou  sec  it  t-day  that  the
 Home  Ministry,  after  20  years  of  freedom,
 came  out  and  said  th:t  the  large-scale  dis-
 turbance  in  the  agricultural  areas  is  caused
 because  of  the  growing  discontent  among
 the  la‘  dless  people.  Could  the  Home  Minis
 try  says  this  thing  two  or  three  years  ago  ?
 Never.  The  Home  Minis!ry’s  answer  would
 have  been  that  ‘if  there  is  agrarian  unrest,
 if  there  is  an  agrarian  revolution  or  unrest,
 send  police  to  suppress  it.”

 SHRI  E.  K.  NAYANAR  (Palghat)  :  They
 are  sending  the  CRP.

 SHRI  CHINTAMANI  PANIGRAHI  :
 You  are  requesting  them  to  be  sent.  Do  not
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 request  them  to  go  there.  Tt  is  a  Rood  point.
 Tam  happy.  What  is  happening  in  Calcutta  ?
 The  police  is  not  doing  anything  unwaranted.
 The  parties  are  fighting  among  themselves
 and  killing  cach  other.  This  is  something
 quite  diferent’  (farer  uption.)  The  question
 is  quite  different.  Therefore,  a  great  change
 is  taking  place  in  this  country.  If  we  read
 the  history  of  the  judiciary,  you  will  find
 that  it  sometimes  haprens  that  when  demo-
 cratic  institutions  are  brought  to  disrepute
 and  contemp!,  that  paves  the  was  for  the
 070  of  monopolicts  and  dictatorships.

 I  may  just  bring  this  one  thing  to  the
 kind  notice  of  the  House.  What  is  happen-
 ing  all  round)  India?  The  democratic  insti-
 tutions,  one  by  one,  Parliament,  judicature,
 and  all  those  instiruions,  came  to  disrepute.
 And  ultimately  what)  happen?  Military
 dictatorships  came  into  those  countries.  I
 hope  this  Parliament  in  ‘ime  has  passed  this
 legislation,  and  |  hope  that  it  is  in  the
 interests  of  the  people,  it  is  the  dury  and
 responsibiliny  of  the  people's  representatives
 that  thes  should  defend  what  they  have  done.
 Tam  simply  ashamed  that  the  Members  of
 Parliament.  who  are  e'ected  to  this  House
 by  the  mandate  of  the  people,  for  the  in-
 terests  of  the  people  for  the  service  of  the
 people,  should  decide  to  go  to  courts  and
 challenge  their  acts  elsewhere.  They  should
 reset  fieht  and  argue  here  and  should  abide
 by  the  overwhelming  decision  of  this  House
 I  think  in  this  way,  if  we  go  on,  people  will
 lose  faith  in  the  judiciary  also  and  it  would
 be  a  bad  day  for  our  country,

 Lastly,  ]  am  happy  at  whatever  little  has
 been  done  by  the  Goveinment.  After  the
 nationali:ation  of  4  major  banks,  the  State
 sector  tcday  has  achieved  a  controlling
 height,  and  75  the  Law  Minister  has  just  now
 stated,  §3  per  cen  of  the  credit  and  finances
 is  under  State  control,  and  only  I7  per  cent
 is  under  the  private  sector.  It  is  a  good
 achievement.  But  |  would  like  to  bring  to
 the  notice  cf  the  hon  Minister,  what  happen
 after  the  nationalisation  of  banks.

 I  am  receiving  letters  every  day.  Tam
 informed  that  if  they  go  to  the  nationalised
 bank,  they  are  spendiog  Rs.  700  to  get  a  !oan
 of  Rs.  4,000.  They  ha:e  to  take  the  man
 home  to  their  fields  give  him  a  good  feast—
 meat  and  r'e¢  rest--so  that  he  will  be  satis-
 fied  and  will  give  a  good  report,  recommen-
 dation  But  even  then,  several  months  pass
 and  the  applicant  does  not  get  the  loan.

 from  Vietnam  (H.A.H  Dis.)
 Iam  receivine  many  such  letters.  TI

 hope  the  Minister  of  State  for  Finance  will
 loo%  into  the  difficulties  which  the  people
 are  facing.  About  whatever  little  achievement
 has  been  made,  IT  am  happy,  Within  6
 months,  direct  financia!  help  to  farmers  from
 nationalised  banks  has  increased  to  Rs,  25
 crores,  Bank  credit  to  small  industries  has
 increased  to  Rs  2I  crores  Bank  credit  to
 small  businessmen  has  increased  to  Rs.  42
 crores.  In  spite  of  the  difficulties  put  in  the
 way,  these  achievements  are  there.

 Sir,  you  are  a  lawyer  and  |  will  ask  vour
 opinion  How  can  you  ask  a  butcher  to
 Pass  a  judgment  on  a  flock  of  sheep  whether
 they  will  be  sliughtered  or  not?  If  people
 have  shares  in  the  banks,  can  they  go  and
 question  the  validitv  of  the  amount  of
 compensation  ?  The  entire  argument  of  Mr,
 Masani  was  to  increase  the  amount  of
 compensation,  He  is  not  satisfied  with
 Rs  ह  crores.  Monopolists  and  capitalists
 can  never  be  satisfied  with  any  amount.
 The  time  has  come  when  the  Represertation
 of  the  Peoples  Act  should  be  amended  to
 the  effect  that  those  who  are  elected  to
 Parliament  shall  be  members  of  the  Con-
 stituent  Assembly.  The  term  of  Parliament
 and  Constituent  Assembly  will  be  coter-
 minous  for  five  years.  By  that  way,  we
 can  also  amend  the  Cons‘itution  and  do
 everything  we  want  to  do.  The  time  has
 come  when  we  will  have  to  face  the  real
 struggle  between  the  forces  who  represent
 the  vested  intrests  and  the  new  generation
 that  is  coming  up,  Through  the  instrument
 of  this  Parliament,  we  shall  overcome  this
 difficulty.

 8.32  brs.

 HALF-AN-HOUR  DISCUSSION
 Visit  by  Delczation  of  Provisional

 Revolutionary  Gorernmeat  of
 South  Vietnam  to  iodla

 MR.  CHAIRMAN  :  The
 now  take  up  the  half-hour
 Nayanar.

 House  will
 discussion.  Mr.

 SHRI  E.  K.  NAYANAR  (Palghat)  :
 Sir,  After  I4  vears  of  frezdom  fight  against
 U.S.  imperialism  ard  their  puppets,  South
 Vietnamese  people  liberated  three—fourth
 of  the  South  Vietnam  and  formed  a  Provi-
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 sional  Government  in  June  1969,  On  behalf
 of  that  Government  a  delegation  leaded  by
 Comrade  Neu  Yen  Van  Tein  visited  India
 from  December  a  969  to  January  ५,  1970.
 The  leader  of  the  delegation  met  our  Prime
 Minister  ard  Foreign  Minister,  Warm  and
 heroic  receptions  were  given  to  the  delega-
 tion  ip  various  parts  of  the  country  during
 their  short  visit  here.

 Let  us  take  the  question  of  Vietnam
 and  Geneva  Agreement.

 Geneva  Agreement  was  reached  in  i954
 and  India  became  the  Chairman  of  the
 Internations!  Control  Commission.

 It  is  worthwhile  here  to  quote  what  late
 great  Vieinem  leader  Ho  Chi  Minh  expressed
 about  this  Geneva  Agreement  last’  vear,  jist
 before  his  death

 “Fourte:n  vears  ape,  after  the  great
 Diem  Bien  Fhu  victory,  the  Geneva
 agreements  were  signed  recognising  the
 independence,  sovercigniv,  unity  and
 territorial  integrity  of  Vietnan.  Hed  the
 general  e'cction  been  held  in  July  956
 for  ovr  people,  then  our  country  would
 have  achieved  full  independence,  freedom
 peace  and  unity  and  North  and  South
 would  have  been  reassembled  into  one
 family.”
 Within  twenty-four  hours  «of  the

 signing  of  this  agreement,  U.S.  President
 Eisenhower  stated  as  under  :

 “The  United  States  has  not  itself  been
 a  party  to,  or  bound  b,  the  decision
 taken  hy  the  conference...  The  Agreement
 contains  features  which  we  do  not  like.”
 True  to  his  word,  by  launching  8  massive

 armed  agression  against  Vietnamese  people,
 the  U.  S.  completly  flouted  the  954  Geneva
 agreements.  Since  the  signing  of  the  954
 Geneva  agreements,  the  U.  S.  imperialists
 have  been  sabotaging  these  agreements  in  an
 attempt  to  turn  South  Vietnam  into  a  U.  5.
 neo-colony  and  military  base  and  perman-
 ently  divide  Vietnam.

 Why  is  the  Government  of  India  not
 accusing  the  U.S.  te  and  South  Vietnam
 puppet  Goverment  against  the  violation  of
 Geneva  agiecment  7  India  is  the  chairman
 of  the  Genewn  Control  Conmissien,  As
 such,  India  has  a  duty  to  accuse  those
 forces  h'ch  violate  the  agreements.

 India  never  accused  against  the  American
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 bombing  in  North  Vietnam.  Our  govern-
 ment  only  requested  them  to  stop  the  bomb-
 ing.  At  the  same  time  India  also  told  the
 South  Vietnam  literation  movement  to  stop
 liberation  struggle  (a  cause  for  which  India
 stands)  against  the  American  aggressors.
 instead  of  a  accusing  and  protesting  against
 the  American  bombing  and  agression,  India
 Government  stopped  trade  relations  with
 North  Vietnam  in  9¢5  In  fact,  itis  a
 prize  to  the  American  imperialists  for  their
 ageression!  Why  did  India  stop  trade
 relations  with  North  Vietnam  ?

 The  answer  is  that  India  bowed  to  U.  8.
 pressures.  In  965  America  passed  an
 amendment  to  P.  L.  -80  Funds  according  to
 which  a  country  who  had  trade  relations
 with  North  Vietnam  has  no  right  to  receive
 the  benefit  of  P.  L.  480  fund.  Our  Govern-
 ment  is  always  uttering  that  Government
 will  net  accept  any  Joan  which  will  hinder
 our  sovereignty.  We  have  no  courage  to
 tell  the  U.S.  A.  that  we  will  not  accept
 such  loans  like  this  which  will  forbid  them
 to  trade  with  another  friendly  country  with
 which  they  choose  to  trade.  In  fact,  they
 were  allowed  to  be  dictated  by  the  U.  Ss.
 impetialism.

 Further,  India  never  demanded  the  with-
 drawal  of  the  American  troops  from  Vietnam
 For  a  political  setthment  in  Vietnam  it  is
 essential  that  U.S.  and  its  allies  like
 Australia,  New  Zealand,  Philippines  and
 South  Korea  should  unconditionally  with-
 draw  their  ttoops  and  military  equipment
 completely  from  South  Vietnam  and  Vietnam
 should  be  free  from  military  bases.  Instead
 of  doing  this,  America  sharply  stepped  up
 their  military  operations  in  South  Vietnam.
 They  raided  South  Vietnam  villages  with
 powerful  9  -  52  bombers  and  toxic  chemicals
 and  mercilessly  killed  lakhs  of  people.  Their
 policy  in  Wietoam  ix  ‘kill  all,  burn  all,
 destroy  all."

 As  is  known,  5,40,000  well-trained  armed
 American  men  and  officers  are  still  operating
 in  South  Vietnam.  Over,  5,000  planes  and
 helicopters  aie  being  used  against  the
 Vietnamese  people.  Dozens  of  war-ships  of
 the  U  Ss.  Seventh  Fleet  have  heen  moved  to
 the  shores  of  Vietnam.  America  is  trying
 fo  keer  in  power  the  Sai.on  puppet  regime
 with  arms  and  armaments.

 The  massacre  in  My  Lai  village  in  South
 Vietnam  on  165,68  by  the  U.  Ss.  imperialist
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 aggressors  shocked  the  entire  world,  The
 villagers  were  pulled  out  from  their  huts  and
 divided  into  groups  of  200,  400  कातर  70.
 Shooting  was  ordered  with  machine  guns
 and  automatic  rifles  against  these  helpless
 villagers,  Hundreds  of  children  and  women
 became  victims  of  this  cold-blooded
 Massacre.

 From  January  13  to  February  1,  9I9
 more  than  8,000  American  and  South
 Korean  troops  swept  Ba  Land  region  belong-
 ing  to  Anang  Nagi  Province,  killed  on  the
 spot  over  30°  people.  drowned  .200  people
 in  the  high  seas  and  herded  1,000  others  in
 Fascist  like  concentration  camps,

 Mr.  J.  B.  Neilands,  Profetsor  of  Bio-
 chemistry  of  California  University.  analysed
 the  action  of  toxic  chemicals  and  stated  as
 follows  :

 “By  maiming  and  killing  the  civillans
 most  of  whom  are  children  under  five,
 pregnant  and  lactating  women,  the  aged
 and  infirm.  with  application  of  anti-
 Personal  gases  in  confined  spaces  the
 U.  8S.  ts  guilty  of  crimes  against
 humanity.”
 I  am  sorry  to  say  again  that  पा]  now

 India  has  not  raised  its  voice  of  protest
 against  these  U.S.  soldiers  and  their  inhuman
 crimes  in  South  Vietnam.

 In  Calcutta,  the  leader  of  the  Liberatipn
 Government  Movement.  Mr.  Neu  Yen  Van
 Tien,  in  his  reply  to  the  heroic  reception
 given  to  them,  stated  as  follows  :

 “We  are  all  more  happy  because  we
 are  today  celebrating  the  9th  «nniversary
 of  the  founding  of  the  National  Front
 for  liberation...Eighty  per  cent  of  the
 territory  and  three-fourths  of  the
 population  of  South  Vietnam  are  now
 under  the  effective  control  of  the
 Provisiona!  Revolutionary  Government
 Basing  on  the  success  we  have  achieved,
 we  can  assure  you,  dear  friends,  that
 the  South  Vietnamese  people  will
 certainly  win  and  the  U.  §.  Imperialists
 will  be  vanquished,”
 Now  the  question  before  us  is  whether

 we  should  actively  support  the  South
 Vietnam  freedom  fighters  against  U.S.
 imperialist  forces.

 Finally,  I  would  request  that  the  Indian
 Government  must  immediately  recoguise  the
 Provisional  Revolutionary  Government  of
 South  Vietnam  and  upgrade  our  diplomatic

 relationship  with  the  Democratic  Republic
 of  Vietnam  to  full  Ambassador  level  and
 also  demand  immediate  and  unconditional
 withdrawal]  of  all  troops,  military  personnel
 and  armaments  of  U.  S.  government  and  its
 allies  from  South  Vietnam.

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour):  The  hon.  Minister  had  earlier
 promis.d  that  they  are  going  to  establish  ao
 Embassy  at  H+noi.  Why  this  cold  feet  now  ?
 Why  this  nervousness  ?

 श्री  शिवच ना  भा  (मधुबनी)  :  हिन्दुस्तान
 ने  गांधी  जी  की  रहनुमाई  में  पहले  क्विट  इंडिया
 का  नारा  दिया  ।  उसके  बाद  क्विट  एशिया  का
 नारा  लगाया  |  यह  नारा  लगाया  कि  जितने
 भी  साम्राज्यवादी  एशिया  की  घरती  पर  हैं  वे
 निकज  जाएं  |  अब  अमरीका  ने  साम्राज्यवादी
 के  रूप  में  एशिया  में  और  वियतनाम  में  अपना

 बहुत  बड़ा  अड्डा  बना  रखा  है।  मैं  जानना

 चाहता  हूँ  कि भारत  ने  अमरीका  को  कितनी
 बार  कहा  है  कि  वह  अपनी  फौजें  वहां  से  वापिस

 बुला  ले  ?

 माई  लाई  में  जो  मंसेकर  हुआ  है  उसका
 पैरेलल  अगर  ढूंढना  हो  तो  वह  मलेशिया  में
 ब्रिटेन  द्वारा  किया  गया  मैसेकर  है  1  इस
 मैसेकर  के  बाद  भी  क्‍या  आप  यह  समझते

 हैं  कि  इंटरनेशनल  कंट्रोल  कमिशन  के  जो
 आप  ग्रभी  हैड  हैं  उसमें  बने  रहना  आप  अच्छा
 समभते  हैं  ?  यदि  अमरीका  हटता  नहीं  है  तो
 इससे  इस्तीफा  देना  क्‍या  आप  अच्छा  नहीं
 सममेंगे  ?

 जी  डी  आर  के  साथ  आपके  ट्रेड  रिलेशंज
 हैं  ।  नार्थ  वियतनाम  के  साथ  भी  क्‍या  आप प्‌
 ट्रेड  रिलेशंज  जारी  करेंगे  ?

 बया  आप  नैशनल  लिब्रेशन  फ्रंट  की  सरकार  को

 रिकगनाइज  करने  के  लिए  तैयार  हैं  ?  उसके

 लिए  और  वहां  के  देशभकतों  के  लिए  आप  कोई

 फार्मल  कमेटी  बनायेंगे  यहां  पर  जो  कि  वियत-
 नाम  की  मदद  के  लिए  फाइनेंसिस  रेज  करे  ?

 एड  द्व  वियतनाम  के  नाम  से  ऐसा  किया  जा
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 सकता  हैं  ।  उसके  जरिये  हिन्दुस्तान  के  लोग

 बहां  के  फ्रीडम  फाइटर्ज  की  मदद  कर  सकेंगे  |
 क्या  आप  इसके  बारे  में  भी  कुछ  करेंगे  ?

 SHRI  D.  N.  DEB  (Angul)  :  The
 Provisional  Revolutionary  Government
 delegation  that  came  to  Delhi  recently  had
 collected  more  than  Rs.  ]  lakh,  which  was
 presented  to  them  in  the  shape  of  purses  by
 various  Organisations.  We  have  been  told
 by  the  Minister  that  this  money  has  not
 been  allowed  to  be  repatriated  out  of  the
 country  under  morma!  foreign  exchange
 rules.  I  would  like  the  Minister  to  clarify
 in  his  reply  as  to  what  has  happened  to  this
 moncy,  in  whose  name  this  money  has  been
 kept  in  India  and  how  it  is  allowed  to  be
 utilised  since  the  Provisional  Revolutionary
 Government  do  not  maintain  anv  office  in
 India  and  therefore  the  money  cannot  be
 kept  in  their  names,

 Secondly.  there  is  a  great  deal  of
 controversy  in  South  Vietnam  over  the
 invitation  extended  to  Madam  Binh  who  is
 the  Provisional  Revolutionary  Government's
 representative  at  Paris  Peace  Talks,  The
 Minister  says  that  he  has  extended  an
 invitation  to  her  to  visit  India  ;  that  is,  she
 has  been  officially  invited  unlike  what  he
 hod  said  about  the  Provisional  Revolutionery
 Government  delegation  which  visited  India,
 The  Foreign  Minisier  of  South  Vietnam  has
 said  that  this  will  be  considered  as  an
 unfriendly  act.  Similar  feelings  were  expressed
 in  unequivocal  terms  by  their  Minister  Dr.
 Danh  in  Saigon  recently  which  was
 prominently  publicised  in  the  Tim  s  of  India
 T  would  like  the  Minister  to  clarity  the
 implications  of  the  invitation  extended  to
 Madam  Binh  and  whether  the  Government
 of  India  has  taken  into  account  the  reactions
 of  the  South  Vietnamese  Government  and
 whether  it  would  not  interfere  in  our  posi-
 tion  as  Chairman  of  the  International
 Control  Commission  and  come  in  the  way  of
 our  policy  of  non-alignment.

 श्री  कंबर  लाल  गुप्त  (दिल्ली  सदर):
 साउथ  वियतनाम  की  गवर्नमंट  लाफुली  ऐस्टै-
 बलिव्ड  गवनभेंट  2  |  जेनेवा  एपग्रिमंट  के  बाद
 यह  सरकार  बनी  है  1  जिस  प्रकार  यहां  प्रधान
 मन्त्री  या  विदेश  मन्त्री  उनसे  मिले  या  यहां  पर

 MARCH  I8,  970  from  Vietnam  (H.A.H.  Dis)  340

 उनका  स्वागत  हुआ,  व्यक्तिगत  रूप  से  पो

 चाहे  आपने  उनको  बुलाया  हो,  यह  बहुत  बुरा
 प्रेसीडेंट  इस  सरकार  ने  स्थापित  किया  है।
 इसी  प्रेसीडेंट  के  आधार  पर  कल  को  कोई
 काइमीर  में  से  या  नागालेंड  में  से  इनसर्जेट्स
 दूसरे  देशों  में  जाते  हैं  और  उनका  वहां  स्वागत
 होता  है,  वहां  के  सरकारी  अधिकारी  उनसे
 मिलते  हैं  तो  कैसी  हमारी  फीलिंग्ज  होंगी  ?  क्‍या
 हम  उसको  बुरा  मानेंगे  ?  या  नहीं  मानेगें  ?

 सरकार  को  ऐसे  काम  नहीं  करने  चाहिए,
 जिनसे  नेशनल  इंट्रेटट  सफर  करता  हो।  मैं
 समभता  हूँ  कि  सरकार  ने  इस  बारे  में  डबल
 स्टेंडंडंज  से  काम  लिया  है  ।  यह  बिल्कुल
 अलफतेह  की  तरह  का  केस  है  ।  सरकार  इस
 तरह  की  बातें  करके  कनफयूजन  पैदा  करती
 है  श्रौर  फ्रेन्डली  कन्ट्रीज  को  अननेसेसेरिली
 एनाय  करती  है  ।  विदेश  मन्त्री  ने  चाहे  उनको
 व्यक्तिगत  रूप  से  ही  बुलाया  हो,  लेकिन  वह
 भी  एक  मिसप्रंडरस्टेंडिग  क्रीएट  करेगा  ।  मैं
 समभता  हैं  कि  ऐसे  इनसरजेन्ट्स  को  रेस्पेक्ट
 देना  बेसिकली  गलत  है,  जब  कि  साउथ  वियत-
 नाम  में  एक  लाफुली  एस्टाब्लिइड  गवर्नमेंट  हो  ।

 क्या  सरकार  साउथ  वियतनाम  गवर्नमेंट
 को  जैनेवा  एग्रीमेंट  के  तहत  लाफुली  एस्टा-
 ब्लिएड  गवर्नमेंट  समभती  है  या  नहीं  ;  अगर
 हां,  तो

 क्या  वह  यह  'एबोरेंस  देगी  कि  ये  जो
 इनसरजटुस  यहां  पर  आयेंगे,  भारत  सरकार
 का  उनसे  काई  ताल्‍लुक  नहीं  ह ैऔर  वह  उनको
 बिल्कुल  कोई  मदद  नहीं  देना  चाहती  है  ?

 पैरिस  में  विदेश  मन्त्री  ने  उनके  रिप्रेजेन्टेटिव्ज
 को  जो  यह  कहा  कि  आई  दील  वैलकम  यू  इन
 इंडिया,  चाहे  वह  बात  विदेश  मन्त्री  के  नाते
 कही  गई  हो  या  व्यक्तिगत  रूप  से,  क्‍या  उससे
 मिसप्रंडरस्टेंडिंग  होने  की  सम्भावना  नहीं  है  ?

 MR.  CHAIRMAN :  The  hon.  Minister,

 SHRI  M.  L.  SONDHI  (New  Delhi)  :
 My  name  is  also  there  ;  kindly  see  the  list,
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 MR.  CHAIRMAN  :  I  have  seen  the
 list.  Your  name  is  not  there.

 SHRI  M.  L.  SONDHI:  Four  speakers
 ate  allowed.  My  name  appears  next  below.

 MR.  CHAIRMAN  °:  have  got  the  list,
 Your  name  is  not  there.  But  let  the  hon.
 Minister  reply  first  and,  if  there  is  time,  T
 will  permit  one  or  two  questions,  The  hon.
 Minister.

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  Mr.
 Chairman.  Sir,  the  Vietnam  stregg'e  for
 independence  is  really  a  symbol  of  struggle
 for  independence  not  only  of  the  Vietname-e
 people  but  of  all  people  of  Asia  and,  in  fact,
 of  all  people  who  have  waged  a  war  of

 id indepe  ce  Or  are  waging  a  war  of  libera-
 tion.  It  has  heen  a  historic  struggle  of  u
 people,  of  a  small  country,  which  has
 challenged  the  world’s  largest  military  power
 and  it  has  been  able  to  put  up  a  struggle  to
 preserve  its  independence.

 I  think,  when  we  discuss  the  question  of
 Vietnam,  we  must  pay  the  highest  tribute  to
 the  people  of  Vietnam  fo.  the  struggle  they
 have  waged  now  over  two  decades  for  their
 independence.  We  had  ourselves  waged  a
 struggle  for  independence.  Perhaps  the
 methods  we  followed  were  different  and  the
 conditions  were  different.  But  the  struggle
 for  over  two  decades  now  against  the  colonial
 power  first  and  one  of  the  world's  largest
 military  powers  later  is  really  an  example
 which  is  unparallel  in  history.

 lam  not  now  going  into  the  details  of
 of  the  Geneva  Agreement  or  what  we  have
 been  trying  to  do  to  find  the  solution
 to  the  Vietnamese  problem  But  we  have
 said  repeatedly  that  the  solution  to  the
 Vietnamese  problem  can  be  found  only  by
 peaceful  methods  and  that  the  people  of
 Vietnam  must  be  left  to  theniselves  without
 interference  from  an.  foreign  power  to
 determine  their  future.  There  can  be  no
 otber  solution.  The  struggle  of  the
 Vietnamese  peop'e  has  established  that  force
 fa  not  going  to  be  the  determining  factor  in
 settling  international  issues.  It  is  8  fact.
 It  is  a  major  fact.  It  brings  untold  misery
 on  tre  people.  Yet,  the  determination  of
 the  people  is  now  the  primary  factor  which
 will  determine  the  interoational  situation.
 Here  is  an  example  of  a  people,  unarmed,

 considered  weak,  a  small  country,  which  has
 demonstrated  that  colonialism  has  come  to
 anendin  Asia  and  that  foreign  imperial
 powers  and  others,  despite  their  arms
 superiority  and  technologic?!  supcriority,
 will  not  be  able  to  cew  down  the  Asian
 people.  Therefore,  it  is  a  matter  for  us  of
 very  great  importance  that  we  sec  that  peace
 returns  to  Vietnam  and  the  people  of
 Vietnam  are  allowed  to  determine  their
 future  according  to  their  o.n  will  without
 any  interference  from  outside.

 The  hon.  Member  who  raised  this
 discussion  said  that  we  have  not  made  our
 position  clear  on  this  issue.  7  would  like  to
 remind  him  of  the  number  of  occasions
 when  we  had  discussed  this  question  here  in
 this  House,  the  statements  that  we  have
 made  in  the  international  gatherings  aid  at
 the  United  “Nations,  IT  myself  had  the
 privilege  to  address  the  United  Nations  in
 the  autumn  of  last  year  and  we  had  said  so
 very  clearly  as  to  what  we  felt  could  be  the
 possible  solution  in  Vietnam  and  we  had
 said  that  such  a  solution  has  to  be  a  peace-
 ful  solution,  that  there  has  to  be  a  ceuse-fire
 and  an  end  of  hostilities,  that  8  government
 has  to  be  established  in  Vietnam  in)  which
 the  people  of  Vietnam  have  the  confitence
 and  it  is  this  Government  that  would  be  in
 8  positicn  to  supervise  the  withdrawal  of  all
 foreign  forces  from  Vietnani  and  =  to
 determine  the  wishes  of  the  people  of
 Vietnam.  This  is  very  clearly  stated  in
 the  speech  T  made  in  the  United  Nations
 which  is  available  in  the  Library  of
 Parliament.

 The  hon,  Member  also  said  that  we  did
 not  raise  the  question  of  bombing  of
 D.R.V.N.  by  the  United  States.  The
 House  is  a  witness  to  the  number  of
 occasions  this  matter  had  been  discussed
 here  and  the  categorica!  statement  made
 by  the  Government  of  Ind:a  that  the  homb-
 irg  of  North  Vietnam  was  totally  unjustifi-
 able  and  must  be  stopped  immediately  and
 we  are  glad  thar  the  United  States  theught
 it  fit  to  stop  the  bombing  even  though,
 unfortunately,  it  carried  on  for  a  long  time.

 The  hon.  Member  also  accused  us  of
 not  demanding  the  withdiay  al  of  the  United
 States  troops  and  the  troops  of  other
 countries  which  are  there  in  support)  We
 have  on  a  number  of  occasions  made  the
 request  for  withdrawal  cf  all  troops  frem
 Vietnam,
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 {Shri  Dinesh  Singh]
 He  also  sccused  the  Government  of  not

 raising  the  voice  against  U.S.  atrocities.
 Again  in  this  very  House  |  myself  raised
 our  voice  very  strongly  against  the  atrocitics
 in  South  Vietnam  and  said  that  they  must
 be  brought  io  an  end.  We  are  glad  that
 this  matter  is  being  investigated  by  the  U.S.
 authorities  and  that  we  shall  be  able  to  have
 the  truth  from  the  results  of  these
 investigations.

 He  raised  the  question  of  recognition  of
 the  Provisional  Revolutionary  Government
 of  South  Vietnam.  I  would  like  to  say
 very  clearly  that  whatever  policy  we  adopt
 for  the  recognition  of  the  7,  R.  G.  is  by  no
 means  anv  reflection  on  the  history  of  the
 heroic  struggle  of  the  people  of  Vietnam.
 But  we  are  bound  by  the  circumstances  in
 which  we  have  to  function.  We  have  a
 specia!  responsibility  in  South  Vietnam.  A
 Conflict  ix  going  on.  A’  war  has  gone  on
 there  for  mony  years.  We  have  assumed
 certain  responsibilities  on  behalf  of  the
 international  community  as  Chairman  of  the
 Contro]  Commission  and  this  would  not  be
 the  time  fur  us  to  acecpl  any  mew  situations
 in  juridical  terms  im  South  Vietnam,  We
 have  been  functioning  there  as  a  result  of
 the  Geneva  Agreements,  We  have  estnb-
 lished  a  Consulate  Cieneral  to  heep  in  touch
 with  ihe  Government  that  is  in)  Saigon  ard
 this  could  not  be  the  time  for  us  to  think
 in  terms  of  changing  these  arrangements.  We
 hope  thal  there  wi'l  be  anend  0  hostilities
 in  Vietnam  shortly  and  that  will  really  be
 the  time  for  us  to  assess  us  to  what  is  then
 the  lawiully  constituted  Government  to
 which  we  must  accord  our  recognition,

 The  hon  Member  also  raised  the  ques-
 tion  of  our  recognition  of  D.  R.  V.  N.  and
 the  House  is  aware  that  we  have  a  Con-
 sulate-General  in  Hanoi.  When  I  went  to
 Hanoi  during  the  funeral  of  the  late
 President,  Dr,  Ho-Chi  Minh,  the  D.R.V.N
 Goverrment  expressed  to  me  their  desire  to
 strengthen  relations  with  India  and  J
 reciprocated  and  said  that  we  would  be  glad
 to  strengthen  cur  relations  with  D.  R.  ५.  N.
 We  have  to  think  of  the  form  and  the
 manner  in  which  these  relations  could  be
 further  strengthened,  And,  this  is  under
 the  active  consideration  of  the  Government
 of  India.

 Similarly,  a  question  has  been  raised
 about  wade  with  D,  R.  V.  N,  Jt  is  true  that
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 there  has  been  certain  difficulty  in  our  trad-
 ing  with  0.  R.  दि  N.  They  have  also
 had  difficulties,  their  oan  hostilities  and
 around  them  ;  but  it  is  a  matter  which  is  in
 our  mind  and  we  have  to  see  how  we  cap
 trade  with  DRV.N.  Certainly,  D.R.V.N.

 is  an  important  area  and  we  should  try  to  see
 how  we  can  deal  with  them,

 The  hon.  Member  who  raised  another
 point  has  gone,  |  think  :  I  need  not  there-
 fore  reply  to  the  question  that  he  raised.  He
 has  raised  the  question  of  our  resignation
 from  the  Control  Commissicn.  And,  may  T
 say,  Mr.  Chairman,  that  it  would  be  giving
 up  an  international  responsibility  that  we
 have  accepted,  for  us  to  resign  from  the
 Chairmanship  of  the  Commi:  sion,  The  Com-

 was  really  constituted  to  supervise
 ace  that  was  envisaged  under  the

 Geneva  Aureement.  Uufortunately,  the  con-
 ditions  have  deterivrated,  and  are  not  favour-
 able  Jor  the  effective  functioning  of  the
 Control!  Commission  +  yet  there  is  in)  Viet-
 nam,  the  presence  of  the  intuinational  com-
 munity,  and  i  would  be  quite  wrong  of
 us--thounh  the  Commission  may  not  be
 tenibly  eflective-to  think  in  terms  of
 windins  it  up.  We  snust  think  in  terms  of
 strengthening  the  fanct-onine  of  the  Commis-
 sion  to  bring  about  a  situation  in  which  it
 will  be  possible  for  the  Commission  to
 implement  the  task  that  was  assigned  to  it
 under  the  Geneva  Agreement.  And,  there-
 fore,  there  could  be  no  question  of  our
 withdrawing  of  winding  up  the  Commission.
 It  is  still  the  bupe  of  the  international  com-
 munity  to  finding  a  peaceful  solution  to  a
 very  explosive  situation  i:  an  area  of  vital
 interest  to  ws,

 Then,  J  think,  the  hon.  Member,  Shri
 Kanwar  Lal  Gupta  raised  the  question  of  the
 invitation  to  Madam  Binh  that  I  conveyed
 during  my  visit  to  Hanoi.  Jt  is  true  that
 when  I  met  her  in  Hancil  said  that  she
 would  be  most  welcome  to  come  to  India—
 and  this  way  in  my  capacity  as  the  Minister
 of  External  Affairs  and  that  she  will  cer
 tainly  be  received  here  when  she  comes,  on
 behalf  of  the  Government  of  India.  The
 point  here  is,  Sir,  that  there  is  no  comparison
 between  the  situation  in  Kashmir  or  in  Naga-
 land  with  the  situation  in  Vietnam.  Whatever
 we  may  think  of  the  struggle—there  may  be
 different  views  in  this  House—the  question
 remains  that  people  are  anxious  to  find  ,
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 peaceful  solution,  that  there  have  been  talks
 going  on  in  Paris  in  which  these  people  were
 represented.  It  is  not  that  we  are  inviting
 some  kind  of  a  rebel  from  somewhere.
 These  are  responsible  people  with  whom
 Serious  discussions  have  been  held  in  Paris
 and  it  would  be  in  our  interest,  in’  the
 interest  of  peace  in  Asia,  thal  we  not  only
 keep  in  touch  with  them,  but  keep  in  close
 touch  with  them.  to  find  cut  what  their
 thinking  is,  how  we  can  try  lo  help  them
 in  finding  a  peaceful  solution

 there  can  be  no  cumparison
 the  situation  in  Naga-

 Navaland  and  Kashmir
 are  parts  of  India.  There  is  no  question  of
 there  being  discussed  as  some  separate
 arrangement  outside  the  Indian  Union.

 Therefore,
 in  this  situation  and
 land  or  in  Kashmir.

 They  ure  pact  of  the  Indian  Union.  We
 have  Gur  Constitution  that  apples  and  there
 78  no  doubt  in  our  mind  woout  the  situation
 there.  Here  an  armed  struggle  is  on,  a  com-
 pleated  strugcie  in  which  the  international
 community  has  taken  great  interest.  Ina
 situation  of  this  kind,  there  have  been  talks
 geing  on  with  responsible  sections  in  Vietnam
 and,  therefore,  it  would  be  totally  unrealistic
 for  us  to  shut  our  eves  and  say  chat  we  have
 nothing  to  du  with  the  NLF  or  the  agencies
 they  may  sct  up.  In  fact,  we  have  to  have
 close  collaboration  with  them.

 9.00  hrs.

 SHRI  JYOTIRMOY  BASU:  But  he  got
 cold  fect  under  American  pressure  !

 SHRI  RANJEET  SINGH  (Khalilabad)  :
 And  he  go  hot  head  under  Chinese  pres-
 sure  !

 SHRI  DINESH  SINGH:  He  should
 have  known  me  by  now  and  Government
 by  now  that  we  are  not  pressurised  by  any
 other  Government  or  by  anybody  having
 different  opini  in  our  try,  that  we
 are  responsible  to  the  people  of  this  country
 and  while  we  have  their  support,  we  conti-
 nue  to  exercise  the  functions  of  adminis-
 tiation  on  their  behalf.

 SHRI  KANWAR  LAL  GUPTA;  He
 has  not  replied  to  my  question  asking
 whether  they  recognise  the  South  Vietnam
 Government  or  pot,

 SHRI  DINESH  SINGH  :  |  have  said  in
 the  House  on  a  number  of  occasions  that  we
 are  not  considering  recognition  of  the  PRG
 just  now.  In  my  reply  also  I  repeated  that
 in  view  of  the  situ.tion  there,  without  a
 reflection  on  the  strugg'e  of  the  people  there,
 this  is  not  the  time  fo.  us  to  consider  a
 change  in  the  situation.

 SHRI  M.L.  SONDHI:  While  I  wel-
 come  the  emphasis  the  Minister  has  placed
 on  the  international  responsibility  of  India,
 I  would  seek  a  clarification.  If  the  objective
 is  to  seek  a  broad-based  political  system,
 why  should  India  hesitate  to  affiiin  that  she
 will  maintain  the  existing  links  ?  She  may
 forge  other  links  also.  In  fact,  the  Minister
 referred  to  the  Paris  Peace  Conference.  Why
 not  suggest  the  holding  of  a  conference  in
 India  in  an  Asian  content  where  you  try  and
 develop  a  broad  based  pol'tizal  system,  call-
 ed  the  Buddhist-oriented  oolitical  group?
 Why  not  offer  India  as  the  venue  for  it  ?
 Uitimately  we  have  to  recognise  that  95  per
 cent  of  the  people  of  South  Vietnam  are
 Buddhist.  You  cannot  deny  it.  Whether  it  is
 the  massacre  of  My  Lai  or  Hua,  they  should
 all  be  condemned,  I  would  like  the  Minister
 to  give  us  his  concrete  ido  is  on  a  standstill
 on  violence  because  he  him-elf  has  recognised
 the  international  respon-ibility  of  India.
 What  are  his  ideas  on  a  standstill  on
 violence  ?  Is  he  prepared  to  offer  Delhi  as
 the  venue  for  an  Asian  con‘erence  7

 SHRI  RANJEET  SINGH  :  Or  Calcutta,
 with  a  peaceful  atmosphere  !

 श्री  रामावतार  ह्वास्त्रो  (पटना):  श्री-
 मनु,  जब  दक्षिणी  वियतनाम  की  क्रान्तिकारी
 सरकार  के  लोग  यहां  हिन्दुस्तान  में  आए  थे
 जैसा  उनका  हादिक  स्वागत  देश  के  कोने-कोने
 में  हुआ.  केवल  कुछ  हमारे  जनसंथी  भाइयों  को
 भ्रौर  स्वतन्त्र  पार्टी  के  भाइयों  को  छोड़कर
 बाकी  सारे  देश  ने  उनका  स्वागत  किया,  तो  इस
 बात  को  देखते  हुए,  जनता  के  भ्रन्दर  इस  उत्साह
 को  देखते  हुए  क्या  सरकार  श्रपनी  पुरानी  नीति
 पर  पुनविच्वार  करके  दक्षिणी  वियतनाम  की
 क्रान्तिकारी  सरकार  को  मान्यता  देना  चाहती  है
 या  नहीं  ?

 दूसरी  बात  यह  है  कि  जब  भाप  वहां  के
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 [श्री  रामावतार  शास्त्री]
 संघर्ष  को  बीरता-पूर्ण  संघर्ष  बतला  रहे  हैं  तो
 क्या  आप  वहां  के  स्वतन्त्रता-संग्राम  में  डटे  हुए
 लोगों  को  तरह-तरह  से  मदद  करने  के  किसी
 प्रस्ताव  पर  विचार  करेंगे  या  नहीं  ?

 SHRI  P.GOPALAN  (Tellicherry)  :  In
 the  954  Geneva  Agreement  it  was  envisaged
 that  the  unification  of  the  two  Vieinams,
 South  and  North,  must  tske  place  within  two
 years,  that  is  before  986,  but  was  it  the
 North  Vietnam  Government  or  the  Puppet
 Government  of  South  Vietnam  which  did  not
 agree  to  carry  oul  this  Agreement  ?

 May  |  know  whether  India,  as  the
 Chairman  of  this  International  Control  Com-
 mission,  has  not  failed  to  discharge  its  duty
 and  do  justice  to  the  people  of  Vietnam  by
 failing  to  achieve  the  unification  of  the
 two  Vietnams,  and  if  so,  why  India  is  still
 continuing  ay  the  Chairman  of  this  Commis-
 sion  7

 SHRI  DINESH  SINGH:  We  are  in
 touch  with  different  thinkings  in  Vietnum
 Including  the  representatives  of  the  leaders
 of  the  Buddhist  community.  It  is  not  that
 we  are  notin  touch  with  them.  Regarding
 the  holding  of  any  meeting  or  conference  in
 Delbi  offering  Delhi  a,  a  venue,  we  have  not
 received  any  official  request  that  the  parties
 concerned  in  Vietnam  would  wish  to  meet
 in  Delhi  Should  we  received  such  request,
 we  shall  certainly  consider  it.

 Regarding  the  question  whether  we  are
 going  to  review  the  policy,  |  have  just  stated
 hardly  five  minutes  ago  the  position  that  we
 are  not  thinking  of  recognising  just  now.  So,
 Tcannot  within  five  miuutes  again  start  re-
 thinking,  but  it  is  a  situation  which  is  under
 evr  constant  consideration,  and  if  and  when
 ila  time  comes  to  make  any  change,  we
 11  lide  eo,
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 The  queetion  has  been  raised  that  we
 have  failed  in  our  responsibility  and  that  we
 should  resigned  and  wind  up  the  Inter-
 national  Control  Commission  I  do  not
 think  the  hon.  Member  paid  attention  to
 what  I  was  saying  regarding  the  Commis-
 sion.

 Ma:  J  say  that  the  International  Control
 Commission  has  discharged  a  valuable  service
 to  the  world  community  in  the  work  that  it
 has  done  in  Vietnam  ?  It  is  not  always  possi-
 ble  for  the  Commission  to  achieve  success.
 It  can  be  done  only  with  willing  co-operation,
 that  is  the  only  way  in  which  the  inter-
 national  community  functions.  There  have
 been  complications  in  Vietnam,  and  to  with-
 draw  from  it  will  not  solve  the  problem,  I
 cannot  understand  why  the  hon.  Member
 should  even  think  in  terms  of  our  with-
 drawing.  Can  he  sey  that  that  will  solve  the
 problem  and  bring  peace  in  Vietnam  ?  What
 is  the  point  in  masking  such  suggestions
 which  have  no  basis  7  The  whole  point  is
 that  we  want,  on  behalf  of  the  international
 community,  to  try  to  implement  the  Agree-
 ment  to  find  a  peaceful  solution,  We  should
 never  withdraw  from  our  responsibility  to
 try  to  find  a  peaceful  soluticn  to  any  dispute
 in  the  world,  and  if  we  fail  to  find  a  solution
 for  a  period  of  time,  that  is  not  failure,  The
 world  is  not  built  in  months  or  vears,  it
 takes  time  to  create  conditions  in  which
 peaceful  solutions  can  be  found.  We  must
 have  patience  to  work  for  it.  I  hope  the
 House  will  appreciate  the  good  work  that  has
 Feen  done  by  our  delegation  and  allow  it  to
 continue.

 19.08  brs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Friday,  March  20
 1970!  Phatguna  re  189)  (Saka).
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